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 LOK  SABHA  DEBATES
 Teena

 Tuesday,  August,  978/Sravana  10,
 900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 {MR  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Additional  Fertilizer  Piant  at  Namrup

 9224  SHRI  AMAR  ROYPRADHAN
 SHRI  YAGYA  DATT

 SHARMA

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  slate

 (a)  whether  Government  propose
 to  start  an  additional  fertilizer  plant
 at  Namrup  using  gas  from  00  fields  in
 the  North  East  region  as  feed-stock,
 and

 (b)  if  80,  the  outline  of  the  proposal
 and  the  time  by  which  it  is  likely  to
 be  implemented?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  (a)  and
 (b)  Yes,  Sir  It  is  proposed  to  set
 up  a  600  tpd  ammonia  and  a  3000  tpd
 urea  plant  at  Namrup,  Assam  where
 there  is  already  a  fertilizer  plant  in
 operation.  The  plant  will  use  the
 asnociate/free  gas  available  from  the
 oil  fields  of  OJL  and  the  ONGC  in
 Assam.  The  feasibility  report  pre-
 parted  for  thig  project  is  under  exa-
 mination  for  processing  the  case  for
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 an  investment  decision.  M/s.  Hindustan
 Fertilizers  Corporation  Ltd.  would
 implement  the  project  and  Fertilizers
 (Planning  &  Development)  India  Ltd.
 would  act  ag  the  main  contractor,
 The  feasbilty  report  envisages  the
 completion  of  the  project  within  a
 period  of  38  months  from  the  date  of
 receipt  of  all  necessary  approvals

 AN  HON  MEMBER.  Where  is  Mr,
 Bahuguna?

 MR  SPEAKER  Mr  Bahuguna  is  not
 well  He  has  taxen  my  permission.
 Therefore,  the  Minister  for  Parla-
 mentary  Affairs  will  reply

 SHRI  AMAR  ROY  PRADHAN:
 Sir,  I  like  to  draw  your  attention  to
 the  news  that  has  been  published  in
 different  daly  newspapers  that  on
 29th  July  while  addressing  the  meet-
 ing  of  Hindustan  Chamber  of  Com-
 merce  in  Madras,  the  hon’ble  Minister,
 Shri  Bahuguna  told  to  a  questioner
 that,

 ‘Fertiliser  industry  had  been  sick
 because  of  high  prices  of  feedstocks
 and  unrelated  price  of  finished  pro-
 ducts  in  Industry  has  turned  ४७
 corner”

 At  the  same  time  the  decision  of
 an  additional  fertilizer  plant  om
 Namrup  ss  really  to  be  welcomed.
 Moreover  when  the  colossal  waste  of
 gas  in  North  East  region  and  new  alle
 fields  and  new  coal  fields  were  being
 found  then  it  383  a  precious  decision  to
 have  a  plant  in  Namrup  to  meet  the
 nation's  fertiliser  demand.  So,  I
 would  like  to  know  how  much  money
 would  be  required  for  the  installation
 of  this  plant  Secondly,  how  much
 foreign  money  will  be  required  and
 what  is  the  total  position  of  natural
 ges  in  Assam  and  East  region?
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 Sir,  in  the  reply  it  has  been  stated
 that  the  feasibility  report  envisages
 the  completion  of  the  project  within
 a  period  of  38  months  from  the  date
 of  receipt  of  all  necessary  approvals.
 So,  I  want  also  to  know  when  the
 approval  is  expected?

 SHRI  RAVINDRA  VARMA  Sir,  the
 preface  to  the  honble  Member's
 question  does  not  need  an  answer
 from  me_  As  far  as  the  capital  cost
 of  the  project  38  concerned,  the  esti-
 tnated  capital  cost  ४  Rs  7747  crores
 Of  this  the  foreign  exchange  content
 is  expected  to  be  Rs  %067  crores
 The  Project  Report  makes  it  clear
 that  the  amount  of  gas  required  for
 use  in  this  particular  project  would
 be  available  m  Assam

 att  gen  we  कछवाय  :  अध्यक्ष

 महदय  राम्बधित  सत्नालय  के  मर्त्र  जे,
 नड़ो  हैं।

 MR  SPEAKER  I  have  already  per-
 mitted  him  to  reply  as  Mr  Bahuguna
 is  not  well  Order  please

 SHRI  AMAR  ROY  PRADHAN
 Regarding  approval,  may  I  know
 when  the  approval  is  expected’

 SHRI  RAVINDRA  VARMA  The
 Papers  regarding  the  project  are  being
 processed  The  decision  of  the  com-
 mittee  concerned  will  be  available
 very  soon  It  is  not  possible  to  say
 by  what  date  the  decision  will  be
 arrived  at.

 SHR!  AMAR  ROY  PRADHAN  On
 the  28th  July,  a  news  item  has  ap-
 peareg  in  the  different  newspapers
 that  British  ig  ready  to  spend  one-
 and-a-half  crores  pounds  for  the
 imachinery,  know-how,  technica}  hatid
 and  materials  for  the  additional  ferti-
 Hser  plant  at  Namrup  I  would  fike  to
 know  from  the  hon  Minister  whether
 it  is  a  fact  that  this  is  going  to  be  a
 multinational  project  in  eollaboratich
 with  the  United  Kingdom
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 SHRI  RAVINDRA  VARMA:  li  is
 not  going  to  be  a  multi-national  pro-
 ject  But  as  far  as  the  question  of
 foreign  exchange  is  concerned,  as
 assistance,  from  elsewhere  ig  welcome
 in  such  enterprises,  it  is  hoped  that  a
 provision  of  about  45  milhon  pounds
 may  be  available  as  assistance  from
 the  Overseas  Department  Ministry  of
 the  United  Kingdor

 As  far  ag  the  implementation  of  the
 project  itself  3s  concerned,  apart  from
 the  foreign  exchange  requirements,
 this  availability  may  be  drawn  upon
 Yor  the  engineering  services  and
 equipment  necessary  for  the  project

 As  far  as  the  technical  know-how
 for  the  erection  of  the  plant  itself  is
 concerned,  Sir,  thig  i8  available  in
 India  itself  with  the  Fertilisers  Plan-
 ning  and  Development  India  There-
 fore,  the  project  does  not  visualise  any
 large  scale  utilisation  of  foreign  know.
 how

 SHRI  PURNANARAYAN  SINHA:
 It  8  a  proveg  fact  that  40,000  cubic
 metre  of  natural  gas  is  being  flared
 away  every  day  for  the  last  i0  years
 We  have  stiggested  to  the  Govt  to  lay
 a  big  pipeline  along  the  south  bank
 of  the  Assam  Valley  from  Dibrugarh
 to  Gauhati  in  order  to  supply  cooking
 gas  to  the  people  of  the  different
 towns.  Will  the  Government  take
 steps  towards  materialsation  of  this
 aspect  of  the  utilisation  of  natural
 gas  instead  of  only  drawing  it  to
 Namrup  where  there  is  already  a
 fertiliser  factory,  using  natural  gas
 from  other  sources?

 SHRI  RAVINDRA  VARMA;  The
 latter  part  of  the  hon.  Member's

 —
 is  related  to  this

 question  of  the  best  site  for  the
 location  of  this  plant  has  been  twiee
 gone  into  The  preliminary  feastbitity
 report  us  well  as  the  subsequent  re-
 view  of  the  report  and  studies  in  the
 light  of  representations  made  from
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 the  area  have  led  to  the  conclusion
 that  it  is  best  to  locate  this  plant
 along  with  a  captive  power  plant  at
 Namrup  for  various  reasong  includ-
 ing  the  fact  that  production  in  the
 fertiliser  plant  at  Namrup  is  at  present
 affected,  among  other  things,  by  ir-
 regular  and  inadequate  supply  of
 power  and  there  are  various  other
 factors  relating  to  transport,  avail-
 ability  of  gas  and  techno-economic
 considerations  which  have  to  be  borne
 in  mind  in  deciding  on  the  location  of
 &  plant  of  this  kind.

 After  taking  all  these  things  into
 consideration,  the  Government  has
 come  to  the  conclusion  that  the  best
 location  for  this  plant  is  Namrup.

 थनी  एच०  एल०  पटबारी:  क्‍या  मंत्री  जी
 बतायेंव  कि  यहू  प्लाण्ट  कब  शूरू  होगा  भौर
 झासाम  सरकार  की  इस  बारे  में  कितनी  मांग
 थी  क्‍या  सारी  मांग  इससे  पूरो  होती  है  ?

 SHRI  RAVINDRA  VARMA:  I  have
 already  stated  that  it  will  take  38
 months  for  the  project  to  be  imple-
 mented,  for  the  project  to  go  on
 stream.  So  far  as  the  suggestions
 of  the  Government  of  Assam  are  con-
 cerned,  at  this  stage  they  will  be  fully
 taken  into  consideration  while  finalis-
 ing  the  project.

 SHRI  BEDABRATA  BARUA:  The
 hon.  Minister  has  been  brave  enough
 to  try  to  attempt  to  reply  questions
 handled  by  another  Minister.  I  would,
 therefore,  like  to  give  him  one  infor-
 mation  that  the  gas  in  this  project  will
 only  be  partly  utilised.  The  project
 will  not  utilise  all  the  gas  and  some
 gas  will  be  flared  away:  that  is  a
 great  wastage  of  resources.  In  view
 of  that,  may  |  know  if  this  was  not
 feally  an  old  proposal  that  has  not
 been  cleared:  and  that  the  private
 sector  alao  wanted  to  start  this.  Will
 the  Government  think  of  giving  this
 Ueence  to  the  private  sector  In  view
 of  the  very  much  procrastinated  Gov-
 érninent  proposal  which  has  been  for
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 ten  years  waiting  gt  the  consideration
 stage,  or  will  the  Government  com-
 bine  both  or  take  over  the  entire  gas,
 if  they  could,  for  utilization  for  the
 production  of  fertilizers  since  that
 area  has  been  suffering  for  endemic
 scarcity,  unemployment  etc.?  Will
 the  Government  clarify  as  to  what  is
 its  policy  in  regard  to  this?

 SHRI  RAVINDRA  VARMA:  As  far
 as  this  project  is  concerned,  the  hon.
 Member  is  right  in  saying  that  this

 is  not  an  entirely  new  proposal.  The
 hon.  Member  as  well  as  the  House,
 is  aware  that  there  is  g  proposal  in
 the  Ministry  to  set  up  four  large-size
 nitrogenoug  fertilizer  plants  from  gas
 in  the  Bombay  High  South  basin
 region  and  one  plant  in  Assam  utilis-
 ing  the  gas  from  the  oil  fields  of  Oil
 India  Ltd.  and  ONGC.  The  question
 as  whether  the  entire  amount  of  gas
 available  may  be  used  for  this  parti-
 cular  project.  Taking  into  considera-
 tion  the  various  reyuirements,  the
 feasibility  study  as  well  as  the  sub-
 sequent  review,  the  Government  came
 to  the  conclusion  that  it  will  be  best  at
 this  moment  to  plan  for  a  plant  which
 would  produce  600  tonnes  per  day  of
 ammonia  and  000  tonnes  per  day  of
 urea.  The  preliminary  project  report
 or  the  feasibility  report  was  first
 finalised  by  the  Planning  and  Develop-
 ment  Division  of  the  erstwhile  Ferti-
 lizer  Corporation.  Therefore,  it  is
 clear  that  it  has  a  long  history,  but
 in  view  of  representations  from  that
 areg  both  about  the  location  and  the
 utilization  of  the  total  quantity  of  gas
 available,  a  subsequent  study  was
 made,  That  study  confirmed  the  view
 that  it  is  best  to  locate  the  plant
 there....

 MR.  SPEAKER:  His  question  is,
 whether  you  are  going  to  do  it  entirely
 in  the  public  sector  or  also  going  to
 take  the  assistance  of  the  private
 sector,

 SHRI  RAVINDRA  VARMA;  There
 is  no  proposal  to  utilise  the  private
 sector  for  this  plant.
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 Reservation  Lists  in  Hindi

 *225.  PROF.  DILIP  CHAKRAVAR-
 TY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  he  is  aware  of  the  fact
 that  in  New  Delhi  and  Delhi  Railway
 Stations  Reservation  Lists  are  being
 hung  up  only  in  Hindi;

 (b)  is  he  also  aware  of  the  great
 inconvenience  caused  to  the  pubhe
 who  do  not  know  Hindi.  and

 (c)  ४  80,  whether  any  step  is  con-
 templated  to  see  that  along  with
 Hindi,  Reservation  Lists  are  also  typ-
 ed  in  other  languages  so  that  there  is
 ho  imconvenience  causeg  to  any  sec-

 tion  of  the  travelling  public?

 THE  MINISTER  OF  RAILWAYS
 (PROF  MADHU  DANDAVATE):  (a)
 to  (c)  Second  class  Reservation  Charts
 of  i0  trams  running  exclusively  in
 Hind:  speaking  areas  and  leaving  from
 Delh!/New  Delhi  stations  on  Northern

 pared
 are  being  exhibited  in  Hind:

 only

 Steps  are  being  taken  to  exhibit  the
 reservation  charts  of  these  0  traing  m
 English  also

 PROF  DILIP  CHAKRAVARTY  Is
 it  the  idea  of  the  hon.  Minister  that  in
 the  zone  of  Northern  Railway,  only
 Hindi  speaking  persons  are  likely  to  be
 the  passengers?  Will  he  agree  with  me
 that  there  is  a  danger  of  disintegrat-
 ing  the  fabric  of  unity  by  insisting  too
 much  on  one  language  and  that  785
 tional  integration  ig  also  a  psychologi-
 cal  phenomenon?

 PROF.  MADHU  DANDAVATE:  Part
 (a):  No,  Sir,  Part  (b):  national  inte.
 gration  ig  necessary,  that  is  why,  last
 part  of  the  answer  ig  there.

 PROF.  DILIP  CHARKRAVARTY:
 Is  it  contemplated  to  notify  the  pas-
 sengers  ‘lists  and  also  the  sign  boards
 on  platforms  in  different  parts  of  the
 country  in  different  ational  langua-

 AUGUST  i.  978  Oral  Answers  8

 ges,  either  all  the  fourteen  national
 languages  or  by  clubbing  the  kindred
 languages  of  India.  Being  a  teacher
 myself,  not  a  linguist,  I  would  make
 the  clubbing  for  the  assistance  of  the
 Railway  Minister  For  example,  we
 could  make  the  grouping  one,  Marathi-
 Gujarati,  two,  Bengali-Orlya-Assamese
 three,  Tamul-Telugu-Kannada-Malaya-
 lam

 MR  SPEAKER:  You  are  going  out
 of  the  question

 PROF  DILIP  CHAKRAVARTY:
 We  can  make  this  grouping  and  notify
 in  one  of  the  languages  in  each  group.
 Would  he  agree  with  me?

 MR  SPEAKER’  He  _  will  look  into
 that

 PROF  MADHU  DANDAVATE
 No,  Sir  There  are  two  parts  of  the
 question  One  question  is  related  to
 sign  boards  I  have  made  it  very  clear
 that  as  far  as  the  sign-boards  of  the
 stations  are  concerned,  the  order  of
 languages  in  every  station  will  be
 the  regional  language,  Hind:  and  then
 English

 SHRI  ए  ARUNACHALAM  ALIAS
 ALAD]  ARUNA  In  some  of  the  sta-
 tions  in  Tamil  Nadu  (Interruptiona)...

 PROF.  MADHU  DANDAVATE  You
 are  referring  only  to  the  old  order  that
 existed,  and  I  am  referring  to  the  new
 order  that  we  have  now  I  said  that
 instructions  have  already  been  issued;
 and  it  will  take  some  time,  because
 throughout  the  country  there  are  7,000
 stations;  but  I  may  assure  the  hon.
 member  that  hig  sentiment  will  be
 taken  note  of,  and  has  been  taken  note
 of.  Even  where  the  order  has  been
 changed,  the  signboards  wil!  be  in  this
 order.  As  far  as  the  charts  ure  con-
 cerned,  we  have  already  issued  in-
 structions  that  both  English  and  Hindi
 will  be  utilized.  Charts  will  be  dis-
 played  in  Hindi  along  with  English  in
 Hindi  speaking  areas  on  important
 trains;  and  there  will  be  no  difficulty
 in  doing  this.

 SHRI  ८.  GOPAL:  The  hon,  Minister
 will  agree  with  me  that  Indian  Reil-
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 are  used  not  only  by  people  from
 Hindi  speaking  areas,  as  my  friend
 rightly  pointed  out,  but  by  Indians  and
 foreigners  When  I  say  ‘foreigners’  I
 mean  people  Uke  us  who  are  treated
 as  foreigners  in  this  part  of  the  coun-
 try,  by  his  Ministry  I  would,  there-
 fore,  hke  to  know  whether  the  Minister
 is  aware  that  in  a  station  like  Nizam-
 uddin,  New  Delhi  and  Delhi.  announce-
 ments  about  arrivals  and  departures
 are  made  only  in  Hindi  and  not  in
 other  languages  If  I  go  to  receive  a
 person  I  do  not  understand  what
 damned  train  ts  coming  Will  the  hon
 Minister  assure  me  that  he  will  see  to
 it  that  announcements  are  made  both
 tn  Hinds  and  Enghsh®  =  (Interrup-
 trons)

 PROF  MADHU  DANDAVATE  Let
 me  answer  the  question  As  far  as
 the  bon  Member  is  concerned,  I  will
 not  go  by  the  words  that  he  used  but
 by  the  emotions  and  sentiments  which
 I  want  to  respect  I  can  assure  him
 that  as  far  as  this  Government  is  con-
 cerned  it  will  not  encourage  any  fissi-
 parous  or  disintegrating  tendency,  in
 matters  including  its  attitude  towards
 language  I  will  check  up  (In‘errup-
 tions)  Let  me  conplete  Therefore,  at
 the  particular  station  to  the  announce-
 ments  wherein  he  has  made  a  refer
 ence  (Interruptiona)

 SHRI  K  GOPAL  Not  a  particular
 station,  all  the  stations  in  Delm

 PROF  MADHU  DANDAVATE  Let
 me  complete  the  answer  You  can  ask
 50  supplementaries.  I  am  prepared  to
 answer

 MR  SPEAKER  I  am  not  going  to
 allow  it.

 PROF.  MADHU  DANDAVATE  Sub-
 ject  to  your  approval.  Sir  Therefore,
 T  want  to  tell  the  hon  Member  that
 firstly  —  (interruptions).

 =  MATI
 PARVATHI  KRISHNAN;
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 PROF.  MADHU  DANDAVATE  The
 other  hon.  Member  has  raised  the  ques~
 tion  She  knows  the  parhamentary
 procedure  I  would  like  to  inform  the
 House,  including  Mrs  Parvathi  Krish-
 nan,  that  we  will  take  cognizance  of
 this  complaint.  My  information  is  that
 in  a  number  of  stati  the  anno
 ments  are  made  both  m  Englsh  and
 Hind:

 SOME  HON  Members  No,  no

 MR  SPEAKER  Please  allow  him  to
 answer,  Mr  Gopal  if  you  want  the
 answer

 PROF  MADHU  DANDAVATE  I
 don’t  want  to  challenge  the  integnty
 of  any  Member,  and  Mr  Gopal  knows
 that  I  am  the  last  man  to  do  it  I
 accept  what  he  said  I  sav  that  whe-
 ther  the  complaint  is  about  only  one
 particular  station,  or  about  a  number
 of  stations,  I  will  check  it  up  and  he
 can  rest  assured  that  pursuing  our
 usual  pohcy,  the  announcements  will
 be  made  m  both  the  languages

 शनी  जुन  सिह  भदौरिया:  माननीय
 सदस्य  हिन्दी  के  प्रयोग  के  विरुद्ध  शिकायत
 कर  रहे  हैं।  मती  महोदय  से  हमारी  शिकायत
 उलटी  है--यह  कि  दिल्‍ली  के  अलाषा  मद्रःसी
 बम्बई  झादि  में  जो  चार्ट  लगाये  जाते  हैं,
 वे  सिफ  ऑप्रेजी  मे  लगाये  जाते  हैं,  एक  भी
 हिन्दी  में  नहीं  लगाया  जाता  है।  क्‍या  मंवी
 महोदय  ऐसी  व्यचस्था  करेगे  कि  भप्रेजी  के
 साथ  साथ  हिन्दी  में  भी  चार्ट  लगाये  जायें,
 जिससे  लोगो  को  प्रसुधिधा  न  हो  ?

 प्रो०  मघ  इष्डक्ते:  श्रीम,  माननीय
 सदस्य  की  शिकायत  सही  है  क्योकि  मैंने
 दिल्‍ली  क्षेत्र  के  स्देशन्स  की  जो  लिस्ट  देखी
 उसमें  दस  ऐपी  गाड़ियां  हैं  जहां  सिर्फ  हिन्दी
 में  है,  ऐपी  भी  पांच  गाड़ियां  हैं  कि  जहा  हिन्दी
 झौर  इगलिश  मे  हैं  शौर  दूसरी  गाड़िया
 पर  सिर्फ  भप्रेजी  में  हैं।  इसलिए  मैं
 उस  को  यकीन  दिलाना  चाहता  हू,  पहले  जो
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 @  पूत्र  पहन  के  उतर  में  कहा,  इन  इस
 गा  ti  में  थो  हिन्दी  प्रोर  बंग्रेजो  दोनों  में
 चा  रहो  जायेंगे।

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  I  understand  the  importance
 given  by  the  Railway  Minister  and  that
 he  is  for  the  unification  of  the  nation.
 Whenever  he  gives  the  answer,  he  has
 never  forgotten  to  mention  the  Indian
 languages.  He  has  pointed  out  cer-
 tain  things  especially  the  reservations
 in  some  of  the  Delhi  railway  stations
 and  said  that  English  is  also  to  be  used
 along  with  Hindi.  But  he  has  also
 mentioned  throughout  his  answer  that
 Hindi  will  also  be  introduced  and  used
 in  almost  all  parts  of  our  country.  Of
 course,  according  to  the  Indian  Consti-
 tution,  Hind:  is  also  necessary.  But
 what  is  the  necessity  of  just  using
 Hindi  language  at  Kanyakumari  and
 some  other  parts  of  our  country  where
 the  majority  of  the  neglected  people
 do  not  understand  what  exactly  the
 language  is?  (Interruptions).

 Why  should  unnecessarily  waste  the
 stationery  and  all  these  things?  (In-
 terruptions)  As  far  as  Tamilnadu  is
 concerned,  only  English  and  Tamil  is
 to  be  used,  not  Hindi  What  is  the
 attitude  of  the  Railway  Minister  on
 this?

 (Interruptions)

 MR.  SPEAKER.  You  have  mentioned
 that.

 (Interruptions)

 You  have  mentioned  that.  He  is
 answering  it.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Con  you  got  some  clarification
 from  him  on  this?

 MR.  SPEAKER:  You  are  not  allowing
 him  to  give  clarification.  You  are
 yourself  monopolising  it.

 (interruptions)

 AUGUBT  cn  }078  0प्द  Aneuert  =  2

 SHRI  RAGAVALU  MOHAMARAN-
 GAM;  Are  we  having  the  real  freedom in  this  country?

 (Interruptiona)

 I  warn  you  that  you  consider  the  north
 part  of  your  country;  you  do  not  con-
 sider  the  south  part  of  your  country.

 (Interruptions)

 MR  SPEAKER  Do  not  record  any-
 thing

 (Interruptions)  **

 Mr  Minister.

 PROF  MADHU
 can  assure  the  hon
 House  that  Ido  not  want  to  convert
 this  issue  into  south  and  north  issue
 and  I  can  assure  him  that  announce-
 ments  are,  after  all)  for  the  conveni-
 ence  of  the  passengers.  For  instance,
 at  Trivandrum  station  or  some  other
 station  or  at  a  village  station  or  at  a
 mofussil  station  where  people  do  not
 understand  even  English  language  or
 Hindi  language,  in  that  case,  the  an-
 nouncements  are  made  mostly  in  Ta-
 mil  language,  at  some  places  in  Mara-
 language  and  at  some  places  Gujarati
 language  is  more  desirable.  So,  ulti-
 mately  as  far  as  announcements  are
 concerned,  ३  will  give  you  a  concrete
 illustration.  At  some  of  the  mofusail
 stations  in  Gujarat,  announcements  are
 not  made  in  English  and  Hindi  at  all;
 there  the  announcements  are  made  in
 Gujarati  language  because  people
 would  not  follow  other  languages.
 They  may  follow  Gujarati  and  Hindi
 to  some  extent.  I  can  assure  him  that
 as  far  as  his  difficulties  are  concerned,
 announcements  are  for  the  convenience
 of  the  passengers  and  these  will  there-
 fore  be  made  in  &  suitable  language,

 DANDAVATE:  I
 Members  in  the

 *Not  recorded.
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 ह.  एकानों  का  nies

 +226  ह , 3  हकम  अन्य  क्‍या
 रेल  मन्त्री  ॥6ह  बताने  की  कृपा  करेंगे  कि:

 (क्ष)  श्वा  गत  लोन  वर्षों  में  मब्य  रेलवे
 में  बिकरांता  रेलवे  स्टेशन  के  प्लेटफार्म
 पर  हे ंहर  जावाइटों  के  नाम  से  कुछ  चाय  के
 श्टाल  बाब उत ca  किये  गये  थे  ,

 (चि)  दि  हा,  तो  मन्य  देखने  के  बम्वई
 डिबोजन  &  गहतनों  भौर  ऐसी  प्रोसाइटियों
 को  चाय  ob  स्टाल  झावटित  किये  गये  तथा
 कितने  वे  यन्टाल  भावदित  किये  गये  ;

 (प)  क्या  विकरोली  स्टेशन  पर
 झ्रावटित  स्टाना  को  इस  समय  सोसाइटी

 (क)  जी  हा  ।  बिखरोली  रेलवे  स्टेशन
 पर  मेसर्स  सेडर्स  को-प्र  परेटिव  सोसाइटी  (रिज-
 स्टड)  लिमिटेड,  बम्बई,  को  दो  स्टाल  झाव-
 दिति  किय  गए  थे  ।
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 हाथ  अबाया  या  रहा  ह हो!  शी  हां,  को
 यह  सोसाइटी  कड  बदाई  गई  थी,  त्या  इसके
 बनने  के  समय  डस  धोसाइठी  के  सदस्यों  डी
 सख्या  तबा  1. उ  क्या थे  तथा इस  समय  जनकी
 संधा  श्लौर  नाम  क्‍या  हैं  तथा  प्रत्येक  सदस्य
 मे  उसमे  कितनी  पणी  लगाई  है,  शौर

 (घ)  क्‍या  यह  सच  है  कि  विकरोशी
 स्टेशन  पर  बेहर  सोसाइटी  को  प्रायटित
 स्टालो  का  पूरी  तरह  एक  व्यक्ति  मालिक
 है  तया  सोसाइटी  नाममात्र  की  है?

 रेल  मंत्री  (प्रो०  मधु  रष्डक्ते  ):  (क)
 से  (9).  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है।

 विवरण

 (ग)  जी  हा  ।  यह  सोसाइटी  i97:
 में  पजीकृत  की  गयी  थी  ।  इस  सोसाइटी
 के  गठन  के  समय  समय  तथा  इस  समय
 इसके  सदस्यों  की सबया  भौर  उनके  नाम  भौर
 प्रत्येक  सदस्य  द्वारा  लगायी  गयी  हिस्सापूजी

 (ख)  कोई  नहीं  ।  नीचे दी  गयी  है
 इसके  गठन  के  समय  (1971  मे)  वर्तमान  सदस्यों  क ेनाम.  प्रत्येक  सदस्य  दुबारा

 सदस्यों  के  नाम  निवेशित  हिस्‍सा  पूजी

 (रुपये  )
 i  थी  to  एन०  प्रग्रवाल  ]  श्री  वी०  एन०  प्ग्रवाल  2000/-
 2  भ्री  रामगोपाल  धार०  मितल  |  |  2  श्री  रामचख  टी०  शेट्टी  2000/-
 3  श्री  जोकू  लाकुम  3  श्री  राजू  नान्‍जप्पा  2000/-
 a  श्री  बाला  प्रसाद  शुक्ला  4  श्री एन०  कृष्णा  2000
 5.  श्री  लाला  राम  हरिलाल  5  श्री  यशन्दन्त  तुक्काराम  500/-
 6  श्री  इस्मामदीन  कसमदीस  6  श्री  मुटूटैया  पुजारी  i00/—-
 7  ft  एन०  कृष्णा  7  शी  नानजपपा  200/-
 ह  थी  नानजप्पा  8  क्री  कन्हैया  लाल  2000/-
 9.  श्री  कमया  लाल  a  श्री  रामू  ही०  गोविल  200/~

 l0.  ft  कामता  प्रसाद  10.  श्री  नीलेश  योविल  200/—
 i  भ्री  लबीर  11.  भी  बेच  ुप्ता  500/—

 42.  भी  बाले  नायडु  250/—
 L3.  श्री  भानर;  250/—
 i4.  भी  राजू  1. ई  झापा  600/-

 went
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 aft  gen  we  :  were  महोदय,
 मैं  ने  अपने  मूल  प्रश्न  में  पूछा  था  कि  ये  मेम्बर
 जो  सोसाइटी  के  हैं  पे कब  बदले  झौर  बदलने
 का  मूल  कारण  क्‍या  है।  ये  क्‍यों  हटाए  गए,
 क्यों  नए  जोड़े  गए  ?

 दुसरा  मेरा  कहना  है  कि  जो  नय  मेम्बरों

 की  सूनी  दी  है  ये  सब  बोगस नाम  हैं।  त
 इनके  मकान  का  काना  है  न  व्यक्तियों  का
 ठिकाना  है  (व्यधधान)  we  ae  बोगस
 का  मतलब  है  फर्जी,  नकली  |

 इसलिए  मैं  माननीय  मन्‍्त्ती  जी  से
 जानना  चाहता  हूं  कि  इन्हें  दो  स्टाल  दिए  गए
 को  75-76  में  एमेजेंसी  के  समय  में  दिए
 गए  शौर  उस  समय  ये  मेम्बर  बदले  गए,
 क्या  झाप  इन  सारे  तथ्यों  की  जाच  फरवाएंगे
 झौर  जाच  करवा  कर  जिन  प्रधिकारियों  की
 शह  से  भौर  सहयोग स  सारे  काम  किए  गए,
 क्या  उन  अधिकारियों  के  खिलाफ  झाप  कोई
 कार्यथाही  करने  के  लिए  “यार  हैं?

 ज्ो०  मू  बच्वते :  पूरे  केस  को  पढ़ने
 के  बाद  मुझे  यह  पता  लगा  है  कि  उस  के  बारे  में
 तो  आर  पूरी  जाच  करना  झाषश्यक
 था,  सिर्फ  स  केस  के  बारे  में  ही  नहीं।
 नया  काम  मिनिस्ट्री  का  शुरू  होने  के
 बाद  मैंने  देखा  कि  बम्बई  डिवीजन  पर
 कई  स्टालों  के  बारे  में  गड़बड़ी  है।  इसलिए
 ‘5~8—1  977 को  मैं  ने  भोवर-भाल  इन्क्वायरी
 का  आदेश  दिया  था  ।  इस  इन्मदायरी
 की  रिपोर्ट  सेरे  पास  भाई  है।  एक  निगरानी
 कमेटी  तीन  लोगों  की  मुकरंर  की  गई  भौर
 उसने  फई  भाधार  काट्रेक्ट  वेने  के  बारे  में
 तय  किए  हैं।  मुझे  यह  भी  बताया  गया  है
 कि  सिर्फ  यही  नहीं,  ऐसे  कई  केसेज़  हैं  जिनके
 बारे  में  तलाश  करके  और  जांच  करके
 रेग्युलर।इज़ेशन  करमा  होगा।  मैं  मानवीय
 सदस्य  को  बताना  चाहता  हू  कि  झाज  तक
 हमारे  पास  जो  पुराने  डाक्युमेट्स  हैं  बह  तो
 सिर्फ  डिस्ट्रिक्ट  डिप्टी  रजिस्ट्रार,  कोशापरेटिव
 सोसायटीज़,  बाम्बे  की  रिपोर्ट  है,  जिसकी
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 कापी  कछवाय  भी  को  भेजी गई  है  23- €-  77
 को  भौर  इस  रिटें  के  झाधार  पर
 बताया  गया  है  कि  मूल  लिस्ट  में  शो  शेयर
 होल्डसे  थे  उनमें  से  ष्चन्द  लोगों  ने  खुद  इस्तीफे
 दे  दिए  हैं  लेकिन  फिर  भी  एक  इररंग्यूलैरिटी
 रहती  है  कि  यह  कांट्रैगट  दिया  गया  है,
 दिसम्बर,  976  में  भौर  उसकी  तीन  साल
 की  मुद्दत  है  लेक्नि  मैं  खुद  बतामा  चाहता
 हूं  कि  उसमें  भ्रप्रणाल  नाम  के  एक  मेम्बर  है,
 नई  लिस्ट  में  भी  हैं  भौर  स्टाल  के  बारे  मे
 कल  हैं  कि  जिनका  कोई  भी  नीयर-रिलेटिव,
 नजदीकी  रिश्तेदार  कसी  दूसरे  स्टाल  पर
 कांट्रक्टर  है  उसको  काट्रैबट  नहीं  मिलना
 चाहिए  लेक्नि  मैंने  यह  भी  देखा  है  कि  इस
 लिस्ट  मे  जो  क  नाम  है  वह  दूसरे  वा्ट्रैबटर
 का  लड़का  है  |  तो  यह  भी  शायद
 एर्युलेरिटी  इसलिए  सभी  चीजों  की  जांच
 करके  कांट्रक्ट्स  के  बारे  में  नया  निर्णय  लेना
 पड़ेगा---यह  भ्राश्वासन  मैं  माननीय  सदस्य
 को  देना  चाहता  हू  ।

 भो  हुकल  कन  कछवाय :  मामनीय
 अध्यक्ष  महोदय,  मैं  माननीय  मंत्री  से  यह  भ्राए-
 वासन  भी  चाहता  हूं  कि  जो  सोसायटी  बोगस
 है  उसे  तत्काल  समाप्त  किया  जायेगा  ।  दादर
 स्टेशन  पर  सैनवल  संस  का  जो  स्टाल  है  वह
 नामक  चन्द  का  है।  यह  उसका  लड़का  है  ।
 मैंने  प्रश्न  (घ)  में  जो  पूछा  था  उसका  जबाब

 माननीय  मंत्री  जी  ने  नहीं  दिया  है।  मैंने
 पूछा  था  क्‍या  एक  व्यक्ति  इन  दोनों  स्टालों
 को  श््ला  रहा  है,  उसका  जबाब  मढी  जी  से
 दिया  है--जी  नहीं--जोकि  सरासर  गलत
 है।  मैं  श्राश्वासन  चाहता  हूं  कि श्राप  तत्वाल
 ऐसी  सोसाइटी  को  भंग  करेंगे  जोकि
 बोगस  हैं  भ्रौर  जिमके  मेम्बर  बोगस  हैं।

 इसके  साथ-साथ  मैं  बहना  चाहता  हूं
 कि  बम्बई  में  शौर  दूसरे  महानगरों  में  ऐसे
 स्टाल  चल  रहे  हैं।  भ्रप्रगांश  लोग  स्टाल
 दूसरों  को  बेच  देते  हैं,  घर  बैठे  पैसा  लेते  है
 ौर  रिकार्ड  पर  दिखया  जाता  है  कि  यह
 स्टाल  मेरा  ही  है  ।
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 were  wafer:  प्राप  तो  भाषण
 कर  रहे  हैं  |  श्राप  ह, ड  भरें  ।

 थी  हुकम  सम्द  कजुवाय  :  मैं  जानना
 चाहता  हूं  कि  जो  व्यक्ति  स्वयं  स्टाल  चलाते
 नहीं  हैं  बल्कि  दूसरों  को  बेच  देते  हैं,  हजार,
 दो  हजार,  पाच  हजार  महीने  पर  दूसरों  को
 बैचते  हैं  शौर  इस  प्रनार  से  धन  इकट्ठा  करते
 हैं,  क्या  इस  प्रवार  के  स्टालों  की  श्राप  जाच
 करेंगे  ?  इस  सम्दन्ध  में  कई  बातें  देखने
 की  हैं  जैसे  कि  जो  बिल  झाता  &  वह  विसके
 नाम  प्राता  है,  बैंक  में  खाता  विस्व  नाम  से  है
 जो  माहवारी  मिलती  &  वह  फिवस्ड  भिलती
 हैं  या  हर  महीने--यहू  तीन  चार  मुझ्य-मुझ्य
 बातें  हैं  जिनकी  खोज  करने  के  बाद  पता  चल
 जायेगा  1 धाज  तो  झजीब  तमाशा  है  कि  श्बन्द
 लोगों  की  र्टाल्स  में  मानोपोली  चल  रही  है,
 28---30  साल  से  ऐसा  बला  भा  रहा  है  ।
 [स्ययघान)

 श्ो०  धू  इण्डबते:  माननीय  सदस्य
 ने  जो  मांग  की  है  उसका  जबाब  मैंने  पहले
 ही  दे  दिया  है।  जांच  करने  की  बात  तो  [है
 नही,  जाब  का  काम  तो  पुरा  कर  लिया  है।
 झाने  के  बाद  एक  महीने  के  झन्दर  मैंने  जांच
 कमेटी  बना  दी  थी  ।  विजिलेंस  से  जाच  की
 झौर  उसकी  पूरी  रिपोर्ट  मेरे  पास  है  जो
 तथ्य  माननीय  सदस्य  ने  दिए  हैं  वह  कई
 तथ्य  रिपोर्ट  में  भी  हैं  शौर  उसके  झाधघार
 पर  कार्यवाही  की  जायेगी--मह  झ्राश्वासन
 मैं  इस  सदन  को  देना  चाहता  हूं  t

 SHRI  YADVENDRA  DUTT:  The  hon.
 Minister  in  his  answer  stated  that  the
 committee  which  wag  appointed  had
 teported  and  had  laid  down  certain
 norms  and  given  certain  norms,  I
 should  like  the  hon.  Minister  to  inform
 the  House  what  new  norms  were  laid

 by  this  committee  or  suggested
 by  this  committee  and  whether  those
 Dorms  have  been  accepted  by  the
 Minister  or  not,
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 PROF.  MADHU  DANDAVATE:  I
 need  not  give  all  the  norms.  I  shall
 give  some  important  features.

 One  of  the  norms  will  be  that  there
 will  be  change  of  procedure  in  comput-
 ing  the  size  of  the  unit.  It  was  done
 in  a  very  irrational  manner  and,  there-
 fore,  a  number  of  stalls  came  to  the
 same  family,

 Not  more  than  four  units  will  be
 given  to  a  single  party—whether  it  is  a
 cooperative,  unemployed  graduate,
 member  of  the  scheduled  caste  or
 Scheduled  tribe  or  any  other  category.

 As  far  as  family  is  concerned,  it
 has  been  defined—husband,  wife  and
 minor  children  <As_  far  as  they  are
 concerned  they  will  not  hold  simultan
 eously  different  stalls  and  even  those
 who  are  distant  relations,  in  that  case
 also  it  is  not  the  lower  officer  but  the
 CCS.  who  would  examine  whether  by
 giving  him  contract,  there  is  hkely  to
 be  some  manipulations

 Stall  will  not  be  given  if  these  norms
 are  not  fulfilled

 ot  लखन  लाल  कपूर:  यह  कान्द्रैक्ट
 सिस्टम,  जो  देश  में  लागू  है  भौर  भाप  के
 विभाग  में  तो  पिछले  वक्‍्षों  में  काफी  ज्यादा  हो
 गया  था,  खास  कर  केटरिंग  भोर  चेंडिंग  में,
 इस  में  ऐसा  हो  रहा  है  कि  एक  ही  परिवार
 तरह-तरह  के  नाम  से  नकली  कोभ्मापरेटिब्ज
 बना  कर  काट्रैक्ड  ले  कर  काम  मोनोपोली
 बना  रखा  है  t  मैं  सरकार  से  जाना  चाहता
 हूँ---क्या  भाप  कोई  ऐसी  व्यवस्था  करेगे
 जिससे  रेलवे  में  जितनी  भी  इस  प्रकार  की
 कोप्ापरेटिव  सोसायटोज हैं,  उन  के  तढ्पों  को
 जानने  के  लिये  कोई  कमीशन  या  कमेटी  बहाल
 करेंगे  ताकि  बोगस  सोसायटीज  का  पता  लग
 सके  शौर  सही  लोगों  को  केटरिंग  झौर  वेन्डिंग
 का  काम  मिल  सके  ?

 घ्रो०  घ  दच्दयते :  पह  कार्यवाही  के
 लिये  सुझाव  है,  इस  पर  विचार  करेंगे  ।
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 बड़े  प्चयोगिक  फो  हारा  श्रताई  जा  रही  ब्रपोग  भ्रादि  धादि  की  शिक्षात्त  शरीक [|  |

 कम्पत्तियों  के  बारे  में  word  mite  शिकायत  की  जांच  परक्ष  होती है
 +  धोर  उचित  कार्यवाही  की  जाती है  ।  भौर

 .  भी  बहुत  बड़ी  मंख्यू  होने  के  कारख  यह 227

 of  क  सम्भव  नहीं  है  कि शिकायत  का  विभरण  दिया
 बाय  पौर  उन  पर  को  मई  कार्यवाही  बताई क्या  विधि,  प्याव  और  कम्पनी  1. ह

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बड़े  भ्रौद्योगिक  गह  देश  में  कुम
 कितनी  कम्पनियां  चला  रहे  हैं;

 (ख)  क्‍या  सरकार  को  हल  में  इन
 कम्पनियों  के  विष्द्ध  अ्ष्ट  तरीकों  को  प्रपनाने
 और  कानूत  के  उपव्धों  का  उल्लंघत  करते
 के  बारे  &  कुछ  शिकायतें  प्राप्त  हुई  हैं  ;

 (ग)  यदि  हा,  तो  प्राप्त  शिक्रार्तों  का
 ब्यौरा  क्या  है  ,  श्र

 (7)  उतके  विरुद्ध  को  गईं  कार्यवाही
 का  पुण  ब्यौरा  कया  है  ?

 विधि,  थ्वाव  ौर  कम्बंगी  कार्य  मंत्री
 (भरी  शाति  मूबन) :  (१)  से  (9).  एक

 विवरणयत्र  सदत  के  पटल  पर  प्रस्तुत  है  t

 विवरण  |

 बढ़ा  झ्लौद्योपिक  बराना"  कम्पनी  अचिन
 नियम,  956  में  परिभाषित  नहीं  है।  तथापि
 i03  कम्पनियाँ  एकाधिकार  तथा  प्रव-

 रोधक  व्यापारप्रवा  भधिनियस,  i969  को
 धाय  20  (क)  के  साथ  पढित  धारा  26  के
 प्र्तर्गत  पंजीकृत  को  गई  हैं।  इनमें  से  बहुत
 सारी  कम्पनियां  बड़े  भौदोगिक  उरानों  को
 हैं। +

 कम्पनी  कार्व  विभाग  अनेक  ओतों  से
 अनेक  प्रकार  को  शिकायतें  बढ़े  भौद्योगिक

 अरानों  से  ताल्‍लुक  रखने  बाली  कम्पनियों  समेत
 कम्पनियों  के  खिलाफ  करता  रहा  है  ।
 i976~-77  &  वर्ष  में  जिसके  लिए  भांकड़े
 उपभाद  हैं,  ‘S071  शिकायतें  मिली  of,
 जिनमें  धोखाधड़ी,  कुबरा,  धन  के  गण

 जाये  ।  तथापि,  यदि  मानगीस  सदस्थ  जब
 कड़े  चराने  ह्वारा  चलाई  जा  रही  किसी
 विशेष  करुपनी  के  बारे  में  सूचना  चाहते  हैं  तो

 उसे  दिया  जा  सकता  है  ।

 को  भारत  सिह  चौहान  :  स्ध्यक्ष
 महोदय,  मेरा  प्रश्न  बहुत  ब्यापक  था,  लेकिन
 जो  उत्तर  दिया  भया  है,  बह  इतने  श्लेष  में
 दिया  गया  है  कि  उस  का  कोई  |...  नहीं
 निकलता  है  ।  इन  बड़े  रानों  के
 सम्बन्ध  में  देश  को  वर्षों  से  चिन्ता  थी,  मे
 लोग  माल-प्रेगिटसिंश  करते  थे,  इगानामिक
 पावर्स  का  अन्सेट्रेशन  इन  के  पास  था,  मी
 कारण  से  मोॉनपोलीज  एण्ड  रेस्ट्रिक्टिव
 ट्रेड  प्रश्टिसिड  बिल  लाया  गया  जोर  यहां
 पास  हुआ  1  जो  विवरण  सभा  पटल  प+  रखा
 गया  है,  उस  में  यह  बताया  सया  है  कि  “बढ़े
 औद्योगिक  धरानों”  की  प्रश्थिवा  बम्पती
 कामून  में  नहीं  है  ।  यह  बड़े  भग्रफतोस  की
 बात  है--जब  बडे  शौद्योगिक  चरानों  के
 सम्बस्ध  में  इतने  दिनों  से  मामला  बल  रहा  है,
 तो  यह  ब्ुटि  कम्पनी  कानून  में  क्यों  रह  बई,
 भ्रभी  तक  इम  को  दूर  क्यों  नहीं  किया  गया  ?
 इस  तरह  के  चराने  जो  देश  में  एक  बूषित
 बाताबरण  पैदा  कर  रहे  हैं,  शासद  को
 कानून  की  इस  ्ुटि  को  झब  तक  दूर  कर
 देना  चाहिये  था  t

 मैंने  सपने  प्रश्म  में  पूछा  था  कि  द्ग
 रूप  से  उन  कृम्पतियों  के  नाम  बतलाइये,
 लेकिन  कोई  माम  नहीं  दिये  भये  ।  में  श्राप को
 बतलाता  चाहता  हू--विड़ला,  जे0  के०,
 डालमिया,  चाह
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 रही  है  a  हैं  जवता  भाहता  हुं  कि  नमी
 तक  कसन  ने  इत  &  लिस्पफ  ष्  कार्दकही
 की है  ?

 कुक  देती  भी  के  हैं  जिन  के  खिनाफ
 एम०  झार०  टो०  Gro  एक्ट  के  प्रन्तेगत

 कार्यवाही  चल  रही  है  जैब  कलकत्ता
 कैमिकल्म  कम्पनी  लि०,  झादि  झनक  कम्प-
 निया  हैं।  भापतने  जो  जवाब  दिया  है,  वह
 बहुत  ही  संक्षित  हैं,  में  ऐसी  भनेकों  कम्पनियों
 के  नाम  बतला  सकता  हूं,  जिन  के  'लिलाफ
 झरबो-करोड़ों  रुपये  का  मामला  हन्वाल्थ्ड
 है--भाप  को  कस  से  कम  ऐसी  कम्पनियों  के
 नाम  बतसाने  चाहिये  थे  ।

 क्री  शाम्त्रि  भूषण  :  मान्यवर,  साजे  इण्ड-
 स्ट्रीपल  हाउसेज  का  जो  विवरण  दिया  गया

 है,  इस  में  यह  कहा  गया  है  कि  कम्पनीज  एक्ट
 में  इसको  डिफाइन  नही  किया  गया  है,  लेकिस
 कमन  झारण०्टो०पी०  एक्ट  में  डिफाइन  किया
 मया  है  तथ।  इस  एक्ट  के  हिंस।ब  से  जो  कम्प-
 नियां  लार्ज-इश्डस्टीयल  हाउसेज  की  डेफि-
 नीशन  में  प्राती  है--उन  की  संबयधा  032
 है  ।  झब इन  0a:  कम्पनियों के  खिलाफ
 क्या  कपा  शिकायते  भाई  हैं,  यह  बतलाना
 तो  मुभकिम  नहीं  था,  लेकिस  जैसा  कि  इस
 चिवरग  पत्र  में  कहा  ह ..! ल  है--  यदि  किसी
 स्पेस्फिक  कम्पनी  के  बारे  में  माननीय  सदस्य
 जानना  चाहगे  तो  क्‍प्राप  झश्न  पूछिये,  उस  के
 बारे  में  जरूर  उन  को  पूरी  जानकारी  दी
 जायगी  v

 शाये  सौर  जो  लाये  नहीं  है,  उन  सब  के
 बारे मे  so7t  शिकायत  हुमारे  पास  भाई  हैं।
 हमारे  यहां  हसन  दोनों  के  सिये  ध्रलग-प्रलग
 स्टेस्टिक्स  नहीं  रखो  जाती  है  ।  लेकिन
 SO7L  कम्पलेटस  इन  लाल  प्राई  [बौर  उन

 को  1, अ  किया  यया  है  पौर  एप्रोप्रिगेट  एक्शन
 लिया  ग्या  है  ।  प्रमर  माननीय  सदस्य
 किसी  शाल  कम्पनी  के  आरे में  जानता  बाहूँगे,
 तो  बागकासी  बारूर  दी  भाएुवी  t
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 थो  एप  पड  बोर:  कदू  पई  वेदित  है
 कि  गो  1  बने  हैं,  उन  में  ढेड़  करोड़
 के  कद्ोग  क्वारी  काम  प्र  लगे  हुए  हैं
 झौर  उत  हो  तेहबूरिटों  जो  है,  उन  को
 जोजिका  पौर  उनका  मे वब्य  इन  बढ़े  बरातों
 पर  हो  यमर  ड्ोता  है  पौर  उन  को  कोई
 सुर्ना  पहों  है।  मैं  जानना  चाहता  हुं  कि
 1 $ 6  118  करोड़  कर्म  वारियों  के  सम्बन्ध  में
 उत  के  पुरजा  के  बरे  में  कोई  चिचार  सरकार
 कर  रहो  है  ?  मेरे  कहने  का  मतनव  यह  हैं
 कि  बात  के  जो  ऊावून  हैं,  जो  निम  हैं,
 उन  के  प्रत्वर्त  उन  की  सेफ्टी  शौर  उन  की
 जोचिका  को  सुरक्षा  हो,  ऐसा  कोई  प्रबन्ध
 करने  का  सरकरर  का  चिवार  है  ?

 @  शान्ति  ूबन :  जो  प्रश्न  किया  है,
 उस  का  ाशय  मैं  समझ  नहीं  पाया  हु  ।  बड़े
 चरानों  के  उद्योगों  में  जो  डेहर  करोड़  कर्मचारी
 लगे  हुए  हैं,  उठ  की  सुरक्षा  का  जो  प्रश्न  किया
 है,  बहू  किप  प्रकार  की  सुरक्षा  से  सम्बन्ध
 रखता  है.  मैं  डोक  से  उप  को  समझ  नहीं  पाया
 हूँ ।

 च्बी  भारत  सिह  चौहान :  उत  से  ज्यादा
 काम  किया  जाता  है,  समय  से  ज्यादा  काम
 लेते  हैं  7  (स्पबवाग) . ..,

 MR.  SPEAKER:  It  does  not  arise
 from  the  question.

 भी  हुरुम  खम्द  करुवाप :  मंत्री  जो
 से  प्रश्न  का  आशय  नहीं  समझा  है,  यह  में

 कह  रहा हू  ।

 शो  भारत  सिह  चोहान  :  उन  से  ज्यादा
 काम  लिया  जाता  है,  मेरे  प्रश्न  का  यहु  भाशय
 है

 MR.  SPEAKER:  That  question  does
 not  arise  really.

 थी  शास्ति  चूबण :  यह  चिमाग  कम्पनी
 ऐफेय

 '
 डिपाईमेंट  का  जो  है,  यह  कम्पनीज

 प्क्ट  में  को  प्रावधान  हैं  या  मोवोप्लीज  एक्ट



 23  Oral  Answers

 में  जो  प्राषधान  &  उन  के  लिए  है  भौर
 दुसरे  जिभाग  हैं  जिन  में  शौर  दूसरी  तरह  की
 शिकायत  झाती  हैं  भौर  उन  में  उन  की  जांच
 की  जाती  है  -  जो  भी  शिकायत  किसी  भी
 कम्पनी  के  चिद्द्ध  कम्पनीज  एबट  से  सम्बन्ध
 रखते  हुए,  या  मोनोंप्लीग  एक्ट  से  सम्बन्ध
 रखते  हुए,  आती  है,  उस  पर  पूरा  विचार
 किया  जाता  है  श्रौर  उस  की  जाच  कराई
 जाती  है  और  जो  भी  उस  के  सम्बन्ध  में  उचित
 कार्यचाहे  होती  है,  बहू  जरूर  की  जाती
 है  1

 SHRI  BIJOY  SINGH  NAHAR  Will
 the  Minister  let  us  know  whether  these
 companies  are  not  paying  provident
 fund  dues  for  a  long  time?

 SHRI  SHANTI  BHUSHAN  The  hon
 Member  has  put  the  question  as  to
 whether  these,  companies  have  not  been
 paying  provident  fund.  There  are  thou-
 sands  of  large  companies.  So  far  as
 large  industrial  houses  are  concerned,
 as  defined  in  the  Monopolies  Act,  even
 there  the  number  of  undertakings  is
 as  large  as  1031,  So,  unless  the  ques-
 toin  is  specific,  it  is  very  difficult  to
 answer

 Apart  from  this,  so  far  as  provident
 fund  is  concerned,  provident  fund  is
 the  concern  of  the  Labour  Ministry.  It
 is  not  related  to  the  Company  Affairs
 Department,  Perhaps,  the  question
 could  most  appropriately  be  put  to
 the  Labour  Ministry.

 SHRI  JYOTIRMOY  8080:  Will  the
 hon.  Minister  kindly  tell  us,  he  has
 given  a  figure,  horrifying  figure  of  607)
 in  one  financial  year  i.e.  ‘1976-77  for
 such  malpractices  and  crimes,  out  of
 507]  in  how  many  cases  the  complaints
 or  charges  of  allegations  have  been
 established  and  which  are  the  broad
 categories  in  which  they  are  involved?

 SHR]  SHANTI  BHUSHAN;  I  can
 indicate  the  broad  categories  to  which
 these  ‘6071  complaints  relate  to,  They
 are:  non-payment  of  Public  Deposits,
 mis-management,  non-payment  of  divi-

 AUGUST  3,  978  Oral  Anewers  24

 dends,  non-receipt  of  balance  sheets,
 non-receipt  of  notices,  non-registration
 of  transfer  of  shares,  non-issue  of  share
 certificates,  improper  holding  of  meet-
 ings,  non-holding  of  annual  meetings,
 non-receipt  of  dividend  warrants,  mis-
 appropriation,  fraud,  mis-application
 of  funds,  improper  election  of  directors,
 failure  to  allow  inspection  of  minute
 books  and  other  complaints  which  are
 mategorised  as  miscellaneous  (Inter-
 ruptrons)

 SHRI  JYOTIRMOY  SBOSU  Sir,  he
 will  answer  now  part  (2)  of  my  ques-
 tion,

 SHRI  SHANTI  BHUSHAN  While
 507]  complaints  under  different  heads
 were  received  during  the  year  ‘1976-77.
 ag  many  ag  5060  were  disposed  of  dur-
 ing  this  period  of  ‘1976  77.  Obviously,
 what  action  was  taken  on  what  com-
 panies

 MR  SPEAKER:  You  are  not  in  a
 position  to  say.

 SHRI  JYOTIRMOY  BOSU-  I  wanted
 to  know,  out  of  these  507i,  inhow  many
 cases  the  allegations  or  the  charges
 have  been  established  and  what  action
 has  been  taken.  {  asked  a  specific
 question.  He  has  given  in  his  reply
 that  there  are  figures  available.  ‘5071
 were  received  in  the  year  ‘1976-77,  Out
 of  ‘SOT...

 MR.  SPEAKER:  He  said,  5000  and  odd
 were  disposed  of.  He  is  not  in  a
 position  to  say  which  company...

 SHRI  JYOTIRMOY  BOSU:  Why  are
 you  replying  for  the  Minister?

 MR.  SPEAKER:  No,  he  has  answer-
 ed  it.  Please  see  the  record.  Obvious-
 ly  he  has  answered  it.

 SHRI  JYOTIRMOY  BOSU;  You  can-
 not  run  the  House  like  this,

 MR.  SPEAKER:  He  hag  answered  It.

 SHRI  JYOTIRMOY  BOSU:  Let  him
 repeat  it.
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 MR.  SPEAKER  He  is  not  required
 to  repeat  it.  Please  look  into  the
 record

 SHRI  JYOTIRMOY  8080.  You
 can't  say  like  that  Let  him  say  in
 how  many  cases  the  complaints  have
 been  established  He  has  not  answer-
 ed  that

 MR  SPEAKER  Mr  Bosu,  he  has
 answered  that  5000  and  odd  complaints
 were  recened  He  is  not  in  position
 to  say

 SHRI  JYOTIRMOY  BOSU  He  has
 not  said  that  Let  hm  answer

 MR  SPEAKER  Mr  Bosu,  you  are
 not  to  dictate  anything  Now,  Mr
 Venkatasubbaiah

 SHRI  JYOTIRMOY  BOSU  I  am  on
 my  legs

 MR  SPEAKER  No  nothing  Mr  Ven-
 katasubbasah

 (Interruptions)

 SHRI  P  VENKATASUBBAIAH  The
 hon  Minmser  said  that  these  com-
 plaints  include  allegations  including
 misapplication  of  funds  also  That  is
 what  he  hag  said  And  there  are  507
 complaints  in  one  year  and  action  on
 many  of  them  has  been  taken  May  |
 know  m  this  connection  whether  any
 complaint  or  complaints  have  been
 made  to  the  Minister  that  taking  ad
 vantage  of  the  scarcity  conditions  pre-
 vaihng  in  this  country  with  regard  to
 cement,  certain  big  industrial  houses
 through  fradulent  means  and  misappli-
 cation  of  funds  are  trying  to  estab-
 hsh  certain  factories  particularly  in
 Andhra  Pradesh,  and  also  they  are
 buyimg  up  certain  companies.  In  that
 case,  |  want  to  know  whether  any  alle-
 gations  have  been  made  that  these  big
 business  people  are  trying  to  take  full
 advantage  of  it  and  depriving  the  local
 People  of  having  an  industry  either  in
 the  private  sector  of  that  area  or  in
 the  State  sector.
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 SHRI  SHANTI  BHUSHAN  In  re-
 gard  to  complaints  relating  to  misapp-
 Jication  of  funds,  ail  that  I  am  in  a
 position  to  say  at  the  moment  is.

 MR.  SPEAKER  You  say  you  require
 notice

 SHRI  SHANTI  BHUSHAN  that
 six  complaints  of  this  kind  were  re-
 ceived  during  the  year  976  There
 wag  one  outstanding  complaint  from
 before,  and  out  of  the  seven,  three
 were  disposed  of  and  four  were  re-
 maiming  to  be  disposed  of  About  the
 specific  nature  of  complaint  which  has
 been  referred  to,  I  would  require
 notice  for  it

 MR  SPEAKER  Mr  Saugata  Roy

 SHRI  SAMAR  GUHA  For  the  last
 three  days  I  have  been  trying  to  catch
 your  eye

 SHRi  SAUGATA  ROY  I  would
 hike  to  know  from  the  hon  Minster
 whether  the  Sarkar  Commission  of  In-
 quiry  set  up  to  probe  into  the  allega-
 tions  of  :ssue  of  duplicate  shares  and
 income-tax  fraud  against  Birlas  have
 submitted  their  report  and  if  so,  what
 are  the  contents  of  the  report,  and  if
 not,  why  the  report  has  not  been  sub-
 mitted  and  when  it  will  be  submitted

 SHRI  SHANTI  BHUSHAN  I  would
 requ  re  specific  notice  for  it

 MR  SPEAKER  He  requires  a  spe-
 afic  notice  Now  Mr  Samar  Guha

 PROF  DILIP
 Sir  I  want  to  ask

 CHAKRAVARTY.

 MR  SPEAKER  You  have  already
 put  the  question  You  cannot  put  on
 every  question

 PROF  DILIP  CHAKRAVARTY  My
 difficulty  38,  I  am  not  getting  an  oppor
 tunity  oe

 (interruptions)
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 SHRI  SAMAR  GUHA:  I  want  to
 know  from  the  hon.  Minster,  about  the
 complaints  that  he  received  or  the  ह...
 taken  against  those  companies,  and
 how  many  of  these  companies  belong
 to  the  first  25  of  the  big  industrial
 houses

 SHRI  SHANTI  BHUSHAN  As  I  said
 earher,  no  separate  statistics  are  kept
 in  regard  to  these  complaints  as  to
 whether  they  relate  to  large  industrial
 houses  or  whether  they  belong  to  other
 companies.  But  if  the  hon  Member
 has  any  specific  companies  in  mmd,
 then  if  he  gives  any  notice  I  shall  sup-
 ply  him  the  necessary  details.

 SHRI  SAMAR  GUHA  At  least  give
 us  a  few  names  out  of  the  first  25,  say,
 5,  10,  35  or  20  like  Birlas  Bajorias,
 Tatas  etc  At  least  give  us  a  few
 names

 MR  SPEAKER  Are  you  in  a  posi-
 tion  to  give  it?

 SHRI  SHANTI  BHUSHAN  If  the
 hon  Member  wants  0  know  how
 many  complaints  were  received
 against  Tatas  or  Birias,  or  any  other
 large  industrial  house,  unless  7  get
 the  figures  worked  out  on  that  basis,
 I  cannot  supply  those  figures,  because
 the  question  was  of  a  very  general
 nature  It  related  to  large  industrial
 houses,  which  included  1,081  under-
 takings  It  35  not  possible  to  supply
 the  information  without  notice

 SHRI  SAMAR  GUHA  Would  you
 kindly  agree  to  supply  the  details?

 SHRI  SHANTI  BHUSHAN  Which-
 ever  information  he  wants  can  be
 supplied.

 SHRI  SAMAR  GUHA,  My  question
 was  about  the  first  25  houses.

 SHRI  SHANTI  BHUSHAN  It  would
 be  a  very  large  number  If  you
 restrict  it  to  a  few  numbers,  it  would
 be  possible

 SHRI  SAMAR  GUHA:  I  wag  enquir.
 ing  about  the  first  25  houses
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 SHRI  SHANTI  BHUSHAN:  Even
 for  the  first  25  houses,  the  number  of
 undertakings  would  be  very  Jarge.

 PROF  DILIP  CHAKRAVARTY:
 Sir,  it  is  an  important  question  I
 want  to  ask  a  supplementary

 MR  SPEAKER  Next  question.
 Shri  C  N.  Visvanathan

 PROF  DILIP  CHAKRAVARTY:
 Sir,  you  must  be  permittmg  questions
 on  this  Tatas  and  Birlas  are  creat-
 ing  artificial  scarcity  in  soda  ash  It
 is  very  unfortunate  that  you  are  act.
 ing  as  a  baffled  wall  of  this  House,
 of  this  Lok  Sabha

 Amendment  to  the  Representation  of
 People  Act

 “233i  SHRI  SAMAR  GUHA  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  whether  Government  are  consi-
 dering  amendment  of  present  Repre-
 sentation  of  People  Act;

 (b)  whether  misuse  of  political
 power  and  abuse  of  administrative
 authority  will  be  considered  as  an
 offence  for  debarring  gq  person  from
 contesting  any  election  according  to
 constitutional  provisions,  and

 (९)  if  so  facts  thereabout?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  Yes,  Sir.

 (b)  This  matter  is  also  under
 examination

 (९)  Does  not  atise

 also  according  to  the
 People  Act,  there  is  no  Hrovi-

 aon  to  हंडटी।  political
 Zz  ie create  a  lot  of  misery  for  our  ie.
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 They  were  elected  by  the  people,  but
 they  punished  the  people  by  declaring
 an  Emergency.  But  the  people  have
 no  right,  either  through  the  constitu-
 tional  provision  or  the  Representation
 of  the  People  Act  to  punish  those
 people,  those  political  criminals  who
 punished  the  people.  Now  that  the
 hon.  Minister  is  getting  so  many  facts
 about  how  political  power  has  been
 misused  and  admunistartive  authority
 has  teen  abused,  knowing  the  facts
 comirg  out  of  the  report  of  the  Shah
 Comn  ission,  will  the  Government  let
 us  know  let  this  House  know,  what  are
 the  btoad  principles  on  the  bams  of
 which  an  examination  is  being  made
 for  thi  amendment  of  the  Representa-
 tion  ¢  the  people  Act?

 SHRI  SHANTI  BHUSHAN  One
 matter  under  consideration  is  8  gsug-
 gestion  which  has  been  received,
 namely  that  if  @  person  is  found
 guilty  of  mususe  of  poltical  power,
 or  abuse  of  admimustrative  authority,
 whether  such  a  person  should  be  dis-
 qualified  by  making  a  specific  provi-
 sion  in  the  Repesentation  of  the  Peo-
 ple  Act  The  otter  matter  under
 consideration  is  even  when  a  corrupt
 practice  is  committed  during  the  elec
 tions  by  various  candidates,  a  charge
 of  corrupt  practice  can  be  levelled
 only  against  the  winning  candidate
 and  if  there  is  a  recriminatory  peti-
 tion  against  the  petitioner,  then  again-
 st  him  The  question  under  conside-
 ration  is  whether  some  procedure
 should  be  evolved  by  which  a  cor-
 rupt  practice  charge  could  be  levelled
 even  against  a  defeated  candidate,  ३0
 that  if  found  guilty  he  can  be  dis-
 Qualified  Both  these  questions  are
 under  consideration

 SHRI  SAMAR  GUHA  My  next
 Question  is  very  simple.  Is  the  Gov-
 ernment  going  to  expedite  this
 amendment?  When  is  it  lUkely  to
 finalise  the  amendment  and  when  is
 it  Ukely  to  be  placed  before  the
 House?
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 SHRI  SHANTI  BHUSHAN:  As  goon
 aa  Government  has  taken  a  decision.

 SHRI  SAMAR  GUHA:  What  do
 you  mean  by  “as  soon  as”?  Sir,  J  seek
 your  protection,  because  “as  soon  as”
 is  very  elastic.

 MR  SPEAKER:  A  Resolution  be-
 fore  the  House  35  coming  this  week.

 SHRI  SAMAR  GUHA:  Let  him
 give  a  specific  time,  say,  two  months
 or  three  months,  or  the  next  budget
 session,  Give  us  some  idea

 MR  SPEAKER:  He  will  not  be
 able  to  do  at  No  One  cannot  be  hard
 and  fast  in  this

 SHRI  SAMAR  GUHA:  There  should
 be  some  tme  hmit  like  the  next  bud-
 get  session  I  want  an  answer  from
 him  Let  him  give  that  answer

 MR  SPEAKER  I  cannot  just
 understand  so  many  senior  members
 standing  up  all  the  time

 SHRI  SAMAR  GUHA  Are  you
 satisfied  with  the  words  “as  soon  as”?
 If  you  are  satisfied,  I  am  also  satis-
 fied

 MR  SPEAKER’  I  dg  not  know
 He  can  say  ‘as  early  as  possible’  if  he
 wants.

 PROF  DILIP  CHAKRAVARTY:
 Would  you  mind  my  comment?  You
 are  becoming  soft  to  those  who  vio-~
 late  the  rules  every  day  and  you  are
 becoming  soft  to  those  who  violate
 the  norms  of  the  House

 MR.  SPEAKER  The  difficulty  js,
 some  of  them  think  thatthey  sre  pro-
 fessors  in  the  House  also,  They  cease
 to  be  profeasors  here,  They  must  re~
 member  that.

 PROF.  DILIP  CHAKRAVARTY:
 I  am  very  sorry  for  your  comment.
 This  has  been  my  experience.  I  will
 show  you  illustrations,  You  are  te
 coming  soft  towards  those  who  ate  be
 coming  nasty
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 MR  SPEAKER.  That  is  all  right

 SHRI  K  LAKKAPPA,  In  ccnnec-
 tion  with  the  part  (b)  of  Mr.  Guba’s
 question  viz.,  whether  misuse  of  poli
 tical  power  and  abuse  of  administra-
 tive  authority  will  be  considered  88
 an  offence  for  debarring  a  person
 from  contesting  any  election  accord-
 ang  to  Constitutional  provisions,  I
 ‘would  like  to  put  a  pertinent  question
 to  the  hon  Minister  Even  earlier
 we  have  discussed  thread  bare  g  com-
 prehenyive  amendment  to  the  Repre-
 sentation  of  People  Act  and  sugges-
 tions  were  made  and  those  sougges-
 tions  are  pending  I  would  hke  to
 know  whether,  in  keeping  view  all  the
 suggestions  that  were  made  earlicr,
 you  will  make  a  sweeping  change  in
 the  Representation  of  People  Act  I
 would  also  like  to  know  whether  you
 will  tuke  into  consideration  what  Mr
 Morarji  Desai  said,  when  he  ame  to
 power,  that  there  will  not  be  witch
 hunting  on  political  grounds  I  would
 hke  to  know  whether  the  amendment
 that  33  proposed  to  be  brought  w
 against  any  particular  person  or  group
 Of  pervons  because  of  the  political
 consideration  and  whéther  a  compre-
 hensive  Amendment  Bill  8  under  the
 consideration  of  the  Government  If
 so,  please  give  the  details  of  it

 SHIU  SHANTI  BHUSHAN  |  can
 assure  the  hon  Member  that  this
 Goverument  does  not  believe  in
 witch-lunting  of  anybody  This  Gov-
 ernment  fully  beheves  in  the  commuit-
 ment  to  the  rule  of  law  Any  per-
 son,  who  is  dealt  with  will  be  dealt
 with  in  accordance  with  the  princi-
 ples  of  rule  of  law  So  far  as  these
 electoral  reforms  are  concerned,  in
 regard  to  which  a  large  number  of
 suggestions  have  been  pending  for  a
 very  long  time,  there  was  a  Joint
 Committee  of  Parliament  also,  which
 had  gone  into  the  question  of  electo-
 Tai  reforms,  There  have  been  many
 Conimittees  like  Tarkunde  Commit-
 tee  anil  so  on,  which  have  gone  into

 this  waced  problem.  A  large  number
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 of  proposals  or  suggestions  of  a  far-
 reacing  importance  are  under  the  ac-
 tive  consideration  of  the  Government
 and  because  it  is  a  vexed  question,
 the  gamut,  the  perspective  and  the
 whole  scope  of  these  reforms  is  very
 large  and  wide  Therefore,  :t  38  only
 after  all  the  proposals  have  been
 considereg  in  depth,  which  are  engag-
 ing  the  active  consideration  of  the
 Government,  that  a  comprehensive
 measure  would  be  brought

 wt  राधवजी:  अधिकारों  के  दुछपयोग
 के  झधार  पर  अवोग्य  चाधित  करने  बाला
 सुझाव  तो  व्यापक  है  किन्तु  मैं  स्पेसिफिक  जो
 सुन्नाव  दे  रहा  हू  उस  पर  क्या  शासन  विचार
 करेगा  ?इमरजेंतो  लागू  बरने  के  लिये  सचिधान
 मे  कहा  है  कि  सकट  की  परिस्थिति  होने  पर  ही
 आ्रापातकालीन  स्थिति,  यानि  इमरजंसी  ललामू
 की  जा  सकती  है  ।  लेकिन  जो  व्यक्ति  इस
 वात  के  दांवी  पाये  गये  कि  प्रापातकालीन
 का  परिस्थितिया  नहूते  हुए  भी  प्रागरातकाल
 स्थिति  लागू  की  गई,  ऐसे  व्यक्तियों  को  चुनाव
 के  लिए  प्रवाग्य  चोषित  करने  के  लिये  क्‍या
 सरकार  बिचार  करेगी  ?

 MR  SPEAKER  That  is  about
 Constitutional  Amendment  It  does
 not  arise  from  this

 थ्री  शास्ति  भूवण:  जो  श्री  ममर  शुद
 ने  सवास  पूछा  है,  वह  तो  व्यापक  है।  उन्होंने
 कहा  है  कि  मिसयूज  आफ  पोलिटिकल  पाचर
 शौर  एय्यूज  झाफ  ए  डमिनिस्ट्रेंटिन  धयारिटी
 है  जब  किसी  भो  तरह  का  मिसयूज  झाफ
 प्ोलिटिकल  पात्रर  या  एश्यूज  झाफ  एडमिनि-
 स्ट्रंटिव  भ्वारिटी  हो  तो  बया  उसके  कारण
 किसी  को  भ्रवोर्य  भावित  किया  जाये,  यह
 प्रश्न  चिचाराधीन  हैं  I  जब  इतना  व्यापक
 प्रशद  विचाराधीन  है  तो  जो  मागनीय  सदस्य
 कह  रहे  हैं,  घहु  तो  उसी  के  हम्दर  हा  सकता
 है
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 eran  writ  में  wre  feet  को  1...

 9954.  ह |  बिर्वल  चम  लेग!  क्या
 ्य  ज्हो  यह  बताने  की  कृपा!  करेंगे  कि  :

 (क)  क्या  रेलवे  ने  ह, 2  1977-78
 342.40  लाख  मीटरी  टन  कोयले  का
 लदान  किए  श्रौर  इससे  लाल  अधिक  लवान
 इज  ।  नहीं  किया  ज।  सका  कि  माल  डिब्बे
 शोयला  खातों  पर  खडे  थे  ।

 (खा)  क्या  कम  मात्र।  में  लदान  के  लिये
 रेल  चिमाग  उत्रदायी  है  अबवा  यहू  ऊर्जा
 मानव  झववा  किसी  न्य  विभाग  का
 3१८  ३यित्व  है,  शौर

 (गम)  कोयला  सानों  पर  प्रतिदिन
 औऔकतन  कितने  माल  डिम्ने  बिना  लदे  खड़े
 रहे?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE).  (a)
 and  (b).  In  the  year  ‘1977-78  Railways
 loaded  842.20  lakh  tonnes  of  coal.  The
 loading  of  coal  by  the  Railway  could
 have  been  better  but  for  cancellation

 by  consumers  of  their  programmes  for
 3978  rakes  of  brick-burning  coal  and
 about  24  rakes  of  steam  coal,  which
 together  accounted  for  about  36  lakh
 tonnes  of  coal.

 (८)  365  wagons  per  day.

 ot  मिर्मेश  क  ग:  ह. ह  अहोदन,
 एक  बितेष  है | 8  का  उत्तर  यहां  पर  नहीं
 दिया  यथा  है,  जो  द ६  में  है कि  क्या  कम  माता
 में  लशन  के  लिये  रेल  विवाम  उसरदागी  है
 झगवा  यह  कपी  मंतालय  था  किसो  धन्य
 विनाग  का  उतरदाधित्व  है  ?  इस  सम्बन्ध
 में  मर  पहले  ी  एक  बकने  उठाया  था  सिमम
 377  के  अन्तगँत,  उस  समय  मुझे  ह  उत्तर
 दिया  गया  था  कि  i979  %  पढ़े  हुए  माल
 डिच  को  च्ीकत  संडयरा  प्रतिदिन  900  थी,
 जो भाये,  में  बढ़कर  ii52  माल  डिव्वें  हो
 गईं  और  झपैल,  1978  में  266  माल
 3958  LS—2
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 fest  हो  गईं  ।  इसकी  जिम्मेदारी  उन्होंने
 बताया  था  कि  कोल  इंडिया  लिमिटेड  दात
 नियंत्रित  खानों  की  है  |  झब  बह  संध्या
 i266  से  बढ़कर  365 हो  गई  है

 क्या  इसके  लिये  कोल  इंडिया  लिमिटेड  से
 था  कर्जा  विभाग  से  किसी  प्रकार  का  सम्बन्ध
 स्थापित  कर  यह  बात  तय  की  जा  रही  है  कि

 यहं  संख्या  बढ़ने  के  बजाय  घंटे  ?

 प्रौ०  मधु  बण्डयते :  श्रीमन,  ऊर्जा  विभाग
 के  साथ  सम्बन्ध  प्रस्थापित  करके  इस  सवाल
 के  बारे  में  हम  लोगों  ने  जानकारी  की  है,
 आयोजन  भी  हो  रहा  है।  जिनका  ताल्लुक
 इस  सवाल  के  साथ  है,  ऐस  4,  5  मंत्रालय  भी
 साथ  बैठकर  इसके  बारे  में  सोच  रहे  हैं  qa  मैं
 माननीय  सदस्य  से  इतना  ही  फहना  चाहता
 हूँ  कि  पहले  मैंने  जो  जवाब  दिया  था  भोर  इस
 जगत  जो  जबाब  दिया  है,  उस्रमें  किसी  प्रकार
 का  बिरोध  नहीं  है  ।

 श्यो  निर्मल  द... द  बैन:  बिरोध  में  नहीं
 यह  रहा  हूं  ।  मैं  कह  रहा  हूं  कि  उनकी
 भतिविधि  के  कारण  प्रतिदिन  संख्या  बढ़ती
 जा  रही  है,  यह  बात  स्पष्ट  है  प्रापके  जवाब
 में  ।

 जोग  मधु  बच्छचते  :  मैंने  पहले  भी  बताया
 था  कि  सिगरैनी  माइन्स  में  स्ट्राइक  की  बजह
 से  करोब-करीब  साढ़े  7  लाख  टन  का  नुकसान
 हम  लोगों को  हुआ  ।  प्रय  बहा  पर  रेल  की
 मूवमेंट  हुईं  कि  नहीं  हुईं  1  बंगाल  जौर  बिहार
 7 |  कोयला  खाने  से  बैगन्स  की  लीड  बढ़  जाती
 है  भोर  मह  13.5  ६: ड  बड़ी  है।  तो  जब
 बगम्स  की  लोड  बढ़  जाती  है  तो  चैगस्स  के
 वापिस  जाने  के  लिये  देरी  लगती  है  भौर
 ऐसा  होने  के  कारण  काफी  बैगन  बिहार  में
 कम  पहले  हैं।  लेकिन  उसको  भी  कोशाडिनेट
 करने  की  कोशिश  कर  रहे  हैं  भौर  हें  कोशिश
 होगी  कि  मोटर,  ड्रॉस्पोड  शिपिंग  झोर  रेल
 इसका  कोझाडहिनशन  करके  लिक  के  बारे  में
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 जो  दिक्कत  पैदा  हुईं  है,  उसे  हल  करने  की
 कोशिश  करे  ।

 थ्री  निर्मल  मा  जैन  :  प्राज  के  समाचार-
 पत्र  में  पढ़ा  है  कि एक  पत्र  पांडव  कमेटी  बनी

 हुईं  है  जिसमें  रेल,  ऊर्जा,  इस्पात,  उद्योग  भौर
 वित्त  विभाग  के  मंत्री  होंगे  ।  मैं  यहू  निवेदन
 करना  चाहता  हूं  कि  यहू  जो  कोयला  वहां
 पड़ा  रह  जाता  है,  वहां  से  उठावा  नहीं  जाता
 शौर  जिसके  कारण  यहा  तक  कि  रेलवे  विभाग
 को  झपनी  रेलें  कै  सिल  करनी  एडसी  हैं,  क्‍या
 उस  समिति  के  क्‍झ्न्तगत  भी  इस  पर  विचार
 किया  जायेगा  झौर  यह  झाइवासन  दिया
 जागेगा  कि  प्राइनदा  इस  प्रकार  से  रेलवे  वंगन
 पड़े  नही  रहेंगे  भौर  जो  कोयला  खदानों  के

 मुंह  पर  पढ़ा  है  बह  शीघ्र  उठाया  जायेगा  ?

 Mo  ta  बच्चवने :  :  5  मत्रो  की  समिति
 बनी  हुईं  है,  यह  जानकारी  ठीक  है,  लेकिन
 उसको  प्र  पाड़व  समिति  ने  कह  क्योंकि
 होपदी  का  कोई  ठिकाना  नही  &  भागे  मैं
 यह  बताना  चाहता  हूं  कि  उन्हेंने  जो  सुझाव
 दिये  हैं  बहु  तो  कायवाही  के  लिये  सुक्षाव  हैं,
 उसको  जरूर  झमल  में  लायेंगे  |

 SHRI  VINODBHAI  B.  SHETH
 Distribution  of  coal  and  allotment  of
 ‘wagons  have  become  a  big  scandal  in
 this  country,  and  ultimately  the  na-
 tion’;  industry  suffers.  I  would  ask

 a@  pointed  question  of  the  Minister  of
 Railways.  when  there  is  shortage  of
 wagons,  can  you  not  help  improve  the
 coastal  trade,  the  shipping  trade,  of
 the  country?

 We  have  got  a  vast  coastline  in  our
 country  So  by  developing  the  ship-
 ping  transport  and  the  Haldia  port,
 coal  from  the  eastern  port  of  the
 country  can  be  transported  to  the
 southern  parts  of  Gujarat  and  other
 places  where  coal  is  needed?

 PROF.  MADHU  DANDAVATE:  As
 far  as  shipping  is  concerned,  we
 would  be  very  happy  if  part  of  the
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 movement  is  done  through  ports  by
 ships.  But,  for  obvious  reasons,  there
 is  a  difference  in  the  freight.  So  whe-
 ther  it  is  the  private  traders  or  the
 public  sector  units,  they  alwavg  pre-
 fer  railways.  Therefore,  we  are  try-
 ing  to  co-ordmate  the  activities  of
 both  and  at  the  same  time,  concen-
 trate  on  providing  more  wagons.

 MR  SPEAKER:  Question  Hour  1S
 over.

 —_

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Delayed  running  of  A.P.  Express
 223,  SHRI  G  8  REDDI:  Wil}  the

 Minister  of  RAILWAYS  be  pleased  to
 state’

 (a)  total  number  of  delays  caused
 in  the  running  of  A.P.  Express  from
 and  to  Delhi,  during  the  month  of
 May,  1978,

 (b)  what  were  the  reasons  of  these
 delays;  ang

 (c)  what  action  Government  pro-
 pose  to  take  to  run  the  train  in  time?

 THE  MINISTER  OF  RAILWAYS
 (PROF  MADHU  DANDAVATE).  (a)
 123/124  Secunderabad-New  Delhi
 Andhra  Pradesh  Express  reach-
 ed  New  Delhi  afd  Secunderabad  late
 on  all  the  9  occasions  in  May,  ‘1978,

 (b)  The  causes  for  late  running  are
 alarm  chain  pulling,  sccidents,  en-
 gine  failure,  signal  failure  and  cattle
 run  over.

 (c)  A  special  punctuality  drive  has
 been  instituted  to  improve  the  runn-
 ing  of  trains  and  all  efforts  are  beittg
 made  to  ensure  purictual  running  of
 128/124  Andhra  Pradesh  Exprese  as
 a  result,  in  the  month  of  June,  978
 128/124  Secunderabad-New  Dethi
 late  only  on  5  and  है  days  and  in  the
 month  of  July  only  on  5  and  8  days
 respectively,
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 Miiclewey  of  Zonal  Raliways

 °2338.  SHRI  C.  N.  VISVANATHAN:
 Wil}  the  Minister  of  RAILWAYS  be
 pleased  to  state’

 (a)  whether  a  comparative  study
 hag  been  made  of  the  efficiency  of  the
 various  Zonal  Railways  for  ichieving
 quick  wagon  turn-round  and  accident.
 free  travel,  and

 (b)  the  extent  to  which  the  perfor-
 mance  of  the  most  efficient  Zona}
 Railway  has  been  brought  to  the
 notice  of  other  Railways  as  a  model

 ito  be  followed?
 THE  MINISTER  OF  RAILWAYS

 (PROF  MADHU  DANDAVATE)  (a)
 and  (b)  No  specific  comparative
 study  of  Wagon  turn-round  on  the
 Railways  has  been  made  mamly  owing
 to  the  fact  that  such  a  comparison  is
 not  possible  in  absolute  terms  due  to
 \atied  working  conditions  on  different
 Railways  However,  for  each  Zonal
 Railway,  keeping  in  view  its  special
 features,  targets  are  set  ard  the  p-r
 formance  watched  vts-a-vis  -uch  tar-
 gets  These  reviews  embrace  not  only
 physical  perfoimance  but  also  finan-
 al  results.

 The  performance  of  each  Zonal
 Railway  in  the  sphere  of  safety  is
 kept  under  close  and  constant  =  scru-
 tiny  Besides,  an  annual  assessment
 Js  made  and  the  Railway  with  the
 best  performance  m  the  sphere  of
 safety  during  a  particular  year  s
 uwarded  the  Railway  Minster’s  Safe-
 ty  Shield  The  Safety  Shiclg  for  the
 vear  977  was  awarded  to  Northeast
 Frontier  Railway  and  this  informa-
 tion  was  communicated  to  the  other
 Railways  also,

 Dilution  of  Foreign  equity  to  40  per-
 cent  by  Foreign  Orag  Companies

 °229  SHRI  GANANATH  PRA-
 DHAN:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  the  number  and  names  of  the
 foreign  drag  companies  who  will  be
 Tequireg  to  dilute  their  foreign  equity

 to  40  per  cent  in  terms  of  the  new
 drug  policy;  and

 (by  by  what  period  the  dilution  will
 be  completed?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA).  (a)
 According  to  Foreign  Exchange  Regu-
 lation  Act,  973  the  maximum  perm.
 sstble  levels  of  foreign  shareholding
 in  foreign  companies  are  74  per  cent
 or  5]  per  cent  or  49  per  cent  depend-
 ing  on  the  nature  and  character  of
 the  activities  of  the  company  How-
 ever  as  per  the  New  Drug  Policy,
 foreign  companies  engageg  only  in
 the  manufacture  of  formulations  or
 bulk  drugs  not  involving  hgh  tech-
 nology  or  both  will  be  required  to
 bring  down  their  foreign  equity
 forthwith  to  40  per  cent  As  regards
 the  remaining  companies,  the  level  at
 which  they  could  retain  foreign  equi-
 ty  will  be  examined  under  the  FERA
 guidelines  as  applicable  to  all  other
 industries

 So  far  as  the  companies  engaged  m
 the  manufacture  of  formulations  are
 concerned,  Ministry  of  Finance  have
 instructed  the  Reserve  Bank  of  India
 to  issue  the  necessary  directives  to
 such  companies  to  bring  down  their
 foreign  equitv  to  the  level  of  40  per
 cent

 To  identify  the  compamies  engaged
 an  the  manufacture  of  bulk  drugs  not
 involving  high  technology,  a  High
 Level  Committee  consisting  of  Secre-
 taries  to  the  Government  in  the  De-
 partment  of  Chemicals  and  Fertilizers
 Industrial  Development,  Technical  De
 velopment  and  Science  and  Tech-
 nology,  assisted  by  experts  has  been
 constituted

 In  terms  of  the  New  Drug  Policy,
 Ministry  of  Finance  (Deptt  of  Econo-
 mic  Affairs)  have  calleg  for  necessary
 data  to  deal  with  the  FERA  cases  of
 all  the  drug  compames  The  level  at
 which  each  foreign  drug  company
 should  keep  its  foreign  equitv  will  be
 known  only  after  final  decisions  on
 their  FERA  applications  are  taken  by
 the  Government
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 In  view  of  the  foregoing,  it  would
 be  too  early  to  say  as  to  how  many
 foreign  drug  corpaines  are  required
 to  bring  down  their  foreign  equity  to
 the  level  of  40  per  cent  in  terms  of
 the  New  Drug  Policy

 (b)  Depending  upon  the  size  of  the
 <ompany  the  quantum  of  foreign
 equity  to  be  diluteg  and  other  rele
 vant  factors,  a  reasonable  period  of
 Say  one  year  for  dilution/Indiamsa
 tion  will  be  allowed  after  the  Gov
 ernrrent’s  decisions  on  the  FERA  ap
 pheations  are  communicated  ६0  the
 concerned  parties

 Production  of  bulk  drugs  in  excess  by
 Foreign  Drug  Companies

 ‘230  SHRI  K  MALLANNA  WII
 the  Minister  of  PETROLEUM  CHE
 MICALS  AND  FERTILIZERS  be
 Pleased  to  state

 (a)  whether  some  cates  have  been
 brought  to  the  notice  of  Governme:  t
 that  the  foreign  drug  companies
 operating  in  India  have  been  produc
 ing  bulk  drugs  in  excess  of  their  sanc
 tioned  capacity,

 (0)  if  80,  what  is  the  estimated
 excess  production  of  bulk  drugs  by
 these  companies  m_  terms  of  va'ue
 during  the  last  two  years

 (c)  whether  Government  propose  to
 regularise  this  excess  production,
 and

 (dy  ४  so  what  are  the  reasons
 therefor?  i]

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  Out  of  23  foreign  companies,  hav-
 ing  direct  foreign  equity  exceeding
 40  per  cent,  engaged  tn  the  production
 of  bulk  drugs,  ]  companies,  based
 on  data  available  so  far,  have  been
 rroducing  bulk  drugs  in  excess  of
 licensed  capacity

 (b)  The  estimated  value  of  excess
 production  of  bulk  drugs  by  the  for-
 eign  companies  during  the  last  2
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 years  is  not  readily  available.  How
 ever,  the  total  value  of  excess  pro.
 duction  of  bulk  drugs  by  these  for-
 ९  ou  companies  in  975  and  i976  is
 estimateg  at  Rs  22  crores  approxi-
 rately

 (८)  and  (d)  Keeping  in  view  the
 national  need  for  bulk  drugs  and  to
 ensire  that  shortages  do  not  develop,
 Government  in  its  New  Drug  Policy
 heve  decided  to  regularise  excess  pro-
 duction  subject  to  certain  conditions

 ale  above  decision  of  the  Governe
 murt  is  based  on  the  recommenda
 tions  made  by  (Hathi)  Committee,  in
 735  Report  on  Drugs  and  Pharmaceu-
 tical.  industry  on  excess  production

 teps  to  ensure  safe  and  secure
 running  of  trains

 *232  SHRI  SURENDRA  BIKRAM
 Wr'l  the  Minister  of  RATLWAYS  be
 pleased  to  state

 (a)  while  reviewing  the  problems
 of  Railways  with  Railway  Board  the
 Railway  Minister  has  said  in  New
 Delhi  on  30th  May  1978  that  he  ex-
 pecteq  immediate  action  from  his
 officers  regarding  punctuality,  safety,
 chain  pulling  and  overall  _perfor-

 mance  of  Indian  Railways

 (b)  will  he  kindly  state  as  to  how
 much  progress  hag  been  achieved  or
 these  matters,  and

 (c)  what  future  steps  the  Minister
 proposes  to  ensure  more  safe  and
 secure  running  of  trains  and  provi-
 sion  of  more  facilities  of  food  and
 drinking  water  to  passengers?

 TVE  MINISTER  OF  RAILWAYS
 (PROF  MADHU  DANDAVATE)  (a)
 Yes,  Sir

 (r)  and  (c)  A  special  punctuality
 drive  has  been  instituted  from  at
 June,  978  and  the  punctuality  per-
 forrrance  of  traing  has  since  shown
 improvement
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 Tn  position  of  train  accidents  has

 registered  some  improvement  during
 June,  498  there  being  88  accidents  in
 the  categories  of  collisions,  derail-
 ments  level  crossing  accidents  and
 fires  ॥  trains  a8  against  95  such  acci-
 denta  in  May,  978

 During  the  first  20  days  of  July,
 1978,  the  position  hag  improved  fur-
 ther,  with  a  total  of  47  train  acci-
 denis  as  compared  to  66  train  acct-
 dents  during  the  period  ist  May  978
 to  20th  May,  4978  and  56  train  acci-
 dents  durmg  periog  Ist  June,  1978,  to
 20th  June,  1978,

 Eince  failure  of  railway  staff  is  the
 largest  single  factor  responsible  for
 arcidents,  Safety  Oraginsations  on

 the  Railways  have  been  engaged  in  a
 relentless  campaign  to  create  greater
 safety  consciousness  amongst  the  etait
 connected  with  the  running  of  trains
 and  to  ensure  that  staff  do  not  violate
 rules  or  indulge  yn  short-cut  :methods
 that  :ray  Jead  to  accidents  Examuina-
 ticn  of  trams  and  spot  checks  in  car-
 riage  and  wagon  devots  have  been  in-
 tensified  and  greater  care  5  being
 paid  to  the  proper  maintenance  of
 track  In  order  to  reduce  dependence
 on  the  human  element,  various  so-
 phirticated  aids  like  ultrasonic  flaw
 detectors  for  wheels,  axles  and  :ails,
 track  circuiting,  axle  counters,  auto-
 matic  warning  system  etc,  are  being
 introduced  progretsively

 For  tackling  the  menace  of  alarm
 cha.n  pulling,  close  liaison  is  being
 main.ained  with  the  respective  State
 Governments  and  the  Jocal  Civil  and
 Police  Officers.  The  grives  to  contain
 this  evil  have  been  further  intensifie?
 by  the  Railway  Admunistration.

 Drinking  water  facilities  at  sta-
 tions  and  on  trains  are  constantly
 under  review  of  the  Railway  Admini-
 strations  and  augmented  where  neces-
 sary,  During  this  gummer  season,
 this  facility  was  augmented  by  dep-
 loying  additional  watermen.  The
 fuactioning  of  water  coolers  was  mo-
 nitored.  Advance  action  was  taken  is

 rectifying  the  defects  in  mobile  water
 trotleys,  and  pressing  new  ones  into
 service,

 Railways  have  taken  a  number  of
 steps  such  as  adoption  of  modern  culi-
 narv  techniques,  use  of  modern  kit-
 chen  gadgets  and  equipments,  setting
 up  of  base  kitchens  to  provide  ‘Ready
 to  Serve’  Meals  on  trains,  introduc-
 tion  of  hygienically  packed  whole.
 some  Jow  cost  food  packets  known  as
 ‘Janata  Khanas’  for  sale  on  trains,  pro.
 curement  of  raw  materials  and  in-
 grelients  from  standard  sources,
 trainnig  of  catering  staff  in  suitable
 Institutes  etc,  to  further  improve  the
 quality  of  food  and  service  on  the
 Railways  Checks  and  surprise  ins-
 pections  are  carried  out  regularly  by
 Inspectors  and  Officers  to  ensure  ser-
 vice  of  good  quality  tea,  coffee  etr,
 to  the  travelling  public  both  by  de-
 partmental  as  well  as  privately  mana-
 ged  catering  establishments.

 The  responsibility  of  ensuring  the
 persimal  safety  to  passengers  ang  the
 secanity  of  ther  belongings  rests  wih
 Government  Railway  Police  function-
 ing  under  the  State  Governments
 Te  Government  Railway  Police  have
 tighteneg  the  various  preventive  mea-
 sure,  adopted  by  them

 ‘he  Minister  of  Ratlways  has  been
 m  touch  with  the  Chief  Ministers  of
 the  effected  States  viz,  Bihar,  Uttar
 Fradesh,  Madhyg  Pradesh  and  West
 Bengal  and  hag  urge  them  to  take
 effective  preventive  measures  to  en-
 sure  safety  of  passengers  and  their
 properties

 On  the  l6th  June,  1978,  a  high  level
 meeting  was  held  between  the  Officers
 ot  Mimstries  of  Railways  ang  Home
 Affairs  in  which  several  preventive
 measures  were  decided.

 Armed  Railway  Protection  Force
 escorts  are  being  provided  on  affected
 trains  running  in  vulnerable  sections
 at  night  to  protect  railway  property.
 This  would  instil  confidence  amongst
 the  travelling  public  and  also  deter
 criminals  from  operating  on  trains.
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 Over  000  armed  RPF  personnel  are
 on  «scort  quty  on  different  railways
 fiom  the  first  week  of  July,  978

 Inspection  of  Accounts  of  Swadeshi
 Polytex  limited

 *23J  SHRI  R  L  P  VERMA  Wil
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  whether  any  inspection  of  the
 accuunts  of  the  Swadesm  Polyte«
 Limited  Ghaziabad  was  ordercd  bv
 the  Company  Law  Board  recently,

 (b)  whethe:  this  report  has  since
 been  received  by  Government

 (c)  if  so  the  broad  outlines  tncrc
 of,

 (d)  whether  he  would  lay  a  copy  cf
 the  report  on  the  Table  og  the  House
 and  of  not  the  reasons  therefor,  and

 (e)  action  which  he  proposes  to
 take  against  the  Chairman  Managing
 Director  and  other  top  functionaries
 of  this  Company  for  these  serious
 irregularities?

 fsE  MINISTER  OF  LAW  JUS-
 TICLE  AND  COMPANY  AFFAIRS
 (SHIRT  SHANTI  BHUSHAN)  (a)

 Yes  Sir

 (b)  Yes,  Sir

 (c)  and  (d)  It  will  not  generally
 be  in  public  interest  to  Jav  a  copy  of
 the  inspection  report  on  the  Table  of
 the  House  because  it  might  affect  the
 free  ond  frank  expression  of  opinior
 by  ‘he  Inspecting  Officers  and  also
 becatse  the  report  contains  only  one-
 sided  views  as  the  company  inspected
 has  not  been  given  an  opportunity  to
 meet  the  points  mentioned  in  the  ins
 pectrn  report  However,  after  the
 Teport  has  been  examined  and  after
 taking  all  factorg  into  account  a
 broad  outline  of  the  results  of  the
 inspection,  can  be  furnished
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 (९)  After  the  examination  and  con~
 sideration  of  the  Inspection  Report  is
 conp  eted,  necessary  action  as  may
 be  warranted  will  be  taken

 Shortage  o¢  Turpentine

 *2°5  SHRI  K  RAMAMURTHY
 Will  the  Mimister  of  PETROLEUM
 CHEMICALS  AND  FERTILIZERS  be
 pleas  |  to  state

 (a)  whether  there  ss  acute  domestic
 shortage  of  turpentine  and

 (b)  if  so  the  steps  proposed  to  be
 taken  by  Government  for  improving
 the  indigenous  availability  of  tur-

 pentine?®

 HE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI
 ZERS  (SHRI  H  N  BAHUGUNA)}
 (a)  Some  shortake  of  turpentine  has
 been  rcported

 (bh)  The  Mmistiy  of  Agriculture
 has  set  uo  a  Development  Committee
 for  oleo-resins,  Gums  and  Eessential
 Oils  which  has  observed  that  the  ins-
 talled  capacity  of  turpentine  is  under
 utihsed  due  to  shortage  of  raw  mate-
 rtul,  viz,  resin  The  Committee  has
 recommended  measures  in  the  short
 run  like  employment  of  smproved
 techniques  and  systematic  «xploita-
 tion  of  hitherto  inaccessible  areas  fort
 resin  tapping,  in  the  long  run  The
 Miniettry  of  Commerce  has  also  been
 requested  to  canalise  the  oleo-resins
 from  Bhutan  to  India  so  that  the  in-
 dustries  can  buy  it  for  processing  into
 turpentine

 Fulfilment  of  export  bond  by  M/s.
 Piiser

 *236  SHRI  RAMJI  LAL  SUMAN.
 SHRI  SARAT  KAR

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  he
 pleased  to  state;

 (a)  aince  how  long  it  has  come  to
 the  notice  of  Government  that  Phizer



 45  Whiter  Answers  SRAVANA  10,  900  (SAKA)  Written  Answers  46

 have  not  fulfilled  the  export  bond—
 a  major  condition  of  approval  of
 their  second  expansion  proposal;

 (b)  the  nature  of  the  export  bond
 sought  from  M/s  Pfizer  at  the  tame
 of  grant  of  their  second  expansion,

 (c)  what  pena]  action  hag  been
 taken/or  is  being  taken  against  the
 firm  for  this  default,  and

 (a)  what  steps  Government  are
 taking  to  get  the  export  bond  ful-
 filled  by  this  firm  and  the  anticipated
 time  to  be  taken  in  compliance  of  the
 export  bong  condition  by  the  firm?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  It  is  presumed  the  reference  by
 the  Hon'ble  Members  is  to  the  export
 bond  for  Tetracychnes  The  fact  tha‘
 M/s  Pfizer  had  not  executed  an  Ex-
 port  Bond  for  Tetracycline  came  to
 the  notice  of  the  Government  sn  Octo-
 ber  ‘3971

 (b)  Conditions  regarding  export
 obligation  imposeg  in  two  approvals
 dated  2ist  September  965  and  I3th
 Juty  3967  were  ag  under

 Qa)  Licence  dated  2ist  September  965

 (i)  That  additional  foreign  ex-
 change  required  for  the  import  of
 Taw  materials  in  connection  with
 the  manufacture  o¢  additional  5000
 kgs  of  Tetracycline  would  be  earn-
 ed  by  export  under  export  incen-
 tive  scheme,  and

 (i)  25  per  cent  of  the  actual  pro- duction  of  Tetracycline,  mn  value
 will  be  exported  annually  from
 1968-67  A  Bond  to  this  effect  should
 be  executed  in  consultation  with  the
 Ministry  of  Commerce

 (2)  Lloemog  dated  I8th  July  1967,
 (i)  At  no  stage  should  the  plant

 be  capable  of  producing  more  than

 pg
 kgs  per  annum  of  Tetracy-

 (a)  Production  mn  exces,  of  30
 tonnes  of  tetracycline  shall  be  ex-
 ported,  unless  Government  by  prior
 approval  give  permission  to  sell  any
 pert  of  it  im  the  country,  in  the
 first  year  4  tonnes  must  be  expor'-
 ed,

 (am)  Irrespective  of  the  actual
 quantity  of  Tetracyclines  exportei
 fiom  the  second  year  onwards,  4s
 above  a  total  of  Rs  5  lakhs  an-
 nually  must  be  export  on  an  aver

 age  over  five  years  of  T*  tra.  ycline
 and  other  items  of  pharmaceuticals
 This  export  of  Rs  i5  lakhs  should
 be  over  and  above  the  current  2
 ot  export,

 av)  The  commitment  to  ex  son  43
 per  cent  of  the  initial  capacity  of
 30  tonnes  of  tetracyc  ines,  :  value,
 remains  There  would  however

 be  no  objection  to  tie  exvort  of
 Tetracycline  and  other  items  cf
 pharmaceuticals  provided  the  total
 value  of  2500  kgs  of  Tetracyclines
 wall  be  calculating  factor
 (c)  and  (d)  It  has  been  verified

 that  M/s  Pfizers  have  exported
 drugs  worth  Rs  47357  lakhs  by  3lst
 March  978  computed  against  the  ex-
 port  obligation  of  Rs  47]  lakhs,  re-
 quired  to  be  fulfilled  on  account  of
 the  conditions  :mposed  m  the  two  ex-
 pansion  approvals  for  Tetracyclnes
 mentioned  above  Since  the  :zompany
 have  discharged  ther  liability,  no
 further  action  is  required

 Increased  Production  of  fertiliser  in
 Kandla  Plant

 *237  SHRI  AHMED  M  PATEL
 SHRI  AMAR  SINGH  ्य

 RATHAWA
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  there  is  any  proposal
 to  increase  the  production  of  fertili-
 gers  of  the  Kandla  Plant  in  Gusarat,

 (b)  if  ‘$0,  what  ie  the  target  fixed
 for  its  production:  and
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 (c)  the  time  by  which  this  expan-
 sion  will  be  completed  and  the  pre-
 duction  will  start?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTI-
 LIZERS  (SHEL  H  N  BAHUGUNA)
 (a)  to  (c)  Yes,  Sir  M/s  IFFCO  have
 recently  submitted  a  proposal  for  ex-
 panding  their  existing  facilities  at
 Kandla,  Gujarat  for  the  manufacture
 of  complex  fertilizers  from  its  present
 instalied  capacity  of  1,27,000  tonnes  to
 2,60,000  tonnes  per  annum  of  P,  O,
 The  project  is  expected  to  be  imple
 mented  within  a  period  of  30  months
 from  the  date  of  receiving  all  neces-
 sary  approvals

 Rise  in  price  of  life  saving  drugs

 *238  SHRIS  G  MURUGAIYAN
 SHRIMATI  PARVATI  KRISH

 NAN

 Will  the  Minster  of  PETROLEUM
 CHEMICALS  &  FERTILIZERS  he

 pleased  to  state

 (a)  whethey  it  Is  a  fact  that  the
 prices  of  some  life  saving  drug»  have
 g0ne  up  following  the  implementa-
 tion  of  new  dtug  poly  and

 (by  38  so  the  details  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  No,  Sir

 (b)  Does  not  arise

 Adulteration  of  Lebricants

 #939,  SHRI  BALASAHEB  VIKHE
 PATIL  Will  the  Minister  of  PETRO-

 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  he  is  aware  that
 adulterated  and  sub-standard  lubri-
 cants  ure  being  sold  on  a  large  scale
 in  the  country,
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 (०)  ig  30,  what  stringent  action  has
 been  taken  or  is  proposeg  tg  be  taken
 by  Government  against  those  radulg-
 ing  था  such  malpractices,

 (c)  if  the  said  malpractices  are  due
 to  shortage  of  lubricants  in  the
 country,  ang

 (d)  what  action  have  Government
 taken  to  increase  the  production?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA).
 (a)  The  bulk  of  the  lubricating  ot]

 business  in  the  country  us  catered  for
 by  the  major  public  sector  o:]  com-
 penies  through  their  net  work  of  re-
 tail  outlets  and  dealers  /distributors Government  have  not  come  across any  serious  complaints  about  the
 Guality  of  lubricating  ols  sold  through the  distribution  channels  of  the  major cil  companies  Sale  of  adulterated and  sub-standard  lubricants  3  at.
 tsibutable  to  the  existence  of  a  num. be:  of  units  which  are  neither  licen- ced  nor  registered  operating  30  this
 business,  and  marketing  their  pro- ducts  through  their  own  net  work  of distribution  such  as  bazar  traders/

 garage  owners,  auto  repair  shops/bus uid  truck  fleet  operators  etc

 (b)  The  State  Governments  have been  advised  to  invoke  the  powers  al-
 ready  available  with  them  under  the

 Indian  Pena)  Code  and  dea)  severely with  adulterators  of  petroleum  pro- ducts

 (९)  No,  Sir  The  overall  availabi-
 lity  of  lubes  has  been  in  line  with the  normal  demands  O:!  Companies
 have,  however,  been  asked  to  take immediate  corrective  steps  in  reapect of  shortages  of  lube  oil  in  smal]  tins at  the  retail  outlets  due  to  inadequate availability  of  tin  plates

 (d)  There  are  plans  to  expand  the lube  refinery  capacity  of  Hindustan Petroleum  Corporation,  Bombay,  to
 Produce  an  additional  74000  tonnes  of High  Viscomty  index  Base  Oils.
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 Salary  ang  Allowances  of  ten  top
 Executives  of  certain  companies

 #240  SHRI  JYOTIRMOY  BOSU
 द 211 ह  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  lay  a  statement  showing

 (a)  total  salary,  allowance  and
 perks  paid  to  each  of  the  first  ten  top
 executives  including  Chairman  and
 Managing  directors  of  the  following
 foreign  and  Indian  firms  namely  q@M
 Bata  Shoe  Company  (2)  Colgate-
 Palmolive  India  (3)  Hindustan  Lever,
 (4)  Cadbury  India,  (5)  Tata  Iron  &
 Steel  Company  (6)  Pfizer  (7)  Glaxo
 Laboratories,  (8)  India  Tobacco,  and
 (9)  J  K  Synthetics,  and

 (9)  whether  the  Government  are
 considering  to  put  a  ceiling?

 THE  MINISTER  OF  LAW  JUS.
 TICE  AND  COMANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)  A
 statement  is  laid  on  the  Table  of  the
 House  [Placed  mn  Library  See  No
 LT-2536/78}

 (b)  The  revision  of  the  guidelines
 ic’ating  to  the  remuneration  of  mana-
 gerial  Personnel  of  Public  Companies
 and  Private  Companies  which  are  sub
 sidiaries  of  Public  Companies  ३8  under
 the  consideration  of  the  Govern-
 ment

 Wagon  Turn-Round  of  Railways
 *241  SHRI  C  VENUGOPAL

 SHRI  A  BALA  PAJANOR:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state

 (a)  the  extent  to  which  delay  m
 supply  of  coal  and  cement  to  essen-
 tial  yserg  js  attributable  to  poor
 wagon  turn-round  of  railways,  and

 (b)  the  crash  measures  taken  or
 Proposes  to  be  taken  to  bring  about
 Perveptible  improvements?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (b)
 It  ३8  not  possible  tc  separately  quan-

 50

 tify  the  extent  to  which  the  increase
 in  wagun  turn-roung  has  affected  the
 loading  of  coal  and  cement  to  essen-
 tial  users  However,  the  supply  of
 wagons  for  the  movement  of  coal  and
 cement  to  essential  users  is  being
 maintdined  at  a  satisfactory  level

 In  order  to  step  up  coal  loading,  all
 possible  efforts  are  being  made  by  the
 Railways  including  procurement  of
 additional  wagons,  deployment  of
 locomotives  released  frorr  the  sum-~

 mer  specials  and  of  new  locomotives
 coming  out  of  railwav  production
 units,  organising  closed  circuit  move-
 ments  for  bulk  consumers  and  :pecial
 monitonng  of  coal  rake  movements
 Co-ordination  has  been  strenghtened
 with  Coal  India  Limited  ang  the
 Mimstry  of  Energy  (Department  of
 Coal)  and  the  pace  of  rationalisation
 of  coal  loading  points  expedited  It
 has  been  possible  to  bring  about  sub-
 stantial  improverrent  in  coal  move-
 ment  in  July  as  compared  to  May  and
 June  498

 As  far  as  cement  loading  is  concer-
 ned,  there  38  a  marginal  vauation  in
 loading  during  AprilJune  i978  as
 compareg  to  Budget  targets  Efforts
 «re  being  made  to  increase  loading  to
 achieve  the  Budget  ta:  get

 Discussion  with  Chief  Minister  of
 Gujarat  regarding  Oli  royalty

 "242,  PROF  ए  6  MAVALANKAR
 Wall  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state

 (a)  whether  he  visited  Gujarat  re-
 cently,

 (9)  the  purpose  of  his  visit

 (c)  whether  he  held  discussions
 with  the  Chie¢  Minister  of  Gujarat  at
 Gandhinagar  on  the  subject  of  royalty
 on  oil  to  Government  of  Gujarat  pay-
 able  by  Central  Government,

 (d)  the  concrete  proposals  of  the
 State  Chief  Minister  in  this  regard,

 Government's  _.esponse



 st  Written  Answers

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BHUGUNA)
 (a)  and  (b)  I  visited  Ahmedabad  on
 1825-1978  in  connection  with  the  tn-
 auguration  of  Institute  of  Reservoir
 Studies

 (९)  No  Sir

 (9)  and  (e)  The  Chieg  Minister  of
 Gujarat  has  suggested  that  the  rate
 of  royalty  on  crude  oil  aad  casing
 head  condensate  should  be  enhanced
 to  Rs  87  per  tonne  It  has  been  ex-
 plained  that  the  existing  rate  of  ro
 yalty  would  cortinue  till  it  becomes
 due  for  review  ie  till  the  year  2980

 Donations  to  Political  Parties  by
 Public  Undertakings

 2369  SHRI  SUSHIL  KUMAR
 DHARA  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  whether  it  38  a  fact  that  many
 Public  Undertakings  have  been  mak-
 ing  donations  (large  sums)  to  political
 parties  for  political  reasons  during  the
 last  three  years,  and

 (b)  the  particulars  of  such  Public
 ndertakings?

 THE  MINISTER  OF  LAW.  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)
 Government  s  not  aware  of  any  pub-
 he  sector  undertaking  having  made
 any  donation  as  such  to  any  political
 party  for  political  reasons  and  such
 an  action  would  amount  to  an  offence
 under  section  293A  of  the  Companies
 Act,  956  However,  0]  Govern-
 ment  Companies  had  made  payments
 for  advertisements  in  the  souvenirs
 brought  out  by  some  political  par-
 ties  between  1-1-1974  and  ‘81-83-1977,
 The  question  whether  such  payments
 made  for  advertisements  amounted
 to  donations  within  the  meaning  of
 section  293A  however  is  a  controver-
 mal  one  and  may  depend  on  the  facts
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 of  each  case  ang  the  benefit  derived
 by  the  company  compared  to  the
 Payments  made

 (b)  A  gtatement  giving  names  and
 details  of  payments  made  by  the
 above  said  0]  Government  Companies
 te  political  parties  on  account  of
 advertisements  in  Souvenirs  etc  qur-

 ing  the  period  from  !-l-74  to  3i-3-77
 is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No  LT-2537/
 78)

 हिम्दी  से  प्रमुत्राद  के  लिए  सामग्री

 2170.  भी  ह (| ल  सिह  चौहान  42)
 विधि,  स्याय  झोर  कम्पनों  कार्य  बन्री  ८३  बताने
 की  क्या  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  मत्रालयों
 तथा  न्य  सरकारी  बार्यालयों  से  नियम,  नियम -
 पुस्तिकायें  (में  नुअल)  ठेके  के  फार्म  प्रादि  जैसी
 प्रत्यधिक  सामग्री  हिन्दी  में  अनुवाद  के  लिए
 प्राप्त  हुई  हैं  लेकिन  इसे  प्रभी  अनुवाद  करके

 उन्हें  लौटाया  नहीं  गया  है,  भौर

 (ख)  यदि  हा,  तो  इस  समय  बिना

 प्रमुवाद  किये  कितनी  सामग्री  पड़ी  है  भोर
 उसके  कया  कारण  हैं  तथा  इसका  अनुवाद
 कब  तक  हो  जाएगा  ?

 विधि,  सन्फाय  और  कम्पती  कार्य  मंत्री
 (सी  शाम्ति  सूचण) :  (क)  जोर  (ल).
 कैन्द्रीय  सरकार  के  मतालयों/बिभ/गों  ध्रौर
 कार्याक्षयों  से  भा,  i978  के  झन्त  तक
 नियमों,  मैनुप्रलों  धौर  सबिदा  प्ररुपों  के
 i,00,650  पृष्ठ  हिन्दी  झनुवाव  के  लिए

 विधि,  स्पाय  शौर  कम्पनी  कार्य  मज्ालय  को
 प्राप्त  हुए  थे  ।  इनमें  से  95,650  पृष्ठों  का

 पनुवाद  किया  जा  चुका  है  भोर  वे  सवधित
 मंक्षालयों/विभागों  प्रादि  को  लौटा  दिपु
 गए  हैं  ।  शेष  §,008  पृथ्ठों  का  भ्रभुवाद
 घयाशीम  कराने  के  लिए  प्रयोस  किए  जा

 रहे  हैं  1
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 Demand  of  Overseas  Indians.  for
 Casting  Votes  in  Elections

 ‘2171,  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Indian  citizens  living
 abroad  have  demanded  the  facility  to
 cast  their  votes  by  post  in  elections  to
 the  Legislatures  of  India;

 (b)  what  is  the  reaction  of  the  Gov-
 ernment  to  this  demand;  and

 (९)  what  opinion  has  been  given
 by  the  Election  Commission  in  respect
 to  this  demand  and  with  what  result?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 The  Nationai  Executive  Committee,
 Indians  for  Democracy,  Washington,
 has  made  a  suggestion  that  the  Indian
 citizens  who  have  _  settled  overseas
 should  have  the  right  to  vote  in  the
 elections  held  in  India.

 (b)  The  Government  is  not  in  fa-
 vour  of  accepting  the  proposal.

 (c)  The  Election  Commission  is  of
 the  view  that  the  indian  citizens  who
 have  settled  abroad  on  their  own  voli-
 tion  can  hardly  be  considered  as  ‘or-
 dinarily  resident’  in  India  fur  the
 purpose  of  exercising  their  right  of
 franchise  in  elections  held  in  India.
 The  ‘postal  ballot’  facility  is  a  special
 privilege  which  ig  extended  only  to
 special  categories  of  persons  in  India
 who  are  prevented  from  exercising
 their  franchise  on  account  of  the
 nature  of  their  public  duties.  The
 Commission  is  further  of  the  view
 that  the  present  period  of  about  20—
 26  days  normally  allowed  between
 the  last  date  of  withdrawal  of  candi-
 Gature  and  the  Jast  date  fixed  for
 counting  of  votes  would  hardly  be
 eufficient  to  send  ballot  papers  by
 post  to  persons  living  abroad  in  dif-
 ferent  parts  of  the  world  and  to  re-
 celve  back  the  marked  ballot  papers
 from  them  before  the  time  fixed  for
 Counting  of  votes.
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 वोरबसार  झौर  जेंतलपर  के  बच  चलने  बाली
 रेलगाड़ियों  का  समय

 2:72.  थी  घर्ज  सिह  भाई  बढेल :  क्यो
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  क्या  गुजरात  में  सौराष्ट्र  प्रदेश
 में  पोरबन्दर  श्रौर  जेतलसर  के  बीच  चलने  वाली
 33700  रेलगाड़ी  का  चलने  का  समय  शाम
 के  6,  30  बजे  था  जिसको  बदल  कर  6,  20
 झोर  फिर  6.0  कर  दिया  गया  है,

 (ख)  इस  रेल  गाड़ी  के  चलने  का  समय
 6  बज  कर  0  मिनट  कर  देते  से  भ्रप  भौर
 डाउन  गाड़ियों  के  यात्रियों  को  बहुत  प्रसुविधा
 ड्  रही  है,

 (ग)  कपा  रेलवे  डिवीजन,  भावनगर  को
 उक्त  गाड़ी  के  चलने  का  समय  बदलकर  शाम
 के  6.30  बजे  करने  के  लिये  मेरा  शापन
 प्राप्स  हुआ  है  झौर  यदि  हां,  तो  कब  भौर  उसमें
 उल्लिखित  मांग  क्‍या  हैं  शौर  उन  पर  क्या
 कायवाही  की  गई  है  या  करने  का  विचार  है
 शोर  पह  कब  भौर  कैसे  किया  जायेगा  भौर
 गया  रेलगाड़ी  के  चलने  के  समय  में  परिवतन
 की  भांग  स्वीकार  कर  ली  जायेगी,  जौर

 (घ)  जनता  की  महू  छोटी  सी  मांग
 स्वीकार  करने  में  क्या  कठिनाई  है  भोर  इसे
 1 ॥  शौर  केसे  स्वीकार  किया  जायेगा  ?

 रेल  अंग्रालय  सें  राज्य  बंती  भी
 शिक्ष  भाराबण)  :  (क)  जी  हां  ।

 खि)  से  (घ).  संबंधित  क्षेत्र  के  द॑निक
 यातियों  की  शोर  से  तररुई  के  श्री  एच०  एम०
 भालसोद  से  उनका  दिनांक  10-4-78  का
 एक  क्ष।पन  प्राप्त हुभा  था,  जिसमें  337  झप
 पोरबन्दर-जेतलरूर  याड़ी  का  पोरबन्दर  से
 चलने  का  समय  0  से  बदलकर  8.  20
 बज  कर  देने  का  अनुरोध  किया  गया  था  t
 जांच  के  पश्चात्‌  337  भ्रप  के  छूटने  का  समय
 ll-5-—78  से  ५न:  बदलकर  8.20  बजे

 कर  दिया  गया  है
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 Bombay  Suburban  Time-Tuable

 2773  SHRI  R  K.  MHALGI  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  Ne  12  on  the  2lst
 February,  978  regarding  Hind:  sub-
 urban  time  tabies  of  central  and  Wes-
 tern  Railways  and  state-

 (a)  whether  the  Bombay  Suburban
 Time-Tables  of  Central  and  Western
 Railways  have  been  published  in
 Hind:  also,  along  with  English,

 (b)  if  so,  since  when  and  the  num-
 ber  of  copies  of  each,

 (c)  whether  sufficient  publicity  has
 been  given  to  the  issue  of  such  Hindi
 Time-Tables  and  if  so,  the  nature
 thereof,  and

 (da)  if  no  such  Hind:  Suburban
 Railway  Time  Tables  have  been  pub-
 shed  so  far,  the  reasons  thereof  and
 when  and  how  thev  shall  be  published
 and  the  proposed  number  of  copies
 and  pattern  of  their  publicity?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  #  £NARAIN)  {a)

 to  (d)  Western  Railway  has  brought
 out  5,000  copies  of  April  978  issue
 ef  their  Suburban  Time  Table  in
 Hind:  Adequate  publicity  through
 Station  Notice  Boards  is  being  given
 Central  Railway  has  not  published
 suburban  time  tables  in  April,  3978
 and  at  the  time  of  bringing  out  the
 next  edition,  Hindi  version  will  also
 be  published  and  adequate  publicity
 will  be  given,

 भागलपुर  हौर  महास  के  fiw  एक  रेलगाड़ी
 चलाए  जाने  की  सांग

 274.  डा०  शमी  सिंह:  कपा  रेल
 मंत्री  यह  बताने  के  क्या  करेंगे  कि  :

 (व)  कपा  सकार  को  भागलपुर  शौर
 भद्गास  के  बीच  रेल  सेत्रा  की  व्यवस्था  क*ने  हेतु
 भागल4०  के  निब  सिथों  से  कोई  मांग  मिली
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 (ज)  थदि  हां,  तो  उस  पर  शप्कार
 है 10१६  झ  तक  कप  कार्यवही  की  गई  है,  वि
 कोई  कार्यवाही  नही  की  गई  है  तो  पा  सप्कार
 ऐसी  रेलगाड़ी  चलाने  की  झावश्यकता  महसूस
 कती  है,  यदि  हां,  तो  यह  रेल  सेव्य  कब  तक
 उपलब्ध  कथपी  जायेगी;

 (ग)  कपा  स्यार  क्ऊिल-साहिब्धज
 लूप  लाइन  से  होव +  मद्र[स  तक  रेल  सेवा  उपलब्ध
 कान  की  बश्यकता  महसूस  बनती  है;  भ्रौर

 (घ)  बष।  सर्कार  का  विचा*  भागलपुर
 झोर  मद्रास  के  बीच  दैनिक  रेल  सेवा  उपलब्ध
 हान  तक  शयनथ।  न  की  सुदि  घ,  उपलब्ध  कराने
 का  है?

 रेल  मंत्रालय  मे  राज्य  मंत्री  (भो  शिव
 नारायण) :  [(क)  जा  हाँ ।

 (ख)  से  (७)  इस  सुझाव  पथ्थिचा र
 क्यि।  गया  है  श्रोर  यह  पाया  गय।  है  वि  था  यान
 लगाने  के  लिए  यातायात  की  दृष्टि  से  कोई
 अाधित्य  नहीं  है,  भ।यगलप१ु  झौप  मद्र  स  के
 बीच  सीर,  गाडी  बलान  भा  भौचित्य  तो  जौर
 भी  कम  है।  इसके  अलावा,  मार्गवर्ती  स्टेशनों
 पन  फालतु  लाइन  क्षमता  और  भागलपु*  में
 पर्यन्त  सुधिधाओो  के  झमाव  में  ऐसी  गाड़ी
 बला  ना  पश्चिलतिक  दृष्टि  से  भी  भ्यागवहारक
 नही  है  ?  हमह।  में  शटिंग  सबधी  कठिनाइयों
 के  कावण  था,  पन  का  चलाप।  जाना  संभव
 नही  है  ।

 Electrification  of  Pathault  Rallway
 Station

 2175,  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state’

 (a)  whether  the  Electrification  of
 Railway  Station  Pathaull  on  the  Agra
 Fort-Bayana  Section  of  the  Western
 Raifway  was  approved  and  money
 sanction  for  it;
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 (b)  whether  this  money  was  divert-
 ed  elsewhere  and  the  Station  still  re-
 mains  unelectrified,  and

 (९)  sf  so,  when  the  work  is  likely
 to  be  taken  m  hand  and  completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  #£NARAIN)  (a)
 Pathauli  station  was  approved  for
 electrification  during  the  year  1974-
 %  The  electrification  of  this  station
 was  subsequently  dropped  due  to
 paucity  of  funds  and  enough  trains
 not  stopping  at  the  station  during
 night  hours

 (b)  Yes  Station  remains  unelectri-
 fied

 (९)  There  i;  no  programme  for
 taking  up  the  work  immediately  since
 this  station  is  not  fulfilling  the  mini-
 Mum  requrements  for  electrification
 As  per  extent  norms  for  electrification
 at  least  two  trains  should  halt  dur-
 ing  might  at  the  station  and  electric
 power  should  be  available  at  reason-
 able  rates

 Carriage  Staff  tor  Coaching  Trains

 2376  SHRI  SUDHIR  GHOSAL
 Will  the  Mimster  of  RAILWAYS  be
 pleased  to  state  .

 (a)  whether  it  is  a  fact  that  the
 number  of  coaching  trains  to  be  dealt
 with  by  carriage  staff  has  been  in-
 ereased  100  per  cent  during  the  last
 28  years  without  corresponding  in-
 crease  in  the  staff,

 (b)  if  so,  what  steps  are  being  taken
 to  augment  the  staff  to  ensure  safety
 examination,  and

 (e)  whether  the  full  complement  of
 carriage  staff  are  available  at  Waltair
 Marshalling  Yard  for  examination  of
 good,  trains  at  this  yard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)
 No,  On  each  Railway  additional  staff

 in  the  Carriage/Wagon  Depots  is
 taken  on  the  basis  of  extra  work-
 load  involved

 (b)  Does  not  arise

 (c)  Yes,  adequate  staff  has  been
 provided

 Railway  Labour  Tribunal

 2177,  SHRI  SAMAR  MUKHERJEE
 Will  the  Minister  of  RAILWAYS  be
 pleaseg  to  state

 (a)  how  many  issues  have  been  re~
 ferred  to  the  Railway  Labour  Tribu-
 nal,  and

 (b)  what  are  the  issues  and  who
 are  the  parties  to  the  disputes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)
 and  (b)  The  following  eight  issues
 were  referred  to  the  Railway  Labour
 Tribunal,  ‘1969,  the  National  Federa-
 tion  of  Indian  Railwaymen  and  the
 Railway  Board  being  parties  to  the
 dispute

 (l)  Night  duty  Allowance  should
 be  calculated  at  i-/2  times  the  nor-
 mal  rate  of  pay  to  al]  employees  per-
 forming  duty  at  night  irrespective  of
 their  classification  under  the  Hours  of
 Employment  Regulations

 (2)  In  respect  of  workshop  staff

 (a)  all  vacancies,  which  occurred
 since  the  introduction  of  the  incen-
 tive  scheme  should  be  filled  up,

 (b)  proper  proportion  of  skilled
 semi-skilled  and  unskilled  staff
 should  be  mauntained  and  other
 measures  taken  to  ensure  adequate
 scope  for  promotion  to  the  semi-
 skilled  ang  unskilled  staff,

 (c)  the  posts  of  supervisory  staff
 in  the  mechanical  workshops  should
 be  redistributed  amongst  various
 grades  in  conformity  with  their  res-
 ponsibilities  and  an  adequate  chan-
 nel  of  promotion  should  be  provid-
 ed  for  them
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 (3)  Casual  labour  on  the  Railways
 should  be  paid  wages  at  the  rate  of
 /30th  of  the  minimum  of  the  time-
 scale  plus  apropriate  Dearness  Al-
 lowance  applicable  to  the  correspond
 ing  categories  of  staff  in  regular  emp-
 loyment  in  the  Raiiway®s

 (4)  The  disparity  between  —  the
 hourg  of  work  and  annual  gazetted
 hohdays  at  present  prest:ibed  for
 clerks  at  railway  ytations  sheds  and
 depots  on  the  one  hand  and  those
 prescribed  for  clerks  in  administraive
 Offices  on  the  other  should  be  remov-
 ed  by  granting  the  former  the  privi-
 leges  available  to  the  latter  If  this
 Is  not  possible,  the  former  should  be
 monetary  compensated  for  the  extri
 hours  and  days  of  work  done  by
 them

 (5)  The  present  Hours  of  Employ-
 ment  Regulations  which  govern  hours
 of  work,  periodic  rest  and  overtime
 in  respect  of  railway  staff,  other  than
 those  employed  in  workshops,  falling
 under  the  definition  of  ‘Factotes’  in
 the  Factories  Act  should  be  compie-
 tely  reviewed

 (6)  All  gangmen  in  the  Civil  En-
 gineermg  Department  of  the  Rail-
 ways  should  be  granted  an  Arduous
 Duty  Allowance  of  Rs  3  per  month

 (7)  The  scale  of  pay  of  gangmates
 in  the  Civi]  Engineering  Department
 of  the  Railwave  should  be  raised  to
 the  skilled  grade  Along  with  this
 the  scale  of  pay  of  kevmen  and  head
 trolleymen  of  the  Civil  Engineering
 Department  should  also  be  suitably
 enhanced

 (8)  The  scale  of  pay  of  all  running
 staff  should  be  enhanced

 2  The  following  five  issues  were
 referred  to  the  Railway  Labour  Tri-
 bunal,  1971,  the  All  India  Railway-
 men’s  Federation  and  the  Railway
 Board  being  parties  to  the  dispute
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 W)  All  categories  of  staff,  including
 running  staff  who  are  disqualified  for
 their  duties  at  their  prescribed  perio-
 dical  medical  examinations  o:  other
 medical  examinations  should  be  pro-
 vided  alteinative  appointments  with
 all  their  emoluments,  ie,  pay,  dear-
 ness  allowance  and  tunning  allowance
 protected  Their  promotion  prospects
 should  also  be  ensured

 (2)  The  pattern  of  the  authorised
 scales  of  pay  was  generally  based  on
 the  combination  of  the  =  rrescribed
 scales  with  the  appropriate  dearness
 allowance  In  respect  of  running
 staff,  while  dearness  allowance  ap-
 piopriate  to  the  scales  was  added  to
 the  prescribed  scales  the  dearness  al-
 lowance  which  was  legttimatelvyy  due
 on  pay  plus  running  al  owance  was
 not  taken  mto  account  Therefore  the
 authorised  scales  of  running  staff
 should  be  so  changed  as  to  reflect
 the  combnnation  of  prescribed  scales
 of  pay  and  the  dearness  allowance  due
 on  pay  plus  running  allowance

 (3)  The  break  in  service  in  the
 cate  of  the  Social  Guides  on  the  ex-
 E  P  Railway,  who  were  absorbed  in
 othe:  categories  for  which  they  were
 considered  suitable  after  a  shart
 break  should  be  condoned  for  all
 pur  poses

 (4)  On  account  of  the  contraction
 of  cadres  after  the  introduction  of
 the  i  tive  sch  in  workshops,
 promotion  prospects  of  workshop  stat
 have  been  adverse  y  affected  There-
 fore,  the  pre-existing  promotional
 prospects  must  be  preserved  by  re-
 taining  the  pre-existing  number  of
 higher  grade  posts  through  a  scheme
 similar  to  the  ‘shadow’  posts  scheme
 which  has  been  introduced  in  res-
 pect  of  units  affected  by  computerisa-
 tion

 (5)  The  number  of  posts  of  Mist-
 ries  in  workthops  and  loco  sheds  is
 inadequate  The  number  of  Mistries



 6x  Written  Answers  SRAVANA  10,  900  (SAKA)  Written  Answers  62

 in  the  workshops  should  be  so  fixed
 that  the  men  supervised  by  each  Mis-
 try  does  not  exceed  0  Suitable  mo-
 dification  in  the  existing  yardsticks
 in  respect  of  loco  sheds  is  also  re~-
 quired

 Survey  into  Profits  made  by  Muiti-
 national  Companies

 2178  SHRI  S  S  SOMANI  will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  whether  Government  have  con-
 ducted  any  survey  to  find  out  the
 percentage  of  profits  made  by  multi-
 national  compamies,  which  are  selling
 consumer  items  like  tooth  paste,  tooth
 brush,  talcum  powder  and  chocolate

 (b)  if  so,  the  details  thereof,  and

 (e)  what  steps  Government  propose
 to  take  to  compel  these  companies  to
 reduce  the  prices  of  these  consumer
 goods?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)
 and  (b)  The  Department  of  Company
 Affairs  has  not  conducted  any  special
 survey  to  find  out  the  percentage  of
 profits  made  by  multinational  compa-
 nies  which  are  selling  consumer  items
 Mike  tooth  paste,  tooth  brush,  talcum
 powder  and  chocolate  However,  a
 study  has  been  made  in  this  connec-
 tion  to  ascertain  the  percentage  of
 Profits  made  by  the  branches  and  sub-
 sidianes  of  such  multinational  com-
 Fanies  operating  in  India  There  were
 9  subsidiaries  and  2  branches  of
 foreign  companies  engaged  in  the  ma-
 nufacture  of  tooth  paste,  tooth  brush,
 talcum  powder  aad  chocolate  during
 1976-77  Of  these,  the  relevant  data

 ‘lor  one  branch  are  not  available  The
 total  aggregate  profits  before  tax  as
 १  percentage  of  assets  and  of  turnover

 a  the  9  subsidiaries  and  i  branch

 taken  together  for  the  last  three  years
 are  as  under  —

 Year  Profits  Profits
 before  tax  before  tax
 as  percen-  as  percen-
 tage  of  tage  of
 total  tarn  ver
 aseets

 1979-75,  30  2  92
 7475-76  82  85
 976  77  मु  2.  4  १0०0

 (९)  Department  of  Company  Affairs
 does  not  deal  with  price  contral
 However,  it  has  been  ascertained  from
 the  Ministry  of  Industry  that
 consumer  items  hke  tooth  paste,  tooth
 brush,  talcum  powder  and  chocolate
 are  not  subject  to  any  price  control
 and  therefore,  the  question  of  com-
 pelling  the  manufacturers  of  these
 items  to  reduce  their  prices  does
 not  arise

 Number  of  Estimators  on  Seath
 Eastern  Railway

 279  SHRI  SIVAJI  PATNAIK
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  the  total  number  of  Estimators
 physically  working  in  Civil  Engineer-
 ing  Department  in  South  Eastern  Rail-
 way  pay-scale-wise,

 (b)  total  number  of  Estimators  issu-
 ed  confirmation  orders  pay-scale-wise,

 (९)  total  number  of  estimators  not
 yet  confrmed  pay  srale-wise  and

 (d)  the  reasons  for  non-issue  of
 confirmation  orders  to  such  Estima-
 tors?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  #  £NARAIN)  (a)
 to  (c)  A  statement  is  attached

 (a)  Due  to  non-availability  of  per-
 manent  posts  confirmation  could  not
 be  ordered  Provisional  confirmation
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 orders  have  been  issued  to  5]  estima-
 tors  more  as  under:

 Rs  ‘850-750  5
 Re  425-700,  35
 R  330—~ 60  ur

 Statement

 G  ade  Total  No  No
 द द  of  con-  vet  to
 estima.  firmed  =  he  con

 tors  firmed

 R700  -g0r  29  5  4
 Ri  530-750  7  2  रि
 Re  425—700  १49  5३  of
 Re  330  55  10  अव  ‘  tar

 Late  Running  of  Trains  due  to  over-
 aged  Rolling  Stock

 2780  SHRI  ROBIN  SEN  Will  the
 Minster  of  RAILWAYS  be  plicased
 to  state

 (a)  is  it  correct  that  Jate  running  of
 trains  services  38  mainly  due  to  in-
 creased  use  of  over-aged  rolling  stock
 and  sudden  increase  in  running  of
 special  trains,

 (b)  is  rt  correct  that  requored  parts,
 stores  inventories  are  not  available  as
 certain  types  of  rolling  stock  are  now
 obsolete  and  there  is  no  further  pro-
 duction;

 (c)  7  eo,  has  it  increased  the  wouk-
 load  on  all  categories  of  railway  wor-
 kers  engaged  in  maintenance  and  re-
 Pairs  of  the  said  rolling  stock;  and

 (d)  if  so,  what  steps  the  Govern-
 ment  is  taking  for  augmenting  the
 staff  strength  to  avoid  late  running  of
 trains?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 No
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 (b)  No,
 (c)  and  (4).  Do  not  arise.

 सकरी-हसमप्र  रेल  ले  ग

 2131.  | ६  सुरेन  झा  चुभन :.  कया
 रेल  मती  यह  बपाने  की  कपा  करेगे  कि  सकरी-
 हसन  १२  रेल  लाइम  बिऊाने  का  कार्य  कब  तक
 रम्भ  हो  जाग्रेभा  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भो  शिव
 नारायण) :  घन  की  उपलब्धता  में  भ्रति-
 श्चितता  की  स्थिति  के  क।  रण,  सकरी-हसरपुर
 रेल  लाइन  का  निर्माण-वायं  शुरू  किये  जाने
 की  तारीख  बताना  कठिन  है।  नयी  लाइनों
 के  निर्माण  के  लिए  पहले  ही  भारी  वचनबद्धता
 र  ली  गयी  है  अंध  यह  विभिश्दय  किया  भया
 है  कि  एक  ही  समय  में  सभी  कार्मो  को  हाथ  में
 ले  लेन  की  बजाय  इनमें  से  कुछ  परियोजनाभों
 पन  ही  केर्द्रित  रहा  जाये  |  पहले  से  शुरू
 की  गयी  पश्योजनाभों  पर  पर्याप्त  काम  हो
 चुकने  के  उपदात  ही  सकरी-हसनथुर  मीटर
 रेल  लाइन  के  निर्माण  का  काम  शुरू  किया
 जायेगा  ।

 Werld  Bank  studies  of  problems  of
 Indian  Railways

 282  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  World  Bank  had
 studied  the  problem  of  Indian  Reail-
 ways  any  time  during  the  past  30
 years,

 (b)  what  were  the  main  conclusions
 of  the  report  or  reports;  and

 (९)  whether  copies  of  the  reports
 would  be  placed  on  the  Table  of  the
 House?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  $NARAIN):  =  (a)
 In  connection  with  different  Railway
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 Credit  Projects  financed  by  the  World
 Bank/IDA,  Bank  Missions  have  been
 visiting  Indian  Railways  from  time  to
 time.  During  these  visits  the  Bank
 Missions  have  acquainted  themselves
 with  the  working  of  Indian  Railways
 and  have  identified  areas  where  Bank
 assistance  could  be  useful.  However,
 no  specific  study  of  any  railway  prob-
 Jem  was  entrusted  to  the  World  Bank.

 (b)  and  (eo),  Do  not  arise,

 at  दिल्ली  रेखबे  स्टेशन  को  भ्रधिक  जोड़ा
 कनाबा  जागा

 2t83.  sit  faa  कुमार  मलहोत्रा :
 ब्या  रेल  मी  यह  बनाने  की  कृपा  करेंगे  कि

 (क)  नई  दिल्‍ली  रेलवे  स्टेशन  को  चोड़ा
 ौर  धाधुनिक  बनाने  तथा  मिटो  रोड  की
 ओर  बाहर  निकलने  झोर  आन्द्र  भाने  को
 सुविधाधों  को  व्यवस्था  करने  के  लिये  कया
 कार्यवाही  की  जा  (ही  है;  झोर

 ु)  अजमेरी  गेट  को  ओर  स्थित
 कोमला  शेड  को  उस  स्थान  से  कब  तक  हटाना
 जायेगा  ?

 रेल  मंत्रालय  में  रफ्य  मंत्री  ी  शिव
 जाराजज)  :  (क)  नयी  दिल्‍ली  स्टेशन  पर
 भतिथ्कि!  बाबी  सुविधाझों  के  विस्तार  के
 लिए  दौर  च/म्प्तन  रोड  की  भोर  दूसरे  प्रवेश
 डार  की  व्यवस्था  करने  के  लिए  एक  सर्वेक्षण
 किया  गया  वा  चीं  मिमाण  चरणबद्ध  रूप
 से  हाथ  में  लिए।  जा  रहा  है।  सर्वेक्षण  रिपोर्ट
 के  भ्राध।र  पर  गी  दिल्‍नी  स्टेशन  के  कोयला,
 फल  शौर  सौमेंट  स/इडिनों  को  बंद  कर  दिय।
 गया  था  शौ  नवी  दिल्‍ली  स्टेशन  के  भागे
 विस्तार  करने  के  लिए  इस  यातायात  को  क्रमश
 तुनलकाबाद,  झाजावपुर  शोर  शक्‌वस्ती

 से  जाया  गया  ।  वो  दिल्‍ली  स्टेशन  पर
 निर्तसिद्धित  निर्माण  कार्य  की  चालू हैं  —

 (i)  घुलाई-लाइडों,  गाड़ी  लड़ी  करने
 की  भाइतों  लोर  टिकटवरों  को
 ज्ययरथा  करना  ।
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 (ii)  अतिरिक्त  द्वीप  प्लेटफाों  शौर
 सम्बद्ध  टर्मिनल  सुविधाडों  की
 व्यवस्था  1

 घाम्पसत  रोड  को  झोर  से  दूसरे  प्रवेश
 द्वार  की  व्यवस्था  करने  के  संबध  में  दिल्ली
 प्रशासन  भौर  दिल्‍ली  विकास  प्राधिकरण  से
 विदार-विमर्श  किया  का  रहा  है  tv  ब्यौरे  को
 झंतिम  रूप  दे  दिये  जाने  पट  ही  इस  काम  को
 हाथ  में  लेना  सभव  हो  पायेगा  बशतें  घन  की
 उपलब्धता  हो  ।

 (@)  साचट  कोक  साइडिग  24-78
 को  झजमेरी  गेट  से  शुगलकाबाद  को  पहले  ही  ले
 जायी  जा  चुकी  है  भौर  झब  स्ट  कोक  के  रेकों
 को  नई  साइडिग  में  सम्हाला  जा  रहा  है।

 Acoumulatien  of  Steck  ७१  Caprolactam
 at  Gujarat  Fertilisers

 2384.  SHRI  F.  P,  GAEKWAD:  Will
 the  Ministers  6  PETROLEUM  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  huge  accumulation  of  stock  of
 caprolactam  at  the  Gujarat  State
 Fertilizers  Company’s  plant;

 <b)  whether  the  price  of  GSFC’s
 caprolactam  is  more  than  the  imported
 caprolactam  which  compares  favour-
 ably  in  quality;

 (९)  if  so,  what  is  the  price  differ-
 ence;  and

 (१)  in  view  of  above,  GSFC  does
 not  propose  to  reduce  its  price  to  bring
 it  on  par  with  the  imported  goods?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Yes.  Sir.

 (9)  and  (¢).  The  difference  bet-
 ween  the  price  of  GSFC  caprolactam
 and  that  of  the  imported  product  is
 very  nominal.

 (a)  Does  not  arize.
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 ted  थुक  स्टालों  पर  प्रतिबन्धित  मिचिड
 साहित्य

 2185.  दै । (अ  लक्मी  नारायण  पांडेय:
 क्या  रेल  मतो  यह  बताने  की  कपा  करेंगे  कि

 (क)  कया  यह  सच  है  कि  रेलवे  बुक
 स्‍्टालों  पर  ऐसा  स/हित्य  भी  बिकता  है  जिनके
 बेचने  पर  था  ता  राक  लगाई  गई  है  या  जो
 निषिड  है;  शौर

 (ख)  क्या  ऐसे  साहित्य  को  बिक्री
 को  रोकने  के  लिए  कोई  प्रक्रिपगत  व्यवस्थ,

 2  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भो  शिव

 नारायण)  :  क)  जी  नहीं  ।

 ख)  रेलवे  स्टेशनों  पर  भ्रश्लील  श्रयवा

 फूहड  सा  हित्य  चोर  ऐसे  प्रकाशन,  जिसक  बारे
 में  विशद  रूप  में  तक  भगत  प्रापत्ति  को  जा  सकती

 हो,  की  बिक्रो  पर  बुर्यतथा  प्रतिबंध  लगा  हु  प्रा
 हैं।  किसो  प्रकार  का  उल्लंण्न  पाये  जाने  पर  रेलवे

 जुर्माता  कर  सकतो  है  भोर  अ्पणधों  की

 बुनरायृत्ति  के  मामले  में,  ठेका  समाप्त  किया  जा
 सकता  है।  हस  उद्देश्य  का  दृष्टि  में  रखते  हुए
 रेलवे  प्रधिकारी  इन  बुक  स्टालो  को  नियमित
 जाच  भार  निरोक्षण  करते  हैं  ।  राष्ट्रीय  रेल
 उपयागकर्ता  परामर्श  परिषद्‌  पौर  क्षेत्रीय  रेल
 उपयागकर्ता  परामर्श  समिति  के  सदस्य  भी

 बहुध।  रेलबे  स्टेशनों  पर  बुक  स्टालों  का
 निरीक्षण  करने  हैं  ।

 Occupancy  in  Summer  Specials

 286  SHRI  5.  8  DAMANI  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:  .

 (a)  how  many  summer  speciaig  were
 run  dweng  ‘ws  seatsi  ty  the  Indian
 Railways  and  what  was  the  average
 ocetipancs  In  each  zone,

 (b)  whether  :t  is  a  fuct  that  the  spe-
 clal  train  between  Delhi  Subzimandi
 and  Ahmedabad  on  22nd  May,  978
 started  with  only  about  two  dozen  ist
 clagg  passengerg  in  three  coaches  and
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 not  a  single  passenger  in  all  the  and
 class  cOacheg  and  that  the  latter  ran
 almost  empty  throughout  its  32  hours
 journey;

 (c)  whether  it  was  also  a  fact  that
 most  of  the  staff  at  the  intermediate
 staticns  had  no  ads  ६४९३  knawicdge  of
 this  train,  and

 (a)  if  so,  the  full  facts  thercof  and
 the  reasons  the  administration's  slack-
 ness  in  this  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  A  total  of  2273
 specit]  trains  were  run  during  the
 summer  of  978  on  Indian  Railway.
 The  «average  occupation  of  these  छह
 cials  ranged  between  30  per  cent  to
 14  per  cent

 (b)  Yes  This  train  was  voorly
 occupied

 (c)  No
 (d)  Doeg  not  arise

 Cooking  Gas  Counection  on  Foreign
 Exchange

 287  SHRI  AHMED  I/USSAIN,  wilt
 the  Minister  of  PETROLEUM,  CHEMI.
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (ay  a8  there  any  provision  to  give
 fresh  cooking  gas  connection  to  the
 persons  depositing  foreign  exchange
 or  foreign  exchange  earners,

 (b)  if  not  why  a  major  portion/
 quota  of  fresh  gas  connection  should
 not  be  distributed  in  the  above  manner
 and  when  a  decision  will  be  taken  to
 this  effect;

 ey  have  Government  889  scheme  to
 assist  and  issue  gas  connection  to  the
 T.B  cases  on  priority  basis;  and

 (d)  kindly  give  the  details  on  which
 there  is  a  reservation  to  issue  fresh
 Gas  connection  on  priority  basis?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N,  BAHUGUNA):  (a)
 No,  Sir,
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 (०)  It  fg  not  s0ssibte  to  allot  TAgue-
 fied  Petroleum  Gas  (copk  ag  gas)  0६  D-

 nections  ta  foreign
 exchange,  .nter  alia,  tor  ह... अ  following
 reasons:—

 (i)  the  demand  for  LPu  is  far  in  ex-
 cess  of  the  availability  af  the  product
 at  present  Substantial  increase  in
 availability  of  the  product  is  expected
 only  from  1980,

 (४)  the  amount  required  for  secur-
 ing  8  Gas  connection  8  only  about
 Rs  300/  which,  in  terms  of  foreign
 exchange,  ig  negligible;  and

 Qu)  after  providing  imtial  LPG
 connection,  the  oil  companies  have  to
 supply  refilig  of  cylinders  which  's  a
 recurring  liability.

 (c’  No,  Sir.

 (9)  There  is  no  reservation,  as  such
 in  granting  LPG  connections.  How-
 ever,  connections  are  generally  given
 on  pnority  to  Members  of  Parliament
 and  Swte  Legislatures,  other  VIPs,
 fore  ८  omtaace  cuses  of  hardship,
 commercial  contacts,  Government  Or
 ganisa:jons/Institutions,  etc

 Pilectrification  of  Railway  in  Kerala

 2188,  SHRI  VAYALAR  RAVI:  Will
 the  ह...  ster  of  RAILWA\S  be  plea;  3
 to  state

 (a)  whether  the  Railways  made  any
 negotiation  with  the  Kerala  Govern-
 ment  for  the  availability  of  electricity
 at  cheaper  rate  for  the  electrification
 of  Railway  line  :n  Kerala;

 (b)  ig  80,  the  outcome  of  the  discus-
 sion;  and

 (ec)  how  far  Railway  proceeded  in
 the  electrification  of  railway  line
 between  Trivandrum  and  Trichur?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SURI
 SHEO  NARAIN):  (a)  and  (b).  The
 Kerala  Government  have  offered  to
 supply  power  at  their  industrial  tarifi.
 This  was  negotiated  with  the  State
 Government.  They  have  not  agreed
 to  reduce  their  rates.  It  has,  however,
 been  suggested  that  the  project  report
 for  electrification,  for  which  survey
 has  been  carried  out,  may  be  prepared
 with  two  alternatives,  viz.

 (i)  power  being  made  available  at
 their  standard  commercial

 tariff;
 Gil)  power  being  made  available

 at  the  rates  at  which  the
 scheme  could  be  made  finan-
 cially  justified.

 (९)  The  acheme  has  not  yet  been
 sanctioned,

 Allegeg  protest  against  ‘released  seats’
 in  Train

 2i89.  SHRI  R.  D  GATTANI  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  there  has  been  a  pro-
 test  against  the  ‘released  seats’
 arrangement  or  not;

 (9)  what  is  the  justification  of  allot-
 ting  the  so  called  ‘released  seats’  after
 9  P.M.  to  third  persons  when  charges
 for  the  same  have  already  been  paid
 hy  passengers  who  have  not  completed
 their  journey;

 (c)  will  Government  realise  that
 the  allotment  of  the  so  called  ‘released
 seats’  according  to  the  present  practice
 not  only  causes  undue  inconvenience
 to  passengers  of  second  class  but  is
 also  responsible  for  the  thefts  commit-
 ted  in  the  reserved  compartments  for
 second  class  because  the  new  incomers
 are  generally  of  shorter  distance;  and

 (d)  whether  Government  will
 abolish  the  ‘released  seats’  arrange-
 ment  Very  goon?



 जप  ककाला  1.1.

 गाप्ताल  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  A  few  sugges
 tions  for  discontinuing  the  practice  of
 allotting  the  seats  in  second  class  नीड
 sleeper  coaches  released  by  the  pas-
 sengerg  holding  reservation  for  sleeper
 berthg  during  night  hours  (2/  00  hours
 to  600  hours)  have  been  recelved  by
 the  Railway  Administration.

 (b)  As  per  extant  rules,  passengers
 holding  reservation  for  a  sleeper  berth
 in  second  class  2-tier  sleeper  coaches,
 are  provided  with  sleeping  accommo-
 dation  on  upper  berth  from  2i  hours  to
 6  hours  and  sitting  accommodation
 dunng  the  rest  of  the  period  In  the
 context  of  limited  reserved  accommo-
 dation  available  particularly  in  im-
 portant  Mail/Express  trains  and  the
 heavy  demand,  for  such  accommoda-
 tion  the  system  of  utilising  the  releas-
 ed  seats  during  night  hours,  cnsures
 maximum  utilisation  of  available  ac-
 commodation  ang  affords  the  facility
 of  travel  in  reserved  accommodation
 to  q  larger  number  of  passengers

 (९)  and  (d)  There  is  no  inconveni-
 ence  to  passengers  with  the  present  ar-
 rangement  ag  these  coaches  are  man-
 ned  by  a  Travelling  Ticket  Examiner
 It  has,  however,  been  decided  not  to
 manufacture  such  coaches  in  future

 Drilling  in  Baramure  structure  of
 है... ह

 290  SHRI  SACHINDRALAL  SIN-
 GHA  Will  the  Minister  of  PETRO.
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state

 (a)  whether  it  ig  a  fact  that  the
 drilung  in  Baramura  Structure  of
 Tripura  by  O.N.G.C,  hag  been  aban-
 doned  or  delayed;

 (b)  if  not,  the  detatled  reasons
 OF;

 (c)  the  details  of  the  work  done
 to-date  in  this  structure;  and

 up

 (a)  the  action  taken  for  work  to  be
 completed  during  the  current  year?
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):  (a)
 and  (b)  Although  there  have  oeen
 numerous  complications  in  drilling  uf
 the  wells  on  the  Baramura  Structure
 ot  Tripura  dug  to  difficult  sub-surface
 conditions,  abnormally  high  pressures
 and  frequent  gas  cuttings,  further
 Grilling  has  not  been  abandoned  by
 ONGC  on  this  structure

 (c)  Geological  mapping  of  the
 Baramura  structure  was  started  by  the
 ONGC  in  962  and  completed  by  1968,
 Based  on  the  geological  work  the
 ONGC  has  so  far  completed  drilling  of
 4  wellg  on  this  structure  The  first
 well  wag  completed  ag  a  gas  well  in
 3900  metres  sands  In  order  to  estab-
 lish  the  clal  potential  of  the
 gas  show  obtaineg  in  this  well,  three
 more  wells  have  been  completed  and
 are  presently  under  production  testing.

 (d)  The  drilling  work  by  the  ONGC
 in  Tripura  is  of  continuing  nature
 Apart  from  carrying  out  the  produc-
 tion  testing  of  the  three  wells  already
 completed  on  the  Baramura  structure,
 drilling  of  another  deep  well  on  this
 structure  is  also  proposed  to  be  taken
 up  during  ‘1978-79

 ह... ह  to  set  up  an  Unit  of  IDPL  in
 Restern  India

 2191  SHRI  SHAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  PETRO-
 LUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Indian  Drugs  and
 Pharmaceuticals  Limited  had  proposed to  eet  up  a  unit  in  Eastern  India  for
 the  manufacture  of  bulk  drugs  and
 forumletions;

 (b)  Sf  1,  the  detalls  of  the  preposal;
 (c)  the  details  of  the  action  taken

 Up  to  date  regarding  this  proposal;  and

 (d)  reasons  of  delay  for  taking  deci-
 sion  regarding  this  ह...
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N,  BAHUGUNA)  (a)
 to  (da)  Indian  Drugs  and  Pharmaceu-
 ticals  Limited  have  a  tentative  proposal
 to  set  up  a  unit  in  Eastern  India  ior
 the  manufacture  of  bulk  drugs  and
 formulations  The  question  whether
 anew  public  sectar  unit  would  te
 established  or  in  the  alternative,  ex-
 pand  and  consolidate  the  facilities
 available  in  the  newly  formed  under
 taking  of  M/s  Smith  Stanistreet  Phar-
 maceuticalg  Limiteg  and  integrate
 these  with  facilities  of  such  other  drug
 units  as  have  come  or  may  come  uncer
 Government  control  in  future  will  be
 examined  in  due  course

 Complaint  against  works  done  by
 ON.G.C.  in  the  West  Bengal

 2i92  DR  BIJOY  MONDAL:  Will
 the  Minister  of  PETROLEUM,  CIIE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  his  Ministry  received
 any  complaint  about  the  various
 aspects  of  exploration  activities  of  the
 ONGC  in  West  Bengal;

 (b)  of  so,  the  details  of  the  com-
 plaint  and  the  names  of  the  persons
 involved,  and

 (c)  the  action  taken  up  to  date  in
 this  regard?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 2ERS  (SHRI  झ.  N  BAHUGUNA):  (a)
 Yes,  Sir.

 (b)  and  (०),  A  large  number  of
 Members  of  Parliament  had  mede  the
 complaint  that  the  exploration  for  on)
 and  natural  gas  was  not  being  proper-
 ly  conducted  by  the  ONGC  in  West

 Shri  Chitta  Basu  and  Shri
 Kalyan  Roy  had  given  me  a  memoran-
 dum  dated  22-3-1978  from  the  ONGC
 Workmen’s  Association  in  tis  regard.
 Shri  Dinen  Bhattacharyya  and  a  num-
 ber  of  other  Members  of  Parliament

 had  sent  to  me  g  representation  from
 the  ONGC  Employees’  Association
 Calcutta,  in  which  varioug  allegations
 of  improper  drilling  by  the  ONGC  in
 Wes  Bengal  were  made,  ang  it  was
 demanded  that  an  impartial  enquiy
 be  instituted  into  the  irregular  and
 willful  ot!  well  drilling  by  the  ONGC
 in  West  Bengal  The  details  of  these
 complaints  were  mainly  as  follows

 a)  The  Headquarters  of  some  ge0-
 physical  fielg  parties  which  are  pre-
 sently  located  at  Calcutta,  should  rot
 be  shifted  to  Mozenga  in  Assam  as
 was  proposed  to  be  done  by  the
 ONGC  management  as  that  would
 adversely  affect  the  welfare  of  these
 field  parties  personnel  and  would
 also  survey  incurring  of  substantial
 additional  expenditure  in  creating
 the  necessary  infrastructure  such  28
 housing  ete  at  Mozenga.

 (li)  Various  experts,  both  foreign
 and  of  the  ONGC  have  expressed  the
 opinion  from  time  to  time,  that  the
 West  Bengal  Basin  is  nghly  pros-
 pective  for  finding  of  oil  and  natural
 gas  and  yet  nothing  has  so  far  een
 found,  which  38  mainly  due  to  the
 irregular  and  willful  oi  well  drilling
 done  by  the  ONGC  in  the  area.

 (i)  Wells  have  not  been  drilled
 upto  the  targeted  depths  and  suffi-

 cient  deep  drilling  hag  not  been
 done.

 (iv)  A  number  of  locations  al-
 ready  released  such  as  Barasat  and
 Patrasar  etc.  have  not  been  taken  up
 for  drilling.

 (v)  The  well  at  Bakultala  was
 drilled  with  a  reduced  targeted
 depth  of  3,500  metres  (instead  of  the
 recommended  4,500  metres).

 (vi)  Only  shalllow  wells  have  been
 drilled  on  the  Galsi  structure.

 (vli)  Locations  at  Bodra  No.  8  and
 4  were  cancelled  and  drilling  of  the
 location  at  Lakshmikantpur  was
 given  up  in  preference  to  Diamond
 Harbour,
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 (viil)  Targetted  depth  of  the  loca-
 tion  at  Diamond  Harbour  wag  first
 fixed  st  6,000  metres  but  later  on
 the  target  depth  was  reduced  ४0  5,500
 metres  and  was  further  reduced  to

 4,500  metres.  There  was  also  delay
 in  the  spudding  of  the  wel!  at  Dia-
 mond  Harbour.

 (ix)  In  gpite  of  the  fact  that  a  large
 number  of  locations  released  for
 drilling  in  West  Bengal  have  not
 been  taken  up,  six  high  power
 Romanian  rigs  were  being  kept  idle
 in  the  western  region.

 (x)  In  the  off-shore  Bengal  B.  sin
 after  the  expiry  of  the  contract  with
 M/s,  Carlesberg  no  further  work  has
 been  done  by  the  ONGC,

 2.  The  matter  has  been  examined
 carefully  and  enquiries  into  the
 various  allegations  as  mentioned  above
 have  been  made  It  may  he  point-
 ed  out  that  the  entire  Bengal  Basin, because  of  its  deltaic  nature,  ts  con-
 Sidered  to  be  of  interest  from  hydro-
 Carbon  exploration  point  of  view  and it  is  in  this  context  that  opinions  have
 been  expressed  from  time  to  time
 about  its  being  highly  prospective.
 However,  it  has  to  be  noted  that  the
 deltaic  character  of  the  Bengal  Basin  ig somewhat  complex  and  different  from
 deltaic  Basins  in  other  parts  of  the
 world,  where  hydrocarbons  hove  been
 found.  A  large  amount  of  exploratory work  has  already  been  done  in  this
 area,  firstly  by  the  Indo-Stanvac  Pet-
 roleum  Project  during  the  period  949
 to  960  and  then  by  the  ONGC  since
 1963.  Apart  from  conducting  svstema~
 tic  geological  and  geophysical  furveys the  Stanvac  Company  drilled  9  wells
 fairly  evenly  distributed  over  the
 Bengal  Basin,  a  large  number  of  which were  deep  wells.  But  no  commercial
 accumulation  of  hydrocarbons  was found  in  these  wells.  The  ONGC  has
 also  so  far  drilled  4  wells,  but  except for  the  gas  show  in  the  first  well  at
 Bodra,  no  commercial  accumulation  of
 hydrocarbons  were  found  in  any  of
 the  other  wells.  Besides,  two  explora- tory  wells  on  fairly  Jarge  prospective
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 structures  in  the  off-shore  area  drilled
 by  the  foreign  contractors  were  also
 found  to  be  dry.  In  fact,  seismic  sur-
 veys  conducted  with  latest  techniques
 indicate  the  absence  of  large  stric-
 tures  favourable  for  commercial  ac-
 cumulation  of  hydrocarbons  in  the  on-
 land  portion  of  the  Bengal  Basin  It
 8,  therefore,  difficult  to  hold  the  \iew
 that  the  failure  to  discover  any  oi]  or
 gas  in  West  Bengal  so  far  has  been
 due  to  the  irregular  oil  wel!  drilling
 done  by  the  ONGC,

 3.  In  regard  to  the  shifting  of  the
 headquarter,  of  the  geophysica)  field
 parties  from  Calcutta  to  Mozenga:  m
 Assam,  the  ONGC  is  being  asked  to  go
 into  full  details  of  the  problem  again.

 4  The  postlion  in  regard  to  the  other
 allegation  briefly  i,  as  follows:
 (3)  Reasons  for  not  drilling  deeper

 beyond  5  Kms,
 Most  of  the  objects  of  interest  are

 at  depths  less  than  5  kms  The  latest
 assessment  report  submitted  by  the
 Indo-Soviet  team  also  support,  this
 view  ag  the  major  part  of  the  prognos-
 ticated  reserves  hes  in  the  depth
 range  3000-5000  metres
 (uu)  Reasons  for  not  drilling  wells

 upto  the  targetd  depths,
 Except  for  Bodra  well  No.  i,  the

 three  other  wells  drilled  by  ONGC.
 namely,  Bakultala,  Galsi-2  and  Gaisi-3
 reached  the  targeted  depths.

 (iii)  Reasons  for  profecting  the  well
 at  Bakuitata  to  a  depth  of  only
 3500  metres  after  conducting  -
 mic  survey  with  detail  seismio-
 graphs.

 The  mapped  structure  at  Bakultala
 is  reliable  only  in  the  upper  part  of
 Pliocene  at  a  depth  of  about  2000  met-
 res.  The  data  quality  at  Miocene  level
 (4000  metres)  is  not  as  good  as  at

 the  Pliocene  level.  Moreover  seismic
 data  obtained  at  the  Miocene  level
 with  digital  seismo  graphs  shows  no
 structure  existing  at  this  level.
 Hence  Bakultala  No.  l  was  releas-
 ed  to  9  targetted  depth  of  3500  metres
 to  test  the  Pliocene  sediments,
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 div)  Reasons  for  the  Cancellation  of
 locattOns  Bodra  NO  $  and  4  and
 keeping  था  abeyance  of  the  releas-
 ed  locations  Lakshmikuntpur
 No  4.

 Bodra  Wells  No  3  and  4  were  can-
 celled  because  of  the  unfavourable
 results  obtained  in  the  drilling  of
 Bcdra  well  No  }

 ‘The  reinterpretation  of  the  Diamond
 Harbour  ,tructure  was  comoleti  J  after
 Lakshmikantpur  Well  No  !  was  re-
 deased  by  the  Calcutta  Exploration
 Group~—Lakshmikant  pur  No  ad  is  on
 the  northward  extension  of  the  Bakul-
 fala  structure  The  ,tructural  ¢ondi
 tions  and  the  level  of  the  viamond
 Harbour  stiucture  are  hetic  than
 Lakshmikantpur  The  Diamcn]  Har-
 bour  well  is  located  in  an  cntirely
 different  tectonic  zone  and  by  dniling
 to  over  5  kms  most  of  the  object:  e  e
 Neogene  and  Paleogene  can  be  tc.ted—
 for  the  same  depth  at  Lakshm.xantpur
 ३3६  May  not  be  possible  to  test  all  ob-
 jects  of  the  Neogene  sediment
 (v)  Delay  m  spudding  the  0  r

 Harbour  weli  and  reasons  for
 modifying  the  targeteg  depth  from
 6  kms,  to  5kms,

 The  targeted  depth  of  Diamond  Har-
 our  well  38  52  Kms  which  f  required
 can  be  deepened  to  55  km  Delay  in
 Spudding  the  well  was  due  to  late
 arrival  of  imported  casing  pipes  How-
 ever,  while  landing  the  ‘18-6/8"  casing,
 the  casing  parted  and  bukled  The
 casing  was  repaired  in  situ  and  normal
 d@rilling  was  retarted  on  2I-3-978

 The  Diamonr  Harbour  well  has
 reached  a  depth  of  2500  metres  and
 the  13-878"  casing  has  been  success-
 fully  landed  in  the  well,

 (vi)  Redsons  for  releasing  and  drilling
 shallow  wells  at  Galsi  when  the
 interested  objects  are  deeper  than
 5  kms  tn  the  bain

 The  total  sedimentary  thickness  in
 ‘the  Galsi  area  upto  the  Raimahal  trap

 is  around  1200—1300,  m  The  depth  to
 the  crystalline  basement  is  about
 2500  m  Galsi-2  was  released  to  test
 all  objects  upto  the  Rajmahil  trap
 (encountered  at  238  m)  in  the  well
 Galsi.3  was  released  to  know  the
 lithology  and  prospects  of  Gon.wana
 sediments  which  he  below  the  Rar
 mahal  trap  Crytalline  basement  at
 thig  well  was  reached  at  a  aeuth  of
 2483  m
 (vn)  Reasons  fOr  keemng  6  Nos.  of

 high  power  Rumanuay  rigs  in  the
 Western  Regwn.

 There  are  no  high  powe  ej  Ruma-
 nian  rigs  idle  in  Western  Rego.  A
 number  of  4  LD  Ri  manian  7088  cap-
 able  of  drilling  upto  3500  m  have  been
 laig  off  in  the  Weste:in  Region  These
 are  old  rigs  of  More  thar  l5  years
 service  age  in  India

 Work  by  ONGC  in  North  Eastern
 Region  States

 293  SHRI  M  A  HANNAN  ALHAJ
 Will  the  Mumister  of  PE]ROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  the  ONGC  has  prepar-
 ed  a  plan  for  work  in  the  North
 Eastern  Region  States  during  the  6th
 Plan  period,

 (b)  if  so  the  details  of  the  plan  and
 the  work  done  by  the  ONGC  upto  date
 m  thig  region,  and

 (९)  the  result  achieved  and  details
 of  the  prospect  in  this  region?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)  (a)
 Yes,  Sir

 (b)  As  per  thi,  Plan,  during  the  next
 five  years  period  of  ‘1978-79  to  1982-83,
 the  ONGC  plans  to  drill  489  5  thousand
 metres  and  complete  the  dniling  of  4]
 wells  in  addition  to  producing  !  82
 million  tonnes  of  crude  oil  and  sale  of
 about  336  million  cupic  metres  of
 natural  gas  from  the  North  Eastern
 Region  States

 So  far  the  ONGC  has  drilled  ह  tot  il
 of  0684l  metres  and  completed  3]4
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 wells  sn  this  region  in  Assam,  Megha-
 Jaya,  Tripura  and  Nagaland  till  the
 end  of  June,  1978.

 (c),  Ag  a  result  of  the  drilling  and
 exploration  work,  the  ONGC  has  been
 able  to  establish  g  total  cf  about  49
 million  tonnes  of  initial  recoverable
 reserves  of  crude  oil  and  about  20090
 mullon  cubic  metres  of  natural  gas  in
 thig  region  mainly  in  Assam  Besides,
 the  ONGC  has  so  far  producea  a  total
 of  about  64  million  tonnes  of  cruue
 0०  from  there  upto  30th  June,  578

 Drilling  for  Oil  im  Tripura  by
 Bangladesh

 2i94  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minist*r  of  PEi-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state

 (a)  whether  working  on  the  results
 of  the  geological  surveys  in  Tripura
 with  regard  to  presence  of  rich  oil
 reserves,  the  Bangladesh  Government
 have  already  undertaken  massive  dril-
 ling  operations  near  the  sites  identified
 for  the  Oi!  reserves,  across  the  border;

 (9)  whether  it  is  a  fact  that  if
 Bangladesh  Government  strike  upon
 and  exploit  the  ofl  reserves  on  that
 site,  it  will  adversely  affect  and  may
 even  empty  the  resources  on  this  side
 of  the  border,  and

 (c)  the  reasons  for  the  slow  pace  of
 explorations  in  Tripura  areas?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  PFERTILI-
 ZERS  (SHRI  H,  N  BAHUGUNA):  (a)
 Presence  of  oil  reserves  in  Tripura  has
 not  yet  been  established  by  the  ONGC
 We  have  no  information  regatding  the
 Bangladesh  Governments  activity  in
 this  regard  across  the  border.

 (b)  No,  Sir.  The  structures  in
 Tripura  area  being  explore;  by  the
 ONGC  are  well  within  the  Indian  terri-
 tory.
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 (ec)  Yhe  apparent  slow  pace  of  ex-
 ploration  by  the  ONGC  in  Tripura  has
 been  mainly  due  to  the  remoteness  of
 the  area  and  difficult  sub-surface  con-
 ditions  and  high  pressures  encountered
 in  the  drilling  of  the  wells  in  that  area

 Appointment  of  Substitutes  in
 Railways

 2195,  SHRI  A  K  ROY  Will  the
 Minister  of  RAILWAYS  ve  pleased  to
 state

 (a)  whether  he  received  the  repre-
 sentations  dated  ‘13-6-78  and  telegrams
 dated  ‘10-86-78  from  two  persons  regard-
 ing  indefinite  Hunger  Sirike  before
 Divisional  Superintendent,  Dhanbad
 E  Riv  for  social  justice  m  the  matter
 of  appointment  of  substitute  in  Rail-
 way,

 (b)  if  so,  the  details  of  these  cases;
 and

 (९)  action  taken  by  Government  to
 redress  their  just  demands?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  to  (९1  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House,

 अनसुवा  श्लचे  स्टेशन  के  पास  गोगानाला

 2196.  थी  भोतीभाई  धार०  चौधरी:
 ह 2  रेल  मती  थहू  बताने  की  कृपा  करेंगे  कि  :

 (क)  गधा  सरकार  को  पता  है  कि

 चमसुषा  रेलवे  स्टेशन  के  निकट  गोगानाला  वर्षा
 के  पाती  को  सम+  पर  निकालने  के  सिये  बहुत
 चौड़ा  नही  है,  जिसके  परिणामस्वरूप  चाणस्मा
 सगर  को  जान  शौर  माल  की  भारी  हासि
 होती  है  ;

 (ख)  गज  हाल  ही  में  हुईं  भारी  वर्षा  से
 इस  शहर  का  काफी  नुकसान  हुआ)  है  भौर  इस
 लिये  इस  शहर  को  मगर  बंचायत  में  मांग  की

 न
 इस  तले  की  चौढ़ाईं  दुगती  कौ  जागे।

 x
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 (4)  क्‍या  इस  शहर  की  सुरक्षा  के  लिए
 इस  नाले  को  चौड़ा  करने  का  प्रस्ताव  है  भौर
 इसका  कार्य  भ्रगली  मानसून  के  शुरू  होने  से
 पहले  ही  पूरा  कर  लि  जायेगा  ?

 रेल  मंत्रालय  में  शक्ष्य  मंत्री  (भो  शिव
 मारायण)  :  (क)  चाणस्मा  रेलवे  स्टेशन
 के  पास  विलामीटर  89/7-8  पर  गोगा  नाले
 के  ऊपर  निर्मित  पुल  न०  329  जल-निकास
 मार्ग  3x20  गड़*  स्पैन  वा  है  जौर  बहू
 सामास्थत  बरसाती  पानी  की  सिवासी  के
 लिए  पर्याप्त  है।  लेकिन,  इस  क्षेत्र  में  355
 मिली  मीटर  (14  इच)  की  विपुल  सकेन्ट्रिल
 बर्या  के  का रण  i3/:4-7-7978  की  रात
 का  आयी  हाल  की  प्रभूतपुर्व  बाढ़  का  इस  पुल
 की  झोर  बढ़ने  वाला  पानी  एक  अ्रपूव  दृश्य  था  tv

 (@)  हाल  की  बाढ़  के  परिणामस्वरूप
 चआणस्मा  शहर  को  कितनी  क्षति  हुई,  रेल
 प्रशासन  का  इसको  जानकारी  नही  है।  लेकिन,
 नगर  प्रचायत,  चाणस्मा  ने  17=7-1978
 को  पश्चिम  रेलवे  के  महाप्रव्धक  के  नाम  एक
 तार  देश  भेज  कर  इस  पुल  का  विस्तार  2
 और  स्पेस  लगाने  के  लिये  अनुरोध  किया  है  ।

 (ग)  इस  पुल  के  निकास  मार्ग  में

 स्थायो  विस्तार  की  झावश्यकता  के  सबंध  में
 रेल  प्रशासन  हारा  जाच-पडताल  की  जा  रही
 है।  बिस्तृत  जाब-पढ़ताल  के  बाद  ही  कोई
 किया  निणय  जा  सकेगा  ।

 Selection  of  Railway  Personnel

 2197.  SHRI  DAYA  RAM  SIIAKYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  reply  given  to  Un-
 atarred  Question  No  9732  on  the  9th
 May,  978  and  state

 (a)  reasony  for  not  replying  item-
 wise  the  questions  raised  and  will  he
 do  the  same  now;

 (b)  reasong  for  irregularities  com-
 mitted  in  non-observance  of  para
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 2i6(d)  of  the  Indian  Railway  Estab-
 lishment  manual  and  GM  (P)/N.E
 Railway  Gorakhpur  pohiey  circular  No,
 E/303/30/4/20/5(i:)  dated  (25-1-72
 regarding  field  of  eligibility  and
 announcement  of  the  results  of  the
 selection,

 (c)  reasons  for  non-publishing  of  all
 the  6  names  mitially  as  required
 under  rules  and  expansion  of  the  panel
 after  year  !  months  without  de-
 reserving  the  Scheduled  Caste  and
 Scheduled  Tribe  vacancies  instead  of
 holding  fresh  selection  for  the  addi-
 tional  posts,  and

 (d)  wall  the  Minister  institute  an
 enquiry  into  the  circumstances  for
 selecting  uneducated,  non-technically
 qualified  junior  most  persons  in  viola-
 tion  of  the  manual  provisions?

 THe  MINISTER  OF  33  ATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  The  reples  were
 given  in  a  narrative  form  as  the  Ques-
 tions  were  inter-connected

 (by  No  irregularities  have  been  com-
 mitted

 (९)  Efforts  are  always  made  to  fina-
 luse  the  selections  early  but  delays  do
 occur  in  soMe  cases  for  one  reason  or
 the  other  In  this  selection  one  of
 the  candidates  was  involved  in  a  द्"
 lance  case.  When  he  was  exonerated,
 his  name  wag  included  in  the  final
 panel  containing  the  names  of  6  per
 sons  as  against  the  requirement  of  20
 persons  which  was  the  contemplated
 size  even  at  the  beginning  The  list
 of  six  names  earlier  announced  was
 only  provisional  and  when  selection
 was  finalised  sixteen  persons  were
 foung  suitable  The  Scheduled  Caste
 candidates  did  not  get  the  necessary
 qualifying  marks  in  the  selection.  The
 vacancies  reserved  for  Scheduled
 Castes  have  not  so  far  been  dc-reserv-
 ed

 (a)  Does  not  arise  in  view  of  the
 reply  to  (b).
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 उर्वरक  का  भण्डार  अबा  होगा

 2198.  भी  ह...  राम  जायसबधाल:
 ब्या  पेट्रोलियम  तथा  रसायन  शौर  उबक
 मंगी  यह  बताने  की  कपा  करेगे  कि  :

 (क)  30  जून,  978  श्रीर  30  जून
 1977  को  क्रमश:  सरकारी  क्षेत्र  और  गैर

 सरकारी  क्षेत्र  में  बृयक्‌-पृथक  उर्वरक  का
 “कितना  भण्डार  था  ;

 (खि)  !  जनवरी  i978  से  30  जुन
 978  की  अवधि  के  दौरान  भौर  वर्ष  977

 की  तत्सम्बन्धी  भ्रवधि  के  दोरान  सरकारी
 क्षेत्र  और  गैर-सरकारी  क्षेत्र  के  कारछानों  में
 क्रमश,  कितना  उत्पादन  हुझा  ,

 (ग)  बया  इन  कारखानों  से  उर्वरक
 के  भण्डार  के  जमा  होने  का  करण  यह  है  कि
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 इस  भण्डार  को  उठाने  &  लिए  रेलवे  विभाग
 पर्याप्त  संख्या  में  बैगनों  की  सप्नाई  नहीं  कर
 सका  है  ;  भौर

 (घ)  क्या  स्थिति  में  सुधार  लाने  के  लिए
 उतके  विभाग  ने  रेलवे  विभाग  के  ध्यान  में
 यह  बात  लाई  है  झौर  यदि  हां  तो  इस  बारे  में
 30  जन  978  तक  क्या  कार्यवाही  की  गई
 है?

 पेट्रोलियम  तथा  रसायन  झोर  उरवंक  मंत्री

 (जो  हेमबती  नन्दन  बहुएथा):  (क)  शौर
 (@).  एक  विवरण  पत्र  सभ  पटल  पर  प्रस्तत

 है

 (ग)  जो  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  4

 जिवरण

 30-1  78  को  स्टाक  की  लिथि  (हजार  मीटरी  टनों  मे)

 (क)  3977  i978

 नाइट्रोजज  फास्फेट  नाइट्रोजन  कास्फेट

 l  सरकारी  क्षेत्र  95  0  49  0  70.  4  85.0
 2.  गैरसरकारी  क्षेत्र  86.0  43  0  96  6  47  5
 3.  सहकारी  क्षेत्र  54.0  43.0  3.06  23.5
 4.  कुल  जीड़  235.0  35.0  80.0  96.0

 (@)  जनवरी  977  से  जून  9770  जनवरी  978  से  .जून  978  तक  के  झबधि  में
 न्‍नाइट्रोजन  एवं  फास्फेट  का  उत्पादन  |

 उत्पादन

 (हजार  मीटरी  टनों  में)

 जनवरी  9772%  जनवरी  1978  से
 जून  977  जून  978

 नाइट्रोजन  फास्फेट...  नाइट्रोजन  फास्फेट

 ह जि  सरकारी  क्षेत्  442.9  "e307  398.4  404.6
 2.  गैरसरकारी  क्षेत्र  440,  5  35.7  446  7  145.2
 3.  मह॒कारी  क्षेत्र  97.5  65.6  9.6  79.2
 4.  कुल  योग  980.  9  285.  0  933.7  329.0



 85  Written  Answers  SRAVANA  10,  900  (SAKA)  Written  Answers  86

 Conmission-Bearers/Vendery  in
 Service

 299  SHRI  SOMNATH  CHATTER-
 JEE  Wil  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  how  many  Commission-bearers
 or  Vendors  are  in  service  for  more
 than  5  years,  zone-wise,  and

 (b)  how  many  of  them  have  been
 regularised  in  services,  so  far?  '

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  and  (b)  A

 t  hed stat  nt  is  atta

 STATEMFNT

 Railway
 No  of  Commision  No  cut  of  them
 Bearers;  Veuders  to  he  regulurised with  more  than

 5  year  serve

 Cental  497  724
 Faatern  ray  220
 Northern  .  थ्फ्  106,
 North  Pastern  492  62
 Northe  ist  Pronticr  2  ?

 Southern  332  9१6
 South  Central  ry  47
 South  Eastern  200  757

 Western  १87  48

 श्लि  कर्मचारियों  को  बेतन  वचियां  दिया  जाता  को  ग्रपने  कल  वेतन  (मल  वेतन,  महंगाई

 2200.  भी  मदन  सिवारो:  क्या  रेल
 मंत्री  यह  बताने  की  कुरा  करेगे  कि

 (क)  क्या  रेलवे  के  अभ्रधिकांण  कर्म
 चारियों,  जिनमे  इजीनियरिंग  विभाग  के
 अनेक  कर्मचारी  मेकेनिकल  विभाग  के  लोकों
 शौर  केरिज  शेद्र  कर्मचारी  'झोपरेटिव
 डिपार्टमेन्ट  में  यार्ड  स्टाफ  तथा  ड्राइवर,  गार्ड,
 चर्म्ट  फायरमैन,  सेकश  फायरमैन,  डीजल-
 इसेक्ट्रिकल  प्रमिस्टैट  ग्रादि  सगचल  कर्मचारी
 सम्मिलित  हैं,  को  बेतन  पत्षियां  नहीं  दी
 जाती  हैं  ,

 (ख)  क्या  बेतन  की  पत्रिया  न  मिलने
 के  कारण  इन  रेलवे  कर्मचारियों  मे  से  श्रधिकाश

 भत्ता,  मेहराईं  बेतन,  समयोगरि  भत्ता  तथा
 यावा  भले  झादि)  का  शान  नहीं  हो  णता  है
 झौर  न  ही  उन्हें  वेतन  से  की  गई  क्टौतियो
 (मकान  किराये,  बिजली  शौर  पानी  के
 बिल  की  राशिया  भविष्य  निधि  के  भ्रशदान,
 त्यौहार  प्रप्रिम  राशि  के  पुनर्भगतान  की  किस्त,
 व्यवसाय,  कर  भायकर  बाढ-अग्रिम  राशि  के
 पुनर्भुगतान  की  किस्त,  वाहन  खरीदने  के  सिए
 अग्रिम  राशि  के  पुनर्भुगतान  की  क्स्ति  झोर
 कमंचारी  बीमा  योजना  के  प्रीमियम  की  राशि
 अादि)  की  जानकारी  होती  है  ,  भौर

 (ग)  यदि  हां,  तो  इन  कर्मचारियों  को
 वेतत-पत्चियां  कब  से  जारी  की  जायेंगी  भौर
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 उनकी  इस  संदेह  शौर  क्‍झसहायक  रिथति
 को  कद  साप्त  किया  जामेगा?

 रेल  संत्रारूय  में  राज्य  मंत्री  (भी  शिव
 नारायण)  (क)  जी  हां,  बे वल  उन
 मामलो  फो  छोडकर  जिनमे  वेतन  बिलो  को
 रागणीकरण  विधि  द्वारा  तैयार  किया  जाता
 है

 (a)  जी  नहीं  1  इच्छूक  कर्मचारी
 झपना  वेतन  लेते  समय  वेतन  बिलो  से  जो
 कि  उनके  सामने  ही  रखे  रहते  है,  जानकारी
 के  लिए  अपनी  कटोतियों  का  ब्यौरा  लिख
 सकते  है  ।

 (ग)  प्रश्न  नहीं  उठता  t  ऐसे  सभो
 कर्मछारियों  को  वेतन  स्लिप  जारी  करना
 तभी  संभव  हो  पायेगा  जबकि  ग्लो  पर  अधिक
 से  अधिक  कर्मणारियों  के  बिलसगणीकरण
 विधि  दुवारा  तैयार  किये  जाने  लगेंगे  |

 प्राकृतिक  मेस  था  कोयले  १९  झ्राधारित  उबरक
 कारखाने

 2202.  भी  सुखोेमा  सिंह  :  क्या
 ,  रसायन  और  उरबंरक  मत्री  यह

 बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 अविष्य  में  प्राभुतिक  गैस  भ्रथवा  कोयले
 पर  झाधारित  उर्वरक  कारखाने  स्थापित  करने
 का  निर्णय  किया  है  ;  भौर

 (खर)  यदि  हां,  तो  तत्सम्बस्धी  ब्यौरा

 बया है

 तथा  रसापम  जौर  शबरक
 जंत्री  भी  हेलक्ती  मल्बन  बहुगुणा  :  (क)
 और  ख)  भावी  उर्वरक  परियोजनाों  के
 सम्बन्ध  में  मई  फीड-स्टाक  नीति  की  मुख्य  मुध्य
 बातें  निम्न  प्रकार  हैं  :

 (i)  जहां  गैस  उपलब्ध  है,  जहां  तक

 चरेमू  मांग  इजाजत  देती  है,  उतनी  परिसीमा

 तक  फौड-स्टाक  माना  जाना  भाहिये  t
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 (ii)  इसके  बाद  कोयले  को  3  रक
 फीड-स्टाक  में  रूप  में  प्रयोग  में  लाने  पर  विचार
 तभी  किया  जायेगा  ज्योंहि  तलचर  धौर
 रामागडम  सयत्र  जो  कि  कोयले  पर  प्राधारित
 है  के  सचालन  भ्रनृभवों  की  पुष्टि  हो  जायेगी
 कि  कोयला  गैसीकरण  तकनीक  स्थापित
 हो  गई  है  भौर  यह  व्यवहायं  है  ।

 (ii)  इसके  पश्चात्‌  गैस  शौर  कोयले
 का  प्रयोग  झ्राविक  विचारों  उदाहरणत
 खपत  करने  याला  क्षेत्र,  परिवहन  पद्धति,
 व्यवहायकता,.  उपलब्धता  झ्रादि--पर
 होना  चाहिये  v

 (i!)  फीई-स्टाक  के  रूप  मे  नैफथा  पर
 आधरित  पेट्रो-कंगीकल  परियोजनाञो  पर
 निर्णय  लिये  जाने  के  पश्चात्‌  पूर्णत  नये
 संयत्रों  के  लिये  उबरक  फीड-स्टाक  के  रूप
 में  नैफ्या  को  प्रयोग  में  लाने  के  बारे  में
 केवल  विचार  किया  जाना  चाहिये  बशतें  कि
 देशीय  स्थल  पर  दीर्धावध्ि  निपटान  समस्याभों
 को  हल  किया  जा  सके  तथापि  नैफ्था  का
 फीड-स्टाक  के  रूप  में  प्रयोग  में  लाये  जाने
 पर  विद्यार  उन्ही  सयत्रो  के  बारे  भे  किया  जायेगा
 जहा  देश  में  स्थिति  विद्यमान  सबब  अपेक्षाइत
 कम  पूजीगत  लागत  पर  बिस्तृत  तथा  शीघ्र
 ही  पूरे  किये  जा  सकते  हैं  ।

 ,  (५)  सभी  नई  परियोजनाभो  के  लिये  ईंधन
 तेल  का  उर्वरक  फीड-स्टाक  के  रूप  में  प्रयोग  ty

 Crimes  on  the  Railways

 2203.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (8)  what  js  the  Zone-wise  latest
 position  of  crimes  by  standard  classi-
 fication  on  the  Railways  and  how  does
 it  compare  with  the  previous  year
 (corresponding  period)  ;

 (b)  what  special  measures  have
 been  taken/proposed  to  be  taken  to
 deal  with  crimes  on  Indian  Railways
 effectively;  and
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 ‘{c)  whether  Government  have
 identified  highly  crime  prone  areas  on
 Indian  Railways  and  details  thereof
 with  measures  taken  to  deal  with
 the  problem  in  those  areas  in  parti-
 cular?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  The  in-
 formation  is  being  collected  ang  will  be
 laid  on  the  Table  of  the  House.

 Revaluation  of  Hindalco’,  Fixed
 Assets

 2204.  SHRI  क्.  K,  KODIYAN:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Birlas  have  revalueq  Hindalco’s  fixed
 assets  from  Rs.  l4  crores  as  shown
 in  their  last  balance  sheet  to  Rs,  66
 crores  in  their  latest  annual  report;

 (b)  whether  it  is  also  a  fact  thet
 they  have  shown  annual  depreciation
 to  be  Rs,  8  crores  in  place  of  Rs,  2
 crores  as  shown  in  the  last  balance
 sheet;

 (c)  whether  this  is  a  move  aimed
 at  extracting  several  times  more  com-
 pensation  than  what  has  actually
 been  invested  in  the  company  in  the
 event  of  its  take  over;  and

 (a)  if  90,  what  is  Government's  re-
 action  thereto?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a).  Schervle
 G  pertaining  to  the  details  of  fixed
 assets  attached  to  the  Ralance  Sheet
 of  Hindustan  Aluminium  Corporation
 Ltd,  as  on  81-12-1977  shows  an  addi-
 tton  of  Rs.  6.72  crores  to  the  gross
 value  of  plant,  machinery  and  equip-
 ments  on  account  of  revaluation  of
 assets  at  current  value  as  on  ‘1-1-1977.

 ‘(o)  "The  Schedule  referred  to  above
 algo  shows.  an  addition  to  Rs,  .6

 crores  to  the  total  amount  uf  deprecia-
 tion  during  the  year  2977  as  against
 a  corresponding  amount  of  Rs,  2.81
 crores  added  in  the  previous  year
 (1976).

 (c)  and  (a).  Irrespective  of  the
 company’s  intentions  whenever  any
 question  of  payment  of  compensation
 arises  all  relevant  factors,  including
 the  correct  value  of  assets,  are  taken
 into  consideration,  for  safeguarding
 public  interest,

 Extension  of  Bakhtiyarpur-Rajeir  Rail
 Line

 2206.  SHRI  BIRENDRA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Bakhtiyarpur-Rajgir
 broad  gauge  line  in  Bihar  State  is

 as
 to  be  extended  up  to  Gaya: ai

 (b)  the  progress  made  in  this  re~
 gard  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b),  The
 field  work  of  the  Preliminary  Ex:gineer-
 ing-cum-Traffic  Survey  for  extending
 Bakhtiyarpur-Rajgir  broad  gauge  line
 upto  Gaya  has  since  been  completed
 and  the  survey  report  is  under  finali-
 sation.  A  decision  regarding  construc-
 tion  of  this  line  will  be  taken  after  the
 results  of  the  survey  are  known  and
 also  would  depend  upon  the  availabiflt-
 ty  of  resources,

 Expert  Committee  Report  of  Pollution
 threat  to  Taj

 2207.  SHRI  MOHINDER'  SINGH
 SAYIAN  WALA:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  the  expert  committee
 on  the  question  of  pollution  threat  to
 Taj  and  other  monuments  did  recom
 mend  that  various  foundries,  in  Agra
 and  also  the  shunting  yard  etc.,  should
 be  shifted  immediately
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 (b)  af  so,  what  action  has  aunce
 been  taken  in  thus  regard;

 (c)  whether  the  Archaeological
 Survey  of  India,  in  spite  of  the  views
 of  the  expert  committee,  still  feel
 strongly  about  the  pollution  threat
 to  Ta)  and  national  monuments  in
 Mathura  from  the  fast  coming  up
 refinery  outside  Mathura;  and

 (8)  if  so  the  reasons  for  not  pay-
 ing  any  heed  to  the  concern  of  the
 Archaeological  Survey  of  India?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI
 ZERS  (SHRI  ्  N  BAHUGUNA)
 (a)  to  (d)  The  Expert  Committee  on
 the  Environmental  Impact  of  Mathura
 Refinery  which  included  a  represen-
 tative  of  the  Archaeological  Survey  of
 India  (ASI)  also  submitted  an  unanim
 ous  report  to  the  Government  in  De-
 cember  977  The  report  which  inter-
 alia  deals  with  the  various  foundries
 railway  shunting  yards  and  such  other
 sources  of  pollution  in  and  around
 Agra  also  ts  presently  under  considera
 tion  of  Government

 रेल  इथंटमाओों  के  लिए  उत्तरदानी  रेल
 कर्मचारी

 2208.  श्री  रामलाल  रही  :  क्या  बा
 मती  यह  बताने  की  कृपा  करेगे  कि

 (क)  रेल  दुर्घटनाओ्रों  के  लिये  ह
 1977-78  में  तथा  प्रप्रैल  से  5  जुलाई,
 978  तक  कितने  रेल  कमंचारी  शौर

 अधिकारी  उत्तरदायी  ठहरासे  गये  झौर
 दढडित  किये  गये  ,  श्रौर

 (ख)  क्या  कुछ  रेल  कर्मचारियों  की
 सेवाए  समाप्त  कर  दी  गई  है,  यदि  हां,  तो
 ऐसे  कमभारियों  की  सख्या  कितनी  है  ?

 रेख  मत्रालय  में  राध्य  मंत्री  भी  शिव
 शारायण)  :  (क)  1977=78  के  दौरान
 गाड़ी  दुर्घटनाओं  के  लिए  577  रेल  कर्मचारी

 इत्त  रदायी  ढहराए  गये  तथा  बडित  किये  गये
 जिनमें  कोई  प्रधिकारी  नहीं  था  a  प्रप्रैल  से
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 i8  खुलाई, 1978  के  दौरान  बाड़ी  ुंडनाो
 के  लिए  .79  रेल  कर्मचारी  उसरदायी  पाये
 नये  भौर  दडित  किये  सये  जिनमे  कोई  अधिकारी
 नही  था  1

 (ख)  जीहा।  35  रेल  करमंचारियों  की
 सेवाएं  समाप्त  की  गयी  थी  ।

 Read  Bridge  over  Railway  Line  in
 Nagpur

 2209  SHRI  RAJE  VISHVESHWAR
 RAO  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  is  it  a  fact  that  Government
 had  promised  to  construct  a  road
 bridge  over  the  Railway  hne  at
 Pachpaoh  in  the  heart  of  Nagpur  on
 the  Gondia-Nagpur  line,  and

 (b)  if  it  as  a  fact  when  is  it  going
 to  be  taken  up  for  construction?

 THE  MINISTER  OF  STATE  FOR
 RAILWAYS  (SHRI  SHEO  NARAIN)
 {a)  No

 (b)  Doeg  not  arise

 OW}  Drilling  Operation  in  Tamil  Nado

 22i0  SHRI  A  BALA  PAJANOR.
 SHRI  K  MAYATHEVAR:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  on
 exploration  drilling  operations  in
 Tamil  Nadu  region  are  not  being
 prosecuted  with  the  intensity  and
 urg  commensurate  with  the  po-
 tentlalities  of  oi]  find  in  that  region,
 and

 (b)  if  80,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI
 ZERS  (SHRI  H.  N  BAHUGUNA)
 (a)  No,  Sir.  The  ONGC  has  conducted
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 intensive  geological  and  geephysical
 surveys  in  the  Cauvery  basin  in  Tamil
 Nadu  and  Pondicherry  888७0  on  the
 results  of  these  surveys,  0  structural
 wells  and  18  deep  wells  have  already
 been  dniled  in  the  onshore  part  There
 were  shows  of  oii  and  gas  in  certain
 wells  but  they  were  not  of  commercial
 significance  Further  drilling  in  the
 on-shore  portion  of  the  basin  would
 depend  upon  the  results  of  further  sur-
 veys  which  are  in  progress

 In  the  off  shore  area  also  one  well
 was  drilled  bv  the  Assamera  Group  of
 oil  Companies  which  proved  to  be
 dry  One  off-shore  well  was  recently
 drilled  |y  the  ONGC  off  the  Karaika)
 coast  und  drilling  of  another  well  off
 Pondicherry  Coast  is  in  progress

 (b)  Does  not  arise

 Bficlency  practices  regarding  Con-
 sumption  of  Petrol

 22l  SHRI  K  PRADHANI  Will  the
 Minister  of  PETROLEUM  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state

 (a)  whether  it  38  a  fact  that  the
 Group  which  offers  free  consultations
 to  users  regarding  the  consumption
 of  petrol  has  suggested  certain  effi-
 ciency  practices  to  Government,  and

 (b)  if  so,  the  details  regarding  the
 efficiency  practices  which  have  been
 suggested  bv  this  group  and  the  reac
 tron  of  Government  thereon?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  and  (b)  The  Petroleum  Conserva
 tion  Action  Group  (PCAG)  formed  by
 the  Coordination  Committee  for  Con-
 servation  of  Petroleum  Products  8
 conducting  fuel  efficiency  atudies  in
 selected  industries  using  furnace  oil
 of  $00  Kis  and  above  per  annum  and
 provides  free  ativice  to  such  indus-

 tries  on  fuel  efficiency  measures  The
 Group  has,  however,  not  suggested  so-
 far  to  the  Government  efficiency  prac-
 tices  nor  offered  any  free  consultations
 to  users  regarding  consumption  of
 petroL  However  the  Group  has  made
 an  assessment  of  the  effectiveness  of
 fuel  savings  devices  in  petrol  driven
 vehicles  which  have  improved  air  fuel
 mixture  thereby  resulting  in  better
 combustion  and  fuel  efficiency

 So  far  the  Petroleum  Conservation
 Action  Group  has  studied  fuel  effi-
 ciency  practices  in  746  units  consum
 ing  over  25  lakh  Kls  of  furnace  oil.
 per  annum  and  has  identified  a  sav-
 ing  potential  of  furnace  07  of  3  55  lakh
 Kls  The  PCAG  has  received  acknow-
 ledgement  of  savings  in  furnace  ou]  of
 9  800  Kis  valued  at  Rs  98  crores  per
 annum  on  a  recurring  basis

 The  PCAG  s  conducting  conserva-
 tion  studies  m  high  speed  diesel
 (HSD)  oil  in  24  State  Transport  Under-
 takings  with  the  object  of  setting  up
 Model  depots  at  the  rate  of  one  in  each.
 major  State  Transport  Undertaking
 Implementation  of  the  recommenda
 tions  made  during  the  diagnostic  phase
 studies  in  these  undertakings  is  in
 progress  These  studies  have  ident-
 fied  a  saving  potential  of  6  per  cent
 of  the  consumption  of  HSD  in  these
 undertakings

 In  addition  to  the  above  other  long-
 term  fuel  efficiency  measures  such  as
 creation  of  a  specialised  cadre  of  fuel
 efficiency  engineers  holding  technical
 workshops  and  seminars  on  efficiency,
 providing  technical  assistance  to  small-
 scale  units  development  of  improved
 designs  of  fuel  combustion  and  moni-
 toring  equipment  etc.  have  also  been
 taken  up

 The  PCAG  has  taken  up  Research
 and  Development  Projects  like  develop-
 ment  of  more  efficient  LPG  (cooking
 gas)  stove  better  sighting  appliances,
 ultrasonic  burners  of  fuel  oulg  and  con-
 sumption  of  hght  diesel  oil  in  lift
 irrigation  pump-sets.
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 Un-manneg  Level  Crossing  in  Bihar

 2212,  SHRI  ISHWAR  CHAUDHRY:
 “Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  un-manned  level
 crossings  in  the  State  of  Bihar;

 (b)  the  number  of  railway  over-
 bridges  sanctioned  in  Bihar  State
 during  last  two  years;  and

 (९)  the  number  of  accifents  at
 “these  crossings  during  the  last  three
 tyears?

 THE  MINISTER  OF  STATE  FOR
 RAILWAYS  (SHRI  SHEO  NARAIN)
 (a)  1588.

 (७)  Two.

 Mc)  1975-76,  1976-77,  977  78

 7  4  b)

 Reclamation  of  used  Lubricants

 2213.  SHRI  ह *  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  are  of  the
 view  to  have  proper  reclamation  of
 used  lubricants;

 (b)  whether  q  large  volume  of
 spurious  and  substandar@d  lubricants
 was  finding  its  way  into  the  market;
 and

 (९)  if  so,  the  steps  proposed  to  be
 taken  to  check  the  same?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  It  is  proposed  to  introduce  a
 scheme  of  registration  with  the  Depart-
 ment  of  Petroleum  of  units  engaged  in
 refining  of  used  lubricating  oils,  This
 registration  would  be  on  the  basis  of
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 a  detailed  evaluation  of  the  plan  facili-
 ty  and  technical  capability  available
 with  the  unit  for  re-refining  of  used
 of]  on  a  scientific  basis.  Re-refining
 units  would  also  have  to  obtain  an  ISI
 certification  mark  before  they  become
 entitled  for  registration.  Following
 this,  the  major  users  of  lubricating  oils
 in  the  public  and  private  sectors  would
 be  asked  not  to  dispose  off  the  used
 eils  by  open  auction  but  to  limit  its
 sale  to  one  of  the  approved  and  regis-
 tered  re-refiners.

 (b)  As  far  as  distribution  of  lubri-
 cants  through  the  distribution  net  work
 including  retail  outlets  of  the  oil  com-
 panies  is  concerned,  Government  have
 not  come  across  any  serious  com-
 plaints.  The  oil  companies  are  requir-
 ed  to  enforce  a  scheme  of  discipline  in
 respect  of  their  retail  outlets  and
 dealers/distributors  and  are  required
 to  conduct  surprise  checks,  collect
 samples  and  have  them  tested  to  deter-
 mine  whether  the  -onform  to  speci-
 fications.  Sale  of  adulterated  and  sub-
 standard  lubricants  ig  attributable  to
 the  existence  of  a  number  of  units
 which  are  neither  licenced  nor  regis-
 tered,  operating  in  this  business,  and
 marketing  their  products  through  their
 own  net  work  of  distribution  such  as
 bavar  traders/garage  owners  auto  re-
 pair  shops/bus  and  truck  fleet  opera-
 tors  ete.  The  extent  of  sale  of  such
 substandard  and  adulterated  lubri-
 cants  in  various  parts  of  the  .ountry
 is,  however,  not  known.

 (e)  The  State  Governments  have
 heen  advised  to  invoke  the  powers  al-
 ready  available  with  them  under  the
 Indian  Penal  Code  and  deal  severely
 with  adulterators  of  petroleum  products.
 Petroleum  products  are  covered  under
 the  Essential  Commodities  Act.  The
 instructions  are  being  reiterated.

 Some  of  the  further  steps  being
 contemplated  with  the  objective  of
 minimising  the  circulation  of  spurious
 lubricants  are  set  out  below
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 (i)  Government  propose  to  make
 the  yse  of  the  ISI  mark  mandatory
 for  all  manufacturerg  of  automative
 oils,  industrial  oils  and  greases,  The
 detalls  in  this  regard  are  being  work-
 ed  out  in  consultation  with  the  ISI
 and  other  concerned  organisations.

 (ii)  Stricter  control  has  been  pres-
 cribed  over  allocation  of  feedstocks
 for  the  purpose  of  lube  manufacture.
 The  idea  is  to  ensure  proper  ac-
 countal  of  feedstock  releases  as  re-
 lated  to  the  output  of  the  end-pro-
 duct.

 (iii)  The  oil  companies  have  been
 asked  to  eliminate  inter-mediaries
 and  prevent  multiplication  of  agen-
 cies  engaged  in  lube  distribution,  so
 ag  not  to  weaken  effective  control  by
 the  oil  companies  over  their  opera-
 tions.  They  have  also  been  asked
 to  increasingly  take  up  direct  saies
 to  ail  the  major  consumers.

 (iv)  Oil  companies  have  been  ask-
 ed  to  launch  a  major  publicity  drive
 to  bring  about  greater  consumer
 awardness  of  the  need  for  procure-
 ment  of  quality  products  from  recog-
 nised  and  established  distribution
 net  work.

 New  regarding  increase  in  Assets  of
 हु  Large  Industrial  Houses

 224.  SHR;  G.  M.  BANATWALLA:
 SHRI  SHYAM  SUNDER

 GUPTA:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 SHRI  DURGA  CHAND;

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 .(a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  press  re-
 ports  appeared  in  The  Times  of  India
 dated  the  8th  July,  978  wherein  it
 has  been  stated  that  a  number  of
 988  LE—4.

 large  industrial  houses  have  increas-
 ed  their  assets  by  50  per  cent  during the  last  3  years;

 (b)  if  so,  the  names  of  such  indus-
 trial  houses;  and

 (c)  what  is  Government's  reaction
 in  regard  thereto?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  Yes,  Sir.
 The  report  referred  to  is  about  the  in-
 crease  from  2972  to  ‘1975.

 (०)  Taking  registrations  under  sec.
 tion  26(2)  of  the  Monopolies  and  Res-
 trictive  Trade  Practices  Act,  1969,  as
 the  basis,  a  stat  is  ed  giv-
 ing  a  list  of  large  industrial  houses
 as  On  30-86-1978  whose  assets  have  in-
 creased  by  50  per  cent  or  more  trom
 the  year  I972  to  1975,

 (c)  The  increase  in  assets  should  be
 viewed  in  the  light  of  the  fact  that  the
 M.R.T.P.  Act  is  not  aimed  at  the  pre-
 vention  of  growth  of  undertakings  as
 such,  but  is  designed  to  regulate  their
 expansions  in  various  ways  for  ensur-
 ing  that  there  is  no  concentration  of
 economic  power  to  the  common  detri-
 ment.  The  provisions  of  Act  are  being
 administered  in  accordance  with  the
 guidelines  laid  down  in  the  Act  itself.
 A  High  Powered  Expert  Committee,
 appointed  by  the  Government,  is  also
 currently  examining  the  various  pro-
 visions  of  the  Companies  Act  ag  well
 as  the  M.R.T.P.  Act  to  consider  and
 report  on  the  changes  considered  neces-
 sary  in  the  M.R.T.P.  Act  in  the  light  of
 the  experience  gained  so  far.  Govern-
 ment  is  also  seperately  considering  the
 question  of  further  curbs  to  be  imposed
 on  the  Monopoly  Houses.  Decisions  in
 this  regard,  which  will  require  amend-
 ments  to  the  two  Acts  mentioned
 above,-  will  be  taken  after  the  receipt
 of  the  report  of  the  High  Powered
 Committee,  which  is  expected  by  end
 of  August  i978.
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 Names  of  the  Large  Industrial  Houses  whose  assets  have  increased  by  50%
 Or  more  from  the  year  972  to  ‘1975.

 Sl.  No.  Name  of  the  House  SL  No,  Name  of  the  Heuce

 .  Birla  76.  Godrej
 2.  J.  K  Singharia  ॥%  च  S,  Dempo

 8  Scandia  8  Rally
 4  Oil  India  ty,  Madura  Coats
 5  Kurloskar  20.  Achok  Leyland
 6  Lasren  &  Toubre  at.  Raunay  Singh
 ह  Khatau  (Bombay)  27...  Nuwresjee  Wadsa.

 8  Bhiwanciwala  3.  Salgaccar
 9  Tc  24  Jardine  Herderson

 to.  Mods  25  Oberos  M.S
 un  Mahindra  &  Mahindra  ab  Bomby  Sububen

 Baya)  27  Shaw  Walace
 9,  T  दि  5५  Iyengar  (a8.  Goenka  (K.  P)
 4  Dinlo;  ag.  Swedish  Match

 tg.  Caltex

 दिल्‍ली  से  कोटहार  तक  नई  गाड़ी  चलाने  का  (ग)  ह... ह  रेल  लाइन की  इतनी  ॥... ॥

 प्रस्ताव  लम्बाई  धौर  इस  लाइन  पर  यात्रियों  कौ

 2215.  भरी  टी०  एस०  नेगी :  क्‍या
 रेल  मत्री  यह  बताने  की  #पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वेहरादुन
 एक्सप्रेस  के  साथ  कोटद्वार  (गढ़वाल)  के
 लिये  जो  बोगिया  लगती  है  उनमें  भ्रत्यधिक
 भीड़  होती  है  भौर  बहुत  से  गढ़वाल  निवासियों
 को  गाड़ी  के  1: /  में  जगह  ने  मिलने  के
 कारण  निराश  होकर  लौटना  पढ़ता  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  गढ़वाल
 टेहरी  चमोहरी  जिलों  में  रेलने  लाइन  की
 लम्बाई  केवल  लगभग  20  किलोमीटर हैं  ;
 शौर

 प्रत्यधिक  सख्या  को  ध्यान  में  रखते  हुए  क्या
 सरकार  का  विचार  कोई  एक  विशेष  गा  ढी
 बढ़ीनाथ  एक्सप्रेस  या  शध्म्य  किसी  गाम  से
 दिल्ली  से  कोट्दवार  तक  चलाने  का  है?

 रेल  भंत्रालय  में  राज्य  शंत्री  (भी
 लिख  मारायण)  :  (क)  155-78  से  41/42
 मंसूरी  एक्सप्रे  ग  डियो स  में  डीजल  इजन  लगाकर

 दिल्ली  भौर  के  हुगर  के  बीच  er,  सवारी  डब्बो
 की  मंख्या  3  से  बढ़ाकर  5  कर  दी  थी  है  t
 ये  गाड़ियां  झब  भजीबआबाद  के  रास्ते  चल  रही
 है  |  मौजुदा  स्तर  के  याताबात  की  जरूरतो
 को  ये  सवारी  ष्म्बें  सतोषजमक  ढंग  से
 पूरा  कर  रहे  हैं  ।
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 (ख)  नजीभआाबाद  से  कोटद्थार  तक
 रेलये  जाइन  का  लम्बाई  लगभग  24  किलो-
 मीटर  है  जिसमें  से  लगभग  20  किलोमीटर
 लाइन  पौड़ी  गढ़वाल  ज़िले  &  पढ़ती  है  1

 (०)_जो  नहों  ।

 Shortage  of  Railway  Wagons
 Andhra  Pradesh

 2216.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  was  any  short-
 age  of  railway  wagons  in  the  months
 of  May  &  June,  978  in  Andhra  Pra-
 desh  to  move  rice,  Jaggery  and  Man-
 goes;  and

 (b)  whether  there  is  any  delay  in
 unloading  fertilizer  from  the  wagons
 during  that  period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):
 (a)  Loading  of  jaggery,  mangoes  and
 rice/paddy/other  foodgrains  (exclud-
 ing  wheat)  on  trade  account  from
 stations  on  South  Central  Railway,
 which  serves  almost  the  whole  of
 Andhra  Pradesh,  registered  an  increase
 of  over  60  per  cent  during  May  and
 June,  978  as  compared  to  the  corres-
 ponding  months  of  last  year.  However,
 outstanding  indents  for  these  commodi-
 ties  were  higher  than  last  year  due  to
 increased  demands.

 (b)  Yes.

 Rallway  Link  to  Kanyakumari

 22i7.  SHRI  P,  KANNAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state;

 ta)  the  present  position  of  cons-
 truction  of  the  Railway  link  to  Kan-
 yakumar!;  and

 a  ६9)  the  reasons  for  delay  in  the  pro-.
 ject.  together  with  the  steps  proposed
 for  speeding  up?

 02

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):
 (a)  and  (b)  Earthwork  and  bridge
 works  .in  all  the  reaches  are  in  good
 Progress  and  nearing  completion.  The
 linking  of  Permanent  Way  has  also
 been  taken  up  in  the  Trivandrum-
 Nagercoil  section.  Overall  progress  is
 about  60  per  cent.  Trivandrum-Nager-
 coil-Kanyakumari  section  is  expected
 to  be  completed  by  March,  979  and
 Nagercoil-Tirunelveli  section  by  1980,
 subject  to  adequate  funds  being  made
 available.

 Sale  of  Sub-standard  and  Adulterated
 Lubricant,

 22i8.  SHRI  DHARMA  VIR  VASI-
 SHT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Government  had  ask-
 ed  the  Chief  Ministers  to  stop  selling
 of  sub-standard  and  adulterated  lu.
 bricant  by  petrol  filling  stations;  and

 (b)  if  so,  the  details  of  the  same
 together  with  the  State-wise  figures
 of  such  racketeering?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  As  far  as  distribution  of
 lubricants  through  the  distribution
 net  work  including  retail  outlets  of
 the  oil  companies  is  concerned,  Govern-
 ment  have  not  come  across  any  serious
 complaints.  The  oil  companies  are
 required  to  enforce  a  scheme  of  dis-
 cipline  in  respect  of  their  retail  outlets,
 and  dealers/distributors,  and  are  re-
 quired  to  conduct  surprise  checks,
 coliect  sample  and  have  them  tested
 to  determine  whether  they  conform
 to  specifications,  Sale  of  adulterated
 and  substandard  lubricants  is  attri-
 butable  to  the  existence  of  a  number
 of  units  which  are  neither  lincenced
 mor  registered,  operating  in  this
 business,  and  marketing  their  products
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 through  their  own  net  work  of  dis-
 tribution  such  as  bazar  traders/garage
 owners  auto  repair  shops/bus  and
 truck-fleet  operators  etc.  The  extent
 of  sale  of  such  sub-standard  and
 adulterated  lubricants  in  various  parts
 of  the  country  is,  however,  not  known.

 The  State  Government  have  been
 advised  to  invoke  the  powers  already
 available  with  them  under  the  Indian
 Penal  Code  and  deal  severely  with
 adulterators  of  petroleum  products.
 The  instructions  are  being  reiterated.

 Complaints  about  Adulteration  of
 Petroleum  ह... ह

 2219,  DR.  VASANT  KUMAR  PANDIT
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  the  Government  have
 received  several  complainte  about
 adulteration  of  petroleum  products  of
 lower  levels  of  stocking  and  distribu-
 tion;

 (b)  what  are  the  quality  control
 measures  taken  by  the  Oil  production
 centres  of  the  oi]  companies;

 (c)  whether  Governmen,  have  is-
 sued  directions  to  the  State  Govern-
 tents  for  periodical  complete  checks
 and  rigorous  penal  steps  against  the
 offenders;

 (d)  whether  the  ISI  Mark  is  com-
 pulsory  for  lubricants,  industrial  and
 automobile  ०३  and  greases;  and

 (e)  do  Government  propose  to  set
 up  independent  machinery  to  prevent
 distribution  of  adulterated  and  spur-
 rious  petroleum  products?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  A  few  complaints  about  the
 adulteration  of  petroleum  products
 sold  at  the  retail  outlets  have  been
 received  and  these  have  been  looked
 into,

 AUGUST  3,  498  Written  तैधडडीड  704

 (b)  The  oil  companies  are  taking
 the  following  steps  by  way  of  quality
 contro]  measures: —

 (i)  Enforcement  of  quality  con-
 trol  measures  at  the  petrol  supply-
 ing  stock  points,

 ६)  sealing  of  tank  trucks  carry-
 ing  petrol  at  the  supplying  stock
 points;

 (ni)  cautioning  of  tank  truck
 Operators  to  ensure  quality  of  the
 products;

 Gv)  regular  inspection  of  retail
 outlets  by  the  field  staff  of  ०  com-
 panies;

 (v)  physical  verification  of  dea-
 lers'  stock  of  petrol  together  with
 the  totaliser  readings  of  dispensing
 pumps.

 (vt)  adoption  of  the  filter  paper
 test  to  detect  adulteration  of  petrol;
 and

 (vii)  drawing  of  samples  from
 the  retail  outlets  for  laboratory
 testing.

 (c)  The  State  Governments/Union
 Territories  have  been  requested  to
 invoke  the  powers  available  with  them
 under  the  Indian  Penal  Code  and  deal
 severely  with  the  adulterators  of  petso-
 Jeum  products.  They  have  also  been
 advised  to  ensure  periodical  sample
 checks  of  petrol  sold  from  retail  out-
 lets  and  take  appropriate  action
 against  the  offenders,

 (d)  Government  propose  to  make  use
 of  the  IS!  mark  mandatory  for  all
 manufacturers  of  automotive  oils,  in-
 dustrial  oils  and  greases.  The  details
 in  this  regard  are  being  worked  out
 in  consultation  with  the  ISI  and  other
 concerned  organizations.

 (e)  There  is  no  proposal  to  set  up
 an  independent  machinery  as  such  and
 the  oil  companies/State  Governments
 have  been  advised  to  ensyre  mainten-
 ance  of  proper  quality  of  petroleum
 products.
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 Chairman,  Railway  Service  Commis-
 sion,  Allahabad

 2220  DR  BAPU  KALDATE  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  the  name  of  the  Chairman  of
 the  Railway  Service  Commission  at
 Allahabad  in  February,  ‘1977,

 (b)  whether  the  Chairman  visited
 the  Railway  Board  in  March/April,
 1977  to  approve  the  cancellation  of

 test  held  in  Agra  in  January,  977  for
 the  selection  of  Hindi  Officers,  and

 (९)  whether  the  Board  accorded
 the  permission  for  the  cancellation  of
 this  test?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAIL
 WAYS  (SHRI  SHEO  NARAIN)
 (a)  Shri  kunwar  Ashraf  Ali  Khan

 (b)  No

 (९)  Does  not  arse

 कुकतिग  गेस  एजेंसियों  के  कार्यकरण  को  झजानक
 जांच

 222.  थी  चतुर्भुज  :  क्या  पेट्रोलियम
 ह... ड  और  उर्धरक  मत्री  यह  बताने  की  कृपा

 करेंग  ह:

 (क)  ह. है  कुकिंग  गैस  एजेंसियों  के
 कार्यकरण  की  सरकार  हारा  समय  समय  पर
 कोई  पध्रचानक  जांच की  जाती है,  भौर

 ख)  यदि  हां,  तो  गत  होग  महीनों  मे
 दिल्‍ली,  जयपुर,  कोटी  धौर  भंजमेर  में  जिन
 एजेंसियो  की  जाच  की  गई  उनके  नोम  क्‍या
 है?

 वेदहोलिगल  तथा!  रसामन  सौर  उर्थरक
 सजी  (थी  हेमक़ी  प ा  श्तुपुणा)  :(क)
 संबंधित  तेल  फम्पतियों  के  क्षेत्रीप  कर्मचारियों
 द्वारा  उसको  खाना  पकाने  की  गैस  की  वितरण
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 एजेंसियों  के  कार्यकरण  की  वियमित  रूप  से
 भ्रचानक  निरीक्षण  किया  जाता  है  t

 wT
 (६)  पिछले  तीन  महीनों  मे  दिल्ली,

 जयपुर,  कोटा  भौर  श्रजमेर  मे  खाना  पकाने
 की  गंस  की  वितरण  एजेंसियो  की  ज/च  की
 गयी  उनके  नाम  ससग्न  विवरण  में  दिए  गये

 हैं  ।

 विवरण

 पिछले  तीन  महीनों  में  जिन  खाना
 पकाने  को  गैस  के  वितरण  एजेंसियों  की
 जावे  की  गयी  उनके  नाम

 (कू)  इंडियन  झायल  कारपोरेशन  लि०

 (झाई०झो०्सी०  )

 l  एग्रो  इडस्ट्रियल  कमोड़िटोज  दिल्ली
 कारपोरेशन

 2  सुनील  इध्टरप्राइजेज  नर

 3.  तुल  इण्टरप्राइजेज  i

 4  प्रमतजी  गेस  स्विस  ”

 5  बैकसन्स  गैस  सविस  "

 6  डीग्पी०ठाकुर  एण्ड कं०  .  ,

 7  बी०एन०  गुप्ता  एण्ड  Fo  "

 8  शुखधाम  गैस  सबिस  ”

 9  भ्ल्का  फ्लेम  ”

 i0  दीप्ति  इण्टरप्राइज  ज  ”

 11  हेमगैस  एजेस्सी  ‘i

 42  0  झमरजीत  गैस  सविस  ह

 i3.  विकास  गैस  सर्विस  7

 14  देवी  प्रनुपभा  गैस  सबिस  हि

 i5  जयंत  गैस  सबिस  6
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 इलाइट  इजेंसीज  7

 पापुलर  कमिस्ट्स  nm

 शहीद  सुभाष  गैस  सविस  "

 मार्स  इण्टरप्राइजेज  का

 राजस्थान  राज्य  सहकारी
 क्रय  विक्रय  सथ

 पंडित  गैस  सबिस  को

 जयपुर  गैस  सविस  ५)

 सीमा  प्रहरी  मैस  सबिस  कोटा

 प्रजमेर  सहकारी  उपभोक्ता,
 होलसेल  भण्डार  लि०  अजमेर

 (सं)  भारत  पेट्रोलियम  कार्पोरेशन  लि०
 (बी०्पीन्सी०एल०  )

 एलाइड  गैस  सबिस  (दिल्ली

 दीपक  गैस  सबिस  tn

 अशोक  स्टोर्स  ५)

 राहुल  एजेंसीज  ५

 ज्वाला  एजेंसीज  ५)

 उमिका  एजेंसीज  "

 मार्डन  कुकरीज  a”

 सतीक्ष  एण्ड  कम्पती  हि

 रमन  गैस  सर्विस

 दजिका  एजेसीज_  »

 यूनाइटेड  एजेंसीज  =

 चोड़  गैस  सबिस  a
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 we  उर्वरक  संयंत्रों  को  स्थापना
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 2222.  थनी  श्वानसाल  1... ड  :  गया
 पेट्रोलियम  तथा  रसायन  श्रौर  उर्दरक  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  उर्वरकों  का  उत्पादन  करने
 हेतु  नए  एकको  की  स्थापना  के  लिए  साहसेस
 जारी  नहीं  करने  का  निर्णय  लिया  गया  है;
 झौर

 (ग  )  यदि  हां,  तो  ऐसा  निर्णय  लेने  के
 क्या  कारण  हैं  ?

 पेट्रोलियम  तथा  रसायन  जौर  उबंरक
 मंत्री  |  हेमकती  लग्दल  बहुगुणा)  :  (क)
 जो,  नही  ।

 (ख)  प्रय्न  नही  पट्टा  ,

 ह.  Class  Passengers  on  waiting  list

 2223  SHRI  5  द  KRISHNAN  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state

 (a)  what  is  the  daily  average  num-
 ber  of  First  Class  Passengers  on  the
 waiting  list  of  G.  T  Express  and
 Dakshin  Express  at  Delhi,  Bhopal,
 Nagpur,  Hyderabad,  Vijayawada,
 Madrag  and  Bangalore  stations  for  the
 last  six  months;  and

 (b)  what  steps  have  been  taken  by
 Government  to  ease  this  situation  at
 these  stations?

 THE  MINISTER  OF  STAT®  IN
 THE  MINISTRY  or  RAIL-
 WAYS  (SHRI  SHEO  NARAIN)
 (a)  The  dafly  average  number  of  First
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 class  passengers  on  the  waiting  list  at
 the  time  of  preparation  of  charts,  dur-

 १०

 ing  six  month  period  January  1978,
 hag  been  as  under:

 छ.  T.  Express  Dakshin  Express
 New  Deth:-Madrac  New  Delhi-Hyderabad

 .  Rae
 76  U;  at  Do  22  U

 fom  fiom  from  frora Madras  New  Delhi  Hydesabad

 Delhi/New  Dethi

 Bhopa!  .

 Vijayawa  de  .  .
 Madras

 Bangalore

 23°5  70
 65  a3  66  92

 7०  1240  20  t2°0
 oe  40
 20
 20  we

 og  ee

 Norv:  The  above  figure  of  23°  by  6  Up  at  New  Delhi  comprises  of  18  for  Madras,  3for
 re,  3°56  for  Cochin  and  3  Tor  Mangalore,

 3

 a  Waiting  list  was  heavy  only  during  summer  months  viz.  May  and  June,

 (b)  A  number  of  fast  long  distance
 trains  like  Tamil  Nadu,  Andhra  Ex-
 press  and  K.  K  Express  have  been
 introduced  and  loads  of  other  fmpor-
 tant  traing  augmented,  thereby  increas-
 ing  the  available  accommodation  This
 has  eased  the  position  on  Delhi-Madras-
 Hyderabad-Bangalore/Trivandrum  Cen.
 tral  routes,  to  a  very  great  extent.
 During  summer  months  viz.  May  and
 June,  Holiday  Specials  were  run  arid
 additional  coaches  attached  wherever
 feasible,  to  clear  the  extra  rush  of
 traffic.  The  occupation  and  waiting
 st  position  of  important  trains  lke
 G.T./Dakshin  Expresses  is  constantly
 kept  under  close  watch  &nd  suitable
 arrangements  are  made  to  ensure  that
 there  is  no  inconvenlencé  to  passengers
 at  the  originating  points  and  enroute

 Namber  of  Chief  Engineers

 ‘22m,  SHRI  R.  MOHANRANGAM:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  total  number  of  Chief  Engine-
 the  (i)  Civil,  (2)  Mechanical

 and  (3)  Electrical  branches  now  work-
 ing  mn  the  various  Railways;  ang

 (b)  the  number  of  Chief  Officers  in
 qa  Commercial  @)  Transportation,
 (3)  Communication  and  (4)  other
 brancheg  working  in  the  Railways?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAJL-
 WAYS  (SHRI  SHEO  NARAIN):
 (a)  and  (b)  A  statement  is  attached.

 ’  by

 Statement  '

 chewing  the  Heads

 7
 i

 in  level  \
 pon,

 (ia
 2500-9  in  ferent

 as  on  Ist  7)  ‘97  psoas  =
 Construction)

 Department  Total
 par  Numbér

 General  Administration  36

 Penonnel  +  #  9
 Civil  Engineering  :  +  99
 Traffit  (Transportation)  न  |
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 |  2

 Traffic  (Commeicial)  ड़  20
 Mechanical.  नि  22
 Electrical  wt

 Signal  &  Telecommunicauen  nn
 Stores  +  «  नि  2
 Accounts  °  4
 Medhe-t  9

 Toa.  373

 वश्चिमो  उत्तर  प्रढेश  में  उच्च  स्यायालय  की
 एक  बेल  की  स्थापना

 2225-  थो  भरत  भवन:  क्या  विधि,
 स्थाय  झोर  कम्पनों  कार्यमत्री  यह  बताने  को
 कृपा  करेगे  कि

 (क  )  क्‍या  सरकार  को  पश्चिमी  उत्तर
 प्रदेश  मे.  उच्च  न्यायालय  का  एक  बैंच
 खोलने  के  बारे  में  कोई  शापत  मिला  है;
 झौर

 (ख)  वि  हा,  तो  इस  बारे  मे  सरकार
 की  कया  उतिक्रिया  ै  ?

 विधि,  न्याय  शौर  कम्पनों  कार्य  मंत्री
 (भी  शास्ति  भूषण)  :(क  )  पश्चिमी  उत्तर

 प्रदेश  उच्च  न्यायालय  न्यायपीठ  स्थापन  कार्य
 समिति  बिस्टन  यू०  पी०  हाई  कोर्ट  बैच

 ऐक्शन  कमिटी)  से  एक
 ज्ञापन  प्राप्त  हुआ  है  जिसमें  समिति  ने  इलाहा-
 बाद  उच्च  न्यायालय  की  एक  न्यापीठ  पश्चिमी
 उत्तर  प्रदेश  में  स्थापित  करने  का  प्रमुरोध किया  है  |

 (ल)  इस  विषय  में  राज्य  सरकार
 प्रौर  इलाहाबाद  उच्च  त्यायालय  के  मुख्य
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 न्यायाधिपति  विचारों  की  प्रतीक्षा  की  जा
 रही  है

 Location  of  Headquarters  of  Fertilixer
 Corporation  of  India  and  National

 Fertilizers  Ltd.

 2226  SHRI  8  P  DAS.  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  piea-
 sed  to  state

 (a)  whether  the  question  of  selec-
 tion  of  final  location  of  the  Head-
 quarters  of  5  different  Companies  of
 the  Fertilize:  Corporation  of  India
 and  National  Fertilzers  Limited  has
 been  solved,

 (b)  whether  Calcutta  has  been  gelec-
 ted  as  one  of  the  Headquarters  of  the
 Companies,

 (c)  if  so,  when  the  decision  wil]  be
 given  effect  to;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ERS  (SHRI  H  N,  BAHUGUNA):  (a)
 The  Headquarters  of  Rashtriya  Che-
 micals  ang  Fertilizers  Ltd.  and  Fer-
 tihzers  (P  &  D)  India  Ltd.  have
 been  finally  located  at  Bombay  and
 Sindri  respectively.  The  permanent
 locationg  for  the  head  offices  of
 Hindustan  Fertizer  Corporation,
 Fertilizer  Corporation  of  India  Ltd.

 and  National  Fertilizers  Ltd.  nave  yet
 to  be  finalised.

 (७)  to  (a).  Do  not  arise.

 नाइड्रोलन  शर्चरक  का  उत्पादन

 2227.  थी  युवराज  :  क्‍या  पेड्रोलियंस
 शसायन  और  उर्धरक  मंत्री  हु  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्यां  1978—79 & area aE के  दौरान  बाइ-
 ट्रोजन  उ्बेरक  के  उत्पादन के  लिये  निश्वारित
 किये  गये  25  लाख  टन  के  लक्ष्य की  तुलना में
 अप्रैल  भौर  मई  के  दौरात  इसका  तीन  लाख
 टन  उत्पादय  कम  ड््भा  था;  भौर
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 (a)  यदि  हां,  तो  उत्पादन में  हुई  इस
 कभी को  दूर  करने  के  लिये  कब  तक  कार्येवाही
 की  जायेगी  भौर  यदि  नहीं  तो  इसके  क्‍या

 कारण  हैं  ?

 पेट्रोलियम  तथा  रसायन  शोर  उबंरक
 मंत्री  भो  हेसबतो  लग्दन  बहुगुणा):(क)
 वर्ष  के  ग्रारम्भ  में  निर्माताओं  के  लिये  978~
 79  के  लिये  25  लाख  टन  नाईट्रोजन  उत्पादन

 का  लक्ष्य  निर्धारित  किया  गया  था  नौ  सयतों
 के  भारम्भ  होने  की  सशोधित  तिथि,  बिजली,
 कच्चे  माल  प्रादि  की  उपलब्धता  की  कठिनाई
 झादि  को  ध्यान  में  रखते  हुए  वर्ष  के  लिए
 शत  22  5  लाख  टन  नाइट्रोजन  उत्पादन
 का  लक्ष्य  निर्धारित  करने  का  प्रस्ताव  है  ।
 झप्रैल,  मई  i978  के  दोरान  नाइट्रोजन  का
 उत्पादन  2  93  लाख  टन  था  I

 (स्व)  अपैल-मई,  i978  के  दौरान

 माइट्रोजज  के  उत्पादन  में  कमी  का  कारण

 दुर्गापुर,  बिरौनी  भौर  कोचीन  प्लांटो  मे
 यांत्रिक  खराबी  के  कारण  वाधिक  प्रनुकरण
 की  ध्रयधि  से  वृद्धि  हो  जाना  था  7  अनुकरण
 झवधि  के  दोरान  किये  गये  परिवर्धन  कार्यों
 से  बाद  में  प्रण्छे  मिस्पादन  की  झाशा  है  भौर

 हु  भी  प्राशा  है  कि  बर्ष  1978-708 fet लिये
 निर्धारित  22  5  लावा  टन  नाइट्रोजन  उ-

 पादन  का  लक्ष्य  प्राप्त  हो  जायेगा

 जिल्षि  क्ालेजों  में  प्रदेश  के  आरे  थें  भारतीय
 शार  बरिचदू  को  समिति  को

 सिफारिश

 2228.  भी  छोशृत्राई  धासित  :  क्‍या

 चिथि,  स्थाय  झौर  कल्यतोी  कार्य  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्यां  भारतीय  बार  परिषद्‌  मे

 काबूनी  1: ; |  संबंधी  प्रपती  समित्ति  की

 है

 सिफारिशों  को  मान  लिया  है  कि  विधि  कालेजों
 में  प्रवेश  के  लिये  प्रनुसूचित  जातियों  भौर
 अनुसूचित  जनजातियों  के  विद्याधियो  को
 भ्रको  में  पाच  प्रतिशत  की  छूट  दी  जाये  ;

 (ख)  यदि  हा,  तो  क्‍या  यह  छूट  झन्य
 शिक्षा  सस्थाभ्रो  में  ऐसे  विद्याथियो  को  दी
 गई  छूट  के  बराबर  है,  भौर

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 ? है

 िधि,  न्याय  भर  कम्पनी  कार्य  मंत्री
 (भी  शान्ति  भूषण)  :(क)  जी  हा

 (ख)  भौर  (ग).  विधिजश्ञ  परिषद्‌  के
 सकल्प  में  भनुसूचित  जातियो  के  लिए  सुरक्षित
 स्थानों  के  न  भरे  जाने  की  दशा  में  भ्रक  की
 प्रतिशतता  में  प्लौर  ढोल  देने  के  प्रश्न  की  चर्चा
 नहीं  है  ।  यह  विषय  भारतीय  विधिश
 परिषद्‌  की  जानकारी  मे  लाया  गया  था  किन्तु
 &: छ  परिषद्‌  ने  तारीख  6  a  7  मई,  1978
 को  हुई  भ्रपनी  बैठक  मे  यह  मिश्वय  किया
 कि  वह  (परिषद्‌)  प्रनुसूचित  जातियों  भौर
 प्रनुसूचित  जनजातियों  के  सदस्यों  को  विधि
 के  पाठ्यक्रम  में  प्रवेश  के  लिए  श्रको  की
 न्यूनतम  प्रतिशतता  में  शौर  दील  देने  के  पक्ष
 में  नही  है  t

 Proposal  to  attach  two  bogies  for
 passengers  travelling  between  Calcutta

 and  Nawadha

 2229  SHRI  NATHUNI  RAM:  Will
 the  Minister  of  RAILWAYS  be  pleas.
 eq  to  state

 (a)  whether  there  ig  any  proposal/
 suggestion  to  attach  two  bogies  for
 pastengers  travelling  between  Cal-

 aia
 and  Nawahda  and  Nawadha  to

 (b)  if  40,  what  action  has  been  taken
 to  implement  the  above  proposal;  and
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 (e)  how  soon  the  passengers  travel-
 ling  between  these  points  will  get
 rebef  of  long  waiting  ang  avoidable
 hardship?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  #  £NARAIN)  (a)
 to  (c)  Two  pairs  of  passenger  trains
 are  running  between  Kaul  and
 Howrah/Sealdah  va  Nawadaha,
 There  is  at  present  no  traffic  justifi-
 cation  to  introduce  any  slip  coach  be-
 tween  Nawahda  and  Delhi  and  bet-
 ween  Nawadah  and  Calcutta  How-
 ever,  convenient  connections  have  been
 maintained  for  travelling  between
 Nawadah  and  Delhi  and  between
 Nawadah  and  Calcutta  with  a  change
 over  at  Kiul  or  Gaya

 Reservation  of  Crude

 2280  SHRI  JANARDHANA  POO.
 JARY  Will  the  Minister  of  PETRO
 LEUM,  CHEMICALS  AND  FERTILI
 ZERS  be  pleased  to  state:

 (a)  whether  Government  have
 drawn  any  plan  for  00  million  ton-
 nes  of  crude  reserve,  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H  N.  BAHUGUNA)  (a)
 and  (b)  An  Indo-Soviet  Joint  Team
 had  prepared  a  report  in  February
 976  on  the  prognostic  assessment  of
 reserves  of  oi]  and  gas  in  the  various
 sedimentary  basins  of  India,  Based  on
 the  recommendations  contained  in
 this  report  and  the  past  experience,
 ONGC  has  drawn  up  a  “Rolling  Plan"
 for  the  period  ‘1978-79  to  1982-83
 which  envisages  establishment  of
 about  08  million  tonnes  of  recover-
 able  reserves  during  the  plan  period.
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 The  region-wise  break-up  is  as  fol-
 lows.

 (tn  mullion  tonnes)

 Region  able
 reserves
 to  be
 established
 during
 1978-79 to
 3982  ‘83.

 On-shore
 Fastern  Region.  .  35
 Western  Repon  .  .  §
 Centre]  Remon.  *  ०5

 Totat  (Onshore)  35

 Of-shore  59
 G.  rorat  (Onmshore  &

 OF  -shore)
 105, million  tonnes

 रेसभाड़ियों  के  लिये  कोवले  का  शुरक्षित
 सखार

 2231.  ह , उ  गंगा  भक्त  सिह:  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्या
 सरकार  का  विचार  भविष्य  मे  रेज-गाड़ियो
 को  रह  होने  से  रोकने  के  लिये  कोयले  का

 सुरक्षित  भडार  बनाने  का  है,  मदि  हां,  तो  तह-
 संबंधी  ब्यौरा  क्या  है  ?

 रेख  मंत्रालय  में  शचज्य  मंत्री  पी  सिंच
 मारायण  ):  कोयला  क्षेत्रो  से  दूरी  पर  निर्भरता
 के  कारण,  प्रत्येक  होलीभ  रेलने  ह।रा  कोयले  का

 गया  है.  ।  इन्हें  संलग्न  विवरण  में  बताया
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 करने  की  प्रावश्यकता  उत्पन्न  हुई।  सप्लाई
 रिथति  में  उत्तरोत्तर  सुधार  होने  पर  निर्धारित
 स्तर  तक  स्टाक  कर  लिये  जायेंगे  ।

 जिजरण

 रेलवे  रखा  जाने  वाला
 न्यूनतम

 कोयले  का
 स्टाक  खपत

 दिनों  की
 संध्या  में

 मध्य  .  वि  6

 पूर्य  .  4

 उत्तर  ‘  9

 पूर्षोत्तर  8

 मूरबोत्तर  सीमा  वि  6

 दक्षिण...  है  9

 दक्षिण  मध्य  .  6

 दक्षिण  पूर्व  5

 पश्चिम,  :  9

 Change  of  name  of  M/s.  Pfizer

 2232.  SHRI  MOHAN  LAL:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  FERTILIZERS  bg
 pleased  to  state:

 (ay  how  dig  Pfizer  come  to  India
 in  4960  and  the  grounds  on  which
 change  of  name,  title  and  seal  was
 allowed  and  who,  under  what  autho-
 rity  converted  industrial  licences  to
 their  name;

 (b)  whether  approval  of  Foreign
 Agreemen

 (९)  production  during  last  three
 years  on  licences  transferred  to  their
 name,  conditions  imposed  on  these
 licences,  whether  company  fulfilled
 these  conditions  and  if  not,  whether
 Government  would  like  to  get  these
 implemented  and  check  unauthorised
 production?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  प्र.  N,  BAHUGUNA):  (a)
 and  (b).  M/s.  East  Asiatic  Company, a  Denmark  based  international  Cor-
 poration  were  marketing  since  946
 Pharmaceutical  products  bearing  the
 name  of  “Dumex”  manufactured  by a  combine  of  six  drug  manufacturing
 firms  known  as  Danish  United  Medi-
 cal  Export  as  a  part  of  their  varied
 activities  such  as  shipping,  machinery etc.  On  2lst  November,  950  this
 was  organised  as  a  Private  Limited
 Company  in  the  name  of  Dumex  Limi-
 ted,  as  a  subsidiary  of  the  Danish
 firm—East  Asiatic  Company.

 In  May,  1958,  M/s.  Dumex  submit-
 ted  an  application  for  the  issue  of  ca-
 pital  of  Rs.  30  lakhs  as  preference
 capital  of  Ms  East  Asiatic  Com-
 pany  (I)  Pvt.  Limited  ag  Rs.  30  lakhs
 as  equity  capital  of  M/s,  Pfizer,  Pana-
 ma.  They  stated  ag  reasons  for  the
 issue  of  capital  the  facts  that  M/s.
 Pfizer  proposeg  to  invest  and  would
 also  furnish  technical  know  how  etc.
 for  the  manufacture  of  antibiotics
 from  the  basic  stage  in  India,  This
 application  was  cansidered  by  the
 Government  in  958  and  was  agreed
 to  with  the  approval  of  the  then  Mi-
 nister  of  Industry.

 On  10th.  June,  1960,  Government
 agreed  to  the  issue  of  shares  worth
 Rs.  25.0  lakhs  to  M/s,  Pfizer  Corpo-
 ration,  Panama  by  M/s.  Dumex  Li-
 mited,  Bombay  for  the  establishment
 of  a  plant  in  Chandigarh  for  manu-
 facture  of  Oxtetracycline  and  Tetra-
 cycline,

 In  July,  960  the  East  Asiatic  Com-
 Pany  wm  Pvt.  Lid.  intimated  that
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 Res.  15,000,  preference  shares  out  of  the
 30,000  preference  shares  held  by  them
 in  M/s.  Dumex  Limited  were  redeem-
 ed  out  of  the  accumulated  profits  on
 the  3rd  June,  1960.  Hence,  the  East
 Asiatic  Company  reo)  Pvt  Ltd.  were
 left  with  only  Rs.  15,000  preference
 shares  with  a  value  of  Rs.  5  lakhs
 only.  Thus  M/s.  Pfizer  acquired  con-.
 trolling  to  Mjs.  Pfizer  at  Rs,  200  per
 share.

 Later  in  1980,  a  proposal  was  made
 by  East  Asiatic  Co.  Wa  Pvt.  Ltd.  and
 East  Asiatic  Co.  Ltd.  Denmark  want-
 ing  to  sel]  all  their  shares  holding  in
 Dumex  Limited  amounting  to  Rs.  9.9
 lakhs  jn  the  form  of  Rs.  00  per  share

 to  M/s.  Pfizer  at  Rs,  200  per  share.

 This  proposal  was  agreed  to  in  con-
 sultation  with  the  then  Ministry  of
 Commerce  and  Industry  and  Depart-
 ment  of  Company  Law  Administra-
 tion.  Department  of  Company  Law
 Administration  considered  the  price
 of  Rs,  200  as  fair  and  reasonable.  The
 procedure  at  that  time  regarding  con-
 sulting  the  concerneq  Administrative
 Ministry  about  association  of  foreign
 equity  and  the  Department  of  Com-
 pany  Law  Administration  to  check  up
 the  reasonableness  of  the  price  at
 which  the  sheres  would  be  transfer-
 red  was  duly  observed  in  this  case.
 Hence  by  the  end  of  I900  M/s.  Pfizer
 acquired  the  entire  share-holding  of
 Mis.  Dumex  and  the  name  of  the  com-
 pany  was  also  changed  to  M/s.  Pfizer.
 The  Industrial  Licences  and  the  regis-
 tration  certificates  held  in  the  name
 of  Dumex  were  also  similarly  chang-
 ed  to  Pfizer.

 (c)  The  information  asked  for  is  not
 veadily  available.  However,  all  the
 factors  will  be  taken  into  considera-
 tion  while  issuing  consolidated  licence
 in  accordance  with  the  New  Drug
 Policy.

 Director  (Commercial)  Railway  Board

 3233,  SHRI  BATESHWAR  HEM-
 RAM:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  the  de-
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 tails  of  complaints  received  in  his
 Ministry  regarding  the  malpractices
 indulged  by  the  officer,  who  i¢  work-
 ing  as  Director  (Commercial),  Rail-
 way  Board?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)
 No  complaint  has  been  received  in
 this  Ministry  regarding  malpractices
 indulged  in  by  the  Director  Traffic,
 Commercial,  Railway  Board.  tlowever,
 two  complaints  regarding  violation  of
 priority  in  registration  of  indents  in
 loading  of  Gypsum  and  some  prefer-
 ential  treatment  to  the  contractors  and
 the  discriminatory  attitude  in  the
 matter  of  registration,  allotment  and
 supply  of  wagons  for  loading  salt  from
 Jodhpur,  were  received  while  the
 present  incumbent  was  working  a8
 Divisional  Superintendent,  Jodhpur,
 Northern  Railway.  The  allegations

 made  in  both  the  complaints  remain-
 ed  unsubstantiated  during  investiga-
 tions  and  the  cases  were  closed  in
 consultation  with  the  Central  Vigi-
 lance  Commission,

 Sale  of  used  Tickets

 2234.  SHRI  Dp.  AMAT:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  gang
 has  been  unearthed  which  was  found
 selling  used  tickets;

 (b)  if  so,  whether  it  is  also  a  fact
 that  Railway  Staff  ate  involved  as
 member  of  the  gang;  and

 (c)  if  80,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  #£=NARAIN):  (a)

 Yes.
 (b)  and  (c).  (i)  After  developing

 a  source  information  that  a  racket  of
 resale  of  used  tickets  was  being  ope-
 tated  at  New  Delhi  by  an  Inspector  of
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 Northern  Railway,  the  Railway  gave
 information  to  Delhi  Railway  Police.
 The  DRP  made  a  “Test  Purchase’
 check  on  4-7-78  and  apprehended  a
 private  person  who  had  sold  a  II  Class
 ticket  ex.New  Delhi  to  Raja-ki-
 Mandi.  7]  more  tickets,  which  had
 been  sold  from  New  Delhi  Booking
 Office  on  earlier  dates  were  recovered
 from  his  possession  on  search,  On
 interrogation  he  gave  the  name  of
 his  lady  accomplice  and  है]  similar  re-
 dated  tickets  were  recovered  from
 her  possession.  Both  the  persons  were
 arrested  and  cases  registered  against
 them  under  Section  20-B,  420/468/
 477  LP.C.  read  with  Sections  4/i6
 of  LR.A.  One  dating  roller  and  80
 used  uncancelled  tickets  were  also
 recovered  from  the  place  from
 where  these  persons  operated  the  rac-
 ket.

 According  to  the  information  given
 by  the  apprehended  person  the  dating
 roller  was  taken  out  from  a  dating
 machine  from  Raja-ki-Mandi  Booking
 Office  by  a  Ticket  Collector  of  Raja-ki
 Mandi  who  was  also  involved  in  the
 racket,  The  T.C.  was  also  apprehend-
 ed  and  9  collected  uncancelled  tickets
 were  recovered  from  his  possession
 and  further  79  tickets  were  recovered
 during  the  house  search  of  T.C.

 The  Central  Railway  administration
 has  placed  the  T,C.  under  —suspen-
 aion,

 Investigation  in  the  case  are  under
 progress  by  Delhi  Railway  Police.

 (il)  In  addition  to  above  following
 other  cases  have  come  to  notice  on
 Northern,  Eastern  and  S.E.  Railways:

 Northern  Railway—(A)  During
 February,  978  one  private  person
 and  two  booking  clerks  were  arres-
 ted  for  re-sale  of  used  tickets  over
 Btawah-Kanpur  Section.  A  case  has
 been  registered  with  the  GRP/Kan-
 pur,

 (8)  On  27-2-78  a  private  person
 wes  apprehended  at  Etawah  while

 selling  used  tickets  and  a  case  has
 been  registered  with  GRP/Etawah.

 (C)  On  ‘19-6-18  a  private  person
 was  detected  selling  a  redated  ticket
 at  Aligarh  and  was  handed  over  to
 GRP  for  prosecution.  The  Railway
 Magistrate  imposed  a  fine  of  Rs.  259
 on  him.

 Eastern  Raiway—(A)  On  6-1-78,
 509  used  railway  tickets  and  dating
 implements  were  recovered  from

 a  private  residence  near  Ranaghat.
 One  person  was  arrested  in  this
 connection,

 (8)  On  ‘21-8-78,  ३  private  persons
 were  arrested  at  Krishnanagar
 Station  while  attempting  to  gell  used
 tickets.  25  such  ticket  issued  on
 Lalgola  section  to  Sealdah  were
 recovered  from  him.

 (C)  On  (27-4-78,  2  more  persons
 were  arrested  from  the  same  offence
 and  6  used  tickets  were  also  reco-~
 vered.

 (D)  On  23-5-78  a  gang  of  seven
 private  persons  who  were  engaged
 in  reselling  of  tickets  were  ar-
 rested  at  Tarakeswar  and  4  used
 tickets  recovered  from  their  posses-
 sion.

 Southern  Eastern  Railway—In
 November,  977  one  case  of  sale  of
 used  railway  ticket  by  a  private
 person  was  detected  by  GRP  Inspec-
 tor  at  Rajakharswan.  A  case  was
 registered  by  the  GRP.

 Railway  Service  Commission,
 Allahabad

 2235.  SHRI  L.  L.  KAPOOR:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Service  Commission,  Allaha-
 bad‘  had  been  holding  admission
 थ्;

 (b)  whether  an  admission  test  for
 the  Hindi  Officer  wag  held  at  Agra
 in  February,  1977;
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 (०)  whether  i¢  is  also  a  fact  that
 before  announcing  the  results  of  the
 test  the  saig  test  was  cancelled;

 (a)  if  80,  the  reasons  thereof;
 {e)  steps  taken  to  select  candidates

 from  among  those  appeared  for  this
 examination;

 (t)  whether  the  posts  for  which  the
 examination  was  held  had  been  filled;
 and

 {g)  uf  30,  how?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEQ  NARAIN)-  (a)

 Yes

 (b)  to  (g)  The  Railway  Service
 Commission,  Allahabad,  has  not  made
 any  recruitment  for  the  post  of  Hindi
 Officer  A  test  for  the  post  of  Hindi
 Superintendent  in  the  scale  of  Rs  700-
 800  was,  however,  held  at  Agra  and
 other  centres  by  the  Railway  Service
 Commission  The  result  has  not  yet

 been  announced  The  panel  is  meant
 for  all  zona)  railways  who  are  asses-
 sing  the  number  of  vacancies  which
 cannot  be  filled  by  promotion,  since
 this  3३  a  category  exclusively  filled  by
 promotion  of  serving  employees,

 Allotment  of  Indane  Gas  Agencies  to
 Scheduled  Castes  and  Scheduled  Tribes

 SHRI  8,  R.  REDDY:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state’

 (a)  whether  any  priority  is  given
 to  the  members  of  the  Scheduled
 Castes/Scheduled  Tribes  in  the  allot~
 ment  of  distributing  agencies  of
 Indane  gas;

 (9)  if  m0,  to  what  extent;  and
 (९)  the  number  of  Indane  gas

 agencies  distributed  amongst  the
 Scheduled  Castes/Scheduled  Tribes  in
 the  State  of  Karnataka  during  last
 two  years?
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N,  BAHUGUNA):  (a)
 and  (b).  According  to  the
 issued  by  Government  to  all  public
 sector  oil  companies,  25  per  cent  of
 the  distributorships  for  the  marketing
 of  Laquified  Petroleum  Gas  (LPG)
 including  Indane  gas,  are  to  be  award-
 ed  to  persons  belonging  to  Scheduled
 Castes/Scheduled  Tribes.

 (९)  No  Indare  distributorship  has
 so  far  been  awarded  in  the  State  of
 Karnataka  to  persons  belonging  to
 Scheduled  Castes/Scheduled  Tribes
 during  last  two  years

 Enlisting  help  of  students  to  put  an
 end  to  malpractices  in  Reservation.

 2237  SHRI  K.  MAYATHEVAR'
 Will  the  Minister  for  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  despite
 all  the  measures  said  to  have  been
 taken,  the  public  continue  to  be  con
 fronted  with  difficulties  in  reservation
 due  to  malpractices,  infiltration  of
 goond,  elements  i,  queues  etc;  and

 (bo)  whether  Government  have
 thought  of  enlisting  the  aid  of  stu-
 dents,  social  orgenisations  etc,  to  put
 an  end  to  such  malpractices?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)

 A  large  number  of  fast  Jong  distance
 and  inter-city  trains  have  been  intro-
 duced,  extended  ang  dieselised  on  im-
 portant  busy  trunk  routes,  augment-
 ing  train  accommodation,  Ag  a  result
 of  these  measures,  passengers  gene
 rally  do  not  experience  difficulties  in
 getting  rail  reservations.  During  rush
 periods,  however,  क्डिफ  Summer,  Puj2
 holidays,  Dussehra/Diwali  ete,  when
 there  is  heavy  passenger  traffic  from
 metropolitan  cities  and  other  imgort-
 ant  points  including  passengers  un-
 dertaking  journeys  at  short  notice
 cases  of  this  nature  have  come  to  the
 notice  of  the  Railway  Administration
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 (b)  Students  and  social  orgenisa-

 tions  have  been  associated  in  check-
 ing  ticketless  travel  and  supplying
 drinking  water  at  stations  etc,  Ade-
 quate  machinery  already  exists  to
 check  the  evil  of  corrupt  practices  in
 booking  and  reservation  of  tickets

 and  the  same  has  been  further  activi-
 sed  to  contain  the  menace.  Sugges-
 tions  to  improve  the  system  are  al-
 ways  welcome  and  are  given  due
 consideration  for  adoption,  wherever
 feasible.

 Students  registered  with  Indian  Insti-
 tute  of  Company  Secretaries

 2238,  SARI  M.  ARUNACHALAM:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  plea-
 sed  to  state

 fay  how  many  students  are  regis-
 tered  with  the  Indian  Institute  of
 Company  Secretaries  of  India  under
 the  old  syllabus  prior  to  the  798
 June  examination;

 (b)  whether  he  is  aware  of  the  fact
 that  all  of  them  will  be  affected  by
 the  unilateral  decision  of  this  institute
 to  ghift  to  a  new  syllabus;  and

 (c)  whether  it  is  proposed  to  advise
 the  institute  to  continue  this  old
 system  for  the  benefit  of  the  students
 who  are  on  already  its  rolls?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)

 From  Ist  April,  976  onwards  regis-
 tration  of  students  is  affected  only
 under  the  new  syllabus.  Of  the  stu-
 dents  registereq  earlier  the  registration of  10,827  students  ig  current  and  they
 ete  eligible  to  appear  for  the  examina-
 tions  under  the  old  syllabus.

 (b)  The  decision  of  the  Institute
 hag  not  been  arbitrary  or  unilateral
 as  sufficient  notice  hag  been  given
 to  all  registered  students  from  April
 १8  onwards  about  the  change  of
 syllabus  to  be  effective  from  July
 1978.  Students  registered  with  this

 Institute  are  eligible  to  appear  in  the
 examinations  only  after  completion
 of  the  postal  tuition,  According  to  the
 information  furnisheg  by  the  Insti-
 tute  the  number  of  students  who
 have  completed  postal  tution  upto
 25th  July,  978  and  who  might  be
 affected  if  they  fail  to  pass  the  exa-
 minations  under  the  old  syllabus  will
 be  about  2200  for  the  Intermediate
 Examination  and  700  for  the  Final
 Examination,

 (९)  In  view  of  the  representations
 received  from  some  students  register-
 ed  under  the  old  syllabus,  the  Insti-
 tute  has  already  extended  the  period
 for  completing  the  examination  upto
 December  978  and  June  979  for
 Intermediate  and  Final  examinations
 respectively.

 Conversion  Programme  of  M.G.  inte
 BG,

 2239  SHRI  P.  THIAGARAJAN:
 Win  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  programme  for  conversion  of
 metre  gauge  into  broad  gauge;  and

 (b)  whether  Government  are  aware
 of  this  urgency  of  the  problem  for
 achieving  quick  wagon  turn  round?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  £NARAIN):  (a)
 and  (b).  The  total  length  of  metre
 Gauge  and  narrow  gauge  lines  in  the
 country  is  (25d12,  Kms.  and  4280  Kms.
 respectively  and  conversion  of  all
 these  lines  to  broag  gauge  would  re-
 quire  investment  fo  more  than  Rs.
 4000  crores.  Conversion  of  all  these
 lines  would,  therefore.  have  to  remain
 a  long-term  objective.

 Under  the  present  policy  a  gauge
 conversion  project  ig  taken  up:

 (i)  when  a  section  becomes  sa-
 turated  and  is  incapable  of  hand-
 ling  additional  traffic.
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 Qi)  when  the  magnitude  of  the
 transh:ipment  involved  is  such
 that  it  is  uneconomical  or  is  not
 feasible  at  all

 Qh)  when  they  are  needed  for
 providing  speedy  and  uninterrupt-
 ed  means  of  communication  to  areas
 which  have  yotential  for  growth

 At  present  44  gauge  conversion
 projects  involving  coversion  of  3880
 Kms  and  estimated  to  cost  Rs  423
 crores  are  in  hand  =  (Statement
 attached)  About  Rs  300  crores  are
 required  for  completing  these  pro
 jects  against  which  the  allotment  in
 the  current  year  is  Rs  27  crores  The
 policy  at  present  ts  to  concentrate  on
 some  of  the  projects  and  to  complete
 them  Under  this  policy  the  Surat-
 garh-Bhatinda  and  Ernakulam  Tri-
 vandrum  projects  have  since  been
 completed  and  only  residual  works
 are  in  progress

 Statement

 CONVERSION  PROJECTS
 IN  PROGRESS

 l  Suratgarh-Bhatinda  MG  to  BG

 2  Barabanki-Samastipur  MG  to
 BG

 3  Varanasi-Bhatn:  MG  to  BG

 4  Samastipur-Darbhanga  MG  to
 BG

 6  Moradabad-Ramnagar

 6  Kashipur-Lalkua  MG  to  BG

 7  New  Bongagaon-Gauhatt
 (Parallel  BG  line)

 8  Guntakal-Dharamawaram
 (Parallel  BG  line)

 9  Ernakulam-Trivandrum  MG  to
 BG
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 0  Manmad-Parbhani-Purl:  Vaij-
 nath  MG  to  BG

 ll  Guntur-Macherla

 12  -Virambam-Okha
 MG  to  BG

 Porbandar

 33  Delmh-Sabarmati  MG  to  BG

 4  Barauni-Katihar

 Setting  up  of  Drag  Firms  in  West
 Bengal

 2240  SHR]  DINEN  BHATTA-
 CHARYA

 SHRI  KRISHNA  CHANDRA
 HALDER

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  i8  it  8  fact  that  the  proposal  of
 setting  up  of  two  new  drug  manufac-
 turing  Company  in  West  Bengal  given
 by  the  Government  of  West  Bengal,
 has  been  rejected  by  the  Centre,

 (b)  if  so  the  reasons  thereof,  and

 (c)  whethe,  Government  will  con-
 sider  it  again  in  view  of  unemploy
 ment  of  the  State  problem  which  {s
 highest  f  the  country?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA):  (a)
 to  (९)  Though  no  proposal  for  set-
 ting  up  of  drug  manufacturing  com-  .
 panies  in  West  Bengal  has  been  re-
 ceived  from  Government  of  Wes  |

 Bengal,  Government  have  approved
 the  establishment  of  a  new  yndertak
 ing  for  the  manufacture  of  Salicycl)
 Acid  and  varioug  chemicalg  and  drus
 intermediates  by  West  Bengal  Phar
 maceutical  and  Phytochemicay  Deve
 lopment  Corporation  Limited  and
 coal-tar  based  basic  chemicals  by
 Durgapur  Chemicals  Limited,
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 Reorganisation  of  Fertilizer  Corpora-
 tion  of  India

 2241.  SHRI  D.  N.  TIWARY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  the  restructuring  and
 reorganisation  of  the  Fertilizer  Cor-
 poration  of  India  has  been  complete;

 (b)  the  number  of  various  Compa-
 nies  registered  with  their  Head
 Offices;

 (c)  whether  the  Offices  of
 Corporation  have  begun  to
 at  their  new  headquarters;

 new
 function

 (d)  the  number  of  personne]  trans-
 ferred  to  new  Corporations  from
 Delhi  (various  categories);
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 (e)  whether  after
 Fertilizers

 shifting  of  the
 Corporations  any  space

 hag  been  declareg  surplus;

 (f)  if  so,  the  utility  of  the  surplus
 space;  and

 (g)  the  number  of  staff  in  various
 categories  still  working  in  Delhi?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H,  N.  BAHUGUNA):

 (a)  Yes,  Sir.

 (b)  and  (c),  Consequent  on  the  re-
 organisation  of  FCI|NFL  the  follow-
 ing  five  companies  have  been  formed
 with  head  offices  as  indicated  against
 wise:

 Name  of  the  Company  Location  of  Head  Office

 .  Fertilizer  Corporation  of  India  Limited

 N  ३  National  Fertilizers  Limited

 3.  Hindustan  Fertilizer  Corporaticn  Ltd.

 4.  Rashtriya  Chemicals  aud  Fertilizers  Limited

 5.  Fertilizer  (P  &  D)  India  Limited

 Delki.

 Delhi

 Delhi

 Bombay

 Sindri

 The  Companies  have  started  func-
 tioning  at  the  above  places  w.  e.  f.
 1-4-1978.  Out  of  these  Companies,
 the  last  three  are  newly  registered
 companies.  The  head  offices  of  Rash-
 triya  Chemicals  and  Fertilizers  Ltd.
 and  Fertilizer  (P  &  D)  India  Ltd.
 have  been  finally  located  at  Bombay

 the  permanent  location  of  the  head-
 offices  of  the  other  three  Companies
 no  final  decision  has  yet  been  taken.

 (d)  and  (g).  The  number  of  staff  al-
 located  from  FCI  Delhi  to  different
 companies  is  given  below  categori-

 ang  Sindri  respectively.  As  regards  wise:-

 Class  Class  Class  Class  Total
 I  I  Ill  IV

 t.  National  Fertilizers  Limited  II  6  36  8  67

 2.  Rashtriya  Chemicals  and  Ferti-  हु lizers,  Ltd.  श्र  I4  3  Td  6  42

 stan  Fert'lizer  Corporatior 3.
 cm  sae  bal

 izer
 hein

 tion
 -  e  »  =

 4.  Fertilizer  (P  &  D)  India  Ltd.  24  II  36  I  472

 64  34  L03  17  2i8

 958  LS—5.
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 The  entire  staff  allocated  to  Ferti-
 lizer  (P  and  D)  India  Ltd,  is  work-
 ing  n  the  front-end  office  of  that
 Company  in  Delhi  The  enture  staff
 except  that  allocated  to  Rastriya  Che-
 mical,  and  Fert:hzer,  Ltd  would
 remain  in  Delhi  for  the  present  78
 persons  of  Rashtriya  Chemicals  and
 Tertiizers  Ltd  have  gone  to  Trom.
 bas  and  the  remaming§  persons  will
 move  as  sOon  as  accommodation  foi
 them  becomes  avatisble  at  Trombay

 (e)  No  space  hay  been  geciared  sur-
 plus  because  the  head  quarters  of  the
 Hindustan  Fertilizer  Corporation  Ltd
 Fertilze:  Corporation  of  India  Ltd
 and  National  Fertilizer,  are  still
 located  in  Delhi

 (f)  Does  not  arise

 विल्ली-ज़यपुर  रेलपार्ग  को  मीटर  गेज  से  बड़ी
 जाहन  में  बना  जाना

 2242.  श्  मोठालाल  पटेल  क्‍या
 रेल  मत्री  यह  बताने  की  कृपा  करेंगे  कि  ६

 (क)  कया  सरकार  ने  दिल्ली-प्रहमदाबाद
 झौर  सवाई  माथोपुर-जयपुर  मीटर  मेज  लाइनों
 को  बडी  रेल  खइनों  मे  बदलते  के  बारे  में
 अस्तिम  निर्णय  कर  लिया  है  ,

 (ख)  यदि  हां,  तो  तंत्सबंधी  ब्यौरा  क्या
 है  ,  भौर

 (ग)  यदि  मही,  तो  इसके  क्‍या  कारण  हैं
 और  उक्त  मामले  में  भातम  निर्णय  कब  तक
 कर  लिया  जावेगा  ?

 रेल  मंत्रालम  में  राज्य  मंत्री  (मो  शिव
 जाराणग):(क)  &  ग)  प्रभगर  भौर  जयपुर
 के  य्स्ते,  दिल्ली-पअहमदाबाद  मीटर  लाइन
 के  बड़ी  लाइन  में  श्रामाव-परिवर्तत  की  बरन
 थोजवा  एक  अनुमोदित  निर्माण  कार्य  है  लेकित
 झंसाधनों  की  सीमित  ‘sreener  के  कारण
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 197879  मे  इलके  लिए  मल  टोकत  खर्च
 की  व्यवस्था  की  गयी  है  ।  इस  परियोजना
 को  हाथ  में  चने  झौर  पूरा  करते  के  लिए,
 इस  स्टेज  पर  कोई  निश्चित  अवधि  नही  शत्तायी
 जा  सकती  in  सवाई  माधोपूर  जयपूर  चीटर
 साइन  को  बड़ी  लाइन  में  बदलने  के  प्रश्न  पर
 तभी  विचार  किया  जा  सकेगा  जब  दिल्‍्ली-
 प्रहमदाबाद  मीटर  लाइन  का  बदी  लाइन
 में  प्रमान  परिवतन  जा  काम  परा  हा  जायेगा  ।

 भारतीय  संविधान  का  प्रनुवाद

 224%  भ्री  राम  सेवक  हजारी  :  पा
 विधि,  न्याय  धौर  कम्पनी  कार्य  मत्नी  यह  बताने
 की  क््पा  करेंगे  मि"

 (क)  क्या  भारतीय  संविधान  के

 प्रनुवाद  को  शीध  हा  नका  भाषाधों  में
 प्रकाशिस  विया  जायेगा  ,

 ख)  यदि  हा,  तो  विन-किन  भाषाधों
 में,  शरीर

 (ग)  संविधान  के  भनूदित  संस्करण  को
 सविधान  के  स्‍पन्तगंत  मान्यता  प्राप्त  भ्रन्य  भाषाशों

 भ  ह 6  तक  प्रकाशित  किया  जायका  ?

 * चिर्धि,  म्पाव  जौर  फस्पनी  कार्य  मंत्री

 धी  शान्ति  भूवण)  :  (क)जी  हां  ।

 ि)  शौर  (व)  भारत  के  संविधान
 के  बाबाड़,  मसमासस  झोर  पंजाबी  भावाशों  मे

 प्रमुवाद  प्रकाशित  हो  चुके  हैं।  संविधान  के

 प्रसमिया,  बंगलो,  भूजराती,
 निन और  भाषाओं  मे  अनुवाद

 |

 जा  1  ह (1 (ल  है  कि  संविधान  के  तमिल,
 ्य्दु  शौर  कश्मीरी  भाषाभों  में  धगुवादि  को
 शीन  ही  झम्तिम  रूप  दे  दिला  जाएगा  ।
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 बीजल  तथा  भाष  के  इंजगों  हरा  चलाई  जाने
 बाली  गाहियां

 2244  ली  लालमो  भाई:  क्या  रेल
 मसी  यह  अताने  की  क्््पा  करेगे  कि
 कौन-कौन  सी  गाड़िया  डीजा  इजनों  दवारा
 चलाई  जा  रही  है  ौर  कौन-कौन  मी  गाडिया
 भाष  क॑  इ जना  दवा  रा  चलाई  जा  रही  हे  ?

 शेल  सत्रानय  में  राज्य  मत्रों  (श्री  शिव
 बारायण)  डीजल  कपण  के  अ्पगंत  चलने
 वाली  गाडिया  के  नामा  का  एक  विवरण
 सभा  पटल  पर  रख  दिया  गया  है  t  [न्यालय

 में  रखा  गया  [दिखिय  सख्या एल  टी  25  38/78]
 बस्ब्ई  वी  टी  न्पुणे  उस्बरई  वी  टी  -भुसावल,
 हवढा-दुर्ग  बम्बई  सेंद्र  न-प्रहमदाबाद,  हावडा-
 गया,  मुयलसराय-दिव्ल।  शीर  मद्रास-
 विल्लपुरम  'चिजलीएत  खडों  पर  लगभग
 सभी  मारी  गाड़िया  बिजली  के  इजनों  से
 चलती  हैं  |  धन्य  सभी  यात्री  गाड़ियां  भाष

 कुर्षण  मे  ्रतगंत  चल  रही  है  ।

 झशोधित  तेल  कुड  रायल)  का  उत्पादन
 जौर  झायात

 (2245.  थमी  शाजना  कुमार  शर्मा  :  क्‍या
 फेट्रोल्ियण  रसायन  शौर  जर्वरक  मची
 यह  बताने  की  कृपा  करेगे  वि

 «  (क)  क्‍या  देश  में  भ्रशोद्िित  तेल  के
 छत्पादन  में  कमी  प्राई  है  ,

 (स्व)  उसके  क्‍या  कारण  है  ,

 ि)  कया,  सरकार  ने  विदेशों  से
 शित  तेश  झायात  करने  का  मिचय  किया

 (ड)  देश  को  भशोधित  तेल  मे  झात्म-
 निभर  बनाने  के  लिये  सरकार  द्वारा  क्या  ठोस
 कदम  उठाय  जा  रहे  हैं  ?

 पेट्रोलियम  तथा  रसायन  शोर  उर्वरक
 मत्रो  (श्री  हेसवतो  सन्वन  बहुगुणा)  :(क)
 जी  नही।

 (@)  प्रश्न  नहीं  उठता  ।

 (ग  )  और  घ)  क्योकि  देशीय  उत्पादन
 पर्याप्त  नहीं  है  इसलिए  अ्रशोधित  तेल  का

 झ्रायात  क्या  जा  रहा  है  ।  भगले  वर्ष  भशोधित
 तेल  का  झायात  लगभग  i5  मि०  मी०  टन

 हो  सकता  है  झोर  वर्तमान  सी०  भ्राई०  एफ०
 दर  पर  मूल्य  लगभग  «239  करोड  रुपयें

 होगा  ।

 (४)  भ्रपतटीय  और  तटवर्ती  दोनो
 स्रोतों  से  अतिरिक्त  तेल  प्राप्त  करने  के  प्रयत्न
 में  तीव्रता  लाई  जा  रही  है।  प्रशाधित  तेल
 में  भारत  कब  भ्रात्म  निर्भर  हो  जायगा  यह
 बताना  सभव  नहीं  है  ny

 राजस्थान  में  क्‌किंग  भेस  के  कनेक्शन

 2246.  श्री  जगदीश  प्रसाद  साथ्र:
 क्या  पेट्रोलियम  रसायन  दौर  उबरक

 मती  यह  बताने  की  कृपा  करेगे  कि

 (क  )  राजस्थान  मे  50  हजार  जन

 संख्या  वाले  ऐसे  कस्वी  के  नाम  क्या  है  जहाँ

 कुकिंग  गैस  कनेक्शन  जारी  करने  को  ध्यवस्था

 कही  है  ,  भौर

 ्)  सरकार  ने  ऐसे  स्थान  पर  जहां
 कुकिंग  गैस  की  व्यचस्था  नहीं  है  गैस  कनेक्शन
 जारी  करने  के  लिये  क्‍या  नीति  निर्धारित  की

 है  ?

 पे्रोलियण  तथा  रसायन  ओर  उर्वरक
 शत्री  (भी  हेसकती  कक  बहुगुणा):  क  )इस
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 समय,  राजस्थान  में  जयपुर  शहर,  उदयपुर,
 अजमेर,  जोधपुर,  कोटा  धौर  पिलानी  शुनझुनू
 में  तेल  कम्पनियों  द्वारा  कुकिंद  कस  का  विपणन
 करने  का  प्रबन्ध  किया  मया  है।  तेल
 कम्पनियों  से  प्राप्त  सुचना  के  भरमुसार  राजस्थान
 में  50,000  से  प्रधिक  जनसंद्या  वाले  बीकानेर,

 सीकर,  टॉक  शोर  बर  शहर  है  जहा  पर  कुकिंग
 बस  की  सुविधा  नहीं  है  t

 सि)  बर्ष  980  से  देश  में  तरल
 पेट्रोलियम  गैस  (कुकिंग गैस  )  को  उपसब्धता
 से  पू्यगुमासित  बड़े  पैमाने  पर  बुद्धि  होने  पर
 इस  शक्धि  के  दौरान  छोड़े  यये  कोशों  मे
 इसका  विपणन  निम्नलिखित  शाधार  पर
 करना  सम्भव  हो  सकेगा  |

 (a)  प्रत्वाशित  उपभोक्ता  संरुषा

 (2)  सथ्याई  के  लोत  से  बाजार  की  निकटता
 सुरक्षित

 (3)  सुविधाजनक  परिवहन  की  उपलब्धता

 (4)  वितरण  उपक्रमों  का  भ्रधिकतम
 उपयोग  ,  भौर

 (5  )  संचालन  कार्यो  की  व्यवहामंत्ता  |
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 Cases  Pending  in  Supreme  Ccurt  aad
 न  Wigh  Courts

 2247,  SHRI  M.  RAM  GOPAL  RED-
 DY.  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  the  total  number  of  cases  pend-
 ing  in  Supreme  Court  and  High  Courte
 as  on  ist  July,  3978  and  the  number
 of  cases  pending  between  ]  to  3  years,
 8  to  5  years  ang  over  7  years;  and

 (b)  steps  proposed  to  be  taken  fer
 their  early  disposal?

 of  High
 Courts  ag  on  Ist  July,  1978  is  nob

 different  High  Courts  as  on  3ist  Dec.

 Supreme  Court  as  on  ‘1-7-1978  and  than  5
 है... ह  Courts  ag  on  3i-22-977  and  the  yeara,  more  than  §  yéars  but  less  than
 sweaber  of  cases  pending  for  more  years  and  more  than  7  years.

 ;  Supweme  Conrt

 “TPetdl  नइपांथा,  hearing  aabttcns  ——~SsRagular

 horseman

 during
 peodiag  on  —  tee  yeare  x  7०6००]  -  up

 &  &  &
 bed  ms  pm  wake

 =  न  जल  लकलक  का  जल  .  लकी  लक  नमक  जज  जन  बल  अ  —  जज  >  कफ  नकद

 470:  365  948  ite
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 HIGH  COURTS

 Newkgr  of  onse  pendng  मा.  the  High  Courts  as  on  न्याज

 रचाता  of  caus  pending  for
 Name  of  the  High  Court

 ue
 terete

 be  morethan  more  than  than  more  than
 ees  one  but  tut  5  butless  years fem  than  pa  than  "wan  7

 a
 g  years  =  gyears  =  years

 Ailgeabed  ‘1,3%9749  =  43,904  25573  77S  344688
 Andhra  Pradesh  19887  $oq2  4I9  2  2

 Bombsy  6  weet  50598  18,775  75976  51138  37895
 Calcutta  .  .  79448  =  2$,792°  =  ‘12,916%  =  9t7  =  3,507°,
 ‘Debi  26,587  2698  +847  3377  9072

 Gauhats  6,548  2.998  1,590  ३84  550

 Gujarat  1,792  4682  1733,  270  20
 Himachal  Pradesh  97०१9  5.558  G42  437  545
 Jaromy  and  Kashmir  667  t,857  455  १85  84

 1  36449  «45g  AR  44४8  age

 Kerala  42739  19  588  14178  39  2

 Madhya  Pradesh  6,613  ago?  ge  904०  557°

 Madras  50,763  2t,995  7994  1,999  439

 Onna  6,०49  ear? y  488  ४  362

 Pass.  29455  B.erg®  ‘gqboe  3/945"  9  204°
 Punjab  and  Haryana  .  46,069  =  ४4३०5  7898  8°99  Hate

 Rajasthan  20,598  5.59  an  L979"  2/99%

 Sikkim  *  CT)

 Mas  cases  only

 (b)  The  following  steps  have  well  as  two  newly  created  posts
 ‘een  taken  to  speed  up  the  disposal  have  been  filled.

 reme
 38  to  I7  (exciuding  the  Chiet  J

 Doel.  ogee
 for  from.  the

 thee)  with  effect  from  Sist  Decem-  A  Juatiogs  gon
 ber,  177  by  amending  the  Sup-  wherever  required  reminders  have
 reme  Court  (Number  of  Judges)  been  issued  to  the  concerned  State
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 (iii)  The  Judge  strength  have  also
 been  increased  since  lat  April  107
 in  High  Courts  in  respect  of  which
 proposals  were  received.  This  in-
 crease  has  been  made  in  the  follow.
 ing  High  Courts  from  the  dates  the
 posts  are  filled  up:

 Name  of  the  Incressed  by
 High  Oourt  Pmt.  Addl.

 Allahabad  6

 Madhya  Pradesh  6

 Karnataka  7  3
 Himachal  Pradesh  |

 Patna  ता  9

 TOTAL  t  १9

 (av)  Letters  have  been  atidressed
 to  the  Bar  Councils  and  Bar  Associa-

 tions  of  varioug  states  requesting
 them  for  cooperation  and  also  for
 suggestions  for  speedy  disposal  of
 cases.

 (v)  The  Law  Commission  have
 been  requested  to  suggest  suitable
 measures  to  tackle  the  general
 problem  of  arrears.  They  are  seiz-
 ed  of  the  matter.

 (vi)  The  Supreme  Court,  with  the
 approval  of  the  President,  has  re-
 cently  amended  the  Supreme  Court
 Rules  to  facilitate  early  disposal  of
 cases  in  the  Supreme

 Complaints  regarding  Train  Bogies
 without  ह", ज  or  Fan

 SHRIMATI  AHILYA  P,  RAN-
 GNEKAR:  Will  the  Minister  of  RAIL.
 WAYS  be  pleased  to  state:

 (a)  in  haw  many  cases  both  in  Class
 I  and  Clase  Ii  bogies  have  run  without
 है"... ड  or  fan  right  from  the  starting
 Point  te  she  destination  during  4978  so
 far;
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 (9)  whether  it  is  correct  that  in  such
 cases  complaints  from  Members  of
 Parliament  travelling  in  the  said  coe-
 ches  also  are  ignored  and  defects  are
 not  rectified;

 (c)  whether  the  Government  have
 made  any  enquiries  in  this  regard  and
 if  so,  with  what  result;  and

 (d)  what  steps  the  Government  pro-
 Pose  to  take  to  avoid  recurrence?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHR  SHEO  NARAIN):  (a)  Nil.

 (b)  ५  (da).  Does  not  arise.

 रेखये  थोर्ड  में  हिन्दी  टंककों  को  संख्या

 2249.  थी  रामानन्द  तिवारी  :  क्‍या
 रेल  मंत्री  यह  बताने की  कृपा  करेंगे  कि

 (क)  रेलवे  बोई  मे  कुल  कितने  हिन्दी
 टकक  हैं  और  वे  किस  किस  झन्‌  भाग  से  निमुक्‍्त
 हैं  शौर  उनमें  से  कितने  उयकक्‍्लियों  का  उपयोग
 हिन्दी  टकण  के  लिये  किया  जाता  है  शीर
 कितने  टककों  की  सेवाधों  का  उपयोग  टंकण
 कार्य  के  लिये  न  करके  झनेक  ष  से  उनसे
 डायरी  झादि  का  काम  कराया  जा  रहा  है  ;

 ख  क्‍या  यह  सच  है  कि  जिन  हिन्दी
 टंकको  से  वर्षों  स ेटकंण  का  कार्य  नहीं  लिया
 जा  रहा  है,  उनकी  टंकण  गति  भें  शिपिलता
 जाई है ;

 (ग)  यदि  हां  तो  बया  सरकार  का
 विचार  इन  हिन्दी  टंकको  की  सेवाशों  का
 उपयोग  केवल  हिन्दी  1... &  के  कार्य  के  लिये
 करते  का  है;  श्ौर'

 (थ)  यहि  हां,  तो  ऐँसे  प्रदेश  कब  जारी
 किये  कार्वेग्रे  भौर  यदि  नहीं,  तो  उसके  कया
 कारण  हैं  ?

 रेल  अंध्रासम में  राज्य  मंत्री  (थी  शिव
 सारामण) :  (क)  रेलथे  बोर्ड  कार्यालय  में
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 ford  टाइपिस्ट  जैसी  कोई  कोटि  नहीं  है।
 बोर्ड  कार्यालय  में  केवल  एक  नामत  अबर
 श्रेश्ी  लिपिक  कोटि  है  जिसके  लिए  कर्मचारी
 प्रथरण  भायोग  दवारा  चने  गये  शौर  कॉमिक
 विभाग  दुवार  नामित  उम्मीदवारों  में  से
 ह... उ  कौ  जाती  है  1  प्रवरभ  से  पहले  इन
 उम्मीदवारों  को  या  तो  अंग्रेजी  मे  30  शब्द
 प्रति  मिनट  पर  या  हिन्दी  मे  25  शब्द  भ्रति
 मिनट  पर  टाइपिंग  परीक्षा  पास  करनी  होती

 हैं

 देलये  बोर्ड  दरा  जारी  किये  गये  कार्याशय
 सिवभाजली  के  प्रावधानों  के  प्रनुसार

 क्षेत्री  लिपिकों  को  न  केवल  टाइहपिंग
 कारय  डिक  लेमी  तथा  यात्रिक  प्रकृति  का  श्न्य
 कार्य  भी  करना  होता  है  जैसे  कागजात  का
 पंग्ीक्रमप्,  परिपत्रण  क्या  झन्य  |  शाजा
 ह... +. अ  का  रख-रखाव,  बकाया  विवरणी
 को  तैयार  करना  झादि  पभ्रादि  ।  लेकिन,

 हद  2
 नुभागो  में  जहा  एक  से  भ्रधिक  भवर

 जि  होते  हैं,  टाइपिग-कार्य  की  माता

 कड़े  देखते  हुए  उनमें  से  एक  को  केक्ल  टाइपिग

 कर
 लगाफ़ा  जा  सरेता  है  ,भौर-  दरे

 को  तथा  मातलत्रिक  कार्य  पर  जैसा  भी

 अनुभाषों  के  अमुन्राग  भ्रधिकारी  /  प्रभारी
 ििशियित,  करे  सैकिन  इस  का  यह

 नही-  है  कि  यदि  स्थिति  के  भ्रमुसार
 झावश्यक  हो,  तो  प्रनुभाग  प्रधिकारी/प्रभारी

 1
 ०4  ने,  पे  कुफिको  छे  कऋत्य

 क्  'हुपकोग  त्री  कुछ  सकता  ।

 (ar), ष  कामुक  की  जानकारी  में

 ऐड  ६...  है  L

 (ग)  शौर  (@).  tote  में  8  हिन्दी
 डाइप्रिस्ट  1... ड  भ्राधार  पर  भर्ती  किये  गये  थे

 जिनमें  से  तौन  नौकरी  से  इंस्तीफा  दें  चुके  हैं  ।
 शेष  पांच  में  से  तीम  हिन्दी  निदेशालय  में

 ही  कास  कर  रहे  हैं  भौर  एक  स्थापना  निदेशालय
 में।  चार  की  सेवांधों  का  हिन्दी  निदेशालय
 %  पुरा-पूरा  उपयोग  किया  भा  रहा  है।

 पाचवां  भी  एक  ऐसे  अनुभाग  में  नियुक्त  किया
 जा  रहा  है.  जहा  द्डित्दी  टाइपिस्ट  के  कप  मे
 उसकी  सेकाणों  क्य  प्रुरा-पुरा,  उपयोग  किया

 जायेगा  |

 Industry  Hit  by  Wagon  shortage

 fy  “es
 2250  SHRI  G,  K.  CHANDRAPPAN:

 ‘Will  the  Minister  of  RAILWAYS  be
 ploased  to  state:

 (a)  whether  it  is  a  fact  that  there  is
 wagon  shortage  in  the  country,

 (०)  if  ४  8  so,  the  reasons  ang  de-
 tails  thereof,  and

 (c)  how  far  the  wagon  shortage  hag
 Int  the  dustry  in  general?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (c).
 No,  However,  as  q  result  of  ungche-
 duled  movements  on  the  Railways
 on  account  of  mcreaseq  imports  of
 fertalizers  and  cement,  Railways  have
 been  called  upon  to  undertake  the
 movement  of  long  lead
 iMg  im  increased  non-
 gons
 affected  adversely  due  to  detentions
 for  loading,  unloading  etc.,  leading  to
 marginal  shortfalls  and  complairits
 regarding  \vagon  supplies  from  certain
 @ectors  '

 Demang  for  Rumting  a  Train  frem
 Bangalore  to  Talaguppa

 225l.  SHRI  A  R,  BADRI  NARA
 YAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 *  (a)  whether  there  is  g  public  re-
 quest  for  running  q  through  train
 from  Bangelore  to  Talaguppa;

 (b)  whether  the  traffic  doem't  wir-
 rant  the  running  of  a  ghrough  train;
 and

 (0)  whether  this  throtgh  train
 doesn’t  connect  the  western  sea  coast
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 with  the  Malnad  hinterland  and  on
 the  capital  of  Karnataka?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  Yes.

 (९)  Does  not  arise,

 production  of  L.P.G.  in  yaricus
 Refineries

 2252.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state.

 (a)  the  total  production  of  L.P.G.  in
 various  refineries;

 (b)  the  tetal  number  of  L.P.G.  Con-
 sumers;

 (c)  total  capacity  of  Gas  Cylinders
 production;

 (d)  whether  the  Government  have
 workeg  out  the  net  cost  of  Gas  filled
 cylinder;

 (e)  and  the  cost  of  labour,  filling  up
 and  distribution  charges;

 (f)  the  amount  of  deposit  of  cylin-
 ders  at  the  time  of  introduction  and

 ‘at  present;

 (8)  the  reasons  foy  the  increase  in
 ‘the  deposits;  and

 (h)  whether  fresh  deposit  is  taken

 by  the  dealers  when  the  Gas  is  trans-
 ferred  in  the  name  of  son,  daughter
 or  any  blood  relation?

 THE  MINISTER  OF  PETROLEUM
 “AND  CHEMICALS  AND  FERTILI-

 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  total  production  of  LPG  in
 various  refineries  in  the  country  dur-
 ing  the  year  1978-79,  is  expected  to  be
 around  4.2  lakhs  MTs.”

 (b)  The  total  number  of  domestic
 LPG  consumers  in  the  country  is
 about  28  lakhs,

 (c)  The  total  capacity  of  gas  cylin-
 der  production  in  the  country  is  esti-
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 mated  to  be  around  .5  million  cylin-
 ders  per  annum.

 (d)  and  (e).  On  the  recommenda-
 tions  of  the  Oil  Prices  Committee,
 Government  has  fixed  certain  norms
 for  different  elements  of  cost  (includ-
 ing  cost  of  labour,  filling  up,  distribu-
 tion  charges,  etc.)  going  into  the  price
 build  up  of  LPG.

 (f)  and  (g).  The  deposit  for  gas  cy-
 linder  and  pressure  regulator,  when
 marketing  of  cooking  gas  distribution
 was  infroduced  in  the  country  around
 1955,  was  Rs.  25|-  The  deposit  for  gas
 cylinder  now  is  Rs.  250/-,  and  30|-  for
 pressure  regulator.  The  deposits  are
 linked  to  the  price  of  gas  cylinder
 and  pressure  regulator.  With  the  es-
 calation  in  the  cost  of  steel  and  cost
 of  manufacture,  and  increases  in  the
 duties  and  taxes  over  the  years,  the
 prices  of  cylinders  and  _  regulators
 have  increaseqd  neceassitating  an  in-
 crease  in  deposit  rates.

 (h)  The  oil  companies  generally  do
 not  allow  the  transfer  of  gas  connec-
 tions  from  one  name  to  another,  How-
 ever,  in  caseg  where  the  oil  compa-
 nies  have  acceded  to  the  requests  of
 customers,  the  difference  in  the  rates
 prevailing  at  that  particular  time  and
 the  amount  paid  at  the  time  of  instal-
 jJation  of  the  gas  connection  is  recov-
 ereq  from  such  customers.

 चोरियों  एवं  डर्कतियों  से  पीड़ित  होने  बालों  को
 अदा  की  गई  क्षतिर्पुति

 2253.  श्री  श्र्जुन  सिह  भदौरिया  :  क्या
 रेल  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  सरकार  ने  .  जून,  977  से
 .  जन,  979  तक  की  शअ्रवधि  में  चोरियों

 तथा  डकैतियों  से  पींडित  होने  वाले  लोगों  को

 क्षति-पूति  के  रूप  में  कितनी  धनराशि  दी  है  ;

 (ख)  मई,  977  से  जून,  978

 तक  की  अवधि  में  रेल  कर्मचारियों  की  लापरवाही
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 के  cs. dl  बाडियों  में  कोरी  एवं  vies  की
 फिसमी  भटनायें  हुई  ,  भौर

 (३)  उक्त  चाटे  को  पृर्ा  करने  के  लिए
 खरकार  क्या  कदम  उठा  रही  है  ?

 रेल  मंत्रालय  में  crew  मंत्री  (ली  शिव

 जआाराजज)  :  (क)  से  (१).  चोरियों  भौर
 डकैतियों  के  ह्ापराध,  जिनमे  गाड़ियों  मे  होने
 जाली  चोरी  झौर  इफती  को  घटनाएं  शामिल
 है,  कामून  जौर  व्यपस्था  से  सम्बन्धित  है
 शौर  काभून  शीर  व्यकस्था  रात्य  काविवय
 है।  इस  प्रकार  के  जवराधों  का  शिकार
 डोने  वाले  व्यक्तियों  को  किसी  प्रकार  का

 मुझाचजा  देव  नहीं  है  |  लेकिन,  भारतीय
 &.. द  अधिनियम,  i990  शौर  074  में
 कका  संक्ोजित  रेल  दुर्घटना  (कअतिपृ्ति)
 नियम,  i950  के  प्रावधानों  के  अस्तर्थत
 रेल  दुर्घटनाशों  का  शिकार  होने  बाले  व्यक्तियो
 को  रेखें  भुझावजे  का  चूबतान  करती  हैं  ।

 गई,  077  से  जून,  978  तक  को
 ह... द  में  रेल  कर्मचारियों  के  बात्मसंतोष
 के  कारण  चोरी  सौर  इकती का  कोई  मामला

 सभी  ।  नोटिस मे  नहीं  भावा है  t
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 ६09)  what  are  the  details  of  railway
 crossing  on  this  line  which  are  manu-
 ally  managed;

 (९)  whether  there  is  any  proposal
 to  construct  over-bridge  and  under-
 bridge  for  these  level  crossings;

 (d)  xf  so,  what  are  the  details
 thereof  and  by  when  the  work  will
 start,  and

 (९)  if  not,  what  are  the  seasons
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  -  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  It  35
 not  usual  for  road  traffic  to  get  jam-
 med  when  level  crossings  on  Pathan-
 kot-Jogmder  Nagar  Section  of  Nor-
 thern  Railway  are  closed  for  allow-
 ing  trains.  However,  leve]  crossing
 No  2  at  Pathankot  is  an  exeaption
 and  road  traffic  at  this  crossing  dees
 gets  jammed  occasionally.

 (b)  A  statement  is  taid  on  the  table
 of  the  House.

 (ce)  No,

 (d)  Does  not  arise.

 (e)  Only  busy  leve]  crossings  are
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 S  No  Level  Crossing  No,  Location  «=  Clams ation  Glam  of  Level Level
 Crossing

 4  =  &A  Kum,  gis-4  A

 5  4-A  »  8/56  c
 6  I9-A  »  -tgfo-n  Cc

 7  35  re  ofo-t  c
 8  4  sy  a2fa-3  G

 9  68  +  on  7g0fort  Ga

 O77  8  ”  4897०  G
 mu  &  »  4316-7  c
 la  88  o»  §45/9-20  0

 2१...  90  ४.  4816-7  B

 |  re  9352  c

 tg  26  मु  ny  —-408/9-20  c
 36  258  :  «582/78  A

 77.  264  »  «  t99/9-70  As
 8  270  »  %26jo%  A

 9  86274  os  =  1a713-g  c
 20  296  हू.  283/g-20  Cc
 ar  4338  ce  1490/8  Cc
 22  323  rs  149/293  Cc

 23  3४7  o  Jala  हथ  tay
 84.  329  »  $45/6>  *  A

 %§  385  152/02  A  aes
 *

 राजस्थान  में  रेल  के  प्रस्तावित  कपरिं-  पुल

 2286.  थनी  नायू  सिंह  :  क्या  रेल  मंक्ी
 यह  बताने  की  कृपा  करेंने  कि  *

 (क)  राजस्थान  में  कित-कित  स्थानों
 पर  उपरि-रेल  पुलो  का निर्माण  किया  जाना  है;

 (ख)  उनमे  से  कितने  पुलो  का  निर्माण
 कार्य  प्रारकंक  हो  चुका  है,  उत  पर  कितना  व्यय

 होगा  और  उनको  कब  तक  पूरा  कर  लिया
 जाएगा  ,  और

 (ग)  ब्या  जयधुर  के  मिकद  दौसा
 रेलबे  कार्सिंग  पर  उपरि-युल  बनाने  का  विचार

 है,  यदि  हां,  तो  कब  भौर  यदि  नहीं,  तो
 उसके  क्‍या  कारण  हैं  ?

 रेल  भंभ्रालण  में  राज्य  भी  ी  ह... छ
 सारायण)  :(क)  भौर  दु),  एक  ग्म्म
 संगग्त  है  ।

 (ग)  समुप्रारों  के  बदले  ऊपरी  सहक,
 पुलों  के  मिर्माण  के  लिए  निश्चित  प्रस्ताव  राज्य

 सरकारों/सडक  प्राधिकारियों  द्वारा  प्रायोजित
 करने  होते  हैं  जिसे  वर्तमान  नियमों  के  प्रतसार
 लागत  का  झपना  हिस्सा  बहुत  करने  की  चम
 बद्धता  को  पाजन  करना  होता  है।  दौता
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 में  समपार  के  अबक्े ऊपरी  सड़क  पुल  के  निर्माण
 के  लिए  प्रस्ताव  विचार  कि  जाने  की  प्रार०
 म्भिक  स्थिति  में  है।  रेलवे  ने  सं  सवध  में  राज्य

 सरकार  से  कुछ  विशिष्ट  ब्यौद्य  देख  के  लिए
 कहा  है  जा  कि  राज्य  सरकार  से  भ्रभी  तक
 प्राप्म  नहीं  हुआ है ।

 चिवररख

 राजस्थान  मे  व्याप्त  समपारो  के  बदले  बनाये  जाने  बाले
 अस्तावित  सड़क  ऊपरी  पुल

 क्र  ऊपरी  सडक  क्या  काम  प्रारम्भ  कर  दिया  झनमुमानित  लागत  पूरे  होने
 स०  पूल  का  स्थान  बया है  (लाख  रुपनो  में)  की  सभावित

 तारीख
 रेखवें  का  राज्य  सरकार
 हिस्सा  का  हिस्सा

 a  भीखबाड़ा,  पश्थिम  काम  शीघ्र  ही  प्रारम्भ  6
 ”... रेलवे  के  प्रजमेर  रतलाम  किये  जाने  की  श्ाशा

 खड  पर  समपार to  है।
 67  के  बदले  ।

 a  कोटा,  पश्चिम  रेलवे  के  यह  एक  नया  काम  29  04
 सायद-कोटा  लण्ड  पर  जिसे  1978-79  के
 समषार  स०  07%  रेलवे  बजट  से  शामिल
 बदले  कर  लिया  गया  है।

 अभी  तक  काम  शुरू
 नहीं  किया  गया  है  ।

 35.54  3i2-79

 42  99  3i!-2-80

 ne

 कोरदा-पस्लो-मेहाडिला  रेल.  साइन

 2257  श्री  छबिराम  झर्गल  '  क्‍या
 ३  मंत्री  यह  बताने  की  कथा  करेंगे  कि
 प्रस्तावित  कोरबा-रांची,  जलती  राजहरा-
 वैलाडीला  रेल  लाइन  जिछाने  शौर  गोदिया-

 जबलपुर  छाइत  को  बड़ो  लाइन  में  बदलते
 के  लिए  सरकार  ते  कया  कदम  उठाये  हैं  ?

 रेल  अंज्राज़ण  में  राज्य  मंत्री  (भी  शिव

 नारायण)  :  रांची  से  सोहारडागा  तक  छोटी
 लाइन  के  झ्राभान-परिवर्तन  शौर  लोहारडागा
 से  कोरबा  तक  एक  बड़ी  लाइन  के  लिए
 यातायात  सर्वेक्षण  किया  ्  चुका  हैं।
 प्रस्ताषित  जाइन  जो  38  !  कि  ०  मौ०  लम्बी

 है  पर  68  68  करोड़  रुपये  को  ख़ागत  प्राने
 का  धौर  उससे  डी०  सी०  एुफ़७  द्वारा
 2  48%  प्रतिपल  की  ब्राप्ति  का  झनुमान  है  ।
 ससाधनो  की  कठिनाई  होने  के  कारण,  फिल-
 हाल  इस  परियोजना  के  निर्माण  पर  विचार
 करने  का  कोई  प्रस्ताव  नहीं  है  t

 पायपुर-छमतारी  छोटी  लाइन  का  बड़ी
 लाइन  में  प्रामान-परिवर्तन  के  बारे  मे  एक  सर्वे-
 द ।..ह  शौर  लनी  राजहरा-जगदसपुर  रेल  सम्पर्क
 के  निर्माण  के  लिए  एक  प्रन्तिम  मार्ग  निर्धारण
 एवं  यातायात  सर्वेक्षण  पूरे  कर  लिये  भये  है  t
 इस  परिवोजना  पर  55  करोड  रुपये  की  लागत
 जाने  का  भनुभान  है  in  इस  परियोजना  का
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 Ste  ie  संसाधतों  Incenvenience  to  Long  Distance
 Passengers

 2259.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  RAILWAYS  be  pleased  fo
 state:

 निर्माण  शारू  करने  का  प्रश्न  इस

 (a)  whether  long  distance  passen-
 gerg  have  complaiaeg  that  as  the  trains
 approach  their  destination  a  large
 number  of  short  di  ce  passengers
 get  into  the  long-distance  coaches  and
 inconvenience  long-distance  passen-e}
 gers;  and  wl

 (b)  if  so,  the  steps  being  taken  to
 prevent  this?  ‘

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS 2258.  si  fart  :  क्या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  (SHRI  SHEO  NARAIN):  (a)  Cases
 se  of  commuters  entering  long  distance

 (कह)  क्या  विभिन्न  लोगों,  संगठनों  तथा  reserved  coaches  around  metropolitan
 विधायकों  की  तरफ  ्  gore  wa  जयपुर  के  cities  and  other  important  stations

 “लिए
 ~  have  come  to  the  notice  of  the  Rail-  =

 बीच  एक  और  गाड़ी  चल  '
 way  Administration,  |

 Nita  हुए  हु  आर  <  हां,  तो  उन  पर  क्‍या
 |

 ०  ne
 (b),  Staff  ~ranning  long-distance  re-

 निर्णय  किया  गया  है  served  coaches  have  instructions  to
 ensure  that  unauthorised  passengers

 (@)  क्या  झागरा,  भरतपुर,  ज  उच्  तथा  do  not  enter  these  coaches.  At  times
 a  दर्शनीय  स्थलों  पर  जाने  वाले  भारतीय  however,  it  becomes  difficult  to  con-

 trol  such  passengers.  Surprise  checks
 q

 एवं  विदेशी  पर्यटकों  को  gafsarsrar  रेल
 are  conducted  and  unauthorised  pas-

 यात्रा  के  कारण  HSATS  होता  है  ;  ओर  sengers  travelling  in  these
 oe

 ह.  तथा  ea  यातायात  में
 are  dealt  with  as  per  rules.  Cases  of

 (7)  क्या  qqct  तथा  अन्य
 आाजावात  में  deliberate  negligence  on  the  part  of

 वृद्धि  के  बावजूद  गत  20  वर्षों  में  कोई  नई  staff  manning  these  coaches  are  taken

 यात्री  गाड़ी  नहीं  चलाई  गई  है  ?  up.

 Steps  taken  by  State  Governments  to रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव
 nt  =

 :

 ry

 .  (  z  Prevent  Thefts  in  Railways
 नारायण)

 :  (क)  जी  नहीं  ।  आगरा  फोर्ट

 और  जयपुर  स्टेशनों  पर  टमिनल  सुविधाओं  2260.  SHRI  PRASANNBHAI  MEH-
 TA:  Minister  of  RAILWAY:

 के  अ्रभाव  के  कारण  और  मार्गवर्ती  खण्डों  पर
 A:  Will  the  Minister  of  RAILWAYS

 no
 जेट

 be  pleased  to  state:
 लाइन  क्षमता  को  कमी  के  कारण  आगरा  फाट

 हि  के  बीच'  एक  अतिरिक्त  गार्ड  (a)  whether  State  Governments
 और  जयपुर  के  बीच  एक  अतिरिक्त  गाड़  have  been  requested  by  the  Central
 चलाना  फिलहाल  व्पवहारिक  नहीं  है  ।  Government  to  prevent  thefts  iy  the

 Railways  ita  their  States:  and
 TT).  by  7 (3  )  और  (  v)  इज  समय,  सागरा

 (b)  what  kind  of  assistance  the
 फोर्ट-जयपुर  खंड  पर  एक  जोडी  एक्स्रेस  State  Governments  have  assureg  to

 गाड़ियां  और  एक  जोड़ी  तेज  सवारी  गाड़ियां  give?

 चलती  हैं  जो  उस  मार्ग  पर  होने  वाले  THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS: प्यात्तायात  की  जरूरतों  को  पूरा  कर  देती  है aes  4  है।  (grr  SHEO  NARAIN):  (a)  Yes.
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 af
 The  Government  Railway  Po-

 adopt  several  regular  preventive
 méasures  which  are  given  below.

 ९7)  Escorting  of  important  trains
 at  night  by  armeg  guards  of  Gov-
 eyvament  Railway  Police  of  the
 concerned  State  Government.

 (2)  Beat  patrolling  at  stations’
 platforms/waiting  halls

 (3)  Surveillance  over  criminals
 and  known  bad  characters

 (4)  Checking  of  night  trains  by
 supervisory  officers

 (8)  Armed  pickets  at  vulnerable

 (6)  Special  Squads  of  the  CID  of
 the  State  Governments  take  up  in-
 vestigation  of  important  cases  to
 apprehend  the  gangs  responsible  for
 these  crimes.

 ‘These  measures  have  been  intensi-
 fied  by  Government  Railway  Police

 Supply  ef  Ges  by  ONGC  te  [कन
 Oomplex  in  Baroda

 284i  SHRI  ANANT  DAVE.  Will
 the  Minister  of  PETR!  CHE.

 Neteral  Gas  Commission  has  Been

 ZERS  (SHRI  H.N  BAHUGUNA):  (a)
 No,  Sir  _  Initial  contracts  for  supply
 of  gas  to  Baroda  Industries  were  for
 a  period  of  about  8  years  which  expir-
 ed  on  3ist  December,  i975.  There-
 after,  the  contracts  were  renewed  on
 year  to  year  basis,  after  taking  stock
 of  the  availability  of  gas

 ONGC  has  not  stopped  supplying  gas-
 to  these  units  since  March,  978

 (by  and  (c)  Do  not  are

 zee  लेबर  आायोभ  हारा  लिशायन

 2262.  थ्री  WANT  क्या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  गत  तीन  क्यों  में  रेलने  मे
 तौकरियों  के  सिये  रेलवे  सेवा  झायोग  ने
 किसने  विज्ञापन  प्रकाशित  किये  ,

 ्)  गत  तीन  वर्षों  भे  कुल  कितने
 झाबेदन-पत्  प्राप्त  हुए  शौर  उनमें  से  कितने
 झाबेदकों  को  नौकरिया  दी  गई  ,  झौर

 (६0  उनमें  से  कितने  मामलों  में  3
 महीनों  मे,  6  महीनों  मे,  एक  बचें  मे,  दो  क्यों
 में  भौर  इससे  भ्रधिक  श्रषप्ति  मे  नियुक्तियां
 की  गई  ?

 रेल  भंजालथ  में  राज्य  मंत्री  जी  1
 बारायण)  :  (क)  से  (ग).  सूचना  इकदूठी
 की  जा  रही  है  भौर  सभा  पटल  पर  रख  दी
 जानेगी  ।

 लेख  तथा  प्रशक्तिक  |,  झायोग  के  कर्लेजाररियों
 को  गें

 2263.  थी  उम्र  Oe  ay  yen,
 पलायन और  ग  मेल  यह  बताने की  क्
 करेंगे  कि  तेश  तथा  अाकृतिक  Ww  ae
 के  कर्मदारिकों  की  जिलिल  सुलिपल  aw

 ”
 थि  पल  पर  उन्होंने  गयां  कार्योबाी:
 ?
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 पेट्रोलियम  तथा  रसायग  शौर  उ्बरक
 « मंत्री  (sit  हेमबती  नन्दन  बहुगुणा)  ec

 तेल  तथा  प्राकृतिक  गैस  झायोग  के  विभिन्न
 कार्यालयों/क्षेज्रों(परियोजनाशों.  में  अनेक
 यूनियन/संगठन  कार्य  कर  रही  हैं  जिसमें  8

 यूनियन  मास्यता  प्राप्त  हैं  विभिन्न
 यूनियनों  द्वारा  अलग-अलग  मांग  उठायी
 जाती  है  ।  मान्यता  प्राप्त  यूनियनों  से  द्विपक्षीय
 वार्ता  करने  के  बाद  तेल  तथा  प्राकृतिक  गैस
 झायोग  ने  कुछ  मांगों  पर  समझौता  कर  लिया
 है,  कुछ  मांगों  पर  बात-चीत  चल  रही  है  भौर

 कुछ  मांगें  अस्वीकार  कर  दी  गई  हैं  ।

 Acquisition  of  Agticulturat  Land  for
 Hindustan  Organic  Chemicals

 Limited

 2264.  SHRI  D.  B.  PATIL:  Will  the
 Minister  of  PETROLEUM  AND  CHE.
 MICALS  AND  YPERTILIZERS  be
 pleased  to  state

 (a)  whether  500  geres  of  fertile
 paddy  Jand  was  acquired  in  960  for
 Hindustan  Organie  Chemicals  Limited
 Rasayani,  Maharashtra  State

 (b)  whether  it  is  a  fact  that  ag  all
 these  lands  were  not  required  by
 H.O.C,,  some  of  the  lands  have  been
 given  to  private  industries  instead  of
 returning  these  Jands  to  the  agricul-
 turists  who  have  been  rendered  la
 Jess  because  of  this  acquisition;

 (ey  whether  it  is  a  fact  that  all  the
 agriculturists  whose  Ja  have  been
 acquirég  in  7966  १0  H'G.C.,  nave  not
 deen  rehabilitated’  til  ‘now:  ina

 (d)  if  so,  what  are  the  reasons?’

 THE
 ws

 WINISTER  OF  PETROLEUM
 ARD  WMICALS  2  '  PERTILI-
 ZERS  (SHRI  H.-N.  ‘WAHUGUNA)
 (a)  -  602  acres  of  land  were  acquired

 ce
 tie

 t.-of,  Maharashtra

 industry,  3  a  Athen
 over  to  Hy

 एण्
 TB)  Ths  iltee  ६... अ

 20202
 oa

 Pa  bein  +  be  ५  a  ‘te  i.
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 538  acres  of  land,  were  therefore  sur-
 rendered.  to,  the:  Governzdnt  of  ‘Maia,
 rashiza:-by:  HOC,  and:  the  former  -in
 turn  have  given  this  land  to  MAIDC,
 MSEB,  MIDC  AND  HIL.  No  Jang  hes
 been  given  to  private  industries

 In  keeping  with  the  Central  Gev-
 ernment’s  directive,  the  company.  has
 developed  about  28  acres  out  of  land
 in  its  possession,  for  setting  up  ancil.
 lary  industries

 (c)  and  (d).  Hindustan  Organic
 Chemicals  Ltd.,  have  till  date  employ-
 ed  about  238  affected  persons.  In  ad-
 dition  to  this  the  Company  has  allotted
 plots  of  land  to  affecteg  persons  for
 starting  their  own  business.

 भावनगर-सरेन्द्रनग  र-बंरसगार  के  बीच
 सोधा  रेल  कम्पक

 2265,  थ्यी  धर्मसिदू  भाई  पटेल:  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  1  झप्रैल  1978
 से  लागू  समय  सारणी  के  प्रनूसार  इस  समय
 भावनगर-सुरेन्द्रगर-बी रमगाम  के  बीच
 कोई  सीधा  रेख  सम्पर्क  नहीं  है  ;

 (@)  क्या  सोराष्ट्र  चेम्बर  झाफ  कामर्स
 भावनगर  द्वॉरा  इस  बारे  में  भेजा  गया  कोई
 प्रभ्यावेदन  उनको  प्रथवा  रेल  अशाखन  को
 प्राप्त हुआ  है  ;  यदि  हां,  तो  उससें क्या  लिखा
 है  भोर  क्या  इस  बारे  में  कोई  कार्रंबाई  की  गई
 हैं  प्रथ  की  जानी है  ;  यदि हो, हां,  तो.  कब
 और  किस  प्रकार कौ  ;  भौर

 हुम)
 के  बीच  पुनः  सीधा  रेल  सम्पर्क  स्कीपित
 के  लिये  सरकार  द्वारा  क्या  कारंगाई  की  मई  है
 aaa  की  ज़ानी  है  ?

 -
 हंस  ई...  (वो  ee

 के).  की.  नहीं  2y38

 एक्सप्रेस  के  हारा
 बॉरसफंस  के  बीज  Olt  te
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 Amy  ate  (am),  .  श्ौद्यप्ट्र  वाजिण्य  और
 उद्योग  मंडल,  भावनगर  ने  बोटाड-सुरेख  नगर-

 औरमगाम  क्षेत्र  मे  याड़ियों  क ेसमय  मे  परिवर्तन

 के  खिलाफ  विरोध  प्रकट  किया  है।  ये  परिवर्तन
 मंदल  रेस  उपयोगकर्ता  परामर्श  समित्ति  झादि
 की  सनी  मांग  पर  किये  गये  थे  t  सौराष्ट्र
 साणिण्य  भर  उद्योग  मडल  से  झ्ावेदन  मिलने

 पर  मढल  रेल  उपयोगकर्ता  परामर्श  समिति  से
 इस  मामले  पर  पुन  विचार  विमर्श  किया
 गया  था  तथा  i~-7~978  से  ग्राड़ियों  के

 यही  समय  पुन  लागू  कर  दिये  गये  हैं  जो  भ्रप्रैल,
 978  से  पहले  लागू  थे  ।

 सताधर  में  सुविध्राधों  बत  झभाव

 2266.  शो  धर्मसहु  भाई  पढेल  #
 कया  रेल  मत्री  मह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यहू  सच  है  कि  गुजरात  के
 सौराष्ट्र  प्रदेश  के  जूनागढ़  जिले  मे  सताधर
 नासक  एक  प्रसिद्ध  पयंटन  केन्द्र  में  बिजसी,
 पीने  के  पानी,  प्रतीज्ालय  झौर  प्लेटफार्म  जैसी
 पुविधाभों  की  व्यवस्था  मही  है,  यदि  हा,
 वहाँ  ये  सुविधाएं  कब  ौर  किस  प्रकारे  उपलब्ध

 : करोई  जायेंगी  ,  भौर

 (ख)  क्‍या  यह  सी  सच  है  कि  अपने
 पार्सेश  खुलने  के  लिये  भ्वाफारियो  को  शताधर
 रेलवे  स्टेशन  के  समीप  बिसवादर  जंक्शन  पर
 प्वैटंफार्मे  पर  जाना  पश्ता  है  तैथा  इस  प्रकार
 उन्‍हें  बहुत  कठिनाइ्यां  होती  हैं  विशेषकर
 जब  फीशकार्मे  क्र  रेजनाडियां  होती &  पदि
 झा,  कॉ'  रेस  अ्रशासन  का  चिचार  किसी
 सुविधाजनक  स्थान  पर पासंल  अक्स  करने  की

 wus:  war  का  है  भर  मदि  हां,  तो  कब
 शकामीर, किस प्रकाद कसि  झड़  7,

 ्ण्झ  बंत्रीलमि  1:  मंत्री  द्यीँ  ह... |
 (s)  सताभर  रेलने  स्टेशन

 पुल  केश  बॉमशेषा

 बेराज़ल  खंड  मे  स्थित  है।  इस  स्टेशन  पर

 चुनभ  विभिन्न  सुविधाशो  के  सबंध  में  स्थिति
 इस  प्रकार  है  .«-«

 (a)  बिजलीकरण  रात  के  समय,  इस
 स्टेशन  पर  केवल  एक  गाडी  रुकती  है
 atom  wis  निर्देशक  सिद्धान्त  के

 झनुसार,  विजलीकरण  के  लिए,  रात
 के  समय  प्रत्येक  दिशा  में  दो  दो  गाड़ियो
 का  रुकना  न्यूनतम  अपेक्षा  है।  इसलिए,
 इस  स्टेशन  के  विजलीकरण  का  कोई
 कार्यत्रम  भही  है  ।

 (2)  सताधघर  रेलने  स्टेशन  पर  एक
 नलकूप  एक  प्रतीक्षालय,  भौर  छत  की
 व्यवस्था  से  युक्त  एक  मध्यम  तल  का
 प्लेटफार्म  मौजूद  है।  बतायात  के
 बतंमान  स्तर  के  लिए  ये  सुविधाएं
 पर्याप्त  समझी  जाती  &  1

 ख)  जी  हां  ।  चकि  इस  स्टेशन  पर
 यात्री  यातायात  बहुत  ही  मामूली  है,  इसलिए
 पार्सलो  की  सुपुदगी  पाने  के  लिए  अ्यॉपारी
 प्लेटफार्म  पर  शाने  में  कोई  कठिनाई  अनुभव
 नही  करते  है  >  फिर  भी  परिसरण  क्षेत्र  से,
 पासलभघर  के  लिए  पगेश  दूधार  की  व्यवस्था
 करने  का  प्रश्त  विचाराधीन  है  ।

 बयाजिया  धौर  मोटा  दाहसरा  स्टेशनों  के
 बीच  एक  मालगाहो  को  टक्कर

 2267.  शी  धर्म  सिह  भाई  पटेल  क्‍या
 रेख  मंत्री यह  बताने  को  कृपा  करेंगे कि

 (क)  क्‍या  यह  सच  है  कि  सल,  978
 में  गुजरात  के  सौराष्ट्र  प्रदेश  के वबाणिया  शौर
 सोटा  दहिसरा  के  जीच  मालगाड़ी  से  चार
 बौभो  को  मृत्य ुहो  गई  है  और  छः  गोएं  चापल-

 हो  यह  थीं;

 (क)  दस  बुन्नेडना  के  क्या  कारण,  2,

 (ग)  कया  we  कुबेडना  ने  मरी  वा

 बॉयल  हुई  चोधों  के  मालिकों  को  कोई  मुझ  णा
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 दिया  गया  है,  यदि  कब  और  कितना,
 यदि  नहीं,  At  7

 कितना  मश्नावजा  दे
 कब  तक  हु

 (घ)  मृत  झथवा  घायल  हुई  गौग्रों  के
 मालिकों  के  नाम  क्श  हैं  तथा  वे  कित-कित
 गों  के  रहने  वाले  हैं;  और

 (3)  इन गौद्ों  के  ब्रयेक  मालिक  को
 कितद।  मुझ्रावजा  दिया  गया  है,  तथा  जन्हें
 यह  मम्रावजा  कब  दिया  गया  और  यदि  अब
 तक  मुग्र/वजा  नहीं  दिया  गया  तो  उन्हें  कब
 तक  मुआवजा  दिया  जायेगा  तथा  किस  रूप
 में  दिया  जायेगा  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (शी  शिव
 नारायण  :  (क)  (७).  इस  प्रकार  की
 किसी  घटना  की  रिपोर्ट  न  तो  ववाणिया  तथा

 दहिसरा  स्टेशनों  के  रेलवे  प्राधिकारियां  को
 मिली  है  और  न  ही  मण्डल  अधीक्षक  राजकोट
 के  पास  ही  की  गयी  है  ।

 Representation  from  Grampanchayat,
 Goregaon

 2268.  SHRI  R.  K,  MHALGI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  have  received  a  represen-
 tation  from  the  Grampanchayat  Gore-
 gaopn  (Tal:  Ulhasnagar  District  Thana;
 Maharashtra)  in  the  first  quarte,  of
 i978  requesting  to  build  up  a  new
 Railway  Station  00  Central  Railway;
 and

 (b)  if  so,  the  action  taken  by  the
 Government  or  propose  to  be  taken
 in  regard  to  the  said  representation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  Yes.  Thig  proposal  is  under
 examination.

 AUGUST  I,  i978  Written  Answers  I60

 Transfer  of  Sholapur  Division

 2269.  SHRI  HUKAM  CHAND  KACH-
 WAT:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  is  it  a  fact  that  along  with  the
 transfer  of  Sholapur  Division  from
 the  South  Central  Railway  to  Central
 Railway,  some  staff  have  been  trans-
 ferred  to  the  Central  Railway  from
 South  Central  Head  Quarters;

 (b)  if  so,  the  number  of  staff  cate-
 gory-wise,  and  whether  the  number
 transferred  is  directly  in  proportion
 to  the  work  load  transferred;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MiNiSTY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 (b)  Does  not  arise.

 (c)  Staff  of  the  Headquarters  Office
 of  the  South  Central  Railway,  who  had
 originally  come  from  the  Sholapur
 Division  at  the  time  of  formation  of
 the  South  Central  Railway,  have  only
 been  given  option  for  their  transfer  to
 the  Headquarters  Office  of  the  Central
 Railway.  The  options  are  under  pro-
 cess.  Their  transfer  to  Central  Rail-
 way  will,  however,  depend  on  the
 number  of  posts  transferred  from  the
 Headquarters  Office  of  the  South
 Central  Railway  to  the  Headquarters
 Office  of  the  Central  Railway  on  the
 basis  of  actual  workload.

 रेलवे  स्टेशनों  पर  स्टालों  की  संख्या

 2270.  डा०  रामजी  सिंह  :  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  कितने  रेलवे  स्टेशनों  पर

 बुक  स्टाल  है  और  रेलवे  को  उनसे  कुल
 कितनी  आमदनी  होती  है  ;

 (ख)  क्‍या  सरकार  उन  पर  अस्वस्थ्य

 साहित्य,  यौन-सम्बन्धी  साहित्य,  जासूसी  झ्रादि

 साहित्य  की  व्यापक  बिक्री  के  खतरे  को  समझती

 है  ;

 (ग)  यदि  हां,  तो  इसके  बारे  में  क्या

 ठोस  उपचारात्मक  उपाय  किये  जाने  हैं;  और
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 (थ)  स्वस्थ  साहित्य  के  प्रसार  के  लिये
 कितने  स्टेशनों  पर  “धोद  बुक  स्टाल”

 खोले  गये  हैं  भौर  क्या  योजना  को झम्य  स्टेशनों
 बर  लागू  करने  का  विद्ार  है  ?

 रेल  मंत्रालय  में  'राध्य  बच्ची  (भी  शिव

 नारायण)  :  (क)  भारतीय  रेलों  के  696
 स्टेशनों  पर  बुक  स्टालों  की  व्यवस्था  की  हुई
 है।  बुक  स्टालों  से  बसूल  की  ययी  लाइसेंस
 फीस  भौर  रायल्टी की  कुल  राशि  से  सबधित
 आंकड़े  इकट्ठे  किये  जा  रहे  हैं  सौर  सभा  पटल
 पर  रख  दिये  जायेंगे

 (ख)  और  (ग)  प्रश्लील  या  फ्हड
 साहित्य  भौर  ऐसे  किसी  प्रकाशन  जिसके
 बिय्द  ठीक  ठोस  तथा  तककंसगत  पश्रापत्ति  उठायी
 जा  सकती  है  की  वित्री  लवे  स्टेशनों  पर
 पूर्णत  प्रतिवधित  है।  किसी  प्रकार  का  उत्मधन
 होने  पर  रेले  जुर्माना  कर  सकती  है  प्रौर  वारम्वार
 झंपराध  करने  पर  ठेका  रदद  किया  जा  सकता
 है  ।  रंल  भ्रधिकारी  इस  उददंश्य  से  बुक
 स्टालों  को  नियमित,  जाच  भौर  निरीक्षण
 बरते  हैं  ।  राष्ट्रीय  रेल  उपयांगकर्ता  परामर्श
 झौर  क्षेत्रीय  रेल  उपयोग-पा  पद  पर्ता प  मरण
 समितियों  के  सदस्य  भी  रेलवे  स्टेशनों  पर

 बुक  स्टालों  का  यदाकदा  निरीक्षण  करते  हैं  1

 (घ)  47  स्टेशनों  पर  सर्वोदय  बुक
 स्टाल  स्थापित  किये  गये  है  भौर  9  स्टेशनों
 पर  प्रतिरिकत  स्‍्टालों  के  लिए  मजूरी  ली  जा
 चुकी है।  जब  कभी  भौर  प्रधिक  स्टेशनों
 पर  सर्वोदय  बुक  स्टालों  की  व्यवस्था  करने
 के  बारे  में  झावेदन  प्राप्त  होते  हैं  उन  पर

 भुणावगुण  के  प्राधार  पर  विचार  किया  जाता
 है।

 ॥... ह  to  run  a  Train  between  Agra
 Fort  and  Bikaner

 227  SHRI  SHAMBHU  NATH
 CHATURVEDI  Will  the  Minister  of

 RAILWAYS  be  pleased  to  state

 @  whether  there  is  a  proposal  to
 tn  a  mall  or  express  train  between
 toss  L8—<¢

 Agra  Fort  and  Bikaner  on  the  meter
 gauge; ,

 (b)  if  so,  when  was  it  sanctioned
 ang  by  when  is  it  hkely  to  be  imple-
 mented,  and

 (c)  what  are  the  reasons  for  its  non
 implementation  go  far,  in  view  of  the
 increasing  traffic  demand?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):
 (a)  No

 (b)  Does  not  arise

 (c)  Introduction  of  a  train  between
 Agra  Fort  and  Bikaner  is  operationally
 not  feasible  at  present  for  want  of
 spare  line  capacity  enroute  However,
 two  through  coaches  between  Agra
 Fort  and  Bikaner  are  running  by
 95/90  Marwar  Mail  and  7/8  Jodhpur
 Agra  Fort  Express  Besides  the  new
 237/238  Bikaner  Jaipur  Express  also
 provides  connection  to  7/8  Express  at
 Jaipur  for  the  convenience  of  through
 9455६  08९75

 Vacancies  of  Office  Clerks

 2272  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  how  many  vacancies  of  Office
 clerks  were  filled  in  durmg  the  past
 three  years  zone-wise,  and

 (b)  by  direct  recrmtment  either
 through  Railway  Service  Commission
 or  by  the  authorities  directly,  pro-
 motion  of  Class  IV  to  Class  III,  regu~-
 larising  Apprentice  Clerks  in  regular
 service?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):
 (a)  and  (b)  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House
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 Shifting  of  Headquarters  uf  Indusirial
 Howse  to  States  of  their  Industrial

 Operations

 2273,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  LAW,  JUSTICE  &
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  certain
 State  Governments  are  urging  the  va-
 rious  industrial  houses  and  other  com-
 panies  to  shift  their  headquarters  to
 the  States  whether  they  are  having
 their  major  industrial  operations;

 (b)  if  80,  what  are  the  names  of  the
 States;

 (९)  whether  it  is  a  fact  that  the  in-
 dustrial  houses  under  the  law  can  have
 their  headquarters  anywhere  in  the
 country;

 (d)  if  so,  whether  Government  pro-
 pose  to  amend  the  law  requiring  the
 industrie]  houses  and  other  companies
 to  shift  their  headquarters  to  the
 States  where  they  are  having  their
 industries;  and

 (e)  if  not  what  are  the  reasons
 therefor?

 THE  MINISTER  OF  LAW,  JUS
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  and
 (b)  The  Department  of  Company
 Affairs  does  not  have  the  relevant
 information  in  regard  to  these  parts
 of  the  Question  as  the  information,  if
 any,  will  be  availible  with  the  State
 Governments  It  may,  however,  be
 stated  that  whenever  any  company
 applies  to  the  Company  Lew  Board  for
 amending  their  Memorandum  of
 Association  under  section  47  of  the
 Companies  Act  to  change  the  place  of
 its  registered  office  from  one  State  to
 another,  the  Company  Law  Soard
 invariably  asks  for  the  comments  of
 the  Govertiment  of  the  State  from
 which  the  registered  office  is  proposed
 to  be  shifted  and  these  comments  are
 taken  into  account  before  orders  are
 passed  on  the  company's  application.

 AUGUST  a  978  Written  Axewers  264

 (०)  Yes,  Sir.  Under  the
 the

 (a)  and  (७)  The  question  of  amend-
 ing  the  Companies  Act  in  this  regard
 does  not  arise  at  this  stage  as  the  Ex-
 pert  Committee  under  the  chairman-
 ship  of  Shri  Justice  Rajindar  Sachar
 is  presently  reviewing  the  provisions
 of  the  said  Act.

 बिहार  में  इण्डेग  मैस  को  एजेंसियां

 2274.  श्रो  सुरेखा  शा  सुमन  :  क्‍या
 देद्रोयिलम तथा  'रसाथन  शौर  उर्वरक  मंत्री
 यह  बताने  की  कृपा  करेंग  कि  :

 (क )  बिहार  में  मार्च,  i978  तक
 इण्डेन  गैस  की  एजेंसियों  की  सख्या  कितनी
 थी;

 ख)  इन  एजेंसियों  को  जिलाबार,
 संख्या  कितनी  हैं  ;  धौर

 (+)  क्या  उपभोकताओों  की  मांग  में
 निरन्तर  बृद्धि  को  देखते  हुए  एजेंसियों  कौ
 संख्या  में  वृद्धि  करते  का  कोई  प्रस्ताव  है  ?

 पेट्रोलियम  तथा  रसायन  और  सरदरक
 त्री

 (भी  हेमणतो
 मल्दन  बहुगुभा)  :  (क)

 शौर  (ख).  दिनांक  3i-3-:978  तक
 बिहार  में,  जिलावार  इण्येन  वितरण  एजेंसियों
 की  संख्या  निम्त  भकार  से  है  —

 बेगूसराय  2

 भागलपुर.  .  है उ

 भोजपुर  .  है  2

 दरभंगा  .  :  i

 शनबोद . .  2

 ईस्ट  चम्पारन  हे  t

 war  .  i
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 इसारी  ह | 2  डर

 कठिहार . ,  .

 मुजफ्फरपुर  2

 मुगेर  नि

 जालन्दा  न

 पटना  5

 चूणिया  !

 रांची  3

 रोहतास  ‘  1

 सिहमूम  3

 समस्तीपुर  I

 सरन  :  ]

 gv  :  3

 (7)  पटना  से  एक  इण्डेन  वितरण
 सेजेन्सी  स्थापित  करने  का  प्रस्ताव  है  ।  यह
 अनुसूचित  जाति/भ्रमुसुचित  जन  जाति  के
 खोगो  के  लिए  निर्धारित  है  ।

 Manufacture  of  Protinex  by  M/s,
 Pfiner

 (0)  8  composition  of  Protinex  was
 mot  intimated,  on  what  basis  release

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H  N  BAHUGUNA):
 (a)  ang  (c)  Sahent  features  of  the  old
 and  new  policies  for  the  release  of
 canalised  raw  materials  including
 Vit  Bi  and  Vit  B2  and  the  position
 with  regard  to  release  of  these  ma-
 terials  of  Mix  Pfizer  for  manufacture
 of  protinex  have  been  indicated  in
 reply  to  Lok  Sabha  Unstarred  Ques-
 tion  No  354  answered  on  25th  July,
 978  The  releases  of  canalsed  raw
 materials  to  Mis  Pfizer  have  been
 made  within  the  framework  of  the
 prevalent  policies

 (b)  M/s.  Pfizer  Ltd  are  licensed  to
 manufacture  Protein  Hydrolysate  based
 on  which  they  are  also  producing
 Protinex  their  contention  being,  that
 they  are  entitled  to  do  so  under  the
 said  licence  Government  is  yet  to
 take  a  decision  on  this.

 No  composition  of  ‘Protinex’,  as
 such,  was  given  by  the  company  एप
 their  original  industrial  licence  ह...
 cation  for  grant  of  licence  for  tainng
 up  the  manufacture  of  Protein  Hy-
 drolysate  However,  while  applying  for
 expanded  capacity  of  the  above
 licence,  in  1962,  the  company  indicated
 that  Protinex,  apart  from  containing
 Proteins,  is  fortified  with  vitamins,
 carbohydrates  and  munerals

 Advertisement  given  to  Political
 Parties  by  M/s.  Synthetics  &  Chemi-

 cals  Ltd  Bareiliy/Bombay

 2276  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state  what  are  the  details
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 MINISTER  OF  LAW,  JUS
 Tick  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  Messrs.
 Synthetics  ang  Chemicalg  Ltd.  Bom-
 bay  has  made  the  following  payments

 AUGUST  L  (शक  '  Writen  Anncare  8

 to  political  parties
 during  |

 the  period
 from  ‘11.1974  to  31.38.77  “hr  advertioe-
 ments  in  Souvenires  published  or  to
 be  published  by  them:—

 Name  of  the  Party  Amount  Accountirg  year
 January-Deecmber

 छू.  P.  Congress  Traimng  Campin  the  name  Ra  BOLO  975
 of  ‘*  President  Reception  Committee
 chm:  Uttar  Pradesh  Congress  Karyakartha
 Prashikshan  Shibir.”’

 75th  All  India  Congress  Committee  ७  eo  on  Re  5c0  976

 AH  India  Congress  Committec  Rs  4575 ,000!=  959

 As  regards  advertisements  given
 to  Institutions  other  than  political
 parties,  the  information  igs  not  availa-
 ble.

 Representation  by  All  India  Petro-
 Chemical,  Labour  Union,  Bombay

 2277.  SHRI  R.  L.  MHALGI.  Will  the
 Minister  of  FETORLEUM  AND  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Go-
 vernment  have  received  the  represen-
 tation  of  All  India  Petro-Chemical
 Labour  Union,  Bombay  some  few
 months  back  regarding  the  problems
 confronting  the  workmen  in  Bharat
 Petroleum  Corporation  Ltd.;

 (b)  if  so,  what  is  the  nature  of

 =
 taken  by  Government  thereon?

 THE  MINISTER  OP  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H  N  BAHUGUNA):
 (a)  Yes,  Sir

 (9)  and  (c).  The  issues  referred  to
 in  the  representation  mainly  relate  to
 bonus,  long  term  settlements,  medical
 assistance,  dearness  allowance,  pro-
 motion  policy,  retirement  benefits  and
 workers’  participation  etc.

 The  Management  of  Bharat  Petro-
 Jeum  Corporation  have  been  discuss-
 ing  with  the  representatives  of  the
 Union  and  the  various  issues  involved
 in  the  representations  are  being  pur-
 sued  in  line  with  over-all  policy  of
 the  Government  in  respect  of  the
 same.

 Prices  of  Bulk  Dragy  since  inception  of
 Drug  Prieg  Control  Order

 2278.  SHRI  GURENDRA  BIKRAM
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  prices  of  how  many  hulk  drags
 were  declared  since  the  inception  of
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 Drug  Price  Control  Orier:  in  how
 many  cases  they  were  accepted  during
 the  last  three  years;  and  the  basig  for
 accepting  these  prices;

 (b)  details  of  the  changes  effected
 in  the  declared  prices-increase{de-
 erease  and  status  quo  during  last
 three  year,  the  names  of  the  drugs
 names  of  the  firms  prices  declared  and
 changes  effected  with  dates,  and

 (c)  im  how  many  cases  prices  of
 bulk  drugs  declared  by  Indian  com-
 panies  were  not  accepted  by  Govern-
 ment,  with  reasons  for  not  accepting
 them?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H  N  BAHUGUNA)
 (a)  to  (९०)  Prices  of  imported  and
 indigenoug  bulk  drugs  were  declared
 by  a  large  number  of  companies  with-
 in  75  days  of  commencement  of  the
 Drugs  (Prices  Control)  Order,  970
 Time  and  effort  involveg  in  compiling
 the  details  of  prices  of  bulk  drugs
 declared  by  the  companies  since  the
 inception  of  Drugs  (Prices  Control)
 Order,  970  are  not  hkely  to  be  com-
 mensurate  with  the  results  to  be
 achieved

 A  Statement  indicating  name  of
 the  company  name  of  the  bulk  drug,
 price  declared,  changes  made,  if  any,
 during  the  last  three  years  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library  See,  No  LT  2538/78]

 चादर  स्टेशन  पर  शामलाल एण्ड  सम्त  को  चिये
 गये  थी  श्टाल  के  ठेके

 2280.  थी  हुकम  मद  कछथाय  :  क्‍या
 रेल  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क  )  मध्य  रेलवे  में  दाठर  स्टेशन  पर

 शामणाल  एंड  सस्स  को  द्वि  गये  दी  स्टाल  के
 डेकों  में  कितते  झौर  कौन-कौन  साझीदार  हैं
 झौर ये  कब  से  साशीदार  हैं  भौर  उनमे  मे
 अस्येक  ने  कितनी-कितनी  पूंजी  लगाई  है  तथा
 के  ठेके  कब  दिये  गये  थे  ;  जौर

 70

 (@)  क्‍या  यह  सच  है  कि  शामसाल
 ड सनम  शपने  कर्मचारियों  को  ऐसे  लाभ

 नही  देते  है  जो  ध्रमिक'  कल्याण  स्वधी  कानुन
 के  प्रन्तगगंत  उन्हें  मिलने  चाहिए  शौर  यदि
 हा,  तो  इस  समय  उनके  यहा  काम  कर  रहे
 एसे  कितने  झमिक  हैं  जो  ऐसे  लाभो  से  बचित
 है  और  क्‍या  सरकार  को  इस  बारे  में  कोई
 1शकायत  मिलो  है  झोर  यदि  हा,  तो  उस  प
 क्या  कार्यवाही  का  गई  है  भौर  यदि  नही,  तो
 क्या  सरकार  इस  मामले  की  जाच  करेगी  ?

 रैल  मंत्रालय  में  राज्य  मंत्री  (ओ  शिव
 नारायण):  मैससे  शामलाल  एंड
 सन्स  फर्म  मे  i957  से  पाच  हिस्सेदार  थे
 प्र्थात्‌  क्री  शाम  लाल  कुजीलाल  शौर  उनके
 जार  पुन्न,  सर्वश्री  नानक  चन्द्र,  गो  ै  चन्द,
 रघुनन्दतन  और  रत्न  लाल।  श्री  शाम
 लाल  कुजीलाल  शर  श्री  गोपीचन्द  मर
 चुके  हैं।  यह  ठंका  शुरू  मे  श्री  शामताल
 कुजीलाल  को  7935  में  दिया  गया  था  ।
 ठकेदारो  ने  बताया  है  कि  इसमे  उनके  पिता
 ने  पूंजी  लगायी  थी  भौर  प्रत्येक  हिस्सेदार
 द्वारा  प्रलग से  कोई  पूजी  नहीं  लगाई  गयी  थी

 (@)  मैससे  शामलाल  एण्ड  सन्स  द्वारा
 बेतनों  का  भुगतान  न  करने  अथवा  अ्मिक
 कल्याण  नियमों  का  पालन  न  करने  के  आरे  में
 कोई  शिकायत  नहीं  मिली  इसलिए  इस  मालले
 में  जाबच  करने  का  कोई  प्रश्न  नहीं  उठता  ।
 इस  समय  उन्होंने  दादर  स्टेशन  पर  स्टालो
 में  32  कर्मचारी  लगा  रख  हैं

 मध्य  प्रदेश  घोर  उत्तर  प्रदेश  में  धादे  पर
 अलने  वाली  रेल  लाइनें

 2281.  थो  भारत  सिह  चोहान  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क  )  क्‍या  मध्य  प्रदेश  शौर  उत्तर
 जदेश से  झभी  भी  कुछ  रेल  लाइन  हैं  जिन  पर
 प्रति  र्  चाटा  होता  है  ;
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 (ल )  कद  हां,  तो  ह... 4  भाहगों  के  नाम

 क्या  हैं  श्लौर  सरकार को  उस  प्रत्येक  लाइन
 पर  कितना  बाधिक  चाटा.  होता  है  ;

 (ग)  क्‍या  सरकार  का  विचार  इस
 अलापप्रद  लाइनों  को  लाभप्रद  लाइनों  में

 बदलने  की  योजनाएं  तैयार  करने  का  है;  झौर

 (ध)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं?

 रेख  मंत्रालय में  राज्य  मंत्री  नो  शिव
 मारायण)  :  (क)  झौर  (ख).  मध्य  प्रदेश

 विवरण

 झौर  उत्तर  प्रदेश  में  प ॥  भी  हुए  बसाचतक
 लाया  शाइनें  हैं।  एक  fewer  ewe  हैं
 जिसमें  197877  के  शिए  ऐसी  साइकों
 के  ताम  दिये  भये  हैं  ।

 (घ)  प्रश्न  नहीं  उठता  ।

 विवरण  जिसमे  वर्ष  976-77  में  उत्तर  प्रदेश  भौर  म  य  प्रदेश  मे  झलाभप्रद  शाखा
 लाइनों  पर  (लाभाश  को  छोड  कर)  प्रमुमानित  हानि  का  ब्यौरा  दिया  गया  है  1

 हानि  रकम  (हजार  रुपयों म  सं०  शाला  लाइन  का  नाम
 में)

 उत्तर  प्रदेश  :
 r  &&  कोंच  543
 2  बरहन  एटा  3708
 3  झकबरपुर  टांडा  790
 4  मथुरा जं०  बुन्दाबन  534
 5  माधोसिह  चील्ह्‌  506
 6  कप्तानगंज  छितौनी  945
 7  स्लेमपुर  बरहन  बाजार  2003
 8  इंदारा  दीहरीबाट  2647
 9  मनकापुर  कटरा  338

 0  बसरी  जरवा  454
 11  0  दुधवा  गौरी  फंटा  85
 2  0  बुधना  अम्दन  शौकी  445
 I3  शहबाजनगर :  कासगंज  78
 44  काशौपुर  रामनंगर  282
 25.  मंघना  थू मायते  300
 6  झानन्वनमर  सौतनबा  (+) 176°"

 **यशपि  भाय  सभालन  व्यय  से  धचिक  है,  ह ८. द  शुद्ध  भाय  उस  झाभदनी  से  कुछ  कभ  है
 ो  किसी  जाइन  को  लाभप्रद  मानने  के  निर्नारित  है  1



 wide  शाला  साईन  का  माम  हानि  की  रकम

 (हजार  रुपयों  में)

 स्त  भदेश

 .  ग्वालियर  शिवपुर  कलां  423]

 3  सतपुदां  :  रेलबेज  ‘57847***

 3  रायपुरी  धमतारी  2066

 **+  इस  लाइस  का  कुछ  भाग  महाराष्ट्र  मे  पडता  है  ।

 गेस  सिलेण्डरों  की  रुप्लाई  सें  जिलम्थ

 2282  श्री  भारत  सिह  चोहान  :
 क्या  पेट्रोलियल  तथा  रसायन  और  उर्यरक

 भली  यह  बताने  की  कृपा  करेगे  कि

 (क  )  क्या  यह  सच  है  कि  कुकिंग
 48  वितरक  एजेंसियो  द्वारा  चार  पात्र  दिन
 झोर  यहां  तक  एक  सप्ताह  तक  भी  उपभोग-
 ताझो  को  गैस  सिलेण्डर  सप्लाई  नहीं  किये
 जाते  हैं  ,

 (ख )  यदि  हां,  तो  क्‍या  उक्त  वितरण
 प्रथाली  में  सुधार  करने  के  लिये  सरकार
 सबद  एजसियो  को  कुछ  नये  प्रनुदेश  जारी
 करेगी  ,  भौर

 (ग  )  मदि  नहीं,  तो  इसके  क्या  कारण

 हैं?

 तथा  रसाथन  श्र  जबरक] पेड्रोस्सिण
 मंधी  (0  हेमचती  ननन  आहुगुणा):(क)  से

 (ग)  इस  ध्ाशय  का  पहले  से  ही  अमुदेश हैकि है  कि
 तेज़  कम्पनियां  बुकिंग  के  24  चे  के  भीतर

 खाना  पकाने  की  पैस  के  सिलेण्डर  की  सप्लाई  '

 सुनिश्चित  फरे  ।  यह  तियम  साधारणतः
 सोना  जाता  है  ।  फिर  भी,  कुछ  स्थानों
 में  हिन्दुस्तान  पेट्रोलियम  कारपोरेशन  शौर

 बरोनी  रिफाइनरी  उसे  उपलब्धता  में  बाधा
 होने  से  रिफिल्स  की  सप्लाई  में  बाधा  होती
 रही  है।  ऐसे  स्थानों  से  रिफिल्स  की
 सप्लाई  में  सुधार  लाने  के  लिए  बसी  दूसरे
 प्रबघ  द्वारा  यधासभव  प्रयत्न  किए  जा  रहे
 हैं  rt

 ed  कोटीनों,  स्टालों  शादि  के  लिये  ठे  के दिया
 जाना

 2283.  थ्बी  भारत  सिह  चोहान  :
 क्या  रेल  मली  यह  बताने  की  कृपा  करेगे
 कि.

 (क  )  क्‍या  सरकार  को  रेलवे  स्टेशनों  पर
 कैन्टीनो,  स्टालो  भ्ादि  के  ठेके  देने  मे  धाधली
 होने  के  समाचार  मिले  है  ,

 ख)  यदि  हा,  तो  उन  स्टेशनों  के  नाम
 क्यो  हैं  जिनके  बारे  मे  ऐसे  समाचार  मिले
 हैं  झोर  इस  मामले  मे  दोषी  ध्यवितियों  क ेनाम
 कसा  हैं  ,  धौर

 (ग  )  दोषी  व्यवितियों  को  विस  प्रकार
 का  दण्ड  दिया  गया  है  ?
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 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव
 नारायण)  :  (क)  से  (ग).  सूचना  इबट्ठी
 की  जा  रही  है  और  सभा  पटल  पर  रख दी
 जायेगी  ?

 Proposal  to  make  Drug  Industry
 Self  Reliant  and  upgraded

 "
 9984.  SHRI  K.  MALLANNA:  Will

 the  Minster  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  make  the  Drug  Industry  self-
 reliant  and  upgraded;  and

 (b)  if  so,  the  efforts  of  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 2088  (SHR]  H.  N.  BAHUGUNA);  (a)
 and  (b).  While  there  is  no  such  spe-
 cific  proposal  under  consideration  of
 Government  but  self-reliance  in  the
 manufacture  of  drugs  and  pharmaceu-
 ticals  and  upgradation  of  technology
 ate  the  primary  objectives  of  Gov-
 ernment  in  terms  of  the  new  Drugs
 Policy.  A  statement  on  the  policy
 has  already  been  laid  on  the  Table  of
 this  House  on  29th  March  1978,  Areas
 of  responsibilities  between  the  vari-
 Oug  sectors  have  been,  inter  alia,
 identified  and  indicated,

 Finalization  of  Petro-Chemical
 Complex  at  Haldia

 2285.  SHRI  SAMAR  GUHA:
 SHRI  CHITTA  BASU:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state.

 (a)  whether  the  plan  for  setting  up
 of  a  petro-chemical  complex  at
 Haldia  has  been  finalised  and  cleared
 by  the  Central  Government;

 (b)  if  so,  facts  thereabout;  and

 AUGUST  L  1978  Writtth  Anwers  we

 (c)  facts  about  other  developments
 Tegarding  setting  up  of  the  proposed
 petro-chemical  complex  at  Haldia  in
 West  Bengal?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  पर.  N.  BAHUGUNA):  (a)
 to  (c).  A  letter  of  intent  was  issued
 to  the  West  Bengal  Industria!  Deve.
 lopment  Corporation  Limited,  in
 November  977  for  the  setting  up  of
 a  petro-chemical  complex  at  Haldia.
 The  Corporation  have  yet  to  come  up
 with  the  feasibility  reports.

 Cost  of  Production  of  Rubber  by  .
 Syntheticy  and  Chemicals  Limited

 2286  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZFRS  be  pleased  to  refer  to  the  rep-
 ly  to  Unstarreq  Question  No.  8754
 dated  the  2nd  May,  978  regarding
 cost  of  rubber  production  by  Synthe-
 tic  and  Chemicals  Limited  and  state:

 (a)  the  cost  of  production  of  Syn-
 thetic  Rubbers  of  various  qualities  by
 Synthetics  and  Chemicals  Limited
 grade-wise  sales  price;

 (b)  in  what  proportions  the  prices
 of  synthetic  rubbers  are  being  conti-
 nuously  increased  by  the  manufec-
 turerg  during  the  last  three  years;  and

 (९)  in  view  of  high  sale  price  of
 6ynthetic  rubbers  produced  by  the
 above  company  and  wastage  of
 finances  on  various  heads  to  conceal
 excessive  profitability,  will  Govern-
 ment  take  immediate  steps  to  reduce
 the  prices  by  at  least  rupee  one  per kilogram?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  YFERTILL
 ZERS  (SHRI  प्र,  N.  BAHUGUNA):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  table
 of  the  House,  when  received.

 (c)  At  present  there  is  no  price Control  on  synthetic  rubber.
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 Sale  ef  Shares  held  by  Swadesh!
 Cotten  Milly  in  Swadesh!  ह...

 Limited

 2287  SHRI  R  L  P  VERMA  Will
 the  Minster  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pieased  to
 refer  to  the  replv  given  to  Unstarred
 ‘Question  No  795  on  the  29th  Novem-
 ber,  977  regarding  attachment  of
 shares  of  Swadesh  Cotton  Mills  and
 state

 (a)  the  stage  at  which  the  sale  of
 shares  held  by  Swadesh:  Cotton  Mulls
 Limited,  Kanpur  in  Swadeshi  Poly-
 tex  Limited  of  the  face  value  of  Rs  00
 lakhs  or  80  stands,  and

 (b)  whether  Government  after
 take  over  of  Swadesh:  Cotton  Mills
 appointed  any  Director  on  the  Swa-
 deshi  Polytex  Limited,  if  not,  the
 reasons  therefor?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)
 4s  already  stated  in  reply  to  Unstar-
 red  Question  No  2723  answered  on
 4th  March,  ‘1978,  from  the  available
 information  it  appears  that  the  Col-
 lector,  Kanpur  who  had  seized  20
 lakh  equity  shares  of  Swadesh  Poly-
 tex  Ltd,  held  by  Swadesm  Cotton
 Mills  Co  Ltd,  for  realisation  of  elec-
 tricity  dues  had  accepted  the  offer  of
 Ballarpur  Industries  Ltd,  a  company
 belonging  to  the  Thapar  Group  of
 companies,  for  a  sum  of  Rs  5  crores
 subject  to  the  clearances  being  ob-
 tained  by  it  under  the  Companies  Act
 and  the  MRTP  Act  Acquisition  of
 the  above  shares  would  require  the
 approval  of  tne  Central  Government
 under  Section  l08A  and  section  372९4)
 ‘of  the  Companies  Act.  No  proposal
 from  Ballarpur  Industries  Limited  for
 ‘#cquisition  of  the  above  mentioned
 shares  has  been  received  by  Govern-
 ment  so  far.  It  is  understood  that
 the  attachment  and  proposed  sale  of
 shares  is  the  subject  matter  of  a  writ

 petition  filed  by  Shri  Ashok  Jaipuria,
 son  of  Shri  Sitarary  Jaipuria,  Char-
 man  of  M/s  Swadeshi  Polytex  Ltd,
 in  the  Allahabad  High  Court.

 (b)  The  matter  is  under  the  exa-
 mination  of  the  Government

 प्रमुख  इस्पात  कारखामों  में  बैपनों  का  कका
 रहना

 2288  श्री  निर्मल  श्चन्द  लैन  क्‍या
 रैल  मन्त्री  यह  बताने  की  पा  करंगे  कि

 (क)  क्या  प्रमुख  इस्पात  कारखानों  में
 वर्ष  1976~77  की  तुलना  में  वर्ष  977—
 78  के  दौरान  रोके  जाने  वाले  बैगनो  की  सख्या
 में  254  की  वृद्धि  हो गई  है.  और

 (ख)  क्‍या  इन  परिस्थितियों  मे  इन  कार-
 खानो  को  बैगनां  की  सप्नाई  में  कमी  करने
 या  इस  बात  का  सुनिश्चित  करने  के  लिए
 उपाय  करने  का  विचार  है  कि  इस  प्रकार
 जगन  झप्र यूक्‍्त  न  पड़े  रहे  ?

 रेल  मत्रालय  में  राज्य  मजी  (भो  शिव
 सारायण)  (क)  पर्ष  1976—77  की
 तुलना  में  वर्ष  1977-78  के  दौरान
 प्रमुख  इस्पात  सयत्नो  मे माल  डिब्डो  की  भौसत
 'दकौनी  .34  माल  डिब्बे  प्रतिदित  के  हिसाब
 से  वृद्धि  हुई

 (a)  जब  कभी  किसी  इस्पात  संपत्र
 में  माल-डिग्यो  की  रुकौनी  सामान्य  सीमा
 को  पार  कर  जाती  है  तो  वह  मामला  सम्बन्धित
 महाप्रबन्धक  के  ध्यान  में  लाया  जाता  है
 साथ  ही  भन्तालय  स्तर  पर  भी  इस  पर
 कार्रबाई  की  जाती  है।  ऐसे  मामलों  मे,
 कभी-कभी  सम्बन्धित  इस्पात  सयत्र  के
 लिए  कोयला  तथा  प्रन्य  कच्चे  माल  की

 बुलाई  करने  वाले  माल  डिब्जों  के  झावंटन
 में  कटौती  करना  झ्रावश्यक  हो  जाता  है।
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 2289.  थी  निर्भेश  क  चग:  क्‍या
 ६. द  मत्ती  रेखवे  पर  दावों  के  सम्बर्प  में
 दिनांक  1.  बैल,  973  के  अतारांकित
 श्रशन  संख्या  6422  के  उत्तर  के  सम्बन्ध  में
 जिस  से  अप्रैल,  :977%  फरवरी,  1978
 की  भ्रवधि  में  दावों  को  संख्या  निपटाये  गये
 दावे  तथा  भुगतान  की  गई  राशि  बताई  गई
 है,  यह  बताने  की  कपा  करेगे  कि

 (क)  क्‍या  दावे  तथा  उनके  परिणाम-
 स्वरूप  किये  गये  भुगतान  का  कारण  जिस
 मेजर  अथवा  कमंचारियों  की  लापरवाही
 झथवा  दोनों  ही  हैं  तथा  उकसा  दोनों  कारणों
 में  से  प्रत्यक  के  पणिमस्वरूप  कितनी  राशि
 का  भुगतान  करना  पड़ा  ,

 (@)  क्‍या  जाच  करने  का  तथा  कर्म-
 सारियों  की  लापरवा  )  के  कारण  हुये  दावों
 तथा  उनके  परिणामस्वरूप  किये  गये  भुगतानो
 के  लिए  कर्मचारियों  अषवा  कर्मचारियों  के

 ग्रुप  पर  दायित्व  निर्धारित  करने,  उनसे  राशि
 वसूल  करने  झ्यवा  उन  पर  जुर्माना  करने  के
 लिए  कोई  प्रयास  किये  7:  है  ,

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं;

 (भ)  भुगतान  को  राशि  कम  करने
 के  लिए  क्या  कदम  उठाने  का  विभार  है;
 झौर

 (63  फरवरी,  1978  से  भव  तक  किए
 गये  दावी,  निपटाये  गये  मामलों  तथा  भुगतान
 की  गई  राशि  का  अ्यौरा  क्या  है  ?

 रैल  भंभ्ासय  में  राज्य  मंत्री  पथी  शिव
 मारायण)  :  (क)  भी  नहीं ।  अधिकांश
 दावों  का  कारण  मार्ग  में  माल  का  ो  जाना
 झथषां  उसको  उठाईगौरी  पयना  उसका
 कतिम्स्त  हो  जास"  था।

 (@)  अब  जांच  से  कह  पता  |...  है  कि
 परेषथों  के  ो  जाते  ह... 2  witere  हों
 जाने  का  कारण  कर्मचणारिषों  की  भापरताही
 बवन  उनका  कवाचार  है,  तो  कर्मचारियों  की
 जिम्मेदारी निश्चित  की  जाती  है।  प्रदुशासन
 एबं  झपील  सियमों  के  प्रभुसार  उपयुक्त
 जांच  पढताल  के  पश्चात  सक्षम  भ्र्विकारों
 द्वारा  उचित  ब्ण्ड  दिया  जाता  है।  भारस्थार
 झनियमसितताएं  करने  के  लिए  जिम्मेदार
 करमंचारियों  &  बिर्द्ध  निवारक  कार्रवाई  को
 जाती  #।  1977~78  के  दौरान,  जो  रेल
 कमंचारी  दावों  के  लिए  जिम्मेदार  हराये
 गये  उनसे  215  लाख  रुप  की  राशि
 वसूल  की  गयी  रे

 (7)  प्रश्न  नहीं  उठता।

 (थ)  इस  प्रकार  के  भूगतानों  में  कमी
 लाने  के  लिए  सरकार  द्वारा  निम्नलिखित
 उपाय  किये  जा  रहे  हैं  Sema

 (i)  भेच  खण्डो  में  लोहा  श्रौर  इस्पात,
 खाद्यान्न,  चीती,  तिलहन  पग्रादि  ले  जाने  वाली
 माल  गाड़ियों  का  रेलवे  सुरक्षा  दल  के  सशस्त
 कामिकों  द्वारा  भार्ग  रक्षा  करना।

 (ii)  fe  याड्ों  में  रेलवे  सुरक्षा  दल
 के  सशस्त  कामिको  हारा  गश्त  लगाना

 (iii)  प्रपराघ  भ्रासुचना  एकलित  करना
 झौर  रेलो  को  झ्पराध  झासूचना  के  कर्मचारियों
 के  साथ-साथ  रेलवे  यार्ड  के  कैस्दीय  धपराध
 अ्यरो  के  कर्मचारियों  द्वारा  भ्रपराध्षियों  तथा
 श्ोरी  का  सामान  लेते  वालों  का  पता  लगाने
 के  उद्देश्य  से  भ्रधानक  छापे  मारता।

 (iv)  परीक्षणों  के  खोने  भौर  क्षतिग्रस्त
 होने  की  बटनसाओों  की  पैकसाम  करने  की
 झ्रायश्यकता  के  बारें  में  भौर  झधिक  जगर
 रहने  की  भावना  उत्पन्न  करमे  के  लिए  कर्म-
 चारियों  का  मार्य-दर्शत  करना  ए4ं  उन्हें  शिक्षित
 करना  1
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 ()  भीनी,  भ्रभाण,  दालें,  तिलहन  बादि
 के परगनों  से  | |  हुए  मास-डिम्तों  के दरवाजों

 चर वुरक्षाकी की  कष्ट  &  निभार  की  व्यवस्था पर
 शोर  देमा  ।

 (6)  परेषणों  को  थोये  जाने  से  रोकने
 के  लिए  उन  पर  भली  प्रकार  निशान  लगाना,
 पता  सिखना  शौर  लेबल  शगाना।

 (7)  मा  लडिब्बों  का  भलीभांति  अनुरक्षण
 करना  ताकि  माल  डिब्बों  के  ख़राब  होने  की
 बटनाझो,  जिनके  परिणामस्वरूप  उन्हें  के
 रहना  पढ़ता  है  शौर  माल  का  यानान्तरण
 करना  पड़ना  है  में  कमी  हो  तथा  दरवाजो
 शौर  सुराखों  से  भीगने  तथा  उठाईगीरी  से
 होने  वाली  क्षति  का  कम  प्रिया  जा  सके।

 (8)  जिन  माल  डिड्शो  में  मुल्यवान
 सामान  लदा हो हो  उनमे  रिबट  लगाने  के  लिए
 दिवरी  और  कांबले  का  उपयोग  करना  ।

 (9)  खराब  माल  डिब्बो  का सचरण  कम
 करने  के  लिए  मरम्मत  लाइनो,  यारों  भौर
 माल  बोदामों  में  माल  डिब्बों  के  पैनल
 कटानो  में  पैबन्द  लगाना  t

 (10)  बरसात  के  मौसम  में  सामान
 गीला  होकर  क्षतिप्रस्त  म  होने  पाये,  इस  के

 लिए  विशेष  एहतियात  बरतना  t

 (11)  लदाम  ौर  उतराई  के  दौरान
 बैकेजो  का  भली-भांति  पर्यवेक्षण  शौर
 सावधानीपू्थंक  मिलान  करना।

 (12)  भामान  परिवर्तन  यानाम्तरण
 स्थलों  भौर  पुनर्पीकिण  पर  पर्यवेक्षण  के  काम
 को  गहन  करना,  भौर

 (13)  कर्मचारियों  का  उत्तरदायित्व
 शीअ  मियत  करना।

 (६ 4  मार्च,  i078  से  जून,  1978

 तक  की  प्रषप्नि  में  रेलों  &  बिष्द  1,32,  800
 गये  हावे  दायर  किये  गये,  52,058  दावों
 को  भुगतान  द्वारा  निषटाया  गया  शौर  क्षति-
 पूति के कप में के  कप  में  ८,  02  करोड़  रपये  की  राशि
 का  भुतान  किया  गयी ।

 दानवों,  af  Woesden  Bisepety

 2200,  SHRI  K.  RAMAMURTHY:
 Wil  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whet  is  the  totel  requirement
 of  wooden  sleepers  of  Railways
 annually;

 (b)  whether  we  are  self-sufficient  in
 this  regard;  and

 (ey  if  not,  what  is  the  annual
 worth  of  imported  wooden  sleepers
 and  from  which  countries  these  are
 imported?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  The
 requirement  of  wooden  sleepers  and
 specials  (crosisng  and  bridge  timber)
 during  the  current  financial  year  is

 BG  +  26  lakh  Nae
 MG  »  46  lakh  Nos
 NG.  2  Iakh  Nos

 Spenals  50  000  Cums

 (b)  No

 (c)  No  sleepers  have  been  import-
 ed  in  the  last  few  years.  However,
 agreements  were  concluded  on  23rd
 June  978  with  the  Timber  Corpora-
 tion  of  Nepal  and  Van  Paidawar  Vi.
 kag  Samiti,  Nepal  for  import  of  sleep-
 ers  and  logs  worth  about  Rs.  287
 Jakhs.  for  Indian  Railways,  in  next
 three  years,  Imports  during  current
 financial  year  are  expecteg  to  be
 worth  Rs.  420  lakhs.

 Ctroular  Railway  Scheme  for  Madras

 2291,  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:
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 (b)  if  go,  the  reason  therenf?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  No  proposal  for  a  Circular  Rail.
 way  in  Madrag  City  has  been  investi-
 gated  so  far.

 Products  indicated  in  Registration
 Certificates

 2292.  SHRI  RAMJILAL  SUMAN
 Wil  ithe  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  be
 pleaseg  to  state:

 (a)  details  of  productg  indicated  by
 M/s.  Boots,  Burrough  Wellcome  Wyeth
 and  Ciba  Gaigy  in  Form  A  and  B  for
 obtaining  Registration  Certificates;  and

 (b)  what  are  the  products  manufac-
 tured  at  present  by  these  firms  under
 Registration  Certificates;  date  of  intro.
 duction  of  each  product,  production
 ‘during  last  three  years,  jmported  raw
 materials  allowed  for  each  product,
 their  sales  value  and  the  dates  from
 which  trade-mark  for  each  drug  was
 registered?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  As  the  Registration
 Certificates  were  issued  in  the  fifties
 the  details  asked  for  are  not  immedia-
 tely  available.  However,  the  exer-
 cise  that  would  be  done  at  the  time
 of  grant  of  consolidated  Ingustria)
 Licences  to  drug  manufacturing  units,
 as  contained  in  para  37  of  the  State-
 ment  containing  Government's  deci-

 siong  on  the  recommendations  of  the
 (Hathi)  Committee  on  Drugs  and
 Pharmaccuticals,  a  copy  of  which  was
 laid  on  the  Table  of  the  House  on  29th
 March  ‘1978,  would  enable  the  Gov-
 ernment  to  scrutinize  the  items  taken
 up  for  manufacture  by  these  compa-
 nies  subsequent  to  the  grant  of  Regis-
 tration  Certificates.  M/s.  Wyeth  do
 not  however,  held  a  Registration  Cer-
 ‘tificate,

 ‘AUGUST  I,  fa  Written  yinswdry  —83

 Representation  by  All  Ted,  Distillery
 Amoclation

 2293.  SHRI  BALA  SAHEB  VIKHE
 PATIL:  Will  the  Minister  of  PEFRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  he  pleased  to  state:

 (a)  whether  he  has  received  any
 representation  from  the  All  India  Dis-
 tillers’  Association  asking  for  interim
 merease  in  the  price  of  industria!
 alcohol  based  on  the  Tariff  Commis-
 slon’s  recommendations;

 (bh)  if  so,  what  is  the  reaction  of
 Government;  and

 (९)  how  much  quantity  of  industrial
 alcoho}  25  consumed  by  pharmaceuti-
 cal  and  drug  industry  each  year?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA):

 (a)  Yes,  Sir.

 (9)  The  representation  is  being
 examined  in  al)  its  aspects  including
 the  effects  on  the  industries  using  al~
 cohol  as  raw-material.

 (c)  Approximately  25  million  litres.

 Allotment  of  Paraffin  wax

 2295.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 capacity  of  I80  tonnes  per  year  of
 paraffin  wax  was  approved  for  M/s.
 Bharat  Chemical  Industries,  Delhi  for
 the  manufacture  of  chlorinated  paraffin
 wax,

 (b)  whether  it  ts  also  a  fact  that
 the  consumption  capacity  of  M]s.  Sar-
 aswati  Offset  Printers,  Naraina,  New
 Delhi  for  paraffin  wax  wag  arbitrarily
 raised  from  78  tonnes  to  I28  tonnes  per
 year;

 (b)  if  a0,  details  thereof  and  reason;
 therefor;  and

 |
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 ६0  so,  financial  benefits  accrued

 w  g  patties  may  be  indicated?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र  N  BAHUGUNA)
 The  Central  Government  only  alloca-
 tes  State-wise  quotas  of  paraffin  wax
 an  dindividual  allocationg  to  various
 actual  users  are  determined  by  the
 competent  Authority  in  each  State
 Replies  as  furnished  below  are  on  the
 basis  of  information  furnished  by  the
 Director  of  Industries,  Delhi  Adminis-
 tration

 (a)  Yes,  Sir
 (७)  Capacity  of  M/s  Saraswati  Off-

 sci  Wiainters  was  revised  from  77  MT
 to  29  MT  per  year  on  merits  on
 the  basig  of  an  appeal  from  the  unit

 M/s  BHARAT  CHEMICALS

 (c)  M/s  Bharat  Chemicals  have
 installed  a  reactor  having  capacity  of
 3000  Kgs  This  capacity  has  been  fix-
 ed  to  enable  the  unit  to  work  for  300

 days  at  the  rate  of  600  Kgs  of  Paraffin
 wax  per  day

 M/s  SARASWATI  OFFSET  PRIN
 TERS

 The  capacity  of  77  MT  was  fixed
 on  the  basis  of  printing  machines  pos-
 sessed  by  them  The  unit  filed  an  ap-
 peal  stating  that  their  printing  sector
 was  independent  from  their  waxing
 ¢ection  and  the  capacity  of  waxing
 machines  should  be  independently  as-
 sessed  as  they  were  free  to  get  this
 printing  work  done  on  2  shift  bass
 and  also  from  outside  units  Assis-
 tant  Director  of  Industries  carried  out
 the  experiment  and  reported  that
 capacity  of  waxing  machines  on  the
 basis  of  six  hour  working  for  300

 the  course  o¢  appeal,  the  capacity

 capacity  works  out  to  658  M.T.  per
 year  and  there  was  calculation  error
 in  the  work  of  the  Assistant  Director
 of  Industries  However,  further  ree
 vision  of  capacity  has  not  been  sanc-
 tioned  by  Delhi  Administration  on
 account  of  the  material  being  in  short
 supply  It  has  been  reported  that  the
 entire  quantity  of  wax  supplied  to  the
 party  has  gone  into  wrappers  sup-
 plied  by  them  to  M/s  Modern  Bake-
 ries

 (d)  The  accounts  of  M/s_  Bharat
 Chemicals  Industries  for  the  period
 lst  October  976  to  3ist  March  7७77
 were  got  checked  by  Director  of  In.
 dustries,  Delhi  The  cost  of  the  end
 product  works  out  to  Rs  375  per
 Kg  while  the  sale  price  was  of  the
 order  of  Rs  426  per  kg  including
 by  product  of  hydrochloric  acid  The
 gross  profit  of  the  firm  works  out  to
 3३  6  per  cent  Sale  price  of  chlorina-
 teu  paraffin  wax  has  now  been  fixed
 oy  the  Delhi  <Admunustration  and
 entire  supplies  are  sold  to  units  nomi-
 nated  by  the  Directorate  of  Industries
 {hrough  Delhi:  Small  Industries  Deve-
 lopment  Corporation  The  cost  ac-

 count  of  Ms  Saraswat,  Offset  Prin-
 ters,  for  the  period  76-77  were  ajso
 got  checked,  by  Delhi:  Administration
 It  has  been  found  that  the  firr  was
 sclung  wrapping  papers  to  M/s  Mod-
 ert.  Bakerics  on  an  average  price  of
 Rs  9/-  per  kg  The  cost  per  kg  of
 the  end  product  works  out  to  Rs  865
 per  kg  The  gioss  profit  of  the  firm
 workg  out  to  about  4  per  cent

 Gas  in  Bengal  Basin  as  Reported  by
 ONGC

 2296  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleated  to  state

 (a)  whether  according  to  an  expert
 team  of  the  ONGC,  the  Bengal  Basin
 has  a  potential  for  gas;

 (b)  whether  the  Soviet  Team  stu-
 dying  the  Bengal  basin  for  fifteen
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 months  has  preséhted  its  report  on
 the  9th  June,  1978;

 (c)  whether  the  Soviet  team  has
 recommended  intensification  of  ex-

 ploration  surveys  specially  in  the  area
 South  of  Sunderbans;  and

 (d)  if  so,  the  details  thereof  and

 action  taken  thereto?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N. BAHUGUNA):  (a)
 to  (c).  Yes,  Sir.

 (d)  The  Soviet  team  has  recom-
 rnaended  conducting  of  seismic  sur-
 veys  in  the  area  south  of  Suderbans.
 This  area  is,  however,  marshy  and
 is  one  of  the  most  difficult  areas  for
 conducting  seismic  surveys,  and  re-

 quires  specialised  equipment  which
 is  currently  not  available  with  the
 ONGC.  It  is,  therefore,  proposed  to

 get  the  seismic  survey  done  quickly
 through  foreign  contractors  and  for
 this  purpose,  tender  enquiries  to  va-
 rious  reputed  firms  abroad  capable  of
 doing  this  job  have  already  been
 fisated  by  the  ONGC,

 Customers  releasing  wagons  in  time

 2297.  SHRI  C.  VENUGOPAL:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  com-
 mon  malaise  in  the  Railway  transport
 is  the  failure  of  the  customers  to
 release  wagons  in  time;

 (b)  the  names  of  the  principal
 customers  and  the  excess  period  for
 which  they  held  the  wagons  frozen
 during  1977-78;  and

 (e)  action  taken  for  rationalising
 and  streamlining  the  position?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)

 to  (c).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  table
 of  the  Sabha.
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 Proposal  to  introduce  fast  train,  bet-
 ween  Ahmedabad  ang  Barodg

 2298.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  are  active-

 ly  considering  any  proposal  for  jntro-
 ducing  fast  daily  trains  between
 Ahmedabad  and  Baroda  as_  also
 between  Baroda  and  Surat  with  a  view
 to  helping  the  thousands  of  daily  com.
 muters  like  employees,  students,
 workers,  etc.;

 (b)  if  so,  when  will  the  Government
 begin  operating  such  trains  and  how;
 and

 (ec)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)

 No.

 (b)  Does  not  arise.

 (c)  Introduction  of  new  trains  bet-
 ween  Ahmadabad-Vadodara  and  Vad-
 odara-Surat  is  at  present  not  opera-
 tionally  feasible  due  to  strained  line
 capacity  on  Ahmedabad-Vadodara  and
 Vadodara-Surat  sections.

 Proposal  to  inerease  Frequency  of
 Navjivan  Express

 2299.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 increase  the  frequency  of  the  Nav-
 jivan  Express  running  between
 Ahmedabad  and  Madras;

 (b)  if  so,  when  and  how;

 (c)  if  not,  why  not;  and

 (d)  whether  it  is  a  fact  that  the
 present  weekly  service  from  the  said
 two  stations  result  into  considerable
 percentage  of  unused  railway  rackes
 and  if  it  is  so,  how  much  is  it  in  what
 way  it  is  proposed  to  be  utilised  to
 the  maximum?



 en  route  at  present.

 (a)  The  rake  has  an  extra  le-over
 of  two  days  at  Madras  Beach  and
 with  this  it  is  not  possible  to  increase
 the  frequency  of  145/146  Navajivan
 Express.
 Responsibijity  of  Junior  Administra-

 tive  rank  Officers

 2300.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarreg  Question  No.  3702  on  the
 2ist,  March  978  regarding  selection

 «of  Grade-I  works  inspectors  and
 atate:

 (a)  when  the  extent  rules  were
 framed;  duties;  and  responsibilities  of
 Junior  Administrative  rank  officers
 prior  to  Reviseq  Pay  Commission  and
 that  of  the  Additional  Heads  now;

 (b)  has  old  Junior  Administrative
 ‘post  been  up-graded  with  same  old
 functions;  what  was  number  of  J.A.
 post  in  various  departments  of  the
 N.E.  Rallway  prior  to  Revised  Pay
 Commission  and  after  ineluding
 Additional  Heads  and  temporary
 ‘posts;  and

 (c)  will  he  institute  a  Committee
 of  Railway  trade  unionists  and  officers

 ea
 into  — ary

 rules  and
 same  pot  of  various  pay

 commission  recommendations,  creation
 of  new  posts  to  avoid  selections  being
 conducted  by  more  Junior  Officers
 Prone  to  favouritism,  groupism  and
 communaliam  which  is  rampant  on

 a
 Reitway;  if  not,  reasons  there-

 THE  MINISTER  OF  STATE  IN

 (SHRI.  SHEO  <NARAIN):  (a)
 The  extant  rules  have  been.  in  force

 being.  These  posts,  generally  desig-
 nated  Additional  Heads
 ments,  did  not  constitute  a  mere  re-
 Placement  of  the  Junior
 trative  Grade  posts.

 They  were  of  a  higher  level  involv-
 fmg  higher  responsibilities.  Their
 number  is  as  follows:

 turing  turing:

 Je  A.  29  9
 Adil.  Heads  14

 (९)  It  is  not  proposed  to  institute
 any  Committee  as  selections  are  conti-
 nuing  to  be  conducted  by  officers
 whose  duties  and  responsibilities  have
 not  undergone  any  change.

 Pending  indents  for  Wagons

 280l.  SHRI  DAYA  RAM  SHAK-
 YA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)-the  number  of  pending  in-
 dents  for  wagons  for  supply  of  foed-
 stuffs,  specially  wheat,  in  the  various
 parts.  of  the  country;
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 JHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)

 to  (c).  In  July  978  there  were  pend-
 ing  indents  for  about  7,678  wagons
 for  movement  of  wheat  by  rail,  inclu-
 ding  indents  for  5,8l  wagons  on  the
 Northern  Railway,  which  serves  the
 principal  wheat-belt  in  the  country.
 Apert  from  this,  there  were  pending
 indents  of  36.656  wagons  for  other
 foodgrains  Most  of  these  indents
 were  on  trade  account,  which  moves
 under  a  comparatively  lower  priority.
 This  traffic  is  being  cleared  to  the
 maximum  extent  possible  consistent
 with  the  demands  of  higher  priority
 traffic,  such  as  sponsored  foodgrains,
 cement,  steel,  coal,  fertilisers,  etc.
 This  Ministry  is  not  aware  of  anv  da-
 mage  to  foodgrains  for  want  of  rail
 transport

 Import  of  Soda  Ash

 2302  SHR  DAYA  RAM  SHAK-
 YA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state’

 (a)  whether  Government  have
 decided  to  import  soda  ash,  and

 (b)  if  so,  the  value  and  quantity
 of  the  soda-ash  proposed  to  be  im-
 Ported  country-wise,  and  the  time  by
 which  the  same  is  hkely  to  reach  the
 country?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 {a)  and  (b).  To  give  immediate  re-
 lieg  to  consumers  of  soda  ash,  this
 Ministry,  in  consultation  with  the
 DGTD,  has  written  to  the  State  Che-
 micals  and  Pharmaceuticals  Corpora-
 tion  of  India  to  make  immediate  ar-
 Fangement  for  inviting  offers  for  the
 iznport  of  20,000  tonnes  of  soda  ash.
 The  finai  arrangements  in  this  regard
 have,  however,  still  to  be  made.  The
 actual  acrivals  of  soda  ash  into  the
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 Canes  of  Derallments

 2308.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  cases  of  derail-
 ment  that  occurred  during  the  last
 three  months;

 (b)  how  many  of  these  are  attri-
 butable  to  sabotage;  and

 (c)  the  reasons  for  recurrence  of
 cases  despite  tight  measures  report-
 ed  to  have  been  taken  to  avoid  acci-
 dents  of  any  type?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  #  £NARAIN):  (a)

 Durnng  the  period  April  to  June,  78,
 there  were  207  train  derailments  on
 the  Indian  Government  Railways.

 (b)  Nil.
 (c)  Human  failure  continues  to  be

 the  largest  single  factor  responsible
 for  accidents  Safety  Organisations
 on  the  Railways  have  been  engaged
 in  a  relonties,  campaign  to  create
 greater  safety  consciousness  amongst
 the  staff  connecteq  with  the  running
 of  trains  and  to  ensure  that  staff  do
 not  violate  rule  or  indulge  an  short-
 cut  methods  Exammation  of  trains
 and  spot  checks  in  carirage  and  wagon
 depots  have  been  intensified  and  gre
 ater  care  ie  being  paig  to  the  proper
 maintenance  of  track.

 In  order  to  reduce  dependence  on
 the  human  element,  various  sophisti-
 cated  aids  like  ultrasonic  flow  detec-
 tors  for  wheels,  axles  and  rails,  track
 circuiting,  axle  counters,  automatic
 warning  system  etc.  are  being  intro-
 duced  progressively.

 Statutory  Railway  Canteens

 2304.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 {a)  how  many  statutory  canteen!
 are  in  existence  in  the  railways  and
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 what  is  the  number  of  employees
 employed  in  the  same;

 (b)  what  are  their  gcales  of  pay
 and  conditions  of  service;

 (c)  whether  there  is  any  court  de-
 cision  to  treat  the  workers  as  railway
 employees;  and

 (a)  if  so,  what  steps  the  Govern-
 ment  have  te  honour  the  court
 judgement?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAILWAY:
 (SHRI  SHEQ  NARAIN):  (a)

 to  (d)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House

 Central  Railway  Employees  removed
 from  gervice

 2305  SHR:  SOMNATH  CHATTER-
 JEE  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  how  many  workerg  of  Jhansl
 (Central  Railway)  had  been  (i)  re-
 moved  from  service  and  (ii)  imposed
 with  other  punishments  for  partici-
 pation  in  the  May,  74  strike;

 (b)  how  many  of  them  have  not
 been  taken  back  on  duty,

 (c)  how  many  court  cases  are  pend-
 ing  in  connection  with  May,  7974
 strike,  ५

 (a)  whether  any  case  has  reached
 the  trial  stage;  and

 (e)  if  not,  why  these  cases  are  not
 being  withdrawn?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  ५  NARAIN)  (a)
 (i)  68  employees.

 i)  Ni.

 (b)  Nib

 (ce)  €  cases  involving  69  employees.

 (है)  All  cases  are  pending  trial.
 7958  LS—¥,

 (e)  The  cases  were  filed  by  State
 authoritles  and  it  is  for  them  to  consi-
 der  withdrawal.  The  State  Govern-

 ceiving  attention.

 रेल  गाड़ियों  में  जंजीर  खींये  जानें  की  मासिक
 झौसत

 2306.  शी  ईश्चर  ओघरी  :  क्‍या  रेल
 मन्द्र  यह  बताने  की  कपा  करेगे  कि

 (क)  गत  छ  महीनों  में  रेल  गाड़ियों
 में  जंजीर  बीजे  जाने  की  'चटनाथों  का  प्रति
 मास  झौसत  क्‍या  रहा;  भौर

 (ख)  झापात  स्थिति  में  यह  भौसत
 कितना  था  ?

 रेख  भंत्रालय  में  राज्य  संत्री  1६4  शिव

 मारायण)  :  (क)  जनवरी  से  जून,
 978  तक  की  वधि  में  खतरे  की  जंजीर
 खीचे  जाने  की  धटनाभों  का  मासिक  भौसत
 250  है।

 (ख)  1976  झौर  977  के  वर्षों  की

 तबनुरूपी  झवधि  भें  यह  मासिक  श्ौसत
 क्रमश:  «=  742  भौर  676  था।

 Adalteration  In  Petroleum  Products

 2307  SHRI  C  K.  JAFFER  SHA-
 RIEF-  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Central  Government
 have  received  some  complaints  about
 the  alleged  adulteration  of  petroleum
 products;

 (b)  if  so,  whether  any  directives  to
 oil  companies  for  strict  enforcement
 of  quality  control  measures  at  the
 petrol  supplying  stock  points  and
 sealing  of  tank-trucks  carrying  pet-
 roleum  products  have  also  been  issued
 by  Government;  and

 (७)  i#  "व,  the  details  thereof?
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 THE  MINISTER  OF  PETROLEUM
 AaND  CHEMICALS  AND  FERTILI-
 LIZEBS  (SHRI  H.  N.  BAHUGUNA
 (a)  ta  (c).  Complaints  about  the  al-
 leged  adulteration  of  petroleum  pro-
 ducts,  whenever  received,  are  looked
 into  ymrnediately  for  taking  remedial
 action  As  per  the  existing  instruc-
 tions,  oil  companies  are  taking  steps
 for  strict  enforcement  of  quality  cont-
 rol  measures  at  the  petrol-supplying
 stock  points  and  sealing  of  tank  lor-
 ries.  The  compames  have  also  been
 adviseg  to  conduct  periodical  checks
 of  the  retail  outlets,  take  samples  of
 petroleum  products  for  testing  and
 proceed  against  those  indulging  in
 adulteration.

 Preposal  to  increate  Capacity  of  Oil
 Refineries

 2308,  SHRI  ८.  K.  JAFFER  SHA-
 RIEF.  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  the  refining  capacity
 of  oil  refineries  is  proposed  to  be  in-
 creased;

 (b)  if  90,  the  names  of  the  refineries
 and  the  likely  increase  in  their
 capacity;

 (c)  how  far  jt  is  gaing  to  ennance
 the  total  refining  capacity  of  crude  oll
 in  the  country;  and

 (8)  how  far  it  will  meet  the  re-
 quirements  of  refining  capacity  in  the
 country?

 THE  MINISTER  OF  PETROLEUM,
 AND  CIIEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र,  N.  BAHUGUNA):
 (a)  to  (t),  A  Study  Group  was  ap-
 pointed  on  1612.77  to  examine  the
 additional  refining/secondary  process-
 fing  capacity  to  be  set  uplinitiated
 during  the  Sixth  Plan  (078—83)  and
 for  two  subsequent  years.  The  re-
 port  of  the  said  Study  Group  has
 been  received  and  ig  under  appraisal
 of  the  Government  in  consultation
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 with  the  working  Patro- Group  en
 Jeum  set  up  by  the  Planning  Com-
 mission,

 Use  of  Bombay  ह... , ल  Gag  for  in-
 dustrial  Purposes

 2309,  SHRI  2,  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state.

 (a)  whether  the  crude  ang  gas  from
 Bombay  High  has  now  reached  the
 shore  terminal  at  Uran  through  pipe-
 lines;  and

 (b)  if  so,  the  steps  taken  to  use  the
 gas  for  industrial  purposes  and  the
 steps  taken  or  proposed  to  be  taken
 to  process  the  crude  at  coastal  refine-
 ries  and  the  total  quantity  of  crude
 allotted  to  each  refinery,  refinery-
 wise?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N  BAHUGUNA):
 (a)  Yes.  Sir

 (b)  Presently  an  average  quantity
 of  approximately  08  million  cubic
 metres  per  day  of  gas  is  being  receiv-
 ed  from  Bombay  High.  Of  this  appro-
 ximately  06  million  cubic  metres  per
 day  of  gas  is  being  supplied  to  Tata
 Power  station.  Suplies  to  the  fertili-
 ser  plants  of  Rastriya  Chemicals  and
 Fertilizers  are  expected  to  commence
 in  August  ‘1978,

 Allocation  of  crude  oil  from  Bom-
 bay  High  will  be  made  to  various  re-
 finaries  ang  would  depend  upon  the
 best  economic  utilisation  of  the  crude
 oil  that  is  posible  from  year  to  year
 taking  into  account  the  overall  in-
 terest  of  the  nation.  Ag  per  the  present
 plan  of  allocation  of  this  crude  oll,  at
 the  5  million  tonnes  per  annum
 level  of  crude  production,  it  is
 expected  that  about  3.5  million  tonnes
 would  be  allocated  to  the  Bharat  Pet-
 roleum  Corporation  Limited's  refi-
 nery,  ]  million  tonne  to  Cochin  Re-
 finery  and  0.5  million  tonnes  to  Visa-
 khapatnam  refinery,  till  the  Kayall
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 Faefinery  2  able  to  receive  Bombay
 High  crude  After  Koyall  Refinery
 fs  able  to  recelve  the  Bombey  High
 crude,  tt  is  expected  that  about  6
 qaillion.  tonnes  would  be  allotted  to  it
 by  making  necessary  adjustments  in
 the  allocation  of  crude  to  other  re-
 fineries

 Mnvestigations  into  working  of  Bird
 and  Company

 28i0  SHR]  6  M  BANATWALLA
 SHRI  SHYAM  SUNDER

 GUPTA
 SHRI  MUKHTIAR  SINGH

 MALIK

 Will  the  Minister  of  LAW,  JUS~
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state

 (a)  whether  Government  have  since
 investigated  the  findings  of  the  Re-
 port  on  Birg  and  Company  submitted
 to  the  Government  as  reported  mn
 Businesg  Standard  dated  the  3rd
 Apri,  1978,  and

 (b)  if  so  what  action  Government
 have  taken  in  regard  thereto?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSIIAN)  (a)  and
 4b)  The  report  on  Bird  and  Company
 submitteg  to  Government  is  only  an
 interim  report  This  has  been  exam-
 ined  =  Alongwith  M/s  Bird  and
 ‘Company,  investigation  into  the  aff-
 aire  of  several  other  companies  of
 Bird  and  Heilgers  Group  of  compa-
 nies  was  ordered,  but  the  report  in
 Tespect  of  the  other  companies  have
 not  yet  been  received.  The  question
 ag  to  what  action  is  to  be  taken  on
 this  interim  report  will  also  depend
 upon  the  result  of  the  investigation  of
 the  other  Campanies  However,
 tecessary  follow  up  action  in  respect
 of  offences,  containeg  in  the  jaterim
 ह... क  of  Bind  and  Company  will  be
 taken  without  waiting  for  the  other
 reporta  wherever  feasible

 Bettich  Companies  in  Inés

 23i:  SHRI  ह  M,  BANATWALLA:
 उत्तह्ा  SHYAM  SUNDER

 GUPTA

 Wl  the  Minster  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas
 ed  to  state

 (a)  the  number  and  names  of  Bri-
 tish  controlled  business  companies
 which  are  still  carrying  on  business
 in  India,

 )  what  is  money  invested  by  each
 company,  and

 (०)  what  is  profit  earned  during  the
 game  period  and  the  profit  transfer-
 red  to  the  United  Kingdom  by  each
 company  during  the  last  3  years?

 OF  LAW,  JUSTICE THE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  to  (ec).
 As  on  3ist  March,  97  there  were
 276  branches  and  i09  su
 UK  based  companies  operating  m
 the  country  The  names  and  the
 money  invested  as  represented  by  a3-
 sets  of  these  British  controlled  com-
 panies  as  on  Silat  March,  i977  are

 green  m  the  statement  Jaid  on  the
 Table  of  the  House  (Placed  wn  Lib-
 rary  See  No  LT-2540/78)  ‘The
 statement  slso  gives  the  detaiis  of  the

 profits  earned  by  these  corpames  in

 Indsa  during  the  three  years  1974.75
 to  1976-17  The  information  about
 the  amount  of  profits  transferred  by
 individual  compames  to  the  United
 Kingdom  during  this  period  ig  not
 available  However,  the  total  profits
 and  dividends  remitted  by  the  private
 sector  to  the  United  Kingdom  during
 the  years  1978-74,  1974-75,  and  i975-
 96,  as  furnished  by  the  Ministry  of
 Finance,  were  88  under

 Rs  in  lakhs

 :973-74  197475,  1975-76,

 ofits  &  2757  7550  297०5
 idends
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 ‘Tirdpathi  Ratiway  Station

 3g12,  SHRI  7.  RAJAGOPAL  NAIL
 DU:  Will  the  Minister  op  RAILWAYS
 be  pleased  to  state:

 (a)  whether  there  is  shortage  of
 shelters  for  pilgrims  at  Tirupathi
 railway  station  especially  on  broad
 gauge  island  platform;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  provide  sufficient  num-
 ber  of  shelters?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  and  (b).
 The  work  of  providing  additional
 shelters  on  platforms  Nos.  2  and  3
 (M.G.)  and  4  &  5  (B.G.)  of  Tirupathi
 railway  station  on  South  Central  Rail-
 way  is  in  hand.  When  completed,
 adequate  shelter  facility  to  the  Pil-
 grims  at  Tirupathi  railway  tation
 will  be  available.  The  question  of
 augmentation  of  this  facility  is  kept
 eonstantly  under  review.

 विभिन्न  जोनों  में  कोयले  को  कभी  के  कारण
 रेलगाड़ियों  का  रहु  किया  जाता

 2313.  श्री  सुरेखा  का  सुनन :
 श्री  गंगा  1 |  सिंह  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  ब्या  यह  सच  है  कि  कोयले  की
 कमी  के  कारण  कई  रेलगाडियों  को  बन्द  किया
 गया  है  ;

 (ख)  प्रत्येक  जोन  में  इस  प्रकार  कितनी
 झौर  कोन  कौन  सी  गाड़ियों  को  बन्द  किया  गया
 है;

 (ग)  उन्हें  पुनः  कज  चलाने  की  सम्भावना
 है;

 AUGUST  ra  =  Written  Answers  =  है...

 (य)  क्या  कोयले  की  बढ़ती  हुईं  |...
 को  ध्यान  में  रखते  हुए  सरकार  भाष  से  गलने
 वाले  इजनों  के  स्थान  पर  डोजल वा  विजली
 से  चलने  वाले  हंगनों  का  उपयोग  करने
 की  जयोना  बनाएगी;  और

 (87)  यदि  हा,  तो  तत्सम्बन्धी  रूपरेखा
 क्‍या  है?

 रेल  मंप्रालय  में  राध्यय  मंत्री  (भी  शिकष

 नारायण)  :  (क)  जी  हाँ।

 (ख)  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है  |  [प्रस्थालय  में  रखा  सवा  t
 देखिए  सख्या  LT  2541/78)

 (ग)  जैस  ही  कोयले  की  सनाई  की
 स्थिति  में  सघार  हो  जाएगा  इन्हे  फिर  से  चला
 दिया  जाएगा।

 (घ)  और  (ड).  अबे  देश  मे  भाप  चालित
 रेल  इजन  नही  बनाये  जा  रहें  भौर  इंजनों  के
 बेंडे  में  जो  नये  इजन  जोड़े  जा  रहे  है  थे  सभो
 डीजल  और  बिजली  चालित  रेल  इजन  ही
 है  ।  इस  प्रकार  भाप  चालित  इंजनों  की
 सढ्ष्वा  उत्तरोत्तर  कम  होती  जा  रही  है

 Rail  Contract  frem  Iraq

 23i4.  SHRI  DHARMA  VIR  VASI-
 SHT:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  India  was  likely  to  bag
 rai)  contract  from  Iraq  Government,
 and

 (b)  if  so,  the  prospects  in  details?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  Rail  India  Technical  and  Econo-

 है. ड  decision  has,  so  far,  been  taken  by
 that  Government  about  the  award  of
 contract,
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 net ‘Completion:  of  ever-tridpe  ‘at
 Sasidabaa

 2315  SHRI  DHARMA  VIR  VASI.
 SMT;  WHI  the  Minister  of  RAIL-
 ‘WAYS  be  plested  to  state

 (a)  the  probable  periog  in  which
 the  over-bridge  near  Neelam  Cinema,
 Faridabag  would  be  completed  and
 would  be  open  te  Traffic;

 (b)  whether  ihe  progress  of  this
 work  is  per  schedule;  ang

 (c)  if  not,  the  reasons  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 probable  date  of  completion  is  by  the
 erd  of  thia  year.

 (b)  Ves.
 ic)  Does  not  arise.

 Petroleum  Products  during  1977-78

 2316.  SHRI  DHARMA  VIR  VASI-
 SHT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  the  domestic  production  of
 petroleum  products  in  India  in  ‘1977+
 78;  and

 (b)  the  imports  during  the  same
 ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-

 (SHRI  H.  N.  BAHUGUNA):  (a)
 The  total  production,  of  various  petro-
 JYeum  products  in  the  country  during
 the  year.  ‘1071-78  was  of  the  order  of
 about  23.4  wiillion  tonnes.

 *  ६७)  The  imports  of  various  petro-
 leum  products  during  ‘1977-78  were  of
 the  order  of  2.8  million  tonnes.

 Railway  Concession  to  Student  Pass-
 ‘Welders  of  Bombay-Pune  ‘ates.

 9817  DR.  VASANT  KUMAR.  PAN-
 DIT;  “Will  the  Minister  o¢  RAIL.
 WARS  be.  pleased  to-state:

 he)  savhether”  it:  is  -a:-fett  that  the
 Railway  concession  to  student  pass-

 a  पथी

 holders  of
 i

 ta
 586

 available  under  Tariff  59  to:  the  sty-
 dents  who  desire  to  go  beyond  50

 ._kflometers:

 (४)  whether  Government  have  re-
 ceived  any  representation  to  make
 available  normal  concession  to  the
 bona  fide  students  even  beyond  50
 Kms.  from  the  station;  and

 (c)  what  action  Government  have
 taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  and  (ec).  Representationg  have
 been  receiveq  from  various  quarters
 for  relaxing  the  existing  distance  limit
 of  50  Kms.  for  issuing  season  tickets
 to  the  students  but  they  have  not
 been  agreed  to  due  to  the  financial
 implications  involved.

 प्राकृतिक  मैस  से  काना  पकाने  बाली  गेस  का
 विकाला  जाना

 23i8.  Sto  wert  कुमार  पंडित  :
 क्या  पेट्रोलियम,  रसायत  झोर  उर्बरक
 मंत्री  यह  बताने  की  क्षपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  भ्रायल'  इंडिया
 लिसिदेड  मे  प्राधिकृत  गैस  से  खाना  पकाने
 वाली  बैस  निकालने  की  कोई  योजना  बनाई  है
 और  यदि  ड्  तो  यह  योजना  किन  स्वानों  पर
 सम्भव  होगी

 (ख)  इन  क्षेत्रों  स ेभतिदित  खाना  पकाने

 ी
 गैस  का  कुल  कितना  उत्पादन  होगा;

 द ज

 (2)  इस  गैस  का  उपभोकताधों  को.
 वितरण  करते  के  लिए  सरकार ते  क्या  गद
 किए हैं?

 चैदोलियन  तथा  रसायत  और  सउधंरंक
 |...  प  age):  (क)...

 (@)  आवस  इंडिया  |  म
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 ta  से  प्रतिवर्ष  60,000  श्री०  टन  तरल
 पेट्रोलियम  गैस  (खाना  पकाने  की  गैस)
 निकालाने  के  लिए  दुलियाजान,  अपर  प्रसम
 में  संयंत्र  की  स्थापना  करने  के  लिए  तकनीकी
 आधिक  सम्भाव्यता  रिपोर्ट  तैयार  कर  रहा  है

 (ग)  इस  गैस  के  घितरण  का  ब्रबग्ध
 झभी  किया  जाना  है।

 Monopoly  in  Agency  of  Burshaze  LP
 Gas

 239  DR  BAPU  KALDATE.  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  3  is  a  fact  that  the
 Government  have  decided  to  end  the
 monopoly  regarding  the  agency  of
 Burshane  L  P  Gas  in_  the  different
 cities  all  over  India;

 (b)  whether  it  is  a  fact  that  this
 decimon  has  not  been  implemented
 ip  the  State  of  Maharashtra  in  Pune
 City;  and

 (c)  if  80,  what  are  the  reasons  for
 continuing  the  monopoly  only  in
 Pune,  Maharashtra?

 फाड  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA).
 (a)  to  {e)  The  Government  policy  re-
 gerding  restructuring  of  existing
 Liguified  Petroleum  Gas  (LPG)  agen-
 cies  of  the  Oil  Companies  has  been
 made  clear  in  the  Statement  made  in
 Lok  Sabha  on  5th  May,  1078.  It  was
 indicated  therein  that  Indian  Oil  Cor-
 poration  and  Bharat  Petroleum  Cor-
 poration  who  market  cooking  gas
 directly  through  their  distributors
 have  been  advised  to  restructure  the
 existing  agencies  on  the  basis  of  new
 ceilings  fixed.  Hindustan  Petroleum
 Corporation  market  this  product
 through  their  Concessionarles  and  the

 be  possible  only  after  these  Conces-

 sionaries  are  fully  taken  ower  by
 Government,  steps  for  which  have  al-
 ready  beer  initiated.

 Bharat  Petroleum  Corporation  are
 progressing  with  plans  in  accordance
 with  the  policy  indicated  above.

 Complaint,  regarding  working  of
 Public  Sector  Undertakings

 2320  DR  BAPU  KALDATE:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  whether  #  ts  a  fact  that  the
 Public  Sector  Undertakings  have  been
 repartedly  defying  the  directives  of
 the  Company  Law  Board  in  respect
 of  Working  of  the  Companies;

 (b)  af  80,  what  ig  the  nature  of  com-
 plaints  in  the  working  of  these  Public
 Sector  Companies;  and

 (c)  what  legal  action  has  peen  taken
 by  Government  for  such  defiance  by
 the  Public  Sector  Undertakings?

 THE  MINISTER  OF  LAW.  JUS-~-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  No
 directives  in  respect  of  working  of
 Public  Sector  Undertakings  have  been
 issued  by  the  Company  Law  Board.

 b)  and  (c)  Do  not  arise

 हिन्दुस्तान  एंच्टीजायोटिक्स,  चिंपरी  हार्ट
 उत्पाधित  धौजलियों  +  afem

 भूल्य

 232i.  डा»  wy  कालबाते  ः  क्या
 पेड्रोलियम,  क  और  चर्चरक  मंत्री
 बह  बताने की  क्षपा  करेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि  पिपरी  स्थित
 हिन्दुस्तान  एंटीवामोटिक्स  हारा  उत्पाषित
 ओषधियों  को  बाजार  में  afew  मूल्यों  पर
 बेचा  जा  रहा  है;

 (स्तर)  क्या  सरकार  ने  हिन्दुस्तान  एंटी
 कायोटिस्त  की  सौचियों  के  मूल्यों  में  वृद्धि
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 के  कारथी  का  चतत सभानें के के  लिए  फोई  शॉमति
 नियुक्त  की  है;  भौर

 (गो  उस  समिति  की  क्या  सिफारिशों
 हैं?

 पेह्रोलिफल  तथा  रसमन  और  उर्वरक
 मंत्री

 ी  हेमचलो
 wr  बहुगुणा):  (क)

 जी,  नहीं  मैसले  हिम्दुस्तान  एंटीबायोटिक्स
 फिन्वरी'  द्वारा  निर्मित  बहक  धौषधों  तथा
 फार्मलेशनो  सहित  इनके  मूल्य  ग्रौषध  (मूल्य)
 नियश्षण  भ्रादेश,  i970  8  ante  नियमित
 किए  जाते  हैं।  मूल्यों  में वद्धि के लिए सरकार के  लिए  सरकार
 की  पूर्वानुमति  आवश्यक  है।  भ्रत  सरकार
 द्वारा  अनुमोदित  मूल्यों  से  भ्रध्रिक  मूल्यों  पर

 हिन्दुस्तान  एंटीवायोटिक्स  हारा  बल्क  झौषधे
 या  फामुलेशन  बेचने  का  प्रश्न  नहीं  उठता  1

 (ख)  शौर  (ग)  प्रश्न  नहीं  उठता।

 कंटीनों  के  लिये  ठेके  दिया  जाना

 2322.  शनी  चतुर्भुज  :  क्या  शेल  मंत्री
 यह  बताने  को  कृपा  करेंगे  कि  क्या  सरकार  का
 विचार  रेलवे  स्टेशनों  पर  कैंटीन  चलाने  भौर
 स्व  वस्तुयें  बेचने  के  लिए  ठेके  पर  दिए  जाने
 सम्बन्धी  वर्तमान  अफिया  में  ऐसे  परिवर्तन
 करने  का  है  जिससे  बेरोजगार  स्नातकों  भौर
 झाषिक  रूप  से  पिछड़े  व्यक्तिथों  को  है... 2  ठेके
 ध्रासानी  से  प्राप्त  हो  सकें?

 दल  मंत्रालय  में  राज्य  मंत्री  (जी  शिव
 बाराधण)  :  इस  शाशय  की  हिदायतें  पहले
 से  ही  दी  हुई  हैं  कि  प्रनुसूचित  जातियों/अन्‌-
 सूचित  जनजातियों,  वास्तगिक  कर्मकारों,  वे  रोज
 गार  स्मातकों,  रेसबे  कर्मचारियों  की  सहकारी
 समितियों,  महिला  समितियों,  स्वतस्तता  सेनालियों
 धौर  भ्रय  1... उ  सेवी  संगठनों  को  खास-पान/
 विकय  डेक  के  झवंडव  में  तरणीह  वी-जाह

 रातस्थान  में  चात  में  चल  रही  शेल  शलइसें

 2323.  भरी  तुर्भुभ : कया रेल! क्या  रेल,  मंत्री

 यहू  बताने की  कृपा  करेंगे  कि  :

 (क)  क्‍या  राजस्थान  में  कुछ  रेलके
 लाइनो  पर  घाटा  हो  रहा  है;  भौर

 (@)  यदि  हां,  तो  उन  रखने  लाइनों  के
 नाम  क्या  हैं  तथा  उनसे  सरकार  को  प्रतियर्ये
 कितना  घाटा  हो  रहा  है  ?

 रेल  मंत्रालय में  राज्य  मंत्री  (भी  शिव
 मारायण)  :  (क)  जी,  हां  ।

 (ख)  एक  विवरण  संलग्न  है  जिसमें
 वर्ष  976-77 की  सूचना  दी  गयी  Bt

 free]

 we  1976-77 मे राजस्थाम राज्य मे  राजस्थाम  राज्य
 में  झलाभप्रद  शाखा  लाइनो  पर

 झनुमानित  हानियों  (लाभाश  रहित)
 का  विवरण

 ‘ac;  —  तन  ओ  कमी कदम —_—
 कम सं०  शाखा  लाइन  का  हानि

 नाम  (हजार र०  में)

 .  कोकरण  जैसलमेर  १278

 2.  पिपर  रोड-विल्ारा  6

 3.  मकराना-वरबतसर  48I

 4.  राय-का-बास-पोकरण  500

 5.  लालयढ़-कोलयत  6

 6.  सांगगेर  टाउन-टोडा  रायसिह  3942

 7.  सावली  जं०-बड़ी  सादड़ी  738

 8.  समदरी-मुनाबाव  ,  38598

 $  बलोतरा- पचपदरा ,  907

 10.  सिलवाशामतीसवाड़ा  गैस  03
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 एकाधिशार  पृहों  हारा  गावे  ां  रहे
 कम्पनियों  के  कार्यक्रण  को  | ड

 2324.  थी चतुर्भुन :  क्या  विधि,  न्याय
 और  कब्पनी  कार्य  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  बड़े  एकाधिकार
 भौश्ोगिक  बहो  ट्वारा  चलाई  जा  रही  कम्पनियों
 के  लेखों  तबा  पंजीकरण  को  समय-समय  पर
 विशेष  जांच  करती  है;  भौर

 (ख)  यदि  हां,  तो  गत  छ  महीनो  के
 दोरान  ऐसी  किन  कम्पनियों  के  मामले  मे  जाच
 की  गई  तथा  उसके  क्या  परिण/म  निकले  हैं  ?

 चिधि,  न्याय  शौर  कम्पनी  कार्य  सची

 (भी  शाम्ति  भूषण):  (क)  भौर  (ल)  प्नुमानत
 माननीय  सदस्य  बडे  श्रौद्यागिक  घरानो  से

 साल्लुक  रखने  बाली  कम्पतियों  के  बारे  में

 सूचना  चाहते  हैं।  बडे  भौद्च,गिक  घरानो  के
 बारे  में  कम्पनी  अधिनियम  की  धारा  209
 (4)  209%  के  भअन्तगगंत  निरीक्षण के  झलावा
 किसी भे  बढ़े  भ्रौद्योगिक  धरानो ंके  खिलाफ
 कोई  विशेष  जांच  या  विशेष  लेखा  परीक्षा  का
 झादेश  नहीं  दिया  गया  है  ।  तथापि  ऐसा  हर
 मामला  उसके  गुणों  के  भ्राधार  पर  परला  जाता
 है  और  यदि  किसी  कम्पनी की  परिसम्पत्तियां

 ऐसा  झागाह  करती  हैं  तो  जांच  या  विशेष  लेखा
 परीक्षा  का  अादेश  दिया  जाता  है  1  पिछले  छ
 महीनों  में  कम्पनी  प्रधितियम  की  घारा  237
 (लव)  के  अझन्तमंत  नेशनल  सेंबिस  एण्ड  स्टील

 रोप्स  लिमिटेड  के  जों  एक  बड़े  श्रौद्योगिक
 चराने  से  ताल्लुक  रखती  है  खिलाफ  जांच  का
 आदेश  दिया  गया  है|  निरीक्षकों  की  रिपोर्ट  की
 प्रतीक्षा  है  ।

 जिलासपुर  से  भांदला  कोर्ट  रेल  आाइग
 2325.  भरी  इपावतलाल  शु :  गया

 रेल  मंत्री  यह  बताने  की  कपा  करेंने  कि  :

 (क)  क्‍या  बिलासपुर  से  माणा ली  फोट

 ञ्
 शाइत  बताने की  योजना  हबार की की

 गई  है  ;

 AUGUST  ३,  ३९7६  * 400०७  ०६७४  LJ  a8:

 (जल)  aftat,  तो  1... 4... अ wer  w
 है;  भौर

 (य)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (ओ  शिव

 मारायण)  ॥  (क)  से  (ग).  इस  लाइत के  लिए
 भी  तक  कोई  सर्व  क्षण  नहीं  किया  न्या  है
 इस  समय  संसाधनों  की  अत्यधिक  कमी  के  कारण
 परियोजना  को  भारम्भ  करने  का  कोई  विचार
 नहीं  है  ।

 2826  SHRI  ७  Y  KRISHNAN:  Will
 the  Mamster  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  what  has  been  the  value  of
 goods  pilfered  at  Delhi,  New  Delhi,
 Mughal  Sarai  and  Howrah  Railway
 Stations  during  the  last  two  years;
 and

 (b)  whether  the  pilferage  cases
 have  been  reduced  while  comparing
 with  the  Emergency  period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 value  of  goods  pilfered  at  Delhi,  New
 Delhi,  Mughalsarai  and  Howrah  Rall-
 way  Stations  during  the  last  2  years

 1996-97  १979  78

 Delhi.  .  ee  94.650  17,080
 New  Dethi  12,980  40,848

 ‘Mugtiahearal  निज  00.546

 Howrah  1... क  2,590
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 Mosting  of  Officials  for  Prevention  of
 Daecities  and  Robberies  in  Trains
 2327.  SHRI  8  R.  DAMANI;  Will

 the  Minister  of  RAILWAYS  be  plea-
 sed  to  state

 (a)  whether  a  high  level  meeting
 took  place  recently  between  officials
 of  Home  Minmstry  and  the  Railway
 Board  to  devise  measures  for  pre-
 vention  of  dacoities  and  robberies  in
 running  trains,

 (b)  7  so,  the  details  of  measures
 decided  upon,  and

 (c)  whether  it  was  also  decided  to
 fix  responsibility  in  every  case  of
 such  future  happening?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)
 Yes

 (b)  The  following  measures  were
 decided

 (l)  State  Governments  of  UP
 Bihar,  MP,  West  Bengal  and  Maha-
 rashtra  will  ‘aunch  vigorous  drive
 against  crimes  in  runnig  trains  by  in-

 creasing  the  strength  of  the  armed
 escorts,

 (2)  Prompt  communication  to  the
 armed  police  escort  whenever  the

 alarm  chain  is  pulled  at  night,
 (3)  Accommodate  the  armed  po-

 lice  escorts  in  the  centre  of  the
 train  so  that,  apprehending  danger,
 they  can  break  into  two  groups  and
 get  down  on  either  mde  of  the  tran
 to  apprehend  the  criminals,

 (4)  Provide  the  police  escorts
 with  powerful  torches/very  light

 pistols  and  flares,  and
 (3)  Provide  powerful  lights

 with  Guard  and  Brakesman  to  light
 up  the  area  on  doth  sides  of  the
 train

 (९)  The  responsibility  of  ensuring
 the  personal  safety  of  the  passengers
 and  the  security  of  their  belongings
 resta  with  Government  Railway  Po-
 lice  which  functions  under  the  admi-
 nistrative  and  disciplinary  control  of
 the  ‘tate  Governments  Crime  pat

 vention  and  detection  in  respect  of
 passenger  safety  and  security  of  their
 belongings  fall  under  the  category  of
 ‘law  and  order’  which  is  a  State  Sub-
 ject  under  the  Constitution  Respons-
 bihty  28  fixed  and  action  taken  by  the
 State  Police  agaist  Police  escorts
 found  negligent  in  their  duties

 Responsibility  is  also  fixed  and
 action  taken  in  respect  of  railway  staff
 if  there  38  any  negligence  in  the  dis-
 charge  of  duties  required  to  be  per-
 formed  by  them

 Less  production  by  Fertiliser  Unites
 due  to  power  constraints

 2328  SHRI  8  R  DAMANY  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  the  names  of  public  sector  ferti-
 lizer  units  which  are  suffering  pro-
 duction  losses  due  to  power  con-
 straints,  the  number  of  working  hours
 lost  and  actual  production  losses  in
 each  case  in  1977-78  and  April-June
 in  current  year,

 (b)  whether  steps  have  been  taken
 to  equip  all  of  them  with  captive  po-
 wer  plants  and  if  so,  the  details  there-
 of,  and

 (९)  ig  not,  the  reasons  therefor?
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  The  requisite  getails  are  furnished
 below

 (Loas  of  production
 (‘000  M.T’  of  nitrogen) Name  of  plants  1977-78  t

 ie

 Nangal.  .  .  24°04  oe
 Trombay  -  3°34  o  67
 Gorakhpur  .  a6:  50  a°8s
 Durgapur.  .  0°50  orga
 Barauni  °  .  5°20  098
 Namrup  .  .  अक  930
 Coctin  «  e  e  5537  oe
 Rowtkela  .  ry  n°  66
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 As  the  loss  of  production  on  =  ac-
 count  of  power-cut  problems  is  not
 only  due  to  total  shut-down  of  plants
 arising  out  of  a  total  power-cut  but  38
 also  due  to  voltage  dips/fluctuations,
 partial  power-cuts,  etc,  it  is  difficult
 to  quantify  the  number  of  working
 hours  lost,

 (b)  and  (c).  Government  have  al-
 ready  approved  the  setting  up  of  cap-
 tive  power  generatioin  facilities  at
 Gorakhpur,  Trombay  and  Durgapur
 plants  to  enable  them  to  meet  their
 eritical  power  requirements  It  is  also
 proposed  to  consider  the  setting  up

 of  captive  power  generation  facilities
 at  Barauni  while  the  critical  power
 requirements  of  the  existing  Namrup
 I  and  m  plants  would  be  met  from
 the  facilities  that  are  proposed  to
 be  created  as  part  of  the  Namrum  II!
 Project  envisaged  to  be  set  up  dur-
 ing  the  Sixth  plan  period.  The  power
 requirement  of  Nangal  unmsts  which
 uses  electricity  as  feedstock  would
 be  reduced  substantially  with  the
 stabilisation  of  Nangal  expansion  pro-
 ject  which  hag  already  been  commis-
 sions;  this  project  which  is  based  on
 fuel  oi]  as  feedstock  will  make  avail-
 able  adequate  ammonia  to  the  exiat-
 ing  Nangal  unit.  The  Cochin  plant
 of  FACT  has  already  a  captive  power

 AUGUST  3,  I978  Written  Angwers  me

 generation  system  to  meet  the  re-
 quirements  of  the  critical  sections.
 In  Rourkela,  pewer  constraint  is  not
 a  major  impediment  to  production.

 Import  of  Crude

 2329,  SHR]  CHITTA  BASU:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  ¢act  that  import
 of  Crude  has  been  on  the  increased
 despite  prospects  of  higher  availabili-
 ty  of  indigeneous  Crude;

 (b)  if  so,  the  reasons  thereof;
 (c)  what  38  the  recoverable  reserve

 of  Crude  oil  in  the  country  ang  the
 extent  of  its  recovery  so  far  achiev-
 ed;  and

 (a)  further  steps  to  optimise  the
 exploration?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  ह:  N.  BAHUGUNA):  (a)
 and  (b).  The  position  regarding  the
 import  of  crude  oil,  the  availablity
 of  indigenous  crude  and  the  demand
 for  petroleum  products  during  the
 last  few  years  has  been  ag  under:—

 (Quantity  in  Million  Tonnes)

 Year  Indigenous
 podria

 Demand  for
 .

 Crude  imports.

 3974°7§  .  °  "7  aaa  mo  _~
 1975-78  .  .  .  Bs  aes  I3'9g
 29077»  89  4  7  grt

 1977-78  wy  2858  344
 1978-79  ri.  Te  9  |  १8  ०७०

 (expected)



 ap  Written  Answort  SRAVANA  .:  ॥000  (SAKA)  Written  Answers  274

 The
 import

 of  crude  ofl  each  year
 is  planned  on  the  basis  of  the  expact~
 ed  indigenous  crude  oil  availability
 and  the  total  demand  for  petroleum
 product,  after  reckoning  the  require-
 ments  for  import  of  deficit  petroleum
 products

 (cy  and  (७).
 (Quantity  in  Million  Tonnes)

 Tertual  recoverable  Balance  +  ecoverable
 reserves  reserves

 ONGC  gil  72  266  37 OIL  82  75  40,73

 Apart  from  intensfying  geolgical
 and  geophysical  surveyg  and  explora-
 tory  drilling,  the  development  of  dis.
 coveries  is  8780  being  expedited

 Construction  of  Haldia  Fertilizer
 Plant

 2330  SHRI  CHITTA  BASU  Wil
 the  Minister  of  PETROLEUM  CH*®-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  the  present  stage  of  the  cons-
 truction  of  the  Haldia  Fertiliser  plant;

 (9)  whether  it  is  behind  the  sche-
 dule  of  work  programme,

 (c)  if  so,  the  reasons  therefor,
 (d)  whether  i,  will  be  commission-

 @g  un  December  977  as  scheduled,  and
 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEU.
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N  BAHUGUNA):
 (a)  to  (९),  The  Maldia  fertiliser  pro-
 ject  companies  facilities  for  the  manu-
 facture  of  ammonia  and  urea  ag  also
 facilities  for  the  manufecture  of  am-
 monium  sulphate,  nitro  phosphate,  me-
 thanol  and  soda  esh.  The  mechanical
 completion  of  the  project  is  expected
 to  be  achieved  by  May-June,  i970

 याड़ियों  के  रह  किये  जाने  के  बाचियों  को
 होने  सी  कठिनाइयों

 2331.  थी  शाम  सेवक  हआरी  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यत  कुछ  महीनों  मे  अनेक
 साडियो  के  रह  किये  जाने  से  यात्रा  करने
 बाले  व्यग्तियो  को  भारी  कठिनाशया  हुई  हैं;

 (@)  यदि  हा,  तो  तत्सम्बन्धी  मुख्य
 कारण  क्या  हैं;  ध्लौर

 (ग)  सरकार  का  इस  मामले  से  क्‍या
 कार्यवाही  करने  का  विचार  है  जिससे  यात्रियों
 की  कठिनाइयों  को  दूर  किया  जा  सके  ?

 ६. ह  मंत्रालय  में  राज्य  सत्रों  (भो  शिव
 मारायण)  :  (क)  से  (ग)  पिछले  कुछ  महीनो
 में  मुख्यतः  स्टीम  कोयले  की  सीमित  उप-
 शब्धता,  सवारी  एवं  माल  डिब्बा  शौर  लोको
 कर्मचारियों  के  आन्दोलन,  दुर्घटनाओं,  वर्षा
 शौर  तूफान,  बदमाशों  की  कारंवाइयो,  सिरो-
 परि  बिजली  उपस्करो  की  खराबी  भौर  बाढ़
 से  लाइन  की  टूट-फूट  के  कारण  कुछ  गाड़ियां
 रह  कर  वी  गयी  थी  ।  कोयले  को  कमी  के
 कारण  गाडिया  रह  करते  समय  दैनिक  बांतयो
 जैसे  विद्याथियो,  झाफिस  जाने  बालो,  झौदोन
 सिक  कामग्रारों  झ्ादि  द्वारा  उपयोग  की  जाने
 बाली  गाड़ियो  को  भालू  रखने  की  एहतियात
 बरती  गयी  है

 रेलो  की  जरूरतों को  पूरा  करने  के  लिए'
 कोयला  खानो  द्वारा  स्‍्टीम  कोयला  के
 उत्पादन को  बढ़ाने  के  बारे  मे  कोयला  उत्पादन
 प्रापिकारियो  के  साथ  जमिष्ट  सम्पर्क  कायल
 गण्वा  जा  रहा  है|

 Meavy  Repair  Shep  fer  Efectrical
 Works,  Kharagpur

 2332  SHRI  SUDHIR  GHOSHAL:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  is  it  a  facy  that  the  machines  of
 the  heavy  हहगीट  shop  for  electrical
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 -works  started  at  Kharagpur  with  an
 expenditure  of  ghout  Rs  20  lekhs  were
 after  May,  974  strike  ang  particular-
 ly  during  emergency,  shifteq  to  Tata-
 nagar,

 (b)  if  so,  for  what  reasons,
 (९)  is  it  not  g  fact  that  such  trans-

 fer  of  machines  to  Tatanagar  has  ie-
 stricteg  the  scope  of  employment  at
 Kharagpur,  std

 (a)  whether  any  action  has  been
 taken  on  the  suggestion  of  two  MPs
 of  West  Benga)  that  a  confidential  in-
 vestigation  be  conducted  to  find  out
 whether  this  38  a  result  of  corrupt
 practice  or  political  pressure  please
 state  what  steps  have  been  taken”

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN)
 (a)  No  Some  machines  which  were
 recesved  for  Traction  Repair  Shop
 Tatanagar  were  initially  installed  at
 Heavy  Repair  Shop  at  Kharagpur  be-
 cause  Traction  Repair  Shop  Taranagar
 was  still  under  construction  After
 construction  of  Traction  Repair  Shop
 Tatanagar  was  completed  these  machi
 nes  were  shifted  to  Tatanagar

 (b)  Does  not  arise

 (९)  No

 (d)  Does  not  arise

 देखने  पर  गुजरात  परिणहनम  भिगम  को
 2  करोड़  रुपये  को  बकाया  राशि

 2333.  थनी  धर्भसिहनाई  बडेल !.  क्‍या
 रेल  मत्री मह  बताने  की  कूपा  करेंगे  कि  :

 (क)  क्या  रेलवे  पर  गुजरात  परिवहन
 निगम  की  दो  करोड़  रपये  की  राशि  बकाया  है
 जौर  यदि  हाँ,  तो  उक्त  शाशि  कद  से  बकाया
 है  तथा  किस  कारण  बकाना  है;

 (ल)  गुजरात  राज्य  सड़क  परिगहुन
 सिगस  को  उक्त  दो  करोड़  रुपये  का  भुगतात
 ह... ट  सौर  कैसे  किया  जायेगा;
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 (मे)  बुजरात  सरकार  शौध!  फ्ण्य

 परियहत  नियम  (1... अ  सरकार  से  स्क्त  राशि
 के  भुगतान  के  लिए  कब  से  अनुरोध  कर  रही
 है,  और

 थ)  उक्त  राशि  का  प्रव  तक  भुगतान
 न  किये  जाते  के  क्‍या  कारण  हैं  ?

 रेल  मंत्रालय  में  राज्य  सत्री  भो  शिव
 सारापम)  :  (क)  केख  सरकार  (रेलवे)
 ऋण  पूजी  के  तौर  पर  सड़क  परिवहन  निभम
 अधिनियम,  i950  की  धारा  23(t)  के
 अधीन  6  राज्य  सडक  परिवहन  लिममो  को,
 जिनमे  गुजरात  राज्य  सड़क  परिवहन  निगम

 भी  शामिल  है,  उपयुक्त  पूजी  का  भ्रशदान  करती
 है  1  इन  निगमो  में  निवेश  के  लिए  निधि  की
 व्यवस्था  योजना  झ्ायोग  द्वारा  रेलवे  के  बाषिक
 बजट  में  की  जाती  है

 वर्ष  1977-78  के  लिए  के  सरकार
 (रेलवे)  हारा  गुजरात  सडक  परिवहन  नियम

 को  282  80  लाख  ण्पये  की  राशि  ऋण  के
 तौर  पर  देनी  है

 (ख)  से  (भ)  977  में  गुजरात
 सरकार  शौर  गुजरात  सडक  परिवहन  निगम
 ने  बकाया  राशि  का  भुगतान  करने  के  लिए
 विल  मंत्रालय  /  योजता  झायोग  को  लिखा  है  t
 जब  भी  योजना  झ्रायोग  द्वारा  इस  मतालय
 को  भतिरिकत  निधि  दी  जायेगी,  बकाया  राशि
 का  भुगतान  कर  दिया  जागेगा  ।

 Cancellation  of  Test  Organised  by
 Railway  Service  Commission

 2334  SHRI  VASANT  SATHE  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state’

 (a)  whether  the  Railway  gervice
 Commission  have  been  tes
 cancel  the  test  organised  by  it  fot
 selecting  the  candidates  for  verlous
 potts  in  the  Railways;
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 QO  Hae:  actally  of  ‘puch,  toate  cancel-
 in  39777

 _THE  MINISTER  OF  STATE
 IN  “THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  .SHEO  NARAIN)
 (a),  No  Ratlway  Service  Commission
 has  sought  permission  to  cancel  any

 (bh)  No.
 :  ६6)  Does  not  arise,

 Shortage  of  Cooking  Gas  in  Nagpur

 2335,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there  is
 acute  shortage  of  cooking  Gas  in  Nag-
 pur  and  other  regions  of  Maharashtra
 State  and  that  the  problems  has  assu-
 med  serious  proportion  recently;

 (b)  If  so,  what  is  the  monthly  re-
 quirement  of  Gags  cylinders  for  im-
 portant  cities/townships  in  Mahara-
 shtra  and  the  supply  arranged  month-
 wise  during  the  past  one  year;

 (ce)  whethe,  the  consumers  and  the
 State  Government  have.  appraised  the
 authorities  of  the  hardships  experierc-
 eg  by  them  ip  this  regard  and  details
 thereof;

 (d)  what  immediate  ang  long  term
 wotion  is  taken/proposed  to  ensure  re-
 gular  and  adequat,  .  distribution  of
 gas  cyclinders  to  the  consumers  of
 Nagpur  region  in  particular;  and

 (e)  what  is  the  total  number  of
 agencies  with  names,  gas  connections
 alloited  to  each  of  such  agencies  ope-
 rating  in  Maharashtra  and  whether
 there  js  proposal  to  grant  new  agen
 cles  to  the  unemployeg  technical  gra-
 duates?

 THE  MINISTER  ‘OF  PETROLEUM
 CHEMICALS.AND.  FERTILI-

 ZERS  (SHRI  H.  nN  BAHUGUNA):  (a)
 Ty,  Maharethtra::  State,  cooking,  gas  is

 marketed
 iporition  °  Eimited ry

 ह...
 poration  Ltd.:  (Visekh'  Marketing’  Unit)
 HPCL  (VMU)  (erstwhile  Caltex)  and
 Bharat  Petroleum  Corporation.  Ltd.,
 (BPCL).However,  in  Nagpur  city,.
 only  HPCL  and  HPCL  (VMU)  are
 marketing  cooking  gas.  In  so  far  as.
 HPCL  is  concerned,  there  has  been  no
 shortfall  in  LPG  supplies  to  Nagpur
 market  in  the  past  one  year.  In  res-
 pect  of  HPCL(VMU),  there  has  been
 some  shortfall  in  LPG  supplies.  In
 respect  of  other  regions  of  Maharash-
 tra,  till  recently,  all  other  HPCL/BPCL
 markets  were  normal  but  HPCL(VMU)
 markets  were  having  a  backlog  in  the
 case  of  refill  supplies  due  to  some
 transportation  difficulties.

 (b)  The  information  is  being  collec-
 ted  and  will  be  laid  on  the  Table  of
 the  Sabha.

 (e)  and  (d).  Government  have
 appointed  State  Level  Coordinators  to-
 keep  close  liaison  with  State  authori-
 ties  in  order  to  ensure  that  the  sup-
 plies  of  petroleum  products  are  made
 in  full.

 (e)  The  information  is  being  collec-
 ted  and  will  be  laid  on  the  Table  of
 the  Sabha.

 Merger  of  M/s.  Allenbury  and  Glaxo
 2336.  SHRI  MOTIBHAI  R  CHAU-

 DHARY;  Will  the  Minister  of  PETRO-.
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  under  which  provisions  of  the
 Industries  Act  the  merger  of  M/s.
 Allenbury  and  Glaxo  was  permitted;

 (b)  whether  it  is  a  fact  that  all
 items  of  M/s.  Allenbury  are  being  pro-
 duced  by  M/s.  Glaxo  as  ‘New  Arti-
 cles’;  and

 (९)  if  so,  whether  such  a  practice  is
 permissible  under  Industries  (D  &  R)
 Act;  if  not,  what  ection  is  proposed  to
 be  taken  for  this  violation  of  Act?.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 @ERS  (SHRr  A.  N.  BAHUGUNA):  (a)
 te:  .(c):  Information  is  being  collected
 and  will  be  jaid  on  the  Table  of  the
 House.
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 (3)  गया  arefeedi tt oh te को  कमी  से  कोनसे
 की  कमी  का  दुष्चक्र बढ़ गया है; बढ़  गया  है;  और

 (3)  यदि  हाँ,  तो  क्‍या  ऐसी  स्थिति  के
 बचने के सिए के  लिए  जिसमें लगभग  टेढ़  सौ  रेलभा़़ियों
 को  सारे  भारत  में  रदद  करना  पड़ा  था,  कोई
 ब्रबग्ध  किया  जाएगा  झौर  यदि  हाँ,  तो  कब  तक
 शौर  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  t

 रेल  मंत्रालय  में  राज्य  मंत्री  (शो  शिव
 भारायण)  :  (क)  जी  नही  ।  रेलों  के  लिए
 प्रतिदिन बड़ी  लाइन  के  1600  चौपहिया  माल
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 Demandg  of  Traimetg  of  Unite  of
 Fertilieer  Corporation  of  India

 2337.  SHRI  R  P.  DAS:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  what  gre  the  demands  of  the
 trainees  of  the  Units  of  Fertilizer  Cor-
 poratio,  of  India  of  Sindri;  and

 (b)  whether  the  Corporation  is
 thinking  in  terms  of  absorbing  the
 trainees  as  regular  employees  of  the
 Corporation  after  completion  of  ther
 train: raining?  fever  कोयले  की  जरूरत  है  ।

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI.  (ल)  जी नहीं  i
 ZERS  (SHRI  प्र,  N.  BAHUGUNA).  (a)
 The  apprentices  recruited  in  the  vanous
 categories  in  the  Sindri  Unit  of  the
 FCI,  on  completion  of  their  training,
 have  been  agitating  for  their  perma-

 (ग)  30-678  की  स्थिति  के  भ्रनुसार
 सियरेनी  कोयला  खातों  में  खदान  के  मुहने  पर
 कोयला  का  स्टाक  ins  लाख  मीटरीटन

 nent  absorption,
 availability  og  vacancies  The  Gradu-
 ate  Apprentices  wanted  their  absorp
 tion  without  being  interviewed

 (bo)  The  FCI  has  informed  the  Ap-
 prentices  that  they  will  be  given  pre-
 ference  over  outside  candidates  in  fil-
 ling  up  the  vacancies  at  Sindri,  con-
 sistent  with  the  statutory  reservation
 for  SC/ST  if  they  appear  for  the  in-
 terview  and  pass  the  test  as  per  the
 recruitment  rules.

 रेलबे  को  स्टीस  कोक  को  मांग

 2338.  श्यो  युवराज:  कया  रेल  मंत्री
 यह  बताने  की  कपा  करेंगे  कि:

 (क)  कया  रेलवे  को  प्रतिदिन टीम  कोक
 के  चार  हुआर  बैंगनों  को  जरूरत  पड़ती  है;

 (=)  क्‍या  रेलने  विभाव  अपनी
 अक्षमता  के  लिए  कोयला  खानों  को  दोय  देने
 का  प्रयास  कर  रहा  है;

 (ग)  क्‍या  सियरेनगी  कोयला  थान  में
 72.5  लाख  टन  स्टीय  कोक  का  भारी

 “सण्डार  जमा हो  सया  है  जो  रेलवे  की  मांग  को
 “पूरा  करने  के  लिए  पर्याप्त  है;

 irrespective  of  the  है।  यह  सामान्य  स्टाक  से  मामूली सा  अधिक
 है।  इसमें  र्लों  द्वारा  उपयोग  के  लिए  स्टीम

 कोयला  थोड़ा  साही  है।

 (भ)  भोर  (३).  जी  नहीं  |  लेकिन
 उत्पादन  शौर  परिवहन  मे  कठिताइथों  का
 मिराकरण  करके  उर्जा  मंत्रालम  के  साथ
 तालमेल से  कोयला  की  सप्लाई  बढ़ाने  के  लिए
 झावश्यक  उपाय  पहले  ही  कर  लिये  गये  हैं  1
 विशेष  उपायों  में  श्रीष्म  कालीन  स्पेशलों  से
 मुक्त  हुए  रेल  इंजनों  सहित  अतिरिक्त  रेल
 इंजनों  का  उपयोग  क्जोज्ड  सकिट  परिवहन
 की  तेज  करता,  कोयला  कम्पनियों  के  साथ  जो
 कोयला  उत्पादन  में  सुधार  साने  के  लिए  स
 उपाय  कर  रही  है,  निकटतर  समत्यमन  शामिल
 है।

 चूनॉसर  रेलवे  में  बात्रियों  को  परेशानी

 2339.  थी  छीतृभाई  मानित  >  क्‍या
 ६... ह  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  का  श्यान  इस  बात
 की  शोर  दिलाया  गया  है  कि  पूर्वोत्तर  पलने  के
 परिचिम  सेक्शन  में  याज़ा  करने  वाले  स्ात्तियों  को
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 निया  fore  aur  करने  बाले या ।  eae  टिकट
 लेकर  यात्रा  करने  जाते  प्रवाछित  तत्वों  से
 'परेशानी  हो  रही  है;

 (@)  ब्या  टिकट  का  निरीक्षण  करमे
 जले  कर्मचारी  इन  तत्वों  को  रोकने  में  प्रसमर्थ
 हैं;  भौर

 (ग)  यदि  हाँ,  तो  सरकार  ने  इस  आरे
 में  क्या  कार्यवाही  की  है  ?

 रेल  eres  में  राज्य  मंत्री  ी  ्
 माराणज)  :  (क)  से  (न)  .  अरवांछित  तत्वों

 ट्वारा  जनता  को  परेशान  किये  जाने  की  कोई
 शिकायत  नही  मिली  है  |  हालांकि  1-478

 से  30-6-78  कौ  अवधि  के  दोशन

 पूर्योसर  रेलवे  के  पश्चिमी  खण्ड  मे  पढने  वाले
 लखनऊ  शौर  इज्जत  नगर  मच्छलों  पर  टिकट

 ब्योच  दलों  पर  हमला  करने  के  दो  मामले  हुए
 है।  उपयुक्त  कार्यवाई  के  लिए  सिधिल  शौर

 पुलिस  प्राधिकारियों  के  पास  इन  मामलों  की

 रिपोर्ट  लिखा  दी  यई  है
 are  दिये  ये  भाकंदों  से  यह  कष्ट  है  कि  इस  क्षेत्र  मे  बिनाटिकट  मात्रा  की  रोकथास  के

 अभियान  मे  कोई  दिलाई  नहीं  भायी  है  :

 i  की  गयी  जांच  की  संख्या

 2  बिना  टिकट  झथवा  गलत  टिकटों  पर
 यात्रा  करते  हुए  पकड़े  गये  व्यक्तियों
 की  संख्या  °  द

 3.  रेलवे की  बकाया  बसूल  की  गयी  राशि .
 4  उन  व्यक्तियों  की  संख्या  जिन  पर  मुकदमा

 चलाबायवा  .

 s  उस  व्यक्तितयों  की  संख्या  जिन्हें  जेल
 भेजा  गया

 6  स्पाविक  शुमनि  की  बसूल  की  गयी

 I-4-977  I-4—978
 ते  से

 30-6-77  30-6-78

 त  की  झवधि  के  दौरान  तक  की  भर्वाध  के
 दौरान

 14,275  1,351

 13,074  10,943

 Wo  1,71,339,  ०  1,853,408

 946  ,372

 636  904

 Bo  15,680  ह.  32,386

 इस  सकेसित  अ्भियातों  के  परिणाम+
 स्वरूप  यत  ह, ड  की  तदतुरुपी  ध्रदधि  की  तुलना
 में  i-42978  से  30-6-78  की  झबधि
 के  दौरान  टिकटों  कौ  बिकी  दौर  उससे  होने

 बाली  धाव  %  पर्याप्त  वृद्धि  हुई  है  ।

 टिकट  जांच  सम्बन्धी  कार्य  में  और  तेजी
 लायी  गयी  है  1
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 Impect  of  Shortage  of  Hell,  Ash  on
 Industries

 2340  SHRI  YAGYA  DATT  SHAR-

 (७)  whether  the  price  rise  in  the
 manufacture  of  glass,  glassware,
 paper,  pulp  textile,  sodium  silicate
 and  bichronates  was  due  to  the  sca-
 reity  of  soda  ash,  and

 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  by  Government  to
 check  the  same  and  provide  soda  ash
 to  the  manufacturers  of  the  above
 items  at  reasonable  prices?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)  It  has
 come  to  the  notice  of  this  Ministry  that
 consequent  on  the  difficulties  in  the
 availability  of  soda  ash  some  soda  ash
 consuming  industries  including  sodium
 silicate,  soap  and  detergent  powder  in
 the  small  scale  sector,  are  unable  to
 obtain  their  full  requirements  of  soda
 ash.  This  Ministry  1s,  however  not
 aware  of  any  significant  price  rise  in
 the  manufacture  of  glass,  giassware,
 paper,  pulp  textile  sodium  silicate  and
 bichromates  due  to  the  scarcity  of
 soda  ash

 (b)  There  is  no  statutory  control  on
 price  or  distribution  of  soda  ash  The
 soda  ash  consuming  industries  are  get
 ting  most  of  their  requirements  of
 soda  ash  directly  from  the  manufac-
 turers  of  this  chemical.

 To  give  immediate  relief  to  the  con-
 sumers  of  soda  ash,  thie  Ministry,  in
 consultation  with  the  DGTD  has  re-
 quested  the  State  Chemicalg  and  Phar-
 maceuticals  Corporation  of  India  Ltd,
 to  make  immediate  arrangements  for
 importing  20,000  tonnes  of  soda  ash  to
 supplement  the  indigenous  production
 with  a  view  to  improve  the  avaflability
 of  this  chemical  and  bring  down  its
 peice  Custom  duty  qn  such  imports
 has  also  been  waived.  Additional  pro-
 duction  of  soda  ash  during  the  year  fs

 AUGUST  4  978  Written  Answers  ae

 The  above  steps  are  expected  to  im-
 Prove  the  supply  of  soda  ash  and  bring
 down  its  prices.

 weft  का  ठेका  देने  की  प्रक्रिया

 2341  थी  बनदस  शर्मा  :

 भो  सुभाव  जूना  :

 क्या  शेन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  रेलवे  स्टेशनों  पर  बौन्टीन  चलाने
 तथा  झन्य  वस्तुए  बेचने  के  लिए  जो  ठेके  दिये
 जाते  हैं  वे  सामान्यता  कितने  समय  के  लिए
 दिये  जाते  हैं,  शौर

 (@)  पया  चालू  वर्ष  के  दोरान  ऐसे
 ठेके  देते  समय  सरकार  ने  उक्त  ठेके  देने  के  लिए
 प्रक्रिया  की  जानकारों  देने  बाली  अधिसूचना
 जारी  की  थी  जिससे  कि  झाथिक  रुप  से  पिछड़े
 वर्गों  के  लोग  इन  ठेको  को  भ्रासानी से  प्राप्त  कर
 सकें  ?

 रेख  मंत्रा  कप  में  राज्य  मंत्री  (ओ  शिव
 सारायण)  :  (क)  बेंडिग  धौर  भोजनासगों  के
 ठेके  3  बर्ष  की  झबधि  के  लिए  झौर  रेस्“रां  के

 5  ् र्च  की  अवधि  के  लिए  श्रांटित्  किये
 जाते  है।  यदि  काम  संतोषजनक  रहा  हो  तो
 उनका  अगली  अवधि  के  लिए  नवीकरण  कर
 दिया  जाता  है

 (ख)  जुन,  19767  से  निर्देष  जारी
 किये  गये  थे  कि  भ्रभुसूचित  जातियों/प्रमुसूचित
 जनजातियों  से  सम्बन्धित  व्यक्तितयों  वास्तविक,
 कर्मकारों  बेरोजगार  स्नातकों,  रेलने  कर्मचा-
 रियों  की  सहगारी  समितियों,  महिला  समित्तियों,
 ह्वर्तलता  सेनामियों  भौर  अन्य  स्वयंतियी
 संगठनों  की  जआानपान/वेडिंग  के  ठेके  ग्राभ्नटित

 करते  समय  तरजीह दी जाये दी  | |  ।



 235  Written  Anewers  SRAVANA  I0,  190  (SAKA)  Written  Answers  226

 Perel  भें  der  feted ht ence करी  wom  घर  कण्ताईँ
 ह ड  करने  के  शारे  में  शिकायतें

 2342.  थी  wweer  wet:

 थी  सुनाव  जाहूणा  :

 क्या  वेदोलियन,  रसायन  शोर  उर्धरक
 अंछी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कया  सरकार  को  ऐसी  शिकायतें
 मिली  हैं  कि  दिल्‍ली  में  कुकिय  मैस  क्तिरण
 करने  बाली  एजेंसियां  उपभोक्‍ताशों  को  गैक
 समय  पर  गैस  सप्लाई  नहीं  कर  रही  हैं  ,
 झौर

 ख)  यदि  हां,  तो  उस  पर  की  गई

 कार्यवाही  का  अ्यौरा  क्‍या  है  ?

 पेड्रोलियण  तका  रसायन  जौर  उर्धरक
 मंत्री

 (aft  हेमबती
 नन  बलुपुणा)  :  (क)

 जी,  नहीं  ।

 (ल  विमाक  -:-978g  30-6~
 78  तक  की  झवधि  के  दौरान  “मंत्नालय  के
 शिकायत  ह... अ  में  कुल  2  शिकायतों  प्राप्त

 हुई  थीं  जिनमें  दिल्‍ली  में  कुकिंग  गैस  सिलेण्डरो
 को  देर  से  सप्लाई  करने  की  शिकायत  थी  ।
 सभी  शिकायतों  की  जांच  की  गई  है।  तीन
 मामलों में  शिकायले पूरी  तरह  से  ठीक  नहीं  पाई
 गईं,  दो  मामलों  मे,  परिवहन  देरी  के  कारण
 उत्पन्न  हुई  उत्पाद  उपलब्धता  की  यथार्थ
 समस्या  थी।  शिकायत  के  एक  मामले  में
 शिकायत  कर्ता  ने  शिकायत  को  पूरे
 ब्यौरे  सहित  प्रस्तुत  नहीं  किया  या,

 "धौर  तीन  मामलों  मे  कुकिंग  गैस  के  वितरको
 की  सफलता  के  कारण  गैस  सप्लाई  करने  में

 विलम्थ हुआ  था  ।  तेल  कस्पनियों ने  इन  मामलों
 के  विषय  में  भपेलित  सुधारात्मक  कार्यवाही
 की  है  |  शेष  तीन  शिकायतों  की  जांच  की  भा

 ६...  है।

 ह) अ  में  जम  रही  &.... अ  लाइनें

 2343.  थी  TT  शर्मा  :

 ओ  सुभाष  लतुला  :

 क्या  रेल  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  क्या  कुछ  रेलवे  लाइनें  चालू  वर्ण
 में  घाटे  मे  चल  रही  हैं  ,

 (@)  यदि  हा  तो  कौन-सी  ,  भौर

 (ग)  कया  सरकार का  विचार  उनके  बारे
 में  कोई  निर्णय  करने  का  है  ?

 रेख  मंधालय  में  राज्य  मंत्री  (सो  शिव
 मारायण)  :  (क)  शाखा  लाइनो  के  वित्तीय
 परिणामों  का सकलन  वाषिक  लेखे  को  धन्तिम
 रूप  देने  के  बाद  ही  किया  जाता  है।  अ्रपेलित
 सूचना  भगले  वर्ष  ही  उपलब्ध  होगी।  लेकिन
 पिछले  बिस  वर्ष  (1976-77)  के  दौरान
 कुछ  रेलवे  लाइने  धाटे  पर  चल  रही  थी  और
 झनुमान  है  कि  लगभग  20  करोड  रुपए  का
 घाटा  था।

 (खि  झौर  (ग)  प्रश्न  नहीं  उठता  ।

 Resciution  Passed  by  A-I  Station
 Mastery’  Amociation,  New  Delhi

 2344  SHRIMATI  PARVATHI
 KRISHNAN  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state’

 (a)  whether  Government  are  aware
 of  the  resolution  passed  by  the  All
 India  Station  Masters’  Association,
 New  Delhi  at  a  meeting  recently  on
 the  existing  system  of  Refresher
 course  and  taking  of  the  tests  thereof;

 (b)  whether  they  have  put  forward
 some  suggestion  to  make  the  Re-
 fresher  course  more  objective  and
 realistic,
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 (c)  whether  Government  have  re-

 ceived  any  réprésentiliox
 thor

 ii  this  re-
 gard;

 (a)  what  are  the  details  and  Gov-
 ernment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  Yes.

 (b)  No  concrete  proposal  has  been
 made.

 (c)  Yes

 (a)  In  the  representation  a  demand
 had  been  made  by  Station  Masters/
 Asstt.  Station  Masters  that  the  exam-
 nation  conducted  at  the  end  of  their
 refresher  course  may  be  dispensed
 with

 The  representation  was  examined
 carefully  The  Station  Masters/Asstt
 Station  Masters,  Guards,  etc.,  who  are
 employed  in  train  passing/operation
 duties,  are  required  to  undergo  period)-
 cal  Refresher  Courses  and  have  to  pass
 only  an  oral/practical  test  at  the  end
 thereof  These  categories  of  staff  are
 responsible  for  safety  in  railway  work-
 ing  Therefore,  the  oral/practica)
 test  cannot  be  dispensed  with  as  in  that
 case  there  will  be  no  means  to  adjudge
 whether  the  trainees  have  acquired  the
 requisite  knowledge  for  efficient  dis-
 charge  of  their  duties

 Resolutions  paseed  by  Centra!  Rail-
 way  Ticket  Checking  Staff

 2345  SHRIMATI  PARVATHI
 KRISHNAN  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state

 (a)  whether  Government's  attention
 has  been  drawn  to  some  of  the  impor-
 tant  resolutions  paseeg  by  the  Central
 Railway  Ticket  checking  staff  ut  s
 Conference  held  in  Bombay  on  i0th
 &  2th  of  November,  1977;

 by)  if  ao,  what  are  the  details  and
 action  taken,  if  any,  thereon  by  Gov-
 ermmment;  and

 te)  is  Government's  reaction
 to  the  pm  li  demands?

 AUGUST  t  t078  Wricte  anéindiy  is

 aneater ट्र  RALWANT  (ih
 SHEO  NARBAIN):  (a)  You,

 (b)  and  (९)  In  accordance  with
 Government's  piliey,  utaff  representa-
 tions  received  from  any  source  are
 given  due  consideration  and  such  action
 as  is  necessary  taken  The  demands
 of  all  categories  of  staff,  including
 Ticket  Checking  Staff,  are  considered
 and  solved  through  the  various  tiers
 of  the  collective  bargaining  machine-
 ry—~the  Permanent  Negotiating  Machi-
 nery  and  the  Joint  Consultative  Machi-
 nery

 Amendments  to  Provision  of  Indus-
 tries  (Develepment  and  Regulations)

 Act

 2346  SHRIMATI  PARVATHI
 KRISHNAN  Will  the  Minister  of
 PETROLEUM.  CHEMICALS  AND
 PERTILIZERS  be  pleased  to  etate

 (a)  whether  Government  have  s
 proposal  under  consideration  to  make
 suitable  amendments  to  the  provisions
 of  the  Industries  (Development  and
 Regulations)  Act  to  prevent  the  pur-
 chase  of  bulk  drugs  from  local  sources
 by  foreign  drug  companies  for  the
 production  of  their  formulation,  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OP  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-

 grail
 HN.  BAHUGUNA)  (a)

 No,

 (b)  Does  not  arise

 Propotal  to  set  up  Nitrogenous  Fer-
 ilizer  Plants

 Will the  Minister  at  PRYRCLEOR, of  PET  ‘
 CHEMICALS  MAND  FERTILIZERS  pe
 pleased  to  state:
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 79)  if  so,  the  details  thereof?

 SERS  (SHRI  H.  KN  BAHUGUNA):  (a)
 and  (b).  Yes,  Sir.  It  is  proposed  to
 set  up  four  fertilizer  plants  in  the
 Western  Region,  two  each  in  Meharash-
 tra  and  Gujarat,  based  on  the  gas
 available  from  the  Bombay  High/Bas-
 sein  structure  and  one  plant  at  Namrup
 in  Assam  based  on  the  gas  available
 from  the  oil  fields  of  ONGC  and  Oil
 India  Limited.  A  letter  of  intent  has
 also  been  granted  to  M/s.  Indian  Ex-
 plosives  Ltd.  for  expansion  of  their
 existing  capacity  at  Kanpur.

 Consumption  of  Petroleum  Preducts

 2348.  SHRI  SUKHENDRA  SINGH.
 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state,

 (a)  whether  Government  has  taken
 steps  for  aiming  at  a  lower  rate  of
 growth  in  petroleum  products  con.
 sumption  this  year;

 (0)  what  Is  the  present  refining
 capacity  and  whether  it  is  enough  to
 meet  the  need;  and

 (९)  if  not,  the  steps  Government
 have  taken  in  this  regard?

 THE  MINISTER  OF  PETHOLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  BH.  ्,  BAHUGUNA):  (a)
 fiorts  are  continuing  to  attain  the
 Minimum  necessary  rate  of  growth  in
 petroleum  products  consumption  with-
 out  inhibiting  industrial  production
 and  oftier  essential  requirements,  The
 srowth  rife  in  the  consumption  of
 Petreledin  products  during  thé  year
 1978-98,  However,  is  estimated  to  be
 More  than  the  Year  ‘1977-78,  This,  est!-

 awe  s  अल  किन  rhage
 has  been

 gre out  8  bast  tdaly  mbeting
 demarida  for  petrolépm  products.

 Wittitn  Ailjidlrs  485
 cy  The  dotel  refining  gapacity  in

 country  today  is,  about  37.465  milion
 tonnes  per  annum.  Taking  into
 account  both  primary  and  secondary

 million  tonnes  After  allowing  for  im-
 ports  of  products  which  are  about  2.6
 tnillton  tonnes,  the  existing  refining
 capacity  is  marginally  short  of  our  re-
 quirements,  The  extent  of  short-fall,
 however,  varies  from  time  to  time
 depending  upon  the  maintenance
 shutdown  programme  of  the  refineries
 and  the  demand  for  products  which
 are  seasonal  in  nature

 ९९)  Following  steps  have  been  taken
 to  bridge  the  gap  between  the  current
 refining  capacity  and  the  requirements,

 (i)  Necessary  product  imports  are
 being  made  to  meet  the  current
 shortfall  in  refining  capacity

 (il)  Koyali  Refinery  capacity  is
 being  expanded  by  3  million  tonnes.
 Additional  capacity  will  be  avail-
 able  for  operation  from  October,
 i978

 (ili)  Bongaigaon  Refinery  having
 capacity  of  4.0  millon  tonnes  per
 annum  is  being  set  up  which  is  ex-
 pected  to  be  commercially  opera-
 tional  from  January,  7979  at  a
 throughput  of  05  million  tonnes  per
 annum.

 Proposal  to  start  a  new  Train  to
 relieve  over  crowding  in  Utkal

 Express

 2349.  SHRI  SARAT  KAR:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  is  aware
 that  there  is  great  rush  in  the  Utkal
 Sxpress;

 (b)  wheather  there  is  any  proposal
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 (c)  ४  sc,  by  when  the  train  is
 likely  to  be  introduced?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (०)  At  pre-
 sent  77/78  Utkal  Express  runs  on  four
 days  a  week  between  ह...  and  Niza-
 Mmuddin.  In  order  to  meet  the  traffic
 demand  between  these  points,  a  weekly
 service  namely  148/144  Kalinga  Ex-
 press  has  been  introduced  from  ist
 Apnil,  1977,  which  hag  reduced  the  over-
 crowding  on  Utkal  Express  considera-
 bly.  The  present  occupation  of  pas-
 sengers  on  various  sections  enroute
 does  not  justify  increase  in  the  fre-
 quency  of  Utkal/Kalinga  Express  at
 present.

 A  proposal  to  divert  Kalinga  Ex-
 press  and  6i/362  Tata  Amritsar  Ex-
 press  via  Asansol  has  been  examined
 but  not  found  operationally  feasible  for
 want  to  capacity  on  Eastern  Railway.

 Production  by  Mrs.  S.K.F.  and  E.
 Merck  without  Industrial  Licences

 2350  SHRI  SARAT  KAR:  Wili  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  M/s
 8.  K.  F.  and  E.  Merck  were  detected
 to  be  producing  Ampicillin  formula-
 tions  and  Dolo  Nurobion  without  any
 industrial  licences;

 (b)  if  so,  the  action  taken  or
 Proposed  to  be  taken  by  Government
 in  this  regard;

 (c)  whether  it  is  also  a  fect  that
 inspite  of  Directives  from  Government
 to  both  these  companies  to  the  effect
 that  they  should  not  produce  these
 formulations  without  approval,  the
 companies  are  still  supplying  these
 drugs  in  the  market;  end

 (dy  how  do  Government  propose  to
 pestrict  their  illegal  activities?

 AUGUST  1  978  Written  Anewers,  +  ा

 (b)  to  (d)  M/s.  SKF.  were  pro-
 ducing  and  marketing  “ESKAYCIL-
 LIN”  Capsules  withaut  a  valid  Indus
 trial  Licence.  After  examination  of
 the  case,  while  past  production  was
 condoned,  instructions  were  issued  to
 the  canalising  agencies  not  to  release
 or  allocate  any  Ampicillin  to  the  firm
 te  prevent  continued  production  there-
 of.

 M/s  2.  Merck  who  were  licensed  to
 manufacture  “Neurobion"”,  a  combina-
 tion  of  Vit.  Bl,  86  and  Bi2  were  found
 to  be  manufacturing  “Dolo-Neurobion",
 which  contained  in  additfon  Analgin,
 without  an  Industrial  Licence,  An
 Inter-Ministerial  Study  Group  examin-
 ed  the  case  and  came  to  the  conclu-
 sion  that  the  irregularity  was  of  a
 technical  nature.  As  such  it  was  de-
 cided  to  condone  it  and  the  company
 was  asked  on  27th  November,  975  to
 apply  for  grant  of  an  industrial  ap-
 proval  for  this  item  to  regularise  this
 activity.  The  company  did  so  on  9th
 February,  1976,  and  their  application,
 which  was  earlier  kept  in  abeyance
 pending  policy  decision  on  the  recom-
 mendations  made  by  Committee
 (Hathi)  on  Drugs  and  Pharmaceuticals
 Industry,  will  now  be  examined  in  the
 light  of  the  New  Drug  Policy.

 Production  ef  Inéustrial  Aloshel

 2851,  SHRI  SARAT  KAR:  Will  the
 Minister  of  PETROLEUM,  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  what  is  the  annual  production
 of  industrial  alcohol  in  the  country
 and  what  are  the  names  of  the  Com-
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 {e)  Whi’  slate  ate  teltig  taken  to
 production  of  industrial  al-

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  SHRI  H.  N.  BAHUGUNA):
 (a)  The  production  of  alcohol  in  the
 country  in  the  last  few  years  has  been
 as  folows:—

 Y  uanti os
 g  Million Litres

 387°  00

 498°  t9
 445°  23
 489°  4६

 3974°75
 1975-76
 1976-77
 1977-78  (Estimated)

 The  major  alcohol  producing  States
 are  U.P.,  Maharashtra,  Tamil  Nadu,
 Karnataka,  Bihar  and  Haryana.  A
 statement  showing  7l  distilleries  pro-
 ducing  industrial  alcohol  in  the
 organised  sector  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library.
 See  No.  LT-2842/78.]

 (by  The  main  industries  using
 alcohol  are  synthetic  rubber,  polye-
 thylene,  styrene,  PVC,  acetic  acid,
 acetic  anhydride,  ethyl-acetate  and
 2-ethyl  hexanol.

 (c)  Government  has  taken  several
 steps  to  increase  the  production  of
 industria]  alcohol.  Out  of  a  price  of
 Rs.  60  per  tonne  of  molasses,  an
 amount  of  Rs.  20  per  tonne  is  requir-
 ed.  to  be  fundeg  separately  by  the
 sugar  factories  for  construction  of
 adequate  storage  facilities  for  molas-
 sea,  the  raw  material  for  the  distilla-
 tion  of  wicohol.  Khandsari  molasses
 have  ‘been  brought  under  the  purview
 of  the  ‘Central  Molasees'Contro]  Order
 80  that  the  aime  may  be  used  for  dis.

 .  Increase  in  the  price  of
 alcohol  was  ‘allowed.  tn  1975  based  on
 the.  cost  study  carrieg  out  by  the
 Tariff  Commision  to  bring  the.  price

 of  glcchol  at  a  fair  level.  The  Central
 Molasses  Board  reviews  the  produc-
 tion  of  alcohol  and  molasses  from
 time.  to  time  and  makes  necéssary
 recommendations  to  Government  to
 step  up  its  production.

 Alleged  Mal-Practices  by  Mis  Pixer

 2352.  SHRI  SARAT  KAR.  Will  the
 Minister  of  PETROLEUM,  CHEMI.
 CALS  AND  FERTILIZERS  be  pleased
 to  state

 (a)  whether  M/s.  Pfizer  have  been
 found  indulging  in  a  number  of  mal-
 practices  like  producing  in  excess  of
 licensed  capacity,  producing  without
 industrial  licences,  not  reducing
 foreign  equity,  not  executing  export
 bond  and  treating  Protinex  sometime
 as  a  drug  and  sometime  as  non-drug
 item  to  suit  their  convenience;

 (b)  if  so,  details  thereof  and  what
 action  Government  have  taken  in
 this  regard;  and

 (c)  whether  Government  proposed
 to  lay  factz  of  all  these  irregularities
 on  the  Table  of  the  House?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (e).  Unauthorised/excess  pro-
 duction:

 Tt  hag  been  observed  that  M/s.
 Pfizer  are  producing  several  bulk
 drugs  such  as  Tetracycline,  Banminth,
 Chiorpropamide  and  Protein  Hydro-
 lysate  in  excess  of  authorised  capaci-
 ties.  Such  excess  production  will  be
 regulated  ir.  accordance  with  the
 parameters  contained  in  the  New
 Drugs  Policy,

 They  have  also  been  found  to  be
 manufacturing  Protinex  without  a
 specific  industrial  licence,  the  con-
 tention  of  the  company  being,  how-
 ever,  that  they  are  entitled  ta  do  80
 under  the  Industrial  Licence  for
 Protein  Hydrolysate  held  by  them.
 A  final

 Fase
 on  this  is  yet  to  be

 Government.  Other
 detétls  ty  this  regard  have  already
 been  “furnisgted  in  reply  to  Lok  Sabha
 Unstarred  Question  No.  279  answered.
 on  16677.
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 reduction  of  foreign

 M/s,  Piizer  were  required  to  in-
 créase  the  Indien  participation  in  the
 equity  capital  of  the  company  to  40
 per  cent  by  June,  1970,  On  ‘17-310,
 the  company  approsched  the
 ment  with  a  disinvestment
 As  the  amount  to  be  repatriated  on
 the  sale  proceeds  on  the  shares  would
 have  entailed  foreign  exchange  outgo
 of  more  than  Rs.  |  crore,  it  was  de-
 cided  that,  instead  the  Company  be
 given  further  time  of  5  years  upto
 June,  1918  for  increasing  their  Indian
 participation  to  40  per  cent  without
 aisinvestraent  on  the  part  of  the  non-
 resident  holder

 In  June,  975  the  company  reported
 that  they  had  a  cash  surplus  of  Rs  2
 crores  ani  with  further  issue  of  capital
 to  the  Indian  public  to  increase  Indian
 participation  to  40  per  cent,  a  gurther
 amount  of  Rs.  3  crores  would  become
 available  making  it  al]  Re.  5  crores

 mittee  ate  now  being  examined  as
 per  the  New  Drug  Policy.  similarly,
 FERA  which  were  held  up  sre
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 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  fFERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)-
 (a)  and  (b)  Negotiations  for  the  take
 over  of  Burmah  Oil  Company's shares  in  Oil  India  Limited  are  con-
 tinuing  It  will  not  be  in  the  public interest  to  disclose  the  details  thereof
 at  this  stage

 1.) , ह  एश  की  कनी  के  कारण  छोटे  सिलिकेडट
 एककों  का  बम्  होना

 2354. डा०  शामली  सिह  :  क्या
 पेड्रोलियम,  रसायन  शीर  ण्  मत्री
 यह  बताने की  कृपा  करेंगे  कि

 (*)  क्‍या  दिसम्बर,  977  से  सोडा
 एश  की  सप्लाई  में  भारी  कमी  रही  हैं  भौर
 यदि  हां,  तो  यह  कमी  कितनी  है  शौर  इसके
 क्या  क्‍या  कारण  हैं,

 (थ)  गया  सोडा  एश  के  बड़े  उत्पादन
 सोडा  एश  की  चोर  थाजारी  करने  मे  लगे
 हुए  हैं  भौर  यदि  हां,  तो  ऐसी  प्रक्रिया को  रोकने
 के  लिए  सरकार  क्‍या  उपाय  कर  रही  है;

 (7)  क्‍या  लोड  एश  की  कमर  धप्माई  के
 कारण  देश  के  बहुत  से  छटे  सिजिकेट  एकक

 बन्द  हो  गए  हैं  भौर  वि  दं  तो  उसके  परिणाम-

 परत  ्
 भ्रमिक  बैरोबपार  हो  गए  हैं  ;

 (भ)  क्या  सरकार  |.  |...)  स्तर  को
 बवीए  रखने  तथा  इसकी  सप्ताई को निशित को  विशशित
 करने

 के  लिए
 कोई  विशेष  अल्का  कर  हो  है

 ी
 धि  हां,  दो  पायी  ॥...  कमा
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 पेट्रोलियम  तथा  रसायन  शौर  उर्वरक

 मंत्री  (श्री  हेमवती  नन्दन  बहुगुणा  ):  (क  )  अप्रैल,
 978  से  इस  मंत्रालय  को  देश  के  विभिन्न

 भागों  से  सोडा  एश  की  कमी  की  रिपोर्ट

 प्राप्त  हो  रही  हैं  4  सोडा  एश  के  निर्माताओं
 के  अनुसार  मुख्य  कठिनाई  कच्चे  माल  कोयला

 और  नमक  को  फैक्ट्री  रथल  तक  ले  जाने

 और  तैयार  माल  को  फैक्ट्री  से  ल ेजाने  के  लिए
 रेल  डिब्बों  की  कमी  की  है  उत्पादन  को
 सीमित  करने  के  अन्य  कारण  हैं  बायलर  फीड

 पानी  की  ग्रर्याप्त  उपलब्धता  और  (ii)
 कमप्रेसट  की  खराबी,  जैसा  कि  दो  प्रमुख
 निर्माताओं  ने  क्रमशः  बताया  है।

 देश  में  सोडा  एश  की  वास्तविक  कमी

 कितनी  है  इस  सम्बन्ध  में  कोई  जानकारी  नहीं
 है।  परन्तु  जनवरी  से  जून,  978  के  दौरान

 295408  मी०  टन  के  स्वदेशी  उत्पादन

 (जो  कि  पिछले  वर्ष  की  इसी  अवधि  से  थोड़ा
 अधिक  है)  तथा  i  जनवरी,  978  को

 आरम्भिक  स्टाक  को  विच्ता र  में  रखते  हुए  समझा

 जाता  है  कि  सोडा  एश  की  कुल  उपलब्धता

 स्वदेशी  मांग  से  मामूली  कम  है  |

 (a)  सोडा  एश  के  मूल्य  तथा  वितरण

 पर  कोई  कानूनी  नियंत्रण  नहीं  है।  परन्तु
 सरकार  के  नोटिस  में  यह  बात  आई  है  कि  कूछ
 विक्रेताओं  ने  कमी  का  लाभ  उठाकर  मूल्य
 बढ़ा  दिए  हैं।

 (ग)  सोडा  एश  की  सप्लाई  कम  होने  के

 कारण  छोटे  वैमाने  में  सोडियम  सिलिकेट  साबुन,

 धुलाई  का  पाउडर  बनाने  वाले  यूनिट  इस

 रसायन  की  अपनी  पूरी  ग्रावश्यकता  प्राप्त  करने

 में  असमर्थ  रहे  हैं  ।  इस  मंत्रालय  को  फैक्ट्रियां
 बन्द  होने  और  बड़ो  संख्या  में  काम  करने  वाले

 लोगों  के  बेकार  हो  जाने  की  कोई  शिकायत

 नहीं  प्राप्त  हुई  है।

 (घ)  सोडा  एश  के  मूल्य  या  वितरण

 पर  कोई  कानूनी  नियंत्रण  नहीं  है।  परच्तु
 इस  मंत्रालय  ने  रेलवे  बोर्ड  के  साथ  माल

 डिब्बों/गाड़ियों  की  व्यवस्था  करने  का  मामला
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 उठाया  है  ।  इस  मंत्रालय  ने  निर्माताओं  से

 यह  भी  अनुरोध  किया  है  कि  जहां  कहीं

 सुम्भव  हो  सोडा  एश  का  सड़क  के  रास्ते

 परिवहन  किया  जाए  यदि  खरीददार  इसका
 खर्चा  उठाने  को  तैयार  हैं

 सोडा  एश  के  उपभोक्ताओं  को  शीक्र

 राहत  देने  के  लिए.  डी०  जी०  ठी०  डी०  की

 परामर्श  से  राजकीय  रसायन  एवं  भेषज  निगम

 को  20.  00  मीटरी  टन  सोडा  एश  का  अ्रायात

 करने  का  अनुरोध  किया  गया  है।  इस

 अयात  पर  सीमा  शुल्क  से  छूट  दी  जाएगी।

 सरका  रद्वारा  अनुमोदित  विस्तार  प्रयोज-

 नाओं  से  भी  इस  वर्ष  अतिरिक्त  उत्पादन  उप:

 लब्ध  होने  की  आशा  है।

 ग्राशा  की  जाती  है  कि  उपरोक्त  उपायों

 से  सोडा  एश  की  सप्लाई  स्थिति  नियंत्रित

 होगी  और  इसके  मूल्यों  में  भी  कमी  होगी  *

 कोयले  की  चोरी  के  कारण  रेलवे  को

 हुई  हानि

 2355.  डा०  रामजी  सिंह  :  क्‍या  रेल

 मंत्री  यह  बताने  की  क्ृपा  करेंगे  कि  :

 (क  )  कोयले  की  चोरी  के  कारण

 रेलवे  विभाग  को  प्रति  वर्ष  कितनी  राशि  की

 हानि  होती  है  और  उसके  लिए  मुख्य  रूप

 से  जिम्मेदार  कौन  है  ;

 (ख  )  क्या  पेशेवर  कोयला  उठाई-

 गीरों  और  वैगन  तोड़ने  वाले  व्यक्तियों  को

 रेलव  यार्ड  के  अन्दर  श्रनधिकृत  रूप  से  रहने

 की  अनुमति  दी  जाती  है  और  यदि  हां,  तो

 इसमें  रेलवे  कर्मचारियों  और  विशेष  रूप

 से  रेलवे  सुरक्षा  दल  के  कमंचारियों  की

 किस  सीमा  तक  सांठ-गांठ  रहती  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिंव

 नारायण)  :  क)  कोयले  की  उठाईगीरी

 के  कारण  गत  एक  वर्ष,  के  दौरान  रेलवे  को
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 7,81,490  रुपये  को  हॉनि  हुई  ।  रेल  मो  का

 पथ  के  सभीष  रहने  वाले  व्यक्ति  तथा
 बाहरी...

 Sivan  Below:

 il
 इसके  लिए  मुश्यत  उत्तरदायी

 (Conametey  to  bh

 (व)  जी  नही।  Hem
 1977-78

 (६  (हर

 Requirement  of  Fertilizers  N  200  ४2  5
 rr.  67  75

 ‘SHRI  AMARSINH  म,
 RATHAWA:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  what  is  the  annual  require-
 ment  of  fertilizers  of  the  country,

 (b)  the  estimated  production,  and

 (c)  the  steps  taken  by  Govern-
 ment  to  meet  the  requirement?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA):
 (a)  The  estimated  consumption  of
 fertilizers  in  the  country  for  1977-78
 Was  as  under,

 (In  lakh  trnnes)

 N  है.  K  NPK

 28°88  Be  ४7  499  4  84
 The  estimated  requirement  f'r  Kbarif—

 ह  is  as  undes  —

 N  Pr.  K  NPK

 28  Bg  ह 2  46  2  68  aro

 The  requirements  for  Rabi—978-79
 Ate  Being  assessed

 (eh)  The  production  of  fertilizers
 the  poratey  during  ete  and  the

 K  (There  ह  no  indigenous  productron  of  x  )

 (e)  Imports  are  being  organised  to
 meet  the  shortfall  in  the  production
 of  Nitrogen  and  P  O  The  entire
 requirement  of  Potassic  fertilizerg  in
 the  country  is  met  through  imports
 as  there  iS  no  indigenous  production
 of  Potassic  fertilizers  in  the  country.

 Continuance  of  Chairmen  and  Direc-
 ह  ह. अ  Public  Sector  Undertakings  in

 violation  of  Company  Law

 2357  SHRI  R  K.  MHALGI  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state,

 (a)  whether  it  is  a  fact  that  a
 number  of  officials  viz,  Chairmen,
 Managing  Directors,  Managers  in  the
 Public  Sector  Undertakings  have
 been  continuing  over  the  period  be-
 yong  the  Company  Law  Boards  direc-
 tive  to  replace  them;

 (b)  if  so,  what  are  the  names  of
 such  public  sector  undertakings  which
 have  defied  this  directive  of  the
 Board;  and

 (०)  the  details  thereof?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a).  The
 Company  Law  Board  and  the
 Department  of  Company  Affairs  have
 not  issued  any  directives  relating  to
 the  replacement  of  the  Chairmen,
 Managing  Directors  and  Manager:  in Public  Sector  Undertakings.

 (b)  and  (९),  Do  not  arise.
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 Health  Hazard  to  the  Bird  Sanctuary
 at  Bharatpur  due  to  Pollution  by

 Mathura  Refinery

 2358.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  please  to  state:

 (a)  whether  the  Government  have
 taken  a  firm  decision  on  the  question
 of  atmospheric  pollution  from  the
 Mathura  Oil  Refinery  damaging  the
 Taj  at  Agra/or  being  a  health  hazard
 to  the  Bird  Sanctuary  at  Bharatpur,
 and

 (b)  if  so,  what  it  is  and  does  it
 clear  the  way  for  the  construction
 work  on  the  refinery  to  proceed
 apace?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  report  of  the
 Expert  Committee  which  has  examin-
 ed  the  environmental  impact  of  the
 Mathura  Refinery  is  under  considera
 tion  and  Government’s  decision  on
 this  report  is  yet  to  be  taken.

 नकली  गैस  सिलेण्डर

 2359.  श्री  गंगाराम  मकत

 श्री  डी०  मात  :

 क्या  पेद्"ो  लिपम  तथा  रसायन  और  उर्वरक

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  सरकार  को  मालूम  है  कि

 एल०  पी०  गैस  उपभोक्ताग्रों  को  नकली

 गैस  सिलेण्डरों  में  एल०  पी०  गैस  दी  गई

 है  जिसके  परिणामस्वरूप  अनेक  दूघंटनायें

 हुई  हैं;

 (ख  )  यदि  हां,  तो  जनवरी,  978

 से  जून,  978  के  बीच  ऐसे  कितने  नकली

 गैस  सिलेण्डर  सप्लाई  किये  गये  जिसके

 कारण  दुर्घटनाएं  हुई  ;
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 (7)  क्‍या  सरकार  ने  नकली  सिलेण्डरों

 का  पता  लगाने  और  उन्हें  अस्वीकृत  कर  देने

 की  कोई  व्यवस्था  की  है;  और

 (घ)  क्‍या  सरकार  एसी  कम्पनियों

 के  विरुद्ध  कोई  कार्यवाही  कर  रही  है  जो

 नकली  गैस  सिलेण्डर  सप्लाई  कर  रहे  हैं  ?

 पेट्रोलियम  तथा  रसायन  शौर  उर्वरक

 मंत्री  (श्री  हेमवती  नन्दन  बहुगुणा  ):  (क  )  और

 (ख  ).  मंत्रालय  के  शिकायत  सैल  ग्रथवा

 तेल  कम्पनी  के  नोटिस  में  नकली  सिलण्डरों

 में  कुकिंग  गैस  सप्लाई  करने,  जिससे  बहुत
 सी  दुघंटनायें  हुई  थीं,  का  कोई  उदाहरण

 नहीं  आया  है।  फिर  भी  इणग्डियन  आयल

 कारपोरेशन  ने  अभी  तक  लगभग  643

 नकली  सिलेण्डरों  का  पता  लगाया  है।

 (ग  )  और  (घ).  अभी  तक  इण्डियन
 ऑयल  कारपोरेशन  के  लिए  उपयकक्‍त  नकली

 सिलेण्डरों  की  सप्लाई  के  स्रोत  का  पता

 लगाना  सम्भव  नहीं  हुझ्ला  है।  जैसा  कि

 एसे  सिलण्डरों  की  सप्लाई  करने  वाली

 कम्पनियां  /  व्यक्तियों  के  विरुद्ध  कार्यवाही

 नहीं  की  जा  सकी  है।  वाटलिंग  सांयंत्रों  में

 प्राप्त  सिलेण्डरों  को  भरने  से  पव  आमतौर

 पर  जांच  की  जाती  है।  ऐसा  सिलेण्डर

 जिस  पर  कुछ  शक  होता  है  उसे  एक  तरफ

 रख  दिया  जाता  है  और  उसकी  अन्य  परीक्षा

 और  परीक्षण  किया  जाता  है।  एसे
 सिलेण्डरों  को  पृथक्‌  एवं  काट  दया  जाता

 है  i  इसके  अतिरिक्त  किसी  तरह  यदि

 कोई  नकली  सिलेण्डर  प्रारम्भिक  सामान्य

 जांच  के  समय  पकड़ा  नहीं  जाता  तो  उसे

 भरते  समय  उसकी  जांच  की  जाती  है  ।

 ऐसे  सिलेण्डर  ऑ्रान्तारिक  दबाव  के  कारण

 लीक  होना  शुरू  हो  जाते  हैं  और  इनको

 पुनः  पृथक  करके  काट  दिया  जाता  है

 ऐसे  काटे  गये  सिलेण्डरों  के  प्रयोग  को  रोकने
 के  लिए  सभी  सिलेण्डरों  को  दबाकर  चपटा

 कर  दिया  जाता  है  श्रथवा  रह  करने  से  पूर्व



 243  Written  Answers

 उसे  कई  टुकड़ों  में  काट  दिया  जाता  है  ।

 मुख्य  विस्फोटक  पदार्थ  नियन्त्रण  द्वारा
 सिलेण्डर  निर्माताओं  को  अनुदेश  भी  जारी
 किये  गये  हैं  कि  सभी  गैस  सिलेण्डर,  जो

 पूरी  तरह  तैयार  न  किये  गये  हों।  अथवा

 जांच  के  दौरान  रह  कर  द्यि  गये  हैं,  को

 भली  प्रकार  विक्रेत  कर  दिया  जाना  चाहिए
 ताकि  ऐसे  काट  गए  टुकड़ों  से  कोई  सिलेण्डर

 न  बनाया  जा  सके  |

 Foreign  drug  firms  getting  drugs  ma-
 nufactured  from  small  firms  and  mar-
 keting  under  their  own  organisation

 2360.  SHRI  MOTIBHAI  R.  CHAU-
 DHARY:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  taking
 clue  from
 getting  number  of  drugs  manuface
 tured  from  small  scale  units  and
 marketing  under  their  own  organisa-
 tion,  a  number  of  foreign  firms  like
 Sandoz,  Pfizer,  Searle  and  others  have
 started  similar  activity;

 (b)  whether  this  practice  is  legal
 and  if  not,  action  proposed  to  be
 taken  in  the  matter;  and

 (c)  what  is  the  effect  of  such
 activity  on  foreign  exchange  position
 of  the  country  and  whether  Govern-
 ment  have  any  intention  to  ban  such
 activities  by  making  suitable  amend-
 ments  of  laws,  if  necessary?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  Government  is  not
 aware  whether  M/s.  Sandox,  Pfizers
 etc.  are  marketing  a  number  of  drugs
 manufactured  through  small  scale
 units  in  their  own  (brand)  names.
 However,  M/s.  Searle  are  selling
 products  being  produced  by  M/s.
 Sarala  Pvt.  Ltd.  and  M/s.  Hoechst
 are  selling  products  of  M/s.  Inga
 Labs.  Pvt.  Ltd.  through  marketing
 arrangements  entered  into  between
 these  firms,  which  are  Small  Scale
 Units.
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 M/s.  Hoechst  who  are.
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 For  entering  into  marketing
 arrangements,  companies  do  not:
 Tequire  approval  under  I(D&R)  Act.

 (c)  For  use  of  brand  names  of
 foreign  companies,  where  direct  or
 indirect  gutgo  of  foreign  exchange  is:
 involved,  prior  permission  under
 F.E.R.A.  is  requireq  to  be  obtained.

 दिल्‍ली  रिंग  रेलवे  का  विद्युतीकरण

 2361.  श्री  विजय  कुमार  मल्होत्रा  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क  )  दिल्ली  में  रिंग  रेलवे  के  विद्यती-
 करण  की  योजना  कब  तक  पूरी  हो  जायेगी;
 शौर

 (@)  दिल्‍ली  में  यातायात  की  कठि-

 नाइयों  को  देखते  हुए  इस  रेलवे  के  विद्यती-
 करण  के  काय॑  में  तेजी  लाने  के  लिए  क्या

 कार्यवाही  की  जा  ही  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव

 नारायण)  :  (क  )  रेल  मंत्रालय  ने
 सामान्यतः:  लोकप्रिय  परिक्रमा  रेलवे  के
 साथ  बिजलीकृत  रेल  उपनगरीय  सेवा  चाल
 करने  के  लिए  एक  योजना  बनाई  है  और
 योजना  आयोग  से  इसकी  सिफाण्शि  की  है
 कि  इस  परियोजना  का  निर्माण  महानगर
 रेल  परिवहन  परियोजना  के  रूप  में  शुरू
 किया  जायेगा  और  इस  कार्य  के  लिए
 ग्रावश्यक  धनराशि  उपलब्ध  की  जायेगी  ।

 यह  अनुमान  लगाया  गया  है  कि  योजना
 को  स्वीकृति  मिलने  और  भूतल  निर्माण
 कार्यो  तथा  ऊपरी  उपस्कर  और  चल  स्टाक
 के  लिए  धन  राशि  की  व्यवस्था  हो  जाने  पर
 तीन  वष  की  अवधि  के  भीतर  उपर्युक्त
 देनिक  सेवा  चलायी  जा  सकती  है।  योजना
 अ्ायोग  के  निर्णय  की  प्रतीक्षा  की  जा  रही
 है ।



 (a)  fart  det  fieaqgreree  हर
 भी  है  जिसे  दिल्सी-नई  दिल्ली  मौर
 तुनलकाबाद  से  गाजियाबाद  को  बोड़ा  जा

 रहा  हैं।  प्ररिक्त  शेखर पर. पर  टपसगरीय
 खेबा  बाल  करता  सी  मिजामुद्दीन  के  पटेल
 मगर  सके  दिल्‍लो  परिहार  लाइन  के

 विद्युतीकरण  भौर  झामें  के  जयां  कांटों  और

 कुछ  अन्य  कतम्बद  संपर्कों  पर  लिज्ेंर  करता
 है।  ह  झांसी-बिल्ली  विद्युतीकरण  णरि-
 योजना  का  एक  भाग  है।  इस  काम को
 झुरू  किये  जाने  से  पहले,  योजना  आयोग
 झौर  रेल  मंग्रालय  हारा  संयुक्त  रुप  से
 निर्णय  लिया  गण  ह उ  इस  की  तब  ६...
 प्रतीक्षा  की  जाये  ्य  तक  कि  झायोग  और
 रेखें  के  अधिकारियों  की  समिति  क्वारा
 रेलों  पर  डीजल  झौर  बिजलीकर्षण  के

 झाधिक  महत्व  का  व्यापक  प्रध्ययन
 पूरा  नहीं  हो  ऊाता  समिति  ने  झपनी
 रिपोर्ट  प्रभो  हाल  में  प्ररदृत  को  है  भौर
 उस  पर  विचार  कया  णा  रहा  है
 Looting  of  Deihi-Madras  Holiday

 Express
 2362.  SHRI  YADVENDRA  DUTT:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  gtate:

 (a)  is  it  =  fact  that  on  the.  28rd
 June,  in  the  Jhansi  Division  Delhi-

 between  Mathura  and  Agra;
 (hb)  is  it  a  fect  that  this  is  the

 ‘sixth  incident  of  train  looting  in  this
 section  within  a  month;  and

 (c)  stepe  the  Government  are  pro-
 posing  to  oe  this  rising  trend  of
 crime  in  the  Railways?

 (ce)  The  responsjbility  of  ensuring
 the  personal’  safety  ‘of  the  passengers
 and  ‘the  security  of  their  belongings
 rests  with  Government  Railway
 Police  which  functions  under  the
 administrative  and  disciplinary  control
 of  the  State  Governments.  Crime
 prevention  and  detention  in  respect  of
 passenger  safety  and  security  of  their
 belongings  fall  under  the  category  of
 law  and  order’  which  is  a  State
 Subject  under  the  Constitution.

 The  GRP  under  the  State  Govern.
 ment  being  alive  to  the  problem
 adopt  several  regular  preventive
 measures  which  are  given  below:

 (l)  Escorting  of  important  trains
 at  night  by  armed  guards  of  Govt.
 Raflway  Police  of  the  concerned
 State  Govt.

 (2)  Beat  patrolling  at  stations”
 platforms/waiting  halls,

 (3)  Surveillance  over  criminals
 ang  known  bad  characters.

 (4)  Checking  of  night  tarains  by
 supervisory  officers.

 (8)  Armed  pickets  at  vulnerable
 stations.

 {6)  Special.  Squads  of  the  CID  of
 the  State  Govts.  take  up  investiga-
 tiop  of  the  important  cases  to  ap-
 prehend  the  gangs  responsible  for
 these  crimingls.
 These  measures  have  been  inten

 fed  by  GRP.
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 -held  and  it  was  decided  reyy  that  State
 «Governments  of  U.  RB  Bihar,  M.  P.,
 West  Bengal  and  Maharashtra  will

 prompt  communication  to  the  armed
 police  escort  whenever  the  alarm
 chain  ig  pulled  at  night;  (3)  to  ac-
 commodate  the  armed  police  escorts
 in  the  centre  of  the  train  so  that,  ap.
 Prehending  danger,  they  can  break
 into  two  groups  and  get  down  on
 either  side  of  the  train  to  apprehend
 the  criminals,  (4)  to  provide  the
 Police  escorts  with  powerful  torches/
 very  light  pistols  and  flares;  and  (5)
 providing  powerful  lights  with  Guard
 and  Braksman  to  light  up  the  area
 on  both  sides  of  the  trains.

 Zonal  Railways  have  launched  a
 drive  to  ensure  strict  adherence  to  the
 following  preventive  measures  in  the
 coaches:—

 i.  Vestibuled  doors  are  kept  locked
 tetween  22.00  hrs.  and  06.00  hrs  by
 the  TTEs/  Coach  Attendants,

 2.  TTEs  and  Coach  Attendants  re-
 main  vigilant  during  night  time  and
 prevent  entry  of  intruder,  hawkers
 @nd  unauthorised  persons  into  the
 coaches.

 3.  In  case  of  non-vestibuled  trains
 the  vestibuled  doors  are  permanently
 closed  or  dummied.

 Armed  Railway  Protection  Force
 escorts  are  being  provided  on  selected
 trains  running  in  vulnerable  sections
 at  night  to  protect  railway  property.

 “This  would  also  help  to  instil  con-
 fidence  amongst  the  travelling  public
 and  also  deter  criminals  from  operat-
 ing  on  trains.  Over  1,000  armed  RPF
 Personne!  are  on  escort  duty  on  diffe-
 rent  Railways  from  the  first  week  of
 July,  1978,

 Looting  of  a  train  on  Moradabad-
 Ramnagar  Section

 2363.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 {a}:  whether  his  attention  hab  been
 -<rawn.to  the  looting  of  «  local  passen-
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 डि  train  on  Moradabad  Ramnagar
 branch  section  of  North  Bastern  Rail-
 way;

 (b)  the  amount  of  looted  proparty  es
 reported  by  the  passengers;  and

 (c)  the  stepa  proposed  to  be  taken
 to  prevent  the  rising  trend  of  crime  of
 looting?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.  On  20th
 June,  ‘1978,  30  persong  entered  passen-
 ger  train  No.  27  Up  between  Gaushala
 and  Peeru-Madara  and  snatched  be-
 longing  of  5  passengers  at  pistol  point
 GRPS/Kathgodam  (U.P.)  have  regis-
 tered  a  case  of  dacolity  and  the  investi-
 gation  is  in  progress.  No  accused  has
 so  far  been  arrested.

 (b)  Rs.  8,227/-,
 (c)  The  responsibility  of  ensuring

 the  personal  safety  of  the  passengers
 and  the  security  of  their  belongings
 rests  with  Government  Railway  Police
 which  functions  under  the  administra-
 tive  and  disciplinary  control  of  the
 State  Governments.  Crime  prevention
 and  detection  in  respect  of  passenger
 safety  and  security  of  their  belongings
 fall  under  the  category  of  ‘law  and
 order’  which  is  a  State  subject  under
 the  Constitution

 The  GRP  under  the  State  Govern-
 ment  being  alive  to  the  problem  adopt
 several  regular  preventive  measures
 which  are  given  below:

 roby  Escorting  of  important  trains
 at  night  by  armed  guards  of  Govern-

 ment  Railway  Police  of  the  concerned
 State  Government.

 (2)  Beat  patrolling  at  stations
 platforms/waiting  halls

 (3)  Surveillance  over  criminals
 and  known  bad  characters.

 (4)  Checking  of  night  trains  by
 supervisory  officers.

 (8)  Armed  pickets  at  vulnerable
 stations.

 (6)  Spec  wad
 rc

 the  CID  of
 the  State

 pa
 vorumelrtd  take  up  Invewtl-

 fation  ofthe  important  eases  to  apbit,

 prs  sod
 gangs  responsible  for  that
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 These  measures  haye  been  intensified
 by  GRP.

 The  Minister  of  Railways  has  been
 in  touch  with  the  Chief  Ministers  of
 the  affected  States,  viz,  Bihar,  Utter
 Pradesh,  Madhya  Pradesh  and  West
 Bengal  and  has  urged  them  to  take
 effective  preventive  measures  to  ensure
 safety  of  pasengers  and  their  proper-
 ties

 On  i6th  June,  1978,  a  high  level
 Meeting  between  the  officers  of  the
 Ministries  of  Railways  and  Home
 Affairg  was  held  and  it  was  decided
 ())  that  State  Governments  of  UP.
 Bihar,  MP,  West  Bengal  and  Maha-
 rashtra  will  launch  vigorous  drive
 against  such  crime  by  increasing  the
 strength  of  the  armed  escorts,  (2)  to
 ensure  prompt  communication  to  the
 armed  police  escort  whenever  the  alarm
 chain  is  pulled  at  night,  (3)  to  accom-
 ™Modate  the  armed  police  escorts  in  the
 centre  of  the  train  so  that,  apprehend-
 ing  danger,  they  can  break  into  two
 groups  and  get  down  on  either  side  of
 the  train  to  apprehend  the  criminals,
 (4)  to  provide  the  police  esorts  with
 powerful  torches/very  light  pistols
 and  flares,  and  (5)  providing  power-
 ful  lights  with  Guard  and  Brakesman
 to  light  up  the  area  on  both  sides  of  the
 train.

 Zonal  Railways  have  launched  a
 drive  to  ensure  strict  adherence  to  the
 following  preventive  measures  in  the
 coaches

 l.  Vestibuled  doors  are  kept  lock-
 ed  between  22.00  hrs  and  0600  hrs
 by  the  TTEs/Coach  Attendants.

 2  TTEs  and  Coach  Attendants
 remain  vigilant  during  night  time
 and  prevent  entry  of  intruders,  haw-
 kers  and  unauthorised  persons  into
 the  coaches,

 3  In  case  of  non-vestibuled  trains
 the  vestibuled  doors  are  permanent-
 ly  closed  or  dummied.
 Armed  Railway  Protection  Force

 escorts  are  being  provided  on  selected
 trains  running  in  vulnerable  sections
 at  night  to  protect  railway  property.
 This  would  also  help  to  instil  confi-

 dence  amongst  the  travelling  public
 and  also  deter  criminals  from  operate
 ing  to  trains,  Over  000  armed  है *:...
 Personne]  are  on  escort  duty  on  diffe-
 rent  Railways  from  the  first  week  of
 July,  ‘1978.
 Proposal  to  accord  Statatery  Status  to

 Indian  Inatitute  of  Company  Secre-

 2364.  SHRI  M  ARUNACHALAM:
 Will  the  Minister  of  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  his  Ministry  is  consider-
 ing  any  proposal  to  accord  statutory
 status  to  the  Indian  Institute  of
 Company  Secretaries,

 (b)  if  so,  how  long  it  will  take  to-
 give  effect  to  the  proposal,  and

 (c)  at  what  stage  is  the  considera-
 tion?

 THE  MINISTER  OF  LAW,  JUSTICE.
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  Yes,  Sir

 (b)  Efforts  are  being  made  to  intro-
 duce  a  Bill  for  the  purpose  of  convert~
 ing  the  Institute  of  Company  Secre-
 taries  of  India  into  a  statutory  body  in
 the  Winter  Session  of  Parlament.

 (०)  The  proposal  is  being  examined
 and  processed  by  the  Department  of
 Company  Affairs  in  consultation  with
 the  Legislative  Department

 Garuvayur-Kuthipuram  Line
 2368  SHRI  K  A  RAJAN:  Will  the

 Minister  of  RAILWAYS  be  pleased  to
 state.

 (a)  whether  Government  have  since
 taken  any  decision  on  the  construction.
 of  Guruvayur-Kutmpuram  Railway
 line  in  Kerala;  and

 (b)  at  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN);  (a)  and  (b)’  The
 examination  of  the  survey  report  for
 the  Kuttipuram-Guruvayur-Trichur
 railway  line  which  hag  been  com-

 revealed  ;het  the

 it  viable,  In  view  of  the  existing  severe
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 constraint  of  resources,  it  will  not  be

 ne
 ble  to  take  up  this  project  at  pre-

 ser

 Shooting  of  Film  ‘Barning  Train”

 2306  SHRI  K.  A  RAJAN  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  heavy
 damage  was  caused  to  the  Railway
 coaches  in  Baroda-Godhra  Section
 of  Western  Railway  during  the
 course  of  shooting  of  a  film  titled

 “Burmg  Train”  by  8  R  Films,

 Avotet  i,  hrs  0  Writes  Mawes  gh,

 (b)  if  so,  what  are  the  dotalie
 thereof,

 (९)  whether  the  rafiway  has  put
 up  the  cisim  for  damage  from  B.  B

 and

 (d)  if  so  the  details  thereof?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  and  (b)  Yes,  Six
 coaches  were  damaged  during  the
 shooting  The  details  of  the  damage
 to  these  coaches  are  as  under  —

 $  No  Coach  Code  Brief  description  of  damages

 WFC  Complete  windows  (7  Nos)  Fecke  (Alu
 jum)  and  imsde  panelbrg  turret mun

 Inside  moulding  damaged
 2  6142,  WFC  Complete  window  pockets  totslirs  6

 Nos.  (Alumintum)  and  tmetde  panel.
 ling  burnt  Mirror  folding  table
 damaged

 6448  WFC  Complete  window  pockets  (6  Nos)  insid 3  ४
 Paneling

 musror,  folding  table,  reat
 ide  support  and  rest  cushion  एलन

 ही  6158  ‘WFC  Ociling  9  panels  slightly  damaged

 5  28084  WCDAC  Window  pockets  (s  Nos  )  interior  panelling,
 body  panel  above  window  and  below

 were  damaged
 6  28064  WCDAC  Lookout  glass  and  exterior  glass  were

 broken

 (९)  and  (8).  The  damage  caused  is
 being  assessed.  Claim  will  be  perter-.
 red  on  completion  of  the  assessment.

 ‘Monopoly  in  Distribution  of  L.P.  Gas
 ia  Delhi

 2367.  SHRI  है,  K.  MHALGI:  Will
 ‘the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  thet  the
 seency  of  LP.  Gas/Burshane,  Indane
 ate,,  ह ह  the  city  of  Delhi  and  New

 >
 is  in  the  hands  of  &  single  agen.

 (b)  whether  this  is  in  contravention

 continuing  this  single  agency?



 howéver,  disiribiffes  ite  LPG  fa  ‘Dethi/
 Maw  ‘Dethy  through  its
 namely  Kosangas  Company  who  in
 turned  have  appointed  Delhi  Gas  Com.
 pany  o&  thelr  main  agent  Delhi  Gas
 Company  has  self-operated  agency  as

 ~well  as  sub-agencies  Attention  is
 invited  in  this  connection  to  the  State-
 ment  made  in  the  Lok  Sabha  on  18th
 May  978  regarding  restructuring  of
 existing  LPG  or  cooking  gas  distribu-
 torships  of  Oil  nies,  it  was
 indicated  therein  that  the  question  of
 restructuring  the  agencies  of  the  con-
 cessionaires  of  HPC  would  possible
 only  after  these  concessionaires  are
 fully  taken  over  by  Government,  steps
 for  which  have  already  been  initiated.

 tae  स्टेशनों  पर  कॉम्टीनों  के  लिए  ठेके

 2368.  भो  शुभाथ  ाहणा :  क्या
 रेल  मंत्री.  यह  बताने को  #पा  करेंगे  कि

 }  अप्रैल,  3977  को  शलभ  स्टेशनों  पर

 जना
 के  कितने  ठेके  समाप्त  हो  मी

 रैल  ॉभालय,  में  राज्य  मची  द्य  शिव
 भाराजज)  :  सूचमा  इकट्टी  की  ar  रही  है
 धौर  सभा  पटल  पर  रख  दी  आयेगी

 ocean

 7४.०  hers.

 RE.  HALY-AN-HOUR  DISCUSSIGN
 ON  387  JULY,  2078

 Unterruptions)
 SHRI  MALLIKARJUN

 Mr.  Speaker,  Sir,  ae

 MR.  SPRAKER-  You  have  not

 taka  my
 pereladlon,  Tt  will  got  ४०

 (Medak):
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 SHERI  MALLIRARIUN:

 MR.  SPRAKER:  Please  do  not  re-

 ng
 He  has  not  taken  my  permis-

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour}:  On  a  point  of  order,
 Sir,  under  Rule  376

 MR  SPEAKER  What  is  the  point
 of  order?

 SHRI  JYOTIRMOY  8080  An  half.
 an-hour  was  listed  for
 yesterday  During  the  discussions,
 when  I  had  finished  my  speech  and
 questions  were  being  put,  the  hon
 Chairman,  in  his  wisdom,  adojurned
 the  House  even  before  the  Minister
 was  able  to  reply.  I  would  like  to
 have  your  ruling  as  to  what  we  should
 do  now  in  regard  to  this  half-an-hour
 discussion

 SOME  HON  MEMBERS  rose

 SHRI  K.  GOPAL  (Karur):  This
 bas  not  happened  for  the  first  time

 MR  SPEAKER  Why  not  you  speak
 one  by  one?

 SHRI  K  GOPAL  Yesterday,  what
 happened  was

 SHRI  हू  LAKKAPPA  (Tumkur)  I
 was  to  put  my  question  (Interrup-
 tions)  +

 MR  SPEAKER.  If  you  are  allow-
 ing  me,  I  will  hear  you  one  by  one.
 Otherwise,  nothing  will  go  on  record

 (interruptions)  If  you  all  get  up
 together  and  talk  sim  \'taneously,  it
 eannot  be  recorded.  The  reporter
 eannot  be  recorded.  The  re~orter
 er  at  a  time.  In  your  own  by.  arest,
 let  me  call  and  hear  one  by  one.
 (interruptions),  Anything  spoken
 without  my  permission  will  not  go  on

 SHRI  D.  G.  GAWAI  (Buldhana):*
 *Mot  recorded,
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 It  will  not  go  on  record..  Finished?
 No  Rule  377  statement  has  been  selec-
 ted  for  today  because  yesterday's  377
 statements  are  there  Therefore,  I
 have  not  been  able  to  select  anything.
 Now  that  the  hon  Member  has  made
 a  statement—which  has  not  been  re-
 corded—he  will  not  get  another
 chance.

 Now,  the  Law  Minister.

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  Hon.
 Member,  Shri  Jyotirmoy  Bosu,  raised
 a  point  with  regard  to  the  half-an-
 hour  discussion  of  yesterday.

 After  Shri  Jyotirmoy  Bosu  had
 made  bis  speech  and  ali  other  hon.
 members  had  asked  certain  questions,
 the  time  was  over  (Interruptions)

 SHRI  K  LAKKAPPA  Mr_  Speak-
 ex,  Sir,  I  have  not  spoken.

 MR.  SPEAKER  Let  me  hear  him.
 You  cannot  have  one  speech  now  and
 another  later

 SHRI  SHANTI  BHUSHAN:  Before
 I  could  give  &  reply,  the  House  was
 adjourned  Sir,  I  propose,  with  your
 leave,  to  lay  a  statement  on  the  Table
 of  the  House,

 MR  SPEAKER:  I  will  look  into
 the  matter  (Interruptions)  Now,
 by  one  please.  Those  who  have  given

 SHRI  K.  LAKKAPPA:  Mr,  Speak-
 er,  Sir,  the  Half-an-Hour  discussion
 was  raised  by  my  friend,  Shri  Jyotir.
 moy  Bosu  on  South  India  Viscose
 where  I  had  requested  to  put  &  ques-

 ballotted  along  with  the  other  Mam-
 bers.

 AUGUST  ३,  1978  on  eae  a6

 जी  प्रभ  we  woe  ।  (weds)
 इस  का  उत्तर  wet  महोदय  &  दे  दिया है  |
 बह  उत्तर  सभा  पटल  पर  रल  रहे  हैं।
 (wer)  oe  महेँ  हाउस का  सभ्य

 इस  पर  क्यों  खराब  कर  रहे  हैं!  शाप
 क्या  इस  पर  डिवेट  कराना  भाहते  हैं?

 MR,  SPEAKER:  The  Minister
 merely  said  that  he  would  lay  the
 statement,  (Interruptions)

 SHRI  K.  LAKKAPPA:  My  neme
 was  ballotted  and  accepted  to  put  &
 question  on  that  subject  We  all,  for
 one  hour,  participated  and  the  debste
 was  going  on.  But,  at  that  time  there
 were  some  discussions  going  on  a  cer-
 tain  matter  raised  by  Shri  Kanwar
 Lal  Gupta  It  was  round  about  5.30
 or  6  PM  The  Chair  duly  called
 upon  Shri  Jyotirmoy  Bosu  to  go  ahead
 with  his  giscussion

 Then,  again,  the  time  was  over.  At
 that  time  some  Members  duly  point-
 ed  out  the  time  to  the  Chair  The
 Chair  put  the  matter  to  the  House  for
 the  extension  of  time.  This  Govern-
 ment  was  sleeping;  they  did  not
 raise  their  little  finger  sbout  that.
 After  the  lapse  of  fifteen  minutes,
 they  got  up—everyone  and  even  the
 Minister—Alibustering  the  proceed-
 ings  The  Opposition  was  duly  re-
 presented  in  discussing  a  very  impor-
 tant  issue  regarding  corruption  char-
 ges  levelled  against  in  the  South
 India  Viscose  raised  by  my  friend)
 Shri  Bosu.

 Then,  after  the  discussion  was  over,
 what  happened  was  this  The  Minis-
 ter  was  not  eble  to  give  any  reply
 to  that  discussion.  Two  Members
 were  called;  my  name  was  the  fourth
 At  that  time  the  Chair  abruptly  ad-
 journed  the  House  and  our  discus-
 sions  were  incomplete  and  the  points
 raised  by  my  hon,  friends  were  not
 duly  answered.  The  manner  in  which
 the  Government  was  operating  and

 *Not  recorded,
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 behaving  not  only  towards  the  Op-
 position  but  also  towards  the  Chair
 yesterday  was  actually  am  insult  to
 Parilament  The  manner  in  ‘which
 w#ome  of  the  Ministers  behaved,  if  you
 were  here,  I  think  you  would  have
 reprimanded  suitably  This  is  the
 state  of  affairs  of  Parliament  towards
 the  Members  of  the  Opposition  who
 participated  in  the  debate  What  hap-
 pened  was  that  I  had  my  right  to  put
 a  question  on  that  subject  and  I
 would  have  made  out  a  new  point
 The  way  in  which  they  were  preven-
 ting  the  active  participation  of  Mem-
 bers  of  the  House  and  the  filibustering
 of  the  Treasury  Benches  in  the  de-
 bate  which  was  duly  representative
 should  be  taken  note  of  and  a  proper
 opportunity  for  the  discussion  given

 PROP  P  G  MAVALANKAR
 (Gandhinagar)  Mr  Speaker,  Sir  the
 Half  an-Hour  Discussion  which  was
 raised  by  my  hon  friend,  Shri  Jyotir-
 moy  Bosu  was  scheduled  to  begin  at
 6  yesterday  but  because  of  the  fact
 that  Shri  Kanwar  Lal  Gupta  who  was
 talking  on  some  matter  took  five
 minutes  more,  by  the  sense  of  the
 House  the  House  agreed  to  hig  tak-
 ing  five  rore  minutes

 Then  there  was  some  procedural
 wrangle  ang  the  discussion  went  on
 upto  645  PM  At  645  PM  Shr:  Bosu
 was  on  his  legs  to  begin  his  half-an-
 hour  discussion  Then  at  6-15  hours,
 as  far  as  I  know,  the  Law  Minister
 was  absolutely  ready  and  prepared
 and  willing  to  answer  But  it  so  hap-
 pened  that  about  five  minutes  before
 the  Half-an-Hour  discussion  was  ab-
 out  to  end  =  that  is,  ten  mniutes  past
 seven,  ]  am  sorry  to  tell  you  a  mem-
 ber  from  the  Janata  Party  sought  in
 his  wisdom  to  raise  the  question  of
 quorum  It  is  not  done  It  is  not
 fair  At  that  time  of  the  day  :t  is
 not  expected  that  all  members  would
 be  present  I  objected  to  it  I  must
 also  gay  that  the  Law  Minister  imme.
 diately  asked  that  friend  of  his  not  to
 ask  for  quorum  Bo,  that  was  with-
 drawn.  Then  at  7  4  sharp

 7958  LS..9.
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 MR  SPEAKER  Mr  Mavalankar,
 do  you  remember  you  also  raise  the
 wsue  of  quorum?

 PROF  P  G  MAVALANKAR  Mr
 Speaker,  I  am  glad  you  have  said
 that  I  do  raise  the  question  of  quo-
 rum  occasionally  because  raising  a
 matter  of  quorum  328  a  constitutional
 duty  of  the  members  of  the  House
 Therefore,  I  have  a  right  to  do  it  But
 I  wilt  not  do  it  frivolously  But  yes-
 terday  १६  was  done  frivolousiy  For-
 tunately,  the  Law  Munister  stopped
 him  It  was  all  done  and  withdrawn
 At  74  pm,  one  minutes  before  the
 Half-an  Hour  discussion  was  about  to
 be  over,  I  stood  up  on  my  legs  and
 requested  the  Chair  to  kindly  see  that
 only  one  minute  35  left  and  the  Chair
 may  take  the  sense  of  the  House  for
 extension  so  that  Shri  Lakkappa  com-
 pletes  his  question  and  the  Munster
 gives  his  answer  and  then  the  dis-
 cussion  will  be  over  I  repeated  this.
 But  in  the  meantime  my  plea  went
 without  any  success  and  the  Chair
 was  pleased  to  adjourn  the  House
 quarter  past  seven  That  is  what
 happened

 SHRI  K  GOPAL  Mr  Speaker,  Sir,
 We  are  thankful  to  you  that  you  re-
 cently  decided  to  allow  three  Half-
 an-Hour  discussions  a  week  But  what

 328  now  happening  is  that  the  Govern-
 ment  is  trying  to  scuttle  Half-an-Hour
 discussion  On  Friday  there  was  Half-
 an-Hour  discussion  which  wag  raised
 by  my  fnond  Shr;  Ram  Vilas  Pas-
 wan  regaiding  nregularities  of  DDA
 It  started  ten  minutes  late  He  raised
 the  discussion  Before  other  mem-
 bers  could  put  questions  the  Minister-
 in-charge  Shri  Sikandar  Bakht  went
 up  to  a  member—I  do  not  know  what
 he  told  him—but  at  555  the  member
 suddenly  jumped  up  and  challenged
 the  quorum  Unfortunately,  there
 was  no  quorum  Then  inembers  came
 and  the  House  had  quorum  In  the
 meanwhile  it  was  6  O’clock  and  the
 House  was  adjourned  The  discussion
 did  not  take  place.
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 [Shri  K,  Gopal]
 Yesterday  also—ag  Mr.  Mavalankar

 has  explained  it  was  supposed  to
 start  at  6.5  p.m.  Then  the  motion
 moved  by  Mr.  Kanwar  Lai  Gupta
 was  adopted  as  the  Government  was
 caught  napping.  What  happened  was
 the  Chairman  put  the  motion  to  vote,
 We  said  ‘Ayes’.  Nobody  said  ‘Noes’.
 Therefore,  Mr.  Ram  Murti  sitting  in
 the  Chair  said  that  the  motion  is
 adopted,  Then  after  the  motion  was
 adopted,  Mr.  Jyotirmoy  Bogu  was
 called.  He  started  speaking,  After
 three  minutes  some  of  the  friends
 from  that  side  came  and  started  rais-
 ing  points  of  order.  It  went  on  for
 forty  minutes.  At  6.45  the  Half-an-
 Hour  discussion  started,  But  I  warn-
 ed  my  friends  before  that.  |  know
 the  mind  of  the  ruling  party  friends.
 When  you  address  the  Chair  you
 please  address  one  of  the  gentleman
 there  who  is  in  the  habit  of  raising
 quorum  otherwise  the  discussion  will
 fall  through.  Please  take  care  of
 him.  I  think  he  went  to  him  and  re-
 quested  him  not  to  raise  quorum
 Now,  when  the  discussion  was  half
 way  through,  I  am  sorry  to  find,  one
 of  the  members  of  the  ruling  party
 again  challenged  quorum.  It  never
 beppened  earlier,

 MR.  SPEAKER:  Please  be  brief,
 छप्पा  K.  GOPAL:  What  I  submit

 is,  Sir,  even  when  you  have  allowed
 three  Half-an-Hour  discussions,  the
 Government  js  not  prepared.  Let  them
 say  so.  We  will  raise  quorum  on
 every  issue.  We  will  see  that  the
 business  of  the  Houes  does  not  run
 smoothly.  Every  five  minutes  we  can
 raise  the  question  of  quorum.  If  they
 want  our  cooperation  let  them  not  do
 it.

 SHRI  2,  K.  CHANDRAPPAN  (Can-
 nenore):  Sir,  I  want  to  make  a  sub-
 mission.  I  don’t  want  to  repeat  all
 the  points  raised  by  my  other  hon.
 friends,

 This  raises  a  very  fundamental
 question,  namely,  whether  the  Gov-
 ernment,  that  is,  the  ruling  party,  is

 AUGUST  ३,  978  ह... ३  32-97-98  266

 cording  to  Parliamentary  conventions
 and  practices.  That  is  the  point  here.

 Sir,  for  two  days  continuously,  ob-
 atructions  were  raised  from  their  side.
 They  challeged  the  quorum,  They
 created  scenes  in  which  the  Minis-
 ters  directly  participated  and  they
 chalienged  the  ruling  of  the  Chair
 repeatedly,

 4  want  to  know  whether  this  can
 be  permitted  in  the  House.  I  want  to
 know  whether  you  will  be  good
 eough  to  make  certain  gbsrvations
 on  this  matter.  This  is  the  only  sub-
 mission  that  I  would  respectfully  like
 to  make.

 MR.  SPEAKER:  Now  Mr,  Sudhee-
 ran....

 SHRI  ्  M  SUDHEERAN  (Allep-
 pey):  J  have  given  notice  of  an
 Adjournment  Motion.

 MR.  SPEAKER:  That  ig  not  the
 point  now.  We  are  on  a  diiferent
 point.

 SHRI  JYOTIRMOY  BOSU:  He  ‘’Y
 obliging  you,  Sir.

 SHRI  EDUARDO  FALEIRO  (Mor
 mugso):  What  Mr.  Gopal  said  is
 absolutely  correct.  I  am  on  two
 points.  The  practice  of  the  House
 has  been—as  the  hon.  Law  Minister
 pointed  out—when  a  half.an-hour
 discussion  falls  through  due  to  lack
 of  quorum,  a  statement  is  laid  on  the
 Table  of  the  House  in  reply  to  the
 queries  made  as  far  as  possible  dur-
 ing  the  time  allotted  for  the  half-an-
 hour  discussion.  This  practice  has
 not  been  followed  in  many  cases,  It
 was  not  followed  as  far  as  helf-an-
 hour  discussion  held  on  Friday  was
 concerned.  Thig  is  my  first  point.

 My  second  point  is  this,  that  s  con-
 vention  should  be  established  that,  at
 the  fag  end  of  the  day  when  import-
 ent  business  is  transected,  members
 are  not  present  for  some  reasen  oF
 the  other,  no  question  of  quorum
 thould  be  raised.  However  unfortu-
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 nately  we  find  that  sometimes  the
 members  of  the  ruling  party  themsel
 ves,  with  the  cooperation,  connivance
 or,  may  I  say,  instigation  of  the  con-
 cerned  Minister,  raise  this  issue  of
 quorum.  This  is  very  unfortunate,
 Sir.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  I  am  not  going  to  repeat
 what  Mr,  Gopal  has  said.  It  is  a  fact
 that  for  the  last  3  days  continuously
 this  has  been  scuttled  with  the  insti-
 gation  or  inspiration,—whatever  it
 may  be—of  the  Minister  concerned.  It
 is  very  significant  to  note  that  mem-
 bers  of  the  rulling  party  themselves,
 raise  the  question  of  quorum.  They
 are  duty  boung  to  preserve  quorum
 themselves.  They  should  see  that  the

 of  the  House  go  on
 smoothly.  This  is  thelr  primary  duty.
 Sir,  the  Minister  for  Parliament  Af-

 te  provide  quorum.  But  we  are  sorry

 they  see  to  it  that  the  concerned  per.
 gong  are  not  there,  by  inducing  mem-
 bers  and  allowing  them  to  go  out.
 Even  the  mover  of  the  Half-an-Hour
 discussion  himself  withdrew  from  the
 House  making  the  entire  proceedings
 look  farcical.

 TEJ  PRATAP  SINGH
 (Hamirpur):  Yesterday  i  raised  a
 point  of  order,  when  the  motion  of
 Shri  Kanwar  Lal  Gupta  was  being
 |

 SHRI  K.  GOPAL:  It  was  adopted.

 SHRI  TE]  PRATAP  SINGH:  The
 time  was  extended  by  5  minutes  more,

 3  minutes  after  6.  The  time  ended
 this  discussion,
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 had  read  out.  I  stood  up  and  raised
 8  point  of  order.  I  said  that  it  was  5
 minutes  after  6  and  the  time  allotted
 for  that  motion  hag  ended,  The  Chair-
 man  had  not  put  the  motion  to  vote.
 The  whole  thing  is  that  the  motion
 was  not  put  to  vote.  When  you  pass
 on  to  the  next  item,  you  cannot  come
 back  and  have  ancther  discussion.
 This  is  my  point  of  order,  On
 I  want  your  ruling,  Sir.

 श्री  भौरी  शंकर  राय  (गाड़ीपुर)  :
 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न
 यह  है  +  यह  सही  है किऐसे  मौकों  पर  कोरम
 का  सवाल  नहीं  उठाना  चआहिए,  लेकिन

 यह  भी  सही  है  कि  भाप  के  अधिकार  क्षेत्र  मे
 यह  बात  नहीं  है  कि  पेम्बर के  कोरम  उठाने
 के  अधिकार  को  मता  क  र  दें  या  चेशर से  कोई
 हुक्म  दे  दें  t

 दूसरी  आत--परमभ्परा  के  सम्बन्ध  में
 हारे  म्  ने.  बतलामा  है--कि  ऐसी
 परम्परा  हैंकि उस  समय  कोरम न  उठाया
 जाये।  हम  शरमिन्दा है  कि  हम  झपना

 तस्य  न्हीं  समझते  हैं  भौर  ऐसे  महत्वपूर्ण
 विषय  पर  उपस्थित  रह  कर  कोरम नही
 बनाए  रखात  है  ।  यह  हर  मेम्बर  कं
 जिम्मेदारी  है  और  विशेष  कर  झपोजीशन
 की  कि  कब  नान-श्राफ़ोशियल  एजेच्डा  हो,
 तो  ज्यादा  विलिचस्पी  से  काम  करें और
 मौजूद  न्रहें  ।  इतनी  मात  जरूर  है  कि

 रूलिंग  पार्टी  को  भी  यह  देखना  चाहिए  कि
 जो  बक-वेन्थर्स  हों,  उत को  क्बेंशन को को
 समझाते  हुए  कहे ंकि  ने  कोरम का  सवाल
 ऐसे  मौके  पर  मं  उठायें  ।  इसलिए  इस
 सम्बन्ध  में झाप'  कोई  रूलिंग  दें  यहू  भावश्यक
 नही  है।

 THE  MINISTER  OF  LAW,  JUS.
 TICE  AND  COMPANY  ‘AIRS
 (SHRI  SHANTI  BHUSHAN):  Sir  I
 am  gorry,  the  hon,  Members  from  the
 Opposition  benches  have  not  been
 Quite  fair  in  referring  to  the  proceed.
 ings  relating  to  the  half-an-hour  dis-
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 [Shri  Shanti  Bhushan]
 cussion  yesterday.  It  is  quite  true
 that  an  hon.  Member  did  raise  the
 question  of  quorum,  but  as  Shri  Mava-
 Jankar  has  very  fairly  pointed  out,
 immediately  he  was  requested  not  to
 press  the  question  of  quorum  and  he
 immediately  withdrew,  so  that  that
 matter  did  not  take  any  time.  In
 spite  of  whatever  time  the  earlier
 motion  had  taken,  full  half-an-hour
 from  6  45  to  75  was  allotted  for  this
 half-an-hour  discussion.  If  the  hon.
 Members  would  like  to  find  out  as  to
 why  the  Minister  could  not  reply  yes-
 terday  within  that  period  of  half-an
 hour,  they  would  know  that  even
 though  the  rules  use  the  word  ‘short’,
 the  word  ‘short’  is  not  there  in  Shri
 Jyotirmoy  Bosu’s  qictionary  There-
 fore,  when  he  made  that  statement,
 though  it  was  supposed  to  be  a  short
 statement  under  the  rules......

 SHRI  JYOTIRMOY  RBOSU:  Sir,  if
 you  kindly  send  for  the  timing  chart
 from  the  table,  you  will  see  that  I
 took  minimum  time  amongst  ali  mov-
 erg  of  half-an-hour  discussion  in  re-
 cent  times.

 SHRI  SHANTI  BHUSHAN:  The
 result  was  that  even  though  the  Mi-
 nister’s  reply  wag  supposed  to  be
 within  that  30  minutes,  the  30  minu-
 tes  wefe  taken  by  Shri  Jyotirmoy
 Bosu  ang  other  hon  Members....

 (interruptions)

 MR.  SPEAKER:  I  have  heard  you
 Mr.  Lakkappa,

 SHRI  SHANTI  BHUSHAN:  Shri
 Lakkappa  was  not  even  able  to  put
 the  question  Of  course,  Direction  9
 is  there;  as  I  just  said,  if  the  Minis.
 ter  is  unable  to  reply  on  account  of
 want  of  time  or  want  of  quorum,  a
 statement  could  be  laid,  with  your permission,  on  the  Table  of  the  House
 and  I  propose  to  lay  a  statement  on
 the  Table  of  the  House....

 {interuptions)  rid

 रपए 7;  ५ “swre  hs  Mla  iti  ean,  2
 MR.  SPEAKER:  I  have  heard  al}

 of  you;  no  further  discussion  on  this.
 Do  not  record,

 PROF,  DILIP  CHAKRAVARTY
 (Calcutta-South):  Sir,  I  want  to
 make  g  submission.  You  have  shown
 sufficient  patience  to  hear  everybody
 and  also  we  have  just  heard  the  Law
 Minister.  The  Law  Minister  hag  pro~
 mised  very  correctly  that  he  would
 lay  a  statement  before  the  House.  He
 has  also  stated  that  Shri  Lakkappa
 had  not  the  time  to  put  his  question.
 Now,  you  would  be  giving  permission
 to  Shri  Lakkappa  to  put  the  question
 so  that  the  Law  Minister  could  reply
 to  that  in  the  statement.

 (Interruptions)

 SHRI  K.  LAKKAPPA:  Shall  I
 seng  the  question  to  the  Minister?

 MR.  SPEAKER:  If  it  is  only  a
 question,  you  can  send  it  to  him.

 SHRI  JYOTIRMOY  BOSU:  I  have
 a  submission  arising  out  of  the  state-
 ment  made  by  hon.  Law  Minisher.
 Shri  Mavalankar  had  twice  brought  a
 motion  on  the  floor  of  the  House  re-
 questing  the  House  to  extend  the
 time.  What  happened  to  that?  That
 part  has  been  conveniently  lost  sight
 of...,

 (Interruptions)

 SHRI  K.  GOPAL:  Even  though  it
 is  called  half-an-hour  discussion,  a
 motion  is  moveg  for  extension  of
 time  and  it  is  agreed....

 MR.  SPEAKER:  Now,  it  is  the  duty
 of  all  the  Members  to  be  present  in
 House.

 at  सभौराम  बागड़ी  (मथुरा  )  :
 अध्यक्ष  महोदय,  मेर-  बात  पहले  सुन  लीजिए,
 फिर  श्राप  भ्रपना  सिणेय  दीजिए  ।

 ecco dea न  a
 **Not  recorded.
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 worn  water:  प्रार्टर  पहले  मै

 लिखना दू,  फिर  बाद  मे  झाप  झ्पनी  बात  कह
 लें ।

 It  is  the  quty  of  all  the  Members  of
 the  House  to  be  present  in  the  House.
 It  is  not  the  duty  of  any  particular
 party  to  provide  the  quorum;  that
 duty  is  cast-on  all  the  Members  of  the
 House.  It  is  unfortunate  that  many
 times  the  House  had  to  be  adjourned
 for  want  of  quorum,  The  normal  con-
 vention  is  that  the  question  of  quo-
 rum  is  not  raised  at  the  fag-end  of
 the  day.  It  is  desirable  that  that  con.
 vention  is  respected;  but  if  any  hon.
 Member  asserts  his  nght,  the  Speak-
 er  has  no  jurisdiction  to  refuse  to
 consider  that,  according  to  the  rules.

 Now  Mr.  Bagri.

 श्री  मनीराम  बागड़ी :  प्रागक्ष  महोदय
 प्रापने  झपना  रूलिंग  दे  दिया  है।  झब  में
 क्या  कहू  श्रगर  मैं  कुछ  कह  तो  बह  अ्ापकी
 रूलिंग  में  हट  जाता  है।  इपलिए  मैं  अप
 हो  रहता  ह.

 SHRI  द  M.  SUDHEERAN  (Aliep-
 pey):  I  had  given  notice  of  an  ad-
 journment  motion  regarding  the  se-
 rious  situation  prevaling  in  Kanjha.
 wala,  where  the  lives  and  properties
 of  Harijans  are  being  threatened  by
 some  anti-Harijan  forces.  It  is  a  very
 serious  matter;  and  we  have  to  take
 the  stresses  and  strains  into  conaide-
 ration,  and  discuss  the  matter  in  the
 House,  I  would  request  you  kindly
 te  allow  us  to  have  a  discussion.

 MR.  SPEAKER:  I  said  some  other

 allow  you  tomorrow  to  have  it  under

 SHRI  C.  x  CHANDRAPPAN;  Al-
 Teady  #o  many  incidents  have  taken
 place.  Again  Harijans  are  going  to
 be  attacked,  We  had  many  incidents
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 of  this  type.  We  have  discussed  them
 in  this  House.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar);  I  endorse  what  he
 says,  There  is  a  serious  tension  bet-
 ween  Harijans  and  some  other  castes
 in  Kanjhawala  village  in  Delhi.  Un.
 less  proper  attention  is  given  and
 timely  action  is  taken,  I  am  afraid  a
 serious  situation  may  develop.  You
 may  ask  the  Minister,

 MR.  SPEAKER:  I  am  allowing  8
 Calling  Attention  on  the  subject.  No-
 thing  more  than  that  wil]  be  allowed.

 SHRI  JYOTIRMOY  BOSU:  Yester-
 day  you  assured  that  a  Calling  Atten-
 tion  will  be  admitted  on  the  National
 Dairy  Development  Board  placing  an
 order  90  per  cent  mark-up  price
 hag  been  allowed  to  Union  Carbide,
 superseding  the  quotation  of  IBP,
 which,  is  a  public  sector  undertaking.
 It  is  a  very  serious  matter,  because
 the  total  business  exceeds  Rs.  5  cro-
 res,  and  the  money  is  going  to  be
 swallowed  hy  a  notorious  multi-na-
 tional  corporation  which  happens  to
 be  a  CIA  agent  also.

 MR.  SPEAKER:  Mr  Bosu,!  gave
 you  no  assurance;  but  I  said  it  will
 consider.  Today  I  have  not  selected
 any  Calling  Attention,  because  yester-
 day's  Calling  Attention  is  still  pend-
 ing.

 SHR]  SYOTIRMOY  8080:  Kindly
 Select  it  for  tomorrow.

 MR.  SPEAKER:  I  do  not  give  any
 assurance;  do  not  say  tomorrow  that  I
 have  admitted  it.

 SHRI  JYOTIRMOY  8080:  ॥  wrote
 to  you  about  the  Indian  Express  pub.
 lishing  the  news  about  there  being  a
 lobby  for  the  polyester  company.

 MR.  SPEAKER:  I  have  seen  it.  I
 have  already  informed  you.  It  ia
 with  me.  कल्चर  2)

 SHRI  JYOTIRMOY  BOSU:  For
 how  many  days  can  you  keep  it?
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 MR,  SPEAKER:  Yes,  |  am  looking
 into  the  matter,

 SHRI  JYOTIRMOY  BOSU:  Yester-
 day  I  was  told  that  MPs  are  running
 a  lobby  for  the  polyester  company  of
 Ahmedabad.  It  is  a  serious  aspersion

 on  the  House.  It  is  a  demand  dero-
 gatory  thing  for  the  House.  I  had
 given  a  notice  saying  that  this  is  a
 question...  (Interruptions)

 MR.  SPEAKER:  I  have  already  in-
 formed  you  that  I  am  looking  into
 the  matter  Your  to-day’s  letter  came
 to  me  at  10.45.

 SHRI  JYOTIRMOY  BOSU:  The
 material  was  given  to  you  yesterday.
 I  reached  you  the  material.

 SHRI  K.  LAKKAPPA:  How  many
 ‘cases  of  mine  are  pending?

 MR.  SPEAKER:  That  will  also  be
 looked  into.

 SHRI  MOHD.  SHAFI  QURESHI
 {Anantnag):  I  sent  a  notice  under
 rule  ‘877.  There  is  a  serious  situation
 developing  in  Mattan.  Firing  has
 taken  place;  many  people  have  died
 as  a  result  of  the  firing.  People  from
 all  over  the  country  have  gathered
 to  perform  the  yetra  to  Amarnath
 “gufa’.  People  will  be  travelling  from
 Srinagar  to  Pahalgam;  and  Matton
 falls  in  between.  I  had  requested  the
 Home  Minister  to  kindly  look  into  this
 and  see  that  the  yatris  are  given  pro-
 tection.  Because  there  is  communal
 tension  in  the  whole  area,  unless  the
 yatris  who  have  come  from  all  over
 the  country  are  given  protection,  I
 think  things  will  be  rather  difficult
 for  them.  They  may  not  be  able  to
 perform  the  yatra.  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  What
 about  my  issue  regarding  what  was
 published  in  a  leading  national  dally?
 I  sent  it  yesterday.  You  are  sitting
 over  this,  (Interruptions)  You  want
 to  convert  this  House  into  a  House  of
 lobbies.  You  ignore  such  a  report,

 MR.  SPEAKER:  Mr.  Bosu,  you
 cannot  try  to  monopolize  the  House.

 AUGUST  1,  7९70  ि.  TITS

 SHRI  SYOTIRMOY  BOSU:  ‘3  am
 not,  Sir;  you  are  monopolizing  the

 MR.  SPEAKER:  ‘Yesterday  you
 made  certain  allegations.  I  asked  you
 to  give  the  basis  for  it.

 SHRI  JYOTIRMOY  BOSU:  I  have
 given  it,

 MR.  SPEAKER:  Today  at  10.45.

 SHRI  JYOTIRMOY  BOSU:  No;  १
 gave  the  material  yesterday.

 MR.  SPEAKER:  Some  Members
 seem  to  think  that  they  have  mono-
 poly  of  the  House.  You  must  under-
 stand  that  this  House  belongs  to  544
 Members.  Now  Mr,  Sathe.

 SHRI  P.  VENKATASUBBAIAE:
 We  have  also  given  many  notices.  If
 he  begins  to  rise,  we  are  under  a
 handicap

 MR.  SPEAKER;  Let  us  not  add  to
 the  handicap.

 SHRI  SAMAR  GUHA  (Contai):
 rose

 MR.  SPEAKER:  I  have  told  him
 that  I  am  allowing  it  under  rule  377.

 SHRI  SAMAR  GUHA:  No;  not  that
 Sir.  The  matter  is  very  urgent.  From
 all  over  the  country,  people  are  go-
 ing  to  Kashmir.

 MR,  SPEAKER:  There  are  hund-
 reds  of  urgent  matters.

 SHRI  SAMAR  GUHA:  Then  ten.
 sion  is  there  People  from  all  over
 the  country  are  in  Kashmir.  It  is  the
 duty  othe  Home  Minister  to  see  it  and
 he  should  make  a  statement  on  this.

 been  assured  there,  Communal  ten-
 sion  is  growing  there.  He  has  rightly
 pointed  out  the  pligrims  from  all  over
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 to  be  gathered  there  People  from
 all  over  the  country  are  there  A
 statement  hag  to  be  made  by  the  Gov-
 ernment,  what  is  the  protection  they
 are  giving  to  these  pilgrims  We  are
 hearing  every  day  that  there  has
 been  firing  and  people  have  been  kill-
 ed  There  have  been  satyagrahs,
 there  have  been  dharnas  and  tfiere
 have  been  demonstrations

 MR  SPEAKER  Mr  Qureésh:  has
 put  is  very  gtrongly  That  is  why  no
 further  argument  is  necessary  in  the
 matter.

 SHRI  SAMAR  GUHA  You  kindly
 ask  the  Government  to  make  a  state-
 ment

 (Interruptions)

 SHRI  ०  K  CHANDRAPPAN  (Can-
 nanore)  The  point  is  that  7१  some-
 thing  happens  in  that  place,  then
 more  tension  will  develop

 (Interruptions)

 It  may  create  communal  tension  all
 over  the  country

 (Unterruptions)

 SHRI  SAMAR  GUHA  We  are
 getting  trunk-calls  from  various
 areas  What  happened  to  these
 trains?  Therefore,  it  is  the  duty  of
 the  Government  to  make  a  statement

 (Interruptions)

 MR  SPEAKER  The  Prime  Minister
 is  hearing  all

 (Interruptions)

 SURI  SAMAR  GUHA  You  give
 direction

 (Uinterruptions)

 MR.  SPEAKER  I  am  not  able  to

 (Interruptions)
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 Prof  Dilip  Chakravarty,  jn  every
 thing  you  think  that  you  have  a
 right.

 (Interruptions)

 PROF  DILIP  CHAKRAVARTY
 (Calcutta  South)  Just  now  you  had
 assured  Mr  Jyotirmoy  Bosu

 (Interruptions)

 Please  listen  to  me  one  minute.
 Just  now  you  had  assured  that  you
 were  considering  about  calling  atten-
 fhon  with  regard  to

 MR  SPEAKER  I  am  not  assuring
 anything  I  cannot  give  any  assurance.

 PROF  DILIP  CHAKRAVARTY  Is
 there  some  monopoly?  You  had  assured
 one  Member  Should  I  take  it  that  you
 have

 (Interruptions)

 MR  SPEAKER  Do  not  record
 anything

 (Interruptions)

 यी  डो०  जो०  गयई  :  (बलडाना  )-
 श्राप  सिफे  उन  लोगो  की  बात  सुनते  है  जा
 ह  एक  और  शझाधे-झाध  घण्टा  बोलते  है।

 हमारी  बार  भाप  सुनते  ही  नहीं  हैं  ।

 झब्यक  महोबय' :  डा०  बलदेव
 अपाश ।

 डा०  बलदेश  प्रकाश  .  (अमससर  )
 कुरेशी  ह... ल  ने  जो  राखाल  उठाया  है  उसके
 बारे  में  मैंने  झाज  के  लिए  बालिग  प्रटेशन
 मोशन  दिया  थ'।  दबने बारे  में  शब  तक
 हमें पूछे  पत्रा  नही  लगा  है।  थ्  जो  मोशन
 आता  हिए  था  उसका  भाष  शाज॑  ले  रहें
 है,  आज  थे  लिए  घह  धरा  गया  है  ft

 You  have  no  knowledge  of  it  It
 lapses  without  our  knowledge  and
 information

 =  Mot  recorded



 ३77.  Re.  HAH,  Dis,  AUGUST  1  1978  ह, उ  of  Privilege  gains?  Times  of  27४
 India  correspondent on  3i-7-78

 [डा०  बलद व  प्रकाश]
 जो  हमने  मोशन  दिया  था  माटन  के  बारे
 में  वह  सब  ५५  ह 2  ले,  हो  गया  ।

 They  should  be  taken  up  for  tomor-
 row’s  business.

 झेरो  रिक्वेस्ट  है  कि  जो  आज  के  लिए  दिया
 शता था.  कालिंग  एटेशन  मशन

 MR.  SPEAKER:  You  have  men-
 tioned  that.

 थीं  डो०  जी०  गयई  भविलम्बनीय
 लागा  महत्व  के  बिवय  को  ले  कर  मैंने  377
 के  अधीन  झापकों  सूचना  द/  थी  7  मराठ-
 बाड़ा  विद्यापीठ  के  बारे  मे  यह  थी।  मराठ-
 बाड़ा  विद्यापीठ  का  नाम  बदल  कर  डा०
 अम्बेदकर  'विश्ञापीठ  कर  दिए  जाने  की  वजह
 से  यहा  पर  बहुत  ज्यादा  तनाव  बढ़  गया  है
 भश्रौर  धीरे  धीरे  बढ़  रहा  है।  रेले  जलाई
 जा  रही  है,  बसे  अलाई  जा  रही  है,  भ्रादमी
 मारे  ७  रहे  है।  गृह  मत्री  यहां  बैठे  हए
 हैं,  प्रश्नान  मवी  बैठे  हुए  हैं।  वहां  का
 वातावरण  बहुत  ही  तनावपूर्ण  होता  ण्  रहा
 है,  हानत  खराब  होती जा  रही  है।  एफ
 तरफ  दलित  लोग  हैं  दूसरा  तरफ  सबर्ण  लोग  ।
 वे  एक  दूसरे  से  झगड़  रहे  हैं,  प्थराद  र
 रहे  है।  सरकारी  माल  मता  को  बहुत  बढ़ा

 नुक्तान  पहुचाया  जा  रहा  है।  मैं  परसों
 मराठवाडा  से  ध्ायादू  |  वहां  मुझे  बढ़त  ही
 प्रयानक  चित्र  देखने  को  मिला  है  v  मेरे
 सामने  एक  बछ्ले  को  पत्थर  मार  कर  उसकी
 जान  ले  लो  गई।  मैं  गृह  मंत्री  जी  का  ध्यान
 उस  तरफ  दिलाना  चाहता  हूं  औरे  उससे
 प्रार्थना  करता  हूं  कि  वहां  पर  स्थिति  पर  काबू
 पाने  के  लिए  सींग्रारपीया बा  फौज को  भेष
 जाएं  प्रोर  मराठवाड़ा  को  बचाया  जाए  |
 मराठवाडा  क  हरिजनो  की  आप  रक्षा  करें,
 म्हं  बचाएं  '

 MR.  SPEAKER:  Now  the  Members
 themselves  have  seen  how  many  ७२०
 gent  matters  are  before  us,  Therefore,
 it  iv  a  very  difficult  task  for  the  Spea-
 ker  to  select.  As  for  tomorrow,  also,  2

 am  hard  put  to  it  to  select.  The  floods
 in  northern  India  are  one  of  the  most
 devastating  things.  I  thought  tt  was  a
 most  tmportant  matter  that  we  should
 take  up

 (Unterruptions)

 Therefore,  I  thought  it  was  neces-
 sary  that  priority  should  be  given  to
 that  At  the  same  time,  I  am  thinking
 of  giving  a  377  statement  to  Mr.
 Qureshi  because  that  is  also  an  urgent
 matter.  I  have  not  been  able  to  allow
 a  calling  attention  because  I  thought
 floods  were  more  important  than  this
 matter

 (Interruptions)

 I  have  heard  all  of  you  Now.  Mr.
 Sathe

 2.35  brs.

 ‘TIMES  OF  INDIA'  CORRESPON-
 DENT  RE.  ALLEGED  MIS-REPOR-
 TING  OF  CERTAIN  PROCEEDINGS

 OF  LOK  SABHA

 SHRI  VASANT  SATHE  (Akola):  I
 am  thankful  to  you  for  giving  vour
 kind  consent  under  rule  222  to  a  matter,
 which  I  must  say  I  feel  deeply  pained
 to  raise  as  a  privilege  matter.  I  had
 thought,  if  you  would  recall,  that  I
 would  bring  this  to  your  kind  notice,
 to  the  notice  of  the  House,  so  that  even
 without  bringing  it  as  a_  privilege
 matter,  it  coulg  be  set  right  because  it
 is  no  pleasure  to  me  that  a  matter
 should  be  raised  against  the  members
 of  the  fourth  estate  a  journalist  of  an
 eminent  paper  like  the  Times  of  India.
 But  unfortunately  the  Times  of  India
 thought  it  fit  not  to  correct  itself  i
 spite  of  the  fact  that  when  I  brought
 the  omissions  and  commissions,  the
 mistakes  I  honestly  thought  tha¢  it
 must  have  been  an  inadvertent  mis-
 take,  very  much  ag  my  hon.  friend,
 Shri  Jyotirmoy  Bosu  tried  show,
 it  may  be  in  the  din  and  noise  mem-
 bers  rise  and  people  in  the  gallery
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 may  not  be  able  to.  know;  they  are
 not  magicians,  I  believed  honestly  that
 it  might  be  a  mistake  and  it
 would  be  corrected.  Therefore,  7
 had  pointed  out  on  the  2lst  the
 omission.  Unfortunately  it  so  happen-
 ed  that  words  which  were  never  used
 by  you  were  put  in  your  mouth.  In
 fact  it  is  embarrassing  for  me  because
 T  was  the  person  who  was  supposed  to
 be  castigated  by  you.  But  the  words
 which  you  have  used  were,  that  is  on
 the  l9th:  “Let  me  make  it  plain  to  the
 hon.  Members  that  no  threat  will
 deter  me.  I  have  said  that  I  will  cer-
 tainlly  go  according  to  the  rules,
 according  to  my  interpretation,  sub.
 ject  to  any  resolution  in  the  House.
 Therefore,  there  ig  no  use  making  a
 threat.  I  am  selecting  call  attention
 Notices  according  to  what  I  consider
 to  be  important  and  decide  about
 that,”

 Now  you  will  see  that  in  this  there
 is  no  mention  of  any  particular  mem.
 ber.  It  was  not  directed  to  me.  There-
 fore,  the  next  day  when  in  the  front
 Page  report  of  theTimes  of  India  the
 Jearneq  special  correspondent  repor-
 ted,  “At  one  stage  the  Speaker  Mr.
 K.  s.  cegde  had  to  remind  Mr.  Sathe
 that  he  should  refrain  from  making
 threats  in  the  House’—now  this  was
 an  unfortunate  statement  which  was
 never  made.  I  have  quoted  what  you
 stated.  I  therefore  had  pointed  it  out
 to  you  and  you  were  pleased,  when  I
 pointed  it  out,  to  say  on  the  2ist:  “Mr.
 Sathe,  you  are  right,  I  think  the  report-
 ing  is  wrong  and  the  paper  should
 correct  itself.”  I  ‘had  hoped  that  after
 thie  the  paper  would  correct  iself.  Un-
 fortunately  although  it  was  pointed
 out  to  the  correspondent  and  to  the
 newspaper  editor.  they  had  not  correc-
 ted  it.  Therefore,  I  sought  your  per-
 mission  to  raise  it.  It  is  really  em-
 barrassing  for  me  and  aiso  for  you  to
 be  very  frank  because  both  of  us  are
 involved.

 (MR.  SPEAKER:  I  am  not  involved.

 -SHRI  VASANT  SATHE:  Involved  in
 the  sense  that  you  have  been  quoted
 wrongly.  Therefore,  I  would  request
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 you  to  consider  that  to  report  the
 proceedings  of  the  House  incorrectly—
 which  had  never  happened,  which  had
 never  taken  place,  which  tends  to
 malign  a  Member—is  per  sea  breach
 of  privilege.

 AN  HON.  MEMBER;  Then  who  gave
 the  threat?

 SHRI  VASANT  SATHE:  Actually  it.
 was  not  mentioned  here  at  all.

 So,  therefore,  I  am  not  taking  it  as-
 8  matter  of  my  personal  concern.  I
 leave  it  to  the  hon.  colleague—the-
 Prime  Minister  who  is  our  leader  in
 this  House—the  House  and  all  the.
 members  who  may  feel  that  I  have
 been  wrongly  maligned  by  this  quota-
 tion  which  was  put  in  your  mouth  and
 which  inspite  of  your  saying  that  that
 should  be  corrected  has  not  been  done.
 I  feel  it  is  for  the  House  to  decide
 whether  a  breach  of  privilege  has  been
 committed  or  not  and  I  leave  it  to  the
 House.

 I  beg  for  permission  of  the  House
 to  grant  leave.

 MR.  SPEAKER:  Anybody  objecting
 it?  Only  those  who  object  to  the
 Motion.

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  I  do,
 Sir.  I  do,  Sir.

 ‘SHRI  .KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Will  you  kindly  permit
 me?  I  have  objected.  I  Will  take  only
 two  minutes.

 MR.  SPEAKER:  In  this  matter  all
 that  is  to  be  said  is—‘I  am  object-
 ing”.  Nothing  more  than  that.

 SHRI  JYOTIRMOY  BOSU;  I  am
 objecting,  I  have  come  prepared.

 MR.  SPEAKER:  It  is  not  a  debate
 that  you  have  to  come  prepared.  It  is
 not  a  debate.  You  can  state  your  mere
 objection.
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 SHRI  JYOTIRMOY  BOSU:  I  shall
 ‘be  failing  in  my  duty  if  I  donot  point
 out  certain  inaccuracies.

 MR.  SPEAKER.  Mr  Bosu,  the  Rules
 of  Procedure  are  very  clear  When  a
 Privilege  Motion  is  moved,  normally
 is  ia  put  to  the  House.  When  it  ig  ob-
 jected  to,  no  debate  is  allowed  It  ia
 the  objection  that  is  needed  You  just
 say—I  object  to  it.

 SHRI  JYOTIRMOY  8080.  I  object
 because

 MR.  SPEAKER’  No,  no  It  ig  not
 necessary.  It  is  not  a  debate.

 SHRI  JYOTIRMOY  BOSU:  Pages
 2,000,  2003,  2002.

 MR.  SPEAKER  May  be  2,000  or
 4,000,

 The  procedure  adopted  up  till  now
 ig  other  people  merely  object  and  then
 it  is  put  to  the  House  If  25  members
 ह...  it,  it  has  leave  of  the  House.

 SHRI  KANWAR  LAL  GUPTA  4
 obect  because  it  38  an  objective  report-
 ing.  Therefore,  I  want  to  object.

 MR.  SPEAKER  All  right  Anybody
 ean  raise  objection.

 SHRI  JYOTIRMOY  BOSU  My  ob-
 jection  has  gone  on  record.  I  object  to
 this  privilege  motion

 MR.  SPEAKER  Yes,  all  right.

 SHRI  GAURI  SHANKAR  RAI
 (Ghazipur)  I  have  no  objection  but  I
 would  like  to...

 MR.  SPEAKER:
 allowed.

 SHRI  KANWAR  LAL  GUPTA:
 Other  people  also  object  to  it.

 MR.  SPEAKER:  Those  who  are  in
 favour  of  leave  being  granted  may
 please  rise  in  their  seats

 No,  no  It  is  not

 ‘The  required  number  is  there.

 Now  it  will  go  to  the  Privilege
 Committee  for  considdration.
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 SHRI  JYOTIRMOY  BOSU:  Before

 admitting  this  you  showld  have  gane
 through.

 MR  SPEAKER:  Leave  has  been
 granted.  Mr  Sethe  may  move  the
 motion

 (Interruptions)
 SHRI  VASANT  SATHE

 move:
 “That  this  matter  be  referred  to

 the  Committee  of  Privileges.”

 SHRI  KANWAR  LAL  GUPTA:
 What  38  the  procedure  that  you  have
 adopted?

 MR  SPEAKER.  Rule  225.

 When  leave  is  granted  by  the  Spea-
 ker  and  a  request  is  made  that  the
 matter  may  be  referred  to  the  Privi-
 leges  Committee

 SHRi  KANWAR  IAL  GUPTA:
 Under  the  Rule  you  are  competent  to
 refer  it  to  the  Privileges  Committee.

 MR.  SPEAKER  That  I  bave  not
 exercised

 SHRI  KANWAR  LAL  GUPTA
 Then  the  House  can  न

 MR  SPEAKER  No,  no  Under  rule
 225  When  you  raise  an  objection,  why

 do  you  not  get  yourself  familar  with
 the  rules?

 225—"....  “If  objection  to  leave
 being  granted  is  taken,  the  Speaker
 shall  request  those  members  who
 are  in  favour  of  leave  being  granted
 to  rise  in  their  places,  and  if  not  less
 than  twenty  five  members  rise  accor-
 dingly,  the  Speaker  shall  declare
 that  leave  is  granted.”
 डलिहा  KANWAR  LAL  GUPTA:

 I  am  on  &  point  of  order  under  Rule
 222,

 This  Rule  225  says—-“The  Speaker.
 {f  he  gives  consent  under  rule  293.  .”

 So,  I  take  it  that  you  have  given
 consent.

 T  beg  to
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 MR.  SPEAKER:  I  have  not  given
 consent.

 SHRr  JYOTIRMOY  BOSU:  I  may
 be  permitted  to  point  out  certain  in-
 accurancies  in  this  statement.

 MR,  SPEAKER:  No,  no
 not...

 That  is

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU;  You
 cannot  grant....  (Interruptions)  I
 regret  to  say  that  you  are  giving
 permission  on  a  contention  which  is
 based  on  inaccurate  facts.

 MR.  SPEAKER:  That  is  all  right.
 There  the  matter  ends.

 SHRI  JYOTIRMOY  BOSU.  Why  are
 you  so  generous?  We  have  been  very
 unkind  to  the  journalists,  It  is  a  very
 dificult  job  that  they  do  and  on  the  top
 of  that  we  are  going  to  be  so  unfair.  I
 would  request  you  to  kindly  go
 through  the  uncorrected  report  of  the
 debate  and  see  what  is  there  on  pages
 2,000,  2,001  धाते  2,002,  May  I  read  out?

 MR.  SPEAKER;  Mr.  Bosu.

 SHRI  JYOTIRMOY  BOSU:  You  are
 doing  great  injustice  to  the  country

 MR.  SPEAKER.  So  far  as  my  con-
 gent  is  concerned,  it  is  not  open  to
 discussion.

 SHRI  JYOTIRMOY  BOSU:  I  am
 making  the  submission  with  your  per
 mission.

 MR.  SPEAKER;  No,  you  are  not,
 because  J  have  not  permitted  you  to
 challenge  my  consent.  In  repect  of
 rule  222,  the  Speaker  has  merely  to
 consent,  nothing  more  than  that.  The
 rest  is  for  the  House  according  to  the
 procedure.

 CUnterruptions)
 SHRI  JYOTIRMOY  BOSU:  The  law

 makers  should  be  the  law  breakers.

 MA.  SPEAKER,  I  am  not  a  law
 matte,  atl  of  us  are  the  law  makers
 That  is  all  right.
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 SHRI  JYOTIRMOY  BOSU:  By  this,
 you  are  going  to  demoralise  the  entire
 press  corps  who  do  8  very  difficult
 job  here.  We  are  seeing  for  the  last
 i2  years,  it  is  not  an  easy  task  to  do.
 When  your  permission  is  based  on  in-
 accurate  submuission....

 MR  SPEAKER:  It  is  not  open  for
 discussion  at  all.

 SHRI  JYOTIRMOY  BOSU:  Why?

 MR.  SPEAKER:  No  The  motion  is
 before  the  House,  that  38  all.  The
 Motion  is  that  the  matter  may  be  refer-
 red  to  the  Committee  of  Privileges.

 SHRI  KANWAR  LAL  GUPTA:
 We  want  to  oppose  it,  Sir.

 MR.  SPEAKER:  You  are  opposing,
 that  is  why  25  Members  rose

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  You  have  not  mention-

 the  matter.  What  78  the  matter?  What
 ed  the  matter.  What  is  the  matter?

 (Umnterruptions)

 SHRI  C.  M.  STEPHEN  (Idukki):
 According  to  the  rules,  let  me  clarify
 wih  your  permission,  there  are  three
 stages.  One,  you  giving  the  consent,
 second,  the  House  giving  the  leave  to
 move  for  the  privilege  motion.  That
 comes  under  225,  The  third  18  226
 where,  once  the  leave  ig  granted,  the
 House  will  have  to  decide,  unless  the
 Speaker  on  his  own  refers  it  to  the
 Privileges  Committee,  whether  it  be
 referred  to  the  Privileges  Committee
 After  leave  is  granted,  Mr  Sathe
 has  made  a  motion  that  the  matter  may
 go  to  the  Privileges  Committee.  At
 this  stage,  the  House  can  discuss  it;
 the  House  can  immediately  come  to
 voting  about  it  or  alternatively,  you
 can  refer  it  to  the  Privileges  Committee
 by  exercising  your  right.

 (Interruptions)

 Let  me  clarify;  I  am  not  making  any
 speech.  I  am  holding  the  floor  now.
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 [Shri  C  M  Stephen}
 Therefore,  Sir,  because  my  friends

 were  wking  what  we  are  about,  under,
 226,  the  motion  i8  before  the  House.
 It  can  be  discussed  and  the  final  de-
 cision  can  be  taken  (Interruptions)
 Now,  he  ig  entitled  to  speak  on  that

 SHRI  VASANT  SATHE  Now  kindly
 consider  Rule  226  If  leave  under  225
 is  granted  which  has  been  done,  the
 House  may  consider  the  question  of
 breach  of  privilege  itself  and  come  to
 a  decision  itself  Two  things,  the  House
 has  to  become  a  Privilege  Committes
 by  itself,  consider  the  motion,  have  it
 debated  and  take  a  decision  Either
 this  has  to  be  done  or  it  can  refer  it
 to  the  Committee  of  Privileges  on  &
 motion  made  by  the  member  who  has
 raised  the  question  of  privelege  of  any
 other  member  I  have  raised  that  it
 should  be  referred  to  the  Ppivilages
 Committee  There  is  no  third  alterna-
 tive  Either  it  goes  fo  the  Commillee
 or  it  must  be  discussed  here  by  the
 whole  House  and  now,  it  is  for  the
 House,  there  3s  no  other  motion
 whether  it  Is  to  be  considered

 SHRI  JYOTIRMOY  BOSU  What  i8
 rule  226?  Mr  Sathe  hag  conveniently
 put  the  cart  before  the  horse  226
 says  “If  leave  under  rule  225  is  gran-
 ted  the  House  may  consider  the  ques-
 tion  and  come  to  a  decision”  That  is
 the  first  thing

 MR  SPEAKER
 motion

 SHRI  JYOTIRMOY  BOSU  And  the
 second  thing  i8  ‘or  refer  it  to  a  Com
 muttee  of  Privileges  on  a  motion  made
 either  by  the  member  who  has  raised
 the  question  of  privilege  or  by  any
 other  member”  Therefore,  it  is  manda-
 tory  and  obligatory  on  your  part  to
 bring  the  question  of  motion  before  the
 House

 MR  SPEAKER  That  is  what  I  have
 been  saying  all  the  time

 (Interruptions)
 SHRI  KRISHAN  KANT  (Chandi-

 garh):  Let  us  know  whether  the  hon
 Member  has  moved  the  motion  to  refer

 That  i  on  the
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 to  to  the  Committee  or  to  put  it  before
 the  House—what  is  the  motion.

 SHRI  VASANT  SATHE  I  have  mov-
 ed  that  it  should  be  sent  to  the  Com-
 mittee

 SHRI  KRISHAN  KANT  Then,  if  it
 is  to  be  sent  to  te  Committee,  the
 House  is  not  to  discuss  it  Rule  226
 says  that  if  leave  under  Rule  225  is
 granted,  then  there  are  two  options
 The  House  may  consider  the  question
 and  come  to  a  decision,  or  refer  it  to
 the  Committee  of  Privileges  on  &
 motion  made  either  by  the  member
 who  has  raised  the  question  of  privi-
 lege  or  by  any  other  Member

 SHRI  K  LAKKAPPA  (Tumkur):
 He  is  a  member  of  the  Privileges
 Committee

 MR  SPEAKER  He  is  merely  telling
 the  legal  position

 SHRI  KRISHAN  KANT  Mr.  Speaker,
 Sir  I  am  not  discussing  the  issue  of
 privilege  at  all  I  am  not  discussing  the
 pros  and  cong  of  it  I  am  on  a  proce-
 dural  matter  When  the  motion  has
 been  put  and  as  you  earlier  did  it,  now
 it  has  been  referred  to  the  Privileges
 Committee

 MR  SPEAKER  No  Please  undet-
 stand  the  position  clearly  There  are
 three  stages  of  the  Privilege  motion.
 The  first  stage  is  the  consent  to  be
 given  by  the  Speaker  under  Rule  222
 The  second  stage  is  that  leave  be
 grantert  under  Rule  225  The  third
 stage  is  the  motion  before  the  House
 It  is  up  to  the  House  to  decide  on  one
 of  the  two  courses.  They  may  say:
 “We  are  ourselves  going  to  dispose  of
 it  "  because  the  House  is  the  master
 of  the  situation  The  Privileges  Com-
 mittee  is  only  an  agent  of  it  or  it  is
 open  to  the  House  to  say:  “Why  should
 we  refer  it?”  The  House  has  only  two
 alternatives  now—elther  to  say:  “We
 are  seized  of  it,  we  dispose  of  if,”  or
 “ge  ave  referring  it  to  the  Privileges
 Committee,”  Now,  the  practice  is.  -

 CUnterruptions)



 od  KRISHAN  KANT:  The  motion
 -before  the  House  is  to  refer  it  to  the
 Privileges  Committee.

 MR.  SPEAKER:  But  the  House  may
 say:  “No,  we  are  not  going  to.”

 SHRI  KRISHAN  KANT:
 ‘cussion  will  be  limited.

 The  dis-

 (Interruptions)
 The  discusion  will  be  limited  to

 whether  it  should  be  referred  to  the
 Privileges  Committee  or  should  be
 discussed  in  the  House.  There  is  no
 Other  discussion  on  the  motion.

 MR.  SPEAKER:  Quite  right,  the
 discussion  before  the  House  is....

 SHRI  KRISHAN  KANT:  Only  limi-
 ted.

 (Interruptions)
 SHRI  GAURI  SHANKAR  RAI:  I

 am  on  a  point  of  order.  Now,  the  legal
 and  constitutional  position  is  that  the
 House  has  got  two  options  and  these
 two  options  require  two  substantive
 motions.  Now,  only  one  motion  of  Mr.
 Sathe  is  before  the  House.  No  amend-
 ment  or  no  alternative  motion  has
 been  moved  before  the  House.  There
 is  only  one  motion  and  in  absence  of
 the  other  motion....

 MR.  SPEAKER:  Anyone  can  move
 द द  motion  for  amendment.

 SHRI  KANWAR  LAL  GUPTA:  Let
 me  read  Rule  226.  Rule  226  says  that
 if  leave  under  Rule  225  has  been  gran-
 ted,  then  after  granting  the  leave,  the
 House  may  consider  the  question  and
 come  to  a  decision.  That  {s  one  alter-
 native  that  the  House  may  consider.
 The  other  alternative  is;  “or,  refer  it
 it  to  the  Committee  of  Privilege  on  a
 motion  made  elther  by  the  Member
 who  has  raised  the  question  of  privi-
 lege  or  by  any  other  member.”  So,
 there  are  only  two  alternatives.

 MR.  SPEAKER:
 thet.

 a  KANWARLAL  GUPTA:  We
 want  to  say  something  on  this.  Kind-
 ly  permit  us:

 Everybody  ‘says
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 MR.  SPEAKER:  No,  no.  You  can
 move  a  motion.

 SHRI  KANWAR  LAL  GUPTA:  I
 want  to  move  a  motion,  Sir,  that  we
 want  io  consider  this  motion.

 MR.  SPEAKER:  All  right,  you  can
 do  that.  It  is  open  to  you  to  move.

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  move  an  amendment  to  the  motion.

 IT  move:

 “That  the  House  may  consider  the
 question  and  come  to  a_  decision
 with  regard  to  this  question  of
 privilege,”

 MR.  SPEAKER:  That  you
 titled  to.

 are  en-

 SHRI  KANWAR  LAL  GUPTA:  Now
 you  can  permit  us  to  speak.

 SHRI  C.  M.  STEPHEN:  I  rise  on  a
 point  of  order,  Now,  one  motion  is
 already  before  the  House.  That  motion
 has  got  to  be  disposed  of.  Two  motions
 cannot  be  considered  simultaneotisly
 by  the  House.  There  can  be  an  amend.
 ment  to  the  motion  before  the  House.
 This  Is  not  an  amendment.  There  is
 like  a  substitute  metion  and  nothing
 like  that.  Two  motions  cannot  be
 considered  by  the  House  at  the  same
 time.  So,  the  motion  which  is  already
 before  the  House  must  take  prece-
 dence.  Now  the  point  si,  if  somebody
 wants  the  House  itself  to  considr  this
 matter,  he  should  have  brought  in  a
 motion  initially  and  the  desire  of  the
 House  should  have  been  tested,  whe
 ther  it  must  be  considered  or  not.
 Once  this  motion  is  before  the  House,
 an  amendment

 SHRI  JYOTIRMOY  BOSU:  Is  it
 put  in  the  List  of  Business?

 SHRI.  C,  M.  STEPHEN:  I  am  here
 on  8  point  of  order.  I  have  also  a

 ‘sight,  not  Shri  Joytirmoy  Bosu  alone.
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 An  amendment  to  the  motion  cannot

 be  in  the  nature  of  rejecting  the
 motion,  or  negativing  that  motion.
 The  second  motion  which  is  moved
 cannot  be  an  amendment,  because  it
 is  in  the  nature  of  negativing  the
 motion.  Therefore,  this  moton  has
 got  to  be  decided,  and  the  other  motion
 cannot  be  taken  up  and  considered  at
 all.  Two  motions  cannot  be  consider-
 ed  together.

 MR.  SPEAKER:  I  am  not  accepting
 this  contention.

 SHRI  SHYAMNANDAN-  MISHRA:
 (Begusarai).  May  I  explain  what  I
 understand  by  rule  226?  According  to
 Tule  236,  only  when  a  prima  facie
 case  has  already  been  established  for
 rule  226,  only  when  a  prima  facie

 js  granted.  Now,  that  being  the  case,
 the  matter  can  be  disposed  of  in  two
 ways  For  the  first  case,  where  the
 House  itself  should  decide,  no  motion
 ig  required,  because  the  words  used
 are  that  the  question  shall  be  decided;
 it  is  not  said  “on  a  motion”  but  only
 that  the  question  shall  be  decided.

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  The  words  used  are  “the
 House  may  consider  the  question”.

 SHRI  SHYAMNANDAN  MISHRA:
 Because,  in  that  very  rule,  you  will
 find  two  kinds  of  expressions—"the
 House  may  consider  the  question  and
 come  to  a  decision”  and  “refer  it  to  a
 Committee  of  Privileges  on  a  motion
 made  either  by  the  member  who  has
 raised  the  question  of  privilege  or  by
 any  other  member”.  So,  if  the  House
 wants  to  decide  about  this,  then  the
 House  has  probably  lost  that  opportu-
 nity.  Then  the  hon.  Member  had  been
 obliged  to  come  with  a  motion.......
 (Interruptions).  The  Chairs  duty  in
 the  first  instance  should  be  to  ask

 whether  the  House  itself  would  like
 to  dispose  of  ft.  Since  the  Chair  has
 not  asked  that  question,  therefore,  the
 hon,  Member  is  quite  competent,  is
 quite  in  order,  to  bring  up  a  motion
 before  the  House,  and  that  is  precise-

 ly  what  he  has  done.

 AUGUST  4  3978  against  af
 hae  Time  a8q

 MR,  SPEAKER:  I  have  heard  the
 various  contentions.  Reading  rules
 222,  225  and  226  together  the  fdllow-
 ing  procedure  is  laid  down,  according
 to  me  the  first  step  ig  for  the  Speaker
 to  decide  whether  he  should  give  his
 consent  or  not.  The  second  step  is  for
 the  House  to  grant  the  leave  under
 rule  225  The  next  stage  is  for  the
 House  to  decide  whether  it  will  ga  into
 the  matter  and  decide  itself,  or  whether
 it  will  refer  the  matter  to  the  हिलसा-
 leges  Committee.

 In  this  case,  I  have  already  given
 my  consent  under  rule  222.  The  House
 has  granted  leave  under  rule  225.  Now
 it  is  open  to  the  House  to  say  either
 it  will  discuss  it  itself  at  present  or
 refer  the  matter  to  the  Privileges
 Committee.  Shri  Sathe  has  given  a
 motion,  proposing  that  the  matter  be
 referred  to  the  Committee  of  Privi-
 leges.

 SHRI  K.  P.  UNNIKRISHNAN;:  That
 will  come  only  later.

 MR.  SPEAKER;  It  is  open  to  a
 Member  to  move  an  amendment  to
 say  that  the  House  itself  will  go  into
 the  matter  and  discuss  it.  But  the  nor
 mal  convention  of  the  House  has
 always  been,  in  a  matter  Uke  this,  to
 refer  it  to  the  Privileges  Committee.
 But  that  convention  does  not  bind
 the  House.  The  House  may  make  &
 different  decision  in  the  matter.  There-
 fore,  the  amendment  is  permissible
 and,  if  the  House  so  desires,  the  matter
 may  be  discussed  by  the  House.

 SHRI  K.  क्,  UNNIKRISHNAN:  Rules
 226  consists  of  two  parte—dicussion  by
 the  House  or  reference  to  the  Com-
 mittee.  If  the  House  is  considering
 the  question,  only  then  he  can  move
 the  motion.

 procedure.
 (Interruptions)  I  have  given  the  deci-

 sion.
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 SHRI  ह  है,  DEO  (Kalahandi):  I

 would  like  to  submit  in  this  regard..
 MR.  SPEAKER:  Not  after  my  de-

 cision.  (Interruptions).  Is  it  the
 pleasure  of  the  House  to  dispense
 with  the  lunch  hour  and  dispose  of  if
 today?

 SEVERAL  HON  MEMBERS  No.

 SHRI  KANWAR  LAL  GUPTA:  I
 want  to  speak  on  that.

 MR.  SPEAKER:  I  will
 some  other  day.

 SHRI  KANWAR  LAL  GUPTA:  I
 woud  speak  on  that  after  lunch.

 MR.  SPEAKER:  No.  after  lunch,
 we  are  taking  up  a  different  matter.

 28s  Qu.  of  Privitege  SRAVANA  10,  2900  (SAKA)
 rresponden|

 fix  it  for

 38.0i  hrs,

 The  Lok  Sabha  adjourned  for  Lunch
 til  Fourteen  of  the  Clock.

 em

 The  Lok  Sabha  re-assembied  after
 Lunch  at  five  minutes  past  Fourteen

 of  the  Clock.

 (Mx.  Deputy  Seraxer  in  the  Chair)
 MR.  DEPUTY  SPEAKER:  We  had

 a  discussion  on  Shri  Sathes  Motion
 fixed  for  2  o'clock  but,  unfortunately,
 we  have  certain  other  business  which
 was  not  finished  in  the  morning,  like
 Papers  to  be  Laid,  Calling  Attention
 and  So,  I  would  suggest  that

 that  part  of  the  business  and
 then  take  up  this  discussion,  if  the
 House  agrees,

 SOME  HON.  MEMBERS:  Yee.

 SHRI  0  छ  ALAGESAN  (Arko-
 nam):  Will  it  spill  over  to  tomorrow?

 MR.  DEPUTY-SPEAKER:  We  will

 Popers  Laid  286.

 Now,  the  statement  showing  sup.
 plementary  Demands  for  Grants.

 eterna

 SUPPLEMENTARY  DEMANDS  FO)
 GRANTS  (GENERAL),  ‘1978-79

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  I  beg.
 to  present  a  statement  showing  Sup-
 plementary  Demands  for  Grants  in
 respect  of  the  Budget  (General)  for
 1978-79.

 34.05  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NOUFICATION  UNDER  REPRESENTATION
 OF  THE  Propiz  807  AND  Rerort  or  LAw
 COMMISSION  re.  CRIMINAL  LIABILITY  FOR
 FAILURE  BY  HUSBAND  TO  PAY  MAINTEN~
 ANCE  ETC.,  TO  WIFE  ag  GRANTED  BY  COURT

 THE  MINISTER  OF  LAW.  JUS.
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  I  beg
 to  lay:

 r6))  A  copy  of  Notification  No.
 8.0,  393(E)  (Hindi  and  English  ver-
 sions)  publisheg  in  Gazette  of  India
 dated  the  I9th  June,  978  making
 certain  amendment  in  the  descrip-
 tion  of  the  :2~Champhai  constituen-
 cy  in  Schedule  XXVII  of  the  Deli.
 mitation  of  Parliamentary  and  As-
 sembly  Constituencies  Order,  976
 under  sub-section  (2)  of  section  9
 of  the  Representation  of  the  People
 Act,  950  [Placed  in  Library.  See
 No.  LT-259/78).

 (2)  A  copy  of  the  Seventy-third
 Report  (Hind,  and  English  versiona)
 og  the  Law  Commission  on  Crimi.
 nal  ijability  for  failure  by  husband
 to  pay  maintenance  or  permanent
 alimony  granted  to  the  wife  by  the
 Court  under  certain  enactment  or
 rules  of  law  [Placed  in  Library
 See  No.  LT-2520/78}.
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 24.07  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 INQUIRY  INTO  THE  ALLEGATION  BY  A  Gov-
 ERNMENT  SERVANT  AGAINST  A  MINISTER

 OF  PONDICHERRY  AND  THREE  OTHERS

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  4  cail  tae  attention  of  the
 Minisier  of  Home  Affairs  to  the  fol-
 lowing  matter  of  urgent  public  im.

 portance  and  request  that  he  may
 make  a  statement  thereon:—

 “The  reported  decision  of  the
 Governor  of  Tamil  Nadu  to  order
 an  inquiry  into  the  allegation  made
 by  a  Government  servant  against  a
 Minister  of  Pondicherry  and  three
 others  without  seeking  the  opinion
 of  the  Cabinet  of  Pondicherry.”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  Sir,

 Shri  Prabhu  Das  Patwari,  the  Gov-
 ernor  of  Tami)  Nadu  had  been  ap-
 pointeq  as  Administrator  Pondicherry
 under  Article  239(2)  of  the  Constitu-
 tion  during  the  absence  on  leave  of
 Shri  8.  T.  Kuikarni,  Lt.  Governor  of
 Pondicherry.  According  to  information
 received  from  the  Government  of
 Pondicherry,  one  Miss  Radhabai,  an
 Assistant  Director  in  the  Local  Admi-
 nistration  Department,  Pondicherry,
 had  addressed  a  representation  to  the
 Administrator  Pondicherry,  levelling
 charges  of  molestion  by  certain  per-
 sons  named  in  the  representation  in-
 cluding  a  Minister.  On  22nd  July,
 ‘1978,  the  Administrator  passed  an
 order  on  the  said  representation  that
 a  Judicial  Officer  of  the  rank  District
 Judge  be  appointed  to  hold  an  inquiry
 into  the  allegations  of  attempt  to  mo-
 lest  her.

 According  to  the  information  fur-
 _nished  by  he  Government  of  Pondi-
 “eherry  no  notification  appointing  any

 Judicial  Officer  to  hold  the  inquiry

 hag  been  issued  80  far.  A  further  re-
 port  is  awaited  from  the  Government
 of  Pondicherry,

 SHRI  VAYALAR  RAVI:  Mr.  De.
 puty-Speaker,  Sir,  at  the  outset  I
 want  to  make  it  very  clear  that  I  go
 not  want  to  go  into  the  merits  of  he
 case  but  only  into  the  Constitutional
 problems  of  impropriety  ang  other
 Constitutiona:  prog.c.ns  igi  arse  in
 the  matter.  {  “isg  want  ‘o  make  it
 clear  that  I  am  not  in  a  position  to
 pay  any  compliment  to  the  Govern-
 ment  of  Pondicherry  for  its  perform-
 ance.  By  this  reported  Order  of  the
 acting  Administrator  of  Pondicherry,
 a  new  situation  has  been  created.  Ac-
 tually,  Mr.  Patwari,  the  Governor  of
 Tamilnadu  was  acting  98  Lt.  Governor
 according  to  Act  239  [Here  the  Gov-
 ernment  have  quoted  Art.  239(2)  ह
 the  letter].  This  order  that  has
 been  issued  was  an  order  for  an  en-
 Quiry  against  a  Minister  by  a  Magis-
 trate,  and  that  created  very  !ong-
 range  politica)  repercussions  because
 of  the  present  political  conditions  of
 India.  Also,  it  js  a  real  threat  to  our
 federalism  and  the  flexibility  of  the
 Indian  Constitution.

 Now,  what  is  the  status  of  a  it.
 Governor?  It  is  almost  the  same  as
 that  of  a  Governor  of  a  State—-with
 the  exception  of  the  Governor  of  As-
 gam  and  some  border  Union  Territo-
 ries.  This  august  House  had  the  pri.
 vilege  of  discussing  this  matter  of  the
 constitutional  problem  of  the  status
 of  a  Governor,  early  in  967  when  ao
 eminent  Parliamentarian  Shrt  Nath
 Pai  raised  the  issued  on  the  Elmor  of
 the  House  in  November  ‘1977.  Shri
 Nath  Pai  had  raised  three  very  imp-
 ortant  and  pertinent  points,  namely,
 what  {s  the  constitutional  status.  of
 the  Governor,  the  power  of  discretion
 of  the  Governor  and  the  mode  of  ap-
 pointment  of  the  Governor,  This  hes
 been  debated  in  the.  House  and,  on
 that  occasion,  the  neople  who  suppor
 ted  Mr,  Nath  Pai  were  gitting  on  this
 side.  Today  they  ara.sitting  on  the
 other  side.  But  what  sre  they  doing?
 ‘They  are  doing  the  same  thing..  ©.”
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 Shr  et
 wes  raised  in  1007,

 =
 Mr,  Kamath  said  further:

 relevently  pointed  out  ‘
 atatus  Governor  *....Therefore,  there  will  be  in

 to  be  ]  ant  of  the  bara  “ov  the  administration  of  the  province
 fio  other  status,  In  this  connection  at  every  trun—if  not  at  every  trun,
 %  wiah  to  draw  your  attention  to  the  then  very  often—points  of  conflict

 cussion  wag  going  on  in  the  Const)-
 tuent  Assembly,  one  of  the  hon.  Mem-
 bers  of  this  House,  Shri  Hari  Vishnu
 Kamath,  relevently  raised  a  question
 Shri  Kamath  had  asked  this  question:

 “If  m  any  particular  case,  the
 President  does  not  act  upon  the  ad-
 vice  of  his  Ministers,  will  that  be
 tantamount  to  a  violation  of  the
 Constitution  and  will  he  lable  to
 impeachment?”

 Dr,  Ambedkar  gave  the  reply’
 “There  is  not  the  slightest  doubt

 about  it.”
 This  is  the  status  of  the  President

 Further,  Mr.  Kamath  said:
 “There  will  be  two  conflicting

 euthorities  within  the  State:  one
 the  Premier,  whom  under  this  Cons-
 titution  which  we  are  considering
 today,  we  have  invested  with  exe-
 cutive  authority  so  Yar  as  the  State
 is  concerned;  and  the  other  js  the
 Governor  who,  though  the  Consti-
 tution  does  not  confer  on  him  very
 substantial  powers  end  functions,
 will  arrogate  mucH  to  himself,  be-
 cause  he  will  say  that  शू  have  been
 elected  by  the  people  of  the  whole

 or  friction  between  the  elected  Gov-
 ernor  and  the  elected  Chief  Minis.
 ter  Therefore,  I  think  we  have
 done  very  wisely  in  deleting  or  in
 doing  away  with  the  system  of
 election  fo:  the  provincial  Gover-
 nor.”

 Therefore,  it  is  very  clear  that  their
 opinion  was  that  the  Governor  should
 not  be  elected,  he  should  only  be  ap-
 pointed  as  Head  of  the  State.  This
 has  been  supported  by  Dr  Alladh
 Krishnaswam,  Iyer,  af  I  can  quote
 him

 MR  DEPUTY-SPEAKER.
 quote  only  the  relevant  portion

 SHRI  VAYALAR  RAVI:  I  am
 quoting  only  the  relevant  portion  Lt.
 Governor  38  on  per  with  Governor
 It  is  an  important  Constitutional  mat-
 ter.  The  Prime  Minister  js  here.  So,
 J  want  to  have  this  matter  cleared,  I
 will  take  only  a  few  minutes.

 DR.  Alladi  Krishnaswamy  Iyer  ob-
 served:

 «  ..If  the  Governor  is  properly
 functioning  as  the  Constitutional
 head,  the  expenses  involved  in  go-
 ing  through  the  process  of  election
 are  out  of  all  proportion  to  the  po
 werg  vested  in  the  Governor  under
 the  Cénstitution.  There  is  also  the
 danger  of  the  Governor  who  has
 been  elected  by  the  people  at  large
 getting  into  छ  clash  with  the  Premier
 (Chieg  Minister)  and  the  Cabinet
 responsible  to  the  Legislature  which
 itself  has  been  elected  on  the  basis
 of  universal  suffrage.’

 “On  the  whole,  in  the  interest  of
 harmony  in  the  interest  of  good

 You

 Cabinet  and  the  Governor,  it  will  be
 much  better  if  we  adopt  the  Cana-
 dian  model  and  have  the  Governors
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 [Shri  Vayalar  Ravi]
 appointed  by  the  President  with  the
 convention  growing  up  that  the
 Cabinet  at  the  Centre  would  also  be
 guided  by  the  advice  of  the  provin-
 cial  Cabinet.”

 It  is  very  clear  that  the  makers  of
 the  Constitution,  very  great  and  emi-
 nent  jurists,  assembled  here  in  this
 august  hall,  decided  that  the  Gover-
 nor  will  only  be  a  head  of  the  State,
 he  should  not  act  on  his  own  and  that
 he  should  act  only  on  the  advice  of
 the  Chief  Minister  and  the  Council  of
 Ministers,

 This  question  was  raised  here  also
 on  the  floor  of  the  House  and  the  then
 Home  Minister,  Shri  Y.  B.  Chavan
 made  clear  the  stand  of  the  Congress
 Party  which  was  then  in  power  in
 those-  days.  I  quote  what  Mr.  Cha-
 van  said.

 _This  is  what  Mr.  Chavan  said:

 “T  can  tell  very  clearly  that  neither
 the  Law  Ministry  nor  the  Home
 Ministry  believes  that  the  Governor
 has  a  right  to  summon  the  legisla-
 ture,  we  have  never  said  that.  There
 he  cannot  use  his  discretion.
 Naturally,  he  has  to  accept  the  ad-
 vice  of  the  Chief  Minister.”

 This  is  the  position  taken  by  the  Con-
 gress  those  days  that  the  Governor
 should  not  act  on  his  own,  he  should
 be  only  guided  by  the  advice  of  the
 Cabinet.  This  has  also  been  made
 amply  clear  by  Dr.  Ambedkar  while
 replying  to  certain  points...

 SHRI  C.  SUBRAMANIAM  (Palani):
 It  is  an  accepted  fact.

 MR.  DEPUTY-SPEAKER:  Why  go
 into  all  those  facts?

 SHRI  VAYALAR.  RAVI:
 to  strengthen  my  point.

 Only  just

 I  think  the  position  is  very  clear.
 Now  what  comes?  The  point  that
 comes  here  ig  about  the  status  of  the

 Lt,  Governor,  It  is  governed  by  See
 44  of  the  Government  of  Union  Terri-
 tories  Act,  1963  He  cannot  go  beyond
 that  at  all.  He  completely  comes  with-
 in  the  purview  of  Sec.  44  Part  IV  of
 the  said  Act.  I  quote  with  your  per-
 mission

 “44(l)  There  ‘shall  be  a  Council
 of  Ministerg  in  each  Union  territory
 with  the  Chief  Minister  at  the  head
 to  aid  and  advise  the  Administrator
 in  the  exercise  of  his  functions  in
 relation  to  .matters  with  respect  to
 which  the  Legislative  Assembly  of
 the  Union  Territory  has  power  to
 make  laws  except  in  so  far  as  he  is
 required  by  or  under  this  Act  to
 act  in  his  discretion  or  by  or  under
 any  law  to  exercise  any  judicial  or
 quasi-judicial  functions:

 Provided  that  in  case  of  difference
 of  opinion  between  the  Administra-
 tor  and  his  Ministers  on  any  matter,
 the  Administrator  shall  refer  it  to
 the  President...
 This  is  very  important.

 ..Shall  refer  it  to  the  President
 for  decision  and  act  according  to  the
 decision  given  thereon  by  the
 President,  and  pending  such  decision
 it  shall  be  competent  for  the  Ad-
 ministrator  in  any  caSe  where  the
 matter  is  in  his  opinion  so  urgent
 that  it  is  necessary  for  him  to  take
 immediate  action,  to  take  such
 action  or  to  give  such  direction  in
 the  matter  88  he  deems  necessary,

 There  may  be  some  amendments
 Only  2  or  3  amendments.  That  came
 later.  We  ourselves  passed  them.  That
 was  regarding  the  border  States,

 The  hon.  Minister  in  his  statement
 says  that  he  hag  acted  under
 Art.  239(2).  Art.  239(2)  never  comes.
 Art  239(l)  says:

 “Save  as  otherwise  provided  by
 Parliament  by  law,  every  Union
 territory  shall  be  administered  by
 the  President  acting  to  such  extent
 as  he  thinks  fit,  through  an  adminis-
 trator  to  be  appointed  by  him  with
 such  designation  as  he  may  specify.”

 '

 ;

 al
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 (2)  Notwithstanding  anything  con-
 tained  in  Part  IV,  the  President
 may  appoint  the  Governor  of  a  State
 as  the  administrator  of  an  adjoining
 Union  territory,  and  where  a  Gover.
 nor  is  so  appointed,  he  shall  exercise
 his  functions  as  such  administrator
 independently  of  his  Council  of
 Ministers.”

 Here  the  reference  to  the  Council  of .
 Ministers  is  to  the  Council  of  Minis-
 ters  of  Tamil  Nadu.  I  agree.  But
 when  he  is  functioning  as  an  adminis-
 trator,  he  comes  within  the  purview
 of  Sec.  44  of  the  Government  of  Union
 Territories  Act.  He  is  bound  by  the
 advice  of  the  Council  of  Ministers  of
 Pondicherry.  So  Art.  239(2)  is  not
 applicable  and  the  stand  taken  by  the
 hon.  Minister  is  absolutely  baseless
 and  cannot  be  sustained.

 Then  coming  to  the  point  of  discre-

 MR.  DEPUTY-SPEAKER;:  Now,  you
 will  have  to  end.

 SHRI  VAYALAR  RAVI:  Can  he  use
 the  discretion?  What  are  the  discre-
 tionary  powers?  Hig  _  discretionary
 powers  are  limited  and  they  are  com-
 pletely  limited.  ne  can  quote  any  num-
 ber  of  authority  on  the  subject,  either
 Basu  or  Seervai  or  even  Supreme
 Court  Judgments,  I  can  quote.  Mr.
 Shanti  Bhushan  knows.  The  discretion
 is  limited.  It  is  not  unlimited.  Even
 Dr.  Ambedkar  has  said  it  in  the  Con-
 stituent  Assembly  that  the  discretion
 is  limited.  I  can  quote  other  authori-
 ties  also  but  for  want  of  time,  I  will
 not  do  that.  I  hope  the  Law  Minister
 will  agree  with  me  that  even  accord-
 ing  to  the  judgment  of  the  Supreme
 Court  this  discretion  is  limited.  They
 only  said  that  the  Governor  of  Assam
 may  have  some  discretionary  powers
 because  there  are  border  Union  Terri-
 tories.  This  discretion  in  regard  to
 Goa  and  Pondicherry  is  not  unlimited.
 It  is  limited  for  a  specific  purpose.
 You  will  agree  with  me.

 Now,  here  is  a  statement  by  the
 Chief  Minister  of  Pondicherry.  I  quote
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 from  the  Hindu,  a  very  very  responsi. ble  and  leading  newspaper  of  the
 south,  It  say:

 “Mr.  Ramasamy  said  he  felt  that
 the  order  reported  to  have  been  issu-
 ed  by  Mr.  Patwari  had  come  out
 without  consulting  him  (Chief
 Minister)....”

 So,  what  is  the  urgency?  What  is
 the  discretion  here?
 the  Minister  that  Governor  issued
 an  order.  It  is  only  allegation.  What
 is  that  allegation?  That  was  sent  by
 Miss  Radha  Bai.  Copies  sent  to
 whom?  Copies  were  sent  to  the
 President  of  India,  the  Prime  Minis-
 ter,  Defence  Minister,  Minister  for
 Parliamentary  Affairs,  Shri  Ravindra
 Varma,  the  Minister  for  Tourism,
 Shri  C.  M.  Stephen  and  everybody
 including  Shri  E.  M.  S.  Namboodiripad.
 I  do  not  want  to  go  into  the  merits  of
 the  complaint.  Here  what  the  Minis-
 ter  says  is:  there  are  allegations
 where  the  Prime  Minister  hag  taken
 a  stand,  rightly  or  wrongly,  about  the
 merit  of  it,  that  the  allegation  cannot
 be  looked  into  where  there  is  not  a
 specific  charge.  What  is  the  allega-
 tion  and  to  whom  it  is  made?  Mr.
 Deputy-Speaker,  Sir,  it  will  be  in-
 teresting  to  read  from  the  complaint
 sent  by  Miss  Radha  Bai.  The  com-
 plaint  says  ‘Illegal  acts  of  the  Lieu-
 tenant  Governor’.  The  complaint  is
 not  only  against  the  Minister  but  it
 is  against  the  Lieutenant  Governor
 also  in  protest  against  the  illegal
 actions  of  the  Lieutenant  Governor,
 Home  Minister  and  the  Chief  Secre-
 tary  and  against  the  failure  of  the
 Central  Government  to  pull  up  the
 Lieutenant  Governor.  Therefore,  the
 complaint  is  against  the  Lieutenant
 Governor  also  and  the  Central  Gov-
 ernment’s  failure.  'The  Hon.  Lieu-
 tenant  Governor  of  Pondicherry,  the
 Home  Minister  of  Pondicherry  and
 the  Chief  Secretary,  al]  these  people,
 are  responsible  if  she  dies.  Shri
 Mandal  made  a  statement  saying  that
 the  complaint  has  been  sent  by
 Radha  Bai,  Assistant  Director  in
 the  Local  Administration  Depart-
 ment,  Pondicherry.  She  addressed

 It  is  not  against
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 the  Government, {Shri  Vayalar  ह... 16
 @  representation  dated  i8th  July
 to  the  Administration,  Pondicherry
 levelling  charges  of  molestation.  This
 iz  the  complaint.

 MR.  DEPUTY-SPEAKER;  You
 will  have  to  conclude,  Mr.  Ravi.

 SHRI  VAYALAR  RAVI:  I  am
 concluding.  It  was  on  3lst  May  that
 &  complaint  was  made.  It  was  gone
 through  by  Shri  Patwari.  Or  there
 ‘Was  g  complaint  earlier.  The  com-
 plaint  wag  against  the  Lt.  Governor
 and  copies  were  sent  to  the  President
 of  India  and  the  Pnme  Minister
 When  complaints  are  made  levelling
 Oharges,  here,  the  Acting  Administra-

 the  wil)  uphold  the  Constitution.  That

 Dy  a  RT”  aren  "yr
 ate  run  1.4  Indiv

 MR,  DEPUTY-SPEAKER:  What
 is  the  clarification  you  want  now?

 SHRI  VAYALAR  RAVI;  If  the
 Governor,  as  an  intrument  makes  guch
 an  order,  what  will  happen  to  the
 body  politic  of  democracy  in  the
 country.

 MR.  DEPUTY-SPEAKER:  Your
 time  is  up.

 SHRI  VAYALAR  RAVI:  व  ghall
 conclude,  Sir.  I  ask  clarification  trom
 the  Janata  Government.  I  want  to
 know  on  what  authority  the  Tamil-
 nadu  Governor,  Mr.  Patwari,  issued
 the  order?  Second,  what  is  the  cen-
 stitutional  validity  and  what  will  be
 its  impact  on  the  Indian  body  politic.
 Whether  it  will  not  lead  to  political
 repercussions  in  the  country.

 In  this  background—ag  an  exems-
 plary  of  your  Government—will  yeu
 recall  the  Tamil  Nadu  Governor,  Mr.

 अ
 MORARJI  DESAI):  May  I  sy  that
 the  hon’ble  Member's
 Governor's  powers  is  not  very  re-
 Jevant  because  Governors  of  States
 are  different  from  Lt.  Governors  of
 Union  Territories.  Under  the  Union
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 The  ४  Governor  represents  the
 Central  Government  {n  Union  terri-
 teres  and,  therefore,  hag  been  given
 powers  The  Governor  also  repre
 sents  the  Centra]  Government  but
 Governors  have  no  other  powers
 under  the  Constitution  as  Lt  Gover-
 nors  have  If  my  hon’ble  friend  re-
 ters  to  the  Lt  Governor’s  powers
 under  the  Union  Territories  Act  then
 he  will  find  that  there  js  q  diffe  ence
 and  this  i,  what  we  are  examining
 All  the  legal  aspects  will  be  looked
 into  when  the  report  comes  here
 Then  we  will  be  in  a  position  to  give
 our  definite  views

 Mr.  Venkatasubbaiah

 SHRI  A  BALA  PAJANOR  (Pondi-

 P  YVENKATASUBBAIAH

 Rule  377  ag8

 1976  @  group  of  about  26  youths  had
 crossed  over  to  Tibet  under  the  lea-
 dership  of  one  Shri  Vishweshwer  to
 take  training  in  guerilla  warfare.
 They  were  all  Meities  (Non-tribal
 Manipuris),  some  of  whom  are  be-
 lieved  to  have  returned  here  some-
 tume  ago  with  the  intention  to  create
 panic  and  disrupt  the  law  and  order
 situation  ‘to  popularise  their  demand
 for  an  independent  Manipur’  ‘The
 statement  of  the  Education  Minister
 of  Manipur  33  that  the  recent  murders
 of  Policemen  and  looting  of  a  bank  in
 Manipur  are  no  less  crimes  Their
 nature  indicated  the  hand  of  an  or-
 ganised  group  which  needed  both
 arms  an@d  money  The  killing  of  two
 policemen  mm  Impha)  with  the  obvious
 Purpose  of  taking  away  arms,  the
 looting  of  a  bank  in  the  town  imme-
 diately  thereafter,  and  the  subsequent
 killing  of  two  more  rifiemen  near  the
 Burma  border,  which  was  the  point
 of  crossing  over  to  the  other  side  by
 the  underground  elements,  could  well
 be  linked  up

 MR.  DEPUTY-SPEAKER  Dr.
 Vesant  Kumar  Pandit—not  here.
 Shri  Nathu  Singh.

 (ii)  Repoaren  Loss  or  Life  AND  PRO-
 PERTY  CAUSED  BY  FLOODs  IN  9008
 DISTRICTS  OF  RAJASTHAN

 ४.  शी  भायू  सिहर  (दौसा)'  उपाध्यक्ष
 सहोदय,  मैं  पाप  की  पनमति  से  नियम  377

 के  तहत  निम्नलिखित मामला  तदन  में  उठाना
 चाहता  हूं।

 राजस्थान  भारत  का  वह  भागा  प्रदेश  है
 जहां  कभी  ब्या,  कभी  क,  कभी  शकाल  आदि
 पड़ते ही  रहते  हैं।  पिछले कई  वर्षों  से  यहां
 बाढ़  or  रही  है।  कई  जिले  बाढ़  से  प्रत्यधिक

 प्रभावित  होते  हैं।  लेकिन  प्राज  तक  वहाँ
 कोई  भी  उस  बाढ़  का  स्थायी  हल  नहीं
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 निकाला  गया।  लाखों  रुपये  हर  वर्ष  अकाल

 राहत  कार्य  के  नाम  पर  वहां  खर्च  किये  जाते  हैं  ।
 यदि  उस  रुपये  को  योजना  बना  कर  खर्च  किया
 जाता  तो  आज  तक  उस  समस्या  का  स्थायी
 समाधान  हो  गया  होता  इस  वर्ष  भी  पहले
 की  भांति  ही  राजस्थान  में  अत्यधिक  बाढ़
 झ्ायी  है  लेकिन  इस  बार  एक  विचित्र  स्थिति
 राजस्थान  की  बन  गई  है  ।  इस  बार  उन  स्थानों
 पर  भी,  उन  क्षेत्रों  में  भी  बाढ़  आ  गई  जहां
 पहले  लोग  पानी  के  लिए  तरसते  थे।  जो

 क्षेत्र,  जो  जिले  हमेशा  सूखे  की  स्थिति  का
 सामना  करते  थे  आज  उन  जिलों  को  भारी

 बाढ़  का  सामना  करना  पड़  रहा  है।  राजस्थान
 के  लगभग  8  जिले  तो  इस  बाढ़  से  इतने
 अधिक  प्रभावित  हो  चुके  हैं  कि  वहां  माल
 व  जान  की  भारी  हानि  हुई  है।  लाखों  लोग
 प्रभावित  हुए  हैं।  बीमारियां  बढ़  रही  हैं  1

 हजारों  मकान  गिर  गए।  मवेशी  मर  गए  ।

 खेत  डूब  गए।  फसल  नष्ट  हो  गयी।  गांव

 पाती  में  डूब  गए।  बांध  टूट  गए।  वदियां

 उफन  रही  हैं।  चार  चार,  पांच  पांच  फुट
 पाती  भरा  हुआ  है।  लोग  पानी  से  घिर  गए

 हैं।  ऐसी  स्थिति  का  सामना  राजस्थान  को

 पहले  कभी  नहीं  करना  पड़ा।  «924  के

 बाद  सब  से  अधिक  बाढ़  इस  बार  आई  है  ।  राज्य

 सरकार  इस  बारे  में  काफी  चिन्तित  है।  कुछ
 कर  भी  रही  है।  लेकिन  केवल  यह  पर्याप्त

 नहीं  है।  मैं  स्वयं  अपने  क्षेत्र  का  दौरा  कर  के

 आया  हूं।  तहसींल'  बेराठ,  शाहपुरा,  कोट-

 पु  ,  प्रागपुरा,  पावटा,  जमवा,  रामगढ़  आदि

 क्षेत्रों  मे ंभारी  नुकसान  हुआ  है।  लगातार

 वर्षा  के  कारण  खतरा  घटने  के  बजाय  बढ़

 ही  रहा  है।  शरत:  मैं  केन्द्र  सरकार  से  निवेदन

 करता  हूं  और  मांग  करता  हूं,  प्रधान  मन्त्री

 जी  से  निवेदन  करता  हूं  कि  वे  स्वयं  इस
 विषय  में  रुचि  ले  कर  राजस्थान  को  इस
 भयानक  स्थिति  में  से  उबारने  के  लिए  विशेष

 सहायता  केन्द्र  से  प्रदान  करें।  और  युद्ध  स्तर

 पर  सद्दीयता  कार्य  प्रारम्भ  कराएं  जिस  से

 जन-धन  की  हानि  होने  से  बचाया  जा  सके।

 AUGUST  }  ’  978  Rule  377  300

 (ili)  NEED  FOR  OLD  AGE  PENSION  TO
 AGRICULTURAL  LABOURERS  AND  LAND-
 LESS  POOR  FARMERS

 SHRI  RAJ
 (Burdwan):  Mr.  Deputy  Speaker,
 Sir,  I  am  raising  under  Rule  आप  the
 following  matter  of  urgent  public
 importance  for  the  consideration  of
 the  House.

 India  js  basically  a  country  of  agri-
 culture  but  millions  of  agricultural
 labourers  have  to  earn  their  daily

 KRISHNA  DAWN

 bread  by  doing  inhuman  labour  ti
 death.  Though  India  is  an  agricul-
 tural  country,  members  of  the  other
 communities,  workers,  Government
 employees  and  others  in  big  establish-
 ments,  apart  from  the  poor  farmers
 and  agricultural  Jabourers,  enjoy  pri-
 vilege  of  pension  and  handsome
 monetary  benefits  Jlike  provident
 fund,  gratuity,  etc.  at  the  old  age
 which  supports  them  at  the  fag  end
 of  their  lives.

 So  far,  both  State  and  Central  Go-
 vernments  have  framed  rules  to  help
 only  the  people  belonging  to  the  non-
 farmers  group,  resulting  in  the  true
 owners  of  our  agricultural  country.
 the  farmers,  becoming  neglected  and
 deprived  of  al]  necessities  of  life.  In
 every  village  thus  numerous  help-
 less  overaged  farmer  brethern  are
 struggling  hard  to  survive  in  a  very
 painful  way  till  the  last  day  of  their
 lives  decided  by  the  Almighty.  Some-
 times  they  pass  their  days  with  half
 meal  and  sometimes  they  do  not  get  it
 even.  In  order  to  rub  off  such  seri-
 ous  disparity  in  our  society  and  to
 usher  in  a  new  life  to  the  agricul-
 tural  labourers,  the  Central  Govern-~
 ment  should  frame  a  rule  to  imple-
 ment  the  minimum  old  age  pension,
 necessary  at  the  fag  end  of  their  lives,
 to  agricultura]  farmers  and  labourers
 after  65  years  of  age.  Otherwise  we
 will  not  be  able  to  stop  the  death  of
 thousands  of  farmers  and  agricultural
 labourers  due  to  starvation,  The  far-
 mers  and  agricultural  labourers
 of  our  country  are  placing
 this  demand  to  the  Janata  Govern-
 ment  through  their  elected  represen-
 tatives  to  eliminate  such  disparity.

 he
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 MOTION  RE.  RESOLUTION  PASSED
 AT  CONFBRENCE  OF  CHIEF  आ-
 NISTERS  OF  SOUTHERN  STATES
 REGARDING  LANGUAGE  POLICY

 MR  DEPUTY-SPEAKER:  The
 House  will  now  take  up  the  motion
 on  language  policy  by  Shri  Vasant

 Shri  Vasant  Sathe

 SHRI  VASANT  SATHE  (Akola).
 Mr.  Deputy-Spesker,  Sir,  I  beg  to
 move:  ;

 “That  this  House  takes  note  of
 the  resolution  passed  at  the  Confer-
 ence  of  the  Chief  Ministers  of  the



 $03  Res.  passed  at

 {Shri  Vasant  Sathe}
 a  right  national  perspective.  We  can-
 not  be  over-charged  by  emotional
 considerations.  After  all,  a  language
 essentially  and  primarily  is  a  medium
 of  communication  of  thoughts  of
 ideas,  a  link  of  dealing  with  others,
 and  that  is  why  it  becomes  important

 Now  that  India,  that  ry}  Bharat,  has,
 for  the  first  tame,  after  our  indepen-
 dence  emerged  as  a  nation  in  the
 long  history  of  five  thousand  and  odd
 years,  the  first  question  is;  are  we
 g0ing  to  remain  a  nation,  a  strong
 nation,  a  harmonious,  united  and
 strong  nation  or  not?  Once  we  accept
 this  basic  premise,  then  obiviously  all
 those  factors  which  lead  towards  this
 unity,  towards  this  harmony  must
 be  borne  in  mind,  And  one  factor
 that  unites  people  anywhere  in  the
 world,  has  been  Janguage.  A  cOm-
 mon  language  for  a  nation  is  the  most
 important  uniting  factor,  There  is  no
 other,  Tell  me  any  nation  in  the
 world  which  has,  as  a  nation,  differ-

 one
 language  which  is  known  by  all  the
 people  of  that  country.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  That  is  not  a  democratic
 country;  it  is  a  communist  country.

 AUGUST  4,  2078
 re.

 C.M.'a  Conferatee
 Polley  (Mota,)  3० 4  per  cent  of  the  population,

 ruptions)  You  will  have  to  think  of one  common  link  Ignguage  for  this
 country.  And  that  language,  in  my humble  opinion,  has  a  utility  and  a
 use;  and  it  can  only  be  Hindi,  I  cen-
 not  think  of  any  other.  And  when  I
 talk  of  Hind;  (interruptions).  I  am not  thinking  of  Hindi  as  a  monopoly of  any  particular  people.  Hindi  it~
 self  can  evolve  and  grow;  and  I  am
 thinking  of  Hind:  as  expressed  by
 Gandhiji—he  used  to  call  it  Hindus-
 tani.  Common  words  can  be  used  of
 retained  [  feel  that  the  greatest
 wrong  to  the  advancement  of  Hind}
 as  a  national  language  has,  unfortu-
 nately,  been  done  by  those  who  in
 their  over-enthusiasm  tried  to  ह...
 gate  and  push  Hindi,  not  only  the
 ordinary  Hindi  but  the  Raghuvirian
 Hindi,  making  it  more  difficult  and

 At  the  time  we  became  indepen.
 dent,  T  know  that  even  in  the  South, there  was  q  general  fervour
 the  non-Hindi
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 that  easy.  Therefore,  I  fee)  that  the
 right  stand  was  taken  by  Pandit  Ja-
 wahar  Lal  Nehru  followed  by  the
 Prime  Ministers  later  on  that  Hindt
 should  be  imposed  only  when  it  is
 accepted  by  the  non-Hindi  speaking
 people  and  States  That  %  the  crux
 of  the  matter

 You  have  to  take  the  people  of  this
 country  with  you  If  you  want  to  take
 the  people  of  this  country  with  you,
 then  you  cannot  impose  it  on  anyone.
 You  must  create  facilities  and  that
 can  only  be  done  by  love  and  affec-
 tion  and  not  by  a  sense  of  coercion
 or  imposition.  I  would  submit,  Sir,
 that  the  assurance  which  was  given
 by  Jawahar  Lai  Nehru  first  and  fol-
 lowed  by  the  Prime  Minister  later

 ity  official  Janguege,  such  communi-
 cation  in  Hindi  shall  be  accompanied
 by  translation  of  same  in  English
 language.”
 What  beppens  to  the  over-zealous

 end  champions  of  Hindi?  In  Bihar,

 C.M,’a  Conference
 re,  Language  Policy  (Motn.)

 the  Bihar  Government  has  recently
 issued  an  order  prohibiting  the  use
 of  English  in  any  form  by  its  officers
 and  even  making  the  use  of  English
 by  any  officer  is  liable  to  disciplinary
 action,  The  State  Chief  Minister  sup-
 plements  this  order  through  a  fiat
 that  Hindi  should  be  the  sole  medium
 of  communication  not  only  with  the
 Centre  but  also  with  all  other  States,
 Apparently,  this  is  contrary  to  the  Act
 which  js  the  Official  Language  Act
 itself,  There  are  examples  of  this.
 Why  does  it  hurt  the  people?  I  shall
 give  you  a  concrete  example  Recently
 it  was  pointed  out  in  the  House  that
 even  Central  Government  agencies
 like  the  post  offices  and  postal  de-
 partments  send  forms  only  in  Hindi
 —money  order  forms,  telegram  forms
 and  so  on.  It  wag  contradicted  here
 that  that  was  not  correct,  But  here  I
 have  a  letter  from  Gujarat  sent  by
 Mr.  V.  S  Rameshwaran  and  he  has
 enclosed  a  form—Bharatiya  Dak  Tar
 Vibhag.  This  form  is  only  in  Hindi.
 At  least  on  one  side  it  should  have
 been  in  English;  but  it  w  completely
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 SHRI  VASANT  SATHE:  The  signa-
 ture  is  in  Buglish;  the  gentleman  who
 signed  the  communicstion  dees  not
 know  Hindi;  somebody  had  drafted  it.
 He  is  some  Nahata  or  somebody.  Then
 what  is  the  designation?  This  is  from
 Bombay.  This  is  the  type  of  Hindi.

 eh  ate  सीभाशुल्क  समाहर्ता  |
 ्  यारवेक  रस  (जौनपुर)  :  ठीक  से

 पढ़ो  तो  कम  से  कम  t  कृते  होगा  1

 थी  बसत  कार
 :  बिल्कुल ठीक  पढ़ा  है;

 कुते।  यही  लिखा  हुआ  है।

 Is  it  not  like  the  famous  Dr  Raghu-
 ह.  कच्छ  लेगोट  for  the  necktie,

 जांबी  जी  कहा  करते  &  कि  भाई  रेडियो,  कार,

 पुलिस,  लासटेन  भ्रादि  शब्द  भ्रषमी  भाषा  में

 -  आएँ  तो  क्या  विषकता  है।

 For  signal,  you  cannot  have  signal;

 By  the  time  you  say  that  the  signal  is
 down  in  this  manner,  the  train  would
 have  gone.  Wet  us  not  be  fatiatical
 about  the  language.  7  said,  langu-

 AUGUST  3,  798
 re

 we  are  jotewing,  Raia  a
 Tend,

 A  BALA  PAJANOR:  I  know
 Hindi  but  you  do  not  know  ‘anil;
 that  ig  the  trouble,

 SHRI  VASANT  SATHE:  Language
 will  be  learnt,  not  by  force.  It  will
 be  learnt  because  it  is  necessary;  it  is

 @i
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 done  in  Tish  Nadu.

 SHYT  RAGAVALY  MOKAN.  ~
 GAM  (Chengalpa'

 fe



 ५  you  226  Ynake
 You  can  say  whatever  you

 want  to  speak  then,

 (Interruptions)

 (Interraptions):

 ‘The  two  है... ड  ere  Tamfl  and
 Wagiteh:  ‘I  am  edd  feat...  -

 Unterruptions)

 GAM:  After  ali  we  cannot  ask  you  to
 ahi  Parliament  from  Delhi  to  Madras.

 (interruptions)

 MR,  DEPUTY-SPEAKER:  Do  not
 get  excited,

 SHRI  VASANT  SATHE:  In  Tamil
 Nadu  you  have  asked  ali  ofitcers  (you
 “an  correct  me)  to  sign,  I  am  fold  in
 Tamil.  yj,  that  correct?

 SHRI  A,  BALA  PAJANOR:  Do  not
 compare  Bihar  with  Tamil  Nadu,

 SHRI  VAGSANT  SATHE:  I  am  told
 you  have  asked  all  officers  to  sign  in
 Tamil  than  in  English.

 SHRI  A.  BALA  PAJANOR:  Yes.

 (interruptions)
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 {Shr;  Vasant  Sathe]
 5  he,
 Therefore,  this  is  the  view  of  the  Kar-
 nataka  Chief  Minister,  this  is  the  view
 of  the  Andhra  Chief  Minister  and  this
 ३8  the  view  of  the  Kerala  Chief  Min-
 ister  Now  I  would  plead  with  my
 Tamil  colleagues  let  this  issue  not  be
 politicalised  Do  not  think  that  this
 issue  wil}  help  I  think,  they  also
 should  accept  that  today  or  tomorrow,
 Hind;  should  grow  and  develop  as  a
 link  language  Let  it  take  its  own
 time,  I  am  not  saying  that  you  rush
 it  Let  it  grow  from  the  children  till
 they  become  graduates

 J  can  understand  their  fear  because
 iy  Government  service  the  neople  from
 non-Hind)  speaking  area  feel  that  in
 Engtish  they  are  on  equal  advantage
 with  the  Hind:  speaking  people
 Therefore,  throughout  the  country,  if
 ag  a  national  cadre  of  administrators
 or  inter-State  cadre  of  administrators
 or  we  draw  from  the  State  cadre,  they
 feel  that  they  will  be  on  equal  footing
 with  the  Hindi  speaking  people  in  Bn-
 giish,  Tomorrow,  when  they  also  learn
 Hindi  as  well,  with  one  generation
 learning  Hindi  to  grow  with  the  child-
 ren,  I  assure  you  many  of  us  present
 here  from  the  South  can  speak  and  will
 speak  Hindi  better  than  those  who  are
 born  in  the  so-calleg  Hinds  belt.  That
 opportunity  must  be  given.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Can  anyone  of  you  here  from
 North  Indig  compete  with  me  in  Tamil?
 ‘You  cannot  because  this  is  my  mother
 tongue,  I  cannot  compete  with  a  per
 son  whose  mother  tongue  ig  Hindi.

 MR  DEPUTY-SPEAKER:  Byt  these
 fdeas  you  can  put  when  you  will  be
 speaking.

 SHRI  VASANT  SATHE:  I  have  been
 practising  three-language  formula.  ft
 come  from  Maharastra,  a  Marathi
 apedking  area.  My  mother  tongue  is
 Marethi,

 AUGUST  I,  4978
 ne.

 C.M.’s  Conference  28
 Language  Policy  (Motm,)

 ह... ड  com  SUBRAMANIAM  (Palani):
 It  is  a  sister  language.

 SHRI  VASANT  BATHE:  ft  ts  not  at

 I  can  speak  as  gonc  or  a8  bad  07  88
 T  do  in  English  ge  in  Hindt,

 SHRI  A  BALA  PAJANORE  Mr.
 Deputy-Speaker  what  he  says  must  be
 understandable  to  othtrs  You  under-
 stand  Me  when  I  gay  something  in
 Tamil  Mr  Speaker  also  can  unaer-
 stand  me  For  30  years  we  have  been
 fighting  for  our  rights

 MR  DEPUTY-SPEAKER  I  am
 understanding  you  Please  resume
 your  seat

 *SHRI  A  BALA  PAJANORE  Why
 should  my  “brothe~-  ~-laws’  be  afraid
 of  what  We  afe  ह... ह

 SHR]  VASANT  SATHE:  My  dear
 friends,  when  they  talk  in  Enghsh,
 they  feel  quite  proud,

 SHR:  A,  BALA  PAJANORE:  Not  at
 all  We  are  ashamed  of  spesking  in

 anaes
 in  this  country  because  we

 ave  not  heen  provided  an  opportunity to  speak  in  our  mother  tongue.  Many

 “Bpoke  in  Tamil



 Hindi  attitude  Today  or  tomorrow
 you  can  allow  it  t  grow  Give  as
 much  time  as  you  want,  80  years  or
 two  generations  or  whatever  time  you
 want,  but  please  allow  Hindi  to  grow
 in  Tamil  Nadu  At  least  let  the  child-
 ren  gtart  learning  (interruptions)  I
 have  no  special  love  for  Hindi  as  such.
 We  all  speak  Hindi  because  it  happens
 to  be  useful,  In  the  case  of  Tumil
 880  I  would  have  pleaded  as  vehe-
 mently  for  it  as  a  national  lenguage
 89  I  am  doing  it  for  Hindi

 SHRI  ्  ARUNACHALAM  altas
 ‘ALADI  ARUNA’:  It  is  a  richer  lang-
 uage  than  your  language  It  js  the
 finest  language.

 GERI  VASANT  SATHE:  That  I
 agrees.  Tarmil  is  the  most  ancient  lan-
 Suage  Tamil  is  one  of  the  richest  lan-
 Guages  That  I  accept.

 SHRI  ए  ARUNACHALAM  alias
 ‘ALADI

 SHRI  VASANT  SATHE:  I  tell  5००
 Tami}  also  hag  to  grow.  (Interrup-
 tious).  When  they  speak  for  Tamil, are  they  seriously  going  to  contend
 that  Tamil  can  serve  a,  the  link  langu-
 age  of  this  whole  country?

 SHRI  द  ARUNACHALAM  alias
 ‘ALADI  ARUNA’:  Yes,  it  ig  should  be
 one  of  the  official  languages  of  the
 country

 (Interruptions)
 MR,  DEPUTY-SPEAKER:  Mr.  Ari

 BRAVANA  16,  wo  (SARA)
 re

 CM's  Conference  3534
 Policy  (Moatn,}

 chalam  speak  will  go  on  record.  I
 cannot  allow  this  kind  of  thing  (In-
 terruptions)**  I  can  understand  an  in-
 teeruption  or  two,  but  3  tell  you  that
 I  will  not  tolerate  thig  king  of  block-
 ing  a  Member  from  speaking  708  thus
 House,  whatever  may  be  your  reasons
 You  put  forward  your  views  when  you
 are  going  to  speak  Both  of  you  are
 going  to  speak.  So  why  do  you  get
 Up  Again  and  again  and  talk’

 SHRI  VASANT  SATHE  ‘hey  33505
 late  themselves  like  this  I  beg  of
 them  also  to  consider  that  they  are
 part  and  parcel  of  this  nation  (Inter-
 ruptions)  No  effort  by  anybody,  how-
 soever  enthusiastic  or  howsoever  nar
 row  he  may  be,  will  allow  you  to  go
 away  or  to  go  apart  from  this  country
 You  be  rest  assured

 SHRI  A.  BALA  PAJANOR  Who  are
 you  to  tell  that?

 SHRI  VASANT  SATH®:  Therefore,
 I  plead  with  every  one  that  ag  far  as
 this  question  is  concerned,  it  must  be

 at  ag  a  national  question  and  at
 be  solved  in  a  national  manner

 to  solve  it  is  to  accept  and

 PEEEREE न ्
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 डा०  शामजो  सिह  (भागलपुर)  उपा-
 ध्यक्ष  महोदय,  प्रभी  दक्षिण  के  पाच  राज्यो
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 11  रामयी  ६... ! |
 knowing  people,  and  alto  flie  ae
 surance  of  the  late  Prime  Minister
 Shri  Lal  Bahadur  Shastri,  the  former
 Prime  Minister  Shrimati  Indira
 Gandhi  and  the  present  Prime  Mints-
 ter,  Shri  Morarji  Desai,”

 उपाध्यक्ष  महोदय,  इन  पांचों  राध्यों

 के  मुख्य  मन्त्रियों को  यह  तो  विश्वास  है  ही
 और  इस  सरकार  के  भी  पान  मंत्री  ने  जो
 नहें  भ्राश्वासस  दिया  है  उससे  उनकी
 सहमत्ति है।  हां,  इस  के  बाद  वह  कहते  हैं

 “There  has  been  attempt  in  cer
 tain  Ministries  of  the  Union  Govern-
 ment  to  covertly  impose  Hindi  and
 this  Conference  is  strongly  opposed
 te  attempts  to  impose  Hindi”

 wa,  इतनी ही  बात  के  लिए  दहो  पांच
 राज्यों  के  मुख्य  मन्जियो  का  यह  सम्मेजन
 बुलाया  |  हमारे  माननीय  प्रधान  स्की  जी

 के  इसी  सदन  मे  इस  का  स्पष्टीकरण किया
 था  कि  सचमुच  मे  अगर  ऐसी  करत  होती है
 ो  गलत है  भौर  उसको देखा  बाबग  ।
 ा  उस  के  बाद  भी  ag  हुआ।

 भाया  का  सवाल  कोई  भाज  का  नहीं
 है।  यह  भारतवर्ष  के  स्वतन्त्ता  ध्ंफ्राम  में
 हमारा  जो  वादा  था  उस  के  अति  अतिवद्धला
 है  भौर  इसीलिए  पांचों  राज्यों  के  मुख्य
 सन्सियों ने  जो  छुछ  कहा  है  उस्र पर  हिल्दुत्तान
 टाइम्स  ने  अपनां  यह  अन्तभ्य  दिया  है:

 “As  for  Centre-Stete  relations,  Mr.

 AUGUST  3,  ३5
 re,

 Cal."s  Dongenepes
 Language  Polley  ‘Oleen.)  <i

 में  ग्रथर  किसी  एक  राज्य  मे  उस  की  मुखालिकात
 की  है  तो  गह  तामिलनाडु है।  यह  स्टैटमेंट
 बिलकुल  सामने  है।  लेकिन इस  के  बाद
 भी  बलतुत:  हम  यह  नहीं  चाहेंगे  कि  ताबिज-

 नाडू  के  ऊपर  या  तामिल  भाषा  के  ब्रेभिर्ी

 के  ऊपर  कोई  चीड  जबर्बस्ती  लादी  जागे +

 बस्तुत:  समाल  हिन्दी  भर  अंग्रेजी  का

 नही  है।  सवाल  राष्ट्र  के  स्वाभिमाम  का  है
 झौर  इस्तीलिए  हम  जानते  हैं  कि  किस  अकार
 से  हिमरी  धौंर  अंग्रेजी  के  सम्बन्ध  में  तें

 हुई  थीं।  लार्ड  मैंकाले  ते  अपने  “मिनट्स  भाफ
 एजुकेशन”  मे  बह  कहा  भा,  अंग्रेजी  भारतचर्ण
 में लाने.  भौर  लादने का  उसे  का  उद्दैश्म
 था;

 “to  create  @  class  of  Indians  who
 will  be  Indians  in  blood  and  colour,

 का  उसका  उद्देश्य  था  जिस  में
 को  यह  चला  सी ।  786  स्वी  में  साई

 897  में  इंग्लिश  द्िल्युस्तान  eft  है.'.

 भभका  हो  गई  शोर  परसिका  को  ह. ल  कर
 द...  तत 1  लेकिन  उस  के  भाव  भी  ह. अ

 मुर,
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 हैं थे भारतीय
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 Sie  ह.  जातक  के.

 सात  कर  के  िका  भौर  उत्तर  ह...  में
 हीं  को,  वेवतावरी  ह... ..ज  को  राजभाषा

 के  कप  में  प्रिटिश  बरकार  ते  भी  प्रतिष्ठा दी
 थी।  आस  कर  उस्ीसभी  शतास्दी के  अन्त  मे
 भाषा  के  विधाद का  जो  स्वकरृप  भाया  उसे
 पि  देखें।  तब  i920  भे  जब  अष्ट्रपिता
 बापू  का  भारतीय  राजनीति  में  भ्रविर्भाव
 हुआ  तो  उन्होंने  हिन्दी  को  राष्ट्रभावा  भौर
 दाजभावा  के  रूप  में  प्रतिष्ठित करने  के  लिए
 काफी  बकालत  की।  _ घौर  उसके  उन्होंने
 चार  कारण  बताये  थे।  उन्होंने  कहा था
 कि  हिन्दी  साधारण  हिन्दी  होती  चाहिए।  में
 साठे  साहब  का  समर्थन  करता  हूं  कि  हिन्दी
 बिल्कुल  सीधी  शौर  सरल  होनी  चाहिए ।

 चाहें  तो  तीन  महीने  में  हिन्दी  सकते
 हैं।  यदि  तमिलनाहू  के  लोग  चाहें  तो

 महीन  में  हिन्दी  सीख  सकते  हैं।  मैं
 हिन्दी  की  बात  कह  रहा

 लिंक्तापूर्ण  हिल्दी  की  बात  नहीं।

 बापू  का  दूसरा  कारण  यह  था  कक  हमारे

 जो  भी  हो,  यह  चीज  तो  चलती  रही
 छोर  उसके  बाद  भी  बह्त  चारी  बातें  हुईं।
 i920  से  जब  ाग्दोचल  चला  तो  i925

 में  कॉग्रेस  के  संविधान  में  संवोचन  ह््भा  ौर

 सह  संशोधन  में  कहा  बचा:

 précesdings  of  the  Congress
 shall  by  conducted  as  tar  an  posible
 i  Bindustent!

 VAMA  ES  000  (GARR 3  bad  tq
 )  CMe  Conférence

 Poloy  mom)
 इसके  बावद  ाप  गागति  हैं,  ्र  हमेी  की
 एक  रिपोर्ट  आई  जिसमें  उन्होंने  भी  कहां:

 “The  language  of  the  Common-
 wealth  shall  be  Hindustani  which
 may  be  either  Nagri  or  Urdu”

 इसके  बाद  1935-36  ये  जब  7
 राज्यो  मे  कांग्रेस  सरकारें  दती  तो  गांधी  जी
 से  कहा  था  कि  मैं  देखना  चाहूंगा  कि  एक  ये

 के  अन्दर  कांग्रेस  के  मुख्य  मन्ती  तथा  मल्लिगण
 हिन्दी  मे  प्रषना  काम  करने  लगे ।  गांधीजी
 कोई  हिन्दी  भाषा  भाषी  नहीं  ये,  बाघी  जी
 हिन्दी  साम्राज्यवादी  नहीं  थे,  यात्री  जी
 हिन्दी  फैनेटिक  नही  थे,  गाधी  जी  गुजराती
 थे।  हिन्दी  को  तो  सचमुच  मे  भहिन्दी
 भावियों  का  आशीर्वाद  मिलता  रहा  है।
 स्वामी  दयानन्द  सरस्वती  हिन्दी  भाती
 नहीं  थे।  नेता  जी  सुभाषचस्त्र  बोस  जब
 आजाद  हिन्द  फोज  की  कमान  करते  थे  तो
 ये  हिन्दुस्तानी  मे  करते  थे।  वे  तो  हिन्दी
 भी  नहीं  थे  -  इसलिए  हिन्दी  की  वकालत
 सचमुच  में  प्रहिन्दी  भाषियों  ने  की  है।
 Go  नेहरू  ने  1940  से  शाल  इण्डिया  कांग्रेस
 कमेटी  के  प्रशिवेशन  मे  कहा  था

 “The  policy  governing  the  State
 education  should  be  that  Education
 should  be  given  in  a  language  of  the
 student  In  each  linguistic  area,
 education  from  the  primary  to  the
 University  stage  will  be  given  in  the
 language  of  the  pupil”

 इूसी  प्रकार  से  जब  संविधान  का  निर्माण

 होने  लगा  झौर  जब  भ्राटिकल  120,  210,
 प्रार्ट  हद  और  मैड्यल  (8)  के  सम्बन्ध  में
 चर्चा  होने  लगी  तो  आप  जानते  है  श्री  गोपाला

 स्वासी  झायंगर  ने  संविधान  सभा  में  एक  प्रस्ताथ

 उपस्थित  किया  था  और  हिन्दी को  मानों  गया।

 मुझे  w  तब  होता  है  जब  कुछ  लोग  कहते  हैं
 कि  एक  वोट  से  हिन्दी को  पारित  किया  गया)
 श्मिंद  थे  इतिहास  नहीं  जानते  हैं  ।  हिन्दी
 को  तो  माता  गया  लेकित  ह  इस्टरलेशनल

 सुगर

 की  बात  भाई  तो  बह  एक  बोट  से
 +  त्िन्दी  को  सो  सभी  चुप्स  में  समशोता
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 [ढार  रामजी  सिंह]
 करके  माना  क्योंकि  लोग  जानते  ये  कि
 भाषा  का  प्रश्न  बड़ा  संवेदनशील  है  t  भाषा
 के  प्रश्न  पर  बंगला  देश  टूट  कर  भलग  हो
 गया  ।  इसीलिए  भारत  के  संविधान  निर्माता
 जानते  थे  कि  हम  लोगो  की  भाषा  के  सम्बन्ध
 में  समझोता  करके  कोई  प्रस्ताव  रखना  चाहिए
 झौर  उस  समय  मह  प्रस्ताव  श्री  गो  गालास्वामी
 झायंगर  ने  किया  ।  डा०  प्रस्नंेदकर  की

 सचमुच  में  इसमे  सहमति  नहीं  रही
 BTo  अम्बेदकर  ने  कहा  कि  प्रलग-अलग  राज्यो
 में  अलग-अलग  भाषा  तही  हुई  |  डा०  भ्स्थदकर
 ने  9  ब्र,  947  को  कहा  था

 “I  am  of  the  opinion  that  Hindus-
 tani  shall  be  the  language  of  the
 State,  ie.  of  the  Union,  as  well  as
 of  the  units.  If  each  unit  is  given
 the  liberty  as  the  clause  does,
 make  any  language  as  the  official
 language,  the  objection  of  having  a
 national  diversity  will  make  Indian
 administration  impossible.

 “The  units  shall  be  put  under  an
 obligation  to  adopt  Hindustani  as  an
 official  language  at  the  very  start.”

 यह  तो  डा०  प्रम्बेदकर  का  विचार  हो
 सकता  है  लेकित  सब  लोगों  ने  यह  माना  है  कि
 हर  प्रास्त  में  उसकी  अपनी  भाषा  होनी  चाहिए
 और  इसके  झ्ाधार  पर  हम  लोगो  से  लिग्विस्टक
 प्रोविन्सेज  का  मिर्माण  किया है  ।  भाषा  के
 भ्राधार  पर  जो  मद्रास  प्रेसिडेंसी  थी,  वह
 तमिलनाडु,  झात्ा,  केरल  झोर  कर्माटक  में

 बंट  गई।  भाषा  के  भ्राधार  पर  प्रशासत  करने
 से  जनता  को  नजदीक  लाने  का  काम  होता  है
 और  जब  मातृभाषा  के  माध्यम  से  शिक्षा  दी
 जाती  है  तो  शिक्षा  का  बोध  भाधे  से  कम  हो
 जाता  है  ।  “कमेटी  भान  मीडियम  शराफ

 इंस्जक्शन”  जब  2948  में  बनी  थीं, तो  उतके
 सवस्य  थे  :  डा०  ताराषन्द,  सर  सी०  धार०

 चेह,  श्री  एम०  रत्वारकामी,  भ्राचार्य  गरेष्य

 बे,  8  कीन  एस०  कोठारी,  सर  शान्ति
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 स्वरूप  भटमाथर,  प्रो०  हुमायूं  १कीर,  है; उ

 हि  मुदालियर,  डान
 जाकिर  हुसैन,

 प्रादि।
 ie

 इन  लोगों  ने  कहा  था

 “English  as  the  medium  of  instruc-
 tion  should  be  replaced  within  five
 years  ”

 विश्वविधालय  मे  केवल  पाच  वर्ष  में
 कहा  था  भझौर  इसीलिए  इन्होने  कहा  था

 “The  university  should  adopt  the
 .  Janguage  of  the  region  or  province.”

 मौलाना  भ्राजाद  जो  प्रभम  शिक्षा  मत्ती
 थे,  उन्होने  कहा  था

 “We  have  accepted  the  recommen-
 dation  of  the  University  Commis
 sion.  The  higher  education  should
 be  imparted  through  the  regional
 languages.”

 इसके  झलावा  जो  एजुकेशन  कमीक्षन
 बनाया,  उस  ते  जो  चार  बातें  रखी  थीं,  उनमें
 एक  बात  यह  भी  थी  कि  सारी  शिक्षा  का
 माध्यम  हमारी  क्षेत्रीय  भाषाएं  होनी  चाहिए  t

 इसी  तरह  से  झौरों  मे  भी  कहा  है  जैसे  'बिन्ट्रभ
 एडबाइजरी  बोर्ड  भाफ  एजुकेशत”  जो  956

 में  बना  बाधौर  शिवोर्ट  शाति  पालियामैंटरी
 कमीशन का  इतिहास  भी  हमने  पढ़ा  है  ।
 केवल  9  झादमी  उससे  हिन्दी  भाषी  थे।
 बाकी  सम  सहिप्दी-भावीं  थे  ।  लगता

 था  कि  भारत  का  सब  ही  उस  कमीशम में
 वर्तमान था  प्रौर  उस  कर्मींशन  में  भी  यह
 कहा  गया  था  लिभाषा  फार्मूले  के  बारे  में  ।

 दुआ  होता  है  कहने में,  में  कोई  बदले  की
 से  था  किसी  को  चिह्ाने  को  भावना  से

 नहीं,  कि  i968  में  तमिलयादु  की  विधास
 सभा  में  पास  किया  गया था  कि  केवल दो  ही
 भाषाएं  रहेंगी  ।  सत्यू्ण  भारतवर्ष में  जब  कि
 खिसानी  फार्मूले की  बात  थी  तो  तमिलनभादु
 में  ऐसा  नहीं  था  ।



 सके  बाद

 कमी र
 ate

 pest “जो  हवाई  re  te  et
 नावां  को  हुमारि  ४  कर  सबनम
 ह 16 6 था  बर  ईमारे जी  दूसरे  शिंका  थो
 छागला  साहब  थे,  उन्होंने  इसी  लोक  सभा  में
 964  में  एक  बयान  दिय  था
 ‘The  medium  of  instruction  of
 the  University  will  be  in  regional

 languages.”

 उन्होंने  यहां  तक  कहा  भा

 “Tht  must  be  the  logical  evolu
 tion  of  oar  policy

 ars  जिगूण  सेन,  मे  भी  हिन्दी  भाषी

 नहीं  थे,  ने  जब  शिक्षा  मंत्री  होकर  भाए,
 तो  उन्होंने'  कहा  था

 “It  is  no  good  trying  to  impose  the
 instruction  for  young’  people  which
 is  ‘not  their  mothertongus  The:  big
 gulf  between  90  per..cent  of  the
 masses  and  2  or  2.5  per  cent  of  the
 English-oriented  people  “exists.”

 हमारे  राजाजी  का  उदाहरण  झम्प  हमारे
 देंगे  कि  हिन्दी  के  बारे  में  जय  लेंगके

 हृदय  में  तिक्‍तता  की  भागना  थी।  चर्केव्ती
 राजभोपालाचारी  ने  जो  उस्मानिय

 मुवूनि्िटी में  दीकषान्त  भाषण  कियां  था,  उसमें  उन्होंने
 कहा  था

 “Tam  one  of  those  who.  is  of.con-
 firmed  opinion  that.  the.  students’
 mother  tongue  should  the  most  fruit-
 ful  instraction.”

 झौर  कलकत्ता  यूनिश्वर्सिटी  में,  जब  ये  यहां  के
 रशाण्यरात  थे,  उन्होंने  उस  वक्‍त  जो  दीक्षान्त
 भाषण  दिया  था,  उस  में  उन्होंने  कहा  था  :

 “The  English  language  sits  on  our
 thotights’  even  as  the  ‘academic  robe
 aits.upon,  me.  This  robe  may  be

 and  may  soinetimeés  pro-
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 उसके  बाद  थो
 ह  १3३ फ ियामिट झौर  उसके  सम्बन्ध

 niente
 में

 कॉफी  |. |  हुई  थी,  उसमें भी  इस  |... 4  को.
 Oat  गया  था

 उपाध्यक्ष  महोदय,  यह  तो  भ्रपने  देश
 की  बात  जेब  हिन्दी  को  लॉयों  गया

 समय  मिनचैस्टर  गाजिधन  “ने  कहो
 थान

 ‘It  was  difficult  to  see.  how  the
 Committee's  proposals  could  be
 better:  The  very  pressure  from  the
 people  which  compelled  India  to
 match  the  states  with  linguistic
 boundaries  makes  it  more  <  urgent
 that  Hindi  should  become  establish-
 ed  as  a  common  language  to  ali—
 while  English  will  remain  a  great
 help:  to  Indians,  parity  for  English
 and  Hindi  would  ‘have  gone  ‘against
 the  Indian  feeling  of  nationhood’

 उपाध्यक्ष  महोदय,  यह  'मेनचेस्टर
 गाजियन'  का  कहना  है।  इस.  प्रकार  सारी

 जगहों  के  दृष्टिकोण  हमारे”  सामये  प्हैंप'
 किसी  भी  दृष्टिकोण  से  झाप  देखें,  सभी
 दष्टिकोणों  से  हम  समझते  हैं  कि  एक  प्रजो्तातिक
 देश  में  जनता  को  भाषा ही  प्रशासन  की  साथा
 होनी  बाहिए।

 Democratic  Government  cannot
 continue  to  functon  in  the  language
 which  is  understood  by  only:  a  small
 fraction  o¢  the  population’

 इसलिए  हमें  सोचना  होगा  कि  क्या  किसी
 प्रजाताँतिक  देश  के  अशांसन  में  दो  परसेंट  की
 भाषा  प्रशासन  की  |  भावों  हो  सबती  है!
 उपाध्यक्ष  मह्ीदय,  गही  कारण है  जब  रामचन्द्रन
 साहब ले  श्बी  Wer  अध्युल्ला को  इस  का  निमंत्रण

 दिया  सी  शंख  हि  ने  कहें!  कि  कन्द
 उर्दू  भौर  प्रंग्रेंजी  का.  झब्यय्  करना.  पड़ेगा
 इसी  प्रकार  से  शिक्षाओों  को  भी  लीस  भाषाधों
 का  जान  रखता  होगा  ?  यह  कह  कर  उन्होंने
 आर  रामचसाथ  ह...  के  घिमंझण  की  धरवीकार
 be  ters
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 कर  दिया।  ह अ  पग्ब्दुल्सा  एक  राष्ट्रीस  स्तर
 के  नेता  हैं  भर  द्र  राष्ट्रीय  स्तर  का  नेता  यह
 समझेगा  कि  देश  में  हिन्दी  का  क्‍या  रथान  है।

 उपाध्यक्ष  महोदय,  श्ाज  जितनी  बातें
 हो  रही हैं,  उनमें एक  बात  यह  कही जा  रही
 है  कि  मद्रास या  दूसरी  जगह  पर  हिन्दी का
 विरोध  है।  हम  तो  यह  देखते  हैं  कि  तमिलनाडु
 के  जो  हमारे मित्र  1.६ अ  भी  हिन्दी  छ॑  प्रेम  रखते
 है  उपाध्यक्ष  महोदय,  भी  मद्रास  क्रिश्चियम
 कालेज  में  सर्वे  हुमा  था।  उस  [|  गा  विवरण
 बहुत  ु डरेस्डिं  है।  उस  सर्वे  की
 रिपोर्ट  में  हैकि.---

 द.  के  54  परसेंट  लड़कों  ने  कहा---
 Hindi  should  be  optional.

 27  परसेंट  न॑  हारा
 Hindi  should  be  compulsory.

 68  बरसें  लोगों  ने  बहा
 Hindi  is  necessary.

 are  कोमस्थत्र  में  75  चरमेंट में कहा में  कहा
 कि  हिन्दी  पयोगी  है।  उपाध्यम  महोदय,
 झगर  समय  रहता  तो  मैं  श्रापसे  कहता 1  में
 केवल  यह  कहना  चाहता हू  कि  यह  हिल्द।  भौर

 भवि  er  gare  नहीं  है।  वह  समाल  केवल
 ताल्कालिक  राजनो|ठफ  बुद्धि  का  है।  गांधी  जी
 के  शब्दों  को  में  । 1  में  उद्दृत  करता  चाहूंगा:

 भावा  होगी  ।  सुभाष  बन्दर  बोस  ने  कहा
 था,  गधी जी में जी  मे  कहा  भा  भौर  श्यामी  दया  नन्‍्द
 सरस्यती  ने  ग  हा  था  (+  इस  देश  में  ज्यादा  से
 ज्या  7  गोग  हिन्दी  को  समझ  सकते  हैं  इसलिए
 हिन्दी  ही  सम्पर्क  भाषा  हो  सकतो  है।  झन
 हिन्दी  को  अपनाने  की  श्रावश्यक्ता  है।  हमें
 राष्ट्रीय  स्वाभिमान  के  रूप  में  भो  हिस्दी  को

 झपना  ना  चाहिए  भौर  साथ  ही  क्षेत्रीय  भाषाओं
 को  भो  अपनाना  चाहिए।

 उपाध्यक्ष  महोदय,  तमिलनाडु  के  भी
 जिक्जान  ब्रामित  ने  कहा  हैं  i “afirer  है,
 बीजी  हटे”  |

 मोदक  विश्याथ्यालय  के  उपकुलपति  ने
 कहा  है  कि  dio  ए०  तक  के  लड़ने  अंग्रेजी
 नही  सभझते  हैं।  इसलिए  जय  ऐसी  स्थिति हो
 सो  क्या  हमें  इसके  बादे  मेंयहीं  होभनां  चाहिए  !
 मे  समझता  हूं  कि  झगर  तात्कालिक  राजनैतिक
 बुद्धि  को छोडफर  हम  इस  प्र रत  पर  विचा र  करेंगे
 तो  हमें  हिल्दी  भाषा  शौर  क्षेत्रीय  भाषाओं  को
 अपनी  भाषा  स्वीकार  करना  होगा  t

 25.30  bra,

 (Ma.  Sraaxzn  in  the  Chair]

 SHRI  1०  SUBRAMANIAM  (Palani):
 Mr,  Speaker,  Sir,  I  rise  to  participate
 in  thig  débate  with  a  serie  of  rugpon-
 sibility  because  we  are  Gedling  with  a
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 very véry  conipilicated,  complex,  controver-
 tial  and  8  very  sensitive  eubject.  Un-
 fortunately,  neither  the  Mover  of  thé
 Resolution  nor  the  Seconder  of  the
 Resolution  has  made  my  tesk  easier.

 Mr  Sathe  was  pleased  to  say  that
 Members  from  Tamil  Nadu  should  not
 take  an  anti-Hindi  posture  I  want  to
 give  this  assurance  to  the  House  that,
 while  I  speak  for  the  non-Hindi-speak-
 ing  people,  I  am  not  speaking  as  an
 anti-Hindiwala.  I  have  been  associa-
 ted  with  Gandhiji’s  movement  even
 from  the  920s  and  later  on  as  a  hum
 ble  freedom  fighter,  for  the  spread  of
 what  Mahatmajl  called  Hindustan:
 being  the  common  link  language  for
 Indfa  But  unfortunately  we  have
 strayed  away  from  Gandhiji  as  far  as
 language  is  concerned  because  it  is
 not  the  Hindustani  which  Gandh{ji
 conceived  which  ig  now  becoming  the
 officiel  language  but  something  else,
 something  completely  different.  But
 that  is  beside  the  point  Apart  from
 that,  I  want  to  tell  particularly  my
 Hind:  friends  here  that,  for  more  than
 8  years,  I  have  been,  and  I  continue
 to  be,  the  President  of  the  Dakshin
 Bharat  Hindi  Prachar  Sabha,  Tamil
 Nadu  Branch,  even  though  I  had  to
 pay  a  heavy  political  price  in  967  for
 this  in  the  anti-Hindi  atmosphere.
 Therefore,  I  am  sure.  none  would
 consider  me  as  anti-Hindi.  Still  the

 case  of  the  non-Hindi-speaking  people
 will  have  to  be  put  forward  in  this
 House,  particularly  in  this  Parliament,
 aa  comprehensively  as  possible  so

 that  there  might  be  no  missunder-
 standing  about  it

 We  are  considering  the  Resolution
 passed  by  the  Chief  Ministers  of  the
 southern  States.  Unfortunately  or  for-
 tunately,  they  do  not  belong  to  the
 Janata  Party.  But  even  if  Mr  क्
 Rathachandran,  instead  of  Mr,  M.  ण.
 Ramachandran—as  he  was  hoping  to
 become--were  the  Chief  Minister,  he
 could  not  have  taken  a  diferent  stand
 from  what  the  Chie?  Ministers  have
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 This  Resolation  has  a  background,
 has  a  history.  Unless  we  understand
 this  background,  perhaps,  we  are  like-
 Ty  to  mistake  the  motive  behind  the
 resolution,  particularly  persons  like
 Mr.  Raj  Narain  and  others  as  a  sort  of
 political  kite-flying  or  some  such
 thing.  {It  38  not  80.

 This  was  one  of  the  most  controver-
 sial  subjects  which  were  discussed  in
 the  Constituent  Assembly  of  which  I
 had  the  privilege  of  being  a  Member
 along  with  many  other  distinguished
 Members  who  are  present  in  this
 House  It  was  discussed  not  only  in  the
 Assembly  but,  perhaps,  more  outside
 the  Assembly,  in  the  Congress  Party
 meetings  And  it  was  not  as  if  the  Con-
 gress  Party  itself  was  united  on  this;
 there  were  sharp  divisions  within  the
 Congress  Party  with  regard  to  the  ap-
 proach  Ultimately,  a  compromise  de-
 cision  was  taken—not  a  unanimous  de-
 cision  but  a  compromise  decision—and
 that  is  now  found  in  Part  XVII  of  the
 Constitution  read  with  the  Eighth
 Schedule  of  the  Constitution  We  are
 Geahng  with  a  multi-lingual  nation,
 which  is  hkely  to  persist  for  a  long
 tame  to  come;  I  do  not  see  the  end  of
 it  in  the  foreseeable  future.  It  is  not,
 as  in  other  cases,  a  question  of  two  or
 three  or  four  langusges.  We  have
 more  than  a  Gozen  languages—  impor-
 tant  languages—and  each  of  them  35
 important  in  its  own  region,  rich  in
 history,  rich  in  culture  and  rich  in  lite.
 rature,  Therefore,  we  had  to  take  a
 practical  decision  with  regard  to  the
 official  language  and  also  the  sta-
 tus  of  the  other  languages  and  the
 first  decision  was  that  all  the  Indian
 languages  were  national  languages
 and  in  the  VIII  Schedule  the  more
 important  national  languages  were  lis-
 ted  in  the  alphabetical  order  Some-
 thing  was  added  later  on..

 SHR]  A.  BALA  PAJANOR:  Fifteen
 are  fhere  now,

 SHRI  Qa  SUBRAMANIAM:  Those
 languages  heve  been  listed  in  the  al-
 phabetical  order.  No  language  is
 superior  to  the  other  in  any  way
 whatsoever,  They  were  given  equal
 status  of  being  the  main  national  lan-
 guages,
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 Then  the  question  arose  as  to  whut

 should  be  the  official  language  of  the
 Union,  It  was  eaty  to  décide  the
 official  langue  for  the  State  because
 each  State  had  its  own  language;
 particularly  later  on  after  the  divi-
 sion  of  the  States  on  the  linguistic
 basic,  it  became  an  easy  matter  even
 though  before  that,  there  were  some
 Problems.  Now,  it  wag  a  question  of
 deciding  what  should  be  the  official
 Janguage  of  the  Union  and  we  came
 to  the  conclusion  and  the  Constituent
 Assembly  accepteg  it  and  it  ia  now  in
 the  Constitution,  that  Hind:  shall  be
 the  official  language  of  the  Union.  7
 do  not  think  any  Chief  Minister  or
 anybody  here  is  now  pleading.  Let  us
 get  rid  of  this  provision  in  the  Consti-
 tution.’,It  is  not  my  stand  anyhow  and
 I  do  nog  think  that  anybody  has  taken
 thet  stand  ang  even  the  Chieg  Ministers
 have  not  taken  that  stand  including
 Mr,  M  G.  Ramachandran

 SHRI  A  BALA  PAJANOR-  f  do
 not  think.

 SHRI  C.  SUBRAMANIAM:  There
 fore,  when  we  took  that  detision,  we had  to  face  certain  practical  realities
 Two  factors  we  had  to  take  into  con-
 sideration  One  was  that  Hindi  had to  develop  adequately  to  take  the  place of  English  in  administration.  Second-
 ly—this'  is  more  important  and
 this  ts  the  subject  matter  we  have  to
 deal  with  now  the  disability  which
 would  be  faced  by  the  non-Hindi
 speaking  people  when  Hindi  is  adop- fed  us  the  sole  official  language.  This
 is  the  second  important  factor  and  this
 is  what  we  are  discussing  today...  .

 SHRI  A.  BALA  PAJANOR:  That  is
 the  crux,

 SHRI  Cc,
 ae

 MA  M:  There fg  ho  use  of  evalitig  thi ilienet  thet  does Not  create  any  disability  and  all
 you  can  ledrn  it  in  no  time.

 YT
 ath

 glad  Pandit}i  has  put  jt  categoricaty to  anviés
 this

 polnt
 that  thie

 @iabih
 ty  is  reat  +  abttng
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 “l  take  it  that  the  real  basic  op-
 position  comes  from  a  fear  that  if
 Hindi  comes  in,  it  will  mean  a  dis-
 ability  to  the  non-Hindi  knowing
 ateas,  I  say  it  will  undoubtedly  be
 a  disability.  Let  us  face  that.  Let
 us  not  try  to  get  over  it  and  say,
 ‘anybody  can  learn  it  m  a  fortnight
 Or  in  a  month  or  ma  year’.  I¢  will
 be  a  disability  for  a  considerable
 time  I  say  a  rule  must  be  laid
 now  by  which  we  do  absolutely  no-
 thing  which  creates  a  disability  to
 the  non-Hind:  speaking  areas  in  re-
 gard  to  services  and  like  matters.
 Let  that  be  quite  clear.”

 Therefore,  this  was  the  problem  that
 faced  ug  and,  therefore,  gnother  com.
 Promise  decision  was  taken  that,  for
 the  next  fifteen  years  English  shall
 continue  to  be  used  for  the  purpose  for
 which  it  was  being  used  earlier.

 After  that  what  would  happen?  If
 it  was  left  as  it  was,  automatically
 after  fifteen  yeats  Hindi  would  become
 the  sole  official  language  and  English
 would  drop  out  of  the  picture.  But  the
 framers  of  the  Constitution  were  not
 sure  that  such  a  thing  was  possible
 and,  therefore,  they  went  further  atid
 provided  in  the  same  Article  that  Par-
 lament  may  make  law  for  the  tse  of
 English  language  even  after  fifteen
 years.  So,  these  were  the  considera-
 tions  and  that  was  why,  if  I  may  say
 #0,  an  escape  clause  was  put  in  there

 Theo  I  would  like  to  refer  to  Arti-
 eles  343  and  Fe  Article  $44  contem-

 mendations  under  Clause  (2),  it  is  laid
 down  that  “the  Commission  shall  have
 due  regard  ह. उ  1... ३  industrial,  cultura!

 scientiie  advancement  of  Indis’



 ing  areas  in  regard  to  Public  Servi-
 es”

 So,  thase  were  the  points  which  were
 ‘taken  into  account  by  the  Constituent
 Assembly  when  they  framed  the
 Constitution  and  put  down  these  pro-
 visions  with  regard  to  the  languages
 ‘Then  the  next  milestone  came  when
 the  first  Language  Commission  was
 appointed  and  it  mede  its  recommen-
 dations  I  am  sure  the  hon  Prime
 Minister  is  aware  of  the  discussion  of
 the  First  Language  Commussion’s  Re-
 port  in  the  Gaubati  Congress  meet
 The  Commission  had  made  a  recom
 mendation  that  the  time  had  come  to
 restrict  the  use  of  English  at  least  in
 geome  areas  atid  we  should  begin  with
 that  and  the  attempt  was  to  have  that
 recommendation  accepted  by  the  Cong-
 है... ह  Party.  I  am  =  sure  the  Prime
 Minister  would  recall  that  on  the  same
 platform  2  put  forward,  on  behalf  of
 the  non-Hindi

 peng  —_  ial this  thing  should  not  happen.  4  ca
 gorically  demanded  that  Englsh
 ahoulg  continue  to  be  avail-
 able  for  administration  as  it
 wes  and  there  should  be  no  restriction
 Aud  it  was  Morarji  Bhai  then  sitting
 behind  me  on  the  platform  put  the
 question—For  tow  long?  I  said  “as  it
 ‘wag  necessary”  And  J  want
 and  saig  that  how  long  it  was
 necessary  would  be  decided  by  the
 nen-Hindi  speaking  people  and  not  by
 the  Hindi-speaking  people  That  was
 how  this  peint  of  view  of  the  non-

 ward  on  the  Congress  platform,  Forty.
 nately,  the  Prime  Minister,  Pandt
 Nebeu,  and  varione  other  statesmen
 thete  Were  good  gtiough  to  aenept  this
 poivt  of  view  and  that  ‘was  kes,  later
 on,  you  would  find  this  seangameb  was
 eves, bg  therthen  Prine  Ainisters  at
 various  tarurt,  T  will  come  to  that.

 0,  34900  (SARA) peaseed  ह  =SRAVANA  ३
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 So,  the  question  arose  even  then—if
 there  was  xestrictan  in  the  use  of
 Rnglish.  It  was  gomg  to  create  diffi-
 culties  for  the  non-Hindi  speaking
 people  It  was  on  that  basis,  apart
 from  the  development  of  Hindi,  that  a
 Gecision  was  taken  It  was  in  that
 connection  that  Pandit  J:  gave  the
 agsurance  in  various  places.  The  first
 assurance  was  given  in  a  meeting  at
 Madras—naturally,  because  that  was
 the  place  where  the  sentiment  was
 very  much  in  evidence

 Some  points  were  raised  with  regard
 to  the  medium  of  imstruction  There
 as  no  controversy  with  regard  to  the
 medium  of  instruction  I  had  been
 Education  Minister  for  nearly  ten
 years  in  my  State  and  there  was  no
 question  of  any  controversy  in  regard
 to  the  medium  of  instruction  Kindly
 don't  try  to  confuse  this  issue  by
 bringing  in  the  medium  of  instruction
 As  a  matter  of  fact,  it  was  the  Tamil
 Nadu  Government  Madras  Govern~
 ment  which  took  the  first  step  to
 make  the  Tam)  the  official  langu-
 age  and  also  made  Tamil,  the  medium
 of  instruction  So  let  us  not  get  con-
 fused  bv  that  I  am  quoting  Pandity:
 again  “What  is  important  it  seems
 20  me  quite  eléar  is  that  having  decid-
 ed  on  the  medium  of  instruction  in
 schools  the  argument  is  really  limited
 to  the  language  of  communication
 between  the  States  The  Constitution
 has  lajd  down  that  after  a  certain
 period  find:  should  replace  English
 In  this  respect  the  question  that  :s5  be-
 ang  considered  in  Parhament  and  else
 where  ig  this  I  am  quoting  from
 Jawaharlal  Nehru’s  speeches,  Vo.ume
 IV  page  49

 ‘We  should  avoid  rigidity  in  our
 approach  to  the  question  of  langu-
 age  We  have  to  proceed  with  a
 certain  flexbility  and  with  a  very
 large  measure  of  common  consent
 There  can  be  no  compulsion  in  a
 matter  like  this.  We  cannot  compel
 Jarge  numbers  of  people  to  do  some-
 thing  which.  they,  do  not  like  to  do
 7  Bava,  no  doubt  that  dificult, as  the
 problem  is,  it  will  be  solved,  step  by
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 step.  It  is  important  that  no  deci-
 sion  should  be  arrived  at  which
 creates  any  kind  of  disability  for
 people  of  one  part  of  India  in  compa-
 rison  with  those  of  another.  In  re-
 gard  to  Hindj  it  is  quite  natural  for
 people  in  the  non-Hindj  speaking
 areas  to  feel  that  it  mught  create
 disability  for  them  in  the  services
 and  in  other  ways.  It  is  legi-
 timate  for  them  to  express  their
 fears.  The  matter  shoulg  therefore,
 be  considereg  bearing  in  ming  that
 there  really  can  be  no  compulsion.
 Whatever  our  decision,  jt  should  be
 arrived  at  through  general  consent
 and  it  should  be  flexible.”

 This  was  the  first  statement  he  made
 after  the  Gauhati  Congress  It  was
 made  in  Madras  when  he  was  releasing
 the  Tamil  Encyclopaedia,  Fifth  Volume.
 Then,  there  was  a  resolution  in  this
 Parliament  by  Shri  Frank  Anthony  that
 English  should  be  included  in  the
 Kighth  Schedule.  I  am  not  going  into
 the  merits  of  that  whether  it  should  be
 imeluded  or  not.  I  will  deal  with
 English  a  little  later.  But,  in  that
 connection,  thig  question  of  assurance
 came  ang  Panditfi  bes  put  it  quite
 categorically  in  his  specch  on  the  floor
 of  thig  House.  Ang  thig  is  on  page
 55  of  the  same  volume.

 “y  suggest  two  things.  Firstly,  as
 I  have  said  there  must  be  no  imposi-
 tion.  Secondly,  for  an  indefinite
 period.

 I  would  like  the  Prime  Minister  to
 note-

 “I  do  not  know  how  long,  I  will

 AUGUST  4  078
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 and  I  would  leave  the  decision  not
 to  the  Hindi  knowing  people  but  to
 the  non-Hindi  knowing  people.”

 This  was  the  first  categorical  assurance
 given  on  the  Floor  of  the  House  by the  Prime  Minister.  Then  the  ques- tion  arose  about  the  future  when
 these  35  years  ended,  what  would  be the  position.  So,  an  official  Lanuage Act  had  to  be  passed  in  963  in  which
 the  provision  was  made  that  even after  the  completion  of  5  years English  could  continue  to  be  used  for
 all  the  purposes  for  which  it  was
 being  used  at  that  time.  This  was  the
 essence  of  the  963  Act,

 Therefore,  the  constitutional  obste-
 cle  for  the  use  of  Hindi  had  been  re.
 moved  by  this  House  by  an  Act  of
 Parliament.  Even  at  that  time  fears
 were  raised  Would  the  assurance

 given  by  the  then  Prime  Minister
 would  be  honoured  later  on.  If  some
 enthusiastic  person  takes  into  his
 head  to  push  Hindi  what  will  be  the
 position?  These  questions  were  raise
 ed  but  Panditj!  categorically  gave  the
 assurance  but  that  it  would  be  wrong
 to  put  it  in  the  Act  itself.  He  thought  it
 would  be  better  to  leave  it  to  the  good sense  of  the  government  regarding  its
 implementation.  But  we  found  in
 3965  when  Lal  Bahadur  came  to  power
 as  Prime  Minister  and  there  was,  if  I
 may  say  so,  an  enthusiastic  Home
 Minister—an  over  enthusiastic  Home
 Minister—he  tried  to  force  the  pace
 of  Hindi  and  this  was  how  we  had
 anti-Hindi  eruptions  in  Tamil  Nadu
 Tt  was  at  that  time  that  myself  and
 my  colleague,  Mr.  Alagesan  had  to
 submit  our  resignations  from  the
 Council  of  Ministers  Mr.  Gpeaker
 you  madé  a  mention  about  it  in  another
 connection.  But  there  is  a  slight  diffe
 rence.  Our  resignations  were  not
 accepted.  So,  there  was  an  eruption
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 put  forward  Hindi  at  one  point.  This
 38  the  lesson  we  have  got  to  learn  and
 we  have  not  been  able  to  get  out  of
 this  situation  in  Tamll  Nadu  and  I  do
 not  know  how  long  it  will  continue
 That  ig  another  aspect  of  it.

 But  I  am  only  pointing  out  the  dan-
 gers  involved  in  this.  We  should  be
 forewarned  with  regard  to  this.

 Then,  later  on,  there  were  occasions
 to  consider  this,—particularly  in  967,—
 when  we  considered  an  Amendment
 to  the  Language  Act  of  1963.

 That  Resolution,  Sir,  was  passed  for
 the  purpose  of  promoting  the  use  of
 Hindi  more  and  more.  But,  at  the
 same  time,  it  was  also  laid  down  that
 the  Three  Language  Formula  should
 be  strictly  followed  in  all  the
 States.  No  doubt,  unfortunately,  the
 Tamil  Nadu  Government  has  stuck  to
 the  two  language  formula,  Tamil  and
 English  only.  But  leave  that  alone
 Have  the  other  Hindi  States  followed,
 both  in  letter  and  in  spirit,  the  Three
 Language  formula,  I  will  put  this  to
 you,

 Now,  Sir,  that  Resolution  specifically
 says  that  the  Third  Language  should
 be  one  of  the  Modern  Indian  Langu.
 ages,  particularly,  the  South  Indian
 Languages.  I  would  like  to  have
 statistics  from  the  Government  how
 much  of  Southern  Languages  is  being
 taught  or  being  adopted  or  what  is  the
 proficiency  that  they  have  attained  In
 these  languages.  Then  one  can  t
 an  accusing  finger  at  the  non-  Bindi
 States  saying  that  they  have  not
 acquireg  proficiency  in  Hindi.  (Inter-
 ruption)  They  have  not  taken  it  ser-
 fously.  ‘About  our  Hindi  friends,  I

 naturally  could  very  well  understand
 thelr  enthusiasm;  emotionally  they  are
 more  than  satisfied  that  their  langu-
 age  has  become  the  official  language.
 More  than  that,  they  also  have  the
 cOnfidence—-now  that  Hindi  is  going

 to  be  the  official  language—that  they
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 would  have  all  the  advantages  in  the
 Services.  The  Hindi  ह...  should  re-
 alise  that  when  they  press  for  Hindi
 more  and  more,  the  suspicion  grows
 more  and  more  that  they  want  to  take
 advantage  of  it.

 If  the  three  language  formula  was
 sincerely  followed  and  implemented  in
 the  Hindi-Speaking  States,  if  any  of  the
 South  Indian  Languages  or  Bengell
 for  instance,  had  reached  a  reasonable
 level  of  proficiency,  then,  they  could
 tell  to  the  non-Hindi  people:  ‘Look,  we
 have  taken  a  completely  alien  langu-
 age,  in  the  sense  that  it  48  not  akin  to
 our  language;  but  still  we  have  attained
 this  proficiency.  And,  in  spite  of  the
 fact  that  this  is  an  official  language  in
 the  Constitution  you  have  not  made
 any  effort  to  learn  Hindi.”  I  want  to
 tell  our  Hindi  friends  that  they  have
 no  right  to  make  such  a  kind  of  charge
 because  they  have  not  in  any  way  ful-
 filled  the  obligations  put  on  them
 particularly  when  they  ask  us  to  adopt
 Hindi  as  the  official  language.  The
 point  is  this....

 MR.  SPEAKER:  Mr.  Subramaniam,
 there  are  a  large  number  of  speakers.

 SHRI  C.  SUBRAMANIAM:  I  know,
 Sir.  I  want  to  make  this  quite  clear.
 At  least  there  should  be  one  compre-

 speech,  Gir,

 SHRI  A.  BALA  PAJANOR:  The  hon.
 Speaker  has  stated  in  the  Business
 Advisory  Committee  that  the  non-

 We  want  to  put  an  end  to  all  misunder-
 standings  once  and  for  all.  All  mis.
 understandings  must  be  cleared  and
 there  must  be  understanding  I  must
 also  get  full  time,  Sir.

 “SHRI  K.  GOPAL  (Karur):  If  neces-
 sary  we  can  take  it  up  tomorrow.

 SHRI  C,  SUBRAMANIAM:  I  am  not
 blaming  anybody.  |  am  only  assessing
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 the  whole  situation  with  regard  tb  द...
 position  of  Hindi  in  the  whole  of  India.

 ै
 Why  did  we  put  in  this  éranasitional

 provision  of  5  years?  Why  did  we
 have  a  certain  clause  providing  for  the
 use  of  English  even  after  5  years?
 We  dnvisaged  the  possibility  of  the  dis.
 atulity  of  the  non-Hind:  speaking  peo-
 ple  not  being  removed  within  this
 period  That  was  why  these  provi
 stons  wete  made  Therefore  you  can-
 not  just  fit  a  date  and  say  that  after
 8  years,  whatever  might  be  the  condi-
 tion,  Hindi  alone  will  be  the  sole  offi-

 the  learmutg  of  Hindi  has  advanced  so
 far—leave  alowe  Tamil  Nado—in  other
 nen-Hindi  speaking  States  that  we  can
 say  that  administration  could  be
 carried  on  in  Hindi  alone?  I  am
 afraid  the  same  disability  continues  to
 be  there,  You  cannot  blame  the  peo-
 ple  for  the  fault  of  the  Government
 and  for  the  fault  of  the  politicians
 Al  of  us  are  parties  t  that  But  you
 canwot  punish  the  people  for  that  You
 cannot  tell  the  youth  who  are  standing
 there  after  education  fer  eniployment
 opportunities,  that  with  zegard  to  the

 barred.”  What  would  be  the  situa
 tion  ४8  3  am  to  tell  the  youth  in  the
 non-Hindi  States  “You  do  not  have
 sufficient  knowledge  of  Hindi,  there-
 fore,  yon  do  nat  have  employment
 opportunities  in  the  Central  Govern-
 ment”

 Tt  fs
 nee

 said  that  now  we  do  not
 want  to  on  the  knowledge  of
 Hindi  in  the  stage  of  recruitment  f
 would  argue  that  point  Suppose  a
 stage  is  reached—and  that  is  the  stage
 you  want  to  reach  qui

 n  sages Hindi  becomes  the  sole  official
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 Yow.  grant  thet  he  netd-mot  have  the
 know)erige.af  Mindi.  ;  '  Newaththe  per:
 sons  sitting  there  would  be  rlesling  with
 the  files  ia  Hindi,  wheve  would  he  get the  training?  He  would  be  complete-
 ly  blind-folded  there  Therefore,  even
 for  a  recruit  to  get  mtg  the  mode  of
 working,  unless  the  two  language  for-
 mula  is  there,  anybody  who  does  not
 know  the  Hindi  language  cannot  get into  the  groove  at  all  Therefore  it
 would  be  absolutely  necessary  for  any
 body  to  have  this  knowledge  of  Hindi
 if  Hind:  alone  is  the  official  language
 Therefore,  getting  over  this  by  saying that  in  the  initial  stage  you  need  not
 have  the  knowledge  of  Hindi  has  no
 meaning  because  what  would  he  do
 there?  He  goew  there  and  there
 should  be  a  language  which  is  being
 used  which  he  knows  Unfortunate-
 ly,  ॥  38  onlv  the  English  language

 T  could  very  well  understand  the
 views  of  Shri  Raj  Narain  and  other
 people  like  him  that  English  is  a  foreign
 language  I  also  concede  that  thig  is
 a  formgn  language

 SHRI  A  BALA  PAJANOR  No,  no
 SHRI  C  SUBRAMANIAM  I  am

 prepared  to  concede  this,  wait,  I  am

 ple  know  English?  They  say,  it  is
 one  and  a  half  per  cent  or  two  per  cent
 Or  whatever  {t  Is,  But  this  is  the  only

 Hind)
 State  of  even  take  the  English  know-

 com:

 enthusiasm  our  children  are  sent  to
 English  medium  schools.

 git  A  BALA  PAJ  All  she
 Ministers  send  thely  fo  qon-
 vent  ackiools.
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 sGHAIv€  RURRAMANIAM:  I  would
 like  to  know  from  the  Prime  Minister
 where  his  grand  children  are  having
 thelzr.aducation.  ,

 SHRI  A.  BALA  PASANOR:  As  also
 from  fhe  other  Ministers.  I  have  all
 the  statistics.

 SHRI  C,SUBRAMANIAM:  There-
 fore,  there  is  no  use  of  just  pushing  it
 aside  by  saying  thet  this  is  a  foreign
 language.  Whether  this  is  a  foreign
 language  or  not,  that  is  the  instrument
 available  today.  We  have  learnt  it,
 our  sons  and  grand-sons  ere  learning
 it  and it  is  necessary  to  learn  it  to  keep
 abreast  of  world  developments.  Are
 you  going  to  be  secluded  in  an  exclu-
 sive  area  without  keeping  track  of  the
 events  and  happenings  outside?  There.
 fore,  the  knowledge  of  g  foreign
 language  is  absolutely  necessary.  Are
 you  going  ५७  88४9  that  we  will  bring
 Russian  in  place  of  English  or  French
 or  some  oer  language  leaving  all  the
 advantages  which  we  already  have  in
 Enghsh.  Therefore,  here  is  English
 available  not  only  for  the  present
 generation,  the  coming  generation  is
 laso  learning  it,  therefore,  why  dis-
 card  it.

 Now,  the  question  is  have  we
 reached  a  stage  where  in  any  area  of
 central  operation,  you  could  say  that
 We  would  use  only  Hindi  and  no  Eng-
 lish  whatsoever.  What  would  be  the
 position?  I  would  like  to  start  from
 the  functioning  of  this  House.  Suppose
 ig  Your  enthusiasm,  you  say  that  Hindi
 Will  te  fhe  snle  official  lenguage,  if
 nw  today,  torntrrow,  dey  after  tomor.
 Tow  or  two  years  hence,  what  would
 be  the  position?  You  will  be  making
 ug  a  dumb-opposition;  a  really  dumb-
 opposition.  We  weuld  not  be  know-
 ing  what  you  are  saying.  There
 would  not  be  English  translation
 available  bedause  English  is  a  foreign la  ang  tt  should  not  ‘pollute
 this’  House.  And  you  cannot  have  it
 a8  the  Qualification  for  election  to,  or
 membership  og  the  Howse.  You  can-
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 act  any  business  here,  unless  you  say: “We  are  thé  most  important  people here—the  Hindi-knowing  people,  peo-
 ple  from  the  Hindi-speaking  regions do  not  count.  We  will  carry  on  the
 Administration  for  you  also.  You  can
 go  home.”  Unfortunately  you  can-
 not  have  all  the  4  languages  as  the
 official  languages  and  start  translation
 into  all  the  i4  languages.  That  is  the
 unfortunate  position,
 386  hrs.

 SHRI  RAM  DHAN  (Lalganj):  You
 very  easily  see  Hind:  films  and  sng Hindi  songs;  and  your  actor  cts  in Hind:  films

 SHRI  C.  SUBRAMANIAM:  Unfor. tunately;  we  arg  not  acting  in  films here.  We  are  transacting  business  Ag far  as  Hindt  films  are  concerned,  even if  we  don’t  understand  them,  we  see
 some  beautiful  faces  Do  you  want  to
 reduce  this  House  into  a  cinema?  I
 hope  that  is  not  the  intention  of  the
 Janata  Party.

 This  is  the  thing  which  We  will
 have  to  take  into  consideration  in
 coming  to  a  decision  in  the  matter  of
 making  Hindj  as  the  sole  official  Jan-
 guage

 Coming  to  the  next  level,  namely the  institution  of  Cabinet,  suppose  it
 ig  all  in  Hindi,  am  told  it  is  all  in
 Hindi  |  do  not  know  how  my  friend  Mr Ramachandran  manages  it  there,  (In-
 terruptions)

 You  will  .have  an
 opportunity,  if  you  went  to  answer
 my  points  ag  effectively  as  you  can.
 Gan  the  Cabinet  and  the  Parliament

 on  this  side  do  not  know  what  is
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 happening  in  the  Administration,  haw
 do  we  function  here?  And,  therefore,
 leave  alone  the  officials  who  enter  the
 service,  even  with  reference  to  the
 functioning  of  Parliament  and  the
 Cabinet,  unless  there  is  some  language
 which  would  at  least  for  some  time
 be  available  to  enable  people  to
 understand  what  is  happening,  it
 ‘would  again  become  a  dumb  House
 and  a  dumb  opposition;  and  you  can
 have  an  authoritarian  regime.  You
 cannot  have  any  discussion.  You  can
 go  on  taking  decisions,  This,  in  effect
 would  be  what  it  would  be  reduced
 to.

 It  ig  in  this  context  that  you  have
 to  look  at  the  resolution  of  the  Chief
 Ministers.  You  might  ask:  “Why  did

 esdlutions  earlier?”  There  is  a  rea-
 wi.  It  ig  because  of  the  character  of
 the  Union  Government  today.  I  am
 not  blaming  anybody  for  this.  Un-
 fortunately,  it  has  got  only  a  regional
 representation.  I  am  not  trying  in  any
 way  to  belittle  the  importance  of  my
 good  friend,  Mr.  Ramachandran;  and
 people  think  that  one  person  cannot
 adequately  represent  the  non-Hindi-
 speaking  people.  Not  only  that.  Peo.
 ple  also  look  upon  the  Prime  Minis-
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 business  to  give  this  assurance.  These
 ate  all  real  apprehensiétis  in  the  minds
 of  the  peopla.

 Take  the  case  of  our  Foreiga  Minis-
 ter  making  a  speech  in  Hindi  in  the
 UNO.  I  felt  emotionally  elated  that
 for  the  first  time  an  Indian  language
 had  been  spoken  in  the  UNO,  in  the
 international  forum.  But  when  I  went
 to  Madras,  dy  you  know  what  ques-
 tions  were  put  to  me.  The  question
 was  put  to  me  wag  this.  Is  it  not  any
 indication  or  a  warning  to  us  that
 Janata  Party  going  to  eliminate  Eng-
 lish  from  all  spheres,  even  interna-
 tional  spheres,  and  therefore  this  is
 going  ६0  become  ese

 (Interruptions)

 It  is  not  mine.  Very  responsible  peo~
 ple  put  that  question  to  me.  If  you
 say  that  they  are  all  fools,  that  is
 quite  a  different  thing.  But  we  have
 to  deal....

 (Iaterruptions)
 MR.  SPEAKER:  Why  are  you  be-

 coming  emotional?  On  the  motion,
 everybody  will  have  a  chance  to
 speak,

 (interruptions)
 MR.  SPEAKER:  Please  do  not

 (Interruptions)

 SHRI  VAYALAR  RAVI  (Chirayin-
 है ..*1 1  Some  derogatory  remarks  were
 made  against  the  late  Pandit  Jawahar
 Lal  Nehru.  They  should  be  deleted.

 (interruptions)
 Some  derogatory  remarks  have

 been  made,

 ever  urmecessarily  interrupts  them.
 they  have  not  to  record  it  at  all,

 (interruptions)
 No  interjections.

 (interraptiony
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 कै,

 SHRI  A.  BALA  PAJANOR:  You
 must  give  direction,

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  I  am  on  a  point  of
 order.

 MR.  SPEAKER:  I  have  given  gui-
 dance  that  if  more  than  one  person
 speaks  at  q  time  simultaneously,  they
 should  not  record;  they  cannot  record
 anyone  excepting  the  person  who  has
 been  permitted  to  speak.  Sometimes,
 3  to  4  persons  have  been  speaking.  So,
 whom  is  he  going  to  record?

 PROF.  P.  6.  MAVALANKAR:
 Quite  nght.  My  point  of  order  is  this.
 ३  quite  understand  that  sf  more  than
 two  persons  speak  at  a  time  and  even
 that  too  without  your  permission,  you
 ate  absolutely  right  to  say  that....

 (Interruptions)

 But  my  point  of  order  38  very  limit-
 ed  You  are  quite  right,  when  more
 than  one  of  us  speak  and  all  of  us
 speak  without  your  permission,  that
 38  not  to  be  recorded.  I  quite  appre-
 clate  your  point.  But  thet  may  be  re-
 corded  as  interruptions,  What  I  am
 objecting  to,  with  great  respect  to  you,
 is  this?  When  you  say  that  you  have
 given  instructions  to  the  Reporters  to
 the  effect  that  when  all  of  us  speak:
 do  mot  record,  how  the  Reporters
 know  whom  to  record  and  whom  not
 to  record,  That  is  my  point.

 Unterruptions)

 How  the  Reporters  know  whom  to  re-
 cord  and  whom  mot  to  record?  There-
 fore,  you  kindly  say  something  sbout
 it,  but  do  not  leave  it  to  the  Repor-
 ters.

 Unterruptions)

 MR.  SPEAKER:  You  cannot  go  on
 speaking  without  my  permission.  No
 De  not  recerd.

 (Interruptions)  **

 SHRI  RAS  NARAIN  (Ree  Bareli):
 Iam  on  a  point  of  order,

 CMs  Conference
 Language  Policy  {Motn.)

 जरा  व्यवस्था  का  प्रश्न  है  कि  गिर  कोई
 झसंसर्दीय  शब्द हो  तो  उसको  कार्यवाही  से
 निकाल  सकते हूँ  t  इन्ट्रप्शन  बालिमेंटरी  प्रेक्टिस
 है  भौर  मूर  दि  इन्ट्रप्तन  अगर  कोई
 ओपिनियन  गुक्सप्रैस  करता  है  तो

 You  have  got  no  authority  to  expunge
 them,  (Interruptions)  It  is  May's
 parliamentary  practice.

 MR.  SPEAKER:  Mr,  Raj  Narain
 may  please  resume  hig  seat.  I  am  on
 my  legs.  The  instructions  given  are:
 if  more  than  one  person  simultaneous-
 ly  speaks  without  permission,  then
 it  will  not  be  recorded.  Instructions
 Were  also  given  that  interjections  are
 part  of  the  proceedings;  they  have  to
 get  in.  But  if  interjections  are  made
 by  twenty  people,  it  cannot  be  record-
 ed.

 PROF.  क्  G.  MAVALANKAR:
 They  can  write  ‘Interruptions’.

 शी  कल्याण  जैन  (इन्दौर)  मै  एक
 स्पच्टाीकरण  चाहता  हु  ।  प्याइट  झाफ  क्लेरि-
 फिक्शन  ।

 MR.  SPEAKER:  Ig  it  a  point  of
 order?  Under  what  rule  you  want
 clarification?

 *  थी कल्याण  जन  :  मैं.  रपरष्ट.करण
 चाहता  हूँ  आपने  कहा है  कि  जो  मैं  बोला  हूं
 हाउस  के  अन्दर  उसको  प्रोसीडि'ज़  से
 निकाल  विमा  जाय  |  ह. 2  मैं  शोला  भा
 उस  समय  कोई  सब्स्यइंटरप्ट  नहीं  कर  रहा  था  |
 सिफ  मैं  ही  एक  मात्र  सदस्य  था  जो  इंटर८
 कर  रहा  था  v  सेरा  मिवेदन  है  कि  उसको
 धाप  रिकार्ड  स  न  निकालियेगा  ।

 interruption  of  @  speech;  yours  wat-
 &@  speech  and  not  an  interruption.

 **Not  recorded.
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 eft  कल्याण  अब  :  मेरा  इंटरप्शन
 रिकारईड  होना  बाहिये  ।

 MR  SPEAKER:  Your  speech  38
 not  going  to  be  recorded;  you  will  be
 ealled  in  your  own  time

 ry  at  hy
 weg अंग  ;  ताट  स्पोच, हट  २  प्शन  1

 आपते  हट  २प्शन  को  रिकार्ड  नहीं  कराया  है।
 मेरी  स्‍्पीय  नहीं  थी  t  मेरा  इट-प्शन
 था  t  इटरप्शन  रिकॉर्ड

 फ्
 हिय  ।

 आतार  हूं  ८  सप्णन  रिकार्ड  नही  ger  सो  यह  ढंक
 सही  होगा  ।

 MR.  SPEAKER:  You  can  make  an
 interruption

 PROF.  DILIP  CHAKRAVARTY
 (Caleutts  South):  You  had  just  now
 stated  two  things:  firstly,  in  case  of
 unnecessary  interruption,  you  are  not
 to  record

 MR.  SPEAKER  Who  has  said?
 Where  gid  you  get  that.

 PROF.  DILIP  CHAKRAVARTY:
 Who  is  going  to  decide  what  is  a  ne-
 cessary  interruption  or  what  is  an  un-
 necessary  interruption?  Secondly,  you
 have  stated  that  if  the  sama  member
 interrupts  more  than  one,  tha‘  also

 eshould  not  be  recorded  (Interrup-
 tions)

 MR.  SPEAKER:  Neither  of  these
 things  had  been  said  by  me

 PROF.  DILIP  CHAKRAVARTY:
 These  are  things  on  whieh  sheuld
 lke  to  draw  your  attention  and  re-
 quest  you  to  give  proper  direction.

 MR,  SPEAKER:  That  is  not  my
 direction;  you  have  not  heard  it.

 -out  interrupting,  ह... अ  क “ड  teugh
 at  ue  when  it  reads  the  proceedings.
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 nam):  Today  you  rane  ६) id  down  a
 very  proposition.  You  have
 said  that  if  it  is  necessary  interrup-
 tions,  it  will  be  recorded.

 MR  SPEAKER:  I  have  never  said
 that;  I  do  not  know  where  you  get  it.

 SHRI  0.  पप  ALAGESAN:  Who  is
 going  to  be  the  jndge?  Is  the  Repor-
 ter  going  to  decide?  .  (interruptions:
 Who  is  going  to  be  the  है! . अ  The
 Reporters  cannot  be  the  judges  of
 what  to  record  and  what  not  to  record
 It  is  a  dangerous  thing  Either  you
 shoulg  say,  ‘don’t  record’—you  can  say
 that—or  you  may  expunge  it  In
 other  words  you  are  giving  the  right
 of  expunction  to  the  poor  Reporters.

 MR.  SPEAKER:  You  have  eviden-
 tly  not  heard  me  I  never  said,  ne-
 Cessary  or  unnecessary:  I  do  not
 know  how  it  came  in.  I  there  is  an
 interruption  it  can  be  recorded,  but  if
 the  interruption  35  by  several  persons,
 you  cannot  record  the  interruptions
 Nothing  more  than  that.

 SHR  C.  SUBRAMANIAM:  Parti.
 clpants  of  many  conferences  were
 here  in  Delhi  recently,  perticipants
 from  the  various  stat,  governments
 were  just  walking  away  from  those
 conferences  saying:  we  have  not  besn
 able  to  following  anything:  sl!  the
 proceedings  are  going  on  in  Hindi;
 therefore  we  are  not  able  to  follow,
 what  is  the  use  of  being  here?  This
 T  have  heard  from  ever  to  many  per-
 sons.  That  is  going  to  be  the  state
 of  affairs,

 I  want  to  know  whether  Delhi  is  a
 Hindi  territory  or  the  capital  of  India
 belonging  to  everybody,  every
 uage  group.  Ty  Delhi  faetioning  that
 way?  Is  Delhi  administeation  func-
 tioning  that  way?  We  go  to  the  tele.

 phonst
 tetegranh  office,  railways;

 here  we  arg  made  to  fedt  we
 ate  second  class  ‘citixens.  That  ty  tu-
 fortunately  the

 eitasties  Bx
 Thyere-

 fore,  it  is  not  just  iidhe  Which  ts



 i

 also  and
 jusae  of
 have  got
 fore.
 dit

 to  be  céreful  sbout-it.  There:
 ¥  would  jike  to  again  quote  Pan-
 Jawaharial  Nehru:

 “The  purpose  of  the  assurance
 that  I  gave,  and  which  |  holg  to-

 ay
 was  that  no

 charge
 of  this  kind

 l  be'effected  in  English  or  Hind
 without  the  full  approval  of‘  the
 non-Hindi  ,gpeaking  people.  I  wan-
 ted  to  remove  any  apprehension
 that  possible  by  a  majority  in.  Par-
 liament  or  elsewhere,  we  would
 make  changes  which  aré  not  ap-
 proved  by  them.:  As  a  matter  of
 fact,  such  a  thing  cannot  be  done.
 apart  from  my  assurance  because  it
 will  raise  such  difficulties  tha®  no
 government  would  conceivably
 want  to  do  it  that  way.”

 And  again—

 “Dates  have  very  little  signifi.
 eance  except  to  see  whether  we  are
 going  along  the  right  lines  or  not
 It  is  important  that  we  should  give
 a  certain  ‘direction  to  .our  ‘mdve-

 ta’?

 What  is  important  is  whai  is  the  situa-
 tion  today’in  the  ‘hon-Hindi  speaking
 areas?  is  thene  sufficieat  knowledge
 and  proficiency  in  Hindi  that  you
 could  switch  over  to  the  sole  use  of
 Bindi  language?  This'is  the  question
 before  us.  and  if  an‘  impartial  judge-
 ment  is  to  be  made,  I  have  no  doubt

 fore
 te  किसी  एक

 झाज  भी  हमारे  देश  में  बीबी  का
 बना  हुभा  है  ।  मैंने  श्रभी  दो  भाषण  सुनें---
 एक  माननीय  साठ  का  शौर  दूसरा  माननीय
 झुब्रहमण्यम  .  साहब  का।

 सानभीय
 साढे  मे

 जी  बात  कहीं  वह  थी  चौरे
 समझता  था  कि  देश  के  ड््ति  में  है
 और  उनकी  ईमामस्दारांमा  राग  है।  लेकिन
 जी  बार्त  माननीय  सुश्ेहंमष्यंस  ने  कहो)  मैं
 कह  सकता  हूं  कि  वह  पोलिटिकली
 मोटिवेटंड  थी  और  देश  के  टुकड़े  करने की
 एक  साजिश  थी  t  मैं  यहां  पर  जो

 (व्यक्‍धान  )  मैं  यहां  पर  जो
 खड़ा  हुमा हैं  बह  हिन्दी-भोषोर्भ/षियों का
 प्रतिनिधित्व  करने  के  लिए  नहीं  खड़ा  हुआ

 हा
 मैं  यहां  पर  एक  भारतीय  के  नाते

 हूँ  |  मेरे  लिये  हिन्दी  भी  प्रिय
 हैं,  तलगू  भी  प्रिय  है  शोर  तमिल  भी
 प्रिय है।  मेरे  लिये  देश  की  हर  एके  भाषा
 समान  है  ।  मैं  जब  यहाँ  पर  बड़ा  हूं
 तो  मुझ  यही  है  कि.  यह  देश  एक  है  ग्लौर देश
 में  बहुत  सारी  भाषाएं  हैं,  इसमें  मतभेद
 भी  हो  सकते  हैं  ,  संदेह  भी  हो  सकते हैं
 ईमानदारी  से  ॥

 मुझे  याद  है  कि  जब  हमारा  विधान
 बना  था  और  उस  समय  भाषा  का  संबोाल

 झाया  i949,  950  %  तो  झायंगर
 साहब  ने  एक  बात  कही  थी,  | अ  कोट  कर
 रहा  हूं  भौर  किस  तरीके  से  हिन्दी  भाषा:
 लिक.  लैगुएज  बनी  यह  कन्सेन्शस.  से
 डेवलप  हुआ  ।  उसमें  मदभद  यथा,  ग्रह
 मानना  पड़ेगा  क्‍योंकि  जिस  देश  में  भ्रमेक
 भावारय  हों,  झिस.  देश  में  बहुत  सारी

 अगस् हों
 तो'  मतभेद  ्  सेवाभाविक se

 Rf  sn  साल  के  बाद  धो  क्या जो
 शैयुएज  हिन्दी  को  माना  गया

 का  निर्णये  थो
 ?

 नहीं,  लिक  सारे  देश  का  निर्णय  शत ४.
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 मैं  भरी  'भ्नायंगर  की  स्पीच  पढ़  रहा  हूं  जो

 उन्होंने  कांस्टीट्यूएंट  असेम्बली  में  दी
 थीः

 Lad “Now  in  considering  this  draft,
 wish  to  place  before  the  House  one
 or  two  facts.  The  first  that  I  wish
 to  place  before  the  House  is  that
 this  Draft  is  the  result  of  a  great
 deal  of  thought,  a  great  deal  of  dis-
 cussion.  It  is  also—what  hag  emer-
 ged—a  compromise  between  opi-
 nion  which  were  not  easily  recon.

 -cilable  and  therefore,  when  you
 look  at  this  draft,  you  have  to  take
 tt  not  as  a  thing  which  is  proposed
 dy  an  individual  member  like  me.
 It  ig  not  to  be  looked  upon  as  some-
 thing  which  we  have  put  forth.  It
 ig  the  result  of  s  compromise  in
 respect  of  which  great  sacrifices  of

 people,  there  hav,  been  attempts  in
 certain  Ministries  0  the  Union  Gov-

 ernment
 to  covertly  impose  Hind!

 उन्होंने  यह  एक  ही  बात  कही है  कि  जो
 जबाहरताल  जी,  ताल  बहादुर  जी,
 इन्दिरा  जी  शौर  मोरारणी  देसाई  जी  ने
 कहा  है  वह  इम्प्लीमेंट  होना  चाहिए  ।

 मैं  मानता  हूं  कि  यह  एक  नेशनल
 कसैसस  की  चीज  है,  यह  कोई  उस  पार्टी  मा
 इ  पार्टी  का  सवाल  नहीं  है  ।  जो  जवबाहर-
 लाल  जी,  लाज  बहादुर  जी  और  इन्दिरा
 जी  में  कहा,  यह  सरकार  केग्येज  के  मामले
 में  वही  पालिसी  पना  रही  है,  उसमें  कोई

 तका  4  अंग्रेज,
 8  ें

 &



 आज  नहीं  नो  कल,  कल  नहीं  तो  परसों,
 40  सास,  .5  साल  में  जाता  है  घौर
 जाना  होगा,  सेकिन  इसका  मतलब

 यह  नही ंहै  कि  प्रं्रजी  का  कोई  रोल  मही
 है  are  भी  प्रंग्रेजी  का  रोन  है,  प्रंग्रेजी
 जाने  के  बाय  भी  अंग्रेजी  का  रोल  इंटर-
 लेशनल  लैंबिम  की  हैसियत  से  बना  रहेगा।
 हमारे  ह 3  प्ंग्रेजी  सीखते  हैं,  उतको
 सीखना  चाहिये  t  ag  फ्रेंच,  ज्नी  पौर
 दूसरों  भापषारें  सोखते  हैं,  उनको  अंग्रेजी  भी
 ोखनी  चाहिये,  उसको  बढ़ाबा  भी  मिलना

 चाहिए,  लेकिन  जो  यह  कहते हैं कि यह हैं  कि  यह
 विदेशी  भाषा  नहीं  है,  मैं  उनसे  एसराज
 करता  हूं,  मेरा  इसमे  मतभेद  है  ।  क्या
 आप  कहते  हैं  कि  इंडियहडेस  अ्रंप्ेजी  की  बयहू
 से  शाई ?  &  समझताहुं  कि  आजादी  को
 सबसे  बढी  लड़ाई  igs7  की  लड़ाई भो
 यह  कित  ने  को,  क्‍या  भ्प्रेजी  बोलने  बालों
 में  को  ?  उत  सबके  ह 2  में  भारत

 के  लिए  प्रम  था  उनके  दिलों  में
 के  लिए एक  भाग  थी  ।  उस  झाग  ने
 ब्ेच्ति  किया  कि  अंग्रंजों  को  यहां

 यह  भाषण  बिरेशी  है,  शौर  इसको  जाना  है।
 ेकिन  हम  ई  नहीं  बाहते  कि  इस  सवाल
 चर  कटता  बेदा  हो  ।  इस  भाषा  को  जाना
 कब  है,  महू  झापकों  ह... अ  करना  है,  गह
 जात  साफ  हैं  i  इसलिए  जनता  पार्टी  ने

 जानते  हैं,  वहां  तामिल  मे  भी  लिख  दिया
 जायेगा  i  सब  लोगों  के  ज्ञान  के  सिए  जो
 जरूरी  है,  बह  कर  दिया  जायेगा  ।  लेग्नि
 झगर  झाप  यह  चाहें  कि  भंग्रेजी  हमेशा
 रहे  तो  यह  खतरनाक  बातहोवी,  ब्रौर

 इसको  मन  से  निकाल  देना  चाहिये  ।

 कुछ  भाई  कहते  हैं  कि  भर  ग्रेज!  विदेशी  भाषा
 नही  है  मेरे  पास  इस  विषय  पर  जवाहर-
 लाल  जी,  श्री  साख  बहादुर  शास्त्री  शौर
 इन्डिरा  जी  के  भाषण  है।  मुझे  मालूम नहीं  है
 कि  ाप  कोन  से  काग्रेसी  हैं--
 इन्ठिरा  को  वाले  हैं,  या  दूसरे  हैं  t  मैं  श्राप
 को  दोनों के  भाषण  पढ़  कर  सुना  देता  हूं  ।
 पहले  मैं  कांग्रेस  को  भाखिरी  प्रधान  मंत्री
 का  भाषण  सुना  देता  हूं  :

 “The  country  needed  a  link  lan-
 guage  and  that  link  lnguage  could
 be  only  Hindi  because  the  largest
 number  of  people  spoke  it.  That
 was  the  reason  why  it  was  chosen.
 Since  it  was  chosen  there  was  no
 doubt  that  it  had  spread  and  with
 a  little  bit  of  goodwill  from  all
 sides  it  could  spread  faster  and  it
 should  spread  as  a  uniting  link
 language,  not  as  something  that
 divided  or  created  suspicions  and
 doubts  in  the  mind  of  any  Indidn.”
 SHR}  VAYALAR  RAVI  (Chirayin-

 kil):  Which  is  the  quotation?
 SHRI  KANWAR  LAL  GUPTA:

 This  is  quoted  from  the  Rajya  Sabha
 Debates  dated  20th  December  967—
 speech  by  Shrimati  Indira  Gandhi.

 a
 Now  iet  m¢  take  from  the  speech

 of  Lal  Behadur  Shastri:
 “The  protagonists  of  Hindi  should

 not  forget  that  haste  would  get  us
 nowhere;  action  hag  to  be  taken



 +  “६  atamell  seated  "QUEST;

 {Shri  Kanwar  Lal  Gupta]
 graduaily  to  replace  Snglish  by
 Bindi.  only  gave  rite  to
 adverse  reactions  among  the  non-
 Hindi  speaking  people  who  wanted
 time  to  learn  the  language.

 English  was  a  good  language
 which  could  teach  ys  many  things
 but  ft  could  never  be  our  mother-
 tongue  nor  could  it  be  continued
 eternally.  It  had  to  be  replaced
 eventually  by  Hindi”
 AN  HON.  MEMBER:  From  where

 the  quotation  is?

 SHRI  KANWARLALGUPTA:  This
 is  from  the  Debates  of  Third  Lok
 Sabha,  962—4th  Session

 उन्होंने  पर्ह  लोक  सभा  के  962  के
 कोय  सेशन  में  यह  14  ।  जवाहर  लाख
 जी  हिन्दी  के  बारे  मे  कहते  हैं  —

 “Hindi  had  been  suggested  by
 eur  Constitution  as  the  link  lang-
 uage  for  Central  and  official  pur-
 poses.  It  was  hot  bécause  of  any
 superiority  of  that  language  but  for
 the  simple  reason  that  it  was  the
 most  feasible  for  that  purpose.  The
 norma!  tink  language  could  not  be
 English  for  a  long  time  though  it
 might  continue  to  be  &  link  lang-

 usee
 between  thinkers,  authors,

 ea

 मेरा  कहना  यहं  है कि  जहां तक  जनता
 पार्टी  का  सबाल'  है,  नता  चोटी  ने
 जवाहुरलाल  जी  को,  श्री  सावबहादुर  शास्त्री
 को,  झौर  यहां  तेकः  कि  श्रौगंसी  इस्दिरी
 गांधी  को  सो,  णो  नीति  चसी  शाई

 SHRI  VAYALAR  RAVI:  But  you
 @re  imposing  Hindi  on  the  southern
 People.

 BHRI  KANWAR  LAL  GUPTA:  I
 also  ad  Lar  =

 not  4want
 page at  ol,  It  efficial  policy.  Let

 fhe  Prime  Minister  reply.  If  there
 .  ‘

 tordigaide,
 we;  we  wilt  not  decide.  I  want  to
 make  it  clear.  That  is  the  policy  of
 our  party.

 अध्यक्ष  महोदय,  शाहे  साहब  ने  एक
 बात  कही,  तामिलनाद  में  एक  बह  को
 किया  गया  हैं  कि  हस्ताक्षर  केवल  तामिल  में
 होंगे  उस  पर  उन्होने  एतराज  किया 1

 It  Tamil  Nadu  were  to  change
 from  English  to  Hindi,  it  is  the  Tamil
 Nadu  Government  itseif  which  will
 decide  it,  not  the  Centre.  May  I  teil
 them  that  of  some  circulars,  some
 orders  here  and  there,  if  they  come,
 that  is  bound  to  come  and  that  will
 continue.

 SHR]  VASANT  SATHE:  Then  how
 do  you  justify  the  action  ef  the  Chief
 Minister  of  Bihar  in  saying  that  even
 for  nter-State  correspondence  it
 shoulg  be  only  in  Hindi,  and  not  even
 English  translation?......

 (Interruptions)

 SHRI  RAGAVALU  MOHANARA-
 NGAM:  In  Tami!  Nadu  we  have  de-
 cided  that  only  inside  Tamil  Nadu
 area  we  will  yse  Tamil,  not  in  corres-
 pondence  with  some  other  States,

 SHRI  KANWAR  LAL  GUPTA:
 Even  signature,  whether  inside  or
 outside  the  State,  will  be  in  Tarnil.

 SHRI  RAGAVALU  MOHANARA-
 NGAM,  Why  do  you  worry  about  the
 signature?  Worry  about  the  matter.

 ‘SHRI  KANWAR  LAL  GUPTA:  I
 wattt  td  congratulate  you.  J  do  not



 SHRr  KANWAR  LAL  GUPTA:
 Give  me  another  ten  minutes.

 MR.  SPEAKER:  Ten  minutes?  You
 have  already  taken  5  minutes.

 SHRI  KANWAR  LAL  GUPTA:  We
 have  two  nationa]  anthems—Janagana
 mana  and  Bande  Mataram,  Is  there
 any  person  in  the  whole  country  who
 will  rae  &  question  of  language
 about  them?  We  all  respect  them,
 whether  we  belong  to  Tami]  Nadu  or
 other  States  whether  we  speak  Tamil,
 Telugu,  Marathi,  Malayalam  or  Hindi
 It  is  not  a  questron  of  language.  We
 all  belong  to  one  country  It  is
 people  like  Shri  Devraj  Urs  who
 want  to  make  political  capital  out  of
 it.  I  can  understand  Shri  Rama-
 chandran.  I  have  read  the  press  re-
 ports......  (Interruptions).  When
 the  pressmen  asked  him.  “Ig  this  any
 confrontation  between  the  Centre  and
 the  States  over  the  nguage  issue?”
 he  saiq  “there  is  no  confrontation;
 there  are  certain  grievances;  we  have
 expresseg  it.”  Everybody  has  a  right
 to  express  hig  grievances.  So,  |  have
 nothing  to  say  against  it.  But  what
 Shri  Devraj  Urs  has  said,  you  cannot
 take  it  that  way.  Kindly  excuse  me

 Unterruptions)
 You  do  not  belong  to  Cong.  So,  why
 do  you  worry?

 ‘What  has  he  said?  He  said  that  so
 jong  ag  Shrimati  Indira  Gandhi  was

 Janata  Party  took  over,  the  problem
 hes  arisen  in  the  last  one  year.  May

 this  question?  Are  you  not  play~
 with  fire,  with  the  integrity  of  the

 peoplé,  by  arousing  the  feelings  of

 over;  only  language  is  left.

 SHRI  VASANT  SATHE:  Do  not
 try  to  play  with  this....  (Interrup-
 trons),

 थी  कंबर लाल गुप्त लाल  बुष्त  :  झचध्यका  महोदय,
 इन  के  पास  कोई  प्रोग्राम  नहीं  है  ।  इन
 के  पार  कोई  और  कार्यक्रम मही  है  ।  क्या
 झाप  योट  लेने  के  लिए  देश  की  हुकता की की
 खुर्बानी  करेंगे  ?  यह  सवाल है  ।

 मुझे  एक  बात  और  हिन्दी  के  लोगों  से
 भी  कहनी  है  वि  हिल्दी  बढ़ती  हुई  भाषा  है  ।
 इस  में  भ्ंग्रेजी  क ेशब्द भी  झा  सकते  हैं,  तामिण
 के  शब्द  भी  झा  सकते  हैं  भाने  चाहिए  ॥
 स्टेशन  को  मुझे  मालूम  नही  उन्होंने  क्या
 बताया,  मेरी  भी  समझ  में  भही  झाया,  लेकिन

 झगर  देसा  बुछ  उस  के  लिए  कहें  दिया  तो

 कोई  गलत  बात  नहीं  है  ।  इसे  बढ़ती हुई
 भाषा  बननी  चाहिए  शौर  हमें  कोई  काम  ऐसा
 नही  करना  चाहिए  जिस  से  कुछ  लोगों  को
 यह  मौदा  मिले  मैं  जानता हूं  झाज  भतभेद
 क्या  है  ।  तामिलनाडु  के  लगों  को  सतभेद
 नही  है  t

 I  have  been  to  Andhra,  I  have  been  to
 Karnataka  during  elections.

 लोगो  को  कोई  मतभेद  नही  है,  यह  ते  बुछ
 बेस्टेड  इन्ट्रेस्ट्स  हैं  जो  थोड़े  लोग  हैं,  कुछ
 पोलीटिक्स  जेस्टेड  इन्ट्रेस्ट्स  हैं,  बुछ  व्यूरो-
 जऔैद्स  हैं  जो  इस  चीज  को  उभाडना  चाहते  हैं  ।
 से  चाहूगा  छिन्दी  वाले  उस  लोगों  को  हैण्डिल
 नदें।  मैं  चाहंगा  गृह  मंत्री  जी  बतायें  कि
 हिन्दी  प्रभारिणी  सभा,  जिसके  सुग्रह्मष्यम
 साहब  5  साल  तक  अध्यक्ष  रहे,  उसको  पहले
 कितनी  ग्राल्ट  दी  जातो  थी,  हिन्दी  प्रचार
 के  शिए  और  झन  कसनी  दी  जाती  है  ॥
 क्या  बहू  झाधश्यक  नहीं  है  नि  राउथ  की
 स्टेड्स  में  हिन्द,  के  प्रचार  के  लिए  और  ज्यादा
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 [नी  बोबर  लाल  ह. ह
 पैदा  देना  चाहिए  भौर  जो  हिन्दी  पढ़ना
 आहते  हैं  उनको  इन्सेंटिव  देना  चाहिए,  उनको
 किताबें  देनी  चाहिए,  बच्चों  को  एनकरेज
 करना  चाहिए,  नौकरी  में  डालना  चाहिए  !
 लेकिन  नुझे  दु:ख  के  साथ  कहना  पढता  है  कि
 इस  सरकार  ने  उसकी  तरफ  ध्यान  नहीं
 दिया  ।  जनता  पार्टी  की  सरकार  को  इसकी
 सफर  ब्याने  देना  चाहिए  ।  हमें  इस  देश  की
 इंटेग्रेटी  को  सी  भी  कीमत  पर  कुबान
 महीं  करना  है  ।  भाषा  का  सवाल  तो  हमारे
 सामने  है  ही  नहीं  ।  भाषा  के  सवाल  को
 जनता  पार्टी  या  कॉग्रेस  पार्टी  का  सवाल  नहीं
 बनाना  चाहिए,  यह  तो  देश  का  सवाल  है
 शौर  अगर  कहीं  पर  कोई  मतभेद  हुं  तो  प्रधान
 मंत्री  जी  मुबय  मंत्रियों  को  बुलाकर  बात  कर
 ह अ

 If  they  have  certain  objections  and
 gtievances,  and  if  they  genuinely  feel
 about  them,  let  them  contact  rhe  Prime
 Minister  and  get  their  grievances
 redressed.  I  am  sure  that  the  Prime
 Minister  wil]  redress  their  gcievan-
 ces.  There  is  absolutely  no  doubt
 about  this.  May  I  request  Mr.  Hiten-
 dra  Desail....

 SHRI  HITENDRA  DESAI  (Godhre):
 Let  the  Prime  Minister  call  them.
 That  will  be  better,

 SHR  KANWAR  LAL  GUPTA:  Yes.
 Let  him  call.  But,  may  I  request  you
 not  to  play  up  this  issue?

 SHR]  HITENDRA  DESAI:  We  are
 not  playing  up  this  issue,

 SHR]  KANWAR  LAL  GUPTA:  There
 is  a  certain  section.  So  far  as  Mr.
 Ramachandran  ig  concerned,  I  have  no
 objection  to  what  he  said  in  the  Press
 Conference.  80६  if  you  say  that  since
 flee  Janata  party  took  over,  thig  diffl-
 culty  is  there,  then  it  is  politically
 motivated.  (Interruptions).

 I  take  an  independent  view  of  every
 thing.  Don't  forget  it,

 श्री  कॉंचर  लाल  थुप्त :  एक  बात  मैं
 यह  भो  कहूंगा  कि  हिन्दी  की  प्रगति  के  साथ
 साथ  हमारी  क्षेत्रीय  भाषाथों  की  भी  प्रगति
 होनी  चाहिए  ।  झगर  प्रजातंत्र  को

 जिन्दा  रहुना  है  तो  जब  तक  रीजनल  लैबबेजेज
 और  लिक  लैंवेजेज  दोनों  जागे  मही  बढ़ेंगो
 तब  तक  हिन्दुस्तान  में  प्रजातन्त्र  नहीं  हो
 सकता  है  ।  हम  चाहें  इधर  बैठें  या  उधर
 #3,  हमें  भाषा  के  नाम  पर  ऐसा  कोई  काम
 नही  करना  चाहिए  जिससे  इस  देक  का  एकता

 झौर  भर  प्हता  को  खतरा  पहुंचे  ।  धन्यवाद  1

 MR.  SPEAKER:  Mr.  Mohanaragam.

 SHR;  A,  BALA  PAJANOR:  I  have
 given  you  intimation  that  I  will
 speak  first,

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Tomorrow,  J  will  speak.

 SHRI  A.  BALA  PAJANORE:  What
 about  CPM?  They  are  not  speaking.

 MR.  SPEAKER:  I  will  can  them.
 You  are  more  interested  in  this,

 SHRI  A.  BALA  PAJANOR:  I  thought
 that  I  will  get  my  chance  a  bit  leter
 because  we  usually  maintain  an  order.

 MR.  SPEAKER:  If  you  want,  i  will
 call  you  later,

 SHRI  A,  BALA  PAJANOR:  No,  no.
 Certainly  not,

 SHR:  KANWAR  LAL  GUPTA:  We
 want  to  listen  to  you,

 SHRI  A,  BALA  PAJANOR:  Not  only
 listening,  but  if  you  understand  my
 feelings,  I  wilt  be  very  happy.

 at
 भागनीय  सहस्थ  :  पि  तमिल  में

 बोले  जिसमें  भापने  बोट  मांगा



 हिना  A,  BALA  .  PAJANOR:  Mr.
 Speaker  Sir,  3  thank  you  for  giving
 me  this  opportunity  of  participating  in
 the  discussion  on  the  motion  moved

 Mr,  Sathe.  Practically,  it  was  a
 question  of  Calling  Attention  on  the
 Conference  held  by  southern  Chief
 Minister,  last  month,

 I  am  not  going  to  take  the  advice  of
 the  other  member  to  express  my  natio-
 nality  or  my  affection  or  my  sincerity
 or  my  conviction  in  the  unity  of  this
 country.  Let  the  hon.  membe;  also
 understand  that  I  have  not  come  to  this
 House  on  his  oath  buf  on  the  o:  th  of
 the  people  on  our  side  in  the  southern
 corner,

 Let  me  recall  the  speech  ]  made
 immediately  after  Mr.  Morarji  Desai
 took  over  this  Government.  Some  hon,
 members  and,  I  think,  it  was  Mr.  C.
 Subramaniam  who  said,  south  vs.
 north  hag  been  decided.  But  on  that
 date  when  I  made  the  speech—some
 said  that  it  was  a  classic  statement~-
 xy  said,  there  ig  q  division  between
 Vindhyas.  I  never  said,  qa  cultural
 division—a  turn  of  things  between  us,

 Even  before  I  started  the  hon,  mem:
 ber  there  called  me  to  speak  in  Tamil.
 What  for?  Let  him  understand.  3
 understood  Gandhi  in  English,  I  under-
 stood  Tagore  in  English,  I  understood
 Pandit  Jawaharla)  Nehru  in  English,  3
 understood  Mrs,  Indira  Gandhi  in  Eng-
 sh,  I  followed  Lal  Bahadur  Shastri
 in  English,  7  still  follow  Mr.  Morarji
 Desai  in  English,  Mr.  Kaushik  in  Eng-

 Mesh  Mr,  Biju  Patnaik  in  Englisn  and
 also  many  others  in  English.  Rightly
 er  wrongly,  I  had  an  opportunity  to
 @o  through  the  Official  Languages  Act.
 None  of  the  members  has  touched  it.
 I-am  strictly  going  to  confine  myseif
 to  the  Hmited  sphere  of  the  uti
 adopted  at  the  Conference  of  the
 southern  Chief  Ministers,  I  will.  read
 out  the  ‘resolution  first  and  come  te
 that  lateron,  ac

 I  hope,  you  will  give  me  some:  time,
 not.  considering  the  tine  allotted  to  my
 ‘arty  “because  our  feeling  ig  to  be
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 understood  once  and  for  all, to  put  an
 end  to  any  misunderstanding  of  the
 august  House.  You  know  pretty  well
 that  in  my  party  we  are  49  menubers,
 Seven  of  them  cannot  follow;  others
 can  follow  to  an  extent  and  express
 either  in  English  or  in  Hindi  also.  We
 are  putting  up  with  this  kind  of  a  thing
 for  the  simple  reason  that  one  day
 there  will  be  a  chance  for  us  to  express
 ourfeelings,  not  only  feelings  but  voice
 the  people’s  views  in  this  House.  But
 we  have  not  made  an  agitation.  All
 throughout  we  have  been  seeing  foc  the
 past  l5  months.  What  is  the  reaction?
 They  provoke  us.  Many  members
 come  and  ask  me,  why  it  is.  As  the
 representatives  of  the  people  natural-
 ly,  they  are  bound  to  represent  to  our
 Chief  Minister,  the  General  Secretary
 of  the  All  India  Anna-DMK—Mr.
 MGR  naturally  expressed  the  same
 view  to  the  other  Chief  Ministers  of
 the  southern  States  and  they,  in  turn,
 consulted  many  of  the  members.

 Mr,  Sathe  wag  very  vocal  But  he
 cannot  ask  Mr  Ramamurti  to  speak  on
 the  seme  lines.  This  is  a  ticklish
 issue.  We  are  not  politicalising  it.
 Today,  |  must  confess  before  you  that
 I  am  going  to  be  very  straight  and
 ‘simple,  When  I  came  to  this  House,

 J  Temember  what  Mr.  Sharad  Yadav
 said.  But  people  never  listened  to  his
 views.  ]  still  remember,  Mrs.  Indira
 Gandhi  tola  Mr,  Sharad  Yadav,  “I  can
 understand  your  feelings.”  But  later
 on,  Mr.  Sharad  Yadav  was  taken  in.
 And  the  country  paid  for  it,  the  Cong-
 ress  party  paid  for  it.

 Similarly,  I  place  before  you,  not
 warn  yeu  a  reasonable,  sensible,
 considerstion  of  feelings  of  the  south-
 ern  and  non-Hindi  speaking  people,
 Some  people  referred  to  Sheikh  Abdul
 lah.  T  afn  not  going  to  refer  to  Seikh
 Abdulla  Kashmir  is  always  exempt-
 ed,  even’  in  1976,  when  the  rules  were
 Made  during  the  peak  of  the  Emer
 gency.  |  have  no  concession  for  Mr.
 Sathe,  I  view  the  issue  independently
 and  according  to  the  best  judgment  of
 our  thinking,
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 ‘When  you  take  the  resolution  of  the

 »  what  is  stated  there?
 Some  people  tried  to  analyse  it  accord-
 ing  to  their  convenience  and  they
 wanted  to  interpret  it  ag  if  the  south-
 ern  Chief  Ministers  were  not  aware  of
 certain  things.  ३3  want  to  go  on  record
 saying  that  Mr,  MGR  is  not  that  sim-
 ple,  he  is  quite  intelligent.  Not  only that.  The  other  Chief  Ministers  of  the
 southern  States  also  understood  it
 corectly  This  us  what  the  resoluion
 says:

 “On  language  isaue,  thia  Corte-
 rence  of  the  Chief  Ministers  of  Tamil
 Nadu,  Karnatake....regret  to  note
 that  notwithstanding  the  assurance
 given  by  the  late  Prime  Minister,
 Jawaharial  Nehru,  to  the  effect  that
 Englich  would  continue  as  an  asso-
 clate  additional  language  and  that
 the  decision  for  the  change-over  to
 Hindi  should  be  left  to  the  non-
 Hindi  knowing  people  and  not  to  the
 Hindi-knowing  people  and  also  the
 assurance  of  he  late  Lal  Bahadur Shastri,  the  former  Prime  Minister, Mrs  Indira  Gandhi  and  the  present Prime  Minister,  Mr  Morar);  Desai.
 eI  hope  Mr.  Desai  is  listening  to  my apecch  in  his  room  at  least—

 “that  Hindi  will  not  be  imposed on  non-Hindi  speaking  people, there  have  been  attempts  by  certain
 Union  Ministers  to  covertly  impose Hindi,  and  this  Conference  strongly Oppose  such  an  attempt  to  im Hindi  contrary  to  the  rovimebe  et the  Officiat  Languages  Act  i963  as
 amended  in  the  Official  Languages
 Act  of  1967"

 And  here  comes  the  crux  of  the  Con-
 ference  resolution—~because  Shri  Kan-
 war  Lal  Gupta  could  not  follow  that, and  I  am  sorry  to  vay  this,

 AUGUST  ३,  1978
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 Uikely  to  erode  the  confidence  of  the
 non-Hindi.  epenking  people  in)  the
 Union  +m  !

 That  is  what  we  wanted.  That  ig  why
 I  said  that  the  Tamilnadu  Chief
 Minister  and  others  are  very  clear
 about  the  statement:  for  thst  simple
 reason,  nobody  touched  it.

 As  I  gaid  earlier,  we  take  indepen-
 dent  judgments,  Whenever  you  are
 tight  we  come  and  congratulate  you;

 yOu  are  wrong  we  point  it
 out  and  ff  you  are  not  prepared  to
 listen,  we  oppose  it:  we  strongly  and
 vehemently  oppose  it.

 In  the  peak  of  Emergency,  these
 rules  were  made  In  the  year  1967,
 tng  Act  was  passed,  in  i967  it  was
 amended,  in  969  once  again  they  gave
 colour  to  it  and  kept  quiet,  in  1971
 they  had  g  thumping  matovity  and
 nothing  was  dane  and,  in  the  year
 ‘1976,  in  the  peak  of  Emergency,  Par-
 lament  was  not  taken  into  considera:
 tion  because,  in  the  official  Languages
 Act,  Section  3  gives  power  to  make
 Rules.  So,  they  made  Rule:  What
 Rules?  Let  me  ask  this  patriotic
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 ‘What  is  that  book”

 SHRI  A.  BALA  PAJANOR:  This
 is  the  official  Languages  Act  and  tre
 Rules  framed  thereunder.  These
 Rules  were  made  under  section  82  of
 the  Official  Languages  Act,

 SHRI  KANWAR  LAL  GUPTA  In
 which  year?

 SHRI  A  BALA  PAJANOR:  In
 1976,  in  the  peak  of  Emergency,  m
 the  month  of  June,  You  are  suppor-
 ting  without  knowing  what  is  what
 Interruptions)

 The  Hon.  Member,  who  ig  very
 enthusiastic,  3s  going  to  dig  the  grave
 of  the  very  cause  he  is  enthusiastic
 about.  We  are  not  even  !  per  cent
 less  than  him  in  patrotism.  |  sacri.
 ficed  my  father  and  entire  family  for
 the  cause  of  this  country,  (Interrup-
 tions)  Not  only  I  but  many  Mem-
 berg  from  this  side  have  done  that.
 Members  who  talk  like  this  and  create
 chaos  in  the  country  don't  know
 what  are  the  Rules.  It  is  the  tragedy
 of  this  country  that,  without  know-
 ing  the  Rules,  people  speak  about
 ‘them.

 I  am  reminded  of  Shri  Krishna  Me-
 ion  who  said  ‘Let  not  people  speak
 avout  Hindi  and  English  if  they  do
 not  know  both  if  they  know  both,
 Jet  them  talk  about  it.’

 I  am  speaking  in  English  not  out  of
 because  I  want  to  be

 in  the  sense,
 ।

 i  i  if  F  :
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 try.  The  unifying  spirit,  ag  expressed
 by  Shri  Subramaniam,  is  kait  well
 over  and  spread  in  this  country—not
 because  of  majority;  because,  as  I
 mentioned  last  time,  majority  in  this
 country  is  a  question  of  relative
 theory.  It  need  not  always  be  a  ma-
 jority.  Your  community  may  be  in
 a  minority  in  my  place,  These  lMn-
 guistic  minorities,  these  caste  minori-
 ties  and  even  religious  minorities—I
 do  not  believe  in  that-  We  are
 Indians  to  the  first  ang  Indians  to  the
 last.  There  is  no  question  of  minority
 or  majority.  I  recall)  my  statement:
 ‘Downstream,  beyond  the  Vindhyas, the  people  gave  different  results  in
 the  last  elections’.  Take  note  of  it;
 beware  of  it.

 I  have  also  reminded  last  time—
 this  is  something  which  I  told  Mrs.
 Indira  Gandhi  a  number  of  times—
 that,  by  praising  and  shouting,  patriot- ism  will  not  grow,  we  have  to  show
 by  action

 Mow,  why  hag  it  been  said  in  the
 Conference,  that  covertly  Hindi
 should  not  be  imposed  on  those  peo= ple?  We  want  to  protect  the  people of  our  area  in  the  sense  of  people  of
 non-Hindi-speaking  areas.  For  ex«
 ample,  from  these  rules,  you  have  ex-
 cepted  Tamil  Nadu  out  of  fear.  If
 you  had  the  gutts,  at  you  had  the
 sense  of  responsibility  for  governing this  nation,  you  ought  to  have  inclu.
 ded  Tamil  Nadu....

 SHRI  KANWAR  LAL  GUPTA: What  has  the  Janata  Party  done?  (In-
 terruptiona)

 SHRI  A.  BALA  PAJANOR;:  Just now  Mr.  Kanwar  Lal  Gupta  gaid  that this  was  not  a  matter  for  a  particular political  party.  I  do  agree  with  him. It  is  a  national  problem.  What  I  say is  that,  now,  the  Janata  Party  that  is
 tuling  this  country,  our  beloved
 country,  this  great  country,  is  imple-

 veniet  for  you,  you  take  that  and  im- plement  it  vehemently  quoting  Gandhiji
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 and  other  big  people,  and  whatever
 is  inconvenient  to  you,  you  delete
 that  I  say,  you  are  the  midst  dis-
 honest  people  on  the  earth,  It  should
 not  be  a  question  of  convenience.  It
 shoulg  be  a  question  of  conviction  If
 you  go  by  conviction,  I  am  prepared
 to  surrender  and  prostrate  before
 you  But,  if  you  say  that  it  is  a  ques-
 tion  of  convenience,  then  you  are
 going  to  balkanize  thig  country,
 and  it  ३8  only  on  =  our  _  blood
 that  you  will  do  it  We  will  not
 allow  you  to  blakanize  this  country
 Our  beloved  leader,  Shri  M  G  Rama-
 chandran,  ws  for  the  unification  of
 ths  country,  nothing  less  than  that
 Therefore,  do  not  force  these  circum-
 stances  out  of  enthusiasm  =  (Interrup-
 tions)

 Now,  what  does  the  rule  say?  For
 3  particular  time,  proficiency  quahfi-
 cations  are  rade  <A  peison  is  sup-
 posed  to  have  proficiency  in  Hind:  if
 he  has  passed  the  Matriculation  exami-
 nation  with  Hind:  as  the  medium  of
 instruction  An  employee  shall  be
 deemed  to  have  acquired  working
 knowledge  of  Hindi  af  he  has  passed
 Matriculation  with  Hindi  as  one  of
 the  subjects  After  some  time  he  can
 also  pass  the  Pragya  examination.
 Then  it  1s  said  that  his  knowledge  of
 Hind:  38  enough  If  80  per  cent  of  the
 staff  working  in  a  particular  office
 under  the  supervision  of  the  Central
 Government  have  acquireg  working
 knowledge  of  Hindi,  then  you  can  say
 that  that  particular  region  or  area
 has  full  knowledge  of  Hindi  and  you
 can  declare  it  ag  a  Hindi-speaking
 erea  This  is  what  the  rule  says

 This  38  covert  imposition.  You  have
 excluded  Tamil  Nadu  from  this.

 These  are  the  Rules:

 “The  Official  Languages  (Use  of
 Official  Purposes  of  the  Union)
 Rules,  976

 Ministry  of  Law  Justice  and  Com-
 pany  Affairs  (Department  of  Offi.
 cial  Language)

 AUGUST  3,  Wwe  CMs  Conserence  ae
 re,  Language  Policy  (Moin.)  aa
 “GSA  062—In  exercise  of  the

 powere  conferred  by  Section  है  सकत,
 with  sub-section  (4)  of  section  8  of
 the  Official  Languages  Act,  983  (I9
 of  1963),  the  Central  Government
 hereby  makes  the  following  rules,
 namely

 i  Short  fitle,  extent  and  com-
 mencement—

 a)  These  rules  may  be  called
 the  Official  Languages  (Use  for
 Official  Purposes  of  the  Union)
 Rules,  976

 (2)  They  shall  extend  to  the
 whole  of  India  except  the  State  of
 Tamil  Nadu

 (3)  They  shall  come  into  force
 on  the  date  of  thei:  publication
 in  the  Official  Gazette  #  ete

 Then  I  refer  to  paragraph  6

 “Use  of  both  Hindi  and  English—
 Both  Hinds  and  English  shall  be
 useq  for  all  documents  referred  to
 in  ”  etc,  ete.

 “Any  application,  appeal  or  rep-
 resentation  referred  to  in  sub-rule
 (i)  when  made  or  signed  in  Hindi
 shall  be  replied  to  in  Hind

 “Where  an  employee  desires  any
 order  or  notice  relating  to  service
 matters  (including  disciplinary  pro-
 ceedings)  required  to  be  served  on
 him  to  be  m  Hindi,  or,  as  the  case
 may  be,  In  English,  it  shall  be  given
 to  him  in  that  language  ”

 You  have  omitted  Tamil  Nadu  I  am
 coming  to  the  question  of  Central
 Government  offices  and  public  sector
 undertakings  in  Tami]  Nadu  They
 are  all  transferrable  posts.  They  will
 be  serving  {n  Tamil  Nadu  for  five
 years,  not  permanently.  Then  they
 may  be  transferred  to  Bihar  or  Orissa.
 Then  what  will  happen?  By  that
 time  that  area  would  have  become  a
 Hindi-knowing  area.

 Why  do  I  speak  for  bilingualism?
 Because  that  40  contemplated  in  the
 Act  of  1963.  This  assurance  has  been
 given  by  Pandit  Jawaharlal  Nehru
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 nister,  Shri  Morarji  Desai.  But  for
 that,  they  could  not  have  continued.
 The  assurance  was  given  because  they
 wanted  to  maintain  the  unity  of  this
 country.

 Now  I  will  come  to  another  point,
 I  hope  they  have  followed  this  classi.
 ficution  principle.  Take  that  a  person
 is  located  in  a  non-Hindi  area  and
 the  State  is  considered  a  ्  State—
 now  they  have  classified  the  States.
 ‘A’  States  are  those  States  where
 Hindi  alone  is  the  major  language.
 ‘B’  States  are  States  like  Gujarat,
 Maharashtra,  Punjab,  etc.  ‘C’  States
 are  Bengal,  Andhra,  Karnataka  and
 Kerala,  excluding  Tamil  Nadu.  Tamil
 Nadu  is  not  at  all  a  ‘C’  State.  I  do
 not  know  in  what  category  they  are
 now  going  to  put  Tamil  Nadu.

 SHRI  K.  P  UNNIKRISHNAN
 (Badagara):  ‘D’.

 SHRI  A  BALA  PAJANOR:  They
 need  not  have  it.  It  is  a  workable
 thing,  This  is  Hindustani  coming  in
 in  a  pecular  manner.  Now  what
 happeneg  m  1968?  There  was  an  agi-
 tation.  Why?  Because  in  the  Consti-
 tution  you  have  contempiated  5  lan-
 guages.  That  was  well  explained  by
 Mr  Subramaniam.  He  saiq  it  was
 found  not  practical  and  so  for  that,
 there  was  an  Act  in  963  and  in  3967
 it  was  amended  after  an  agitation.
 You  know  how?  My  friend  over
 there,  Dr.  Ramji  said  that  people  have
 accepted  it,  the  Congress  Party  has
 acceptegq  it,  but  perhaps  he  has  for-
 gotten  the  history  of  Tamil  Nadu  and
 our  past  efforts  We  have  sacrificed
 seven  souls  in  1939,  Agitation  dumng
 the  Rajaji  regime  against  the  imposi-
 tion  of  Hindi,  when  Rajaji  was  a  pro-
 taganist  of  Hindi.  I  will  quote  what
 Rajaji  said  later  on  also,  because  to
 change  is  growth,  to  change  is  evolu-
 tion  and  to  change  is  improvement.
 If  you  do  not  change,  you  do  not
 make  improvement  at  all.  You  do
 not  prosper  at  all.  You  cannot  he
 stagnating.  I  do  not  understand  how
 now  Mr.  Morarjl  Desai  hes  changed.
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 Mr.  Subramaniam  hes  said  that  Mr.
 Morarji  Desai  has  changed.  That
 means  that  he  is  able  to  understand
 the  spirit  of  democracy.  Some  peo-
 ple,  when  they  see  me,  greet  me  in
 Tamil.  Sir,  I  know  when  Sir  Archie~
 bald  Nye  and  Lord  Mountbatin  used  to
 come  to  Tamil  Nadu,  they  also  use  to
 greet  people  by  expressing  ‘Vanak-
 kam’,  ‘Namaskaram’  and  ‘Varuhiren’,
 But,  Sir,  what  Mr.  Raj  Narain  did
 in  the  Rajya  Sabha  was  an  insult  to
 our  Tamil  language.  I  challenge  these
 Ministers.  I  put  a  question  to  you.
 How  many  of  the  past  Prime  Minis-
 ter  could  speak  for  two  minutes  in
 any  one  of  the  South  Indian  languag-
 es?  Name  one  of  them.  I  ask  you.  I
 do  not  want  him  to  speak  in  Tamil
 Not  one  of  them  could  speak.  Any
 One  of  you  could  speak?  Show  your
 courage  by  action  and  not  by  words..
 (Interruptions)  I  know,  Mr,  Ravindra
 Varma  is  a  man  from  Kerala.  He  is
 8  man  of  the  south.  He  _  contested
 from  Ranchi.  He  can  speak  beautiful
 Tamil.  I  know  Mr.  George  Fernan-
 des.  I  do  not  go  by  constituencies,
 If  you  take  my  constituency,  J  have
 to  speak  five  languages.  My  consti-
 tuency  is  not  from  Tamil  Nadu,  I
 have  to  speak  Tamil  in  Pondicherry.
 But  when  I  go  to  other  places  in  my
 constituency,  say,  to  Kallarai  in  Kera-
 la,  I  have  to  speak  Malayalam.  In
 Yanam  I  have  to  speak  Telugu.  Our
 official  language  was  not  English.  It
 was  French,  Baba,  it  was  French.
 Bon  Matin,  But  do  I  speak  French
 here?  I  speak  English.  Thoda,  thoda
 Hindi  also  I  know.  I  am  trying  to
 learn  Hindi  also  here  in  this  House
 but  by  your  fanaticism,  your  arro.
 gance  and  sometimes  your  force
 against  me  push  me  out.  JI  tell  you
 this  is  not  the  method....  (Interrup-
 tions)  Why  do  I  say  this?  I  know
 Mr.  Kanwar  Lai  Gupta.  I  can  quote,
 if  he  permits  me,  what  he  told  me
 in  the  Central  Hall.  He  speaks  very
 good  English.  Then  why  not  you
 speak  English?  He  says,  ‘No,  no,  I
 will  be  misunderstood  in  my  consti-
 tuency.’  So  are  you  not  politicalising
 the  issue?  J  ask  you  this  thing.  I
 fouch  upon  your  conscience  and  ask
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 Hindi?  No.  Then,  ir,  only  ten  mem-
 Dera  used  to  speak  here.  I  never  used
 to  question  the  procedure.  I  never
 used  to  question  the  quorum.  Dr.
 Ramji  speaks  good  English.  Why  not
 you  speak  in  English,  Dr.  Ramji?  This
 question  of  gpeaking  is  a  ques-
 tion  of  action.  I  want  to  take
 from  you  how  you  behave  in  this
 House,  not  only  in  this  House  but  out-
 side  also.  We  are  very  frank,  When
 I  speak  out  of  emotion,  I  have  no  ill
 feeling  towards  ‘you,  because  all  of  us
 are  equals.  I  have  seen  Mr.  Morarji
 Desai  from  the  gallery.  He  used  to
 sit  as  Deputy  Prime  Minister  of  the
 country.  Now  I  am  proud  to  see  him
 sitting  there  as  the  Prime  Minister  of
 the  country.  That  is  the  reason  why
 my  Chief  Minister  says  that  in  his
 time  this  question  must  be  settled  be-
 cause  he  has  worked  as  Minister,  then
 as  Deputy  Prime  Minister  and  Oppo-
 sition  Member.  I  do  remember  how
 I  hooted  him  also  once.  But  you  do
 not  know  because  you  have  come  by
 chance.  I  remember  him  once  telling
 me,  ‘What  are  you  saying?’  What  I
 spoke  he  could  not  follow.  Then  I
 told  him,  ‘Please  make  a  provision
 for  Tamil  also  to  be  understood  im-
 mediately.  That  is  what  I  am  ask-
 ing.”  But  what  is  jt  that  you  have
 done?  ‘You  are  very  patriotic.  You
 have  not  made  any  provision..

 ॥7  brs,

 MR.  SPEAKER:  Mr.  Pajanor,  you
 have  taken  20  minues.

 Business  Advisory  Commiitte  meet.
 ing  you  said,  when  I  asked  for  3  days,
 that  you  would  give  me  a8  much  time

 possible.

 AUGUST  y  2978

 Deputy-Speaker  to  give  me  time.
 MR.  SPEAKER:  There  is  no  ins-

 truction  to  him.
 37.0l  brs.

 {Ma  Deputy-Speaxer  in  the  Chas]

 SHRI  A  BALA  PAJANOR:  Mr.
 Deputy-Speaker,  Sir,  the  difficulty  for
 the  people,  especially  coming  from
 non-Hind:  speaking  areas,  is  this.  It
 fe  g  question  of  our  being  understood
 here.  When  we  say  that  we  have  to
 give  respect  of  Nehru's  assurance  you
 all  think  that  you  are  going  to  Ma-
 caulay  and  other  people  of  London.
 We  are  not  taking  shelter.  I  want  to
 ask—many  of  you  are  sincere.  Then
 why  are  you  having  English  pants
 and  English  shirts?  Why  do  you  take
 bread  and  butter?  It  is  not  a  ques-
 tion  of  taste.  It  ig  a  question  of  being
 understood.  When  I  speak  English
 don’t  you  follow  me?  When  we  speak
 in  English  you  tell  me  that  I  am  an
 Angrez?  Are  you  promoting  nation-
 al  unity  in  our  part  of  the  country?
 This  ig  not  the  way  to  get  the  unity.

 the  records  of  the  Constituent  Asem-
 bly.  I  want  to  quote  Dr.  Ambedkar.

 Congress  Party  meeting  and  in  the
 discussion  vote—was  76—~76.  This  west
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 tion.  How  that  had  developed?  They
 brought  forward  this  Act  of  1963
 ‘Then  it  was  subsequently  amended  in
 3967  and  in  ‘1968,  when  our  great  and
 beloved  Anna  took  over  ag  the  first
 Chief  Minister  of  Tamil  Nadu,  he  made
 it  clear.  Some  people  very  sarcasti-
 ally  made  a  remark.  That  was  the
 sorry  state  of  affairs.  Subsequently
 there  was  a  resolution.  Is  it  not  the
 duty  of  the  Legislative  Assembly  to
 reflect  the  voices  of  the  people  and
 to  give  colour  and  substanec  to  a?
 Are  we  to  dictate  our  own  wishes?  |
 would  plea  to  this  House  that  we

 ‘on  our  side  wanted  to  challenge  this.
 Let  it  be  Mr.  Stephen’s  party  or  let
 it  be  Mr.  Chavan’s  party  or  the  Janata
 Party.  Let  them  come  and  tell  that
 Tamil  Nadu  will  have  three  languages.
 but  Hindi  will  be  there.  I  may  tell  you
 that  you  will  not  get  a  single  sent.
 ‘When  Mrs,  Gandhi  tried  that  at  the
 airport  you  know  what  she  got  out  of
 that.  Kumari  Anandam,  Mr.  Dhan-
 dayudapani  and  Shri  P  Ramachan-
 aran  are  three  members  from  South
 Did  they  open  their  mouth  in  South.
 Why  don't  you  convince  your  party?
 Let  them  go  to  Cape  Comorin  or
 Madura  and  say  what  they  want  to  do
 about  the  language.  They  cannot.  Be-
 cause  the  feelings  of  the  people  are  too

 ter  for  our  people.  Land  legislation ig  not  the  issue  at  the  moment.  We

 CMs  Conference  370
 re.  Language  Policy  (Motn.)

 to  say—matiy  of  us  adopted  the  है...
 list  language  as  a  fanciful  and  faahi-
 onable  language  in  our  homes,  towns
 and  shops.  Same  thing  will
 happen  to  our  children.  Let  posterity
 not  blame  me  that  I  was  g  party  to
 the  slavery  of  my  people  in  some
 other  language.  I  tell  you  in  this
 country  there  is  no  mother  manus-
 cript.  There  was  only  mother  ton-
 gue.  Eighty  per  cent  of  our  people
 were  illiterate  and  they  never  had
 the  chance.  The  other  day  it  is  a
 joke  and  a  fact  also  one  Member
 said:  I  want  to  see  Andhra.  Where
 is  it?  Then  he  said:  I  want  to  see
 Andhra  and  learn  Malayalam.  See
 the  knowledge!  Now,  Malayalam  is
 spoken  in  Kerala  and  not  Andhra,  I
 do  not  want  to  have  an  intelligence
 test  with  you  people  but  it  is  a  fact.
 Such  people  when  they  come  to  this
 country  they  will  be  second  class  citi- zens  of  this  country.

 Now,  Mr.  Deputy-Speaker,  jplease fake  Article  4  of  the  Constitution—
 Equality  before  Law.  Even  now  that is  going  to  happen.  Article  4  of  the
 Constitution  clearly  states  that  all  of
 US  876  equal  before  law.  What  will
 happen  is  once  you  impose  it  for  the first  fifteen  years  then  after  some
 yeats  you  switch  over  to  some  other’
 language.  That  is  the  reason  you  are
 covertly  introducing  and  debarring us  to  take  the  equal  advantage  as  per the  Article  of  the  Constitution  as
 framed  by  forefathers  of  this  country.

 Sir,  I  give  you  another  example. To  be  a  Union  Minister  you  take  the
 present  position.  For  me  to  become
 the  Union  Minister  I  must  qualify either  in  English  or  Hindi  whereas  for
 a  member  from  Bihar,  Uttar  Pradesh and  Madhya  Pradesh  he  need  not learn  anything,  It  is  enough  that  he
 can  put  his  thumb-impression  because he  can  answer  the  questions  in  Hindi.
 Is  it  possible  for  any  one  of  the  mem-
 bers  on  this  side  to  do  so  unless  he
 learns  English  or  Hindi?  Is  it  equa-
 lity?  Then  why  not  scrap  Article  4
 of  the  Constitution,  Why  it  is  there? You  are  not  able  to  do  it.  I  am  not
 talking  of  IAS  and  other  service  offi- cers  but  of  Members.  That  is  the
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 reason  my  leader  sayg  that  even
 Prime  Ministership  should  be  by
 rotation,  The  composition  of  this
 country  is  not  that  simple.  Do  not
 under-estimate  my  Chief  Minister,
 MGR  He  knows  Perhaps  he  has  not
 gone  through  the  college  education  as
 many  of  us  have  and  got  degrees.
 These  degrees  are  only  initials  I
 can  tell  you  it  i8  out  of  experience
 and  education  that  he  knows  what  it
 is  He  is  now  saying  what  is  this
 country’s  fate  Only  a  man  from  Uttar
 Pradesh  can  become  Prime  Minister
 of  thig  country  I  do  not  want  to
 mame  the  Member  but  even  in  this
 Cabinet  one  hon’ble  Minister  told  me
 Uttar  pradesh  fs  the  Pradesh  that  is
 India  (Bharat)  So,  he  alone  can
 lead  this  country  and  not  Morar);  I
 differ  from  him  =  (Interruptions)

 I  will  name  him  Do  not  provoke
 me  to  that  (Interruptions)

 SOME  HON’BLE  MEMBERS
 Name  him

 SHRI  A  BALA  PAJANOR:  I  do
 not  want  to  do  it  Now,  Morarji
 Desa:  ig  from  Gujarat  He  35  also  to
 be  taken  of  because  he  ig  not  from
 the  main  ares.  But  fortunately  he
 is  able  to  speak  Hindustani  or
 Hind:  because  he  had  the  privilege
 to  be  under  Gandhiji  But
 for  MGR  to  become  Prime  Minis-
 ster  of  this  country  or  for  Mr.  An-
 thony  to  become  Prime  Minister  of
 this  country  or  for  Mr.  Dev  Raj  Urs
 to  become  Prime  Minister  of  this
 country—as  things  stand  on  the  politi-
 cal  position  of  this  country—it  is
 next  to  jmpossible.  Do  not  claim
 that  the  Janata  party  is  a  national
 party.  You  are  nowhere  in  South.
 You  are  s  regional  party  consisting  of
 Uttar  Pradesh,  Madhya  Pradesh,
 Bihar  and  Rajasthan,  Nothing  else.
 Do  not  call  me  a  regional  party  You
 are  for  name's  sake  in  all-Indig  but
 our  composition  is  all-India.  We
 have  our  units  in  Bombay  and  Cal-
 eutta  whereas  you  are  a  magnificent
 pier,  You  know  the  restilts  of  Madu-
 rai,  They  are  coming  to  me  and  tel-
 ling  me  that  they  are  ७  national  party.
 India  is  from  Kashmir  to  Kanyaku-
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 nor  in  Kanyakumari,  nor  in  Pun-
 jab,  nor  in  Bengal,  you  are  only in  the  Centre,  Therefore,  what  I
 raise  45  a  serious  issue.  I  am  chal-
 lenging  them,  Mrs  Gandhi  covertly introduced  it  with  the  help  of  these
 People  in  the  year  76  an&  you
 have  taken  shelter  under  of  it.  What is  it?  I  yo  in  the  Official  Languages Committe,  and  r  can  tell  you  this.
 There  are  some  over  enthusiastic
 Members  (Interruptions)  We  don't  re-
 quire  your  certificate  because  my  per- formance  and  my  affection  is  to  be
 seen  and  my  All  India  nature  is  to
 be  seen  by  our  activities,  by  our
 actions  and  we  are  proving  it  We
 are  not  ti'khsh  We  are  not  politi-
 calising  the  {sues  We  are  not  taking shelter  as  conveniently  ag  you  are
 doing  it,  may  I  say?  We  are  very
 honest;  we  are  very  sincere;  we  sup-
 port  you  whenever  you  do  ood
 things

 Ts  at  not  a  fact,  Sir,  that  fh  the  Cen-
 ral  Hall  we  did  this  in  the  Jomt  Ses-
 sion  of  Parliament?  Did  we  not
 support  you?  We  are  not  bargaining.
 We  are  no;  On  that  I  say  this  because
 you  say  about  the  letters  that  have
 come  in  the  Hin@ustan  Times  I
 don’t  have  the  time  because  the  hon.
 Deputy  Speaker  is  pointing  out  tothe
 time.  Out  of  the  eight  tetters  how
 many  pedple  are  there  from  the  nor-
 thern  States?  Therefore,  Sir,  English
 has  unified  us  We  are  usking  for
 it  because  we  want  to  unify  this
 country.  When  it  was  pointed  out
 that  the  976  rules  were  badly  mate
 and  that  you  are  taking  advantage  of
 them,  some  of  the  over-enthusiastic

 I  went  to  Kerala,  many  representa-
 tions  came  to  me  and  I  told  them:
 ‘This  Committee  is  not

 I  told  them  this  Committee
 hag  come  to  review  the  progressive
 use  of  Hindi,  how  far  you  have  made
 ह...  That  fe  what  I  told  them.

 You  won't  beltéve
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 भी  चू  fe  (दौसा)  :  मेरा  एक
 शाइंट ar  द्ार्डर ह ैहै  ।  एफ  संरूद  सदस्य
 को  झाधा  |  दिया  जाता  है,  दूसरे को  पांच
 सिमट दिया  जाता  है  ।  सब  को  समान

 समय  दिया  जाना  चाहिए।  हम  भी  बोलना  _
 चाहते  हैं,  दूसरे  भी  बॉलना  चाहते  हैं।

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  Same  time  should
 be  given  to  others  also,  Sir.

 SHRI  A.  BALA  PAJANOR:  Time
 will  be  extended.

 So,  I  told  the  people  there  that  it  is
 not  a  question  of  imposing  Hinds.

 MR  DEPUTY-SPEAKER:  You
 please  wind  up  now.

 SHRI  A  BALA  PAJANOR:  It  ३8
 a  question  of  reviewing  the  progress
 made  for  the  future  switch-over  But
 the  future  switch-over  is  a  thing  to
 be  decided  later  on  by  the  Parliament
 and  the  people  of  this  country.  And
 I  said  to  them:  I  am  there;  people
 from  non-Hindi  speaking  States  are
 there,  we  are  to  protect  their  interests,
 as  per  the  Constitution.  We  have  to
 respect  it.  Sir,  I  have  no  disrespect
 for  it.  We  honour  the  constitution,
 but  at  the  same  time,  we  believe  in
 the  democratic  process  of  persuasion
 and  change.

 Therefore,  jf  you  ask  me,  what  is
 your  policy,  {I  say,  this  country  must
 have  multi-language  national  langu-
 ages.  I  say,  why  don’t  you  take  one
 of  the  South  Indian  languages  and
 make  it  a  national  language?  Why
 cannot  you  do  it,  88  it  is  done  in
 Switzerland  or  in  Canada?  Why  are
 you  taking  always  the  USSR  or  any
 communist  country  dictated  by  gome-
 body  else?  I  cannot  unedrstand  why
 Mr.  Sathe  referred  only  to  the  USSR.
 Why?  Smalj  States  like  Switzerland
 are  there.  Italy  is  there,  Germany
 ig  there.  France  is  there.  You  take
 Yugoslavia.  You  take  Canada.
 French  ig  there;  English  is  there.  If
 went  to  ask  one  thing  from  Members
 at  Parliament  hailing  from  non-
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 Hindi  speaking  areas.  How  many  of
 us....  (Interruptions)  You  need  not
 teach  me,  The  Chair  ig  there  to  re-
 gulate.  Mr.  Patwary,  we  are  having
 One  Patwary  in  Madras.  One  Pat-
 wary  ig  giving  us  enough  problems.
 Patwarys  are  a  problem  for  us.  So,
 Sir,  2६  is  a  question  of  taking  note  of
 these  things.

 I  want  to  ask:  How  many  members
 from  thig  side  can  speak  two  or  three
 sentences  in  Tamil  or  in  Malayalam?
 I  want  you  fo  come  to  the  South.  I
 request  you  to  travel  on  that  side.
 You  go  to  the  villages.  Even  if  it
 takes  I00  years,  ]  say,  Bilingualism  in
 Tamilnadu  is  correct.  We  have  only
 the  two  language  formula.  We  hon-
 our  that.  We  are  not  going  for  more
 languages.  What  you  want  to  do  in
 the  North  is  only  a  lip  service—I
 mean  the  three  language  formula—
 and  I  know  what  it  is.  I  have  travel-
 led  extefBively  not  only  in  this
 period  but  even  in  the  previous  period
 also,  Fortunately  the  people  have
 thought  it  fit  to  send  me  here  for  a
 second  tiie.  I  have  travelled  in
 every  corner  of  this  country.  I  had
 been  to  the  vilfages  where  you  have
 not  even  buslt  a  road.  So,  Sir,  I  say,
 Tamil  Nadu  is  proud  of  it.  we  have
 Tamil  in  the  State  and  English  for
 communication  with  the  other  States
 and  with  the  Centre.  If  you  want  to
 keep  Hindi,  keep  2६  along  with  English
 I  want  to  understand  what  is  taking
 place  in  Bihar  and  U.P.,  Punjab,  Har-
 yana  and  Rajasthan.  If  you  ‘keep
 Hindj  alone  I  will  be  in  the  dark,  This
 will  lead  to  unecessary  misunders-
 tanding  and  misfortune  also.  If  am
 not  paying  the  way  for  it.  I  believe
 and  as  I  said  categorically,  thig  is  a
 matter  for  review,  I  ्  further
 say:  You  must  give  us  a  constitufional
 guarantee.  That  is  the  reaSon  why
 Shri  8,  D.  Somasundaram  moved  a
 Resolution  in  this  matter,  Ag  you
 will  remember,  we  had  a  lot  of  @is-
 cussion  on  this  issue.

 SHRI  KANWAR  LAL  GUPTA:  Is
 it  a  fact  that  these  rules  were  framed
 after  consulting  the  Chief  Ministers
 of  those  States,  and  that  they  agreed?
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 at  all  Interruptions)  The  historical
 developments  have  been  cited  by  Mr
 Subramaniam  and  others  and  there
 is  no  point  in  repeating  them  There
 should  be  a  review  You  leave  it  to  the
 future  generations  There  are  many
 more  problem  for  us  to  solve  Let
 there  be  English  and  Hindi  But  do
 not  complete,  and  do  not  impose  Hindi
 covertly

 In  the  Railway  offices  in  Bangalore
 all  reservations  are  made  only  in
 Hind:  The  Railway  is  the  worst
 example  I  know  that  one  Member
 asked  the  station  master  there  to
 speak  in  Hindi  That  sation  master
 came  to  me  I  told  him  ‘]  will  protect
 you”  A  lot  of  imposition  is  there
 mdirectly  in  the  case  of  Government
 servants

 This  country  requires  a  review  of
 this  policy  By  thig  review,  I  mean
 Let  the  future  generation  tackle  the
 problem  because  we  have  some  emo-
 tions  on  this  matter  We  can  leave  it
 to  the  future  We  request  the  Prime
 Minister  not  only  to  give  &  categori-
 cal  assurance  on  the  floor  of  this
 House  we  also  request  that  he  must
 say  that  a  constitutional  guarantee
 will  be  given

 In  the  last  session  a  bill  has  been
 introduced  to  say  that  Hindi  must  be
 there  in  the  Union  Territory  of  Pondi
 cherry  also  For  what?  Not  even  }  per
 cent  of  the  people  there  understand
 it  Do  you  want  a  small  Union  Terri-
 tory  to  waste  its  money  on  transla-
 tion  instead  of  giving  food  and  other
 essentials  to  the  people?  I  appeal  to
 you  let  us  put  an  end  to  this  con-
 troversy  and  let  us  leave  it  to  the
 future  generations  Thank  you
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 wide-spread  feeling  among  all  non-

 Party  does  not  change,  or
 without  delay,  then  may  be,  more
 Chief  Ministers  will  meet  in  a  sub
 sequent  conference  and  take  a  more
 strong  resolution  So,  this  is  a  suffi-
 elent  warning  I  expect  that  the  Janata
 Party  and  the  Government  will  take
 thig  warning  seriously

 The  complaint  is  not  about  policy
 The  complaint  is  about  implementa-
 tion  And  here  the  main  complaint
 is  about  imposition  of  Hind!  Various
 methods  have  been  used  to  impose
 Hindi  Some  examples  have  been  given
 by  Mr  Sathe  One  circular  was  read
 out  I  have  also  brought  one  circular
 But  I  was  told  that  in  Andhra  in  the
 villages  in  the  interior,  the  milestones
 were  written  only  7  Hind:  What  ‘6
 this  people  do  not  know  what  is
 Hind:  but  the  milestones  are  written
 in  Hindi?

 The  names  of  the  railway  stations
 are  written  in  Hindi  The  lists  of  re-
 servation  are  also  in  Hindi

 कई  शावतोयथ  सदस्य  प्रग्नेजी  भे  भी
 रहते  हैं,  श्राप  जा  कर  देखिये  ।

 SHR;  SAMAR  MUKHERJEE  Just
 now  he  had  complained  that  they  were
 only  9  Hindi

 SHRI  NIRMAL  CHANDRA  JAIN
 {Seoni)  They  are  also  in  English,  You
 go  and  see  there

 SHRI  SAMAR  MUKHERJEE  I  am
 not  talking  of  Delhi  only

 (interruptions)
 I  do  not  accept  it  Mr  Deputy  Speaker,
 Sir,  the  spirit  in  which  I  am  raising
 this  question  is  this  If  there  are  oaly
 Hindi  sign-boards  in  non-Hindi  areas
 at  some  stations,  you  should  be  care-
 ful  about  it,  You  should  see  that  it
 should  not  be  done  because  i¢  creates

 .
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 SHRI  BAMAR  MUKHERJEE:  I  am
 eoraing  to  that  also.  You  have  to  think
 that  {¢  creates  an  adverse  reaction
 ahd  so  your  cause  will  be  defeated  if
 these  realities  are  not  understood  by
 the  Hindi  speaking  people.  That  is
 the  main  thing.  That  is  why  they  must
 be  made  more  responsive,  more  sober
 and  so  on.  There  are  various  methods
 of  popularising  Hindi,  but  why  impose
 Hindi?  This  imposition  must  be  com-
 pletely  stopped.

 Just  now  I  have  got  a  copy  of  the
 Report  of  the  Ministry  of  Education
 and  Social  Welfare  This  Report  is
 relating  to  the  year  ‘1976-77,  ६  do  not
 know  whether  your  Government  has
 prepared  it  or  it  was  prepared  by  the
 past  Government.  Yes,  it  was  pre-
 pared  by  the  past  Government.

 AN  HON  MEMBER  During  the
 last  year’s  budget

 SHRI  SAMAR  MUKHERJEE:  This
 point  was  raised  by  Mrs  Vibha  Ghosh
 during  her  last  budget  speach.  She  has
 just  now  brought  this  book  to  me  to
 draw  your  attention.  Some  friends
 were  also  asking  her  to  draw  your
 attention,  So,  she  had  drawn  your
 attention  to  this  propaganda  of  Hindi.
 This  is  on  page  l]  of  the  Report
 (1976-77)  Dr.  Chunder  might  have

 known  that  he  raised  this  question
 last  time  during  the  budget.  This  Is
 about  the  propaganda  of  Hindi,  giving
 facilities  for  encouraging  it  and  prize
 and  all  that.  The  written  instructions
 Bave  also  been  issued  on  the  recom-
 mendations  of  Official  Language  Im-

 BE  '  Z  gf  :  i  i
 removed  from  their  jobs.  They  will

 promotion  facilities  and  other
 My  point  ie--I  hepe  you  will
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 ing  people  who  are  working  there  in
 the  staff.  If  you  do  not  change  this
 view  and  justify  this,  the  result  will
 be  just  the  opposite.  That  ig  why  we
 have  drawn  the  attention  of  the
 Government  to  these  things.  But,  un-

 =
 there  has  been  no  remedy

 yet.

 Now  I  am  going  to  refer  to  one
 letter  written  by  comrade  Namboodin-
 pad  to  the  Prime  Minister.  I  want  the
 Prime  Minister  to  listen.  This  letter  i»
 dated  4th  August,  977  by  Shri
 Namboodiripad  to  the  Prime  Minister,
 the  General  Secretary  of  our  Party.
 He  says:

 “T  am  enclosing  a  copy  of  an  office
 order  issued  by  the  Accountant-
 General  on  76977  from  Gwahor
 imposing  the  use  of  Hindi  mall
 correspondence  emanating  from  his
 office.”

 ‘This  order  has  been  issued  under  rule
 3(L)  of  the  National  Language  Act
 976  whereby  it  has  been  enjoined  that
 correspondence  from  the  central
 government  offices  to  the  states  of
 Hindi  belt,  Bihar,  Haryana,  Himachal
 Pradesh,  Madhya  Pradesh,  Uttar
 Pradesh  and  New  Delm  shall  be  in
 Hindi,  On  the  basis  of  this  provision
 of  the  Act  it  has  been  ordered  by  the
 Accountant-generaj  without  recording
 his  specific  reason  for  acting  otherwise,
 no  correspondence  from  his  office  shall
 emnate  in  English  and  all  branch
 offices  and  section  officers  have  been
 asked  to  scrupulously  adhere  to  these
 instructions.”  In  these  states  these  are
 many  non-Hindi  speaking  employees
 who  are  working  in  these  departments.
 Whether  it  ig  imposition  of  Hindi  or
 net,  you  should  give  a  reply.  ...
 (Interruptions),  From  the  reaction  of
 some  of  our  friends,  it  appears  they
 have  not  understood  the  significance
 of  this  thing;  this  is  unfortunste,

 AN  HON  MEMBER:  We  have  un-
 derstood.

 SHRI  SAMAR  MUKHERJEE:  If
 you  have  understood  it,  you  should
 feotify  it.  The  language  issue  is  a  very
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 sensitive  issue.  Our  country  Is  not  a
 uni-lingual  country,  it  is  a  multilingual,
 multi-national  country  ..  (Interrup-
 tions),  You  may  not  accept  multi-
 national’.  But  it  is  a  historical  fact.  I
 am  not  quarreling  over  that  word
 multi-national,  but  it  is  a  multi-
 lingual  country  and  the  states  have
 been  divided  on  the  basis  of  the
 language  for  the  development  of  each
 iinguistic  group  of  people  According
 to  us  it  33  bnguistic  nationalty  Full
 scope  must  be  given  to  all  the  lan-
 guages  to  develop  freely  and  fully
 to  keep  the  unity  of  the  country
 (Interruptions)  we  will  discuss  the
 defimtion  of  nationality  later  on
 But  India,  hke  the  Soviet  Union  as
 also  a  multi-national  country,  each
 nationahty  having  its  own  language
 The  states  are  divided  on  the  basis  of
 the  language,  lingustic  nationality.  so
 the  state  structure  is  federal  To
 keep  the  unity  of  India  it  is  very
 essential  that  all  the  languages  must
 have  equal  opportunity,  equa)  status
 for  their  full  development  and
 growth,

 SHRI  VASANT  SATHE:  What
 about  China?

 SHRI  SAMAR  MUKHERJEE:  Do
 not  divert  me;  I  will  talk  with  you
 about  China.  The  question  of  langu-
 age  must  be  considered  in  this  back.
 ground  That  is  why  all  nationali-
 thes,  all  linguistic  people  must  be
 given  full  scope  to  express  their

 views  in  their  own  mother  tongue.  This
 arrangement  must  also  be  made  in-
 side  Parliement.  They  should  not
 simply  say  that  some  of  the  langu-
 ages  will  be  allowed  and  others  will
 not  be  allowed;  that  condition  must

 “be  changed.

 PROF,  R.  K.  AMIN  (Surendra.
 nagar):  Can  I  ask  for  a  clarification’

 MR,  DEPUTY-SPEAKER:  No;  if
 you  ask,  he  will  take  more  time.

 SHRI  SAMAR  MUKHERJEE.  lz  i
 ‘eet  time,  I  can  explain.
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 MR,  DEPUTY-SPEAKER:  I  do  vat
 want  members  to  put  questions  and
 allow  more  time  to  you  to  reply  to
 them.

 SHRI  SAMAR  MUKHERJEE:  So
 this  question  is  to  be  seen  in  the
 broader  sense  of  the  overall  unity  of
 India.  That  is  why  the  question  of
 revision  of  the  Centre  and  State  re-
 lationship  hag  also  come  in  this  con-
 text.  Do  we  want  fuli  growth  of  all
 the  hngustic  nationalities  of  India  or
 not?  And  for  the  full  growth  of  the
 linguistic  nationalities  full  autonomy
 for  each  linguistic  State  is  absolutely
 essential  That  is  why  the  question  of
 real  federation  has  become  the  demand
 arising  out  of  al!  the  linguistic  States
 and  it  is  becoming  an  issue  for  na-
 tional  discussion  and  national  debate.
 80  the  question  ०  language  must
 also  be  viewed  in  the  context  of  this
 multinational  composition  og  India.

 Despite  drawing  the  attention  of
 the  Government  things  have  not
 changed  and  one  stern  reality  must
 be  admitted  that  there  are  Hindi
 chauvinists  Hindi  chauvinistg  are
 there  even  inside  the  Janata  Party.
 If  this  reality  is  not  admitted,  yau
 will  not  be  able  to  fight  this  chauvin-
 ism.  Unless  you  fight  Hindi  chautin-
 ism,  the  peaceful  advance  of  Hindi
 will  be  more  and  more  obstructed  by
 the  chauvinist  stand  by  antagonising
 the  non-Hindi  people,  rising  against
 Hindi,  and  taken  advantage  of  by  dis-
 ruptiva  elements.  This  does  not
 mean  that  we  do  not  want  encourage-
 ment  of  Hindi.  We  are  in  fovour  of
 encouragement  of  Hindi  but  Hindi
 should  be  allowed  to  be  gradually
 accepted  by  other  non-Hindi  speaking
 people.

 It  should  be  absolutely  on  the  basis
 of  voluntariness,  The  question  of
 emergence  of  a  link  language  will  be
 solved.  It  छ  our  party’s  stand  that
 link  language  should  gradually  emer-
 ge  due  to  the  far  more  closer  inter

 vocabularies  integrated  in  Hindi  or  it
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 may  be  something  different.  But  that
 Protests  must  be  encouraged,  so  that
 voluntarily  some  link  language  emer-
 ges  out  of  growing  inter  course  in  the
 people  of  different  languages.  That
 is  why  for  the  bigger  interest  of  the
 integration  of  India  as  a  whole  which
 is  composed  of  multi-natronal  linguis-
 tic  people  and  where  the  States  are
 reconstructed  on  the  basis  of  languag-
 es,  there  should  be  real  federal  stru-
 cture  and  the  relation  of  Centre  and
 State  should  be  reviewed  and  the
 question  of  language  should  be  abso-
 lutely  on  the  principle  of  voluntan-
 ness.  It  should  be  left  to  the  non-
 Hindi  speaking  people  to  decide  whe-
 ther  they  will  accept  Hindi  or  not  or
 how  much  time  they  will  take.

 In  this  respect  I  want  to  draw  your
 attention  to  two  things  One  is  the
 question  of  Urdu  language  Here
 also  Urdu  speaking  people  have  a  very
 bitter  feeling—that  they  had  been
 discriminateg  against  We  raised  this
 question  repeatedly  that  where  more
 than  40  per  cent  of  these  people  speak
 in  Urdu,  Urdu  should  be  considered  as
 @  second  language  euch  as  in  U.P
 But  that  status  has  not  been  given  to
 Urdu  language  We  think  that  Urdu
 language  must  be  given  the  due  ata-
 tus  There  is  the  question  of  other
 Janguages  also.

 So  ig  the  question  of  Nepalese
 lsnguage  West  Bengal  Government
 haz  accepted  Nepalese  language  in
 Darjeeling  area  Unanimous  Resolu-
 tion  has  been  passed  by  the  West  Ben.
 gal  Assembly  supported  by  Janata,
 Congress,  all  Opposition  and  the  rul-
 ing  party.  They  have  unanimously
 supported  the  demand  of  the  Nepali
 people  who  are  residing  in  India  that
 Nepali  language  shall  be  incorporated
 in  the  Eighth  Schedule,  It  shoulg  be
 given  the  status  of  one  of  the  national
 language  We  have  brought  non-offi
 cial  Bille  in  the  last  Parliament  and
 certain  non-official  Bills  were  also
 brought  in  this  Parliament  e
 Sikkim  Assembly  unanimously  passed
 @iis  Resolution  demanding  that
 Nepali  language  should  be  given
 the  status  of  a  netional  langu-
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 age  to  be  icorpotated  in  the  Eighth
 Schedule.  Recently—I  fiave  got
 a  copy  Tripura  Assembly  passed  a
 unanimoug  resolution  So,  three  As-
 semblies  passed  unanimous  resolu-
 tions  Now,  it  is  ugh  time  that  the
 Government  should  accept  their  view
 and  incorporate  Nepah  language  in  the
 Eighth  Schedule  ang  give  the
 Nepali  language  the  status  of  a
 national  language

 The  question  of  language  78  very
 sensitive  it  38  very  touchy  That  is
 why,  when  the  question  of  unity  of
 India  is  involved,  the  Janata  Govern-
 ment  should  give  serious  considera-
 tion  to  the  Resolution  passed  by  these
 five  Chief  Ministers  Conference

 ह , अ  ाल  मारायण  (रायबरेली)
 छीमन,  झाज  इस  भाषा  सम्बन्धी  विवाद  के
 भाष  लेते  हुए  मुझे  प्रसन्नता  हो  रही  है  क्योंकि

 बहुत  सी  चोजें जो  दबी  हुई  थी  वह  उभर  कर
 के  ऊपर  झा  गई  ।  सबसे  पहले  मैं  धन्यवाद
 देना  चाहता  हूं  भ्पने  मित्र  श्री  साठे  को,
 उन्होंने  एक  बहुत  ही  सही  खोज  को  है  जिसके
 लिये  वह  धन्यवाद  के  पात्र  हैं।  भर  उन्होंने
 हू  कहा  कि  भ्रनुच्छेद  343  के  भनुसार
 संध  की  राजभाषा  हिन्दी  और  लिपि  देव-
 भागरी  होगी  ।  इनका  कहुना  कि  जो  05  साल
 का  समय  दे  दिया  बया  यह  गलत  था,  श्री  साठे
 के  मुखारबिन्दु  से  यह  भाव  प्रकट  होना  ध्रवश्य
 ही  वह  धन्यवाद  के  पात्न  हैं।  भौर  वह
 गलती  को  महसूस  कर  रहे  हैं  जो  भमलती  भ्रव
 सक  के  भूतपुर्व  शासको  ने  की  ।  उनको  सोचना
 चाहिये  कि  प्राखिर यह  गलती हुई  क्यों  ?

 यह  चीज़  टपक  गई  कही  से  हमारे  यहा
 इलाहाबाद  हाई  कोर्ट  मे  जरिटस  मूथम  ने

 पह  कहा  जब  उनकी  विदाई  होने  लगी  भौर
 तमाम  ऐडबोकेट्स  ने  उन  को  फेयरवेल  दिया
 तो  उन्होंने  कहा  कि  मुझे  इस  बात  का  बड़ी
 षुख  है  कि  जब  अंग्रेजी  राज्य  ही  ड्ढ  गया  तो
 अंग्रेजी  भाषा  भारत  की  भ्रदालतों  मे  क्‍यों
 ग्बले  !  वह  इंगलिशमैस  थे,  वह  जानते  के
 कि  किस  तरह  से  डेमोफेसी  भेन्‍्टेन  होती  है,
 इसलिये  उसमे  ऐसा  कहा  t
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 झाबा  इसी  के  साथ  साथ  मैं  साठे  जौ  को  यह

 सी  कहना  चाहता  हूं  कि  ag  गुच्छेद  357
 को  पढ़े  :

 हिमी  भाषा  की  प्रसार-बृद्धि  करना,
 शस  का  विकास  करना  ताकि  बहू  भारत  को
 सामाजिक  संस्कृति  के  सब  तत्वों  की  झभि-
 व्यक्ति  का  माध्यम  हो  सके,  तथा  उस  की
 झारभीयना  मे  हस्तक्षेप  किये  बिता  हिन्दुस्तानी
 शर  अष्टम  अनुसूची  मे  उल्लशिलित  झम्य
 भारतीय  भाषाध्रों  के  रुप,  शैली  शौर  पदा-

 बलि  को  प्ात्मसात करते  हुए  तथा  जहां
 झावश्यक  या  बांछतीय  हो  बहा  उस  के  शब्द-
 भंडार  के  लिये  मुख्यत  ससस्‍्क्ृत  से  तथा  गोणत
 जैसी  उरिललिस  भाषाश्ों  से  शब्द  प्रहण  करते
 हुए  उस  की  संभृद्धि  सुमिश्चित  करना  सथ  का
 क्संब्य  होगा  i”

 इस  बारे  मे  भारत  सरकार  ने  क्‍या
 किया  /  और  अगर  इस  कर्तव्य  का  पासन
 भारत  सरकार  ने  किया  होता  तो  हमारे
 माननीय  झबिन्‍्द जो ने जो  ने  जो  भ्रपले  हृदय  के
 उदगारी  को  रखा,  शायद  न  रखते  ।  और
 हमारे  माननीय  सुब्रह्माण्यम,  मुझे  झफसोंस
 है  कि  बह  इस  समय  यहा  से  चले  भये,  Ts

 संसदीय  प्रथा  को  पह  जबी  है  कि  जब  कोई
 कहे  तो  दूसरों  को  भी  सुने  ।  कम  से  कम
 उन्होंने  भार  बार  मेरा  माम  लिया,  धौर
 बिना  हमको  सुन  वह  ध...  भये  ।  उनको

 सुनना  चाहिये  था  कि  हम  क्‍या  कहते  हैं  ।  मैं

 भज  इस  बात  को  साफ  कर  देना  चाहता  हूं
 कि  मैं  कभी  भी  नहीं  ाहंगा कि हिन्दी कि  हिन्दी  किसी
 पर  लादी  जायें  हिन्दी  के  लादे  जाने

 के  म  |...  विरोधी  हैं  भौर  फ्मर  जबरदस्ती

 डिसी  राज्य  पर  बह  लादी  आयेगी  तो  उसकी
 लड़ाई  लड़ने  के  लिये  भी  में  तैयार  रहूंगा  v

 हमारे  देश  में  हमारी  राध्ट्रभावा  हिन्दी
 है,  रमिल  है,  तुलुमू,  उड़िया,  मलयासम,
 शराठी,  धुजराती,  बंगला,  सामी  और  श्
 है.  a  इस  राष्ट्र  के  ब्स्वर  जितनी  भी  भाषाएं
 हैं  we  सब  राष्ट्रीय  भाषाएं  हैं।  इतलिमे

 चाय

 बहिनें  हैं,  एक  बहन  बढ़ी  है  शौर  एक  छोटी  है  ६4
 बहिन  की  तरक्की  में  बड़ी  बहिन  मस्त

 ।  अगर  बहिनें  झच्छी  हैं  तो  छोटी

 होता  है  ।  जो  कशलही  होती  है,  वह  झगड़ा
 करती  हैं।  हिन्दी  झौर  तमिल  कलही  नहीं
 है  ।  वास्तव  में  झगदों  है  कहां  '  क्षगढ़ा
 बहा  झाकर  खड़ा  हो  आता  है,  जहां  अग्रेजी
 खादी  जाती  है

 Ag?  को  हिन्दी  में  भणुभ  मानते  हैं,
 उनका  नाम  ्  से  शुरू  होता  है  इसलिये  मैं
 कहना  नहीं  चाहता,  लेकिन  हमारे  सम्मानित
 सदस्य  श्री  भ्ररविन्द  ने  जो  सारी  बातें  कहीं
 (व्यवधन)
 SHRI  A  BALA  PAJANOR  Let  him

 call  me  Bala  Pajanor’  This  is  a  beau-
 tiful  word  in  Tamil  Let  him  prono-
 unce  Pajanor’

 भी  शाल  नारामण  :  क्‍या  बाला  कह  !

 झब  हम  इनकी  बातों  का  जवाब  दे  रहे
 हैं  कि  यह  हिन्दी  शाविनिज्म  तहीं  है  ।  हम
 साढे  साहब से  श्री  कहत।  चाइते  हैं  कि  भाषण
 तो  उन्होंने  बहुत  धामान्य  भाष।  में  पिया,
 ्र  चाट  ज्यादा  कर  दो,  जिसका  जनाब
 दिये  बिमा  नही  राहा  जा  सकता  ।  उन्हंने  कह
 दिया  कि  बिहार  संकुृचित  शब्ट्रीयता  का  है,
 संकुचित  राष्ट्रवाद,  शाविनिष्म  का  प्रयोध
 हुमा रे  मित्त  मे  किया  जिनके  बाद  हैं  बोलने  खड़ा
 हुँघा हूं ।

 बिहा र,  उत्तर  प्रदेश,  दिल्‍ली,  हिंर्बाणा,
 पंजाब,  दिमाश्रल  प्रदेश,  राजस्थान  और
 संध्य  प्रदेश  हमारे  मित्त  इसको  शॉबिमिस्स
 कहत ेहैं  ।  इसारे  वहां  3  eat  हधान  पद
 हैं--पहका  प्र  चान  मंत्री  का  है,  उस  पर



 ्ित्दी  भाषा-शापी  लेत  का  व्यक्ति  नहीं
 राष्युपति  हिन्दी  भाष।-भाषी  झन  की  हीं
 इस  सजने  का  झब्मक  द्त्दो  भाषा-माषी  क्षेत्र
 का  1...  है  भौर  इस  सन  का  उपान्यक्ष
 द्िन्दी  भाषा-धाषी  होते  का  नहीं  है  |

 ह... द  हमारे  भ्रपोगिशन  के  सम्मानित
 सदस्यों  ने  जो  कुछ  बाते  कहो  हैं,  में  उनका
 जवाब दे  रहा  हूं,  धीरज के  साथ  सुनना  चाहिगे  ।
 कगर  हमारे  उत्तर  प्रदश,  बिहार  राज्यो  में
 तमिक  जी  प्रान्तीयता  होती  मा  संकुचित
 राष्ट्रीयवा  होती  तो  क्या  उसका  यहा  उदा-

 हरण  होता  !  प्रत्यक्ष  देखो,  करमे  से  ।

 श्ी  जतन्त  साढे  :  भ्रव  ाप  पछता  रहे

 शी  राज  गारापषणः  जिस[बिगम  को  हमने
 किया,  उसमें  पछताव।  क्यों  !

 इसी  के  साथ-साथ  यह  नी  बतला  देना
 चाहता  हू  कि  जब  से  जनता  पाटी  की  सरकार
 आई  है,  जो  बडी  बरी  सचिसेद्ध  हैं,  फाइने-
 स्थियल  इंस्टीट्यूट्स  हैं,  भाप  इसे  जरा
 खोलकर  देख  लेना,  कि  वहू  कोन  लोग  हैं  !
 हिन्दी  भाषा-भाषी  क्षेत्र  का  शायद  एक  भी
 नहीं  हो  |  जितनी  फिनाशल  इस्टोट्यूशन्ज
 हैं,  उनमें  मै  र-हिन्दी-मापाभाषी  क्षेत्र  के  लोग
 हैं।  यह  हिन्दो-भाषा  नाथी  केत  की  बढ़ी
 विशाल  छाती  है--मह  उदारता  है,  जिस  को

 हिन्दी:  कावाभा  क्षेत्र  प्रपाता  है  |

 SHRI  VAYALAR  RAVI,  It  is  not  a
 conpession.  It  is  on  account  of  their
 talent,  Because  they  are  talented.,..
 (interruptions).

 aft  राज  धारायण  :  बजट  को  भो  देख
 लिया  जावे कि  बजट  को  कितता  हिस्‍सा  प्न्सि
 राज्य  को  पिया  जाता  है  ।  भारत  के
 स्वाजो5ता  संग्राम  में  उत्तर  प्रदेश  भौर  बिहार
 हे  क्या  किया  !

 जो  you  चक  हाल्दार  (दुर्गापुर):  बंप्राल
 & अ  कुक  गहीं  किया  !

 ze.  Language  Policy  (iotm.)
 aft  tre  areca  :  इस  में  सब  का

 झा  जाता  है---उत्तर-पूर्षी  शारत,  भध्य  भारत,
 पश्चिमी  भारत  ।  अभी  मैं  तटीय  केत  को
 बाते  नहीं  कहता  |

 अबर  साछे  साहब  प्रपने  तके  में  ईमानदार
 हैं,  तो  कांग्रेस  को  जो  तीस  साल को  सरकार
 रही  है,  उस  की  भरत्तंगा होनो  चाहिए कि
 उस  ने  संधिधान  के  भनुण्छेद  352  के  झनुसार
 हिन्दी  के  पेट  को  चबाडा  क्‍यों  हीं  किया,  ह; 8
 मे  हिन्दी  में  सब  भारतीय  भाषाभो  के  शब्दों
 का  समावेश  क्यो  नहीं  कराया  |  भ्रगर  ऐसा
 किया  जाता,  तो  कितना  बड़ा  काम  हो  गया
 होता  t

 उपाध्यक्ष  महोदय,  झाप  जानते  हैं  कि
 भाषा के  सबाल  बर नुझे  बार-बार  जेल  काटती
 पही  है  t  मैं  सखश्चनऊ  जेल  से  हाई  कोर्ट  में
 झाया  ।  मैंने  कहा  कि  मैं  झफ्नी  मातृभाषा से
 झपने  भुकठमे  को  सद  ऑआार्म्पु  करूणा,  मैं  कोई
 बकील  नही  रखूगा  ।  मि०  To  एन०  मुल्ला
 जज  थे,  जो  यहा  भ्रा  गये  हैं।  उन्होने  कहा
 कि  नही,  हाई  कोर्ट  की  भाषा  भग्रेजी  है  ।
 मैं  जानता  हूं  कि  मानतीय  सध्स्य  सीडर
 श्ाफ  दि  शापोजीशन  हैं  ला  ग्रेजुएट  हैं  ag
 अंग्रेजी  म ेबोलना  चाहते  है.  तो  घमरेजी  भें
 बोले  मैंते  कहा  कि  प्रा  उर्दू  के  अच्छे  शायर
 है  झाप  हिन्दुस्‍्तानो  जानते  है  इस  लिए  झाप
 मुझे  अपनी  मातृभाषा  मे  बोलने  दीजिए  t
 फिर  मही  हुभा  कि  मुझे  'कनदेम्प्ट  झाफ  कोर्ट
 में  तीन  महीने  की  सजा  कर  दी  गई  भौर  मैंने
 काटी  ।

 मैं  तिहाड  जेल  से  सुप्रीम कोर्ट कोर्ट  मे  भाया  ।
 मैंने  श्री  हिदायत  उल्ला  से  कहा  कि  झपने

 मुकदमे  की  पैश्वी  मैं  खुद  करूमा ।  उन्होंने
 कहा  कि  किसी  "एडवोकेट  से  करा  लीणिए  t
 मैंनें  कहाकि कि  पैरवी  मुकदमे की  जान  होती  है
 झौर  गरब  बही  कर  सकता  है  जो  मुकदमे  की
 यी  को  जाएे,  झगर  मैं  किसी  वकील,
 एडबोफेट  को  रखूंगा,  तो  बह  बही  कहेगा
 जैन उनें  बनाऊंगा,  मैं  अपने  तृकदसे



 [oft  राज  गाराग्रण]

 जाय  ाद,  इस  लिए  मैं  शद  पैरवी  कसता  ।
 ६... अ  अपनी  मातुमावा  हें  पै  रवी  कीशौर  सुप्रीम
 कोटे  की  प्रोसीडिग्म  दो  दिन  शक  अली  ।
 तौसरे  दिन  भारत  की  प्रधान  मंत्री,  श्रीमती

 इन्दिरा  ant,  का  फरमान  झनया  ।  ज्यों
 ही  मैं  ल  डा  हुआ,  दफ्तरो  साहब  झौर  निरेत  हें

 साहब  वहां  से  उठ  कर  चले  गये  शो  हिदायत
 उल्ला  में  कहा  कि  राज  नारायण  जी  प्राप

 बैठ  जाइये।  मैंने  कहा,  क्यों  उन्होंने  कहा  कि
 झाषोजिट  पार्टी  नहीं  रह  गई  है, वे  कहते  हैं  कि

 हम  राज  नारायण  की  भाषा  को  नहीं  समझते  ।
 दो  दिन  कार्मवाही  चली  और  तीसरे  दिन  बह
 मामला  प्रा  नया

 तब  मैंने  कहा  कि  इस  तरह  से  काम  नहीं
 चलेगा  ।  मैंने  वहीं  बैठे  बैठ ेउन को  चिटठो
 लिखों  कि  मैं  72  भटे  की  भूख-हडताल  करूगा,

 और  भगवान्‌  से  प्रार्थना  करूगा  कि  बह  चीफ
 जरिटिस,  सुप्रीम  कोर्ट,  श्री  हिदायत  उल्ला,
 को  झ्ात्मबल  दें  कि  सात  जजों  की  बैच  ने
 जो  फैसला  दे  दिया  है  कि  राज  नारायण  को

 अपनी  मातु  भाषा  में  बोलने  की  इजाजत दे
 दी  जाये,  वहु  उसफ़ैसले  को  ब८ले  न,  उस  पर
 शालें ।  7  उन्होंने  कसला  बदल  दिया  मौर  में
 जेल  ले  चला  गया  t  मैं  काग्रेस राज मैं राज  मैं  58
 मार  जेल  ये  गया  हु  और  मैंने  14,  5  साल

 की  जेल  काटी है;  तब  इन्दिरा-राज बदसा  है
 झौर  तब  बहुत  से  लोग  मन  के लड्डु  भौर

 मोहन-भोग  था  रहे  हैं  t

 eet  जब  न  होगे  तो  क्या  रग  महफिल,
 किसे  देख  कर  ाप  शर्माइयेगा  ।

 अच्छा,  यह  भाषा  के  आरे  से  हो  गया  t

 wa  तीन  तरह  के  गांधीयादी  हैं  -  उस
 सांधीवादियों  की  बात  में  कह  ।  एक  तो  हैं
 सरकारी  गांधीगादी,  एक  हैं  कुजात  गांधीबादी-

 इस  लोग  भौर  एक  हैं  गांधीगावी  सुआत  कहिए
 gare हैं  हम  जोग  धौर  सरकारी हैं  यह  बहुत
 हैं.  लोग  | ड  सरकार  के  पैसे  से  मांधी  जी  के
 नाम  पर  बहुत  में  उदय,  फला-उद्य,  स्वोदय,

 की  ्ेः  सिस  नहीं  की  हैं।  यह  जो  भी
 हो,  हम  थे  उन  की  एनेलिसिस  इस  सबंध  हें
 नही की  है  1  श्राप सोग  कहेंगे  तो  मैं  झागे
 कर  लूगा  ।  हमारे  सुग्रह्मण्यम्‌  जी  बोल  कर
 चले गए  ।  वह  कह  रहे  थे  कि  वह  गांधी जी
 से  एसोसिएटेड  थे  19208  इसलिए  जितनी
 उन  की  शकाए  इस  सदन  मे  प्रस्तुत  हुई  हैं,
 गांधी  जी  ने  उन  का  जो  ज्वाब  दिया  है,  चूकि
 ay  गाधीवयादी हैं,  सैं  गाधी  जी  के  ही  जर्द
 में  कोट  करना  चाहुगा  ताकि  सदन  के  सम्मा-
 नित  सदस्य  गहराई  मे  जा  कर  इस  समस्या  को
 समझे  |  (sewer  )  मैं
 अपने का  मानता  हू  कि  मैं  गांधी जी  के  सिडधातो
 के  अधिकतम  नजदीक  हू  ।  जितने  लोग
 अपने  को  बनते  है  कि  मैं  गाधीवादी  हू  उन  से
 ज्यादा  हू ।

 गांधी  जी  को  मैं  कोट  कर  रह  हू  ।
 उन्होंने  कटत  की  पब्लिक  मीटिंग  में  यह  कहा
 था,  कटक  जो  उड़ीसा  में  है  जहा  के  माननीय
 बीजू  पटनायक  यहा  बैठे  है  ।  उन्होंने  यह
 यहा  था

 Gandhi's  reply  was  ‘This  is  a
 representative  view  exprested  by
 several  people  We  must  conquer  the
 battle  of  wilful  ignorance  and  pre-
 judice  of  our

 tion  is  an  unmitigated  evil.  I  will
 put  my  best  energy  to  destroy  that
 systen  os

 SHRI  RAJ  NARAYAN  “I  do
 say  that  we  have  got  as  yet



 SHRI  9...  VENKATASUBBAIAH
 (Nandyal):  Which  Sarkar?

 (Interruptions

 SHRI  RAJ  NARAIN  If  you  have
 ‘want  to  know  something,  then  have
 patience

 गह  जो  नानक  हैं,  कबीर  हैं,  जैतन्य
 महाप्रभु  हैं,  ये  सब  तिलक  से,  राम  मोहन  राय
 से  कही  ज्यादा  बड़े  हैं,  उन  के  मुकाबिले  मे  ये
 पिद्दी,  हैं  बौने  हैं,  पिगमीज़  हैं  1

 (Interruptions
 यहां  पर  जितने  बैठे  हुए  हैं,  इक्लृडिग  एबरी-
 बाढी,  इन  से  सबसे  झच्छी  अग्रेजी  गांधी  जी
 लिखते  थे  ।  झाप  उनकी  किताब  पढ़ें,  तो  भापको
 मालूम  हो  जायेया  कि  वे  बहुत  झ्ण्छो  अग्रेजी
 लिखते  थे  ।  (व्यवधम)  झाप  सुनिये  ।

 A  third  argument  favournng  the
 continuance  of  Enghsh  was  that
 it  maintains  the  unity  among  the
 Indians  as  it  provides  them  with  8
 medium  to  exchange  vicws  ”

 This  ig  your  argument,  this  is  the
 argument  of  Mr  Subramaniam.

 “Countering  this  argument  Gandhi
 wrote.

 if  it  was  the  question  of  a  few
 thousands  of  our  educated  men,

 we.  Lenguage  Policy  (Mfotn.) ४  om)
 SHRI  A.  BALA  PAJANOR:  But  he

 also  said,  “Don't  close  the  windows.”

 aft  राज  शारायण :  ब  में  जरा  साठे
 साहब  को  एनलाइटेन  करना  चाहता  हूं  t
 यह  सथ  मैंने  एक  जगह  नोट  करके  रखा  है
 क्योकि  यह  प्राब्लम  रोज  ही  फेस  करनी
 पढ़ती  है  :

 The  vehemence  of  Gandhi’s  op-
 position  tq  English  to  our  life  can
 be  illustrated  from  another  source.
 In  a  letter  dated  24th  July,  9i8  to
 Balvant  Rai  Thakore,  Gandhi  wrote:

 “I  see  that  it  will  be  necessary  to
 agitate  for  introducing  a  new  sec-
 tion  in  the  Penal  Code  when  we  have
 a  Parliament  of  our  own”

 When  two  parties  know  the  same
 language  and  one  of  them  writes  to
 others  or  talks  with  him  in  English,
 the  party  so  doing  will  be  lable  to  a
 minimum  of  six  months’  rigorous  2m-
 prisonment  "

 SHRI  A  BALA  PAJANOR  Did
 Gandhi  write  in  Hind:  or  English?

 SHRI  RAJ  NARAIN  Enghsh

 यह  सब  के  लिए  लिखा  है  ware  भाप
 दो  क्‍झादमी  हैं,  दोनो  गुजराती  जानते  हैं  जौर
 अंग्रेजी  भी  जानते  हैं  (ब्यवधान )
 अगर  झाफ  फ्रेंच  जानते  हैं  तो  मैं  प्रापको

 बताता  हूं  कि  मैं  पैरिस  हवाई  भट्ट  पर  मास्को
 जाने के  लिए  उत्तरा  |  मैं  जानता  था  हिन्दी
 शौर  भग्रेजी  ।  मैं  गया  मैनेजर  के  पास  ।
 मास्को  का  हवाई  जहाज  उड़  गया  था  ।  मैंने
 मैनेजर  से  प्ंग्रेजी  मे  कहा  कि  झाप  कृपया
 मेरा  बन्दोबस्त  कर  दीजिए  ।  उसने  सुना
 ही  नहीं  ।  (व्यक्षयात)  तो  इग्लिश  के  प्रति
 प्रेंचमेन मे  इतनी  हेटरेड  है  ।  कोई  भी
 फ्ेबसैन  भप्रेजी  सुनना  पसन्द  नही  करता  ।
 (ब्यचवाम)  वहां  पर  मैंने  एक  प्ादमी  देख?
 जो  भारतीय  मालूम  हुआ  ।  मैंने  उससे  कहा
 सुनिषे,  भापका क्या  साल  है,  उससे कहा  कृष्ण
 शुमार  ।  मैंने

 पूछा  कहां  के  रहने प्ले  हैं,



 (edt  राय  नारायण]
 उसने  कहा  बम्बई  का  रहते  बाला  हूं  ।  मैंने
 पुछा  कितने  दिन  से  यहां  पर  हैं  उसने  कहा
 6  सात्र  से  हूं  ।  मैंने  कहा  फप  |.  जानते  हैं,
 उसने  कहा  जी  हां, खूब  ।  मैंते कहा  कि  ऐसा
 मामला  है,  भाप  मैरेजर से  बात  करके  ठीक
 कर  दें।  तब  उसने  मैनेजर  से  फ्रेंच  मे  कहा
 झौर  विधिन  फ्यू  मिनिट्स  उसमे  अरेंज  कर
 दिया  t  उसने  कहा  यस,  यह  मेरी  ड्यूटी  है,
 शाप  बियना होते  हुए  मास्को  चले  जायें  ।
 तो  यह  है  भाषा  का  मामला  ।  (व्यवध।न)

 मैं  पूछना  चाहता  हू  जनता  पार्टी  के
 सम्मानित  सदस्यों  से  कि  राजघाट,  गाधी
 जी  की  समाधि  पर  उन्होंने  शपथ  सी  है  (ब्यय-
 जान)  में  भी  वहा  था  तभी  बोल  रहा  हू,  यह
 शपथ  सी  है  कि  ग्राधियन  वे,  गाधी  जी  के
 रास्ते  पर  चलकर  समाजवाद  का  निर्माण
 करेंगे  ।  गांधी  ने  कहा  ट्ै--जब  अपनी
 पालयिमेन्ट  होगी,  तो  इस  तरह  से  भाषा  के
 सवाल  को  हल  करना  है  ।  भ्रव  यह  पालिया-
 मनट  गांधी  की  विचारधारा  के  झनुकूल  है  या
 नहीं--इस  प्रश्त  का  उत्तर  हमे  अनता  के
 सामने  देना  है  ।

 ‘Gandhi  wag  also  opposed  to  the
 use  of  English  in  legislative  bodies
 and  even  in  Congress  meetings

 (interruptions).
 SHRI  O  V.  ALAGESAN  (Arkonam);

 Sir,  we  would  like  to  know  from  what
 he  {s  reading.

 MR.  DEPUTY-SPEAKER  Please
 don’t  disturb

 aft  राज  तारायण  :  मैंने  गांधी  जी  के
 कोटेशन्ज  का  संकलन  किया  है--भाषा
 सम्बन्धी  मसले  पर  शौर  उस  की  हमारे
 एक  मित  ने  “लेग्वेज  प्रावजन  इन  इंडिया---

 गांधी  जी”  के  माम से से  एक  छोटी

 के  रूप  में  ऊपया  विया  है  ।  भाष  ग्
 महू  झाप को को  भी  मिल  जावगीं  ,  लेकिन  मेरा
 समय  खराब  मत  कौजिये,  मेरी  बात  सुध
 जौंजिये  1

 ह.  Language  Policy  (totu.)
 ‘Gandhi  was  slse  to  the

 ह... उ  of  English  ty  equidiive  betties
 and  even  in  meotings.

 About  the  920  Congress  meeting  he
 sald:

 “The  Presidential  speech  suffers
 fram  being  in  English,  It  was  pain-
 ful  to  see  him  labouring  through  his
 speech  spoken  in  the  foreign  langu-
 age  before  an  audience  of  8000
 people  Not  more  than  one-seventh
 of  them  could  follow  his  English.”

 Bo  चो०  जो०  आावलंकर  (गाप्तीनमर)
 आप  यह  सब  किस  कांटेक्सट  में  बोल  रहे  हैं  ?

 थी  राज  नारामण  मेरी  जितनी  स्पीच

 हुई  है,  वह  अंग्रेजी  के  बारे  में  है  ।

 Sito  पौ०  जो०  भमावलंकर  :  लेकिन
 काटेक्स्ट  कया  है--यह  तो  बतलाइये  ।

 शी  राज  नाराणण  §=—  920  &  कांग्रेस
 का  प्रधिवेशन  हुआ  था,  उस  मे  प्रेसिडेल्ट  का

 एडस  अझप्रेजी  भाषा  में  था।  गांधी  जी

 ने  कहा---अग्रेजी  भाषा  में  देने  के  कारण

 इन्होंने अपने  एड्रेस  का  बामें  खो  दिया  है  भौर
 L5  हजार  जनता  जो  यहा  पर  उपस्थित  है,

 उस  का  2/6o0  हिस्सा  भी  उस  भाषण को
 समझ नही पाई है. नहीं  पाई  है  t  यह  मांधी जी का जी  का
 कहना है  |

 मैं  तमिलनाडु  के  बारे  में  बतलाऊंगा  ।

 ‘The  proceedings  of  the  Congress
 shall  be  conducted,  as  far  as  possi-
 ble,  in  Hindustani’

 अब  कांग्रेस  की  प्रोसीडिग्ज  के  बारे  मे
 बांधी  जो  कहते  हैं  .

 की  आपनिता,  बाला  मनीर  :  वह  तो

 पुरानी  स्टोरी  है
 SHRI  VASANT  SATHE:  I  would  ike

 to  know  how  long  we  are  sitting.  If
 the  debate  is  te  continue  tomorrow
 (laterruptions),  Let  vs  take  the  oor-
 sent  of  the  House,
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 ma.  Dibity-arndtich: ich:  ¢  am  very
 sorry,  but  the  Business  ‘Cot.
 mittee’s  report  says  we  shall  sit  til
 8.00  p.m.  today  on  this  Motion  and
 this  wag  adopted  by  the  House.  There-
 fore,  there  is  no  question  of  taking
 consent,  We  will  sit  late,  and  whether
 it  should  be....

 SHR]  VASANT  SATHE:  The  House
 can  also  reconsider.  I  believe  that,
 instead  of  sitting  till  8  o'clock,  we  may
 have  it  tomorrow  and  continue.
 After  all,  going  on  indefinitely  is  also
 a  strenuous  thing.

 MR.  DEPUTY-SPEAKER:  If  we  don't
 sit  late,  we  won't  get  any  other  time:
 every  day  we  are  having  business.

 SHRI  0.  फ  ALAGESAN:  In  any
 case,  this  debate  will  spill  over  to  to-
 morrow,

 MR.  DEPUTY-SPEAKER.  That  is  a
 different  matter.  Ae  far  as  today  is
 concerned,  we  are  sitting  till  8  0
 clock:  whether  you  want  to  extend  it
 further  after  8  o'clock  to  tomorrow
 is  a  different  matter.  The  Speaker
 will  come  here  and  he  will  decide.

 Mr.  Raj  Narain,  you  may  continue.
 Please  finish  it  as  early  as  possible

 SHR]  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra);  This  discussion  was  to
 be  taken  up  at  200  p.m.,  but  it  was
 not  taken  up  at  2.00.  If  that  decision
 could  be  changed,  then  this  decision
 also  could  be  changed.

 MR.  DEPUTY-SPEAKER:  It  was
 changed  with  the  consent  of  the  House.
 We  dig  not  stop  the  discussion;  we  did
 not  postpone  the  discussion.  Did  we?
 Because  we  started  late  by  half  an
 hour,  we  may  sit  for  another  half  an
 hour.  Is  that  your  point?  I  can  take
 the  sense  of  the  House  if  you  want,  I

 hon.  Members  that,  if  they
 discussion  now,  it  will  be

 Policy  (Motm.)

 different  question.  We

 prepared  to  sit  upto  8  o'clock?
 PROF.  ह्  G.  MAVALANKAR:  We

 have  already  agreed  to  that.
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Mr.
 Deputy-Speaker,  Sir,  we  very  well
 understand  the  importance  of  the  sub-
 ject.  But  when  the  matter  was
 brought  up  before  the  Business  Advi-
 sory  Committee,  it  was  made  very
 clear  that,  in  view  of  the  schedule  of
 work  that  this  Session  has  to  get
 through,  it  will  be  possible  to  provide
 only  six  hours  for  this  It  was,  there-
 fore,  a  unanimous  decision  of  the  Busi-
 ness  Advisory  Committee  that  the
 House  would  discuss  this  subject  from
 2.00  to  8.00  pm,  today.  This  report,  as
 you  have  po:nted  out,  has  been  accept-
 ed  by  the  House.  If  it  is  the  pleasure
 of  the  House  to  go  on  changing  the
 decisions  as  suggested,  then  it  be-
 comes  very  difficult  for  the  Government
 to  arrange  the  business  that  it  has  to
 get  through  in  the  House.  Therefore,
 I  appeal  to  the  hen.  Members  through
 you,  Sir,  :n  spite  of  the  importance  of
 the  subject  and  the  feelings,  that  we
 continue  this  discussion  upto  8.00  pm.
 Government,  at  least,  will  not  be  in  a
 position  to  accept  the  proposal  to  ex-
 tend  the  time  or  postpone  the  discus-
 sion  for  another  day.  It  may  be  ex-
 tended  upto  8.30  p.m.,  but  the  discus-
 ston  must  concltde  tdday.

 MR.  DEPUTY-SPEAKER:  Shall  we
 continue  till  6.00  p.m?

 SEVERAL  HON.  MEMBERS.  Yes.
 MR.  DEPUTY-SPEAKER:  The  sense

 of  the  House  is  that  we  sit  ४0०४०  8.00
 pt.
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 MR.  RAJ  NARAIN:  Please  conclude
 fy  another  five  minutes,

 ft  राज  गारायण  भीमनू,  यह  जो
 बीच  में  हिस्टरवेंस ढ््भा  पौर  उस  मे  हमारा
 समय  चला  गया,  उस  को  हमारे  टाइम  में  से
 काट  दीजिए  और  हमे  शौर  समय  दीजिए  t

 सभापति  भहोश्य  :  झाप  का  समग्र  तो
 पहले  ही  खत्म  हो  गया  था  लेकिन  भाप  को
 पात्र  मिनट  और  दे  दिये  हैं  ।

 शी  राज  तारायण  मेरे  मित्र  धुनें।  मैं
 गांधी  जी  को  कोट  कर  रहा  हूं

 “It  was  at  his  instance  that  Kan-
 pur  Congress  made  a  Constitutional
 amendment  The  amendment  laid

 down

 ‘The  proceedings  of  Congress  shall
 be  conducted,  as  far  as  possible,  in
 Hindustani‘  ow

 यह  तो  गांधी  जी  ने  कांग्रेस  के  कांस्टी
 ट्यूशन  में  एमेंडमेट  करवाया  ।

 SHRI  ही  P.  UNNIKRISHNAN  (Be
 dagara)  Hindustani.

 श्री  राज  भारायण:  भांधी  जी  कहते  हैं
 कि  हमारी  हिन्दुस्तानी  बहू  है  जो  देवनागरी
 लिपि  में  लिखी  जाए,  तो  हिन्दी  बौर  परशियन  पें
 लिखी जाए,  तो  उर्द।  गांधी  जी  इस  में  फर्क  नहीं
 करते  थे  ।  ये  तो  कॉंग्रेस  के  लोग  करने
 हगे ।

 झब  मैं  ग्रांधी  जो  को  फिर  कोट  करता

 हूँ

 “To  give  railitons  a  knowledge
 of  English  ty  jo  enslave  them’,  wrote
 Gandhi  in  Hind  Swarajya.  Thus
 English  was  to  be  replaced  forthwith
 and  thig  could  be  done,  Gandhi  was
 convinced  voee

 भांधी जी  कहते  हैं  कि  बरइन  करोड़ों,  करोड़ों,
 ऋरीशों  लोगों को  अंग्रेजी  ६... उ  क  तो  इस
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 का  मतलब  यह  हुमा  कि  हम  उस  को  सृथास
 बनाता  चाहते  हैं।  यह  इम्पोसिषल  चीज  है,
 यह  नहीं  हो  सकता  ।

 अव मैं  जल्‍दी  जल्दी  कुछ  प्रपनी  बातें
 कह  देना  चाहता  हू  ।

 देखिये  झब  हमारी  बात  भी  भ्रा  रही  है
 यह  नेशनल  इन्टेगरेशन की  मात  है.  1  इसकों
 हम  सब  समझते  हैं।  मानतीय  कर्ण  सिह  जी

 जरा  इसको सुन  में  ;  नेशनल  इन्टगरेशन  भ्रग्रेजों
 के  पहले  से  यहा  है  ।  श्राज  भी  बढ़ीनाथ  का
 पुजारी  केरल  का  रावल  है  ।  बद्रीनाथ
 का  गयाजल  रामेश्वरम  पर  जा  कर  बढ़ता  है।
 प्रसम,  कामकूप  में  कामकषा  का  पुजारी  ध्राजभी
 कन्नोज  का  मिश्रा  है.  ।  जगन्नाथपुरी  का
 पुजारी  झाज  भी  बनारस  का  पण्डा  है  t
 यह  है  देश  में  राष्ट्रीय  एकता,  सास्कृतिक
 एकता  और  सामाजिक  एकता  t  इस  तसाम
 एकताझों  के  बारे  में  हमारे  मित्र  कहते
 हैं  कि  झाप  पुरानी  बात  क्‍यों  करते  हो  ।
 यह  देश  और  समाज  प्रगति  नहीं  कर  सकता
 है  जिसमें  झपने  भूत  को  धनुभूति  न  हो,  वर्तमान
 का  शान  ने  हो  भौर  भविष्य  का  स्वप्न  न  हो
 हम  ये  तीनो  चीजें  रखते  हैं  भौर  कहते  हैं.  कि
 जो  जितना  भी  पिछड़ा  है,  उसकी  उत्तनी
 ही  सहायता  कर  के  उसे  भागे  बढ़ाभो  ।

 यह  जो  प्रापके  सामने  मामभा  है,  इसका
 हवे  चार  तरह  से  हल  निकालना  है  ।

 जरा  देखिये,  इसका  कंस  हुल  निकलेगा।  हमारे
 सुश्रह्मष्यम  जी  प्रभी  बोले,  हमारे  दूसरे  मिश्र
 बोले  श्रौर  भर्ती  जो  हमारे  पूर्व  बकती  बोले

 उन्होंने  भी  केखीय  नौकरियों की  बात  कही
 सारा  झगड़ा  धा  कर  खड़ा  होता  है  केस्द्ीय
 सौकरियों पर  ।  ह्म  ने  एक  मतबा  'पंग्रेजी
 दृटाभो”  सम्मेलन  मास  में  किया  था  धौर
 हैदराबाद  में  कहा था  कि  हिन्दी  भाषा-भाषी
 केज  के  लीग  यह  फैसला  कर  हें  कि  गच
 1) ह  तक  या  भ्रात साल  तक  कैटीए  जीकरिकी
 ये  धहिन्दी  wren  त्न  जिंदें  चाए,
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 उस  के  बाद  हिन्दी  भावा-भाषी  लोग  लिये
 जाएं।  प्रमर पांच  साल  गा  सात  सास  साली

 बात  मंजूर न  हो  तो  उन्हें  पापुणेशन  के  भाधार
 पर  रिप्रेजेन्टेन  दे  दो  7  भाखिर  कहीं  मे  कहीं  तो
 हल  निकलता  बाहिए,  यह  खिचड़ी  हमेशा  हमेशा
 कीये  सलेगी  ।

 इस  सम्बस्ध  में  इस  संदत  के  सामने

 आर  पहलू  हैं  भाप  बाहे कोई कोई  तटभाषा देश
 भाषा  बना दें  ।  किसी  भी  तटभाषा को  चाहे
 बहु  तमिल  हो,  तेलुगु  हो,  कन्नड  हो,  मलयालम
 हो,  बंगला  हो,  किसी  एक  तटभाषा  को  राष्ट्र
 की  भाया  बना  दे  ।

 अगर  यह  नही  करते  हैं  तो  दूसरा  पहलू
 से  लें।  देश  बहुभाषी  बना  दे  ।  केन्द्र  मे  बहुत
 सी  भाषाएं  रखे  ।  हिन्दी  भी  रखें,  तमिल
 भी  रखें,  तेलुम  भी  रखें,  बंगला  भी  रखें  ।
 यह  हमने  एक  साथ  दो  हल  आपके  सामने
 रखे ।

 धव  तीसरा  हल  लीजिए---देश  हिन्दी-
 भाषी  ने  संरक्षण  के  साथ  ।  हिन्दी  को  केन्द्र
 में  रखो,  मगर  संरक्षण  के  साथ  भहिन्दी  भाषा-
 भाषी  लोगों  के  लिए  संरक्षण  हो  ।

 चौथा  जीजिए  |  मध्य  प्रदेश  से  प्रंग्रेजी  फ्रौरन
 हृडायी  जाए,  सध्य  प्रदेश  से,  तार,  पलटन
 इध्मादि  से  भी  हटायी  जाए,  चाहे  तटदेश  केन्द्र  मे

 झंग्रेजी  बलाएं  |  झगर  तमिलनाडु  के,  केरल के;
 पाण्डिचेरी  के  कर्नाटक  के,  झांप्रप्रदेश  के,  पश्चिम
 बंगाज़ के  लोग  चाहते हैं  कि  केन्द्र  में  भ्रग्रेजी चले,
 तो  श्राप  केन्द्र  में  अंग्रेजी  लाएं  ।

 में  हमसे  चार  विकल्प  प्रापके  सामने
 रखे  हैं।  इसमें  चौथा  चिकल्प  यह  भी  है  कि
 हिन्दी किसी  पर  सादी  ते  जाए  आज  तक
 कपभी भी  किसी  की  बहू  कल्पना  नहीं  रही  है  1
 हमारे  बारे  में  चार  बार  कहा  या  कि  हम

 हिन्दी  लाबना  चाहते  हैं  |  में कहना  चाहता  हूं
 पके  हल  अंग्रेजी  हटाओों  का  सारा  देते  हैं,  हिन्दी
 खादने  को  बात  नहीं  करते  हैं।  किसी भी  एंगल
 क  विज्वत  ते,  किसी  भी  दृष्टिकोण  से,  किसी
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 भी  नुक्ते  नजर  से  भ्रगर  भाप  देखें  तो  भंगेजी

 देसी  भाषा  नहीं  हैं, मातृभाषा नहीं  है,  राष्ट्रीज
 भाषा  नहीं  है।  किसी  राष्ट्रीय नेता  ने  भाज
 तक  अंग्रेजी  को  देश  की  भाषा  नहीं  माना  है,
 विदेशी  भाषा  ही  इसको  भाना  है।  इसलिए
 मैंने  चार  सम्भावनायें बताई  हैं।  इनके  झलावा
 झौर  कोई  सम्भावना  नहीं  हैं।  इन  चार
 सम्भावनाओों  पर  किसी  दूसरे  दिन  में  चाहता
 हैं  कि  विचार हो  t

 एक  अंतिम  बात  मैं  कहना  चाहता  हूं  ।
 अनावश्यक  ढंग  से  शौर  कुछ  लोग  जाने  भनतजा ने
 में  मुझ  पर  चोट  करते  रहते  हैं।  मैं  जानता
 हूं  उनकी  चोट  कहा  है  भोर  यह  भी  जानता

 हूँ  कि  हम  पर  ही  चोट  क्‍यों  करते  हैं।  वे  चोट

 यही  करते  हैं  जहा  सबस्‍्टांशल फोर्स  होती  है।
 उसी  पर  वे  चोट  करेगे,  पिद्दियों पर  चोट  वे  नहीं
 करेंगे।  इसीलिए  राज  नारायण,  राज  नारायण,
 राज  नारायण  का  हल्ला  मचा  हुआा  है  क्यो
 मचा  हुभा है?  क्यो  उनकी  छाती  फट  रही  है  ?
 ब्या  इंदिरा  गाधी  को  हराने  बाला  कोई  भौर
 था  ?  उनको  हराने  से  प्रमर  देश  और  विदेश
 मे  राज  नारायण  की  शोहरत  हुई  है  तो  उनको

 जलम  क्यों  हो  ?  जलन से  छाती  कमों  फटे  ?
 इन  सब  बातों  को  भौर  किसी  मोके  पर  मैं

 विस्तुत  रूप  से  रखगा  v

 तमाम  उर्दू  के  झखबारों  मे  प्रचार हो  रहा
 है  हमारे  खिलाफ।  कुछ  खानदानी  गुलाम  हैं,
 परम्परागत  गुलाम  हैं  जो  ऐसा  करते  हैं,  कहते
 हैं  कि  राज  नारायण  उर्दू  का  विरोधी है  1
 उर्दू  के  लिए  छः  बार  मैंने  कहा  है  कि  हमने
 हिन्दी  जानने  से  पहले  उर्दू  जानी  थी  t  हम  खोयों
 के  भपने  चरो  मे  मुंशी  रखे  जाते  थे  उर्दू  पढ़ासे
 के  लिए,  फारसी  पढ़ाने के  लिए,  पहले हम
 भ्रशिफ, मे,  पे,  ते,  दे,  से,  जीम,  *  z  जे  नादि
 पढ़ते  थे  झौर  बाद  से  क,  ख,  भ,  थ,  के  लेकिन
 मैं  क्या  कहूँ  ...

 बसे  भहीलाल  (जिजमौर)  >  दाप
 जद  में  ताम  लिखना  जातते  हैं  ?
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 शची  राज  ताराण्ण  :  जहां  मैं  रहता  हूं

 हे
 घर  के  बाहर  हिन्दी  उर्दू  दोनों  में  नाभपट्ट

 |

 चुरा
 की  शाम  है,  नाचौज़,  चीज  बन  बैठे,

 बैशऊर  थे  @  बॉशकेर  बन  बैठे  ।

 एक  झौर  बात  कही  जाती  है  कि  राज
 जारायण  नौटकी  करते  हैं।  मैं  पूछना  चाहता
 हूं  कि  किस  भाषण  में  मापते  हमे  नौटकी  करते
 हुए  पाया  ?  नौटकी  का  साटक  कहां  मैंने  किया

 ?

 थैं  प्रपने  मित्र  श्रो  समर  मुखर्जी  को

 विस्तुत  उत्तर  देना  नहीं  चाहता  हूं  ।  उनको
 थोडा  सा  जवाब  देना  चाहता  हु  ।  उन्होंने
 पने  भाषण  में  नैशन  जौर  नैशनैलिटी  का
 ह. उ  नही  समझ  हैं  ।  उन्होंने इन  दोसों  को

 एक  कर  दिया  है।  कह  दिया  है

 ‘Nationalities  are  referred  to  a
 nation  India  consists  of  many  na-

 tionalities  This  is  not  multinational  '
 There  is  a  vast  difference  between
 nationahty  and  nation

 This  is  the  definition  of  nation’

 943  का  जो  कम्युनिस्ट  पार्टी  का  रेजोल्यूशन
 है  उसको  भाप  देखें  ।  उसमें  उन्होंने  कहा  है  कि
 देश  को  कई  टुकड़ों  में  बांट  दो  -  बिहार  बिहारियो
 के  लिए,  राजस्थान  राजपूर्तों  क ेलिए,  पंजाब
 प्रजाबियो  के लिए  उस  तथ्य  को  वे  यहा  न
 लाएं।  मैं  एक  भेतावनी देना  चाहता  हूं  :  गाधी
 जी  के  नेतृत्व  में  राष्ट्रीयया  पनपी  थी  ।  जब

 तक  राष्ट्रीयता की  भावना  प्रदल  थी  तंव  तक

 क्षेत्रीकता  बर  भाषा  का  हवाल  नहीं  उठा  a

 मैं  बरावर  चाहता हूं कि  हर  राज्य में  उस  राज्य
 की  भाषा  राजकाज  और  शिक्षा का  माध्यम  हो
 जौर  उसमें  उसका  काम  ें ।  तमिलनादु
 में  तमिल  राजक्राज  शौर  शिक्षा  का  माध्यम
 हो,  पश्चिमी  बंगाल  में  बंगाल  में  राजकाज

 क्यों  w  चलते,  क्यों  भ  वह  हा  १९  शिक्षा  का
 आध्यम  हो,  केरल  में  कन्नड़  बयो  तने  चलें,
 अलमालम  क्यों  भ  चले  ?  मलम  शभ  भले,
 wee  चले,  यानी  उसे  राज्य  की  जो  हिलीग  भाषा

 AUGUBT  yy  198  a
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 हो  उसमें  सम्पूर्ण  राजकाज  ण्  कचहुरी  का
 कॉम  अंत,  शिंसों  का  माध्यम
 का  साध्यम  वहां  की  शेत्रीय  भाषायें  हों,
 सिंदें  हम  बराबर  क्त  रहे  हैं।  तसिलनाई
 में  भौ  हमने  जा  कर

 उपाध्यक्ष  भहोश्य  .  माननीय  राज  नारायण
 जी,  झब  श्राप  खत्म  कीजिये  +

 की  राज  नारायण  जो  हमने  चार  विकल्प
 रखे  है  में  निवेदन  करूंगा  उनके  ऊपर  फिर
 किसी दिन  बहस  हो  झौर  समस्या  का  समाधात
 निकले  ।  बर॑ना एक  दिने  के  विवाद से  समस्या
 का  समाधान  नहीं  निकलता  है  इस  भाषा
 के  सवाल  को  झगर  किसी  ने  समझा  तो  वह
 डा०  लोहिया  थे  शौर  उन्होंने  भ्पोड  किया
 पड़ित  जवाहर  लाल  नेहरु  को  सदा  इस  भामसे

 में  भाप  देखें उनकी  कुशलता थी  वह  जाते  &
 दक्षिण  में  तो  वहां  कहते  थे  कि  भ्गर  मैं  प्रधान

 मंत्री  नहीं  रहा तो  हिन्दी  भाषा  लादी  जा  येगी  ।
 चलो  दक्षिण  भा  गया  ।  उत्तर  में  भासे  तो
 बोलते  थे  झगर  ैं  प्रधान  मत्री  नहीं  रहगा  तो
 दक्षिण  झलग  हो  जायगा  t  चलो  उत्तर  को
 भी  फसा  लिया।  यह  पड़ित  जबाहर  लाल  नेहरू
 थे।  हमेशा  कहा,  तये  लागों  को  नहीं  मालूम
 है  पुराने  लोगो  को  मालूम  है  एक  रिटिल
 श्र  अरना  दिग  एग्रीमेंट  भा  पंडित  नेहरू
 और  बिटिश  इम्पीरियर्लिण्म  के  बीच  कौ
 अंग्रेजी  बरावर  कायम  रखेंगे  ।  उसी  ऐश्रीमेंट

 के  मुताबिक  भीमती  इन्दिरा  गांधी  चली



 issue  of  language.

 Here  I  find  everything—from  the
 very  history  of  the  language  issue—is
 being  discusseg  excepting  examining
 what  the  Chief  Ministers  have  point-
 ed  out  as  to  whether  that  is  cotreet  or
 not.  Now,  my  friend  who  spoke  here
 quoted  certain  rules  ang  said  under
 the  cover  of  those  rules  different  de-
 partment  are  taking  action  and  that
 is  affecting  a  large  number  of  emplo-
 yees  employed  in  different  Central
 Government  departments.  Shri  Samar
 Mukherjee  quoted  about  the  Education
 Department.  Other  letters  were
 quoted  by  other  members.  Even  to-
 day  during  the  Question  Hour  the
 Railway  Minister  had  to  tell  us  that
 he  wil]  be  instructing  the  Station
 Masters  or  railway  authorities  that
 the  lst  of  reservation  will  be  pub-
 lished  both  in  English  ang  Hindi.

 Sir,  again,  during  the  Question
 Hour,  the  difficulties  felt  by  other
 people  were  pointed  out.

 Therefore,  from  all  these,  one  thing
 मुह  very  clear.

 Utilising  the  rules  which  were
 «quoted  by  my  hon.  friend  from  Pondj-
 -cherry....  (Interruptions)

 AN  HON.  MEMBER:  ....Mr.  Ara-

 MR.  DEPUTY-SPEAKER:  It  is  8
 Dovg’  nine,

 SRAVANA  19,  290  (SAKA)
 re.

 C.M.’a  Conference
 Language  Policy  (Motn.)

 SHRI  A,  BALA  PAJANOR:  Sweet
 name—Aravinda,  Bala,  Pajanor.  It  is
 2  sWeet  hame.

 AN  HON.  MEMBER:  Unlike  the
 person.

 SHRI  M.  N.  GOVINDAN  NAIR:  it
 is  a  sweét  name.  He  is  a  sweet  per-
 son.  7

 can  speak  in  a  sweet  tone.
 Al  I  agrée.  But  the  point  is
 this.  The  hon.  Member,  Shri  Sathar
 Mukherjee  quoteg  a  letter  which  has
 been  sent  by  me.  The  point  is,  in  the
 AG.  office,  people  trom  different
 States  are  there.  If  noting  ig  to  be
 done  in  Hindi,  what  will  be  their
 future,  Sir?  The  same  is  the  case
 with  regard  to  the  Postal  Department.
 Not  only  that.  The  promotions  are,
 in  the  main,  decided  on  the  basis  of
 their  understanding  of  it.  This  is  the
 chief  handicap  which  imposition  of
 Hind;  jig  placing  on  them.  The  view
 held  by  them  is  not  merely  the  view
 of  only  the  five  Chief  Ministers  who
 met  in  Madras,  but  this  is  the  view
 which  is  being  shared  by  all  the  non-
 Hindi  speaking  States.  So  this  is  a
 seiloug  question.  The  instance  of
 Bihar  has  been  pointed  out.  There
 are  many  people  from  other  States
 who  are  there  in  Bihar.  Therefore,
 the  apprehensions  pointeg  out  by  the
 Chief  Ministerg  Conference  are  genu-
 ine  anq  these  should  be  removed.

 Secondly,  what  is  it  that  they  have
 demanded?  The  controversy  of  lan-
 guage  is  one  thing  which  has  been
 going  on  for  a  long  time.  And  finally
 the  nation  hag  come  to  an  agreement
 on  certain  formulations  accepted  by
 the  previous  Prime  Minister,  especial-
 ly,  Jawaharjal  Nehru.  That  is  the
 Three  Language  Formula  ,  ang  the
 guarantee  that  ‘English  would  con-
 tinue  as  an  associate  additional  lan-
 gauge.’  And  the  decision  for  the
 changeover  ta  Hindi  should  be  left  to
 the  non-Hindj  knowing  people  and
 not  to  the  Hind;  knowing  people.
 Thet  was  the  agreement.  That  was
 the  asmirarice  which  was  made  by  the
 other  Prime  Ministers  also,

 Now,  thie  assurance  hag  been  thwa-
 rted  by  the  imposition  of  Hindi  in
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 {Shri  M.  N.  Govindan  Nair]
 some  States  and  some  departments.
 So,  what  the  people  of  the  Southern
 States  expect  is  a  re-assurance  that
 this  assurance  given  by  Pandit  Jawa-
 harla]  Nehru  would  be  continued,  and
 that  Hindi  will  not  be  imposeg  on  the
 non-Hindi-speaking  regions  without
 their  consent.  My  point  is  that  ins-
 tead  of  going  into  the  entire  question
 of  language....

 SHRI  RAM  DHAN  (Lalgan)):
 When  Mrs.  Vijayalakshmi  Pandit  pre.
 sented  her  credentials  in  English,  do
 you  know  what  was  the  reaction  of
 the  Government  of  USSR?  Do  you
 remember  how  she  wag  humiliated?

 SHRI  M.  N.  GOVINDAN  NAIR:  [f
 do  not  know.  You  sre  unnecessarily
 provoking  me,  because  I  diq  not  say
 that  Hindi  shoulg  not  be  learnt.  I
 come  from  a  State  which  ig  loyally
 following  the  3-language  formula,  In
 our  schools,  upto  the  School  Final,  the
 teaching  of  Hind!  is  compulsory.  We
 are  trying  to  transact  business  in  our
 regional  language,  and  we  want  to
 have  even  college  education  to  be
 given  in  our  language.  I  am  not  say-
 ing  that  we  should  not  learn  Hindi.
 Hind;  shoulg  be  learnt.  That  ig  why
 I  saig  that  on  all  these  questions,  after
 long  discussions  and  struggles,  9  cer-
 tain  agreeg  formula  was  there.  That
 is  the  3-language  formula.  You  could
 not  impose  it  in  Tamil  Nadu,  because
 You  created  a  situation  whereby  the
 Tamil  people  had  to  revojt,  That  is
 why  even  when  the  rule  wag  made,
 you  made  an  exception  in  the  ease  of
 Tami]  Nadu.  You  have  to  persuade
 them  In  2

 30006  pee
 to  learn

 Hindi  ang  definitely  they  are  the
 people  who  will  be  amenable  to  rea-
 son,  and  they  will  also  take  to  the
 Tearning  of  Hindi.  But  the  way  you
 are  behaving,  the  way  you  are  trying
 to  impose  it,  and  the  disabilities  you
 are  creating  (Interruptions)

 रेल  ू. ..... 4  af  राज्य  मंत्री  (भी  शिव
 भारायण)  :  किस  ने  इमपौज़  किंया  है  ?

 wm.  «<SPRARER:  Mr.  Sheo
 Marain  please  do  not  tnterru

 AUGUST  I,  ३९8  CM's  Conference
 re  Language  Policy  (Motn.)

 aft  few  भारणण  :  भाप  जेपर  में  हैं।
 कम  है  कम  भाप  को  तो  कॉंद्रोल  करता  चाहिए।

 किस  ने  इमपोज किया  ?  हू  इड  इमपोर्णिग ?

 MR,  DEPUTY-SPEAKER:  it  is  very
 difficult  to  conduct  the  House,  with
 you  gpeaking  like  this,

 SHRI  M.  N.  GOVINDAN  NAIR:  If
 so  elderly  and  so  mafure  a  person
 cannot  differentiate  between  a  friend
 and  an  enemy,  what  can  I  do?

 AN  HON.  MEMBER:  And  he  is  a
 Minister!

 aft  शिव  मारायण :  क्‍या  मिनिस्टर
 होना  कोई  जुर्म  है  ?  अगर  मैं  मिनिस्टर
 हो  गया,  तो  क्‍या  मैंने  अपनी  प्रात्मा  को
 बेच  दिया  है  ?  तामिल  में  बोलें,  तेलुगु  में
 बोलें,  मलयालम  में  बोलें  ।

 SHRI  M.  N.  GOVINDAN  NAIR:  7
 do  not  want  to  provoke  my  friend;
 but  I  tel]  you  that  if  thig  is  the  attitude
 that  you  take...  (Interruptions)

 MR,  DEPUTY-SPEAKER:  Mr.  Sheo
 Narain,  please  do  not  interrupt  like
 that.  This  is  not  the  way  to  behave
 in  this  House.

 SHRI  M.  N.  GOVINDAN  NAIR:  I
 never  expected  this  king  of  interrup-
 tion  from  him.

 MR,  DEPUTY-SPEAKER:  I  do  not
 know  why  he  ig  doing  tt  He  should
 not  be  doing  it.  He  is  a  Minister.

 SHRI  M.  N.  GOVINDAN  NAIR:

 to  be  excited,
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 communication,
 people.  Rightly  or  wrongly,  we  hap-
 pen  to  inherit  a  network  of  English
 schools  all  over  and  to  have  an  inter-
 national  language  ig  expected  to  be
 something  good  for  our  country  end
 for  our  growth.  Therefore,  our  pre-
 judice  against  English  shoulg  go.

 Now  I  comie  back  to  the  resolution.
 I  would  appeal  to  the  hon.  Member
 to  look  into  this  matter  and  do  some-
 thing  about  it.

 (Interruptions)
 If  he  ६8  not  there,  somebody  else  is
 there  to  report  to  him.

 (Interruptions)
 MR.  DEPUTY-SPEAKER:  Please

 do  not  discuss  among  yourself,  This
 78  not  the  way  to  conduct  the  Parlia-
 ment.  I  am  sorry  there  hag  been  so
 much  of  cross-talk  with  the  result
 that  the  speaker  cannot  just  make  his
 point.

 SHRI  M.  N.  GOVINDAN  NAIR:  I
 request  the  Government  that  they
 shoulg  assure  the  Chief  Ministers  of
 the  Southern  States  that  English  will
 continue  as  an  additional  associate
 language  till  the  change-over  of  Hindi
 is  accepted  by  the  non-Hindi  speak-
 ing  States,

 Secondly,  the  circulars  and  the  rules
 which  have  createg  the  impression  of
 imposition  of  Hindi  should  be  imme-
 diately  withdrawn  so  that  the  non-
 Hindi  speaking  people  feel  that  they
 are  not  discriminated  against  in  the
 execution  of  their  jobs.  Ig  these  two
 guarantees  are  given.  I  think  that  will
 satisfy  not  only  the  Chief  Ministers  of
 the  five  States  and  the  people  there
 but  also  the  non-Hindi  speaking
 States.

 aft  रास  जिलास  वल्सचान  (हाजीपुर)  :
 उपाध्यक्ष  महोदय,  प्रभी  काफी  भच्छे  भ्््छे
 बक्लोओं  ने  सारी  बात  कही  है।  मैं  झाप'

 को  ध्यान इस  बात  की  तरफ  खींचता  चाहूंगा
 कि  झंतरिजी  इस  वेश  की  लिक  भाषा  रहे  या

 हिंग्दी  रहें  था  कोई  भौर  «  राष्ट्रीय भाषा  है
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 वह  रहे,  इसके  संबंध  में  जो  चर्चाएं  चली  हैं
 आर  जितने  भी  भूतपूर्व  प्रधान  मंत्री  हैं  चाहे
 बह  स्थरवीय  जवाहर  लाल  नेहरू  जी  हों  था
 श्रीमती  हंदिश  भांधी  हों  या  लाल  बहादुर
 शास्त्री  जी  हो  या  हमारे  वर्तमान  प्रधान  मंत्री

 जो  हों,  इन  सब  लीगों  को  उद्धृत  किया  गया  है
 में  एक  बात  स्पष्ट  रूप  से  कहना  चाहता  हूं
 कि  जितमे  भी  प्रधान  मंत्री  हैं  उनके  वक्‍तव्य
 को  झाप  देखें  तो  यह  सही  बात  है  कि  उन्होंने
 एक  बात  कही  है  कि  देश  टूटने  न  पाए,  न  तो
 साउथ  के  लोगों  को  दुख  हो  न  नार्थ  के  लोगों
 को  दुख  हो,  लेकिन  एक  मंशा  सब  की  रही  है
 झौर  वह  यह  कि  इस  देश  में  जल्द  से  जल्द
 झंग्रेजी  को  खत्म  कर  के  जो  समृद्धिशाली  भाषा
 हिन्दी  है  उस  को  पनपने  का  मौका  मिले...

 (व्यकधान  )  तमाम  लोगो  की

 तमाम  जितने  भी  प्रधान  मंत्री  =  उन  की  यही
 मंशा  थी  t  कास्टीट्यूशन  को  आप  देख  लें  ?

 भौर  जो  झमेंडमेंट  राजभाषा  संशोधन  विधेयक,
 967  सें  आया  था  उस  समय  की  प्रोसीडिग्स

 को  देख  लें,  तमाम  लोगो  ने  उसका  विरोध
 किया  था  औौर  स्वयं  कांग्रेस  के  जो  लोग  थे,
 सर्वेसम्मति  से  कांग्रेस  के  सोगों  ने  पास  किया
 था  कि  नही,  हम  लोग  उसके  विरोध  मे  जाएंगे  ।
 मैं  तो  यहा  तक  कहता  हूं  कि  आप  प्रोसीडिग्श
 को  उठाकर  देखे,  उसमे  श्रीमती  इन्दिरा  गाधी

 जो  उस  समय  प्रधान  मंत्री  थी,  उन्होंने  भी विरोध
 में  बोट  दिया  था।  बाद  मे  क  क्वेत्र  के  लोगो
 ने  चैलेज  किया  तो  उन्होने  कहा  कि  गड़बड़ी
 हो  गई  थी,  हमने  इठेशनली  विरोध  में  वोट
 नहीं  दिया  ।  लेकिन  आप  पहले  के  वक्तव्य
 देखें  तो  श्रीमती  इन्दिरा  गाधी  हमेशा  से  कह
 रही  थी  कि  नदी  यह  इस  के  प्रति,  हम  लोगों
 के  प्रति,  जथन्य  होगा।  तो  मैं  कहना  चाहता
 हूं  कि  जो  मंशा  थी  और  उसमें  जो  विधेयक
 पास  हुभा  था,  उसके  कारण  पंत  और  महादेवी
 वर्मा  जी  ने  पद्म-भूषण  को  लौटा  दिया  था

 do  जवाहर  लाल  नेहरू  की  बात  भी
 यहां  पर  कही  गई  है  मेरे  जैसा  झादमी  जो
 नौति  हैं,  जो  कार्यक्रम  है,  उसी  को  प्रपना
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 [भी  राम  दिलास  पासवान]  राजू  भाषों  होंगी  य  कद  स्वराण
 ता  मान  कर  चलता  है।  हम  लोग  जवाहर  करोड़ों  मरने  पर्षि,  करोड़ों  गिरकरों,  मिश्र

 लाल  नेहरू  या  इन्दिरा  वांधी  को  नेता  नहीं  बहनों,  दलितों,  चल्तनजों  का  हो  भौर  ्  ह्य
 मागते  :  लेकित  फिर  भरी  जगाहर  शाम  मेहरू  के  च्िबें  होने  बाला  हों,  ती  मैं  कहुंगा  कि  एक
 का  माम  लिया  जा  रहा  है,  सो  हैं  उनकी

 बह  बंकित  पढ़ता  हूं  जो  मैं  समझता  हूं--इस
 हाउस  में  गहीं  भाई  है।  सन्‌  I959 में  जब
 aft  हक  एन्‍्थती  विधेभक  लाये थे,  तो  उसके

 जवान  Heo  जवाहर  लाल  नेहरू  नें  कहा  था
 कि  अंग्रेजी  भारतीय  भाषा  हो  गहीं  सकती,
 झतएव  लेडयूल  में  भ्ंग्रेजी  को  सम्मिशित  करना

 बिलकुल  बेहदा  पौर  नाजायस  होगा  ।  बहू  प ं०
 नेहरू का  वक्तव्य  है  1  फिर  उन्होंने  कहा  था

 कि  मैं  यह  नहीं  भूल  सकता  कि  हमें  प्रषने  साथ
 40  करोड  जनता  को  साथ  लेकर  चलना

 है,  न  कि  कुछ  हजार  या  एक-दो  लाख  प्रमुख
 आोगो को  ।  भागे  चल  कर  उन्होंने स्पष्ट  किया

 था  कि  भाप  पंग्रेजी  को  रख  सकते  हो,  भाप  उस

 को  पसन्,  कर  सकते हो  ।  मैं  भी  पसन्द  करता

 हूँ,  लेकिन  वास्तविक  भाषा,  जिसमे  जनता
 अपना  विकास  करती  है,  वही  है  जिस  में  जनता

 अपना  विकास  करती  है,  जिस  को  बहू  समझती
 हैं  भौर  जिस  के  प्रति  उसकी  भावनात्मक
 प्रतिक्रिया  होती  है  ।  यह  जात  पं  जवाहर
 लाल  नेहरू  ने  कही  थी

 महात्मा  गांधी  की  बात  कहीं  गई---
 महात्मा गांधी  की  भी  उस  बात  को  मैं  कहता
 हैं,  जो  सदन  मैं  नहीं  भाई  ।  महात्मा  गांधी
 मै 1918 में कहा था  कि  भावा  भाता के
 समान  है  धौर  माता  पर  जो  प्रेम  होना  चाहिये,
 द.  हम  लोगों  में  नहीं  है  हम  झपेगी  के
 बोह में फि हैं में  फंसे  हैं।  हमारी  प्रजा  बन्नात  में  दृदी
 है।  हमें  ऐसा  क्योग  करना  चाहिये  कि  एक

 ,  धर्ष  में राजकीय सभाओों  में,  कंप्रिस में, आन्तीय में,  आन्सीय
 सभायों  में  1... है  झन्य  भमा-समाज  में
 a  gehen  में  अं्रेजी का  एक  [  शब्द  पुवाई
 से  पढ़े  a  हम  अंदेजी  का  व्यवहार  बिलहुम
 त्याग  थें।  उन्होंने  पुनः  कहा  था-अगर  स्वराज
 अंग्रेजी,  बोलनेगाले  भारतीयों  ौर  उन्हीं

 Re  लिये होगे  बॉल!  हो,  तो निःशंदेद  भंदरेभो  +

 भलें  रॉष्ट्र  भाषा  हिन्दी  हो  सकती  है।  यह
 जात  महात्मा  गांधी  ने  कहीं  थी

 were  पान  मंत्री  इन्दिरा  गांधी  की  बात
 लौंग  कहते  हैं,  उन्होंने  23  प्रनस्‍्त,  1967  की
 स्पष्ट  शब्दों  में  कहा  थो  कि  एक  राज्य  के  प्रप्रेजी

 हठ  के  कारण,  समस्त  देश  में  हिन्दी की  बयति
 को  रोका  नहीं  जा  सकता है  ।  श्रीमती  इन्दिरा
 गांधी  ते  इसी  के  बाद  कहा  था  कि  लोन

 स्थवियेक  से  वोट  दें  दौर  उनका  जो  स्वयं  का

 अत  वा,  वह  विरोध  में  पहा  था।  श्री  बी०  बी
 मिरी  ने  कहा  था  कि  हिन्दी  सम्पर्क  भाषा  बने
 कर  रहेंगी  ।

 में  भ्रभाौ  देख  रहा  था  कि  नेता  जी

 सुभाष  चन्द्र  बोस  ने  हिन्दी  के  सम्बन्ध  में  क्या
 कहा  है,  उन्होंने  कहा  घा--“सबसे  पहले  मैं
 एक  गलतफहमी  दूर  कर  देना  चाहता  हूँ  ।

 कितने  हीं  सउजनों  का  पाल  है  कि  बंगाली
 लोग  बा  तो  हिन्दी  के  बिर्द्ध  होते  हैं  का  उस

 के  प्रति  उपेक्षा करते  हैं  7  यह  बात  भ्रमपूर्ण
 है।  इस  का  खण्डन  करना  मैं  पन  कत्तेथ्य
 समझता  हू  1  मैं  व्यर्थ  प्रभिमान  नही.  करना
 अऋडता,  परन्तु  इतना तो  झावश्य  कहूँगा  कि

 हिन्दी  साहित्य  के  लिये  जितना  कार्य  बंवालियों
 में  किया  हैं,  उतना  हिन्दी  भाषीं  ब्ान्त  छोड़
 कर  झौर  किसी  आनत  के  निवासियों ने  शायद
 ही  किया  हो  t  में  इस  बात  की  मानता हूँ हूं
 कि  बंगाली  लोग  प्रपनी  मातु-भाषा  से  अत्यत्त

 प्रेम  करते  हैं  भौर  यह  कोई  भपराध  नहीं  है  t

 wine  हमें  से  कुछे  ध्रादभी  ऐसे  भी  हों,  |... क
 इस  बात  का  डर  हो,कि  हिन्दी  बाले  हमारी
 मातृ  सादा  बंगाली  को  चुरा  कर  उसके  स्थान
 पर  हिन्दी  रखषबानां  चाहते  हैं!  नह  स  भी
 निराधार  है  हिन्दों  अचार  का  बहेस्व  वही
 है  कि  जो  काम  |.  धेंजी  से  लिया  कता  है,
 गई  झान  चल  कर  हिन्दी  से  लिया  जाये  ।”
 ये  विचार  गेताजी  शुभाष  ex  de  के  थे  ।



 साथ  कह  सकता  हूं  कि  हिन्दी के  बिता
 हमारा  कार्य  नहीं चल  सकता  है  ।  जो
 सम्जन  हिन्दी  भाषा  द्वारा  भारत  में  एकता
 बैदा  करना  चाहते  हैं,  बे  निश्चित ही
 भारत  बन्धु  हैं।  हम  सब  को  संगठित हो
 कर  इस  ध्येय | की |की  प्राप्ति  के  लिए  प्रयास
 करना  चाहिए  ।

 न्यायमूति  शारदा  चरण  भित्र  ने  कहा

 था--  हिन्दी  समस्त  प्रार्यावर्त  की  भाषा
 है।

 हमारे  साथी  दक्षण  की  बात  करते  हैं।
 वक्षिण  भे--तामिलनाडू  में  958  से

 “लैग्वेज  कन्वेग्शन”  हुई  थी,  जिस  के  स्वा-
 गताध्यक्ष  श्री  के०  भाष्यमुधे  भौर  उस
 परिषद्‌  क ेभ्रध्यक्ष श्री  के०  सन्तानम्‌  थे

 उन्होंने  कहा  था--

 Then  it  was  pointed  out  that  impo-
 sition  of  Hind:  will  leag  to  disrup-
 tion  of  the  country.  It  is  correct.

 उन्होंने  अपने  भाषण  की  श्रुआत  ही  इन्हीं
 शब्दों  से  की  थी  1

 कर्णाटक:  मे  एक  कन्वेशन  हुई--
 यहां  एक  प्रस्ताव  पास  किया  यया।  उड़ीसा
 के  कटक  मे  एक  सम्मेलन  हुभा,  जिस के
 भ्रध्यक्ष  थें--श्री  ग्रातेवल्लभ  मोहन्ती  t

 wet भी  एक  प्रस्ताव पास  हुआ  था,  जिस  में
 कहा  गसा  चा-- यह  सम्मेलन  अंग्रेजी  भाषा
 शिक्षा का  विरोध  न  करते  हुए  भी  अंप्रेज़ी
 भाषा  को  प्रनिदिष्ट काल  के  लि,  हिन्दी  के
 साथ  सहयोगी यथा  भतिरिक्त भाषा  के  रुप
 में  प्रहण  करने का  एकान्त  विरोधी  है।

 यदि  संग्रेज़ी को  भ्रतिरिक्त  भाषा के  रूप  में
 शेहण  करने का  प्रयोजन  हो,  तो  उसे  केवल
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 i965  से  पांच  वर्ष  झवति  i977  तक
 रखा  जा  सकता है  ?।

 /

 उपाध्यक्ष  महोदय,  उस  समय  वहाँ
 स्वामी  विधित्रानन्द  दास ने  एक  संशीधन
 रखा  था,  जिस  में  दस  साल  के  लिए  अंग्रेज़ी
 को  रखने की  बात  कही  गई  थी,  लेकिन
 किसी  से  भी  उस  संशोधतल  का  समर्थन  नहीं
 किया,  किसी  ने  भी  उस  के  पक्ष  मे  वोट  नहीं
 दिया

 उपाध्यक्ष  जी,  यह  भी  सत्य  नही  है  कि
 हमेशा  दक्षिण  वालों  ने  हिन्दी  का  विरोध  किया
 है  भौर  यह  बात  भी  सत्य  नही  है  कि  हमेशा
 उत्तर  बालों  ने  हिन्दी  का  साथ  दिया  है
 अब्ेजी  फ्छ  लोगो  की  भाषा  बन  गई  है,  उन  में
 चाहे  उत्तर  के  लोग  हों  या  दक्षिण के  लोग  हों,
 जिन  को  अंग्रेज़ी  से  थोड़ा-सा  भी  लाभ
 मिलता  है,  वे  प्रंग्रेज़ी  के बकता  बन  जाते  हैं।

 963  मे  मैसूर  विश्वविद्यालय  के
 झवकाश  प्राप्त  प्रो०  चन्द्रहासन  दिल्ली
 पधारे  थे।  उन्होंने  एक  वक्तव्य  में  कहा
 था---  पक्‍्रगर  अंग्रेज़ी  को  जबरदस्ती  लादा  जा
 सकता  है,  तो  क्‍या  कारण  है  कि  हिन्दी  को
 नहीं  लादा  जा  सकता  ।  जब  कि  बात  ऐसी
 नही  है,  हिन्दी  तो  भारत  की  भाषा  है,  भारत
 की  अधिक  जनसंख्या  द्वारा  समझी  और  बोली
 जानेवाली  भाषा  है।  उन्होंने  यह  भी  कहा
 था--”  “डी०  एस०  के०  दल  हिन्दी  का
 विरोध  करता  है,  परन्तु  वह  तो  भारत
 की  धलण्डता  का  भी  विरोधी  है।  बहू
 झलग  सेद्रविढ  प्रान्त  चाहता है,  उसे  देश
 की  एकता  में  विश्वास  नहीं  है।”  oe  «

 SHRI  VAYALAR  RAVI;  I  am  not  a
 DMK  man.  D.M.K.  is  a  recognised
 politica;  party.  It  is  wrong  that
 DM.  K.  is  against  the  unity  of  India.
 An  Hon.  Member  Shri  As:  thambi  re-
 represents  DM.K,  party  in  this  House.
 Tt  ig  &  very  derogatory  remark  which
 May  be  expunged.  Can  I  say  that  the



 [Shri  Vayalay  Revi)
 Janata  Party  is  against  the  unity  of
 India?  Can  I  say  that  the  Janata
 Party  is  a  regional  party.  But  I  do
 not  want  to  say  80.

 MR.  DEPUTY-SPEAKER:  There  is
 no  point  of  order.

 थ्ी  शाम  विवात  पालनान  :  उपाध्यक्ष

 अहोदय,  मह  सब  मैंने  अपनी  तरफ  से  नहीं  कहा
 है,  मेरे  पस  ये  i963  की  प्रेस-कटिस्ज़  हैं,
 धाप  इन  को  देख  लें।  |  मैसूर  विश्वविद्यालय

 के  अवकाश  प्राप्त  प्रो०  चन्द्रहातन  जब  दिल्ली
 पधारे  थे,  उस  समय  उन्होंने  यह  बक्तब्य
 दिया  था,  मैं  उन  के  वक्‍तब्यों को  ही  पढ़
 रहा  में  न  केबल  दक्षिण  भारत  बल्कि
 उसर  भारत के  भी  नेक  विढ़ानों के  नाम
 शी  गिनाऊंगा  ।  गाडमिल  साहब  महा-
 राष्ट्रियन  थे।  उन्होंने  कहा  था--  “हिन्दी
 एक  संगठित  करने  वाली  शक्ति  है
 जनसाधारण  को  एक  विशाल  जीवन  की
 तरफ  ले  जाने  का  मार्ग है ।”

 मैं  देश  के  लोगो  की  ही  बात  नहीं  कहता,
 विदेश  के  लोग भी  हिन्दी  के  सम्बस्ध में  क्या
 कहते  है,  प्राप को  सुत  कर  झाश्चये

 होगा  ।  विदेशों  में  भी  भार  ऐसे  देश
 हैं  जहां  हिन्दी  बोली  जाती  ta  देश  हैं---
 मारिशस,  फ़िजी,  सुरिनाम,  गियाना  भर

 द्विनिहाड  ।  में  अभी  हाल  में  इण्डोने-

 कहने  का  लातायें  है  कि  विदेशों में  भी
 वहां  की  भाषाओं में  भारत के  शब्द  भरे
 पड़े  हैं।  झाष  बहा  के  ध्म-स्थानों को  जा  कर

 re,  Language  Poly  (Moin.
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 weet  we,  मैं  इस  को  हीं  फ़्न्तां
 ग् प्याईष्टबाइज  कहता  हूं  कि

 ठगने  बाली  भाषा  है।  तेता जी  ते  जैसा  कहा
 है  कि  शाप  कोर्ट  में  जाते  हैं  या  हम  कोर्ट  में
 जाते हैं,  ती  हम  वहां  हिन्दी  बोलते  हैं  लेकिन
 हमारा  जो  अकीस है,  वह  वहां  पर  अंग्रेजी
 में  हमारी  बकालत  करेगा  भौर  हमारे  बिष्दं
 वकालत  करता  है  या  हमारे  पक्ष  में  करता  है,
 इसका  हम  को  पता  नहीं  चलता  है।  इसी
 तरह से  जब  हम  डाक्टर के  पास  जाते  हैं
 तो  यह  एक  सह्थिप में  प्रंग्रेड़ी में  प्रेस्किप्लन
 लिख  देता  है।  श्रब  वह  हम  को  जहर
 दे  रहा  है या  टेरामाहसीन या  डाइक्रि
 स्टिसीन  2  रहा  है,  इसका  हम  को  पता
 नहीं  लगता  है  ।  इस  तरह  से  यह  अंग्रेज़ी
 भाषा जो है, जो  है,  यह  टगने  वाली  भाषा  है।

 दूसरी  बात  मैं  यह  कह  रहा  हूं  कि  भाज
 तक  जितनी  भी  योजनाएं  रही  हैं,  उन  के
 झंप्रेडी  में होने  से  कोई  ज्यादा  क़ायदा

 जनता  को  नहीं  हुप्रा  है।  में  प्रधियोग  नहीं
 लगाता  हं  लेकिन  यह  बतलाना  चाहता  हूं
 कि  जब  हम  सेकटेरियेट  में  देलीफोन  करते
 हैं  भौर  हिन्दी में  बोलते हैं  तो  वहां पर  थी
 ऊंचे  पद  पर  बैठे हुए  लोग  हैं,  ने  हिन्दी  नहीं
 समझते  हैं।  एक  भी  भ्ादमी  ऐसा  ऊंचे

 पद  पर  नहीं  है,  जो  हिन्दी  समझता  हो
 एक  परसेण्ट  लोग भी  ऐसे  नही ंहैं  उस

 ऊंचे  पदों  पर  जो  हिन्दी  में  बात  समझते  हों
 झौर जब  उन  से  हिन्दी में  बात  करते  हैं  तो  वे
 कहत ेहैं.  “art  कास्ट  कोनों  हिस्दी  1

 तब  उन  को  समझाना  पड़ता है।  में  यह
 सैजेटेरियेट  की  बात  तल  रहा  हूं  लेकिन
 झाप  किसी भी  डिपार्टमेंट  को  ले  सें, यही  बात

 है।  झाग  सबेरे  में  रेस  मंत्री जी  ते  एक

 ह ३  फ्ल  बाला  था  ।  हैं  रेल  मलालम

 की  पस्टीमेद्स  कमेटी  का  मेल्थर  हूं  भौर
 मैं  दधि  के  साथ  कह  सकता  हूं  कि  रेस  मंज्राभन
 के  किसी  भी  डिपार्ट्ेंट के  हे  को  ह. अ



 ्य  में,  एक  भी  |]  को  मत  का  नहीं
 मिलेया झौर सब और  [. ड  भाप  के  यहां  के  हैं।
 इस  के  बारे  में  हमारे  मत  में  कोई  कदुता
 नहीं  है  भेकिन  मैं  मह  शाहता  हूं  कि  धाप
 धपनी  भाषा,  अपनी  मातृ-भाषा,  झपनी  1 ह

 का  सम्मान  करें।  क्‍या  श्राप  क्‍यों  विदेशी
 भाषा  के  चंगृज्ञ  में  पड़े हुए  हैं।  भाप  क्यों
 नहीं  झपनी  भाषा  के  लिए  प्रोत्साहन  मांगते
 हैं।  हम  पालियामेंट में  श्राप  का  साथ  देने
 के  लिए  तैयार  हैं।  भाप  तेलगु को  बढ़ाइए,
 ाप  तमिल  को  बढ़ाइए  भौर  झाप  भ्रपनी
 भाषाओं  को  बढ़ाइए,  झाप  क्‍यों  अंप्रेडी  के
 शक्कर  में  पड़े  हुए  हैं।  मेरे  कहने  का
 मतलब  यही है  कि  आप  दर्जी  के  चक्कर  में
 मत  पड़िप।  यह  सही  बात  हैं  कि  श्ाज
 झंग्रेडी  को  कितने  परसेण्ट  लोग  जानते  हैं।
 मैं  मद्रास  गया  था  शौर  मुझे  मालूम  है  कि
 यहां का  जो  शहरी  भाग है,  वहां पर  लोग
 अंग्रेडी  जानते  हैं,  लेकिन  देहातो ंमें  जो लोग
 हैंगे  अंप्रेसी  नहीं  जानते  ।  नवे  अंग्रेडी
 आनते हैं  भौर  न  हिन्दी  जानते हैं  लेकिन
 अंप्रेसी  से  ज्यादा  &  हिन्दी  को  समझ  लेते
 हैं।  ये  हिन्दी  बोलते  नहीं  हैं  लेकिन
 ये  उसको समझ  लेते  हैं।  (  ब्यवधान) .  .

 %  यह  कहना  चाहता  हूं  कि  बिहार  के

 मुख्य  मंत्री  के  सम्बन्ध में  कहा  यथा  कि  बिहार
 के  मुख्य  मंत्री  ते  यह  कहा।  श्राप  विहार  प्रौर
 उत्तर  प्रदेश . . ,

 SHR;  A.  C  GEORGE  (Mukanda-
 puram):  This  ig  an  example  of  colos-
 sal  ignorance

 की  राम  चिसास  creer:  मैं  तो
 श्राप  के  सम्बन्ध  में  जानता  हूं  कि  ाप  लोग

 श्ण्छी  दिली  जानते  हैं,  बहुत  बढ़िया  हिन्दी
 जानते  हैं।  हमारी  भीमती  पाती  कृष्णन,

 re.  Language  Policy  (Motn,)
 SHRIMATI  PARVATHI  KRISHN-

 AN  (Combatore):  Please  do  not  Ybel
 me,

 MR.  DEPUTY-SPEAKER:  The  very
 fact  that  you  are  reacting  shows  that
 you  understand  Hindi.

 SURIMATI  PARVATHI  KRISHN-
 AN:  |  heard  the  English  translation.

 wt  प्राम  बिलास  पायचाव ए  मैं  यह
 कहना  चाहता  हूं  कि  चाहे  विरोधी  दल  के
 कोई भी  सदस्य  हों,  2  जब  वोट  मांगने
 केलिये  जाते  हैं  तो  प्रंग्रेड़ी में  वोट  नहीं  मांगते
 के  तमिल  में  वोट  मांगते  हैं,  वे  भपती  भाषा में
 बोट  माँगते  हैं।  श्राप  वहां  पर  श्रंग्रेड़ी  मैं
 बोट  क्‍यों  नहीं  मांगते हैं?  झाप  वहां  पर
 झंप्रेडी  में  भाषण  दीजिए  भौर  उन  से
 कह”िए  कि  हमें  वोट  दीजिए  ?  आप  जिस
 भाषा  में  चुन  कर  पाते  हैं,  जिस  भाषा  में
 वहां  जा  कर  लोगों को  समझाते  हैं,  उसी
 भाषा  की  शाप  वकालत  कीजिए  ।  भाप
 अंग्रेडी  मत  पढ़िये।  मैं  यह  नहीं  कहता कि
 श्राप  हिन्दी  सीखिये।  हमारे  जैसा  झादमी
 तो  यह  चाहता हैँ  कि  भाप  अपनी  भाषा  हम
 को  दीजिए  और  हमारी  भाषा  ाप
 लीजिए  और  दोनों  को  मिला  कर  गंगा
 बहाइए  |  प्राप के  यहां  बड़े  बड़े  विद्वान
 हुए  हैं।  श्री  रामास्वामी  नाइकर  जैसे
 विद्वान  धाप  के  यहां  हुए  हैं  भर  हम  उन  की

 पूजा  करते  हैं।  शाप  के  महां  जो  बड़े  बड़े
 विद्वान  हुए  हैं  उन  की  हम  पूजा  करते  हैं
 लेकिन  झाप  का  नेता  देश  का  नेता  नहीं
 बन  सका,  क्षाप  का  नेता  साऊथ  का  नेता  ही
 बन  सका।  इस  का  कारण  क्या  है?  हमारे
 राज  नारायण  जी  ने,  हमारे  नेता  ने  जैसा
 बतलाया  है  कि  इधर  के,  उत्तर  भारत  के
 लोग  बहुत  चापसूस  होते  हैं।  थे  लोप
 उत्तर  भारत  में  तो  हिन्दी  बोलते हैं  लेकिन
 साज  में  अंग्रेड़ी  बोलते  हैं  भोर  श्राप
 लोग  कट्टरपंथी  हैं,  हिन्दी  को  सुन  तहीं
 सकते  t  झाप  को  चाहिए  कि  झाप  भपने
 दिल  में  उदारता  लाएं  t  भाष  दक्षिण



 {  श्री  राम  बिलास  फासचान  ]
 के  लोग  उत्तर की  भाषा  सीखें शौर  हम  उत्तर
 के  लोग  दक्षिण  की  एक  भाषा  सीखें
 झापकी  जो  प्रतिना  होषी  बह  हम  सगे
 झौर  |  हमारी  जो  प्रतिभा  होगी,
 यह  झाप  &  भौर  तब  देश  में  गंगा  बहाइए
 शौर  तब  एक  किस्म  से  सब  की  पूजा  कर
 सकते  हैं।  मैं  यह  नहीं  कहता  कि  ाप
 हिन्दी  सीखे  "  भाप  हिन्दी  को  गाली  देते
 रहेंगे  ौर  हम  झापकों  अग्रेज़ी का  सिम्बल
 समझते  रहेंगे, तो  काम  नही  waa:  हमारी
 यहू  मूखंता  है  कि  हम  पाप  को  प्रपेदी  का
 सिम्बल  समझते  रहें  ।  मेरा  कहना  यह
 है  कि  श्राप  झपने  को  धंग्रेड़ी का  सिम्बल  मत
 बनाइए  ौर  मैं  चाहता  हु  की  उत्तर  की
 भाषा  दक्षिण  बाले  सीखें  और  दक्षिण
 की  एक  भाषा  उत्तर  वाले  सीखें  भौर  इस
 को  कम्पलसरी  कर  दिया  जाए।  आप  की
 भाषा  हम  पढ़ें  भौर  हमारी  भाषा  झाप  पढ़ें
 और  समान  रूप  से  गया  बहाइए,  यही
 मेरा  कहना  है।!

 “SHRI  A  दि  ए  ASAITHAMBI
 (Madras  North)  Mr  Deputy-Speaker,
 Su,  I  am  happy  to  participate  in  the
 debate  on  the  Language  problem  and
 I  am  proud  too  to  belong  to  the  Dra-
 vida  Munnetra  Kazhagam,  a  political
 party  at  the  vanguard  for  protecting
 the  linguistic  rights  of  the  people  of
 this  country

 The  language  problem  is  not  a  pro-
 blem  of  today  or  yesterday  As  early
 88  7987  the  Dravidian  Movement  of
 Tamil  Nadu  was  spear-heading  the
 language  issue  Without  fear  of  being
 contradicted,  I  can  say  that  the  Dra-
 vida  Munnetra  Kazhagam’s  persistent
 endeavours  persuaded  Pandit  Jawa-
 harlal  Nehru  to  give  the  solemn  as-
 surance,  in  his  capacity  as  the  Prime
 Minister  of  the  nation,  that  Hind:
 would  not  be  imposed  on  non-Hindi
 epeaking  people  so  long  as  they  did
 not  want  it  Today  it  goes  to  the  cre-
 dit  of  Thiru  M.  प  Ramachandran,  the
 ardent  advocate  of  Arigner  Anna's

 tion  is  the  subject-matter  of  diicus-
 sion  today

 At  the  very  outset,  I  would  hke  to
 point  out  that  language  issue  is  not  a
 trivial  matter  which  can  be  debated
 for  finding  a  solution  within  six  hours.

 I  have  no  hesitation  m  saying  that  if
 India  is  to  survive  ag  a  nation  then
 Hind:  has  to  be  given  a  go-by  In
 937  Periyar  Ramaswamy,  who  is  po-
 pularly  known  as  E  V  Ramaswamy
 Naicker,  started  the  anti-Hindi  move-
 ment  He  was  not  an  ordinary  man
 My  hon  fnend  Shn  C  Subramaniam,
 mentioned  in  his  speech  that  he  had
 the  privilege  of  joming  Gandhi's
 movement  in  920  Periyar  Rama-
 swamy  was  in  the  Congress  much  ear-
 jer  than  that  If  anyone  went  to
 Mahatma  Gandh:  to  get  some  clarifi-
 cations  about  the  policy  of  Prohibi-
 tion  he  would  immediately  direct  him
 to  go  to  Periyar  Ramaswamy  When
 Rajajl  introduced  Hind:  m  1938,  Per!-
 yar  Ramaswamy  led  the  anti-Hindi
 agitation  It  was  a  mass  movement,
 taking  00i  people  to  prison  and  end-
 ing  the  precious  Mle  of  two  penple
 We  should  ponder  over  as  to  what
 prompted  Periyar  to  lead  this  anti-
 Hinds  agitation  in  988  when  Indian
 wag  under  British  rule

 I  should  say  that  there  is  no  ani
 mosity  or  hatred  towards  Hindi  among
 the  people  of  South  India  As  pointed
 out  by  Shri  Bala  Pajanor,  the  people
 of  Southern  States  know  more  tan-
 guages  than  the  people  of  Northern
 States.  Their  opposition  to  Hind!
 springs  from  the  feer  that,  if  Hindi
 becomes  the  national  language,  the

 *The  original  speech  was  delivered In  Tamil,
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 early  as  2988  and  he  started  the  anti-
 Hindi  movement.

 I  would  like  to  refer  in  brief  to  the
 position  prevalent  in  India  two  thou-
 sand  years  ago,  when  we  had  no  caste
 cultural  and  religious  berriers.  The
 Dravidian  race  was  in  power  through-
 out  the  country,  with  the  laudable
 concept  of  One  Community  and  One
 God,  without  being  super-imposed  by
 Vedas  and  other  scriptures.  What  do
 We  see  today?  Every  day  the  Adi-
 Gravidians  are  being  attacked  by
 caste-Hindus  in  some  part  of  the  coun-
 try  or  the  other.  This  is  the  inevitable
 consequence  of  accepting  the  alien
 culture  and  traditions  of  Aryans  by
 the  Dravidians.  The  cultural  trans-
 formation  has  come  to  this  pass  that

 Bre
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 in  effect  the  lfeserfa  of  Hindl-dpeak-
 ing  people.  Periyar  Ramaswamy  had
 this  farsight  in  7938  when  he  started
 anti-Hindi  struggle.

 It  would  be  pertinent  to  point  out
 the  political  background  in  2998  when
 Rajaji  introduced  compulsorily  Hindi
 teaching  in  Tamil  Nadu.  In  937  Elec-
 tions  the  Congress  Party  came  to
 power  in  all  the  l!  Provinces—then
 there  were  not  22  States.  In  no  other
 Province  Hindi  was  introduce.  But
 Rajaji  introduced  Hindi  in  Tamil
 Nadu.  Why  did  he  do  this  in  3988१

 I  should  recall  here  that  in  later  years
 he  became  the  staunch  antagonist  of
 Hindi.  Rajaji  no  doubt  occupies  a
 pre-eminent  place  among  the  patriots
 of  India.  He  unravelled  many  tangles
 in  our  freedom  struggle.  He  wanted
 the  people  to  learn  Hindi  and  also
 learn  to  oppose  Hindi.  He  wanted
 that  when  independence  came  it
 should  not  become  the  handmaid  of
 Hindi-speaking  people.  Now  what  do
 we  see?  22  States  are  there  in  the
 country.  As  referred  to  by  Shri  C.  §.
 in  his  speech,  though  Hindi; iq  the, mother-tongue  of  peoyle  livisg  “ay
 States,  though  Englishespewting  pope-
 lation  is  just  ]  per  cent  or  Ls  per  cent,
 English  is  wide-spread  throughout
 the  country,  unlike  Hindi  confined  to
 7  states.  Take  for  example  even  the
 three-language  formula.  If  non-Hindi
 speaking  people  accept  it,  they  have
 to  learn,  besides  their  mother-tongue,
 Engdsh  and  Hindi.  Naturally  the  bur-
 den  on  them  is  more  as  compared  to
 Hindi-speaking  people  for  whom  no
 special  efforts  are  required  to  learn
 Hindi  being  their  mother-tongue.  In-
 three-language  formula  the  burden  of’
 languages  is  not  equally  shared.  Why
 should  one  section  of  the  people  bear
 the  additional  brunt,  when  all  ह्
 having  equal  rights?

 Mahatma  Gandhi  wanted  Hindus-
 tani—a  mixture  of  Urdu  spoken  by
 the  Muslims  and  Hindi  spoken  by
 Hindus—~to  be  learnt  just  for  the  sake
 of  establishing  cordial  relations  bet-
 ween  Muslims  and  Hindus.  Mahat-
 waji's  dream  died  with  him  when  he
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 ‘was  murdered,  Hindustani  was  chang-
 ed  to  Hindi,  Why  was  it  done?  Shri
 Raj  Narain  wants  that  in  Tamil  Nadu
 the  people  should  learn  Tamil,  in
 Kerala  the  people  should  learn  Mala-
 yalam,  etc.  We  have  also  no  objection
 in  the  people  of  Bihar  speaking  and
 learning  only  Hindi.  But  the  problem
 arises  when  the  people  of  Bihar  want
 to  communicate  with  the  people  of
 Tamil  Nadu.  In  what  language  they
 should  do  this?  We  have  got  this
 House,  a  representative  body  of  22
 States  in  the  country.  What  should
 be  the  language  in  which  this  House,
 if  it  desires,  should  communi-
 cate  with  22  States  having  different
 languages?  That  is  the  problem  we
 are  facing  today.  Hindi  or  any  other
 language—which  should  be  the  langu-
 age  of  such  a  communication?  Here
 I  have  without  any  doubt  to  say  that
 English  puts  equal  burden  on  all  the
 people.  English  is  not  an  alien  lan-
 guage  at  all.  Nagaland,  a  constituent
 unit  of  our  country,  has  adopted  Eng-
 lish  ag  the  State  language.  Do  you
 want  to  throw  out  Nagaland  by  say-
 ing  that  English  is  an  alien  language?
 If  that  happens,  naturally  other  States
 will  follow  and  if  this  is  allowed  to
 happen,  then  disintegration  of  the
 country  sets  in,

 I  do  not  deny  that  the  D.M.K.,  was
 committed  to  secession.  What  was  the
 reason?  We  were  afraid  of  becoming
 the  slaves  of  Hindi  imperialism.  Later
 on  we  realised  that  we  could  purse
 our  struggle  within  the  constitutional

 ston  but  we  ate  not  yet  alienated  from
 the  causes  that  culminated  in  such  a
 demand.  Even  after  a  years  of  our
 Independence,  we  have  not  been  able
 to  find  a  solution  to  the  language  pro-
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 Member  is  making  geod  points.  May
 I  suggest  that  the  Prime  Minister  puts
 the  earphones  go  that  he  hears  the
 translation,

 MR,  DEPUTY-SPEAKER:  He  ts  get-
 ting  it  translated.  Leave  it  to  him.
 Please  don't  disturb  the  speaker,

 SHRI  A.  ्  P.  ASAITHAMBI:  As  I
 stated  at  the  beginning,  I  wish  to  re-
 peat  that  I  have  no  hatred  towards
 Hindi.  But  I  hate  its  imposition.  It
 is  claimed  that  Hindi  is  spoken  by
 majority  of  the  people  in  the  country.
 I  would  like  to  counter  this  argument
 by  quoting  from  the  972  Census  Re-
 port  of  the  Government  of  India,  Ac-
 cording  to  this  Report  out  of  the  po~
 pulation  of  54.8]  crores,  I6  crores  of
 people  speak  Hindi.  But,  you  will  be
 surprised  to  know  that  47  dialects  have
 been  grouped  under  the  heading  Hindi
 and  thus  the  number  of  Hindi-speak-
 ing  people  has  been  swelled  to  46
 crores.  The  number  of  real  Hindi—
 that  {s  the  Khadi
 peopte  is  just  2  crores.  Where  is  your
 majority?  In  a  democracy  the  mino~
 rities  must  be  given  protection  from
 the  oppression  of  majority,  even  if  I
 concede  that  Hindi  is  spoken  by  ma-
 jority  of  people.  Here  have  you  cho~
 sen  peacock  as  the  national  bird  on
 the  strength  of  its  nurobers?  Have

 |
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 to  form  the  Government  at  the  Cen-
 ह...  and  now  within  79  months  of  Ja-
 Bata  Government  these  groups  are
 vying  with  one  another  in  becoming
 supreme  and  that  has  created  un-
 seemly  squabbes  in  the  Janata  Party
 if  this  is  the  case  with  a  political  party
 ruling  at  the  Centre,  you  can  imagine
 what  will  happen  in  a  country,  which
 is  a  sub-continent  by  itself  because
 of  its  diverse  cultures  and  different
 Janguages,  if  one  linguistic  group  tries
 to  establish  its  supremacy  over  the
 others

 Shri  C  S  referred  to  the  fall  of
 Congress  Party  in  967  in  Tamil  Nadu
 and  he  analysed  the  cause  for  this  in
 a  beautiful  manner  No  accusing
 finger  could  be  raised  against  Shri
 Kamaraj  the  leader  of  the  Congress
 Party  in  Tamil  Nadu  Yet  he  could
 Not  save  the  Party  from  its  rout  The
 reason  was  the  grievous  error  com-
 mitted  by  the  Congress  Party  at  the
 national  level  in  the  matter  of  langu-
 age  in  965  The  Congress  Party  has
 not  yet  been  able  to  raise  its  head,

 in  Tamil  Nadu  Similarly  the  Janata
 Party  has  also  no  jonata  in  Tamil
 Nadu  Indra  Congress  has  also  drawn
 blank  in  Tamil  Nadu  Only  Bala  Pa-
 janor  and  myself—in  other  words,

 can  never  be  anybody  else  in  Tamil
 Nadu  on  the  political  arena

 १9  8  hrs.

 {Ma  Sesazer  in  the  Chair)

 The  people  of  four  Southern  States
 have  woken  up  The  four  Chief  Min-
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 Statez  would  not  have  come  to  attend
 this  conference  If  in  the  coming
 Elections,  no  all-India  party  comes  to
 power,  and  only  regional  parties  get
 elected,  what  will  happen  in  the  coun-
 try?  There  will  be  mevitable  and
 unavoidable  separation  Passion  will

 be  let  loose  In  spite  of  ant:  secession
 law,  there  will  be  demand  for  seces-
 sion  As  i8  commonly  known  in  legal
 circle,  law  cannot  be  based  on  full
 justice  and  farplay  We  on  our  part
 do  not  want  such  a  thing  to  happen
 We  want  to  protect  our  country’s
 unity  and  integmty  But  we  must  bear
 in  mind  that  there  were  633  princely
 States  before  the  advent  of  British
 here  The  Britishers  unified  the  na-
 tion  and  after  independence,  Sardar
 Patel  strengthened  the  bonds  of  unity
 In  956  language  was  the  basis  for  re-
 organising  the  States  I  want  that  dur-
 ing  Morar):  Desai’s  regime  the  coun-
 try  should  not  sunder  apart  English
 ig  the  world  Janguage  and  it  can  safe-
 ly  be  the  hnk  language  of  the  coun-
 try  also  It  78  no  longer  an  ahen  lan-
 guage  Even  now,  as  mentioned  by
 Shri  C  8,  non-Hind;  speaking  peopie
 are  second-class  citizens  If  tomor-
 row  Hind:  supplants  English,  what
 wll  pe  the  position?  The  fear  of  sla-
 very  makes  us  oppose  this  move

 Mahatma  Gandhi  got  us  freedom,
 But  within  a  short  time  after  that,
 one  of  ms  moves  was  misinterpreted
 and  he  was  murdered  Now  we  should
 not  break  the  country  We  want  to
 protect  the  nation  Hind  is  the  enemy
 of  India  and  we  should  thwart  its
 efforts  to  subjugate  India  Now  four
 non-Hind:  States  have  come  together
 I  would  like  to  warn  the  Government
 that  at  not  a  very  distant  future  25
 non-Hind:  speaking  States  in  the
 country  may  come  together  to  oppose
 the  imposition  of  Hindi

 With  these  words  I  conclude  my
 speech,  thanking  you  for  giving  me
 ae  opportunity  to  participate  in  this
 debate

 MR  SPEAKER.  The  Prime  Minis-
 ter,
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 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Mr.  Speaker,

 AN  HON.  MEMBER:  Is  he  rep-
 tying  or  intervening?

 IRI  MORARJI  DESAI:  I  am
 replying....

 MR.  SPEAKER:  We  shall  resume
 the  debate  after  this,

 SHRI  MORARJI  DESAI:  You  may
 call  ३६  intervention  if  you  like.

 MR.  SPEAKER:  The  Prime  Minis-
 ter  is  speaking.

 SHRI  MORARJI  DESAI:  I  have
 Hatened  very  carefully  and  attentive-
 ¥y  to  all  that  has  been  said  here.  Even
 when  I  was  absent  from  the  House
 for  about  45  minutes  in  two  shifts,  I
 was  listening  because  I  attach  great
 importance  to  the  question  which  has
 been  debated  here  today.  I  should
 have  been  very  happy  xf  no  passions

 not  want,  therefore,  to  tread  on  any
 sensitive  ground.  I  would  not  yielg  to
 the  temptation  of  replying  to  some
 points  which  are  not  really  necessary for  the  consideration  of  thig  ques-
 tion  but  which  might  create  even  an
 whintentional  misunderstanding,  I  go
 Not  want,  therefore,  to  take  that
 2  $  :  aks vital  for  the  unity  and  strength  of

 ¥
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 IT  have ought  not  to  be  exacerbated.
 aah

 will  bring  Hindi.  That  is  all  that  I
 have  always  886  and,  patriotiam  is
 not  a  thing  which  I  have  to  inculcate
 ..4.  (Interruptions)

 SHRI  ह:  VENKATASUBBIAH:
 Why  are  you  trying  to  equate  the  two?

 SHHRI  VAYALAR  RAVI:  We  are
 also  patriots.  It  is  not  the  monopoly
 of  anybody.

 Mk.  SPEAKER:  He  never  aaid
 that  we  are  not.

 SHRI  MORARJI  DESAI:  I  have
 not  said  that  I  am  a  better  patriot
 than  the  hon.  Member.  I  have  never
 said  it.  But  why  is  sensitivity  brought
 into  it?  E  do  not  want  to  hurt  any-
 body.  It  is  not  what  I  am  saying,  but
 it  is  a  fact  that  in  this  country  ail
 of  ug  ere  suffering  from  shortcomings
 in  this  matter  because  of  the  past
 nistory  of  the  country.  That  is  why
 the  language  problem  is  there.  For
 thousands  of  years  in  its  previous
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 that  i¢  was  only  the  Indian  National
 Congress  which  wes  working  for
 freedom,  there  were  others  too,  but
 Indian  National  Congress  was  the  main
 body  which  was  working,  and  if  I  say
 i,  it  will  be  no  exaggeration.  At
 that  time  people  from  the  south,  from
 Bengal,  from  Maharashtra  and  from
 Gujarat  proposed  that  Hindi  be  the
 common-—nationa]  language;  that  is
 what  they  called  it  at  that  time.  That
 was  accepted  ang  nobody  contested
 it  until  we  won  our  freedom.

 After  freedom  when  the  Constitu-
 tion  was  drafted,  Hindi  was  recog-
 nised  as  the  common  language,  not  as
 a  national  language  and  all  the  other
 languages  of  the  country  which  are
 recognised  in  the  Constitution  are
 considered  national  languages  so  that
 there  may  be  no  quarrels  on  that  ac-
 count.  And  yet,  Hindi,  by  common
 consent,  was  considered  as  the  official
 language  and  as  the  common  language
 for  the  Centre  and  for  the  country
 and  st  was  agreed  that  for  fifteen
 years,  English  would  continue  as  an

 po  any
 controversy.  I  accept  that.
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 tegration.  Otherwise,  I  have  no  quar-
 rel  with  controversies.

 That  Act  was  passed  in  ३५0  in
 which  the  following  things  have  been
 provided:

 “It  wil?  be  obligatory  to  use  Eng-
 lish  for  communication  between  the
 Union  ang  the  non-Hindi  States  and
 between  the  State  and  another
 where  either  of  the  two  is  a  non-
 Hindi  State  unless  that  State  itself
 desires  a  change.

 (2)  That  both  Hindi  and  the
 English  language  shall  be  used  for
 notifications,  resolutions,  press  cOm-
 muniques  etc,

 (3)  While  framing  the  rules
 under  the  Act  it  will  be  kept  in  mind
 that  no  employee  is  harmed  in  any
 way  for  not  achieving  proficiency  in
 both  the  languages;  and

 (4)  That  the  provisions  of  Sec-
 tion  3  regarding  the  use  of  English
 for  official  purposes  of  the  Union
 shall  remain  in  force  until  Resolu-
 tions  to  the  contrary  have  been  pas-
 sed  by  the  Legislatures  of  all  the
 non~Hindi  States  and  also  by  each
 House  of  Parliament.”

 I  stand
 A

 We  are  all  com-
 mitted  to  Therefore,  there  is
 no  question  of  trying  to  circumvent
 it  in  any  way.

 SHRI  A.  BALA  PAJANOR:  But
 the  rules  are  against  it.

 SHRI  MORARJI  DESAI:  I  did  not
 frame  the  rules.  That  again  is  im-
 portant.  When  they  framed  rules
 finally  in  976  I  wag  nowhere  in  Gov-
 ernment  but  I  was  in  detention  at
 that  time

 SHRI  A.  BALA  PAJANOR:  My
 allegation  is  that  these  rules  are  very
 badiy  implemented.

 SHRI  MORARJ]  DESAI:  I  cannot
 tell  immediately,  My  friend  has
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 (Shrj  Morarji  Desaj)
 made  a  very  impassioned  speech.  I
 appreciate  it.

 SHRI  A  BALA  PAJANOR:  Patrivt-
 ism  brings  Hindi;  patriotism  wil)  siso
 kill  Hindi.  |  seek  a  clarification  from
 the  Prime  Minister.

 SHRI  MORARJI  DESAI:  I  did  not
 interrupt  my  friend  when  he  was
 speaking  even  when  he  was  refecring
 to  me  all  the  time.  Why  does  he
 not  extend  that  courtesy  to  me?  You
 ask  for  clarification  at  the  end.  Why
 interrupt  me?  That  is  not  right.  That
 does  not  help  in  any  way.

 Therefore,  after  all,  there  are  some
 instances  of  lapses.  J  would  say  that
 they  have  come  to  my  notice  asi  4
 gmmediately  rectified  them  and  if  iresh
 instances  come  to  my  notice  I  will  go
 On  rectifying  them.  I  know  thar  there
 were  only  Hindi  forms  availabe  in
 Delhi.  That  is  not  right  because
 Delhi  is  not  inhabited  only  by  the
 Hind:-knowing  people.  It  appeared
 that  other  forms  were  not  there.  It
 is  not  possible  to  print  all  forms  in
 two  languages  because  some  forms  are
 Yong  and  go  over  two  to  three  pages
 and,  therefore,  it  is  not  possible  to
 have  them  in  English  on  the  reverse
 very  conveniently.  But,  both  should
 be  available.  On  that  score,  I  have  no
 doubt  and,  if  there  is  any  lapse,  I  shali
 pe  grateful  to  anyone  who  points  ic
 ut  to  me.  If  they  come  to  my  notice
 from  any  ministry  I  have  mate  it
 clear  that  if  there  is  any  lapse,  seriuus
 notice  will  be  taken.  and  proper
 punishment  given.  I  would  like  to
 do  thai.  But  ig  it  not  agreed?  It
 was  agreed,  I  find  there  is  to  quar.

 apposed  to  Hindi.
 Lave  no  quarrel  with  him  at  all.

 I  objected  when  my  hon’ble  friend,
 Shri  Samar  Mukherjee  said  thet  this
 is  g  multi-national  country.  It  can.
 not  be  a  multi-national  country,
 There  can  be  different  communities
 if  you  want  to  say  that.  They  are
 not  :ationalities,  They  are  commu-
 nitics.  There  arg  different  regions
 but  that  in  a  vast  country  they  are
 bound  ६०  be  there.  But  it  is  3.७  na-
 tion.  It  is  not  80  now.  Even  when
 we  had  not  one  government  in  this
 country,  the  world  recognised  us  one
 nation.  This  is  a  peculiar  fact  of  his-
 tory.  If  you  compare  India  with
 Europe  minug  Eastern  Europe,  you
 will  find  the  same  number  of  jangua.
 gen,  the  same  amount  of  population
 and  many  regions  but  Europe  will
 never  be  considered  one  nation  or
 ene  country.  India  has  always  been
 recognised  as  one  country.  That  is
 because  of  its  one  culture—a  sulture
 also  which  has  been  brought  ‘ogether
 from  various  sources.  I¢  is  a  compo-
 site  culture  ang  that  is  also  a  pecu-
 liarity  of  this  country.  It  has  always
 absorbed  everything  and  made  #t  in-
 to.  its  own.  That  is  what  we  are  try-
 ing  to  do  and  that  is  why  this  nation.
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 honodtable  for  this  country  if  any
 Indian  national  has  to  migrate  from
 the  country  because  he  ig  ill-treated
 That  is  what  we  have  got  to  achieve  I
 cannot  say  we  have  achieved  all  that
 But  do  we  want  to  make  it  better  or
 do  we  want  to  lapse  into  something
 worse?  Tha  ४  all  I  want  my  hon‘ble
 friends  to  consider  It  is,  therefore,
 that  I  would  not  lke  anybody  frying
 to  create  any  impression  that  there
 is  a  feeling  that  Hind:  being  im
 posed  But  ag  Hind:  people  are  rall-
 ei  fanaties  don’t  those  who  propa-
 gate  only  Enghsh  also  qualify  ‘or  the
 Sang  epithet?  Why  should  we  do
 that?  I  say  that  both  things  should
 not  be  done  Let  it  develop  Let
 people  see  this  and  realise  this  and
 IT  have  no  doubt  that  Hindi  will  be
 recognised  छप  I  wil!  not  do  any-
 thing  to  impose  it  That  is  all  the
 assurance  and  complete  assurance  i
 can  give  so  far  as  it  hes  in  the  power
 of  this  Government  Let  there  be  no
 doubt  about  it  If  there  are  any
 faults  anywhere,  we  shall  certainly
 try  to  remove  those  faults  so  that  no
 suspicion?  arise

 Tut,  if,  in  the  name  of  suspicions,
 it  is  sought  to  be  so  delayed  that  this
 can  never  be  achieved,  I  shall  not  be
 a  party  to  it  That  also  must  be
 equally  understood

 This  is  where  we  have  got  to  strive
 for  more  agreement  than  disagree
 ment  And  that  is  why  I  agreeg  rea-
 dily  to  this  debate  And  if  at  any
 Hime  this  is  to  be  debated  coolly,  we
 ह... छ  certainly  do  so  and  find  out  what
 we  have  to  do  But,  let  suspicions
 @isappear  This  is  what  I  want  to
 achieve  And  if  we  can  remove  sus-
 Ricions  I  am  quite  sure,  we  will  be
 able  to  achieve  it

 A  question  wag  raiseq  about  Bihar
 XT  wae  कवल  that  Bihar  is  carrying  on
 correspondence  in  Hindi  But  they
 have  also  made  the  rule  that  in  com

 Staten,
 translations
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 I  want  that  every  State  shoud
 catry  on  its  affairs  in  its  own  langu-
 age.  <All  languages  have  been  consi-
 dereg  national.  They  are  of  equal
 imporatance  in  my  view

 It  1s,  therefore,  that  I  have  said  that
 Government  affairs  and  Education
 must  be  carried  on  in  the  language
 of  the  State

 The  Three  language  Formula  also
 was  at  one  time  devised  almost  un-
 anunously,  77  I  may  say  so  And  if
 that  had  been  followed,  and  if  it  8
 followed,  I  am  quite  sure,  many  diffi-
 culties  can  disappear

 But  there  too,  I  am  not  gomg  to
 impose  it  on  anybody  because  that
 way  nothing  can  be  achieved  I  have
 no  coutt  about  2६  m  my  mind  But
 I  am  quite  sure  that  the  Centre  has
 a  habtv  It  ws  carrying  on  in  Eng
 lish  and  a  Hindi  but  ultimately,  st
 has  got  to  see  that  the  Constitution
 is  finaliv  honoured  not  by  any  force
 Can  any  instance  be  vointed  out  that
 any  Central  Government  servant  has
 been  pun.shed  on  account  of  made-
 quate  knowledge  of  Hind)’  If  so,  I
 would  like  to  see  that  If  any  such
 case  azises,  please  bring  it  to  mv  no-
 tice  That  will  not  happen

 But  that  does  not  mean  that  I
 skhou'g  not  encourage  them  to  learn
 Hanc:  They  must  learn  both  Englisn
 and  Hind)  I  am  trying  to  see  also
 that  «ll  the  examinations  for  the  IAS,
 IPS,  and  IFS  are  conducted  in  all  the
 languages  of  thig  country  so  that
 there  is  no  question  of  any  fear  or  un-
 equal  competition  anywhere  But
 there  too,  thev  will  have  to  learn
 Enelish  and  Hind:  compulsorily
 Otherwise  they  will  not  be  able  to
 work

 But  all  these  things  also  have  got
 to  be  brought  in  such  a  manner  that
 they  consolidate  us,  integrate  us  and
 thake  us  etrong  and  do  not  create
 walls  amongst  us,  if  there  are  any,  we
 must  demohsh  them



 43:  Res,  passed  et  AUGUST  4  978  CMe  Confersice
 re.  Language  Policy  (Motn.)

 {Shri  Morarji  Desai)  MR.  SPEAKER:  द...  have  act
 That  is  the  appeal  that  7  would

 like  to  make  to  my  hon.  friends.  And,
 with  that  appeal,  I  hope,  my  hon.
 friends  will  not  have  any  apprehen-
 siong  about  this  Government’s  policy

 SHRI  R.  VENKATARAMAN  (Mad-
 ras  South):  Mr.  Speaker,  Sir,  it  is
 very  difficult  to  ummediately  follow
 the  hon.  Prime  Minister  in  a  Debate
 because  he  has  the  weight  and  the
 authority  and  all  the  information  at
 hig  command,

 T  shall  therefore  confine  myself  to
 a  few  points  which  go  to  show  that
 though  the  Government  professes  to
 obseive  the  Official]  Languages  Act  in
 letter  end  in  spirit,  as  a  matter  of
 fact,  this  is  not  actually  bemg  done.

 The  Chief  Ministers’  meeting  held
 at  Madrag  was  prompted  only  because
 there  has  been  failure  in  the  imple-
 mentation  of  this  Official  Languages
 Act,

 I  will  cite  an  instance.  The  hon
 Prime  Minister  said:  ‘  I  would  like
 to  have  any  instance  where  officers
 have  been  at  a  disadvantage.  Sir,  the
 Kendriya  Hindi  Samiti  has  recommen-
 ded  that  all  officers  of  the  rank  of
 Deputy  Secretary  ang  above  working
 in  the  Ministries...  (Interruptions).

 SHRI  VAYALAR  RAVI:  Wil)  any-
 bedy  from  the  Government  side  speak
 again?  Shri  K,  Ramamurthy:  Mr.
 Mandsi  will  speak.

 MR,  SPEAKER:  1  am  not  aware.
 Mr.  Remamurthy,  we  do  not  know.
 at  what  stage  we  are.  Let  us  pro-
 coed.

 SHRI  VAYALAR  RAVI:  Wo  sir;

 told  mo  that  nobody  ffom  the  Goy-
 ernment  side  is  going  to  spiak.

 SHRI  K.  RAMAMURTHY:  That  2
 know.  Is  there  anybody  going  to  in-
 tervent  or  reply  from  the  Govern-
 ment  benches?  [Tf  it  is  not  there,
 there  is  no  need  for  further  discus-
 sion.

 SHRI  A.  C.  GEORGE:  I  raised  a
 technical  objection,  when  the  Prime
 Minister  was  speaking,  not  because  I
 did  not  want  to  hear  him,  but  simply
 because  the  debate  is  continuing  and
 we  wanted  to  know  who  will  finally
 be  replying  to  the  points  raised  here.

 SHRI  हू,  P.  UNNIKRISHNAN:  Mr.
 Mandal  will  reply.

 SHRI  A,  BALA  PAJANOR:  The
 Minster  gave  Us  an  assurance  But
 what  about  the  points  raised?

 SHRI  A.  fom  GEORGE:  Maybe  I
 was  not  understood  correctly  when  I

 been  raised,  Mr,  Venkataraman  just
 now  raised  @  very  pertinent  issue.

 MR.  SPEAKER:  I  think  Mr,  Ven-
 kataraman  does  not  require  the  assis-
 tence  of  anybody.

 SHRI  A,  BALA  PAJANOR:  I  है... ड

 point  of  order.  (interruptions),
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 te  pur  ह... ह  there.  About  the
 Prime  Minister's  gasurance,  we  are
 very  happy,  He  ia  doing  it  very  well.
 Not  onty  here,  but  outside  also,  The
 reaolution  alga  gives  encomiums  to  the
 Prime  Ministers,  starting  from  Nehru.

 SHR)  VAYALAR  RAVI:  My  point
 of  order  is:  Are  you  going  to  eet  up
 @  precedent  that  whenever  some  sub-
 stantive  motion  is  moved,  anybody
 from  the  Government  side  can  speak
 in  the  middle  and  it  will  be  left  as
 4t  is,  and  more  Memberg  speak  and
 the  mover  may  reply?

 MR.  SPEAKER:  I  will  go  by  the
 rules,  as  they  are.  Tf  anybody  points
 out  that  the  last  reply  is  compulsory
 under  the  rules,  I  will  insist  on  their
 replying.  Jf  you  are  not  able  to  show
 it,  I  cannot  help.

 SHRI  R.  VENKATARAMAN:  I  was
 enying  that  though  there  have  been
 repeateg  assurances  both  by  the
 Prime  Minister  and  By  the  then  Home
 Minister  in  this  House  when  there  was
 2  similar  debate  in  March  and  April
 this  year,  the  implementation  og  the
 Official  Languages  Act  is  far  from
 the  assurances  given.  In  fact,  there
 have  been  several  cases  and  instances
 ‘Drought  to  the  notice  of  the  State
 Governments  9s  well  as  to  the  Mem-
 bers  of  Parliament  in  which  the  per-
 sons  who  are  not  Hindi-speaking,  i.e.,
 whos  mothertongue  is  not  Hindi,  and
 who  are  in  Central  Services  and  in
 other  services,  are  under  a  severe
 handicap.  I  will  cite  some  instances.
 T  will  not  tall  in  a  vague  fashion.

 Tne  Kendriya  Hindi  Samiti  has  re-
 ‘commended—ang  I  understand  that
 this  recommendation  is  under  imple-
 mentation—that:

 ‘Tha  officers  of  the  rank  of  De-
 Secretaries  and  above,  wark-

 ing  in  Ministries  and  Departments
 ang  other  offices  in  the  Cantral
 Goverament  have  te  acquire
 working  knowledge  of  Hindi,  at-

 —
 to  a  time-hoyund  program-

 Now,  Sir,  this  is  an  insistence
 ia  being  made  on  the  officers  who  are
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 working  in  the  departments.  7६  Hindi
 ang  English  are  going  to  be  useil  si-
 multensously,  there  seems  to  be  no
 reason  why  there  should  be  an  insis-
 tence  on  them  that  they  ghould  learn
 Hindi  within  a  time  bound  program-

 ह... अ al

 I  want  to  point  out  that  there  was
 an  All  Parties’  Parliamentary  Com-
 mittee  in  4959  which  included  such
 stalwarts  as  Dr.  Raghuvira,  Pursho-
 tam  Das  Tandon  and  they  had  recom-
 mended  that  officers  of  over  40  years
 of  age  should  not  be  compelleg  to
 learn  Hindi.  I  want  to  ask  how  in
 the  face  of  this  recommendation  of
 this  Parhamentary  Committee,  they
 could  make  a  recommendation  that  all
 Deputy  Secretaries  and  above  must
 learn  Hindi  within  the  time  bound
 programme.  How  can  it  be  made
 compulsory  on  them  to  learn  Hindi?
 I  am  talking  of  all  the  departments,

 The  second  instance  which  I  am
 giving  iz  that  many  departments,  Mi-
 nistries  and  offices  have  been  identifi-
 ed  by  the  Government  of  India  for
 transaction  of  al]  businesg  in  Hindi,
 This,  ]  submit,  is  going  contrary  to
 the  Official  Languages  Act  where  in
 it  is  specifically  provided  that  the
 transaction  of  business  of  the  Gov-
 ernment  shall  be  both  in  Hindi  and
 in  Engtish.  I  submit  for  the  conside-
 ration  of  the  Government  that  such
 an  identification  of  certain  depart-
 ments  saying  that  they  shall  transact
 business  only  in  Hindi  is  contrary  to
 the  Official  Languages  Act  and  there
 fore  the  implementation  is  faulty.

 There  is  a  letter  which  the  Prime
 Minister  has  written  to  the  Finance
 Minister  of  the  Tamilnadu  Govern-
 ment.  In  it,  the  Prime  Minister  had
 stated  that  conditions  could  not  re-
 main  static  and  that  the  use  of  Hindi
 for  official  purposes  was  bound  to  in-
 crease  now.

 yi
 HON.  MEMBER;  What  is  wrong

 $HRy  K.  GOPAL  (Karur):  But  the
 Minister  is  saying  something
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 the  Official  Languages  Act  says  that
 Hindi  and  English  shali  continue  to
 be  used  for  the  purposes  of  the  admi-
 nistration,  if  you  say  that  the  use
 of  Hind:  is  bound  to  increase,  then
 ONe  day  Official  Languages  Act  will
 become  a  dead  letter  because  slowly,
 surreptitiously  the  use  of  Hindi  would
 increase;  and  then  without  the  con-
 sent  of  the  State  Governments  which
 are  non-Hindj  speaking  State  Gov-
 ernments,  a  sine-qua-non  condition
 precedent  for  the  adoption  of  Hindi
 as  the  official  language  of  the  country
 would  have  come  into  being.  There-
 fore,  if  you  say  that  the  use  of  Hindi
 will  be  increased,  then  you  are  going
 to  set  at  naught  completely  the  spirit
 of  the  Act  which  says  that  only,  after
 the  legislatures  of  the  non-Hindi
 speaking  States  have  passed  resolu-
 tions  and  have  recommended  discan-
 tinuance  of  English  and  that  it  has
 been  approved  by  both  the  Houses  of
 Parliament  that  English  will  be  dis-
 continued,  this  is  8  back-door  me-
 thog  of  really  bringing  about  the  use
 of  Hindj  without  complying  with  the

 ee
 of  the  Official  Languages

 Now  I  want  to  go  into  another  ins-

 Government,
 when  they  come  tg  the  Centre,  they
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 they  can  use  it  and  only  after  getting
 their  consent  they  should  increase  the
 use  of  Hindi;  that  will  be  in  accord-
 ance  with  the  spirit  of  the  Official
 Languages  Act;  otherwise  ह. उ  will  be
 a  violation.

 I  have  only  one  moFé"point  before
 I  conclude.  The  three  language  for-
 mulg  hag  become  almos  a  dead  iet-
 ter..  (Interruptions)  I  do  not  under-

 formula,
 be  defeateg  in  elections  but
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 Wr  mem  —  —  Lad  man  १७  any,  awe

 .  SPEAKER:  I  have  no  power
 in  this  regard,  Two  things  are  before
 the  House.  Ong  is  whether  the
 debate  should  be  extended...

 SHRI  छू,  GOPAL:  Yes.
 MR.  SPEAKER:  You  will  not

 allow  me  to  complete?  The  other  is
 whether  it  should  be  extended  today.
 These  are  the  two  propositions.  The
 first  thing  is  whether  the  debate
 should  be  extended...  .(Interrup-
 tions).

 SEVERAL  HON.  MEMBERS:  No.
 MR.  SPEAKER:  I  think  the  Noes

 have  it;  I  cannot  extend  it....(in-
 terruptions).  I  cannot  help  it.

 So,  I  call  upon  Mr.  Sathe.
 (Interruptions)

 SHRI  K.  P.  UNNIKRISHNAN:  Iet
 it  go  by  majority,  Let  there  be  a
 Division,

 MR.  SPEAKER:  Do  you  want
 division?

 SHRI  K.  GOPAL:  ‘You  promised
 six  hours.

 SHRI  RAVINDRA  VARMA:  I  am
 extremely  sorry...

 (interruptions)

 MR.  SPEAKER:  Is  there  any  point
 of  order?  What  is  the  point  of
 order?

 tro  wt  सिह:  (ऊप्रमपुर  )  भ्रध्यक्ष
 महोदय,  मैं  ऋापसे  विनम्त  प्रार्थना  करूंगा
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 झौर  मिल  जाये ंतो  बहुत  सारे  सदस्य
 बामी  हैं,  जिन्होंने  इसके  ऊपर  धरने  विचार
 व्यक्त  करने  हैं।  में  भपने  मित्रों  से
 प्रांता  करता  हूं  कि  इसमे  ऐसी  कोई
 गड़बड़  नहीं  होगी,  कल  वो  'चिष्टे  मिल  जायें
 तो  इसको  समाप्त  कर  दीजिए  |  क्यों
 यह  कहने  का  मौका  मिले  कि  बोलने  नहीं  दिया,
 जहां  6  घण्टे  बोलि हैं  वहा  2  घण्टे  आझौर
 बं।ल  सकते  हैं,  यह  मेरी  प्रार्थना  है  ।

 PROF.  P.  G.  MAVALANKAR:  May
 I  make  a  submission?

 MR.  SPEAKER:  What  is  the
 point  of  order?-  Let  me  know.

 PROF.  P.  6.  MAVALANKAR;  You
 will  please  see  that  six  hours  were
 allotted  to  this  discussion.  We  began
 at  230  P.M.  Even  if  we  have  to  stick
 to  the  time  limits  ,we  have  to  close
 at  830  P.M.  In  the  remaining  35
 minutes  we  shall  not  be  able  to
 accommodate  a  large  number  of
 Members  of  Parliament  specially  ?rom
 South  who  want  to  speak  on  this.

 (Interruptions)
 MR,  SPEAKER:  This  ts  not  8

 point  of  order.
 PROF.  P.  (७.  MAVALANKAR:

 Point  of  order  is  coming.
 MR.  SPEAKER:  What  is  the  point

 ot  order?

 PROF.  P  G  MAVALANKAR:  My
 point  of  order  js  that  the  hon.  Prime
 Minister  has  gone  on  record  765
 peatedly  and  he  wag  good  enough
 even  to-day  by  way  of  assurance  that
 he  does  not  Want...

 MR.  SPEAKER:  Is  it  a  point  of
 order?  Which  Rule  is  broken?

 PROF.  ए,  G.  MAVALANKAR:  I
 will  sit  down  and  I  will  not  make  a
 point  of  order.



 नक्  हल,  pateets  ut

 {Shri  Ravindra  Verma]
 the  Business  Advisory  Committee,
 when  this  matter  was  brought  up,  it
 wag  decided  that  six  hours  will  be
 devoted  to  this  debate,  The  House
 accepted  the  Report  of  the  Business
 Advisory  Committee,

 Thig  is  a  very  important  subject,
 undoubtedly.  This  is  a  very  sensitive
 subject,  undoubtedly.  Perhaps,  every
 hon.  member  would  like  to  express
 his  views.  But  within  the  time
 schedule  that  Parliament  has  to
 observe  ;t  39  impossible  for  every
 member  to  get  a  chance.  Some  hon,
 members  wanted  the  time  to  be  ex-
 tended.  A  suggestion  hag  been  made
 that  i:  should  be  extended  by  two
 hours.  Even  if  you  want  to  extend  it
 by  five  days,  everybody  cannot  get  a
 chance  to  speak  on  this  subject.  No
 fast  word  can  be  said  on  this  gubject.
 There  are  at  least  i8  Members  from
 our  side  whose  names  are  also  with
 you.  Just  as  other  parties  have  the
 names  of  their  members,  our  party
 hag  also  its  members  who  want  to
 speak,  ‘Therefore,  Sir,  it  appears  to
 us  that  if  this  debate  is  to  be  extend-
 ed,  it  can  be  extended  for  two  hours,
 but  we  will  not  be  in  a  position  to  say
 that  time  can  be  found  tomorrow  or
 the  day  after.  It  is  a  motion  under
 184,  It  is  not  possible,  therefore,  to
 say  specifically  whether  time  can  be
 found  tomorrow  or  time  can  be  found
 day  after  tomorrow.  If,  in  principle  it
 is  agreed  that  it  should  be  extended  by
 +two  hours,  we  will  have  no  objection,
 but  we  cannot  argee  to  a  specific  date
 to  be  provided  for  this  rebate.  (In-
 terruptions),

 SHR]  A.  BALA  PAJANOR:  I  am
 on  a  point  of  order.  When  the  matter
 was  taken  up  in  the  Business  Ad-

 Committee.  (Interruptions).

 gave  second  chance  to  some  parties
 end  also  gave  time  to  the  ruling  pariy
 members.  So,  for  the  Parliamentary
 Affairs  Minister  to  say  whether  the
 time  is  correct,  I  arn  not  on  that;  J
 am  on  a  different  matter,  I  am  on
 agreed  time  of  six  hours  and  that  you
 gave  assurance  to  the  members  of  the
 Business  Advisory  Committee  thut
 you  wil]  extend  the  time

 MR.  SPEAKER:  I  said,  House
 can  extend  the  time.  I  never  said  I
 could,

 SHRI  A.  BALA  PAJANOR:  The
 House  can  extend  the  time  upto  what
 time,  when  the  discussion  ig  incom-
 plete?  That  is  the  reason  why  |  refer
 to  ‘192,  Under  178  you  can  9
 the  time  limit  of  Bey  minutes.  But
 in  thig.  case,  you  allowed  me  40
 minutes  because  the  matter  was  very
 vital  and  so,  you  allowed  extra  time.
 So,  you  must  heave  a  generous  and

 of  the  sory
 decision  and  the  promise  that  you
 gave  .

 MR,  SPEAKER:  It  is  not  a  point
 of  order.  No  rule  hag  been  broken.


